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LOK SABHA DEBATES 

LOK SABHA 

Wednesday. March 23, 2005/Chaitra 02, 1927 (Sska) 

(The Lok Sabha met at Elevsn of the Clock) 

[MR. SPEAKER in the Chair] 

HOMAGE TO MEMORY OF MARTYRS 

(English} 

.. . (Inlenuptions) 

MR. SPEAKER: Prof. Malhotra, I will call you. I am 
thankful to you. 

... (Intenuptions) 

MR. SPEAKER: Hon. Members, on this day in 1931, 
three great sons of Mother India, Shaheed-e-Azam Bhagat 
Singh, Shahee<:i Rajguru and Shaheed Sukhdev became 
martyrs in the cause of out" Freedom. 

Their sacrifices strengthened our people's resolve to 
achieve the goal of Independence. 

On this occasion, we recall the spirit of idealism and 
patriotism that characterized our Freedom struggle and 
pay our humble tributes to the memory of these heroes 
who paved the way to our Independence. 

... (Intenuptions) 

(Translation} 

PROF. VIJAY KUMAR MAlHOTRA (South Delhi): Mr. 
Speaker, Sir, the entire House including you and me 
have mentioned about it. I would like to mention one 
more thing that today is the 75th martyrdom day of the 
persons who laid their lives at the age of 23-24. They 
had hurled a bomb in this very House. Here is the place 
somewhere in this very House where that bomb had 
landed. They had hurled that bomb to awake the colonial 
Britishers from their slumber. 

Mr. Speaker, Sir, there should be a monument in 
their memory. There should be a plaque at the place 
from where the bomb was thrown and where it dropped. 
These marwrs are closely associated with this House. 
Therefore, we should consider installation of their portraits 
in premises of lok Sabha or Rajya Sabha ... (Intenuptions) 

SHRI MOHAN RAWI',lE (Mumbai South Central): Mr. 
Speaker, Sir, I would also like to speak on this Issue 
... (lntenuptions) 

{English} 

MR. SPEAKER: I will certainly consider it. You 
associate with him. 

... (Intenuptions) 

[Translation} 

SHRI MOHAN RAWAlE: Mr. Speaker, Sir, I have a 
suggestion ..• (Intenuptions) 

{English} 

MR. SPEAKER: Hon. Members, this is a solemn 
occasion. I am thankful to Prof. Malhotra for pointing it 
out to me in the morning. I am really thankful to him. I 
think, on behalf of the House, I have said it. Prof. 
Malhotra had made his submission; You have associated 
with it. I will calf a few hon. members to speak. Please 
cooperate. That would be paying proper rfi)8p8Cts to them. 
If all of us shout, nothing will be heard. I will call a few 
hon. Members. 

SOME HaN. MEMBERS: We all associate with it. 

[Translation} 

MD. SALIM (Calcutta-North East): Mr. Speaker, Sir, 
I thank you. Today it is a historic day as today is the 
75th martyrdom day of Bhagat Singh, Sukhdev and 
Rajguru. The tribute offered by you from the chair is also 
a historical thing. They laid their lives for independence 
of the country. Shri Malhotraji has rightly said that their 
should be a plaque because it is our tradition. The way 
things are going on these days it becomes more 
imperative to recall our history. The people who forget 
their history cannot create history. 

Mr. Speaker, Sir, in room no. 63 of Rajya Sabha 
portraits of Bhagat Singh and Batukeshwar Dalt are 
installed. We go to that room every year. I went there 
today also. I want to say that there was no arrangement 
from the Secretariat for the Members to pay floral tribute 
to those martyrs. It should have been there. 

MR. SPEAKER: All right you have given a very gopd 
suggestion. I will consider it. 
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MD. SALIM: Mr. Speaker, Sir, thank you. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, today it is 75th martyrdom day of 
Saheed Bhagat Singh particularly. In think there should 
be a portrait of Saheed Bhagat Singh because history Is 
legacy of our country. Therefore, a portrait of Saheed 
Bhagat Singh be installed at the place from where he 
hurled bomb in memory of that incident ... (/nItImJpIions) 

{English} 

MR. SPEAKER: I am very happy to find unanimity 
on this matter rightly, as expected. This Is the glory of 
this institution. I am sure, I appreciate it. 

SHRI C. KUPPUSAMI (Madras North): Sir on behalf 
of our Party, the DMK, we want to associate with what 
the hon. Members have said about the martyrs. 

MR. SPEAKER: Thank you. 

{Translation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, I request 
you that it would be better if aU the hon'bIe members 
stand up for two minutes to pay tribute to those martyrs 
... (Infenuptions) 

Mr. Speaker, Sir, India got independence because of 
revolutionaries. Portrai1s of a number of revolutionaries 
who laid down their lives for the country are instaHed in 
the lobby ... (Interruptions) 

{English} 

MR. SPEAKER: I shall call a meeting of the hon. 
Leaders and find out how best we could do it. We shall 
also consult all. 

{Translation] 

SHRI MOHAN RAWALE: When Lord Mountbatlenleft 
India he said that he found it difficuH to rule over India 
because of these revolutionaries .... (lnterrupllOns) 

{English} 

MR. SPEAKER: Let us come to our business which, 
I am sure, Shaheed Bhagat Singhji would have liked us 
to do, and to utilise our time. They fought for our freedom. 
We have to maintain our freedom, and develop our 
country with cooperation from all sections. 

ORAL ANSWERS TO QUESTIONS 

11,06 hra. 

MR. SPEAKER: Shri Mansukhbhai D. Vasava-Q.N. 
281. 

{EnglishJ 

Vacancies In cal 

*281. SHRI MANSUKHBHAI D. VASAVA: 
SHRI KASHIRAM RANA: 

WUI the PRIME MINISTER be pleased to state: 

(a) whether there are a number of v!lcancies at 
different levels in the Central Bureau of Investigation which 
have adversely affected its efficient working; 

(b) if so, the facts thereof; and 

(c) the steps being taken by the Govemment to 
increase the efficiency of CSt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (c) A statement is laid on the Table of the House. 

(a) to (c) In the Central Bureau of Investigation (CBI) 
as on January 1, 2005 against a sanctioned strength of 
5891, there were 4811 employees in position with 1080 
vacant posts at various levels. With effective uae and 
deployment of existing personnel, the vacancies have not 
affected the performance of the CSI adversely. To improve 
the efficiency of CBI government has taken various 
measures, which infer s/III Include modemizatlon, 
improvement in training infrastructure, hOUSing and 
improving conditions of wOfi( and employment of the staff 
of the CBI. 

{Tn!lnslation] 

SHRI MANSUKHBHAI D. VASAVA: Hon. Mr. 
Speaker, Sir, we all know that corruption has been 
gradually eating into the vitals of the country. Stamp 
scams, cases of corruption in banks are increasing day-
by-day and CBI is the main agency of the Govemment 
machinery to control them. Today, many doubts are being 
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raised about CSI that it is not working properly. On the 
one hand there is lack of staff in the CSI while on the 
other hand our country ranks 83rd in the world today in 
the matter of corruption due to lack of efficient staff. In 
this situation, I would like to know the steps taken by the 
Govemmentto fHl up the posts which are vacant till today 
including several important posts of Inspector, DSP, 
Additional SP, SSP? 

(English/ 

MR. SPEAKEA: You are putting the same question? 

(Transla/ion} 

SHAI SURESH PACHAUAI: The concern expressed 
by the hon. Member is legitimate and I would like to tell 
that the number of vacancies at different levels, as I 
have told in my reply, is 1080 and many steps are being 
taken to fill up them. As far as the vacancies from 
constable to Additional SP level are concerned, the 
Government has decided to give a special allowance to 
fill up them. A special allowance of As. 1000/- p.m. at 
the level of Additional SP and of Rs. 700/- p.m. at the 
level of Constable and Inspector Jevel should be given to 
the personnel joining CSI. The reason behind this is that 
the police personnel posted in the States get more 
facilities whether it is housing facUity or other facilities as 
compared to the facilities in CSI. This is the reason that 
these vacancies have increased a lot. H we look at the 
figures of last 5-7 years then these figures have remained 
relatively same between 900 to 1100. But, as far as the 
performance is concerned, then more or less, the 
performance is definitely affected when there are 
vacancies. Even then, if we look at the indicator among 
the registration of cases and investigation of cases, then 
the number of investigated cases remains higher in 
comparison to the total number of cases registered. This 
surely results in overburden but still efforts WIll be made 
from the Government's side to fill up these vacancies as 
soon as possible. The Governrnent will make efforts to 
provide other facilities also to our offICers at various levels. 

(English} 

MR. SPEAKER: It is a very exhaustive answer. 

(Translation/ 

SHAI MANSUKHSHAI D. VASAVA: Mr. Speaker, Sir, 
I am completely satisfied with the hon. Minister's reply 
but I would like to know thai though the Government has 

taken steps to improve the effICiency of the CSI but &tin 
people like those involved in the stamp scam and several 
corruption cases go scot free even today. So, I would 
like to know the remedial steps, if any, taken by the 
Government. 

{Eng/ish} 

MR. SPEAKEA: Is it due to vacancy? 

(Translation} 

SHRI SURESH PACHAURI: Hon. Mr. Speaker, Sir, 
you have rightly indicated that question is basically related 
to vacancies. Still, since they have mentioned these two 
scams, I would fell happy to give a reply. As far as Telgi 
Scam is concemed, it is still in the investigating process. 
And for this, we are going to appoint ad<fltional officers 
of the Senior level especially to look into this scam. 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, hon. 
Minister has rightly said and he has accepted that 
because of shortage of staff a large number of cases 
are pending and these cases are not being resolved. In 
order to increase effiCiency and performance of CSI, it is 
necessary that CBI should have complete strength and 
its modemisation should be done. Hon'ble Minister had 
given a reply in August 2004, wherein he has told that 
there was shortage of 1001 personnel there whereas now 
he is stating that shortage is to the tune of 1080. Sut, 
in tact there is a shortage of 644 in executive cadre, 75 
in legal cadre, 93 in technical cadre and 189 in ministerial 
cadre. Through you, I would like to ask that our CSI 
director has also said that many cases of last 5 years 
have not been solved because CSI do not have full staff 
strength. Therefore, on one side different kinds of crimes 
take place in the country be they cyber crimes, economic 
crimes or bank scams. The number of crimes is constantly 
increasing. Keeping in view the rising graph of crimes, 
the sanctioned posts must be filled up. I would also like 
to say that modemisation of the CSI should also be 
carried out and it should be provided latest equipments. 
On this account too, very little money is provided to the 
CSI and because of this also it is not able to reach tht! 
criminals. What steps are you going to take regarding 
the shortage of 1/4 of the staff, as mentioned by you? 
Secondly, you have said that the Govemment is taking 
steps for modernization. 

{English} 

What type of steps are being taken by the 
Government to resolve this problem? 
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/TrsnsIation} 

Besides. misuse of CBI by the Government should 
also be checked. 

[English} 

MR. SPEAKER: This is not a discussion on the entire 
functioning of the CBI. You should also put supplementary 
relating to the main question. 

(Translation] 

SHRI SURESH PACHAURI: Regarding the question 
asked by hon. Member I would like to say that if we look 
at the funds sanctioned, allocated and the expenditure 
incurred during the last 3-4 years, I think the position 
about the steps taken by the Govemment will be clear to 
some extent. In 2000-01 fund for the modemisation was 
to the tune of Rs. 75 lakh out of which Rs. 57 lakh were 
utilized. In 2001-02 fund to the tune of Rs. 40 lakh was 
granted but only Rs. 29 Iakh were utilized. In 2002-03 
allocation of fund was worth As. 32 lakh out of which 
Rs. 30 lakh were utilized. In 2003-04 fund to the tune of 
As. 100 lakh was granted for modernisation but only Rs. 
59 lakh were utilized. In this regard other proposals have 
also been received which ask for providing Rs. 100 lakh 
for modemisation, Rs. 12 lakh should be provided for 
upgradation in 2004-05, we have taken decision in this 
regard. So far as other facilities are concemed, there are 
many, one of them is to provide accommodation. Sufficient 
accommodation have not been provided to the employees 
of eBI till now and so far we have 1444 residential 
houses whereas the number of staff is much more than 
that. For that if we take the example of Delhi, 33 flats 
are ready in Vasant Kunj at the cost of 46 lakh each 
and we have acquired 15 such flats. We' have acquired 
land at different places so that accommodation may be 
provided to the officers of eBI and we are making efforts 
for this. 

{English} 

MR. SPEAKER: Very exhaustive answer. Any more 
questions? It is only with regard to vacancies. 

DR. ARVIND SHARMA: Sir, I just want to ask how 
many cases CBI has registered during the last four years 
and what is the state of investigation of these cases. 

MR. SPEAKER: How can it be? How can he teU you 
about all the cases? Hon. Minister, give only the number 
of cases. 

SHRI SURESH PACHAURI: So far as the registration 
of cases is concernect 1,116 cases were registered in 
2000, 1,105 in 2001, 1,159 in 2002, 1,068 in 2008 and 
1,199 in 2004. Regarding the question raised by hon. 
Member about the investigation completed, I am -happy 
to inform you that despite large number of vacanciea, 
investigation is quite satisfactory in comparison to the 
number of cases registered. If we look at the ratio we 
find that in comparison to 1,105 cases registered in 2000, 
but investigation In respect of 1,129 cases were 
completed. Similarly, in comparison to the registration of 
1,105 cases, 1,203 investigations were completed In 2001. 
Cutting my answer short, through you, I would Hke to 
inform that the number of cases investigated were more 
than the number of cases registered. That is why, I have 
said in my reply though there are vacanci .. , the 
performance of CBI is satisfactory. " the vacancies 818 
filled up, it can even perform better ... (lntBnvptions). 

{English] 

MR. SPEAKER: I hope there will be no more crimes. 

/TrsnsIlllion} 

SHRI SURESH PACHAURI: If more fac:iIIties ant 
provided, It would be better. 

SHRI RAGHUNATH JHA: Mr. Speaker. Sir, hon. 
Minister himself has accepted that there are many 
vacancies from the post of additional SP to constable 
and to fill up them he has offered some suggestione. I 
would like to know from the hon. Minister whether he 
wants to give more facilities to these offtcens vis a vis 
police personnel, period of deputation for. the officers up 
to the rank of SP and above is not fixed as a result of 
which others do not get opportunity to show their 
talent. .. (lnhlnupIions) 

MR. SPEAKER: You please ask the question. 

SHRI RAGHUNATH JHA: Whether the Government 
wants to stipulate a time period for deputation because 
officers remain stuck at the same place of posting for 
five to seven years. 

... (Intenuptions) 

/English} 

MR. SPEAKER: It is a Question Hour not advice 
hour. Hon. Minister do not match the length of hie 
question. 
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[Translalion} 

SHRI SURESH PACHAURI: Mr. Speaker, Sir, there 
are two parts ot the question raised by hon. Member ot 
Parliament first, what is the status of vacancies from 
level 01 Constable to AdditionalSP and the second from 
SP and onward. So tar as the status of Constable to 
Additional SP level is concemed, I have said that to 
ensure that more and more people come in the CBI and 
10 attract them, it has been decided to pay Rs. 10001 
per month to Additional SP and Rs. 100 per month to 
Inspectors as special allowance by the Government. 
Regarding the additional facilities which can be provided 
to them, discussions have been held with the Prime 
Minister and he had directed to submit proposals in this 
regard. So far as the question of SP and officers above 
the level of SP is concerned, through you, I would like 
to inform that the period of deputation for the SP and 
officers above the level of SP is four to seven years. 
You have expressed your concem as to whether the 
government will consider to reduce or change the period 
of deputation. We shaH convey your feelings to the people 
concerned. 

So far as the question of posting is concerned, CBI 
enjoys autonomy in this regard and the Government do 
not interfere in this. So far as the question of selection 
is concerned. the House has passed CVC Act in 2003. 
Under this act the responsibiflty of selection lies with the 
evc Board or with an officer of the level of SP and 
above or with the UPSC. At the lower level the 
Departmental Selection Committee selects 
them ... (Interruptions) 

MR. SPEAKER: No question is lett after this. 

... (Intsnuptions) 

SHRI PARASNATH YADAV: Mr. Speaker, Sir, please 
allow me to ask one question .... (lntelTl/Ph'ons) 

[English} 

MR. SPEAKER: It has become a habit to always 
challenge the Speaker's decision. You have to give up 
this habit. Nothing is being recorded except Shri Chandra 
Mani Tripathi. 

... (Interruptions)" 

MR. SPEAKER: Anybody can question this. 

• Not recorded. 

[Tf11I18Ialion} 

I know this question has taken twenty minutes. 

[English} 

On a simple question of vacancies, and he has given 
exhaustive answers. 

[Translation} 

SHRI TUFANI SAROJ: I had given a notice to a 
question yesterday. Today also I have given a notice at 
8.30. 

MR. SPEAKER: No one gives notice at 8.30. 

... (Intenvplions) 

MR. SPEAKER: You ask. the supplementaries but do 
not hear their replies. 

... (Interruptions) 

Report on MPLAD Scheme 

*282. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Institute of Social Studies, New Delhi 
has released a report in regard to Members of Paliiament 
Local Area Development Scheme; 

(b) if so, the details thereof; 

(c) whether the Govemment is contemplating to bring 
about any change in the said scheme; and 

(d) if so, the details thereof? 

[English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI OSCAR FERNANDES): (a) and (b) The Institute 
of Social Sciences, New Delhi has published in February, 
2005 a 174 page report titled "MPLADS-Concept, 
Contusion, Contradictions· by Shri Era Sezhiyan, a Senior 
Fellow of the Institute. A copy of the report has been 
placed in the Library of the Parliament. This report 
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examines: salary, allowances and facilities of MPs, 
concepts and implications of MPLADS Guidelines, fund 
allocations, expenditure patterns, Parliamentary 
Committees' reports. evaluation reports. constitutional 
Issues, political aspects and shortcomings of the Scheme. 

(c) and (d) The Government is considering to improve 
and bring out revised Guidelines. In order to bring about 
improvement in the implementation of the MPLAD 
Scheme, inter-active discussions were held with the 
Hon'ble Members of Parliament in five batches during 
August and December, 2004. More than 200 Members 
of Parliament attended and gave valuable suggestions 
which are being taken into account for revising the 
Guidelines on MPLADS. 

For effective monitoring of the Scheme, Chief 
Secretaries/Administrators of the State GovemmentsIUT 
Administrations have been requested to -ensure that 
regular review meetings are held at the StateIUT and 
district level. In addition, officers of the Ministry have 
conducted Scheme review meetings with the officials of 
the State and UT Governments at the State/UT as well 
as national capitals. Also on-line computerized monitoring 
system has been launched on 30th November, 2004, 
which will be fully operationalised shortly. 

{Translation} 

SHRI CHANDRA MAN I TRIPATHI: Mr. Speaker, Sir, 
on the one hand it is the demand of the Members of 
Parliament to increase the amount of Rs. 2 crore given 
under the Members of Parliament Local Area Development 
Scheme to Rs. 3 crore or 5 crore ... (lntenuptions) on the 
other hand the Institute of Social Studies has published 
in February 2005 a report ... (lntel1Uplions) 

[English} 

MR. SPEAKER: Silence please. This unity for our 
own purpose is not very much appreciated. 

{Translahon} 

SHRI CHANDRA MANI TRIPATHI: Of which the Hon. 
Minister was just mentioning. An allegation has been 
levelled against the MPs therein that any 
MP ... (Interruptions) 

MR. SPEAKER: That is not related to this question 
is any way. 

... (Interruptions) 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir, 
it does relate. In this report, placed in the library of 
Parliament, it has been stated that the Members of 
Parliament misuse the funds given to them under the 
MPLADS and therefore it should be scrapped. Whereas 
the MPs are demanding that funds 'Should be Increased 
but the report recommends otherwise because there has 
been violation of the prescribed guidelines in regard· to 
utilization of the funds. I want to ask the Hon. Minister, 
through you ... (Intenuplions) 

I would like to submit to the Hon. Minister that it is 
well within the right of the Government to take action 
against any member violate these guidelines. But the 
amount of Rs. 2 crore provided to the MPs for taking up 
developmental works in their areas should be enhanced 
to Rs. 5 crore and this is the sense of the House also. 
Mr. Speaker, Sir, I, think you will also agree to it. I want 
to know as to what action the Government is going to 
take on the said report ... (lnterruptions) 

[English} 

MR. SPEAKER: I, think, we are spoiling the case by 
doing this and making it so obvious. Do it quietly. Go to 
the Prime Minister. Do not think I agree. I do not agree 
with this. 

{Tl71I18Iation} 

SHRI OSCAR FERNANDES: Mr. Speaker, Sir, the 
Hon. Member has suggested that ... (lnttJnuplions) 

[English} 

MR. SPEAKER: It will be a very sad day If.the hon. 
Members feel that on this issue anybody should be 
pressurised. Let us not pressurise on our own matter. 

Now, the hon. Minister. Nobody else's statements 
will be recorded. 

... (Inlerruptionsr 

MR. SPEAKER: Shri Jha what has happened to you? 

.. .(lnterruptions) 

[English] 

MR. SPEAKER: It is not being recorded. Nothing wilt 
go on record except what the hon. Minister says. 

'" (Intsrruptionsp 

• Not recorded. 



13 Oral Answen; CHAITRA 2, 1927 (Saka) to Ouestions 14 

[Translation} 

SHRI OSCAR FERNANDES: Mr. Speaker, Sir, he 
has given two main suggestions· in relation. to the 
report ... (Interruptions) 

(Eng/ish} 

MR. SPEAKER: If the hon. Members cannot control 
themselves, I will go to the next question. Nothing will 
happen. 

(Translation} 

SHRI OSCAR FERNANDES: Mr. Speaker, Sir, the 
hon. Member has given two suggestions in relation to 
Ihe report. His one main suggestion is that whether or 
not MPs could do executive work. He has already 
mentioned it. His second suggestion relates to the 
utilisation of funds allocated to them, whether or not it is 
properly utilised. Now, I would like to say that we have 
made full arrangements to see that the money is properly 
utilized. We will place the new guidelines before the 
House in the next session and we will do our best for 
improvement. We have also put in place a computerised 
monitoring system in this regard ... . (lnltlnuptIons) 

SHRI CHANDRA MAN I TRIPATHI: Mr. Speaker, Sir, 
the hon. Minister has said that he is going to take action. 
I want to know from the Government as to what facUity 
il propose to provide to the MPs to monitor the progress 
of the work being undertaken on their recommendations. 
Because if the facility is not provided, then it would be 
difficult for a member to monitor the progress of the 
work. There are 8 legislative segments in my constituency. 
In some, there are 17 segments. So, it is for them to 
monitor the work. Therefore, I want to knOw from the 
Government as to whether it propose to provide a vehicle 
to the MPs so that they can monitor the works being 
undertaken in their respective areas on their 
recommendations. 

MR. SPEAKER: No, not now. 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, it is 
part 'B' of that I intend to ask from hon'ble 
Minister. " (Interruptions) 

MR. SPEAKER: This 'B' will not do. From next 
session onwards that, too, will not do. What is your part 
'8'? Please speak up. 

... (Interruptions) 

SHRI CHANDRA MANI TRIPATHI: Members of 
Parliament recommend work under the laid down 
guideHnes. Mere recommendation by the Members of 
Parliament does not get the work sanctioned. When the 
collector sanctions the work then, it gets sanctioned and 
the collector sanctions the work under the guidelines of 
the Central Govemment. I would like to tell the hon'ble 
Minister that he should check the baseless and unfounded 
allegations levelled against the MPs and .. . (Interruptions) 

MR. SPEAKER: No, what happened now? 

... (Interruptions) 

/English] 

MR. SPEAKER: Mr. Minister, you reply only to part 
(a) and partly to part (b) of his supplementary. 

/Translation} 

SHRI OSCAR FERNANDES: Hon'ble member has 
raised a question regarding giving suggestion for carrying 
out inspection of the works recommended by the MPs. 

/Eng/ish] 

We are also taking up the matter with the State 
Governments. Various State Govemments have provided 
certain facilities to the Members of Parliament for 
inspection. 

/Translstion] 

This has been implemented in certain States. 

/Eng/ish] 

We will take up the matter with the State 
Govemments. 

/Translation] 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, 
through you I would like to know from the Minister that 
the report mentioned by him in his reply contains this 
suggestion also that committees be. setup and their 
meetings be organised at the district and State level at 
regular interval for implementation of this scheme and 
you have issued the guidelines also in that regard. I 
would like to know whether such committees have been 
setup in all the States in pursuance of,those guidelines? 
Have such committees been setup in the districts of all 
those States and whether they have started functioning? 
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Sir. one important recommendation of the committee 
is that the lAS Officers engaged in the implementation of 
this scheme should also be trained and it should be 
incorporated in the syllabus of the National Training 
Institute at Mussoorie. What action has been taken on 
both the recommendations? 

[English} 

SHRI OSCAR FERNANDES: This report has just 
come and we are examining the report. We will be taking 
whatever action that is required to be taken to improve 
on the scheme. As far as the committees are concerned. 
there is no proposal to have any committee at the State 
level or at the district level. It is only the administration 
which is supposed to implement the scheme. 

{Translation} 

MR. SPEAKER: Shri Rarnkripal Yadav, do you want 
to raise any question? 

. . . (Intenvp/ions) 

[English} 

MR. SPEAKER: You are not aUowed. 

{Translation} 

DR. LAXMINARA YAN PANDEY: Mr. Speaker, Sir. I 
had asked whether or not such committees had been 
constituted in the districts and States because vigilance 
and monitoring committee had been setup in certain 
States. If these committees have not been setup then by 
when the same will be constituted? 

SHRI OSCAR FERNANDES: Sir, I have responded 
to this question and there is no proposal to constitute 
these committees. 

{English} 

It is the administration which is implementing the 
works to be undertaken under the scheme. 

{Translation} 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, hon'ble 
Minister had called the members of various States to 
discuss at length some months ago. I do not know as to 
what has been the outcome thereof and the views of the 
government after receiving the suggestions from th~ 

members. I have not been able to know about it so for. 
However. this is very true that allegations are levelled 

against the MPs under the current system ·01· utilisation 
of funds of MPLADS and we all find ourselves In the 
duck. I understand that several people level charges of 
various kind. Sir. kindly Hsten me in this regard, lam 
speaking out of my heart. 

MR. SPEAKER: All the members speak out of their 
clear hearts and they ought to do so. 

[TflHlSlstion} 

SHRI RAM KRIPAL YADAV: Sir, this amount of 
rupees two crore is too meager. One ParHamentary 
Constituency consists of several Assembly Constituencies 
for example, in Bihar there are six Assembly 
Constituencies In one Parliamentary Constituency. About 
As. 33-34 lakh are allocated for each Assembly segment. 
This amount Is too meager . ... (Infertupllons) 

[English} 

MR. SPEAKER: Silence please . 

{TfBI78Istion} 

SHRI RAM KRIPAL YADAV: In some States rupees 
one crore is provided to Legislators whereas in some 
States rupees two crore are provided to Legislators. 
People's demand is much more. Wherever we go to any 
village. people think that Chief Minister or any Government 
has come to their viUage and they start narrating their 
problems. 

[English} 

MR. SPEAKER: If you do not come to your question, 
I would not allow you. 

{TfBI78IstionJ 

SHRI RAM KRIPAL YADAV: I would like to tell the 
hon'bIa Minister that this amount is too meager and s0me-

time we are even alleged on this account. Wtry it should 
not be discontinued and some other method be adopted 
so that we may not have to face such situation, I demand 
that this should be discontinued. I want to know as to 
what is the view of the honble Minister In this regard? 

{English} 

SHRI OSCAR FERNANDES: Sir, the hon'bIa Member 
has raised the issue of increasing the amount or stopping 
it. 
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[T ransl8lion} 

First of all I have called all the hon'ble Members 
and obtained their views besides a decision has been 
taken to improve the guidelines and I have already 
submitted in the House that new guidelines witl be 
implemented .... (Interruptions) 

{English} 

MR. SPEAKER: He has said that only new guidelines 
have been issued. There is no proposal for stoppage. 

Yes, Mr. Madan Lal Sharma, put your question. 
will take up the next question Immediately. 

[Translation! 

SHRI MADAN LAL SHARMA: Mr. ~peaker Sir, 
through you I would like to know from the hon'ble 
Minister .... (Interruptions) 

{English! 

MR. SPEAKER: Mr. RarndasAthawale, I am waming 
you. I am requesting all the hon. Members to give up 
the habit of disturbing the Chair when another Member 
is speaking. You cannot dictate me. 

[Translation} 

SHRI MADAN LAL SHARMA: Mr. Speaker Sir, 
through you I would "ke to tell the entire House that the 
hon'ble Minister is replying to this and the hon'bla Prime 
Minister is also present here in the House. I request that 
before framing any policy we should consider the entire 
situation. There are 542 Parliamentary Constituencies in 
our country and equal amounts is allocated to all under 
the 'MPLADS'. 

MR. SPEAKER: You please ask the question. 

SHRI MADAN LAL SHARMA' , am asking the 
question. Jammu-Punch area ., my Parliamentary 
Constituency. There are twenty Assembly segments in 
my constituency and it is stretched over three hundred 
kilometres from Jammu to Punch. My ConStituency is 
spreading over three districts. My Constituency is vast 
and includes hilly areas as well as border areas. Rupees 
two crores are provided for my constituency and same 
amount is provided to the Members whose constituency 
consists of three Assembly segments. 

{Eng/Ish! 

MR. SPEAKER: He has already said that there is no 
proposal. 

[Translation! 

SHRI MADAN LAL SHARMA: Providing rupees two 
crore to the constituencies comprising of twenty Assembly 
segments, I think is injustice with the Members like me. 

{English! 

MR. SPEAKER: You are misUSing the Question Hour 
by nuddng a speech. 

[Trans/stion! 

SHRI MADAN LAL SHARMA: I request the hon'ble 
Minister that amount to the constituency under 'MPLADS' 
should be provided as per Assembly segments Within 
them so that the members could do justice to their 
respective constituencies ... . (lnltlmJpllons) 

{English! 

MR. SPEAKER: I go to the next hon'bi8 Member. I 
won't permit this type of misue. 

[TllII1SIstion! 

SHRI MADAN LAL SHARMA: Will you consider it, 
and whether any such scheme is under consideration of 
the Govemment. ... (Interruptions) 

{English! 

MR. SPEAKER: Do not misue the opportunity given 
to you. It is because you are taking other Member's 
time. 

His supplementary is, are you increasing or not 
increasing the MPLAD funds? 

SHRI OSCAR FERNANDES: Sir, hon. Member has 
raised a question that on the basis of land extent and on 
the basis of population, we should decide. At the moment, 
we have no such proposal. ' 

[TmnsI8Jion! 

MR. SPEAKER: I am requesting the hon'ble members 
again and again to but a question. No speech is 
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necessary. This is not a time for speeches. What is your 
question. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, an 
M.P. gets the opportunity to fulfil the demands of poor 
people of his constituency. The hon'ble Prime Minister is 
sitting here in the House. The farmers belonging to 
scheduled castes and scheduled tribes have less hording 
and we are not permitted for laying of pipeline or digging 
of wells under this scheme to arrange water for irrigation 
for their land. Whether the Government intends to amend 
this scheme so that we could do away with their problem 
also. 

MR. SPEAKER: You have asked your supplementary 
question, please sit down now. 

SHRI RAMDAS ATHAWALE: Sir, I demand that 
rupees one crore per assembly segment should be 
provided to the Members under the 'MPLADS'. 

{English} 

MR. SPEAKER: Are you thinking of that? Are you 
considering the proposal? 

. . . (Interruptions) 

MR. SPEAKER: Are you considering what he has 
said? 

SHRI OSCAR FERNANDES: Sir, in the new 
Guidelines, we are trying to include as many schemes 
as possible for the hon. Members of Parliament to 
implement. 

SHRI SURESH KURUP: Sir, the MPLAD Scheme is 
. . . (Intem.lp/ions) 

SHRI KHARABELA SWAIN: Sir, the Prime Minister 
is sitting. He should tell whether they are willing to 
increase" 

MR. SPEAKER: Not to be recorded. 00 not record 
it. 

Thank you for your advice. 

Except Shri Suresh Kurup, nothing will be recorded. 

.. . (lntefTllptionsr 

SHRI SURESH KURUP: Sir, the MPLAD Scheme is 
implemented ... (IntefTllptions) 

• Not recorded. 

MR. SPEAKER: Nothing else wlH be recorded. 

. . . (lntsmJplions) ~ 

SHRI SURESH KURUP: Sir, the MPLAD Scheme is 
implemented fully through the State Government 
machinery. 

MR. SPEAKER: You put your question. 

SHRI SURESH KURUP: If there is any problem 'with 
the implementation of the MPLAD Scheme, that means. 
the same problem is there for other Government schemes 
also; 

The problem now, in our State of Kerala, is this. 
MLAs in Kerala are given Rs. 75 \akh per constituency 
per year. In seven assembly segments, it comes to more 
than Rs. 5 crore. Our amount is quite insufficlent. When 
it is divided among seven assembly segments, it comes 
to Rs. 25 Iakh. 

MR. SPEAKER: He has already answered it. There 
is no proposal at present to increase . 

... (lnlBlTUpIions) 

SHRI SURESH KURUP: Sir, even at the cost of 
repetition. I would like to get an answer from the Minister. 
I would like to know whether the Government Will consider 
increasing the amount or otherwise stop this scheme 
completely ... (InlBfTlIpIionsj 

MR. SPEAKER: Shri Ganesh Singh. 

Need not be answered. He has answered it . 

SHRI SURESH KURUP: He has not given a direct 
. answer to the question. 

MR. SPEAKER: On his behalf, I am giving it. 

[TransIII/ion} 

SHRI GANESH SINGH: Mr. Speaker, Sir. through 
you I would like to know from the hon'ble Minister whether 
the Government intend to permit treatment of poor people 
particularly from the Scheduled Castes and Scheduled 
Tribes and backward communities who are· seriously iU 
and do not have any facility of treatment under the 
'MPLADS'. 

" Not recorded. 
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(English} 

SHRI OSCAR FERNANDES: Sir, the schemes entail 
only having permanent and durable assets. So, I do not 
think,· we would be able to spE!nd money on treatment of 
patients. 

(Translation} 

WLL and BSNL Towers 

'283. SHRIMATI KALPANA RAMESHNARHIRE: WiH 
the Minister 01 COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether. the Govemment proposes to set up the 
WLL and BSNL mobile towers in the interior areas of the 
country; 

(b) if so, the funds sanctioned for the purpose; and 

(c) the time by which the said work Is likely to be 
completed? 

(English} 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (8) to (c) A statement is laid on the Table of 
the House. 

(a) In order to meet the demand of fixed line 
connections in rural areas, BSNL has planned to provide 
WLL Towers in all the Short Distance Charging Areas 
(Tehsils) ie. SDCAs of the country. InitiaHy BSNL plans 
to provide at least one WLL Tower in each SDCA. There 
are 2642 SDCAs in the coul)try out of which 1756 SDCAs 
have already been deployed with WLL Tower as on 
28.2.2005 and the balance 886 SDCAs are planned to 
be provided with WLL Towers during the next financial 
year. There are 8543 Mobile BTS towers spread over 
588 District Headquarters in the country in 3552 cities! 
towns including Tehsil Headquarters, National Highways, 
Important pilgrimage centres, tourist places etc. Additional 
14001 mobile BTS towers would be installed by 
December, 2005. 

(b) The aDocation of funds for WLL and mobile towers 
is done on year to year basis. The funds allocated for 
WLL and mobile towers for the year 2004-05 is Rs. 
116.01 crore & As. 457.5 orore respectively. 

(c) As given in (a) above. 

(Translation} 

SHRIMATI KALPANA RAMESH NARHIRE: Mr. 
Speaker, Sir, we can easily reach to any part of the 
world through intemet and e-mail within a second. But in 
our rural areas telephone and mobile service has not 
been provided so far. In his reply the hon. Minister has 
stated that 1756 short distance WLL Transmission Towers 
and 8543 BTS towers for mobile phones have already 
been installed upto 28.2.05. But as per my information a 
number of towers out of these have not been made 
operational so far. I want clarification from the hon. 
Minister in this regard. In my constituency Osmanabad, 
30-35 villages have a population ranging from 10 to 15 
thousand but have no towers. Therefore, I want to know 
whether any proposal is with the Govemment to introduce 
BSNL and WLL telephone service in these villages? 

[English} 

SHRI DAYANIDHI MARAN: Hon. Speaker, Sir, I think, 
in the reply itself I have clearly stated that out of the 
2,642 SDCAs in the country, 1,756 SDCAs have already 
been provided with WLL towers .... (lnterruptionsj 

SHRI SUBODH MOHITE: They have been provided 
but they are not functioning ... (lntenvpwnsj 

SHRI DAYANIDHI MARAN: I am answering . 
... (Intenvptionsj 

MR. SPEAKER: You need not reply to answer that 
part. 

... (Intenvptionsj 

SHRI DAYANIDHI MARAN: The remaining 886 
SDCAs are planned in the next financial year. This is a 
continuous process and we are continuing with it. As I 
said earlier in this House, we would be rOiling out 12 
million lines by the end of this year. In the next six 
months, we would be able to achieve the targets and 
provide better mobile telephone services 'on demand' to 
all the consumers. Similarly, we are trying to give 
connections to all the villages by WLL but that would 
take time. I have said clearly in the answer, to the hon. 
Member, that by the next financial year, we would be 
able to provide infrastructure to each village. 

(Trans/awn! 

SHRIMATI KAlPANA RAMESH NARHIRE: Mr. 
Speaker, Sir, there are eight Tehsils under my 
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parliamentary constituency and BSNL towers are existing 
there but those towers are not operational due to shortage 
of equipments. I want to know as to when these 
equipments will be made available there and the time by 
which telephone service of BSNL will be started there? 

[English/ 

SHRI DAYANIDHI MARAN: Sir, in certain places, we 
are having problem with the fixed line telephones. Already 
equipment have been purchased but we had some legal 
problems. I think, in another three months' time, the 
equipment would be available in each circle. 

MR SPEAKER: Very good. 

fT ranslation/ 

DR. TUSHAR A. CHAUDHARY: Mr. Speaker, Sir, in 
my constituency also BSNL towers are installed but signal 
re.ception is very weak there due to shortage of 
equipments. If you are inside the home or one kilometer 
away from the tower then the signal is not received, 
connectivity is very poor. What does the government 
intend to do in this regard? I want to know from the. hon. 
Minister as to by what time the entire country is likely to 
be connected by mobile telephone service? 

/English/ 

MR. SPEAKER: When would you be able to cover 
the entire country? 

... (Interruptions) 

SHRI DAYANIDHI MARAN: Hon. Speaker, Sir, as I 
said last week, in answer to a similar question, we are 
providing 12 million additional lines. This would take six 
months for us to implement. As I said, the BSNL is the 
most sought after service provider and everyone is 
demanding service from BSNL; especially, the mobile 
service has picked up very well. There is lot of 
appreciation for BSNL Services. The equipment has 
started rolling out. It would take time to install these 
equipments. The service would be available 'on demand' 
and there would be better services in the next six months. 

MR. SPEAKER: This is a very good assurance. 

SHRI DUSHYANT SINGH: Mr. Speaker, Sir, I would 
like to ask the hon. Minister what steps have been taken 
by the Government of India to provide better telephone 
facilities such as WLL and BSNL to rural areas in India, 

especially for the Hadoti area of Rajasthan, which covers 
Baran and Jhalawar districts. The hon. Minister has 
assured us that he is providing us the equipment. He 
has mentioned In his main answer that he has provided 
the towers but none of these towers are functioning In 
the Hadoti area, especially in Baran and Jhalawar dIMricta. 
I would urge the hon. Minister to take notice of especially 
NH-19, NH-76 and NH-12 passing through our cftstrict. I 
would urge the hon. Minister and the Govemment to 
provide us better facilities for the districts of Jhalawar 
and Baran and the entire Hadoti area. 

MR. SPEAKER: Would you do that? 

SHRI DAYANIDHI MARAN: Yes, Sir, definitely. 

MR. SPEAKER: He has accepted. 

Shri Dushyant Singh is becoming a role model. He 
keeps quiet. He its quiet. He gives his name, sits quiet 
and gets his chances. Hon. Members should see him 
and learn: We should also learn from young hon. 
Members. I am very happy about this. 

SHRI RUPCHAND PAL: May I know from the hon. 
Minister whether he is aware that the whole BSNl 
communication system has been disrupted following the 
continuation of the BSNL officers in different parts of the 
country? " he is aware, what steps has he taken to 
speak to the agitating officers to fulfil their demands 
regarding promotions, fixing of pay scales, etc.? 

MR. SPEAKER: Does it arise out of the main 
Question? 

SHRI DAYANIDHI MARAN: Sir, the hon. Member has 
asked a question which pertains to the present scenario. 
I am happy to inform hon. Members of the House that 
the United Forum of the BSNL executives met me in a 
meeting today. I have made an appeal to them. I would 
also like to inform the House that hen. Member from 
Rajya Sabha Shri Nilotpal Basu was also present in that 
meeting. The BSNL executives have unilaterally withdrawn 
their agitation and wherever services are affected, the 
normalcy would be restored. 

MR. SPEAKER: We should compliment him for that. 

!TmnslalionJ 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, a very 
simple question has been asked about mobile towers 
and providing of mobile service and in the reply thereto 
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it has been stated that 'there are 2642 SOCA In the 
country and out of these SOCAs WLL towers have already 
been installed in 1756 SDCAs'. 

jEnglishj 

The Government is planning to install 14,001 
additional mobile lines by December 2005. 

jTranslalionj 

This simple question has not been answered in a 
Simple manner. 

{Englishj 

MR. SPEAKER: That is different. Here, you have to 
put a question. If you want to challenge, there is another 
method. 

SHRI SUBODH MOHITE: No, Sir. I am not 
challenging it. 

MR. SPEAKER: Shri Subodh Mohlte, you are an 
articulate· Member. Please put a. question. 

SHRI SUBOOH MOHITE: Sir, this question is directly 
related to national security. 

There are two technologies. One of· them is COMA 
and the other one is GSM. The drawbacks of COMA 
technology are two. The first is that the handsets provided 
under this technology are operator-specific. So, those 

, handsets cannot be used with any other service provider. 
Secondly. I am specifically asking a question regarding 
national security .... (Inlenvptions) 

MR. SPEAKER: This is about towers. 

SHRI SUBOOH MOHITE: Yes. This is very important. 
The synchronisation under COMA technology is done 
through GPS satellite networtt. This is a fact. 

MR. SPEAKER: He is an engineer. 

SHRI SUBODH MOHITE: This GPS satellite networX. 
defence system, our entire system will collapse the day 
America so wishes. There can not be two opinions if It 
is correct. 

{T ranslllfionj 

It is a system borrowed from the US. 

{Englishj 

Why do we not adopt the alternate service or 
technology which is GSM? 

[Translation] 

My question is that What is comparative utilization 
end perspective planning of COMA and GSM in your 
utilized and· installed stations considering the threat to 
the nation? 

{Englishj 

MR. SPEAKER: Are you going to pursue COMA or 
GSM? 

SHRI DAYANIDHI MARAN: All I can answer is that 
the Member's fears are not very serious. I would like to 
answer the Member. Right now, in India, we are using 
the technology of COMA as well as GSM and we are 
technology neutral. I think, we are leaving to the service 
operators to decide what kind of technology they are 
going in· for. This fear that this will happen or that will 
happen, lam not here to answer because, in fact, it is 
very hypothetical. I reaHy cannot say that the member's 
fears are justified. 

MR. SPEAKER: He is an engineer. You can call him 
and have a cup of tea with him. He will tell you. 

... (Interruptions) 

MR. SPEAKER: No, No. You should talk and give 
him what you feel. 

. .. (Interruptions) 

MR. SPEAKER: It does not arise. 

[Translation] 

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir, I 
rtlpresent the Laddakh constituency. This region remains 
cut off from the other areas of the country for seven 
months and only telephone remains the means of 
communication with other areas. 

{English} 

MR. SPEAKER: That is why I have called you. 
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[Translation} 

SHRI CHHEWANG THUPSTAN: But telephone facility 
in entire Laddakh is not satisfactory. So far BSNL tower 
IS concerned, BSNL tower is intalled for Kargil town layout 
only. WLL tower has not been installed there so far. 
BSNL or WLL cable can be the means of communications 
in villages under my constituency. I want to know from 
the hon. Minister whether he will consider it as a special 
case and make efforts to connect rural areas? The time 
by which tower will be installed there? 

/English} 

MR. SPEAKER: About Laddakh, it is his request. 

SHRI DAYANIDHI MARAN: For this particular 
question, I will get back to the Member. 

MR. SPEAKER: Okay. I am sure he will consider it 
favourably . 

[Translation} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, 
corruption is rampant in BSNL in eastem Uttar Pradesh. 
The entire country and this august House is aware as to 
how much difficuH it is to connect telephones during 
evening. 

MR. SPEAKER: You please ask the question. 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, with the 
outset of evening employees start filtering the calls and 
deliberately reduce the capacity of the mobile exchange 
say-a capacity of ten thousand mobiles per user is 
considerably reduced. 

(English) 

MR. SPEAKER: What is your question. 

[T rans/ation} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, Mobiles 
do not work from 6 to 8 O'clock in the evening. The 
Employees of BSNL are at it in order to promote private 
cellular operators. Hon. Minister must answer this. 

(Eng/ish) 

MR. SPEAKER: It does not arise out of that. H there 
are any improprieties, you should look into them. 

SHRI DAYANICHI MARAN: Yes, Sir. 

MR. SPEAKER: On your behaH, I have requested. It 
is a very good question. 

... (Interruptions) 

MR. SPEAKER: Shri B. Mahtab. 

.. . (lnt8nuptions) 

MR. SPEAKER: There are about 35 hon. Members. 
How can I call each one of you? 

... (InltNTuptions) 

SHRI B. MAHTAB: Sir, I have a very simple 
question ... (InhHnJptions) 

MR. SPEAKER: You put a pointed question, without 
any preface. 

SHRI B. MAHTAB: The Short Distance Charging Area 
(SDCA), as has been mentioned in the answer, is a 
TehsiJ. This is not true. The SDCA COV818 aiarge area. 
But the WLL technology BTS is only operative in a r~ 
of five kilometres and the WLL technology is only 
operational in the plain areas. It cannot function in a hilly 
terrain. So, when you have a policy to extend it to all 
SDCAs, don't you think, WLL will not function in many 
hilly terrain and hilly areas? Even in States like Orissa, 
there are a number of SDCAs which may not function if 
we have this technology in a proper way. This is my 
simple question. 

MR. SPEAKER: What do you propose to do with 
regard to that? 

. .. (lntenupUons) 

SHRI DAY ANIDHI MARAN: The hon. Member is right. 
But I would like to say and l&tthe hon. Member aI80 
know that we are not depending only on WLL service 
alone. There are other fixed wire services too. It is the 
combination of different technologies which we are trying 
to implement 

[Translation] 

SHRI RAJ NARAYAN BUDHOLlA: Mr. Speaker, Sir, 
whether the Government has prepared any 8Cheme to 
connect the nationel highways, tehsil headquarters of 
Hamirpur-Mahoba Parliamentary constituency in Uttar 
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Pradesh to mobile towerS/network, if so, by when? I have 
written several letters to the hon. Minister and in their 
reply I was informed that all areas will be connected by 
January 2005 but this work has not been completed till 
date. Apart from this Ii waiting list of consumers for BSNL 
(prepaid) still exists. Consumers were assured that Sim 
card will be made available to them by Dec. 2005. 
Through you, I would like to know from hon. Minister 
whether there is any time limit by which sim card will be 
made available to the consumers of my constituency and 
the entire area will be connected through rnobRe network? 

(English} 

MR. SPEAKER: Mr. Minister, you better look into his 
constituency situation and let him know. 

" . (Intenuptions) 

MR. SPEAKER: Vou cannot ask for details of one or 
the other place. How can he answer that? But Mr. 
Minister, you please ask your Office to let him know. 

... (Intenuptions) 

(Translation} 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
hon. Minister in his reply has said that the Government 
had decided to install a tower at tahsil level. I am asking 
the second part of the question of Shri Mahtabji. The 
equiprnems installed under WLL technology in hilly areas 
have a range of 25 km. and others have a range of 5 
kms. But in hilly areas an $quipment of 25 Km. covers 
not more than 10-12 km. and that of 5 kms. covers only 
2 kms. When we enquire about this from General 
Manager we are told that this information is passed on 
to BSNL irom the department of information of the 
Govemment of India and setting up of traditional exchange 
system through wire has been banned for the future. 
When this system does not work, whether the Govemment 
will issue any order to set up traditional exchanges in 
such regions? 

(English} 

SHRI DAVANIOHI MARAN: The hon. Member is right 
that WLL covers about a range of five kilometres. That 
is for mobile handstM. Similarly, when you have a fixed 
wireless, the range goes up to 25 kilometres. Basically, 
WLL are now SDCA-based. But in certain areas or in 
hilly areas, they are trying to use repeaters to enhance 
the services and in certain areas it is not possible 

because of the terrain conditions. So, we have no other 
choice but to use copper wires to do it. Again, these are 
aU based on the demand of those areas. If the areas do 
not have demand or anything, then it is not possible for 
us to provide it on exchanges. It is basically on the 
demand and supply •... (lntsnuptions) 

SHRI ANANT GANGARAM GEETE: There is a 
demand. 

(Translation} 

Training to SSI Entrepreneurs 

'284. SHRI RAKESH SINGH: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Govemment is providing training to 
the SSI entrepreneurs for international quality standards; 

(b) if so, whether specialized testing 1 ab facility is 
also being provided; 

(c) if so, the details in this regard; 

(d) whether training facility in regard to quality 
standards for I.S.0.-9OO0 is also available to the SSI 
entrepreneurs; and 

(e) If so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) to (e) A statement is 
placed on the Table of the House. 

Statement 

(a) With a view to encouraging smaH scale industries 
to export their products, Govemment of India has been 
regularly organizing awarenes..~ and training programmes 
on manufacture of products as per quality standards of 
various countries and also on the needs of certification 
as per internationally recognized quality standards on 
management and environment. 

(b) and (c) Government of India has established 4 
Regional Testing Centres (RTCs) at New Delhi, Kolkata, 
Mumbai & Chennai and 7 Field Testing Stations (FTSs) 
at Jaipur, Bhopal, Kolhapur, Hyderabad, Bangalore, 
Pondicherry & Changancherry to assist small scale 
industries in carrying out testing and certification of their 
products as per quality standards of different countries. 

(d) Ves, Sir. 
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(e) In order to create awareness among small scale 
entrepreneurs regarding ISO 9000 quality management 
system and to provide them information on such 
certification. Ministry of SSI, Government of India through 
Small Industries Service Institutes and Regional Testing 
Centres located in the States, is providing training SSI 
entrepreneurs. Besides, small scale units acquiring to ISO-
9001/1S0-14001 certification are provided reimbursement 
of 75% of the cost incurred (upto Rs. 75000/-). Under 
this scheme, 7.226 SSI units have been benefited upto 
15.2.2005. 

/Translation} 

SHRI RAKESH SINGH: Mr, Speaker. Sir, through 
you I would like to know from the Government whether 
it has information about the training imparted to the 
entrepreneurs of small.scale industries and the number 
of such entrepreneurs and industries who are making 
export braving international competition. If the number of 
such people is less then whether Government wilfconslder 
making the training imparted to the entrepreneurs of small 
scale industry more export-oriented? 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, I would 
like to inform hon. Members of Parliament that 
Govemment has taken into account various points to train 
entrepreneurs as exporter and to begin this work. 

12.00 hrs. 

First, for upgradation of technique sanction has been 
granted under credit linked capital subsidy. Second for 
testing the produce, these are being conducted by about 
11 laboratories at nominal rates. Third, a grant of As. 75 
thousand is being provided to acquire international 
standards. Fourth, training is being imparted for good 
packing of their products. Fifth, the facility of bar coding 
is being provjded to facilitate their sales in intematioi1al 
market. Sixth,there is a provision for providing marketing 
development assistance in the field of international trade 
to small-scale industries .. .. (lnfel7Zlptions). Thus by taking 
all the above measures we are imparting training to 
entrepreneurs in order to promote exports internationally. 

{English} 

MR. SPEAKER: Question Hour is over. I think, we 
have done better today than other days. Thank you han, 
Members for your co-operation. 

WRITIEN ANSWERS TO· OUESTlONS 

Anaemia Among Women 

*285. SHRI BHUPENDRASINH SOlANKI: 
SHRfMATI SUMITRA MAHAJAN: 

WiD .the Ministor of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether more than 70 percent poor women and 
girls in rural areas of the country particularly pregnant 
women are suffering from anaemia; 

(b) if so, the details thereof, State-wise; 

(c) whether anaemia has emerged as a silent killer 
among the poor women particularty In rural India; 

(d) if so, the details thereof alongwith the reasons 
therefor; and 

(e) the steps taken/proposed to be taken by 
Government In this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (OR. ANBUMANI RAMAOOSS): (a) to (e) 
Accord'mg to National Family Health Survey (NFHS) - II, 
51,8% of ever married women (15-49 years) were found 
to have anaemia. 35% had mild anaemia; 14.8% moderate 
anaemia and 1.9% severe anaemia. Among the anaemic 
women, 54% were in rural areas. The State-wise details 
showing prevalence of anaemia are given in the statement 
enclosed. The problem of anemia Is more among pA!lgnant 
women. According to the survey conducted by the 
National Nutrition Monitoring Bureau of leMR in 2002, 
4% pregnant women were found to have severe anaemia. 

According to the estimates of RegistnlrGenerai of 
India based on Sample Registration System, 1998 (SRS), 
nutritional anaemia contributes to 19% of maternal deaths. 
The requirements of iron and folic acid become 6 times 
greater among pregnant women than non-pregnant 
women. The major causes of nutritional anaemia are 
inadequate nutrition with deficient intake of Iron and folic 
acid in diet, inadequate absorption of iron, frequent 
pregnancies, high pnwalence of infactlon8 and infestations 
and faulty feeding. practices. 

Iron deficiency is a problem of inadequate nutrition. 
A National Nutritional Policy was formulated in 1993 and 
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the national plan of action on nutrition Is being 
implemented through a number of Departments of 
Govemment of India including, among other, the Integrated 
Child Development Services Programme of Department 
of Women and Child Development and the Reproductive 
and Child Heahh Programme of the Department of Family 
Welfare for improving the nutritional status of pregnant 
women and children. 

Apart from heahh related factors iIIiter:acy, poverty, 
general economic and social development have a direct 
beaflng on the incidence of anaemia among people, 
particularly among women. To tackle these problems, 
various departments of the Govemment are implementing 
programmes such as Nutrition education of the community 
in rural, urban and tribal areas by the Food and Nutrition 
Board of the Department of Women and Child 
Development with a view to create awareness about the 
consequences of anaemia, promote the locaHy avaRable 
foods rich in iron and on folic acid and how to prevent 
and control anaemia. 

The Integrated Child Development Services (ICDS) 
scheme of the Department of WCD provides 
supplementary food to the pregnant women/nursing 
mothers to the extent of 500 calories and 15-20 g protein 
per day. Nutrition and health education of all women with 
special emphasis on pregnant and lactating women is 
also undertaken by the anganwadi worker. 

Various food for work programmes, poverty alleviation 
programmes, targeted pubHc distribution system contribute 
to improving food security for the rural population. 

Research trials on double fortified sah have also been 
undertaken by the National Institute of Nutrition, 
Hyderabad, to address the problem of nutritional anaemia 
in the country. Jawahar Rojgar YOjana, Integrated Rural 
Development Programme, Indira Awas Yojana and Adult 
Literacy Programme are being launched by different 
agencies/departments of Govemment of India. 

Anaemia Among Women by Stale 

Percentage of ever-manied women classified as having iron-deficiency anaemia by degree of anaemia, 
according 10 State, India, 1998-99 

State % of Women Mild Anaemia Moderate Severe Anaemia 
with any anaemia Anaemia 

2 3 4 5 

India 51.8 35.0 14.8 1.9 

Delhi 40.5 29.6 9.6 1.3 

Haryana 47.0 30.9 14.5 1.6 

Himachal Pradesh 40.5 31.4 8.4 0.7 

Jammu and Kashmir 58.7 39.3 17.6 1.9 

Punjab 41.4 28.4 12.3 0.7 

Rajasthan 48.5 32.3 14.1 2.1 

Madhya Pradesh 54.3 37.6 15.6 1.0 

Uttar Pradesh 48.7 33.5 13.7 1.5 

Bihar 63.4 42.9 19.0 1.5 
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2 3 4 5 

Orissa 63.0 45.1 16.4 1.6 

West Bengal 62.7 45.3 15.9 1.5 

Arunachal Pradesh 62.5 50.6 11.3 0.6 

Assam 69.7 43.2 25.6 0.9 

Manipur 28.9 ·21.7 6.3 0.8 

Meghalaya 63.3 33.4 27.5 2.4 

Mizoram 48.0 35.2 12.1 0.7 

Nagaland 38.4 27.8 9.6 1.0 

Sikkim 61.1 37.3 21.4 2.4 

Goa 36.4 27.3 8.1 1.0 

Gujarat 46.3 29.5 14.4 2.5 

Maharashtra 48.5 31.5 14.1 2.9 

Andhra Pradesh 49.8 32.5 14.9 2.4 

Kamataka 42.4 26.7 13.4 2.3 

Kerala 22.7 19.5 2.7 0.5 

Tamil Nadu 56.5 36.7 15.9 3.9 

Note: The haemoglobin levels are adjusted lor altitude of the enumeration area a'1d tor smoking when caIcuIaIIng the degree of 
anaemia. 

(Eng/ish) 

Amendment of Food Adulteration Act 

*286. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government is aware that mineral 
water/package drinking water does not come within the 
purview of the Prevention of Food Adulteration Act, 1954; 

(b) if so, the reasons therefor; and 

(c) the action taken/proposed to be taken to amend 
the said Act? . 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) 

'Food' has been defined under section 2 (v) of the PFA 
Act, 1954, and according to this definition 'water' has 
been excluded from the definition of 'food'. 

Section 2(v) (c) of PFA Act, 1954, empow818 the 
Central Government to declare by notification in the official 
Gazette any other article, having regard to its· use, nature, 
substance or quality, as food for the purpose of PFA 
Act, 1954. 

Accordingly, 'packaged drinking water' has been 
declared as 'food' for the purposes of PFA Act, 1954, 
vide notification GSR No. 202 (E) dated 21.3.2001. 

Income From I.T. Induetry 

*287. SHRI ASADUDOIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to &tate: 
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(a) the income eamed from software industry, which 
forms the largest segment of the IT industry, during the 
financial years 2003-04 and 2004-05; 

(b) the income ~kely to be earned by this industry 
dUring 2005-06; 

(c) the steps taken or being taken by the Government 
to promote IT industry and maximize the income; and 

(d) the present share of India in the field of IT export 
and its rising or decreasing trend during the last three 
years? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRi DAYANIDHI 
MARAN): (a) The IT software and services sector eamed 
revenue of Rs. 74,490 crore during the financial year 
2003-04. This sector is expected to eam revenue of Rs. 
97,860 crore during the financial year 2004-05. 

(b) The IT software and services sector is expected 
to eam revenue of over Rs. 125,000 crore during the 
financial year 2005-06. 

(c) The steps taken by the Govemment to promote 
IT industry and maximize the income are given in the 
enclosed Statement. 

(d) India's share in world IT software and services 
industry has consistently increased during the last three 
years as per details below: 

2001-02: 1.56% 

2002-03: 2.00% 

2003-04: 2.66% 

Statement 

1. National Common Minimum Programme (NCMP) 
of the Govemmentemphasizes on energizing 
and sustaining the . growth of manufacturing 
industry including IT Hardware. 

2. Approvals for all foreign direct investment 
proposals relating to the Information Technology 
Sector, with the exception of Business-to-
consumer (B2C) e-commerce are under the 
automatic route. 

3. The Dspreciation on Computers is allowed @ 

60%. 

4. Peak rate of customs duty has been reduced 
from 20% to 15%. Customs duty on project 
imports with investment of at least As. 5 crores 
in plants and machinery is @ 10%. Customs 
duty on ITA-1 items (217 items) has been 
abolished from 1.3.2005. Customs duty on 
Metals (Ferrous & Non-ferrous), chemicals and 
plastics has been reduced from 15% to 10%. 
All goods required in the manufacture of IT A-1 
items have been exempted from customs duty 
subject to Actual user condition. Customs duty 
on specified electronic components has been 
exempted except Deflection parts, Air cored & 
ferrite cored transformers, RFIIF coils and 
Loudsp~akers (cone type). An additional duty of 
4% has been imposed on items bound by IT 
Agreement (except IT Software) and their inputs, 
raw materials, parts, capital gods covered under 
various customs notifications. Specified capital 
goods required in the manufacture of capacitors, 
electronic fuses, TOM, DC micromotors, PCBs, 
Relays, Switches have been exempted from 
customs duty. Customs Duty on specified raw 
materialslinputs used for manufacture of 
electronic components or optical fibers/cables is 
@ 0%. Customs duty on specified capital goods 
used for manufacture of electronic goods is @ 

0%. Specified infrastructure equipment for basic! 
cellular/ intemet, V-SAT, radio paging and public 
mobile radio trunked services and parts of such 
equipment are exempted from basic customs' 
duty. Customs duty exemption to mobile 
switching centers presently availabie to cellular 
mobile telephone service providers has been 
extended to imports by universal access service 
providers. Customs duty on cell phones, parts of 
Set Top Box continues at 0%. Laptops brought 
as part of baggage are exempted from customs 
duty. Customs duty on passenger baggage has 
been reduced from 40% to 35%. 

5. Excise duty on computers is @ 0%. 
Microprocessors, Hard Disc Drives, Aoppy Disc 
Drives and CD ROM Drives continue to be 
exempt from excise duty. Pre-loaded software 
on PCs, Audio CDs, Recorded VCDs and DVDs, 
Cellular Phones, Radio trunking terminals, 
Portable receivers for calling, alerting or paging; 
parts, components and accessories of mobile 
handsets including cellular phones, Set Top Box 
remain exempted from excise duty. 
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6. Export Promotion Capital Goods scheme (EPCG) 
allows capital goods on payment of 5% customs 
duty. The Export Obligation under the scheme 
is linked to the duty saved and is 8 times the 
duty saved on capital goods imported, to be 
fuHilled over a period of 8 years. Import of 
second hand capital goods and import of capital 
goods fOf pre-production and post-production 
facilities are permitted under the scheme. Import 
of spares is also permitted to facilitate 
upgradation of existing plant and machinery. The 
export obligation under EPCG Scheme can also 
be fulfilled by the supply of Information 
Technology Agreement (ITA-1) items to the DTA 
provided the realization is in free foreign 
exchange. EPCG licence holders can opt for 
Technological Upgradation of the existing capital 
good imported under the EPCG licence. 

7. Supplies of Information Technology Agreement 
(IT A-l ) items and notified zero duty telecom' 
electronic items in the Domestic Tariff Area 
(DTA) by Electronics Hardware Technology Park 
(EHTP), Export Oriented Unit (EOU) units are 
counted for the purpose of fulfilment of positive 
NFE. 

8. 100% depreciation is available to computers and 
computer peripherals over a period of 5 years 
for all units under EOUlEHTP/Software 
Technology Park (STP)/Special Economic Zones 
(SEZ) schemes. 

9. EOUISTPIEHTPlBio Technology Park (BTP) units 
have been exempted from Service Tax in 
proportion to their exported goods and services. 

10. Special Economic Zones are being set up to 
enable hassle free manufacturing and trading 
for export purposes. Sates from Domestic Tariff 
Area (DTA) to SEZs are being treated as 
physical export. This entitles domestic suppliers 
to DrawbacklDEPB benefits, CST exemption and 
Service Tax exemption. 

11. Information Technology Software is exempted 
from Customs and Excise Duty. 

12. Second hand capital goods are freely importable. 

13. EOUISTPIEHTP units are eligible for Income Tax· 
exemption on export profits. upto 2010, in terms 
of Sections lOA and 10B of the Income Tax 
Act. 

14. Threshold limit for obtaining 'Export House' status 
reduced to Rs. 6 crores from Rs. 15 crorea for 
Small Scale Industry, tiny sector, cottage sector, 
units located in North East StateslSikkirnlJ & K; 
exporters exporting to countries In Latin Arnerical 
CIS/Sub Sahara Africa and units having ISO 
9000 (Series) status. The status holders are 
eligible for the following new/special facilities: 

- 100% retention of foreign exchange In 
Exchange Earners' Foreign Currency (EEFC) 
account; 

- Enhancement tn normal repatriation period 
from 180 days to 360 days. 

15. The donation of computers, imported duty free 
by EOUlSTPIEHTP units to Govemment schools, 
non-commercial educational institutions, 
registered charitable hospitals, public libraries, 
public funded research and development 
establishments, Community Information Centres, 
Adult Education Centres and Government 
organisations, two years after their use by the 
said units is permitted. 

16. The second-hand computers and computer 
peripherals donated by an outside donor to 
govemment schools, non-commercial educational 
institutions, registered charitable hospitals, public 
libraries, public funded research and development 
establishments, Community Information Centres, 
Adult Education Centres and Government 
organisations are exempted from customs duties. 

17. Income by way of dividends or long-term capital 
gains of a Venture Capital Fund (VCF) or 
Venture Capital company from investment made 
by way of equity shares in a Ventrue Capital 
Undertaking, which has been expanded to 
include the Software and IT sectors, will 
henceforth not be included in co.,..,uting the total 
income. To give thrust to Venture Capital 
finance, SEBI has been made the single point 
nodal agency for registration and Algulation of 
both domestic and overseas venture capital 
funds. 

18. Tax holiday under provisions of Section BO-IA 
of the Income Tax Act (Infrastructure Status) is 
available to Internet Service Providers (ISPs) and 
Broadband Network providers. 
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19. To induce more investment for Research and 
Development activities, a weighted deduction of 
150"10 on the sums paid to any university, college 
or an institution or a scientific research 
association for the purposes of scientific, social 
or statistical research is available. 

20. Information Technology Act 2000 dealing with 
Cyber Security, Cyber Crime and other 
information security related legal aspects is in 
place to encourage expansion of e-commerce 
through intemet. 

21. Effective negotiations in World Trade 
Organisation (WTO) to secure increased access 
to the foreign markets and ensure national 
treatment for the Indian ITIIT eS industry as per 
the provisions of General Agreement on Trade 
in Services (GATS). 

Growth of Biotechnology 

-288. SHRI SANAT KUMAR MANDAL: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the growth of biotechnology in our 
country is similar to that of other developed/developing 
countries; 

(b) if so, the details thereof and if not, the reasons 
theretor; and 

(c) the steps taken to encourage the students to opt 
for biotechnology course in the country and the career 
opportunities existing/proposed to be developed for them 
in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) India 
is emerging as a major player in the global biotechnology 
scenario. In 2003-2004 the Indian Biotechnology Industry 
witnessed accelerated growth of 39% and accounted for 
1.5% of the global biotechnology sector of US$ 45 billion. 
The turnover of Indian Biotechnology Industries during 
2003-04 was US$ 705 million of which 56% was from 
Exports. Indian Biotechnology companies have made 
signiticantinroads into overseas generic markets. 17 
Indian Biotech products are already in the market. 

In the area of Agriculture, India is one of the 14 
Mega Countries growing more than 50,000 ha transgenics 
crop, though the area is very small 1% of global area 
(0.5 mha) as compared to US which occupies 59% global 
area (47.6 rnha). 

The strong science base existing in the country has 
enabled its success in biotechnology. India has the 12th 
most successful biotechnology industry in the world as 
measured by number of companies. A recent report in 
2004 by US Patent Office ranks India the first among 
developing countries in terms of patents issued in health 
biotechnology and third in terms of SCientific publications 
in this sector. 

As per the report by GeneMedix 2002, India is 
considered as one of the top five Biologics manufacturing 
hot spots in the world with Bangalore being one of the 
world's hottest technology city. 

(c) The Department of Biotechnology, Govemment 
of India has laid special emphasis on Human Resource 
Development and supports post graduates/diploma courses 
in different Universities across the country. In addition 
PhD and Postdoctoral fellowship programmes have also 
been supported to attract students/scientists for research 
in Biotechnology. For creating specialized human resource 
to meet the industrial needs, Industrial training 
programmes. are supported for post .graduate students. 
Mid carrier scientists are provided short term training 
courses. To encourage students to pursue their studies 
in Biotechnology, 25 biology scholarships are awarded 
each year to the top students of 10+2 CSSE. Overseas 
fellowships are provided for Post Doctoral research to 
scientists. 

To promote human resource development further, it 
is proposed that scientific and technical human resource 
woukl be made available in adequate numbers and of 
adequate quality in all disciplines relevant to life sciences 
and biotechnology sector. Strengthening R&D in life 
sciences and biotechnology in the university system is 
being accorded high priority, in addition to improving 
science education in schools. The improvement in quality 
of the leaching programmes is being taken up through 
improved curriculum and teachers training course. It is 
proposed to further enhance the number of Ph.D. and 
Post doctoral research fellowship. Specialized technician 
training centres are proposed to be set up for niche areas 
as per industry requirement. 
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Biotechnology information System Network 

*289. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Government has established the 
Biotechnology Information System Network in various parts 
of the country; 

(b) if so, the details of the objectives of Biotechnology 
Network; 

(c) whether the Government proposes to set up some 
new Bio-Informatics Centres during 2004-05 and 2005-
06; 

(d) if so, the location-wise details thereof; and 

(e) the fund allocated for each of such centres? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) Yes, 
Sir. The broad objectives of the Biotechnology Information 
System programme are: 

• to provide a national bioinformation network 
designed to link the scientists in various 
organisations involved in Human Resource 
Development, R&D and manufacturing 8ctMties 
in biotechnology, 

• to organize creation of necessary computing and 
communication infrastructur, 

• to continuously assess information requirements, 
document India's bioresources, prepare 
databases in biotechnology and develop. tools 
and techniques for handling the relevant 
information, 

• to promote education and training in 
bioinformatics, 

• to promote R&D in advanced methods of 
computer-based information proces8ing for 
analyzing the structure and function of 
biologically important molecules, in-silico drug 
design and in addressing specific systems 
biology questions, 

• to coordinate efforts to access biotechnology 
information world wide by establishing linkages 
with some of the international biotechnology 
information resources, and 

• to promote exchange of scientific information in 
biotechnology through appropriate intemational 
coUaboration. 

(c) and (d) Yes, Sir. In 2004-05, funds have been 
sanctioned for four new distributed informatics sub centres 
at the following institutions: 

• Engineering College, Raipur, Chattisgarh 

• Central Agricultural Research Institute, Port Blair, 
Andaman & Nicobar Islands 

• T. M. Bhagalpur University, Bhagatpur, Bihar 

• Birta Institute of Technology, Meara, Ranchi, 
Jharkhand 

In the year 2005-06 one more distrtbuted informatics 
sub centre has been proposed to be established at 
Institute of Bioresources and Sustainable Development 
(IBSO), Imphal, Manipur. 

(e) For each of the new distributed informatics sub 
centres Rs. 28.70 Lakha Is allocated in the first year and 
Rs. 8.70 Lakhs during each of the succeeding years of 
the Tenth Plan. 

Post OffIce Saving Banks 

·290. SHRI HARIN PATHAK; WiU the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of Post Office Saving Banks (POSBs) 
functioning in rural areas; 

(b) the share of POSBs in rural savings; and 

(c) the manner In which the Government proposes 
to encourage the rural saving through POSBs? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) to (c) 1,39,081 Post OffICes are functioning 
in rural areas. Among the rural Post Offices, 1,38,529 
Post Offices have Post Office Saving Banks (POSa.). 
Circle-wise details of POSBs are given at enclosed 
Statement-I. 
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The share of POSS in rural savings 'averages to 
55% approximately. This figure is an average of 
percentage figures as reflected by 13 out of a total of 
22 Postal Circles. Details are given at enclosed 
Statement II. 

Rural savings is being provided by : 

(i) Allotting specific targets to Postal Circles to 
mobilize deposits, which are being monitored. 

(ii) Widespread publicity is being given to POSS 
schemes through small saving drives in rural 
areas/Media Post/Iocal dailiesiradiolTV/pamphietsl 
brochuresllocal Oak Mela/puppet showsl'Sal 
Bachal Yojana' for school children in rural areas! 
small savings agents etc. 

(iii) Motivational Savings Bank Training is being 
imparted to postal staff, Branch Postmaster, 
Gramin Oak Sevaks to educate the villagers 
about the different small savings schemes 
available in the Post Office and guiding them 
on investment. 

SlIIltNnsnt I 

Circle Wise Dsfails of Number of Post Office Seving 
Banks (As on 31.03.20(3) 

SI.No. Circles Rural PO No. of POs 
doing POSB 

work in 
rural areas 

2 3 4 

1. Andhra Pradesh 14857 14845 

2. Assam 3695 3695 

3. Bihar 8607 8607 

4. Chhattisgarh 5366 5366 

5. Delhi 80 80 

6. Gujarat 8234 8222 

7. Haryana 2327 2327 

8. Himachal Pradesh 2655 2655 

9. Jammu & Kashmir 1494 1483 

10. Jharkhand 2776 2772 

2 3 4 

11. Kerala 4195 4195 

12. Kamataka 8569 8569 

13. Madhya Pradesh 5029 4995 

14. Maharashtra 11472 11472 

15. North East 2756 2756 

16. Orissa 7566 7566 

17. Punjab 3437 3407 

18. Rajasthan 9648 9648 

19. Tamil Nadu 10205 10192 

20. Uttar Pradesh 15707 15191 

21. Uttaranchal 2491 2479 

22. West Bengal 7917 7917 

Total 139081 138529 

Statement /I 

Percenl8gs Wise FiguM of Shsre of POSB in Rural 
Savings (For 13 Cin:lss as on Dscsmber, 2(04) 

51. No. Circles Percentage of Postal 
(POSB) rural 

savings in total 
State rural savings 

2 3 

1. Andhra Pradesh 28.6% 

2. Assam 68% 

3. Bihar 

4. Chhattisgarh 30% 

5. Delhi 

6. Gujarat 66.~0% 

Y. Haryana 

8. Himachal Pradesh 95.54% 

9. Jammu & Kashmir 34.99% 

10. Jharkhand 
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2 3 

11. Kerala 

12. Karnataka 65% 

13. Madhya Pradesh 

14. Maharashtra 

15. North East 91.51% 

16. Orissa 60% 

17. Punjab 40.60"10 

18. Rajaslhan 

19. Tamil Nadu '33.83% 

20. Uttar Pradesh 60"10 

21. Uttaranchal 40% 

22. West Bengal 

Average Percentage 55% approx. 

National Population Policy, 2000 

'291. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the details of the objectives of the National 
Population Policy, 2000; 

(b) the States having high fertility rate; 

(c) the measures taken by the Government for 
population stabilization and the achievements made so 
far; 

(d) the role of non-Government organizations in 
population stabilization and awareness programme: 

(e) the number of NGOs attached with the 
Government for grant-in-aid in this regard; and 

(f) the amount of fund allocated to these NGOs during 
f' 

the last two years? 

THE MINISTER OF HEALTH AND FAMILY' 
WELFARE (DR. ANBUMANI RAMADOSS): (a) The 
National Population Policy, 2000, affirms the commitment 
of government towards voluntary and informed choice and 

consent of citizens while availing of reproductive health 
care services. The main objective of the Policy " to 
address the unmet needs tor contraception, health care 
infrastructure and health personnel, and to provide 
integrated service delivery for basic reproductive and chIlc:1 
health care so as to bring the Total Fertility Rate (TFR) 
to replacement level by 2010 to achieve 8 stable 
population by 2045. Additionally, it also seeks to reduce 
Infant Mortality Rate to below 30 per 1000 tive births; 
Maternal Mortality Ratio to below 100 per 1,00,000 live 
births; achieve universal immunization of children against 
all vaccine preventable diseases; achieve 80 percent 
institutional deliveries and 100 percent Safe deliveries by 
2010. 

(b) 9 States/Union Territories (Tamil Nadu, Kerala, 
Goa, Nagaland, Delhi, Pondicherry, A & N Islands, 
Chandigarh and Mizoram) have already achieved desired 
Total Fertllity Rate of 2.1 or less. 11 States and Union 
Tenitories wZ (Kamataka, Andhra Pradesh, West Bengal, 
Maharashtra, Punjab, Himachal Pradesh, Manipur, 
Arunachal Pradesh, Lakshadweep, Daman and Diu and 
Sikkim) have achieved Total Fertility Rate of less than 
3.0. The remaining 15 States and Union Territories have 
total fertility rate (TFR) mover 3. These are: Assam, 
Bihar, Chhattisgarh, Dadar & Nagar Haveli, Jharkhand, 
Gujarat, Haryana, J & K, Tripura, Madhya Pradesh, 
Meghalaya, Rajasthan, Uttar Pradesh, Uttaranchal and 
Orissa. 

(c) Government have been implementing a number 
of programmes and schemes aimed at containing the 
population growth by providing quality services for 
metemaJ and chilc:l health and contraception under the 
Reproductive and Child Health Programme. Government 
is also addressing the unmet needs of the demographicaRy 
weaker States through the Empowered Action Group 
(EAG). 

The Government have recently decided to launch a 
National Rural Health Mission throughout the country, with 
special emphasis on 18 States i.e. Assam, Arunachal 
Pradesh, Sikkim, Nagaland, Manipur, Mizoram, Orissa, 
Meghalaya, Tripura, Bihar, Jharkhand, Uttaranchal, U.P., 
Madhya Pradesh, Rajasthan, Chhattisgarh, Himachal 
Pradesh and Jammu and Kashmir for provision of 
comprehensive integrated primary healthcare services. 

. The demographic indicators of the country have 
improved considerably. The Total Fertility Rate has 
declined from 6 in 1951 to 3.2 in 1999. The Infant 
Mortality Rate has declined from 146 in 1951 to 64 per 
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; thousand population in 2002. The Maternal Mortality Ratio 
has declined from 437 in 1992 to 407 perlakhlive births 

. in 1998. The decadal growth rate of population has 
declined from 24.66% (1981-91) to 1.93% (1991-2001). 

(d) The Non Government Organisations playa vital 
role in carrying out the population stabUisation programmes 
especially for awareness generation amongst the people 
to make the programme a success. Under the revised 
GUidelines, NGOs are being involved in provision of 
service delivery, especially in undeserved areas, to 
complement and supplement the Govemment infrastructure 
and outreach programmes. 

(e) and (f) Funds amounting to about Rs. 16.37 
Crores were released to 94 NGOs during the year 2002-
03 and about Rs. 14.60 Crores to 76 NGOs during 2003-
04 under the Mother NGO Scheme, Gender Issue 
Projects, Innpvative Schemes and Regional Resource 
Centres. 

Prevalence Rate of Leprosy 

'292. DR M. JAGANNATH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that the 
prevalence rate of leprosy in India is worse than the 
global prevalence rate as appeared in the Asian Age 
dated January 31, 2005; 

(b) if so, the details thereof; and 

(c) the steps taXen by the Government to spread 
awareness among the Indian masses in order to dispel 
their wrong notion about this disease? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR ANBUMANI RAMADOSS): (a) to (c) The 
Global Leprosy prevalence rate is now 0.8 cases per 
10,000 population. In India, the prevalence rate in January, 
2005 was 1.86 per 10,000 population. The provisional 
prevalence rate in March, 2005, is 1.76 per 10,000 
population. 

Currently, nine countries including India are yet to 
achieve leprosy elimination (i.e. prevalence rate of less 
than 1 per 10,000 population). These countries are 
Angola, Brazil, Central African RepubliC, D.R. Congo, 
India, Madagascar, Mozambique, Nepal and Tanzania. 
India is making satisfactory progress towards achieving 
leprosy elimination by December, 2005. 20 StateslUTs 
have already achieved elimination and 6 States with 

Prevalence Rate between 1-2 per 10,000 population are 
close to achieving elimination. Leprosy is now mainly 
endemic in States of Bihar, Chhattisgarh, Jharkhand, 
Orissa, Uttar Pradesh and West Bengal. 

Information, Education and Communication (IEC) is 
a strong component of the National Leprosy Eradication 
Programme. For creating awareness about facts of 
leprosy, appropriate messages are projected on Mass 
Media (including Kalyani Programme). At peripheral level, 
emphasis is laid on Inter-personal communication for IFC 
on leprosy. 

{Translation} 

Irregularities In Dental Colleges 

*293. PROF. VIJAY KUMAR MALHOTRA: 
SHRI NIKHIL KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether irregularities have come to the notice .of 
the Government during the surprise check of 11 dental 
colleges in the country; 

(b) if so, whether the Dental Council of India (DCI) 
has urged the Govemment to put a ban on setting up of 
new dental colleges for the next five years; 

(c) If so, the reasons therefor; 

(d) whether the Justice Anil Dev Singh Commission 
has been set up to enquire into the irregularities of the 
DCI; 

(e) if so, the details of the recommendations of the 
Commission; and 

(I) the steps taken/proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (f) As 
per information provided by the Dental Council of India 
(DCI). it had conducted inspections in 11 Dental Colleges 
across the Country in December, 2004. Certain 
deficiencies in terms of teaching staff and other 
infrastructural facilities have been found during the 
inspection. DCI has initiated further necessary action in 
respect of these cases. The matter is under consideration 
of the Executive Committee of DCI. 
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In the year 2002, the Dental Council had separately 
recommended to the Central Government to put a 
moratorium on setting up of new Dental Colleges and 
Increase of admission capacity in the existing colleges 
for the next five years due to acute shortage of teaching 
manpower. After due examination of 1he recommendation, 
the Govemment was of the view that it might not be 
feasible to impose complete ban, as proposed by the 
OCI, while strict adherence to standards should be made 
before permitting any new Dental seats. 

The Central Government in the year, 1998, also had 
constituted Justice Anil Dev Singh Commission under 
Section 54 of the Dentists Act, 1948, to enquire into the 
alleged irregularities of the Dental Council of India. The 
Commission has submitted its report. The Commission, 
inter alia, recommended that a person, authority or an 
institution should have the entire set up in place including 
the infrastructure and full strength of teachers required 
upto 4th year of the BDS course before it was granted 
permission by the Central Government to establish a new 
dental college. One of the members of the Commission 
has submitted a dissenting view. The report Is under 
examination in the Ministry. 

A comprehensive view on the two issues will be 
taken by this Ministry after detailed examination. 

Speed Post Service 

"294. SHRI SUNIL KUMAR MAHATO: 
SHRI V.K. THUMMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Speed Post has not become popular 
among the public: 

(b) if so, the response of the Government thereto; 

(c) whether the Government has conducted any 
review or study in this regard; 

(d) the steps Vsken by the Government to make the 
Speed Post Service more effective and effIcient; and 

(e) the extent of success achieved by the Government 
in this regard? 

THE MINISTER OF COMMUNICATlONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) Speed Post has been growing in popularity 

as Is evident from increase in traffic and revenue of Speed 
Post. Figures for last three years are given betow: 

Year Traffic Revenue 
(in lakhs) (in crores of Rs.) 

2oo1..()2 527.97 196.53 

2002-03 634.07 243.01 

2003-04 826 298.35 

(b) In view of (a) above does not arise. 

(c) Department reviews performance of Speed Post 
on a monthly basis. Trends are analysed and remedial 
action is taken to make the product more popular. 

(d) Number of value additions, Hke free pick up facility, 
door to door delivery, internet based track and trace, 
volume based discount and credit facility have been 
provided over the year. Number of booking counters and 
offices with late hours of booking has been Increased. 
Further, special attention is paid to the marketing and 
promotion of Speed Post. 

(e) Department has been successful in increasing 
revenue and traffic from Speed Post. Figures for last 
three years are given above in (a). 

launching of G.S.LV, 

*295. SHRI HARIBHAU RATHOD: 
SHRI CHANDRA SHUSHAN SINGH: 

Will the PRIME MINISTER be pieasedto state: 

(a) whether the Government is making preparation 
to launch third test flight of the G.S.L.V.; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to launch a 
satenite from the country itself during the 2005-06; 

(d) if so, the details thereof; 

(e) whether it Is also true that NASA is in talks with 
ISRO to place its scientific· instruments on India's 
spacecraft; and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE IN THE PRIME 
.' MINISTEA'S OFFICE (SHAI PAITHVtRAJ CHAVAN): (a) 
, Yes. Sir. 

(b) The launch of the third test flight of GSLV is 
:' planned during 2006. This will be a development launch 
; (0-3) with an indigenously developed cryogenic upper 
Ii stage. , 
f 
~ 

(e) Yes. Sir. 

~. 

~ (d) A remote sensing satellite Cartosat-1 for I cartographic applications along with HAMSAT, an amateur 
". radio communication micro sateilite, is planned to be 
; launched using PSL V (C6) from Stiharikota, in ApriVMay 

2005. In addition, the Cartosat-2 satellite along with Space 
. Capsule Recovery Experiment (SRE) is atso planned to 

be launched by PSLV during this .year. 

(e) Yes, Sir. 

(1) The talks relate to the feasibility of accommodating 
two scientific experiments from USA, supported by NASA, 
in Indian moon mission Chandrayaan-1. 

Increase In Foreign Direct Investment 

'296. SHRI BRAJESH PATHAK: wm the Minister of 
. COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

~ (a) whether the Government has received 

I.· .. memoranda/requests from various organisations and 
, ; political parties opposing the increase in the limit of foreign 

'direct investment in telecom sector; 
, . 

I (b) it so, the details thereof; and 

! (c) the reaction of the Government thereto'? 
,;~ 

,~ 

bJ THE MINISTER OF COMMUNICATIONS AND 
~; INFORMATION TECHNOLOGY (SHA~ DAYANIDHI 
"": ~MARAN):(a)Yes. Sir. 

~~ 
~~ (b) Some of the Members of Parliament, political 
:$i. parties and other organizations had raised certain 
'~concerns against the proposal of the Govemment for i. :.inerea.sing F.ore.ig.n Direct Investment (FDI.~ from 49 .percent 
~~to 7 4 per~ntin telecom sector. Main. ISSues r8lsad by 
,;i-the above are placed at enclosed Statement. 
~, 

(c) The National Common Minimum Programme 
(NCMP) declares that Foreign Direct Investment (FOI) wiD 
continue to be encouraged and actively sought, particularly 
in areas of infrastructure, high technology and exports. 
Telecommunications sector meets this desCription and 
accordingly a decision has been taken to enhance the 
FDI ceUing from 49 percent to 74 percent after adequately 
addressing the concerns. 

Sslitmt Concems Raised Against The Propossl for 

Increase in FOI Ceiling From 49 PtNr:snt to 74 
Percent in Telecom Sector 

(a) As almost all Govemment communications take 
place through the public telecom network, 
opening a part of the pubHc teiecom network to 
foreign ownership will carry unacceptable risk. 

(b) Many countries including USA do not allow 
majority share holding in foreign companies. In 
USA, the limit of direct ownership for all 
radio licenses (including cellular) Is still caped 
at 20%. 

(c) Security agencies had opposed the proposal for 
increase in Foreign Direct Investment (FOI) 
ceiling in the past. These objections are in tune 
with the security concerns that most countries 
have and that is why almost all countries in 
region with security concerns have similar FDI 
caps. 

(d) FDI and telacom growth are not inter-related and 
reserve and surplus available with leading It'ldian 
operators Including Public Sector Undertakings 
(PSUs) could be utilized for expanding the 
network. 

(e) The companies like Hutch and SingTel in India 
have invested directly and indirectly more than 
49% in companies providing cellular services and 
thereby acquiring backdoor control. The 
Government cannot legitimise subversion of 
policies by the foreign companies, and reward 
them by lifting all such restrictions. 

(f) China has agreed to raise FOI cap upto 49"k 
by 2007. They are following Public Issue route 
in the stock mart<ets abroad, thus ensuring that 
the foreign equity is thinly distributed to offer 
any setious problem of control. 
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(English] 

Abandoning of NRI Brides 

"297. SHRI SUBRATA BOSE: 
SHRI HITEN BARMAN: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether the Government is aware that a lot of 
NRI husbands are abandoning their wives in India; 

(b) if so, the details thereof; 

(c) whether the Government is proposing to take 
concrete steps in the matter; 

(d) if so, the details thereof and the progress made 
in this regard so far; 

(e) the details of the number of cases reported in 
this regard during the last one year, State-wise; 

(f) the action taken against each of these reported 
cases; 

(g) whether an alleged marriage racket functioning to 
allow entry into Britain has been unearthed recently; and 

(h) if so, the details thereof and the effective 
measures contemplated to provide necessary assistance 
to these hapless girts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
OVERSEAS INDIAN AFFAIRS (SHRI JAGOISH TYTLER): 
(a) and .(b) Some cases have been brought to the notice 
of Government. 

(e) and (d) The action taken so far has been to 
request the State Governments to take remedial measures 
including creation of separate ceDs to provide free IegaJ 
counseUing for the prospective brides. Indian diplomatic 
Missions render all possible assistance to such cases. 

(e) and (f) One case each from West Bengal, 
Haryana, Maharashtra, Andhra Pradesh and Punjab, and 
three cases from Delhi have been brought to the notice 
of the Ministry. Of these, the cases of Andhra Pradesh, 
West Bengal and one of Delhi are sub-judice. Two cases 
of Delhi and one of Haryana are· of Consular nature. In 
one case of Punjab, relevant details have been sought. 

(g) and (h) Yes, Sir as per a media report, twenty 
bogus Indian brides, three husbands and a genuinely 
married couple of fake wedding fbeers have been convicted 
and sentenced to total of 35 years of running a lucrative 
marriage business between Indians seeking entry into the 
UK and British passport holders of Indian origin. The 
report also mentioned that some of the fake weddings 
took place in Britain, while others occurred In India over 
a three-year period starting in 2000. 

{TltUlSlation] 

MFN Status to India 

*298. SHRI RAJlV' RANJAN SINGH 'LALAN': 
SHRI RAMJI LAL SUMAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether India has requested Pakistan to accord 
it the status of Most Favoured Nation in order to promote 
trade; 

(b) if so, the detailS in this regard; 

(c) the decision of Pakistan in this regard; and 

(d) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a> to (d) 
The matter of grant of Most Favoured Nation status by 
Pakistan to India has been raised repeatedly with 
Pakistan. 

Pakistan has so far not granted (MFN) statue to Incia 
despite Its obligations, Including under the WTO, and has 
cited extraneous political and other reasons for this. 

Government have dnlwn attention to Pakistan's 
obligation to grant MFN Status to India, and that this 
step would serve as an indicator of PaIcIstan's Intention 
to m.rove bilateral and regional ec:onomic. cooperation, 
and to have normal trade and economic relations. 

2O-Year Road Development Scheme 

·299. SHRI GIRIDHARI YADAV: 
SHRI ANJAN KUMAR M. YADAV: 

Wilt the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) whether the Govemment has formulated a 20-
year road development scheme; 

(b) if so, the details thereof; 

(c) the provision of funds made for completion of the 
above scheme including the foreign assistance sought 
for this purpose; 

(d) the details thereof; and 

(e) the works likely to be executed thereunder? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The 
Ministry in 2001 had prepared through Indian Roads 
Congress (IRC) "Road Development Plan VISION: 2021" 
for a period of 20 years (2001-2021) .. This document 
provides the vision for the next 20 years for development 

. and maintenance of all categories of roads ie. National 
Highways. State Highways, Major District Roads and Rural 
Roads. The urban roads as well as the roads for specHic 

. need e.g. tourism, forestry, mining and industrial areas 

etc. have also been considered. The research and 
development, mobUisation of resources, capacity building 
and human res~urces development, quality system, 
environment and energy considerations for the highway 
sector and highway safety are also included in this 
document which serves as only a valuable guide to the 
Centre and the State Govemments for planning purpose. 

(c) and (d) The Govemment of India takes up the 
development works of National Highways and allocates 
fund only through Five Year Plans. The approved 10th 
Five Year (2002-07) Plan outlay for the Central Sector 
Roads is Rs. 59,490 Crore, which includes Rs. 13990.50 
Crore from Extemal Assistance. The details are at 
enclosed Statement I. 

(e) The priority during the Tenth Plan was the 
completion of National Highways Development Project 
(NHDP) of 416-laning of National Highways of about 14279 
km length at an estimated cost of As. 64,639 Crore, 
which is targeted for completion by December 2007. The 
physical targets have been set up for stretches other 
than NHDP and are at enclosed Statement-II. 

Scheme-Wise Breakup of Tenth Plan Outlay of Dtlpattn¥nt of Road TIlUISpOIt & Highwsys 
for Central Sector Roads (2002-07) 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name of the SchemelProjectlProgramme 

2 

National Highways Authority of India (Extemally Aided Project) 

Road Wing (Extemally Aided) 

National Highways (0) 

Border Road Development Board 

Other Charges (Domestic Travel & Publicity etc.) 

Development of IT 

Strategic Roads under RWIBRDB 

R&D and Planning studies 

Training under World Bank and other Training 

Tenth Plan 
(2002-07) 
Approved 

outlay 

3 

10790.50 

3200.00 

8664.00 

950.00 

20.00 

20.00 

69.00 

20.00 

10.50 
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10. 

11. 

12. 

13. 

14. 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

2 

Machinery 

Charged Expenditure 

NHAI Investment from Central Road Fund (CRF) 

Roads of Inter-State & economic importance for StateS/UTs 
from CRF 

Sub-Total (From 1 to 13) 

NHAI [Internal & Extra Budgetary Resource (lEBR)) 

Total 

3 

15.00 

50.00 

10500.00 

500.00 

34790.00 

24700.00 

59490.00 

Approved Physics/ TINgfJIs for ThtI TBnIh FiIl'l!1 Y_r Plsn (2002-20()7) for Dell'l!1lopment 01 
N8IionaI Highwsys 0thtIr Th8n NHOP 

Itern 

4/6 laning (Ian) 

Widening to 2-1ane (km) 

Strengthening (km) 

IRaP (Ian) 

Bypass (nos) 

Bridges (nos) 

Rehabilitation of Bridges (nos) 

ROBs/RUBs 

Wayside amenities 

Expressway Land Acquisition (km) 

Expansion of NH Network (km) 

Physical Targets (kmlnos) 

BOO 

4000 

2000 

10000 

25 

100 

200 

LS 

LS 

1000 

2000 

{English] (a) whether the United Nations PQPUIatIon Division 
has recently predicted that India's population may cross 
China's population by 2050; UN Report on Population 

'300. SHRI UDAY SINGH: 
SHRI MADHU GOUD Y ASKHI: 

WiD the MinisteJ\ of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(b) jf so, whether the Union Government in 
consultation with State Govemments proposes to evolve 
a fresh strategy to put a check on population explosion; 
and 

(0) if 80, the details 1hereof? 
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THE MINISTER OF HEALTH AND FAMILY 
~WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes Sir. 
~as p~r United Nations Publication titled "World Population 
:. Prospects The 2004 Revision Highlights", the prOjected 
f population of India and China in 2050 is expected to be 
~. 159.3 crores and 139.2 crores respectively. 

l (b) and (c) The Government is pursuing the goal of 
f population stabilisation by simultaneously addressing 
i' issues related to maternal & child health and contraception 
1 under the Reproductive & Child Health Programme. It is 
! committed to promoting voluntary approach to family 
t planning as adopted in the National Population Policy. 
!. 2000, with special focus on demographically weaker 
I States. 
t 
~ 
~ • The Government have recently decided to launch 
~ a National Rural Health Mission (2005-12) for the whole 
~ country, with special focus on 18 States, which have t either weak socio-demographic indicators or inadequate 
E primary health infrastructure, or both. These Include the 
i 8 EAG States (U.P., M.P., Bihar, Rajasthan, Orissa, 
~ Jharkhand, Uttaranchal, Chhattisgarh), 8 North East States I (Assam, Arunachal Pradesh, Manipur, Nagaland, 
~. Meghalaya, Mizorarn, Sikkim, Tripura), Himachal Pradesh 
it and Jammu & Kashmir. The Mission aims at providing I integrated comprehensive primary healthcare services, 
I especially to the poor and undeserved sections of society. 
I The strategy. of the Mission has been drawn up in 
i consultation with the States. It aims at strengthening public i health infrastructure and improving its accountability and 
~ quality of service through increased role of Panchayati 
~ Raj Institution and community; decentralization to district 

levels: inter & intra sectoral convergence at village level 
through a cadre of female Accredited Social Health 

· Activists (ASHA); upgrading CHCs to Indian Public Health 
Standards; and promotion of multiple Health Insurance 
models. The Mission seeks to integrate vertical 
programmes of RCH-II and National Disease Control 

· Programme. Under the Phase /I of Reproductive & ChUd 
.Health Programme (2005-10), States have drawn up State 
: Action Plans addressing their specific unmet needs, with 
· a focus on improved services for institutional delivery, 
· universal immunization, quality contraceptive and integrated 
referral care. 

[Translalion} 

Setting up of SICL Representative OffIces Abroad 

3051. SHRI PRABHUNATHSINGH: Will the Minister 
·of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether Small Industries Corporation Umited had 
set up representative offices abroad without proper 
assessment of the business it was expected to generate 
resulting into infructuous expenditure running into crores 
01 rupees; 

(b) if so, whether the matter was inquired into to fix 
responsibility in this regard; 

(c) if so, the details of action taken thereon; and 

(d) the details of the business generated from the 
efforts of the representative offices? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) The National Small 
Industries Corporation Limited (NSIC), a public sector 
enterprise under the administrative control of this Ministry, 
had set up small foreign offices at Johannesburg, South 
Africa and Dubai, United Arab Emirates (UAE), in 
December, 1995 and September, 1996 respectively, with 
the approval of the Reserve Bank of India and the Board 
of Directors of NSIC. Both these offices have been set 
up to disseminate information, on technologies of small 
industrial projects used by the Indian Small enterprises, 
in these countries/regions, to exhibit the machinery and 
equipment produced in the small scale sector in India 
and to promote enterprise-to-enterprise and institution-to-
institution level cooperation, between India and South 
Africa/UAE, as the case may be. The office at 
Johannesburg has been operating as a non-trading office, 
with the aforesaid objectives, to help generate business 
for both products and projects from India. The Dubai 
office has commercial activities of its own also, besides 
the promotional activities stated above. Though these 
offices have not yet become seH-sustaining, they have 
largely met the promotional objectives, for which they 
were established. The performance of the two offices is 
regularly reviewed by the NSIC. The High Commissioner 
of India in South Africa and the Ambassador of India in 
the UAE have strongly recommended continuation of these 
offices. 

(b) In view of the reply to part (a) above, the question 
does not arise. 

(c) Does not arise, in view of reply to part (b). 

(d) The business generated by these two foreign 
offices is asunder: 
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Year Johannesburg Office 
Business generated (US $) 

Dubal OffIce 
Business generated (US $) 

2002·03 

2003·04 

2004·05 (upto 
Feb., 2005) 

Prevention of Corruption Treaty 

3052. SHRI RAGHUVEER SINGH KOSHAL: Will the. 
PRIME MINISTER be pleased to state: 

(a) whether the Government is aware that the 
international organisation 'Transparency Intematlonal' (TI) 
keeps an eye on the rampant corruption prevailing in 
various countries and it brings out a list of corrupt 
countries every year alongwith a corruption Index; 

(b) if so, the status of the corruption prevailing in the 
Asian countries including India during the last three years; 

(c) whether the United Nations General Assembly 
has passed any Prevention of Corruption Treaty and the 
provisions of the said Treaty are binding on the member 
countries; 

(d) if so, whether India has signed the said Treaty 
and has implemented its binding provisions; and 

(e) if so, the details of the Treaty alongwith the steps 
taken by the Government in this rfl!.'!rd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Transparency International, a Bet1in-based 
organization has brought out a list of corrupt countries 
along with Corruption Perception Index (CPI). It has 
ranked India at 71 in the list of 102 countries, 83 in the 
list of 133 countries and 90 in the list of 145 countries 
during Ihe years 2002, 2003 and 2004, respectively. 

(c) The UN Convention against Corruption was 
adopted by the United Nations General Assembly on 3fst 
October, 2003. The Convention shall enter force on the 
ninetieth day after the date of deposit of the 30th 
instrument of ratification. As on date, the convention has 
received 19 ratifications and therefore, has not entered 

5,487 

2,48,207 

82,409 

78,260 

98,956 

7,62,895 

into force. The UN Convention against Corruption will be 
binding on States Parties 10 the Convention. 

(d) and (e) No, Sir. 

[English] 

R .... rch Facility In aangalo,. 

3053. SHRI IQBAL AHMED SARADGt: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a> whether the Microsoft research centre in India 
launched its research facility in Bangalore which is the 
third research centre of the company outside United 
States; 

(b) whether the Government and MSRI director of 
the centre have signed a memorandum of understanding 
for partnership in science and technology; 

(c) if so, whether Bangalore Lab will conduct a long-
term basic and applied research; and 

(d) ifao, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRt KAPIL SISAL): (a) Yes Sir. 

(b) The Department of Science & Technology have 
signed a Memorandum of Understanding (MOU) with 
MIs. Microsoft Research Lab· India Pvt. Ltd., on 12th 
January, 2005 for a partnership in science & technology 
research projects. 

(c) Yes, Sir. 

(d) This Is only a Memorandum of Understanding 
and no such details have been framed so far. 



65 CHAITRA 2, 1927 (SsAa) to QutI8IIons 66 

Fund. for Autonomous Council. 

3054. SHRI CHHEWANG THUPSTAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of funds allocated to Darjeeling Hill 
Development Council and other Autonomous Councils in 
the North-East Region during the Tenth Five Year Plan; 

(b) the details of funds allocated to Ladakh 
Autonomous Hill Development Council of Leh and Kargil; 

(c) whether the Goverriment proposes to give special 
financial assistance to the above Councils in the State of 
Jammu and Kashmir for basic infrastructure development; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) Central 
Assistance is not aHocated specifically to the Darjeeling 
Hill Development Council and other Autonomous Councils 
in the North-East Region during the Tenth Five Year 
Plan. 

(b) to (d) Reconstruction Plan for Jammu & Kashmir 
includes provision for allocation of Central Assistance of 
Rs. 20 crores and Rs. 40 crores as grants to Autonomous 
Hill Development Council for Leh and that of Kargil 
respectively. Of these, Rs. 10 crore Central Assistance 
has been allocated to Ladakh Hill Development Council 
of Kargil during the Annual Plan 2004-05 for construction 
of infrastructure facilities. 

ICMR Report on Carbide Plant In Bhopal 

3055. SHRI T.K. HAMZA: Will the Minister of 
• HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the fist technical report of Indian Council 
: of Medical Research (ICMR) on the gas leak from the 
. Union Carbide Plant in Bhopal has been submitted 

recently; 

(b) if so, the detailS thereof; and 

(c) the action taken or proposed to be taken on the 
above report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. HEALTH AND FAMILY WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) to (c) Indian Council of 

Medical Research (ICMR) has brought out a technical . 
report on Population based long-term, Epidemiological 
Studies "Health effects of the Toxic Gas Leak from the 
Union Carbide Methyl Isocyanate plant in Bhopar. The 
report facilitates local scientists to devise strategy for need 
of further research on health hazards of the victims of 
Bhopal Gas Tragedy. This report has been examined by 
the Department of Chemicals and Petro-chemicals in the 
Govemment of India which is the nodal Department 
dealing with the relief aspects of these victims. That 
Department has, inlBr-s/iB, taken steps by f(\rwarding a 
copy of the ICMR Report to the State Government of 
Madhya Pradesh which is directly responsible for providing 
medical relief to the Bhopal Gas victims, for taking 
appropriate action. 

Recognition of Foreign Medical Degrees 

3056. SHRI JUAL ORAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether some foreign medical degrees are not 
recognised by the Medical Council of India (MCI). 

(b) if so, the details thereof; 

(c) the reason therefor; and 

(d) the steps taken to protect the interest of the 
Indian students who received medical education in 
Russia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) With the coming into 
force of the Indian Medical Council (Amendment) Act, 
2001 and the Screening Test Regulations 2002 framed 
thereunder, any Indian national possessing a primary 
medical qualification awarded by any medical institution 
outside India and desirous of getting provisional or 
permanent registration to practice medicine in India shall 
have to quality a Screening test prescribed for that 
purpose. The foreign primary medical degree possessed 
by the person concerned should be a qualification 
recognized for enrolment as a medical practitioner in the 
country in which the medical institute is situated. In 
accordance with the above Regulations, the Indian 
students who have received medical degrees from Russia 
shall also be eligible to get registration to practice 
medicine in India provided they have qualified the 
Screening test 
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Common Telecom Infrastructure 

3057. SHRI SUBODH MOHITE: Will the Mirn.ter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has formutated a plan 
to create a common telacom infrastructure to be shared 
by all departments of Union Government and State 
Governments; 

(b) if so. the details thereof; and 

(c) the measures proposed to be taken tor promotion 
of &-gOvemance by State Govamments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Govemment has Issued 
guidelines for estabIiehrnent of State WIde Area Networks 
(SWANs) upto the block level in each of the StatelUTs. 
These SWANs alongwith NICNET will serve as core 
common intrastructwe for use by various Central 
MinistrieslDepartments and State Governments. 

(b) (i) The guidelines aim at providing support to State 
Government to establish SWANs from the State 
Headquarters upto the Block level with a 
minimum bandwidth capacity of 2 Mbps. Theee 
networks would be connected to NICNET 
through appropriate interfaces. 

(ii) For a State to be eligible for funcing under the 
policy, it should have undertaken Implementation 
of three major state wide e-govemance projects 
that require such connectivity. At least one of 
these projects should have been completely 
rolled out over the entire state. 

(iii) As per the policy, Department of Information 
Technology will meet the capital and operational 
costs of the networ1c over a period of 5 years. 
The respective States will have to bear 
BandwidthfTransponder access coat required for 
the network, physical site and all other related 
recurring costs. 

(iv) State may opt to implement the SWAN either 
through the National Informatics Centre or 
through any other agency selected by the State. 

(v) State Government should adhere to the 
guidelines for Security, Standardization, 
lnteroperability and Interconnect requirements 
between NICNET and the SWAN. 

(e) 0) Department of Information TechnolOgy through 
the National Informatics Centre 18 providing 
backbone a-govemance nfttWor1c and technical 
support to various Central Government 
Departments, States, UTs and District 
Administrations in the country for Intemet, a-
mall, file transfer, database development, e-
governance applications development, web-
hosting and access. 

(ii) States are being encouraged to build their 
internal capacity for managing e-govemance 
projects and to establish Common Core 
Infrastructure namely SWANs, State Data 
Centres and Common Services Centres to serve 
various &-gOvemance applications. 

Fraud In Purche.. of Medici.,.. 

3058. SHRI RAGHUNATH JHA: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to refer to 
the reply given to Unstarred Question No. 4178 dated 
25.8.2004 regarding fraud in purchase of medicines and 
state: 

<a) whether the cel investigalionreport has been 
reoeIved; 

(b) If so, the details thereof; and 

(e) the action takenlproposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): <a) No, Sir. 

(b) and (c) Does not arise. 

/TIIINIklIionJ 

Teechlng Language In Morarjl Deul· 
Aaahtrlya Yoga Sansthen 

3059. SHRI BALESHWAR YAOAV: WiN the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the medium of instruction in an the 
cIa88ea being held In the "Morarji Desai Raahtriya. Yoga 
Sansthanw Ie Hindi; 
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t (b) whether. only ~ngljs~ language is used for 
, correspondence, information being put up on the Notice 
f Board, inviting suggestions etc. in this institution; 
t 
I 

i (c) if so, whether the Govemment proposes to provide ! yoga training in English language as well; and 

I (d) if not, the reasons therefor? 

[ THE MINISTER OF STATE IN THE MINISTRY OF 
I HEALTH AND FAMILY WELFARE (SHRIMATI 
t PANABAKA LAKSHMI): (a) Instructions in yoga classes 
, being conducted by the Morarji Desai National Institute 
f, of Yoga, are given in Hindi. Instructions are given in 
r English for the convenience of Students/Sadhaks wherever 
! required. 

(b) No. Sir. 

(e) and (d) There is no proposal to change the 
existing medium for Yoga training at present. The 
arrangement appears to be satisfactory. 

(English} 

Special Development Package for Sabertmala 

3060. SHRI P. KARUNAKARAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment proposes to grant special 
development package for Sabarimala in Kerala; 

(b) if so, the details thereof; 

(e) the steps taken by the Government in this regard; 

(d) whether any meetings were held in the PMO on 
the issue recently; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) Yes, Sir. Issues relating to the Pampa 
Action Plan between the Ministry of Environment & Forests 
and the Government of Keraia were discussed at this 
meeting. The M~~ of Environment & Forests and the 
Govemment of Keraia were requested to follow up on 
these issues relating inIBr alia to forest clearance and 
the action Plan for the Sabarimaia pilgrimage "site. 

DIaconnecting Teleph0ne8 

3061. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the time taken to disconnect the landline telephone 
if applied property and with requisite papers; 

(b) whether on surrender of landIine telephone, MTNL 
makes the payment of security deposit between 50th and 
60th days of disconnection positively; 

(c) if so, the number of cases pending or payment 
made beyond stipulated period where disconnection was 
done in December, 2004 in Delhi, exchange-wise; 

(d) whether the penal interest is paid in case of 
payment made after 60th day of disconnection; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Disconnections are normally 
done on the same day on receipt of request with requisite 
documents. 

(b) Refund is made as per norms except in cases 
where the outstanding bOis are more than security deposit 
itself andlor the applicant gives incorrect address/details 
for receiving the refund etc. 

(c) Nil. 

(d) As per Telecom Regulatory Authority of India's 
(TRAI's) directives, the penal interest is payable in case 
refund is made after 60 days. 

(e) Does not arise in view of (d) above. 

Vacant Land wHh Department of Poets 

3062. SHRI RANEN BARMAN: Will the Minister of 
COMMUNICAnONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment is aware that land is 
lying vacant for the last so many years under the 
jurisdiction of Department of Posts at Chakvrigu, P.O. 
Baiurghat, District Dakshin Dinajpur, West Bengal; 

(b) if so, the details thereof; 
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(c) the purpose for which the land was earmarked; 
and 

(d) the time by when the coOstruction work Is likely 
to be started and c;ompleted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECt-!NOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) A plot of land measuring 0.72 acres in Mouza 
Balurghat. Chakvrigu J.D No. 90, Khaitan No. 422, 586, 
587, Plot No. 376, 378 was purchased at the cost of Rs. 
90,000/- on 31.8.83. 

(c) The land was earmarked for construction of Post 
Office and Staff Quarters. 

(d) It has not been possible to take up construction 
on the plot due to resource cnmch even during 10th 
Five Year plan. Govemment may consider inclusion of 
this project in next Five year plan. 

Over Billing In Gujarat 

3063. SHRI P.S. GADHAVI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a> whether • large number of compIainta of over 
blUing of landline -telephonea have been received In 
Gujarat; 

(b) if so, the details thereof during the last three 
years; 

(c) whether thousands of subscribers in Gujarat have "r 
surrendered their landllne telephones due to continuous 
over blHlng; 

(d) if 80, the details thereof during the last three 
years and the action taken by the Government In this 
regard; and 

(e) the details of new connections provided by the 
Govemment during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, excess bOling 
complaints received from the landline telephone customers 
are given below: 

Year No. of Bills issued No. of excess billing 
complaints received 

% of excess billing 
complaints to bills 

Issued 

2002-03 

2003-04 

2004-05 (Up to Jan. 05) 

17178708 

18360151 

fltOs3s27 

The number of excess billing complaints received in 
Gujarat Telecom. Circle is within the norms fIXed by TRAI 
i.e. 0.10%. 

(c) No, Sir. Most of the disconnections are due to 
reasons other than excess biUing complaints. 

Year 

2002-03 

2oo3..()4 

2004-05 (Up to Feb. OS) 

Gross Telephone connections 
provided (Landline + WLL) 

307988 

192425 

263688 

12180 

19162 

10188 

0.07% 

0.10% 

0.07% 

(d) Does not arise in view of (c) above. 

(e) The details of new connections provided during 
the last three years In Gujarat Telecom. Circle of BSNL 
are given below: 

GSM Grand Total 

275691 583679 

206422 398847 

·39392 303080 



73 WIiII8n AnswslS CHAITRA 2. 1927 {Saks) 74 

Tracing of Roots by NRIa 

3064. SHRI MOHAN RAWALE: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to ~tate: 

(a) whether any of the Pravasis. particularly those 
whose ancestors left India as indentured labourers 
centuries ago, have evinced a great yearning to trace 
their roots; and 

(b) if so, the steps taken/proposed to be taken by 
the Government to assist them in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER): 
(a) Yes, Sir. 

(b) A sectoral session was held on "Tracing the 
Roots" during the Pravasi Bharatiya Divas 2005. Certain 
suggestions emanating from the session are under 
examination of the Government of India. 

Agreement Between India and Austria 
In Health Sector 

3065. SHRI BAPU HARI CHAURE: Will the minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any agreement has been signed between 
India and Austria in the Health Sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) An Agreement has 
been Signed between the Government of India and the 

l Republic of Austria on Infrastructure cooperation in the 
t Health Sector on 17th February: 2005 initially for a period l of five years with the main objective of upgrading and 
t .expansion of health related facili~ies in In~ia. Th~ ~neral 
I areas of infrastructure cooperatIon are, /filer-alia, In the 
. field of regional planning for development of heaHh sector I· studies and hospital development plans and for selective 
•• services in the health sector, technical planning 

(architectural engineering services and technical equipment 
of bUilding, medical technology), project· management, 
construction supervision, .waste and sewage management, 
technical support by providing experts, specialists and 
highly qualified technicians. 

[Translation} 

Cancer Hospitals 

3066. SHRI RAJNARA YAN BUDHOLlA: Will the 
minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the State-wise details of the main hospitals treating 
Cancer at present; 

(b) whether any proposal regarding opening up of a 
Cancer Hospital in the Bundelkhand area of Uttar Pradesh 
is under the consideration of the Government; 

(c) if so, the time by when the Government is likely 
to accord its approval; 

(d) the details of the amount likely to be spent in 
this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) The treatment of cancer 
is done by surgery, radiotherapy and chemotherapy. The 
supportive and palliative care is provided by medical 
doctors for alleviation of pain, swelling, bleeding etc. These 
facilities are available in Government hospitals including 
medical colleges and district hospitals across the country. 
The palliative care is also being provided by the Regional 
Cancer Centres, recognized by this ministry besides 
secondary and tertiary heaHh care institutions. Ust of the 
Regional Cancer Centres is in enclosed as Statement. 
No proposal regarding opening a Cancer Hospital in the 
Bundelkhand area of Uttar Pradesh is under the 
consideration of the Government. 

$f6t.menl 

List of RCCs 

Kamala Nehru Memorial Hospital, 
Allahabad, Uttar Pradesh 

Qhittaranjan National Cancer Institute, 
Kolkata, West Bengal 

Kidwai Memorial Institute of Oncology, 
Bangalon;; Kamataka 

Regional Cancer Centre, 
Thiruvananthapuran 

Gujarat Cancer Research Institute, 
Ahmedabad, Gujarat 

MNJ Institute of Oncology, 
Hyderabad, Andhra Pradesh 



75 MARCH 23,2005 10 QUS8Iions 76 

Regional Cancer Institute (WtA); 
Adyar, Chennai, Tamil Nadu 

Acharya Harihar Regional Cancer 
Centre for Cancer Research & Treatment, 
Cuttack, Orissa 

Regional Cancer Control Society, 
Shimla, Himachal Pradesh 

Cancer Hospital & Research Centre, 
Gwalior, Madhya Pradesh 

Indian Rotary Cancer Institute 
(AI.I.M.S), New Delhi 

R.S.T. Hospital & Research Centre, 
Nagpur, Maharashtra 

Pt. J.N.M. Medical eonege, 
Raipur, Chhattisgarh 

Post Graduate Institute of Medical 
Education and Research (PGIMER), 
Chandigarh 

{English; 

Representations Received by Kendle Port Trust 

3067. SHRI PARSUAAM MAJHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of representations received from -AD 
India Association for SClST and Physicaly Handicapped 
Peoples UpIiflment" between April 9, 2004 tin date by 
Kandla Port Trust; 

(b) whether any action has been taken on these 

representations; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the time by when action is likely to be taken in . 
this regard'? 

. THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): <a) to (e) The 

Pondicheriy· Regional Cancer Society, 
JIPMER, PondIcherry 

Dr. B.B. Cancer Institute, 
Guwahati, Assam 

Tata Memorial Hospital, 
Mumbai, Maharashtra 

Indira Gandhi Institute of Medical Sciences, 
Patna, Bihar 

Acharya Tulsi Regional Cancer TJUSt& 
Research Institute (RCC), Blkaner, Rajasthan 

Regional Cancer Centre, 
Pt. B.D. Sharma Post Graduate Institute of Medical 
ScIences, Rohtak, Haryana 

Civil Hospital, 
AizawI, Mizoram 

Sanjay Gandhi Post Graduate Institute of . 
Medical Sciences, Lucknow 

General Secretary, All India Association for SCIST and 
Physically Handicapped Peoples Upliftment has submitlecl 
two representations dated 09.04.2004 and 19.10.2004 to 
the Kendla Port Trust raising the issue of promotion of 
SM Ajrnal H. Vanltar who is working as a messenger in 
KandIa Port Trust and is physically handicapped, to the 
post of Junior Clerk. The Port Trust has examined the 
representations and communicated the factual position to 
the Association in their letter dated 24.11.2004. According 
to the existing recruitment rule, 90"/0 of the post of Junior 
Clerk are flHed up by direct recruitment and 10% by 
promotion from Class-IV ministerial employees. As per 
the Government guidelines, the benefit in case of 
promotion is required to be extended to persons with 
disability, in cases in which the element of direct 
recruitment, if any, does not e)tceed 75%. Hence the 
question of extending the benefit of handicapped quota 
to the above employee 88 requested by the Union does 
not arise. Shri Vankar will be considered 'or promotion to 
the post of Junior Clerk under the provision of the 
recruitment rule alongwith other candidatas on the basis 
of the merit of the case as and when vacancy of Junior 
Clerk arises in 100"" quota of promotiOn for departmental 
Class-IV ministerial employees. 
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" >. 
Delhl-Gurgaon Exprenway Protect 

~. 
~I" 3068. SHRI KULDEEP SI~HNOI: Will the Minister of 

SHIPPING, ·ROAD TRANSPORT AND HIGHWAYS be 
. 'pleased to state: 

(a) the present status of woft( on Delhi Gurgaon 
.' Expressway Project along NH-8 and also its target date 
. for completion; 

(b) the reasons for which the works on certain 
stretches of this Expressway have been suspended: and 

(c) the steps taken by the Government for early 
completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) The physical progress of the 
project is 40%. The likely date of completion of project is 
June, 2006 subject to availability of land required for the 
project from Defence Authorities, Airports Authority of India 
and Govemment of Haryana. 

(b) At present worf( is not suspended in any stretch 
of Expressway and the woft( is in progress. However, 
during November, 2003 the work was temporarily 
suspended for making improvements with regard to Safety 
and T raffte management. 

(c) The matter regarding transfer of land required for 
this project from the Defence, Airports Authority of India 
and Govemment of Haryana being pursued with the 
concemed authorities ior expediting the case. 

'S' Level Curriculum of OOEACC Society 

3069. SHRI KAILASH MEGHWAL: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether'S' level curriculum of DOEACC Society 
has been given an equivalent status to MCA degree of 
any recogni$ed University of the country by AICTE, DIT 
and Ministry of HRD; 

(b) if so, the details thereof: 

(c) whether the NIC does not honour the above 
metioned curriculum at par with MCA as it declined to 
provide stipend to'S' level studentslproject trainers who 
had got training from NIC during the period from January 
1. 2004 tn na,..a ....... .a,r "nnA· 

(d) if so, the reasons therefor; and 

(e) the corrective steps taken/proposed to be taken 
by the NIC in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. 'S' Level 
course is being offered by OOEACC under a jOint Scheme 
of AICTE and DIT. 'S' Level course curricula of DOEACC 
Society has been given an equivalent status to MCA 
degree by MHRD, for the purpose of employment under 
Central Government where MeA is the desired 
qualification. Also West Bengal University of Technology, 
Kolkata has recognized DOEACC 'S' Level qualification 
for admiSSion to M. Tech Programme in Computer 
Science. 

(c) NIC (National Informatics' Centre) does honour 
the'S' Level, curriculum of DOEACC Society at par with 
MCA degree. Stipend is given to fixed number of students 
in a semester. However, students who approach 
subsequently, are offered training without stipend. Same 
is the case for the period January-December, 2004. 

(d) and (e) Do not arise. 

Regulation of Sand Mining in Coastal Areas 

3070. SHRIMATI C.S. SUJATHA: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

(a) whether the impact of Tsunami was on a bigger 
scale in the coastal areas of AIJeppey district in Kerala 
where sand mining is permitted: 

(b) if so, whether the Govemment is considering 
appropriate measures for the regulation of sand mining 
in the coastal areas; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) No, Sir. There 
was no sand mine site in Tsunami affected coastal areas 
in AJJeppy district in Kerala. 

(b) and (c) Does not arise. 
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Sub-Plan for Telecom Servlcea In 0rI ... 

3071. SHRI GIRIDHAR GAMANG: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has got separate sub-
plan for development of telecommunications and po8IaI 
services in TribaJ..Sub-Plan areas of Orissa; 

(b) if so, the criteria, policy and norms adopted for 
extending the telecommunications and postal network; 

(c) the funds provided and equiprnents earmarked 
for Tribal-Sub-Plan areas of Orissa Circle for expecIiIing 
the progress of work; and 

(d) the total villages and blocks in Tribal-Sub-Plan 
areas covered so far and proposed to be covered during 
the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : 

Reply pslfaining 10 OepsrfmtJnt of T eIBcomfTHHlicslions 

(a) Yes, Sir. 

(b) Separate funds are earmarked for providing 
telecommunication facility in Tribal areas. 

(c) During the current financial year 2004-05. As. 
85.03 crore has been provided for Tribal Sub-Plan areas 
of Orissa Telecom. Circle for installation of 9 New 
Exchanges, 3K Cordect Wireless in Local Loop (WlL) 
System, l'.5K Mobile Switching Centre (MSC) ba8ed WU 
System and 1,44,300 Global Switching Module (GSM) 
Mobile capacity along with laying of 75 Krns. Optical Fibre 
Cable. 

(d) Out of lB,4n Tribal villages, 12,844 Tribal villages 
are already covered and 5,633 Tribal viItages are stUl to 
be covered. Out of 5,633 remaining villages. 3,376 viUagea 
are planned to be covered on Digital Satellite Phone 
Terminal (DSPT) by November, 2007 in a phased 1TSnIf. 

The balance left ~ viUages are not possible to be 
covered due to reasons such as. non availability of 
custodian, depopulated villages and villages having 
population of less than 100 etc. In Tribal areas. there 
are 120 Blocks and all the BIocI<s have been covered. 

(a) and (b) The Department of Posta does not have 
a separate Tnbal Sub Plan, since it has provided liberal 
norms for expanding the network in Tribal. hilly, desert 
and remote areas in the country Including Orissa. The 
norms lnc4ude subsidy to the extent of 85% on the 
recurring cost of each Extra Departmental Post 
Office. Details of the norms are given in the enclosed 
Statement. 

(c) and (d) No separate funds have been earmarked 
for the Tribal Sub Plan for reasons cited in para (a) and 
(b) above. During the current year, 2 Post OffIces have 
been opened in the tribal areas of Orissa. A total 
number of 2.713 Post Offices are serving tribal villages 
of Orissa. 

Nof1T1S lor OpenIng Post 0Hi:'ss 

1 . Notms lor opening ExfnI /J8pIIItmtH1tsI Branch 
Post Officss: 

1.1 Population: 

(a) In NOfTTIIII AnNIs: 

3000 population in a group of villages (including 
the PPO village). 

(b) In Hilty, TfibB/, 0t1ssIt and Il1IICCSSSible ArMS: 

500 population in an individual village or 1000 
population in. a group of villages. 

12. OistBncs: 

(a) In N0fTT181 Aress: 

The minimum distance from the nearest existing 
post office will be 3 Krns. 

(b) In HUIy, Trib8l, Oesetf snd InIICCeSSbIe Af'fIIIS: 

The distance limit will be the same as abo\Ht 
except that in Hilly Areas. the minimum distance 
limit can be relaxed by the Directorate in cases 
where such relaxation is warranted by special 
circumstances which should be dearly explained 
while submitting a proposal. 

1.3. Anticipated income: 

(a) In NomMJ AAMs: 

The minimum anticipated revenue will be 331/a% 
of the cost. 
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(b) In Hilly, Tribal, Dtlssft anti InllCCtJ88ib1B AnIas.' 

The minimum anticipated income wiD be 15% of 
the cost. 

It is further to be ensured that as a result of 
opening of new post office, the loss in respect 
of parent post office does not increase beyond 
the permissible limit nor is its income reduced 
below the minimum prescribed. 

2. Cri/en's for upgrading/opening OepsrtmBnllll Sub 
Post Offices : 

(a) In Rural Areas: 

The Minimum work load of the Extra 
Departmental Branch Post OffICe, proposed to 
be upgraded, should be five hours per day. The 
permissible limit of annual loss is Rs. 2400/- in 
Normal Rural areas and Rs. 4800/- in Tribal and 
Hilly areas. 

It is further to be ensured that as a result of the 
opening of a new post .office, the loss in respect 
of the parent post office does not increase 
beyond the permissible limit nor is its income 
reduced below the minimum prescribed. 

(b) In Urban Areas: 

In Urban areas, the post offICe should initially be 
self-supporting, and, at the time of the first annual 
review, it should show a 5% profit to be eligible 
for further retention. 

The minimum distance between two post offices 
should be 1.5 Kms. in cities with a population of 
20 lakhs and above, and 2 Kms., in other Urban 
Areas. No two delivery offices, however, should 
be closer than 5 Krns. from each other. 

Heads of Circles have powers to relax the 
distance condition in 10% of the cases. 

A Delivery Post Office in Urban Area should have 
a minimum of 7 Postmen's beats. 

Government Officers In World Banlrl 
Affiliated Organisations 

3072. SHRIMATI KARUNA SHUKLA: Will the PRIME 
. MINISTER be pleased to state: 

(a) the number of officers presently working in the 
Govemment of India who were previously employed in 
World Bank or its affiliated organisations B.g. FAO, WHO, 
UNICEF etc.; 

(b) the policy of the Govemrnent In appointing such 
officers; 

(c) the number of officers of Govemment of India 
who joined the above organisations during the last one 
year; and 

(d) the details of their status and position in the said 
organisations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Appointments to certain posts in the 
intemational organizations like World Bank, ADB, UNICEF 
etc. is made on the basis of country quota. These posts 
are classified as Captive posts of Govemment of India 
and are filled by appointment of Indian officials only. 
Appointment to these posts is made by Central 
Govemment in accordance with the prescribed policy for 
a fixed tenure of 3 years. At times short extensions are 
given to the officers in public interest. On completion of 
their tenure, the officers revert back to their cadres. 

(c) and (d) So far during the year 2004-2005 5 
officers were appointed to tl'!e aforesaid Captive posts of 
Govemment of India. During their postingslappointments 
in the international organizations, the officers retained their 
status and position in the service to which they belonged. 
However, while posted in the international organizations 
these officers are designated as per title of the post like 
Technical Assistant/Senior Adviser/Advise] to the Executive 
Director, World Bank, Permanent Representative of India, 
UNICEF etc. 

HIV Spreading Through Dental Clinics 

3073. OR. COL (RETO.) OHANI RAM SHANDIL: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether dental clinics are causing transmission 
of HIV and some dental clinios do not adhere to strict 
hygienic practices; 

(b) if so, whether the Govemment proposes to take 
any action in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) No, Sir, There is no 
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data indicating transmission of HIV by dental clinics. 
However, transmission of HIVIAIDS through dental clinics 
is not ruled out. All dental clinics, h06J)itaIs & other health 
care facilities are given guidelines on Prevention of 
Hospital acquired Infection Control (HI C). In addltionHlC 
practices in hospitals are being monitored by "HospitaJ 
Infection Control Committees". 

All dental clinics in Govt. hospital are required to 
adhere to highest level of hygiene/sterilization, hospital 
Infection control & safe waste disposal practices. National 
AIDS Control Organisation had developed a module on 
Standard Operating Procedure & Hospital Int8ction Control 
that is used in various training workshops. 

Coastal HeaJth Programme 

3074. DR. K.S. MANO.I: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether any coastal Health Programme is under 
the consideration of the Government; 

(b) if so, whether the Government of Keraia has 
submitted any such proposal fe>r approval to the Union 
Government; 

(c) if so, the details thereof; and 

(d) the time by which the proposal is likely to be 
approved? 

:rHE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) A project entitled 
Integrated Coastal Health Project has been l'8CfIived from 
Government of Kerala, which is under examination. 

Benefits From Spices 

3075. MOHO. MUKEEM: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the attention has been drawn to the 
article in the Dream 2047 (November, 2004) brought out 
by Vigyan Prasar of DST on the Spices in our Diet Which 
highlights several beneficial effects of species; 

(b) whether any controlled trial hes been conducted 
in the field; 

(c) if so, the details thereof; 

(d) whether these results will be made public through 
media; 

(e) if so, whether such spices will be available in 
standard preparation form with certification by BISIICMR; 
and 

(f) If so,the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT. (SHRI KAPIL SIBAL): (a) Yes, Sir. 

(b) and (c) Yes, Sir. As reported in scientifiC literature, 
controlled trials for beneficial effects of spices on animals 
and in some cases on human beings have been 
conducted by research institutions in India and other 
countries. 

(d) Yes, Sir. 

(e) and (f) The matter could be taken up through 
appropriate regulatory mechanisms only after consistent 
results are obtained and corroborated by various resean::h 
Iaboratorieafll'lStitutions. 

Non-Payment of Dues to Indian 
Farmers by Nepal 

3076. SHRI KAILASH BAITHA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government is aware that the 
Khandsari Sugar Mills of Nepal have procured the 
sugarcane from the farmers in the bordering areas of 
Bihar but are reluctant in making payments; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken uplproposes 
to take up the issue with the Nepalese Govemment; and 

(d) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) 
Government has not received any complaints of non-
payment regarding transactions between sugar mills in 
Nepal and sugarcane farmers in India. 

(b) to (d) Do not arise. 

{Translation} 

Condition of N.H. No. 78 

3077. SHRI A. SAl PRATHAP: WiD tt}e Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

. (a) the amount spent so far by the Govemment on 
the construction of National Highway No. 78; 

(b) the time by which the said construction work wIfI 
be completed; 
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(c) whether the Govemment is taking any immediate 
steps to improve the condition of the road which is in a 
very bad shape; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) This Ministry has sanctioned 
improvement works costing Rs. n.34 crore for Katni-
Gumla Road since its declaration as NH-78 on 6th Jan. 
1999 out of which an amount of Rs. 34.02 crore has 
already been spent. 

(b) to (d) The development and maintenance of 
National Highway is a continuous process. The 
improvement works are being taken up in phases 
depending upon the availability of funds and inter-se-
priority. 

Apart from the above Plan provision, this Ministry is 
also providing funds for repair of National Highways under 
Non-Plan Head against Periodical Renewal, Special Repair 
and Flood Damage Repair to cover the immediate 
requirements of the roads. An amount of Rs. 24.42 crore 
has been sanctioned so far on this National Highway in 
this regard, in addition to the funds placed at the disposal 
of the State Govemments under Ordinary Repairs for 
routine maintenance. 

{Englisllj 

Development of Telecom ServIces In UttaranchaJ 

3078. SHRI RAJENDER KUMAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

Parameters 2002-03 

Capacity 
added (Unes) 

DELs (Lines) 
Gross Ach. 

OFC (RKMs) 

TAX (Lines) 

Target 

27000 

28500 

1100 

16000 

Achievement 

65972 

36082 

917.8 

13500 

(a) the amount allocated and spent for the 
development of telecommunication and internet services 
in Uttaranchal particularly in Haridwar during each of the 
last three years; 

(b) whether the target of development work has been 
achieved as fixed by Uttaranchal telecom circle; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The amount allocated and 
spent for the development of telecommunication and 
internet services in Uttaranchal circle and Haridwar SSA 
during each of the last three years are as given below: 

Year 

2001-02 

2002-03 

2003-04 

Year 

2001-02 

2002-03 

2003-04 

Uttaranchal 

Amount Allocated 

206.44 

119 

64.72 

Harldwar 

Amount Allocated 

9.38 

36.67 

5.53 

(As. in Crores) 

Amount Spent 

149.68 

203.59 

72.08 

(Rs. in Crores) 

Amount Spent 

17.21 

36.67 

9.98 

(b) The targets and achievement for the development 
of telecommunication in Uttaranehal Telecom Circle are 
as given below: 

2003-04 2004-05 (up to Feb. 2005) 

Target Achievement Target Achievement 

21000 40304 Nil Nil 

33000 23044 139900 150284 

500 518.9 300 128.02 

11000 17000 12500 12500 

The targets have been achieved for most of the parameters. 
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(c) Does not arise in view of (b) above. 

Fake Purchases by National Physlcal Labondory 

3079. SHRI KUNWAR MANVENDRA SINGH: WiD the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether some cases of fake purchases by the 
official of National Physical laboratory have come to the 
notice of the Government; 

(b) it so, the. details thereof; 

(c) the action taken against the guilty officials; and 

(d) the measures taken or proposed to be taken to 
check recurrence of such cases? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAl): (a) and (b) A case 
of fraud committed by an employee of the National 
Physical Laboratory (NPl), New Delhi in procurement of 
various items from the Kendriya Bhandar, R.K Puram, 
New Delhi came to light in September 2004. It was found 
that an employee of NPL had been placing fake purchase 
order with Kendriya Bhandar. The supplies against such 
orders never reached the Central Stores at NPL This 
came to notice when Kendriya Bhandar raised a bill of 
approximately As. 31.90 lakhs against supplies, of which 
no entry was found made either in the daily receipt 
register or the corresponding stock ledgers. 

(c) Since the employee concerned appeared to be 
prima facie involved, the case was handed over to eBI 
lor investigation. Concerned employee of NPl has been 
placed under suspension w.e.f. 22.9.2004. The office has 
also written to the CBI seeking its advice on whether 
simUltaneous disciplinary action can be initiated against 
the concerned employee or to await the outcome of CBI's 
investigation. 

(d) A Stores & Purchase Officer has been posted to 
exclusively look after the work of the Central Stores and 
he has been instructed to carry out periodical Stores 
verification on a regular basis so that such irregularities 
do not recur in future. 

Accornmocllltlon In LNJP HoapIt8I 

3080. SHRI DAlPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Government is aware that Resident 
Doctors of lok Nayak Jaiprakash Narain Hospital are 
dissatisfied with the policy of the Govemment on the 
issue of accommodation as reported in the Times 01 India 
dated February 28, 2005; 

(b) if so, the reasons therefor; 

(c) whether the Government is also aware that 
irrespective of whether they stay in the accommodation 
provided by the hospital or not, the management has 
decided to deduct house rent allowance (HRA) for 
residents who have joined after December, 2004; 

(d) if so, the details therefor; 

(e) whether the hospital has enough rooms for ell 
the residents; 

(f) if so, the details thereof; 

(9) if not, the amount of HRA given to each resident; 

(h) the steps taken to provide accommodation to aD 
residents; 

(i) whether hospital authorities have assessed the 
difficulties being feced by the residents in this regard; 
and 

(j) if so, the details thereof a10ngwlth the action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (j) The Resident Doctors 
are appointed with the purpose of stay/residence within 
the hospital premises for round-the-clock patient care and 
timely medical attention in emergencies to save human 
life. Presently, because of paucity of enough rooms for 
all the Residents, some of them are not being provided 
accommodation readily. All such residents are being kept 
on waiting list and provided accommodation immediately 
upon aVailability. The Residents are being given HRAITA 
for the period they apply for Hostel accommodation to 
the date of allotment, the rates of HRA being As. 42301-
p.m. and As. 4923/- p.m. for Junior Residents and Senior 
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Residents respectively. However, Residents belong to 
Delhi and having their residences in Delhi but are not 
interested .in staying and also not applying are not paid 
any HRAITA. 

The expansion of the Hospital is also in progress to 
accommodate all the residents. 

(Translation! 

Telephone Connections Under MPe Quota 

3081. MOHO. SHAHID: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether all the telephone connections allotted 
under the Menibers of Parfl8l1lef1t's quota have since been 
provided to the customers by the Government in Uttar 
Pradesh; 

(b) if so, the details thereof, dI8trict-wise alongwith 
the steps taken in this regard; 

(c) if· not. the reasons therefor; 

(d) whether the Government is contemplating to 
introduce a scheme of providing W.L.L. connections in 
the areas where to telephone lines are not available; 

(e) if so, the details thereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. 3798 
telephone connections sanctioned under the quota for 
Hon'ble Members of Parliament are pending for provision 
in Uttar Pradesh. District-wise details are given in the 
enclosed Statement. Following steps are taken to clear 
pending cases; 

(i) Scope of providing new connections on landline 
enhanced to 5 kms distance from the exchange 
and laying of underground cable in non-feasible 
areas. 

(ii) Installation of WLL system for areas beyond 5 
krns. 

(iii) Installation of additional towers and associated 
equipment (BTS) to counter weak signals in 
areas under existing WLL systems. 

(c) The telephone connections are pending for 
prOvision due to the following reasons : 

(i) Areas being technically non-feasible. 

(ii) Scattered demand in far flung areas not covered 
by the existing ·system. 

(iii) Weak signal in certain pockets under WLL 
system. 

(iv) Non-acceptance of the connection by subscribers 
on Fixed WLL. 

(d) Yes, Sir. 

(e) Fixed WLL COMectiOns are offered in areas which 
are technically non-feasible on wired line subject to the 
availability of Fixed Wireless Terminals (FWTs) and WLL 
signal in that area and acceptance by the subSCribers. 

(f) Does not arise in view of (e) above. 

Stsfemtlnt 

Oisflfc/-wise Number of Pending Telephone 
Connections Sanctioned Under Quota of Hon'b/e 

MembelS of Partiamen/ in Uttar Pradesh 

SI. No. Telecom District No. of pending 
connections 

2 3 

1. Allahabad B8 

2. Azamgarh 352 

3. Bahraich 8 

4. Ballia 279 

5. Barabanki 102 

6. Basti 34 

7. Deoria 531 

8. Etawah 57 

9. Faizabad 7 

10. Farukhabad 10 

11. Fatehpur 4 

12. . Ghazipur 140 
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2 3 

13. Gonda 38 

14. Gorakhpur 29 

15. Hardoi 3 

16. Jaunpur 656 

17. Jhansi 

18. Kanpur 2 

19. Lakhimpur 18 

20. Lucknow 55 

21. Mainpuri 22 

22. Mau 4 

23. Mirzapur 35 

24. Orai 5 

25. Pratapgarh 521 

26. Shahjahanpur 6 

27. Sitapur 8 

28. Sultanpur 220 

29. Varanasi 24 

30. Agra 90 

31. Bulandshahar 41 

32. Ghaziabad 38 

33. Mathura 2 

34. Meerut 47 

35. Moradabad 10 

36. Muzaffarnagar ·134 

37. Saharanpur 69 

38. Etah 106 

39. Pilibhit 2 

Tota~ 3798 

(English! 

Prosecution of Accused In Stamp Scam 

3082. SHRI ADHALRAO PATIL SHIVAJIRAO: 
the PRIME MINISTER be pleased to state: 

Will 

(8) whether the CBI has made several requests to 
the State Government of Maharashtra and Kamataka for 
according sanctions with a view to prosecute top 
Government and police officials accused in the stamp 
scam; 

(b) if so, whether both the State Govemments have 
not taken any decision till date on the requests of the 
CBI; 

(c) if so, the reasons therefor; 

(d) whether the Union Government would direct the 
State Governments to take immediate decision on the 
matter; and 

(e) if so, the time by when this is Iikefy to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Yes, the CBI has sought sanction for prosecution in 
respect of 5 public servants from the Government of 
Kamataka and in respect of 9 public servants from the 
Government of Maharashtra. 

(b) and (c) The State Governments of Kamataka and 
Maharashtra have accorded sanction for prosecution in 
respect of 3 public servants and 7 public servants· 
respectively . 

(d) and (e) All such matters are pursued with the 
State Governments for expeditious disposal. 

Relief Measures for BSNL 

3083. SHRI DUSHYANT SINGH: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has announced a series 
of relief measures for the Bharat Sanchar Nigam Ltd. 
(BSNL); 

(b) if so, since when; 

(c) whether the Government propose to announce 
$UCh relief measures for MTNL also; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes-, Sir. 

(b) Government has provided relief measures to BSNl 
since its inception on 1 st October, 2000 to compensate 
for its losses incurred on account of rural telephony and 
other sociaUy desirably projects. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

Seamen's Provident Fund Scam 

3084. SHRI JOACHIM BAXLA: 
SHRI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether Seamen's Provident Fund (SPF) has 
incurred a financial loss of almost As. 95 crore; 

(b) if so, the details and the reasons therefor; 

(c) whether any inquiry has been conducted in this 
regard; 

(d) if so, the details of the findings; 

(e) whether any action has been initiated against 
those found guilty; and 

(f) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (f) Yes, Sir. 
The loss of Seamen's Provident Fund (SPF) to the tune 
of Rs. 92.78 crores was noticed in May, 2002 due to 
non-delivery of physical securities by Home Trade as 
happened in cooperative banks securities scam. 
Immediately atter this fraud came to notice on 4.5.2002, 
it was quickly looked into. On 10.5.2002, a complaint 
was lodged with the CBI. The CBI has completed its 
inquiry on 10.11.2003 and charge sheet has been tiled 
in the Court against 15 persons involved. 

Autonomy of Regulatory Bodies 

3085. SHRI SURESH PRABHAKAR PRABHU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Central Govemment is considering 
rnakii"lg rules whk*- will ensure functional autonomy for 
the regulatory bodies; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken to ensure 
that appointments in such regulatory bodies are done 
through transparent and fair procedure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEl, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (c) Central Government generally constitutes 
Regulatory Authorities for different sectors as may be 
needed, under the relevant Acts. These Acts, inter slis, 
provide for the composition of the Regulatory Authorities, 
qualification for appointment of Chairperson and Members, 
their terms of office and conditions of service, powers 
and functions conferred on them etc. Transparency and 
faimess in the appointments to such regulatory bodies 
are ensured by appropriate provisions in those Acts. 

If Retired Officials on Personal Staff of Ministers 

3086. SHRI BADIGA RAMAKRISHNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment is aware that a number 
of retired Govemment officials are being appointed on 
the personal staff of Union Ministers; 

(b) if so, the details thereof; 

(c) whether the Government proposes to ban 
appointment of retired officials in order to create more 
job avenues for unemployed youth; and 

(d) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARlIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Members of the Union Council of Ministers 
have discretion in the matter of selection of persons, 
serving officers or outsiders, for appointment in their 
personal staff. The upper age limit for such appointments 
has been prescribed as 60 years. However, such 
appointments may also be made in relaxation of 
prescribed upper age limit of 60 years, in accordance 
with the extant instructions. 
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(c) and (d) The appointments in the personal staff of 
Ministers are made co-terminus with that of the Mini8ter. 
There is no proposal under consideration of the 
Govemment to ban appointment of retired officials in the 
personal staff of Union Council of Ministers. 

CBI Probe Into Assets of DCGI 

3087. SHRI ALOK KUMAR MEHTA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment has ordered a CBI probe 
into the assets of DCGI; and 

(b) if so, the results and adion taken against the 
DCGI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFAR:E (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) Does not arise. 

Pending Cases WIth CAT 

3088. SHRI RUPCHAND MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) the number .of cases pending before the Central 
Administrative Tribunal till date, State-wise; 

(b) whether the Government has taken initiative to 
render speedy justice to Govemment employees: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SlJRESH PACHAURI): 
(a) 23,721 cases are pending in Central Administrative 
Tribunal as on 28.02.2005 as against a total institution of 
4,49,023 cases since its inception. The Cen1ral 
Administrative Tribunal (CAT) which was set up to 
adjudicate the service related matters of the Central 
Govemment employees, has seventeen Benches. The 
pendency of cases is being maintained Bench-wise. A 
statement showing Bench-wise pendency of cases in the 
Central Administrative Tribunal as on 28.02.2005 is 
enclosed as Statement. 

(b) and. (c) The Government does not intertere In 
the judicial functioning of the CAT. However, efforts are 
made by the Government to fill up the vacant posts of 
Chairman, Vice-Chairmen and Members as expeditlous1y 
as possible. On account of this and steps taken by the 
Central Administrative Tribunal itself for expeditious 
disposal of cases, the pendency has been reduced from 
49521 as on 01.01.1999 to 23721 cases a80n 
28.02.2005. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

jirsnslslionj 

Name of Bench 

Principal 

Ahmedabad 

Allahabad 

Lucknow 

Bangalore 

Mumbai 

Kolkata 

Chandigam 

Cuttack 

Guwahati 

Hyderabad 

Jabalpur 

Jodhpur 

Jaipur 

ChaMai 

Patna 

EmakuIam 

Total 

Total number of 
C8888 pending 88 

on 28.02.2005 

2185 

679 

3267 

1427 

329 

1395 

3900 

1349 

1720 

274 

1248 

975 

359 

607 

634 

2300 

1073 

23721 

GuIdeH ..... for DeputatlOl1 

3089. SHRIRAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to etate: 
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(a) the guidelines for sending Central Govemment 
Officers on foreign service/deputation; 

(b) the terms and conditions under which Central 
Government Officers can be sent on foreign servicel 
deputation from Central Govemment to Central Public 
Sector Undertakings; 

(c) whether the status and level of Central 
Govemment Officers is protected in the CPSUs; 

(d) if not, the reasons therefor; 

(e) whether the guidelines include parity in pay scales 
and level of posts in CPSUs; and 

(f) if so, the details of pay scales in Central Public 
Sector Undertakings equivalent to the Central Government 
pay scales? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE ·IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) The guidelines for sending Central Govemment 
Officers on foreign service/deputation to Central Public 
Sector Undertakings lay down that Central Govemment 
officers can join posts in Central Public Sector Enterprises 
only on immediate absorption basis. However, deputation! 
foreign service is permitted for a maximum period of 5 
years in case of Chief Executives, RegionaVZonal Chiefs 
and Chief Vigilance Officers in such Organizations. 

(c) As per extant guidelines of the Central 
Government, deputationlforeign service of Central 
Government employees to Central Public Sector 
Undertakings is not permitted to lower grades. 

(d) Does not arise in view of the reply to (c) above. 

(e) Following the implementation of the 
recommendations of the V Central Pay Commission, at 
present there are no guidelines regarding parity in pay 
scales and level of posts between Central Government 
and the CPSUs. 

(f) Does not arise in view of the reply to (e) above. 

National Institute of Oceanography 

3090. SHRI HARISHCHANDRA CHAVAN: 
SHRI Y.G. MAHAJAN: 

Will the Minister of OCEAN DEVELOPMENT be 
pleased to state: 

(a) whether the National Institute of Oceanography is 
working on ocean research; 

(b) if so details thereof; 

(c) the progress made in this regard so far; and 

(d) the amount allocated to the National Institute of 
Oceanography during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes Sir. 

(b) National Institute of Oceanography (NIO), Goa, a 
constituent laboratory under the CSIR, is carrying out 
Research & Development work on various aspects of 
Ocean Sciences. Its main objective is to develop a 
knowledge-base relating to Physical Oceanography, 
Chemical Oceanography, Geological Oceanography, 
Biological Oceanography, Ocean Engineering, Marine 
Instrumentation, Marine Corrosion & Material Research, 
Marine Archaeology and Coastal zone management. 
Presently 24 projects in above fields are handled. 

(c) Some salient achievements of NIO's research are 
in the Polymetallic nodule research, lIemnite (offshore 
placer deposits), identifICation of methane rich-gas charged 
sediment regions from west coast of India, multidisciplinary 
research in the EEZ of India, development of processes 
from bio-active materials from the sea. NIO has also 
successfully developed and deployed marine instruments 
like Direct reading current meter, Tide Gauges and 
Automatic Weather Stations etc. 

(d) The amount allocated to NIO by CSIR during the 
2002-03, 2003-04 and 2004-05 (till 15 March 2005) is 
Rs. 19.368 crore, Rs. 23.265 crore and Rs. 23.267 crore 
respectively. 

/£ngIishj 

Abolition of Immigration Check Clearance 

3091. DR. RAJESH MISHRA: 
SHRI RAMDAS ATHAWALE: 

wm the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 
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(a) whether the Indian Passport holders are still 
requiring Immigration Check Clearance from Proctor of 
Emigration (PoE) for some countries; 

(b) if so, the details and the reasons thereof; 

(c) whether the Government is considering to 
completely abolish the clearance in the near future; 

(d) if so, the details in this regard; 

(e) whether the Government had signed any 
agreement with certain countries to send labourers there; 

(f) if so, the number of labourers so sent during the 
last three years and till date, country-Wise; 

(9) whether some provision has been made in these 
agreements for providing wages· and other facilliesto 
the labourers; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
OVERSEAS INDIAN AFFAIRS (SHRI JAGDISH TYTLER): 
(a) and (b) Yes, Sir. Only persons with ECR (Emigration 
Clearance Required) endorsed passports are required to 
obtain emigration clearance from the Protectors of 
Emigrants before going abroad for employment. The 
objective is to ensure that vulnerable categories of 
unskilled/semi-skilled workers and women seeking 
employment as housemaids and domestic workers have 
proper employment documents and do not face difficulties 
on arrival in the foreign countries. However, persons going 
to any of the 54 countries (list annexed) as Statement 
are exempted from obtaining emigration clearance as 
these countries have adequate immigration contr01s and 
provide access to grievance redressal fora to foreign 
migrant workers. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(1) to (h) Does not arise. 

List 01 Counhies lor Whk'h Emigtation ChtIck 
is not Rsquihld 

1. Albania 

2. Australia 

3. Austria 

4. Bahamas 

5. Bangladesh 

6. Bhutan 

7. Bulgaria 

8. Canada 

9. Cyprus 

10. Czech Republic 

11. Denmark 

12. Estonia 

13. F"mland 

14. France 

15. Germany 

16. Gibraftar 

17. Greece 

18. Greenland 

19. Hungary 

20. Ireland 

21. Iceland 

22. Italy 

23. Japan 

24. Latvia 

25. Liechtenstein 

26. Vatican City 

27. United Kingdom 

28. lithuania 

29. Luxemburg 

30. Malta 

100 
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31. Mexico 

32. Monaco 

33. Nepal 

34. Nether1ands 

35. New Zealand 

36. Norway 

37. Pakistan 

38. Poland 

39. Portugal 

40. Romania 

41. San Marino 

42. Slovak Republic 

43. Spain 

44. Sweden 

45. Switzerland 

46. The Holy sea 

47. Turkey 

48. United States of America 

49. Yugoslavia 

50. Belgium 

51. South Korea 

52. South Africa 

53. Singapore 

54. Thailand 

Items of SSI Included In Export Uat 

3092. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI RAJEN GOHAIN: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether the Govemment proposes to formulate 
any policy for increasing exports by small scale industries; 

(b) if so, the details thereof; and 

(c) the details of such items produced by small 
industries which are likely to be included in export list 
under the portcy? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Central 
Govemment formulates the Foreign Trade Policy which, 
among other things, seeks to promote exports from India, 
including those by the small scale industries. To assist 
the small scale industries in increasing their exports, the 
Govemment in the Ministry of Small Scale Industries 
implements several schemes which include (i) participation 
in intemational trade fairs, (ii) holding catalogue exhibitions 
(iii) dissemination of information on international tenders, 
(iv) exchange of business delegations, etc. 

(c) In respect of exports, the Foreign Trade Policy of 
the Govemment does not distinguish between the products 
manufactured by large and small scaJe industries. The 
Policy allows export of all products produced by the smaH 
scale industries, except for a few items in the restricted 
and prohibited categories under the said Poflcy. 

fE~ishJ 

Crisis In Coir Induatry 

3093. SHRI M. P. VEERENDRA KUMAR: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the Government is aware that coir 
industry in the country especially in Kerala is facing a 
crisis due to fall in prices and stiff competition; 

(b) if so, the details of the growth/loss in the coir 
industry in Kerala during each of the last three years; 

(c) the action taken/proposed to be taken for 
protection of coir workers; 

(d) whether the Union Government is providing any 
relief to the coir workers; and 

(e) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) while thEH'e is no crisis, 
the coir industry in Kerala has experienced some 
shortages of raw material for manufacturing coir products 
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as a consequence of drought and mite c:f188&Se that 
affected the production of coconuts over the past two 
years. Coir products also face competition from substitute 
products from natural and synthetic materials. 

(b) The details of production of coir fibre in Kerala 
during the last three years are as under: 

Year 

2001-2002 

2002-2003 

2003-2004 

Production of coir fibre 
(metric tones) 

1,64,000 

1,66,500 

1,30,000 

(c) to (e) The shortage of raw material in Kerala in 
the last two years was met by sourcing from the 
neighbouring coirproducing States. At the request of the 
Govemment of Kerala, the Government of India has also 
permitted duty free import of coir fibre from the 
neighbouring countries for one year starting September 
2004. The fibre shortage due to drought and mile attack 
has not, however, affected employment in the coir sector 
which has been . registering growth over the past three 
years. 

Programme for Distance on Web Baaed Learning 

3094. SHRI VIJOY KRISHNA: 
SHRI SUGRIB SINGH: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has launched a new 
programme for Distance on Web based Leaming; 

(b) if so, the details in this regard; and 

(c) the details of the steps taken to integrate 
information technology in the technical education system 
in order to improve the efficiency and effectiveness of 
technical education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise. 

(c) (i) Department of Information Technology (OIT) has 
provided grant in aid for a few pilot R&D 
projects to educational institutes such as liT 
Delhi, Jadavpur University, Kolkata, C·DAC 
Mumbai, IGNOU Delhi, BITS Pitani, liT Kanpur 
in the area of E-LeaminglDistance Education 
Programme on Web Based Leaming. 

(ii) ERNET India, an autonomous Society of DIT 
has Signed a Memorandum of Understanding 
(MOU) with All India Council for Technical 
Education (AICTE) in the year 2001 to establish 
Internet facilities at AICTE approved technical 
institutions. Under the MOU, an amount of Rs. 
10.00 lakhs as one time grant is provided to 
the govemment technical institutions and Rs. 
5.00 lakhs to the private technical institutions 
for establishing the connectivity through ERNET 
India 

(iii) DOEACC Society, an autonomous body of DIT 
has provided Web Based Leaming Material for 
5 modules of DOEACC '0' Level Computer 
Course, as a complement to the classroom 
delivery. 

/T1lII1SI8tion/ 

Aid to Tsunami DlsaaterVlctlms 

3095. SHRI MOHAN SINGH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the number of people of Indian origin who died 
in the recent Tsunami in countries like Thailand, Indonesia, 
Srilanka, Maldives and others; 

(b) whether the Govemments of these countries have 
made arrangements for the subsistence of these famlles; 

(c) if so, the details thereof; 

(d) whether the Union Government has. also sent 
some aid to these countries for the help of the Tsunami 
affected people of Indian origin settled in these countries; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(e) The details are given in the Statement attached. 
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S.No. 

01. 

02. 

03. 

04. 

05. 

Written AnsWtlrs 

Name of 
Country 

Indonesia 

Sri Lanka 

Maldives 

Thailand 

Malaysia 
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Aid to Tsunami Disaster Victims 

Details 

(a) Indian nationals working in Indonesia have not been affected in the 
Tsunami during Dec. 26, 2004. However, one Mr. AK Padmanabhan, 
who was wor1<ing with Indian company, MIs Enercon, Enerco Systems 
Pvt Ltd., 440 Electronic city, Phase II (East), Hosur Road, Bangalore 
(Tel: 91-80-S1189700/Fax 91-80-5118-9729) had come on a temporary 
visit to an Indonesian company MIs Lafarge Semen Andalas, Pt Semen 
AndaJas Indonesia, Plaza Great River Lt. 16 JL H.H. Rasuna Said X2 
No.1, Jakarta. When he was visiting their factory located at PT Semen 
Andalas, Bander Aceh, Indonesia, he became victim of Tsunami and 
is reported dead. 

(b) to (e) Nil. 

(a) According to available records, 13 Indian nationals who were in Sri 
Lanka as tourist had died in the disaster. However, no person of 
Indian origin based in Sri Lanka had lost his life in the disaster. 

(b) to (e) Not applicable. 

(a) Only one Indian national, viz Mr Badery Alam, wortdng as labourer 
and belonging to West Bengal was reported 'dead in the Tsunami 
cflSaSter. 

(b) No. 

(c) NlA. 

(d) No. 

(e) NlA. 

(a) Four Indians died in the Tsunami Disaster in Thailand. 

(b) Nil. 

(c) NlA. 

(d) India has offered emergency assistance to Thailand in the wake of the 
Tsunami disaster. 

(e) The assistance is in kind, equivalent to US$ 500,000/-

(a) Malaysia has not given official breakup of those Malaysian citizens 
who died due to tsunami by ethnic background. However, unofficially, 
the Mission understands that no person of Indian Origin (Malaysian 
Indians) died in Malaysia due to tsunamL 

(b) & (c) Does not arise. 

(d) No. Malaysia did not avail of any international assistance in the aid of 
tsunami victims in Malaysia. 

(e) Does not arise. 
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Import of Telecom Instruments 

3096. SHRI RATILAL KALIDAS VARMA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of the telecom instruments imported in 
the country during each of the last three years; 

(b) the amount of payment made in fOreign exchange 
on account of importing telecom instruments during the 
above said period; 

(c) whether the Government has also granted 
permission to import telephone instruments during the 
current year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Telecom eqUIpment 
including telephone instruments are broadly covered under 
ITC (HS) Code 8517 and 8525.20 and imports uncler 
these heads, during the last three years, are as under: 

Year 

2001-2002 

2002-2003 

2003-2004 

Imports (Rs. in Crore) 

2,603.51 

7,664.70 

11,629.45 

(c) and (d) Import of telacom equipment including 
telephone instruments is aI/owed freely and, therefore, no 
permission is required from the Government. 

[Eng/ish} 

Justice to CAT Employees 

3097. SHRI SANTASRI CHATIERJEE: 
SHRI P. KARUNAKARAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Administrative Tribunal set 
up to provide speedy justice to the Central Government 
employees is not able to render justice to ita own 
employees resulting in inviting adverse comments from 
the Madras High Court; 

(b) if 80, the reasons therefor; 

(c) whether promotions in the Central Administrative 
Tribunal have been effected by the Department of 
Personnel and Training without preparation of seniority 
listslyear-wise panels; 

(d) if so, the reasons for delay In preparation of 
seniority lists; 

(e) the loss to the Govemment exchequer on account 
of wrong promotions; and 

(f) the punitive action taken/contemplated against 
those found guilty in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) The High Court of Judicature at Madras in 
their judgement dated 06.01.2005/20.01.2005 had 
commented on the absence of appropriate seniority Ii8Is 
and had observed that this resulted in promotion of juniors 
in violation of the service rules. The Court had also 
obs8fWd that the amendments that came into existence 
subsequently, can not be applied to cases of promotion 
pertaining to previous years. Union of India and the 
Principal Bench of Central Administrative Tribunal were 
directed to prepare the panel for promotion to the posts 
of Joint Registrar in Central Administrative Tribunal year-
wise from 1997-2000 by applying the rules that were in 
force at the relevant time. The directions of the Hon'bIa 
High Court have since been complied with. 

(c) and (d) The appointments to Group 'A' posts are 
made by the Government of india on the basis of 
recommendations made by the Departmental Promotion 
CommitteelSelection Committee constituted by the 
Chairman, Central Administrative Tribunal as per the 
provisions of the notified recruitment rules. Appointments 
to Group 'B', 'C' & '0' posts are, however, made by the 
Central Administrative Tribunal itself as per the provisions 
of the notified recruitment rules. The seniority lists and 
panels for all the posts/grades in Central Administrative 
Tribunal are prepared and maintained by the CAT as per 
the provisions of the rules and regulations. 

The officers and staff were appointed at the time of 
setting up of the Central Administrative Tribunal from 
CentraIIState GovemmentsIHigh Courts/Subordinate Courts 
and from various Government organizations on deputation 
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basis or otherwise having different sets of Rules and 
Conditions of Service in their respective parent 
departments which resulted in delay in finalization of the 
seniority lists in various grades by the Central 
Administrative Tribunal. Due to several court cases 
regarding seniority, the seniority lists in various grades! 
groups could not be finalized. In the aftermath of judgment 
by the Supreme Court in the case of M. Ramachandran 
Vs. Union of India, in 1999, the seniority lists in various 
grades/groups were finalized by the Central Administrative 
Tribunal and promotions were made as per the provisions 
of the recruitment rules. 

(e) There is no pecuniary loss to the Government 
exchequer. 

(f) In view of the (e) above, question does not arise. 

Development of cancer Cent,.. 

3098. SHRI S. AJAYA KUMAR: 
SHRIMATI C.S. SUJATHA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has received proposals 
for the development of Cancer Centres particularty at 
various medical coneges: 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Government has 
sanctioned grants for the Development of Oncology Wings 
to 10 medical colleges over the past 3 years 0 Rs. 2 
crores each. As per revised guidelines under the National 
Cancer Control Programme, the quantum of assistance 
for this purpose has been increased to a one time grant 
of Rs. 3.00 crore. Proposals from 12 govemment medical 
colleges have been received during the current year and 
grant has been sanctioned to 4 medical colleges so far. 
The financial assistance to various medical coReges under 
this scheme is subject to technical evaluation and 
availability of funds. 

National Coastal Protection ProJect 

3099. SHRI EKNATH MAHADEO GAIKWAD: WiD the 
Minister of OCEAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has included 
Maharashtra Governmenfs project in the first phase of 
National Coastal Protection Project; 

(b) if so, the details thereof; 

(c) the number of projects cleared so far; 

(d) the number of projects rernaining pending along 
with the reasons therefor; and 

(e) the time by which the remaining projects will be 
included? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND THE MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) 
Planning and Implementation of anti-erosion works 
primarily rests with the concerned State Governments. 
Govemment of Maharashtra submitted a proposal with 
an estimated cost of Rs. 193.80 crores for inclusion in 
the proposed National Coastal Protection Project (NCPP). 
The proposal of Government of Maharashtra includes 
72.36 Km of anti sea erosion works in Mumbai, Mumbai 
Suburban, Thane, Raigad, Ratnagiri and Sindhudurg 
districts. As the National Coastal Protection Project has 
been planned for seeking extemal funding, an approach 
paper on coastal protection has been prepared and is 
under examination by the Department of Economic Affairs 
for getting the extemal funding for the sector. 

(c) to (e) Do not arise. 

AlIM5-Type InStitute In GuJarat 

3100. SHRIMATI MANORAMA MADHAVARAJ: 
SHRI JASHUBHAI DHANABHAI BARAD: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is planning to set up 
public health institute of international standards; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has received any 
proposal from Gujarat for establishing an AIIMS-type 
InstHute in Gujarat; 

(d) if so, the decision taken by the Union Govarnment 
thereon; and 
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(e) the total expenditure 10 be involved in setting up 
AIIMS-type Institutes in different States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) With a view to 
strengthen the professional public health education In the 
country ,possibilities are being explored for establishment 
01 new institutes of public health of exceUence of the 
level of IITs and IIMs and upscaling the existing 
institutions. For this purpose, the Planning Commission 
has already accorded in-principle approval for setting up 
of Public Health Schools in India during the Tenth Five 
Year Plan. 

(c) and (d) There is no proposal from Gujarat for 
establishing an AIIMS like institution. 

(e) Under Pradhan Mantri Swasthya Suraksha Yojana, 
there is a proposal to set up six AIIMS like Institutions 
in underserved States at an estimated cost of Rs. 284.50 
crores (approx) each. 

• STD Facility In TaiulaWTehail Headquarter8 

3101. SHRI SANAT KUMAR MANDAI..: 
SHRI BlR SINGH MAHATO: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the total number of TalukalTehsH Headquarters 
having telephone exchanges with STD facility in the 
country particularly in Kamataka and West Bengal; 

(b) the number of TalukaslTehsils in the States where 
this facility is not available, State-wise; 

(e) the main reasons for the same; 

(d) the time by when STD facility is likely to be 
made available to the remaining TalukasfTehsii 
Headquarters; and 

(e) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD): (a) to (c) All TalukaSlTehsil 
Headquarters (THO) in the country including Kamataka 
have been provided with STD facility. Further in the States 
of Bihar, Jharkhand, West Bengal, Assam, Arunachal 
Pradesh, Nagaland and Manipur where there Is no 
concept of TalukalTehsil but sub-divisional headquarters, 
STD facility has been provided to all Sub-Divisional 
headquarters. However, exceptions are one THO in the 
State of Tiipura. one in Orissa and 9 in TamiJnadu, where 
telephone exchanges are not there, but STD facility has 
been provided from nearby exchanges. 

(d) and <e) Do not arise in view of (a) to (c) above. 

CT Scan Machines In Government Hospitals 

3102. SHRI M. APPADURAI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware that the CT 
Scan Machines in Government hospitals are dysfunctional 
or in inoperati~e conditions pushing thousands of. poor 
patients into critical condition; 

(b) it so, the details thereof, hospital-wise; 

(c) the names of Govemment hospitals having CT 
Scan Machines, State-wise alongwith their working 
condition; 

(d) whether the Government is also aware that 
Government hospitals authorities are having nexus with 
the private clinics and diagnostic centres; 

(e) if so, the details thereof; 

(I) the action takenlproposed to be taken in this 
regard; 

(g) whether the Government has taken appropriate 
action to control and reduce the CT Scan charges; 

(h) if so, the details thereof; and 

(i) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) In so far as Central 
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Govt. run hospitals in Delhi. namely. Dr. RML Hospital. 
Safdarjung Hospital and LHMC & its associated hospitals 
are concemed. it is not true that CT scan Machines are 
dysfunctional or in inoperative condition. However. due to 
regular wear and tear the machines sometime become 
non-functional for which tie-up arrangements have been 
made for investigations among the Central Govemment 
Hospitals. 

(d) to (f) No such infonnation has been reported 
regarding the nexus between the above mentioned 
hospitals with the private clinics and diagnostic centres. 

(g) to (i) In the Central Govt. Hospitals. the charges 
levied for CT scan is subsicflZed in comparison to the 
market charges. However. CT Scan for poor patients and 
CGHS benefici~ries is undertaken free of cost. 

(Translation} 

Funds for Ayurvedlc Syatem of Treatment 

3103. SHRI MAHAVIR BHAGORA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government has allotted less funds 
for Ayurvedic system of Treatment in Rajasthan this year 
in comparison to the last year; 

(b) if so, the reasons therefor; 

(c) whether a number of organisations associated 
with the Govemment have requested for increasing the 
funds; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Central 
Govemment has provided more funds this year for 
promotion of Ayurveda to Rajasthan under the various 
Centrally Sponsored Schemes. name/y, Development of 
Health Care Facilities of Indian Systems of Medicine & 
Homoeopathy (ISM & H); Development of Educational 
Institutions and Strengthening of Quality control, compared 
to last year. The financial assistance given in 2004-05 to 
Rajasthan for promotion of Ayurveda is to the tune of 
Rs. 564.43 lakh against Rs. 40.07 lakh in 2003-04. 

(c) No, Sir. 

(d) Does not arise. 

Vacant Posts 

3104. SHRI RAGHURAJ SHAKYA: 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Hon'ble Supreme Court has ordered 
to fill up the various posts lying vacant in different Central 
Govemment Hospitals and dispensaries located in Delhi; 

(b) if so, the details thereof; 

(c) the post-wise details of various posts lying vacant 
and filled up in various Central Govemment Hospitals 
located in Delhi as on date; and 

(d) the time by which vacant posts are likely to be 
filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) As far as the Central 
Govemment hospitals located in Delhi viz, Dr. Ram 
Manohar Lohia Hospital. Safdarjung Hospital, Lady Harding 
Medical College and Associated Hospitals and Central 
Govemment Health Scheme Dispensaries are concerned, 
the Govemment has not come across any order recently 
passed by the Hon'ble Supreme Court directing it to fill 
up the various posts lying vacant. 

(c) and (d) The group wise details of the posts lying 
vacant and filled up in the above Central Govemment 
Hospitals are as per in enclosed Statement -I. II & III. 
Due to the restrictions imposed by the Department of 
Personnel and Training. Govemment of India vide their 
O.M. no. 21812001-PIC dated 16.5.2001. prescribing a limit 
that direct recruitment can be resorted only against 1/3rd 
of the vacancies arising in a year, subject to further ceiling 
of 1 % of the total sanctioned strength. this ministry was 
finding it difficult to fill up all the vacant posts. Now, that 
the Govemment has decided to exempt the posts of 
specialiSts. doctors and other technical personnel from 
the purview of the said instructions. action has been 
initiated for filling up the vacant posts of specialists, 
doctors and other technical posts. 
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$t61wNn11 

Or. Ram Manohar Lohia Hospital, NBW DBlhi 

S. Name of the Posts No. of No. of No. of Posts 
No. Sanctioned Post filled vacant. 

Post 

1. Group A CHS Posts 1n 143 34 

2. Group A Non CHS Posts 25 8 17 

3. Group B Gazetted 20 11 9 

4. Group B Non Gazetted 36 19 17 

5. Group C Other than Nursing 8n 794 83 

6. Group C (Nursing) 810 735 75 

7. Group 0 891 745 146 

SIltttrtMnI " 

Safdarjang HospiIa~ NIIW D8Ihi 

S. Name of the Posts No. of No. of No. of Posts 
No. Sanctioned Post filled vacant 

Post 

1. Group A Medical 285 245 40 

2. Group A Non Medical 42 12 30 

3. Group B Gazetted 54 29 25 

4. Gro.up B Non Gazetted 448 393 55 

5. Group C Nursing 868 6n 191 

6. Group C Para Medical 974 798 176 

7. Group 0 1436 1216 220 

$t6lBmBnt m 
Lady Harding MtIdicaI Col. of AssocIaIlKi Hospitals 

S. No. Name of the Post No. of No. of posts No. of vaCant 
sanctioned posts filled posts 

2 3 4 5 

1. Group -A" Teaching 118 86 32 
posts 

2. Group "AW Non- 20 02 18 
Teaching & non-medical posts 
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2 3 4 5 

3. Group "B" Gazetted 04 00 04 

4. Group "S" Non- 226 203 23 
Gazetted 

5. Group "C" posts 607 478 129 
(Nursing & paramedicaJ) 

6. Group "0" posts 574 533 41 

Kalawati Saran ChiIdnm's Hospital 

S. No. Name of the Post 

1. Group "A" posts 

2. Group "B" posts 

3. Group "C" posts 

4. Group "0" posts 

Telecom Services on National HlghwaY8/Rall Rout .. 

3105. SHRIMATI NEETA PATERIYA: Will the Minister 
of COMMUNICATIONS· AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether private companies are providing better 
services to the customers as compared to the Bharat 
Sanchar Nigam Ltd.; 

(b) if so, the facts thereof; 

(c) whether telecom facilities are available On the 
national highways and rail routes in Madhya Predesh; 

(d) if not, the reasons for non-availability of BSNL 
network at Nagpur road Kurai to Khawasa and Jabalpur 
to Bhopal Highways and Katni-Bina and Jabalpur-Itarasi 
rail routes; and 

(e) the time by which it is likely to be made available? 

THE MINISTER OF STATE iN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the quality 
of service performance reports for the quarter ended 
December 2004, like other private operators, BSNL is 
also meeting most of the benchmarks in large number of 
circles. However, in case of Basic Service, it is lagging 
behind the private operators in respect of a number of 

. parameters like 'Fault incidents per 100 subscribers per 
month', Fault repaired by next working day', 'Mean Time 
to repair' and 'Call completion rate'. BSNL is providing 

No. of No. of posts No. of Vacant 
sanctioned posts filled posts 

28 10 18 

137 115 22 

140 113 27 

88 73 15 

the basic service through wire line network as opposed 
to predominantly wireless in case of private operators. 

(c) to (e) Telecom facilities are available on national 
highways and rail routes in Madhya Pradesh. However, 
seamless coverage of Cellular Services is not available 
along the national highways and rail routes. As per the 
terms and conditions of the license agreement a service 
provider is to cover 50% of District Headquarters and 
coverage of a DHOItown would mean that at least 90% 
of the area bounded by the Municipal limits should get 
the required street as well as in-builcfmg coverage. License 
Agreement does not envisage seamless coverage along 
national highways and rail routes. 

Telecommunication Facilities In North Eastern 
States and Jharkhand 

3106. SHRI RAJEN GOHAIN: 
SHRI HEMLAL MURMU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to set up new 
post offices, telegraph offices and telephone exchanges 
with STD facilities in the North-Eastern States and 
Jharkhand during the current financial year; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Opening of post 
office is subject to fulfilment of norms and availability of 
resources under plan. Details of the total number of 
proposals received for opening post offices, the number 
of proposals found to be justified, and those opened 
during the current financial year in North Eastem States 
and Jharkhand are given in enclosed Statement I. Under 
the 10th Plan, post offices are opened through 
redeployment of existing manpower and by rationalising 
the existing single or double handed post offices which 

do not fuHil the distance norms. This is an ongoing 
process. 

Government proposes to set up new telephone 
exchanges with STD facility in the North Eastem States 
and Jharkhand during the current financial year 2004-05. 
However, there is no proposal for opening new telegraph 
offices in these States during the current financial year. 

The detaila in respect of opening of new telephone 
exchanges with STD facility in . the North Eastem States 
and Jharkhand during the current financial year 2004-05 
is given in enclosed Statement II. 

~I 

Name of 
State 

Arunachal Pradesh 

Assam 

Jharkhand 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

No. of proposals received for 
opening of post offices EDBOs 

No. of proposals for opening 
of post offices found to be 

justified 

EDBOs EDBOs DSOs 

2 4 2 

28 

3 

1 

No. of post offices opened during 
the current financial year 

EDEOs EDBOs DSOs 

4 

1 

2 

Remarks 

Proposal found 

justified 

are 

under 

process 

EDBO: 
DSO: 

Extra Departmental Branch Post Office. 
Departmental Sub Post Office. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

Name 01 
Telecom Circle 

North-East-I 

North-East-I 

North-East-II 

North-East-II 

Jharkhand 

Name 01 State 

Meghalaya 

Tripura 

Manlpur 

Nagaland 

Jharkhand 

No. 0/ new exdw1ges 
proposed to be opened 

during the curren! 
fi1anciaI year 

5 Ka~, Mendel, Nontalang, Lawbah and lJrnd8n 
2 SaIagarh, Gholagati 

2 Chakplkarong, Sugnu 

Plphema 

4 Dumka (Dande & Deodar) Hazaribagh (Chatro & 
Riverside) 
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Comrm.aion on Small Saving Schemes 

3107. SHRI Y.G. MAHAJAN: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Department of Posts gets commission 
on small saving schemes; 

(b) if so, the amount collected by the Department of 
posts under small saving schemes during the last three 
years; 

(c) the total commiSSion received by the Department 
of Posts from the collection of small savings during the 
said period; 

(d) whether the commiSSion of small savings is not 
being given to the Department of Posts by the Ministry 
of Finance as per the agreement; 

(e) if so, the reasons therefor; and 

(f) the time by when an appropriate decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) 2001-2002 Rs. 79645.35 crores 

2002-2003 As. 103323.04 crores 

2003-2004 Rs. 133439.06 crores 

(c) 2001-2002 Rs. 1496.75 crores 

2002-2003 Rs. 1577.00 crores 

2003-2004 As. 1762.50 crores 

(d) to (f) The Department of Posts gets remuneration 
from Ministry of Finance based on the rates fixed by 
them. Until the Financial year 2001-02 there was an 
annual escalation of 10% for successive years over 1993-
94 level. From the Financial year 2002-03 this escalation 
has been reduced to below 5%. 

Assistance for construction of Buildings 

3108. SHRI CHANDRABHAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment has received any 
proposal from the Madhya Pradesh Govemment regarding 
financial assistance for construction of buildings for Health 
Centres; 

(b) if so, the details thereof; and 

(c) the time by which the action is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Govemment of 
Madhya Pradesh has sent a proposal seeking approval 
of the Govemment of India for transfer of a sum of 
Rs. 3.20 crores (Rupees Three Crores and Twenty lakhs 
only), from direct funding to indirect funding component 
under Danida Assisted Basic Health Service Programme, 
Madhya Pradesh, for meeting the cost of construction of 
80 sub-health centres. Later on, in response to a query 
from the GOI, Govemment of Madhya Pradesh clarified 
that the aforesaid amount of Rs. 3.20 Crores will be 
utilized for meeting the cost of 80 sub-health centres, 
which have already been constructed by the State 
Govemment. Subsequently, that is, on 31.1.2005, Ministry 
of Health and Family Welfare, Govemment of India, 
requested the State Govemment to submit a list of the 
80 sub-health centres already constructed alongwith all 
relevant details, for taking further necessary action in the 
matter. The said details are yet to be received from the 
Govemment of Madhya Pradesh. Further action in the 
matter will be taken after the receipt of the requisite 
information from the Gov!. of Madhya Pradesh. 

Illegal Acquisition of Properties 

3109. SHRI KISHAN SINGH SANGWAN: 
SHRI VIRENDRA KUMAR: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment is aware that the CBI 
and Income Tax department have detected and seized a 
number of cases of property acquired through corrupt 
practices; 

(b) if so, the details thereof; 

(c) the number of properties seized by the CBI and 
the number of persons against whom punitive action has 
been taken during the last three years; and 



123 Wlillen AnsWSlS MARCH 23, 2005 124 

(d) the steps taken by the Government to check 
corruption and iMegal acquisition of properties? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Yes, Sir. 

(b) and (c) The Income Tax Department investigates 
cases of undisclosed incomes and assets and makes 
seizure of such assets regardless of the tact whether 
such assets are acquired through corrupt practices or 
otherwise and no separate data of seizure of assets 
acquired through corrupt practices is maintained. During 
2002, 2003, 2004 and 2005 (upto 28.2.2005) CSI has 
registered 113, 82, 82, & 34 number of cases respectively 
relating to acquisition of properties/assets through corrupt 
practices by public servants which are disproportionate to 
their known sources of income. Out of the 311 cases, 
investigation has been completed in 144 number of cases 
and action as per law depending on the outcome ot the 
investigation has been taken. Chargesheet has been tiled 
in 69 cases. 35 cases recommended tor regular 
departmental action and in 18 cases sanction of 
prosecution has been sought 20 cases have been 
recommended tor closure and 2 cases referred to the 
concemed departments for taking such action as deemed 
fit. 

(d) Several steps have been taken to check conuption 
in Government offices, such as formulation, monitoring 
and effective implementation of anti-corruption policy 
consisting of a three-pronged strategy ot preventive 
vigilance, surveillance and detac:tion, and deterrent punitive 
action. 

[English} 

Speed Post Centres 

3110. SHRI HEMLAL MURMU: 
SHRI RAJNARAYAN BUDHOUA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the criteria adopted for opening of speed post 
centres in the country; 

(b) the number ot speed post centres functioning in 
the country at present, State-wise and district-wise; 

(c) whether there Is any proposal to open newapeed 
post centres; and 

(d) it so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) There are two kinds of 
Speed Post Centres namely National Speed Post Centres 
and State Speed Post Centres. While State Speed· Post 
Centres.are opened afresh, National Speed Post Centres 
are upgraded from State Speed Post Centres. The criteria 
for opening of a new State Speed Post Centre and Ita 
upgradation to National Speed Post Centre is given in 
enctosed Statement I. 

(b) Information is given in enclosed Statement II. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

StIItJItMnt I 

(A) Cfitsda for opsning 01 StaIB Spssd fast Ct1nInJs 

1. Heads of Circles are authorized to. permit 
introduction of State Speed Post Centres within 
their Circle at the stations which can generate 
traffic of more than 20 Speed Post articles per 
day. 

2. Speed Post bag from proposed Stale Speed 
Post Centre must reach to its gateway (identified 
National Speed Post Centre) either on the same 
day or latest by the next day morning (D+ 1 
FIN). 

(B) Criltnia lor uPIJIlIdalion of StaIB $pHd Post 
Csn/re to National Sp6Bd Post Csntrs 

1. Monthly average revenue should be As. 1 Iakh 
or above. 

2. M~murn delivery norms from the proposed 
centre to all other National Centres should not 
exceed two days i.s. D+ 2 except in the case 
of NorIh liEast and Port. Blair, where maximum 
transit should not exceed D+ 3. 

3. Staff· for proposed Natiqnal Speed Post Centre 
should be provided by redeployment. 
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2 3 4 1 2 3 4 

15. Nellore 0 1 21. Muzaffarpur 1 0 

16. Nizamabad 0 4 22. Madhepura 0 1 

17. Prakasham 0 2 23. Munger 0 4 

18. Srikakulam 0 1 24. Nalanda 0 4 

19. Visakhapatnam 0 25. Nawada 0 1 

20. Vizianagaram 0 26. Patna 1 0 

21. Warangal 0 4 27. Pumea 0 1 

22. West Godavari 3 2B. Rohtas (Sasaram) 0 2 

23. Rangareddi' 0 0 29. Saran (Champaran) 1 0 

(Iv) Bihar 30. Siwan 0 1 

1. Aurangabad 0 4 31. Samastipur 0 

2. Arwal 0 32. Sitamarhi 0 

3. Araria 0 33. Sheohar 0 

4. Bhojpur (Ara) 0 34. Saharsa 0 

5. Buxar 0 1 35. Supaul 0 1 

6. Bhagalpur 0 36. Sheikhpura 0 1 

7. Banka 0 1 37. Valshali (Hajipur) 0 1 

B. Begusarai 0 38. West Champaran 0 

9. Darbhanga 0 (v) Chhattlsgarh 

10. East Champaran 0 2 1. Raipur 4 

11. Gaya 0 2. Mahasmund 0 1 

12. Gopalganj 0 3. Dhamatri 0 

13. Jahanabad 0 4. Durg 1 2 

14. Jamui 0 1 5. Rajnandgaon 0 

15. Kaimur 0 6. Kawardha 0 1 

16. Khagaria 0 1 7. Bilaspur 1 

17. Katihar 0 B. Korba 0 1 

18. Kishanganj 0 9. Janjgir 0 2 

19. Lakhisarai 0 10. Raigarh 0 2 

20. Madhubani 0 7 11. Jashpur Nagar 0 2 
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2 3 4 2 3 4 

12. Ambikapur 0 2 (vIII) Goa 

13. Jagdalpur 0 3 1. North District Goa 0 

14. Dentewada 0 4 2. South District Goa 0 

15. Kanker 0 3 (Ix) Haryana 

(vi) Deihl 1. Ambala 0 

1. Delhi 0 
2. Yamunanagar 0 

(vii) Gujarat 3. Panchkula 0 
1. Ahemdabad 0 

4. Kurukshetra 0 
2. Gandhinagar 0 2 

5. KaithaJ 0 
3. Mahesana 0 4 

6. Kamal 0 
4. Patan 0 4 

7. Panipat 0 
5. Banaskantha 0 4 

4 8. Jind 0 
6. Sabarkantha 0 

0 9. Sonepat 0 
7. Bharuch 

Narmada 0 2 10. Gurgaon 0 
8. 

9. Surat 5 11. Rewari 0 

10. Dang 0 12. Mohindergarh* 0 0 

11. Navsari 0 2 13. Faridabad 0 

12. Valsad 0 '2 14. Bhiwani 0 

13. Surendranagar 0 2 15. Hissar 0 

14. Rajkot 16. Sirsa 0 

15. Jamnagar 0 17. Fathehabad* 0 0 

16. Junagadh 0 2 
Rohtak 0 18. 

17. Bhavnagar 0 
Jhaijar 0 2 19. 

18. Amreli 0 
Himachal Pradesh (x) 

19. Porbandar 0 
1. BHaspur 0 

20. Kutch 0 4 
2. Chamba 0 2 

21. Anand 0 8 
3. Hamirpur 0 

22. Kheda 0 2 
4. Kinnaur 0 

23. Vadodara 
5. Kullu 0 2 

24. Dahod 0 

0 3 6. Kangra 3 
25. Panchrnahal 



131 MARCH 23.2005 132 

2 3 4 2 3 4 

7. Mandi 1 9. Dhanbad 7 

8. Shimla 1 2 10. Hazaribagh 0 17 

9. Solan 1 3 11. Kodanna 0 4 

10. Sinnour 0 12. Chatra 0 2 

11. Una 0 13. Giridih 0 1 

12. Lahaul & Spiti 0 0 14. Jamtara 0 2 

(xl) Jammu &: Kashmir 15. Palamau 0 4 

1. Jammu 1 2 16. Garhwa 0 2 

2. Udhampur 0 5 17. latehar 0 2 

3. Poonch 0 0 18. Dumka 0 

4. Rajouri 0 0 19. Godda 0 2 

5. Doda 0 0 20. Deoghar 0 4 

6. Kathua 0 21. Sahebganj 0 2 

7. Kupwara 0 0 22. Pakur 0 

8. Baramula 0 3 (xIII) Kamataka 

9. Srinagar 1 1. Bangalore Urban 0 

10. Badgam 0 2. BangaIore Rural" 0 0 

11. Pulwama 0 3. ChikmangaJur 0 

12. Anantnag 0 2 4. Chitradurga 0 1 

13. Leh 0 5. Davangere 0 

14. Kargil 0 0 6. Hassan 0 

(xii) Jharkhand 7. Kodagu 0 

1. Ranchi 3 8. Kolar 0 

2. Gumla 0 9. Mandya 0 

3. Lohardaga 0 10. Dakshin Kannada 

4. Simdega 0 2 11. Myaore 0 

5. East Singhbhum 12. Chamara;nagar 0 

6. West Singhbhum 0 5 13. Shimoga 0 2 

7. Saraikela 0 2 14. Tumkur 0 

8. Bokaro 0 8 15. Udupi 1 0 
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2 3 4 2 3 4 

16. Bagalkot 0 3. Raigad 0 11 

17. Sellary 4. Pune 11 

18. Belgaum 2 5. Ahmednagar 0 5 

19. Bidar 0 6. Solapur 0 2 

20. Bijapur 0 7. Satara 0 4 

21. Uttar Kannada 2 8. Aurangabad 0 

22. Dharwar 0 9. Nasik 2 

23. Gadag 0 10. Jalna 0 

24. Gulbarga 11. Jalgaon 0 4 

25. Haven 12. Dhule 0 

26. Raichur 0 13. Beed 0 

27. Koppal 0 14. Nanded 0 

(xlv) Kera'a 15. Parbhani 0 

1. Trivendrum 16. latur 0 1 

2. Kollam 2 17. Osmanabad 0 3 

3. Pathanamthitta 3 18. Hingoli 0 

4. Alappuza 0 4 19. Nandubar 0 

5. Kottayam 2 20. Nagpur 1 

6. Idukki 0 5 21. Bhandara 0 

7. Emakulam 2 0 22. Gondia 0 

8. Thnssur 4 23. Akola 0 

9. Palakkad 2 24. Amravati 0 

10. Malappuram 0 6 25. Buldhana 0 

11. Kozhikode 1 2 26. Chandrapur 0 

12. Wayanad 0 27. Gadchiroli 0 

13. Kasargode Q 28. Wardha 0 

14. Kannur 0 2 29. Washim 0 

(xv) Maharashtra 30. Yeotmal 0 

1. Mumbai 0 31. Sangli 0 2 

2. Thane 6 32. Kolhapur 0 2 
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2 3 4 2 3 4 

33. Ratnagiri 0 4 28. Morena 0 

34. Sindhdurg 0 4 29. Bhind 0 2 

(xvi) Madhya Pradesh 30. Sheopur 0 

1. Bhopal 31. Guna 0 3 

2. Hoshangabad 0 4 32. Shivpuri 0 

3. Harda 0 33. Ashoknagar 0 

4. Narsingpur 0 2 34. Indore 4 

5. Sagar 0 3 35. Oewas 0 3 

6. Damoh 0 2 36. Dhar 0 4 

7. Vidisha 0 5 37. Mandsour 0 

8. Raisen 0 3 38. Neemuch 0 

9. Chhatarpur 0 3 39. Ratlam 0 2 

10. Tikamgarh 0 40. Jhabua 0 

11. Panna 0 41. Khandwa 0 

12. Chhindwara 1 0 42. Khargone 0 2 

13. Setul 0 43. Barwani 0 

14. Balaghat 0 44. Burhanpur 0 2 

15. Mandla 0 2 45. Sehore 0 5 

16. Seoni 0 2 46. Rajgarh 0 9 

17. Dindori 0 47. Ujjain 

18. Rewa 0 48. Shajapur 0 

19. Satna 0 3 (xvii) Manlpur 

20. Shahdol 0 4 1. Imphal East 1 2 

21. Sidhi 0 3 2. Bishenpur 0 

22. Umaria 0 3. Chandel 0 

23. Anuppur 0 2 4. Churachandpur 0 

24. Jabalpur 0 5. Senapatl 0 

25. Katni 0 6. Thoubal 0 

26. Gwalior 2 7. Ukhrul 0 

27. Datla 0 8. TamengJang 0 0 
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2 3 4 2 3 4 

9. Imphal West 0 9. Peran 0 0 

(xviii) Meghalaya 10. Kiphire 0 0 

1. East Khasi Hill 4 11. Longleng 0 0 

2. Jaintia Hill 0 (xxi) OrIssa 

3. West Garo Hills 0 1. Angul 0 2 

4. West Khasi Hill 0 0 2. Bolangir 0 2 

5. East Garo Hills 0 0 3. Bargarh 0 

6. Ribhoi 0 0 4. Balasore 0 

7. South Garo Hills 0 0 5. Bhadrak 0 

(xix) Mlzoram 6. Boudh* 0 0 

1. Aizwal East 2 7. Cuttack 

2. Serchip 0 2 8. Dhenkanal 0 

3. Lunglie 0 3 9. Deogarh* 0 0 

4. Champhal 0 2 10. Ganjam 1 3 

5. Kolasib 0 2 11. Gajapati 0 

6. Lawngtlai 0 2 12. Jajpur 0 2 

7. Mamit 0 13. Jagatsingpur 0 2 

8. Saiha 0 14. Jharsuguda 0 1 

9. Hnahthial 0 15. Kendrapara 0 

10. Thingsultiah 0 16. Keonjhar 0 2 

11. Thingdawl 0 17. Kalahandi 0 

(xx) Nagaland 18. Koraput 0 2 

1. Kohima 3 19. Nuapada* 0 0 

2. Dimapur 20. Puri 0 

3. Mokokchung 0 21. Kandhamal 0 

4. Phek 0 22. Rayagada 0 

5. Wokha 0 23. Sambalpur 0 

6. Tuensang 0 24. Sonepur* 0 0 

7. Mon 0 25. Sundergartl 

8. Zunheboto 0 26. Khordha 0 
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2 3 4 2 3 4 

27. Mayurbhanj 0 8. Bundi 0 1 

28. Malkangiri 0 1 9. Chittorgarh 0 

29. Nabrangpur 0 10. Churu 0 1 

30. Nayagarh 0 11. Oausa 0 

(xxii) Punjab 12. Oholpur 0 

1. Amritsar 1 2 13. Oungarpur 0 1 

2. Bhatinda 0 14. Hanurnangarh 0 1 

3. Ferozpur 0 1 15. Jaipur 2 

4. Faridkot 0 16. JaisaJrner 0 

5. Fatehgarh Sahib 0 17. JaJore 0 

6. Gurdaspur 3 0 18. Jhunjhunu 0 2 

7. Hoshiarpur 0 2 19. Kota 0 

8. JaJandhar 0 20. Nagaur 0 

9. Kapurthala 1 1 21. Pali 0 1 

10. Ludhiana 2 1 22. Rajasamand 0 

11. Mansa 0 23. Sawai Madhopur 0 

12. Mage 0 24. Sikar 0 1 

13. Mukatsar 0 25. Sirohi 0 2 

14. Nawasahar 0 26. Sriganga Nagar 0 2 

15. Patiala 27. Tonk 0 

16. Roper 0 28. Udaipur 1 

17. Sangrur 0 29. Jodhpur 1 0 

(xxiII) Rajasthan (xxiv) .S1kk1m 

1. Ajmer 4 1. East Sikklm 6 

2. Alwar 0 2. West Sikklm 0 

3. Banswara 0 3. South Sikklm 0 1 

4. Barmer 0 4. North Sikkim 0 0 

5. Bharatpur. 0 1 (xxv) Tamil NIIdu 

6. Bhi/wara 0 1. Chennai 1 0 

7. Bikaner 0 2. Colmbatore 3 0 
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2 3 4 2 3 4 

3. CuddaJore t 3. DhaJai 0 

4. Dharampuri 4. Tripura North 0 2 

5. Dindigul 0 (xxviI) Uttaranchal 

6. Erode 0 1. Dehradun 4 

7. Kanchipuram 0 2. Nainital 3 

8. Karur 0 3. Pauri 3 

9. Kanyakumari 1 0 4. Tehri 0 

10. Madurai 0 5. Almora 0 2 

11. Nagapattinam 0 6. Pithoragarh 0 

12. NamakkaJ* 0 0 7. Chamoli 0 

13. The Nigris* 0 0 8. Hardwar 3 

14. PerambaJur* 0 0 9. Rudraprayag 0 

15. PudukottaJ 0 10. Udhamsingh Nagar 0 5 

16. Ramanathapuram 0 2 11. Bageshwar 0 

17. Salem 0 12. Champawat· 0 0 

18. Sivaganga 0 2 13. Uttarkashl* 0 0 

19. Thanjavur 0 3 (xxvlU) Uttar Pradesh 

20. Theni 0 2 1. Agra 0 

21. Tlruchirapalli 0 2. Allahabad 0 

22. Tirunelveli 3. A1igarh 0 

23. Tuticorin 0 4. Azamgarh 0 

24. Tiruvallur* 0 0 5. Auraiya* 0 0 

25. TiruvannamaJai 0 6. Ambedkamagar· 0 0 

26. Tiruvarur 0 7. Barabanki 0 1 

27. VeNore 1 0 8. Basti 0 

28. Villupuram 0 9. Baraut* 0 0 

29. Virdhunagar 0 3 10. Ballia 0 

(xxvi) Trtpura 11. Bahraich 0 

1. West Tripura B 12. Balrampur 0 

2. South Tripura 0 13. Bareilly 0 
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14. Bagpat" 0 0 44. Lucknow 0 

15. Bijnor 0 45. Lalltpur* 0 0 

16. Badaun 0 46. Maharajganj 0 

17. Banda 0 1 47. Mau 0 

18. Bulandshahar" 0 0 48. Mirzapur 0 1 

19. Chitrakoot" 0 0 49. Moradabad 1 0 

20. Chandauti* 0 0 50. Muzaffamagar 0 

21. Deoria 0 51. Mahoba 0 1 

22. Etawah 0 1 52. Mathura 1 0 

23. Etah 0 53. Mainpuri 0 

24. Faizabad 0 1 54. Meerut 0 

25. Farrukhabad 0 55. Nolda 1 0 

26. Fatehpur 0 56. Pratapgarh 0 1 

27. Firozabad 0 1 57. Pllibhit 0 

28. Gofakhpur 1 0 58. Raebareli 0 1 

29. Gonda 0 59. Rampur 0 

30. Ghazipur ,0 1 60. Sonbhadra* 0 0 

31. Ghaziabad 0 61. Sitapur 0 

32. Hardoi 0 62. Kabimagar 0 

33. Hathras* 0 0 63. Sultanpur 0 

34. Hamirpur 0 64. Sidharthnagar 0 1 

35. Jaunpur 0 65. Saharanpur 0 

36. Jalaun* 0 0 66. Sant Ravidasnagar* 0 

37. Jhansi 0 67. Shahjahanpur 0 1 

38. Kushinagar* 0 0 68. Shraswati* 0 0 

39. Lakhimpur Khiri 0 69. Unnao 0 

40. Kanpur City 0 70. Varanasi 0 

41. Kanpur Dehat* 0 0 (xxIx) Weal Bengal 

42. Kannauj 0 1. " KoIkata 1 0 

43. Kaushambi* 0 0 2. 24 Pargana North 0 14 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

(xxx) 

Wrillen Answers 

2 

24 Pargana South 

Nadia 

Murshidabad 

Birbhum 

Howrah 

Hooghly 

Purba Midnapur 

Paschim Midnapur 

Burdwan 

Bankura 

Puruk 

Darjeeling 

Jalpaiguri 

Coochbehar 

Uttar Dinajpur 

Dakshin Dinajpur 

Maida 

3 

o 
o 
o 
o 

o 
o 

o 
o 
o 

o 
o 
o 
o 
o 

Andaman & N1cobar Island (UT) 
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4 

2 

11 

19 

6 

8 

14 

7 

5 

14 

3 

3 

8 

8 

5 

2 

3 

4 

2 3 4 

(xxxv) Dadra & Nager Havell (UT) 

1. Dadar Nager Haveli o 1 

Total "155 951 

• In these districts Speed Post service is provided 
through extension Counter of NationaVState Speed 
Post Centre. 

•• In addition, two National Speed Post Centres are 
working In Koikata & Delhi for Armay Postal Service. 

/Translation} 

Complaints against public servants 

3111. SHRI SURAJ SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of complaints received in respect of 
public servants during the last three years, department-
wise; 

(b) the details of action taken in view of the above 
complaints; 

(c) the number of cases referred to CBI for 
investigation and the results thereof; and 

1. Andman 13 
(d) the prospective plans of the Government for 

speedy redressal of grievances against public servants 
and to make the whole process transparent? 

2. Nlkobar 

(xxxi) Lakahadweep (UT) 

1. Lakshdweep 

2. Mahe 

(xxxiI) Pondlcherry (UT) 

1. Pondicherry 

(xxxiii) Chandlgarh (UT) 

1. Chandigarh 

(xxxiv) Daman & Diu (UT) 

1. Diu 

2. Daman 

o 

o 
o 

o 
o 

3 

o 

2 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (c) Complaints are received in various Ministries! 
Departments in respect of public servants working under 
them. The MinistrieslDepartments refer the matter to the 
CBI depending upon the merits of the case. The figure 
related to number of complaints received in various 
MinistrieslDepartments is not centrally maintained. 

(d) The Govemment is fully alive to the need for 
speedy redressal of grievances against public servants. 
The Government has issued Whistle Blower Resolution 
making CVC as the Designated Agency to receive 
complaints from Whistle Blowers. The CVC provides 
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protection to the complainant if required and keeps their 
identity secret. 

Govemment has introduced checks and balances for 
bringing accountability and ensuring efficiency in the 
administration. The Secretary of each Department, assisted 
by the Chief Vigilance Officer, has been made responsible 
for ensuring probity and ·integrity in each Department. 

Government has also taken several measures to 
ensure transparency, such as setting up of information 
facilitation centres in various MinistrieS/Depart~entsJ 

Organizations to provide information and assistance to 
the public regarding schemes and procedures of the 
organization concerned. Also several Central Govemment 
Organizations have published Citizen's charters reftecting 
the commitment of the concerned Ministries, Departments 
or Agencies to provide services within the time frame 
specified. Some Ministries and Departments have 
also developed their own websites for promotion of 
e-governance. The Freedom of Information Act, 2002 has 
also been enacted for ensuring greater transparency, 
openness and accountability in the functioning of the 
public authorities. 

{English} 

Maintenance of roster of reservation 
Policy for SCalSTs 

3112. SHRI MUNSHI RAM: 
SHRI VIRCHANDRA PASWAN: 

Win the PRIME. MINISTER be pleased to state: 

(a) whether the Government is aware that 
maintenance of roster of reservation policy for SCsISTs 
is mandatory in promotion in Govemment services 
including the. Central Secretariat Services; 

(b) if so, whether the Government has maintained 
reServation rosters in reSpect of promotion from Section 
Officers to Under Secretaries in Central Secretariat 
Services from 1980 to 1990; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) whether representations from Scheduled Castes! 
Scheduled Tnbes Welfare Associations seeking information 
about the details of promotion of Under Secretaries 
belonging to Scheduled Castes and Scheduled tribes as 

against. reserved vacancies as on 1.7.1987 are pending 
with the Govemment since long; 

(e) if so, the details thereof and the action taken! 
proposed to be taken by the Govemment in this regard; 
and 

(I) the number of Under Secretaries belonging to 
Scheduled Castes and Scheduled Tribes as. on July, 1, 
1986 and 1987? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) In the Central Govemment Services including the 
Central Secretariat Service (CSS)}, in promotion by 
selection, reservation for SCs/STs is to be provided upto 
the lowest rung of Group 'A'. 

(b) and (c) Reservation rosters for SCIST Officers in 
promotion to Grade 1 (Under Secretary) of Central 
Secretariat Service (CSS) have been maintained as per 
the extant Govemment's instructions. 

(d) and (e) The CSS SCIST. Officers' Associations 
have raised the issue of reservation in promotion to Grade 
I (Under Secretary) of CSS in the Select Lists of 1987 
and onwards. Such representations have been examined 
from time to time in the light of Department of Personnel 
and Training'S OM dated 02-07-1997, issued with a view 
to bring the policy of' reservation in line with the law 
laid down by the Supreme Court in the case of 
R.K. Sabharwal !'S. State of Punjab. Reservation to SCI 
ST officers in promotion to Grade I of CSS has been 
provided as per the extant Government's instructions. 

(1) Upto the Select List of Grade I (Under Secretary) 
of CSS for the year 1986, reservation for Sc/sT Officers 
was provided on the basis of vacancy based roster. For 
the Select List of Grade I for the year 1987 and onwards. 
reservation for SC/ST offICers has been provided on the 
basis of post based roster introduced in pursuance of 
Supreme Court's judgment In the case of R.K. Sabharwal 
!'S. State of Punjab. As on 01-07.1987, number of SC 
Officers in Grade I (Under Secretary) of CSS was in 
excess of their prescribed quota. However. there was a 
shortfall in the representation of ST Officers as adequate 
number of ST Officers in the feeder grade was not 
available for promotion even in the extended zone of 
consideration. 
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N.H. Pldrolflng Scheme 

3113. SHRI G·. KARUNAKARA REDDY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND' 
HIGHWAYS be pleased to state: 

(a) whether the Union Government is providing 
financial assistance for project of crane and ambulance 
under the National Highway PatroHing Scheme; 

(b) if so, thetotaJ financial asaistance provided to 
different States including Kamataka during the Isst three 
years, State-wise; 

(c) whether the Govemment is providing ambulance 
to various NGOs; 

(d) if so, the details of such NGOs provided with 
ambulances in Kamataka so far; and 

(e) the steps ~ to be taken by the Union 
Govemment to ensure proper niedicaI facilitiee on National 
Highways in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

StatealUTs. 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Harvana 

Himachal Pradesh 

Jammu & Kashmir 

2002-2003 

Crane Ambulance 

2 

3 

2 

1 

4 

10 

1 

3 

3 

2 

3 

10 

K.H. MUNIYAPPA): (a) No financial assistance Is provided 
under the National Highways Accident Relief ServIce 
Scheme (NHARSS). However, under the scheme this 
Ministry provides Cranes and Ambulancee t08tate 
GovemmentlNon-GovemmentaJ Organisations for clearing 
accident sites and evacuating accidents victims to the 
nearest medical aid centre. 

(b) The State-wise details of C ..... & Ambulances 
provided/sanctioned is in enclosed Statement. 

(c) Yes Sir. 

(d) So far, only one NGO in Karnataka nameIy-
MIs Divyajyothl Vidya Kendra, Bangalore has been 
sanctioned a crane and an ambulance in the year 
2004-05. 

(e) In addIIion to provision of Cranes and Ambulances 
by this Ministry, the Ministry of Health & FamHy Welfare 
also provides assistance to the StateslUTs under the 
scheme of 'Assistance for Capacity Building' for 
upgradatJon of emergency services/trauma care facIIitIe8 
in Hospitals including those located near the 
National H~ for 'the purpose of treatment of accident 
victims. 

2003-2004 

Crane 

4 

3 

1 

2 

6 

2 

Ambulance 

5 

3 

2 

6 

2 

2004-2005 

Crane 

6 

3 

5 

4 

7 

Ambulance 

7 

3 

5 

8 

7 
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Jhamhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Sikkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

west Bengal 

Delhi 

Total 

2 

2 

2 

3 

2 

3 

2 

2 

48 

3 

1 

2 

2 

1 

2 

3 

1 

2 

2 

43 

Financial assistance for medical purpoM8 

3114. SHRI P.C. THOMAS: Wi" the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether financial assistance Is being given to the 
poor for treatment, surgery and other medical needs by 
the Govemment; 

(b) if so, the details thereof; 

(c) the criteria for giving the financiat assistance; 

(d) the number of applications sanctioned and the 
amount disbursed year-wise during the last five years; 

4 

4 

4 

6 

4 

2 

5 

3 

8 

8 

1 

60 

5 

4 

4 

3 

6 

4 

2 

5 

3 

9 

6 

64 

6 

4 

7 

6 

4 

2 

2 

8 

2 

8 

81 

7 

4 

13 

6 

4 

4 

2 

3 

2 

2 

8 

2 

12 

90 

(e) whether the number of sanctioned applications 
has come down substantially. 

(f) If so, the details thereof aIongwith the reasons 
therefor: 

(g) the details of such appflC8tions sanctloned from 
Kerala and the amount sanctioned year-wise for the last 

. five yelU8; and 

(h) the reasons for reduction of sanctioned amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) Yes, Sir. 
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{b) and (c) The details and the criteria of such 
sch4jlmes are at Statement I and Statement II. 

(d) The information is given at Statement III. 

(~) and (f) There is a substantial increase in the 
number of applications for financial assistance senctioned 
to patients living below poverty line under Rashtriya 
Arogya Nidhi. However, there has been decline in the 
number of applications sanctioned under Health Minister's 
Discretionary Grant due to the reasons detailed in 
Statement IV. 

(g) The details are given at Statement V. 

(h) The amount sanctioned in individual cases may 
be inter alia reduced-

(i) to the extent of final expenditure (which the 
patient is yet to incur) intimated by the treating 
Govt. hospital in response to the commitment 
letter. 

(ii) by the amount of assistance obtained from other 
sources such as Prime Minister's Relief Fund 
and any other Govemment/Private Charitable 
Institution particularly in cases considered under 
the scheme of Rashtriya Arogya Nidhi. 

SfIIlWntml I 

Details and criteniJ for Heahh Minister's 
Discretionary Grant 

Under this scheme financial assistence is granted to 
the poor and needy patients to defray a part of 
expenditure on hospitalization for undergoing major 
surgical interventions and treatment of major diseases. 
The diseases for which grants are sanctioned include 
Heart ailments, Kidney transplant, Hip & Knee 
replacement, Cancer, AIDS, Hepatitis, Tumour etc. The 
details and criteria :or sanctioning the financial assistance 
under the scheme is: 

(i) The applicant is expected to apply in the 
prescribed proforma for the purpose. 

(ii) Govemment servents (Central as well as State 
Govemment Employees) are not eligible to 
receive financial assistance out of the Health 
Minister's Discretionary Grant. 

(iii) The amount of the grant in anyone case does 
not ordinarily exceed Rs. 20,000/-. The grant is 

sanctioned as 'one time' grant and is released 
to the Medical Supdt. of 1he hospital where 
patient is taking treatment. 

(iv) All grants are of non-recurring nature and no 
recurring liability is undertaken. 

(v) Re-imbursement of expenditure already incurred 
is not admissible. 

(vi) The sanction of grant is restricted to patients 
taking treatment in Govt. hospitals. No assistance 
Is provided for treatment in private hospital. 

(vii) Financial assistance is not admissible for 
diseases of common nature where treatment is 
not expenSive. Also a disease like T.B. is not 
eligible for assistance for which tree treatment 
is available under National T.B. Control 
Programme. 

(viii) For the purpose of sanctioning of financial 
assistance, an annual family Income of upto 
Rs. 50,0001- (Rupees fifty thousand) only is 
taken as the upper limit for being eligible for 
assistance. 

(be) After· getting approval of Minister of Health & 
Family Welfare, a commitment letter is issued 
to the concerned hospital intimating sanction of 
financial assistance. ~n receipt of a reply from 
the hospital about admittance/date of operation 
of the patient, the amount of financial assistance 
is released to the hospital. 

SIIIttImtInl /I 

Details and ctiteria for assistance under Rllshtriya 
Arogya Nidhi 

Under this scheme financial assistance is provided 
to poor patients, living below poverty line, suffering from 
major life-threatening diseases receiving medical treatment 
at any Govt. Hospital. The details and criteria for 
sanctioning the financial assistance under the scheme is: 

(i) The applicant is required to apply in the proforma 
prescribed for the purpose alongwith incorne 
certificate issued by a competent revenue 
authority and an attested copy of ration card. 

(ii) A Technical Committee of Rashtriya Arogfa Nidhi 
examines the medical reports and recommends 
quantum of financial assistance required and 
finally the Managing Committee of Rashtriya 



155 MARCH 23, 2005 

Arogya Nidhl approves the recommendation of 
the Technfcal Committee. 

(iii) An illustrative list of diseases for which 
assistance under Rashtriya Arogya Nidhi can be 
given, is as under:-

1. Cardiology & Cardiac Surgery 

Pacemakers disposable for interventional 
procedure including TMT, Echocardiography 
Coronary Angiography. Angioplasty Aheretomy, 
Heart Surgery for Congenital and Acquired 
conditions including C.A.B.G., Vascular Surgery 
Stents and Cardiac Transplantation. etc .• 

2. cancer 
Rediation treatment of all kinds. Anti-Cancer 
Chemotherapy. 

3. Urology/Nephrology 

Dialysis a10ngwith consumable goods (coils and 
dialysis solution etc.). Vascular shunts for 
Dialysis, P.C.N. & P.C.N.L KIts. lithotripsy (for 
stones)-disposable and stents for endoscopic 
surgical procedure in Urology and 
Gastroenterology, Renal & Hepatie 
transplantation. 

4. Orthopaedics 

Artificial prosthesis for limbs, implants and total 
hip and knee replacement external fixaters, AO 
implants used in the treatment of bone disease 
and fractures. 

5. Miscellaneous 

Intra-ocular lens implants. Vitro-retinal surgery 
including Silicon Oil and Perfluro CBIbon liquid. 
hearing aids and shunts for hydrocephalus. 

6. Investigations 

UHra-sound, Doppler shidres. Radiooneulcolide 
seans, CT scan, Mammography, Angiography for 
all organs, M.A.I., E.E.G., EM.G., Urodynamic 
studies. 

7. Drugs 

Immuno-suppressive drug. Anti TB drugs, 
Anti D. Anti Haemophltie globulin, Erythropoiten, 

Blood & Blood product&'Plasma for patienta of 
bum, Drugs for Glaucoma like Latanoprost & 
Brimonodine. 

8. Other major illness considered appropriate for 
assistance by Medical SuperintendentICommittee 
of Doctors could be added to the Ust. 

(iv) The financial assistance is released in the form 
of 'one-time grant' to the Medical Supdt. of the 
Hospital. 

(v) After getting approval of Managing Committee 
of Rashtrlya Arogya Nidhi, a commitment letter 
-Is issued to the concerned hospital Intimating 
sanction of financial assistance. On receipt of a 
reply from the hospital about admittanceIdate of 
operation of the patient, the amount of financial 
assistance is released to the hospital. 

~nllH 

Health Minister's Oiscretiol1llfY Gl1lnl 

(Rupees in Iakha) 

Years No. of applications Amount 
sanctioned Disbursed 

2000-2001 406 65.39 

2001-2002 631 105.00 

2002-2003 595 102.93 

2003-2004 303 52.93 

2004-tm date 207 39.64-

RBShlliys A~ NIdhi 

(Rupees In Iakha) 

Years No. of appHcations Amount 
sanctioned Disbursed 

2000-2001 12 25.50 

2001-2002 81 144.98 

2002-2003 27 39.05 

2003-2004 73 78.54 

2004-tiII date 163 164.27 
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~tlY 

Applicstions rtljllcltHi in /he put on sccoililt of Ih8 
foHowing I'8IlS()11$ 

(i) Non-receipt: of application. complete In all 
respects. 

(ii) Annual family income more than As. 50,0001-. 

(iii) Request for assistance for re-imbursement of 
expenditure already incurred. 

(iv) Assistance for treatment of TB or diseases of 
cornmon nature. 

(v) T~eatment in private hospital. 

(vi) The patient is a Central GovtJState GovtJPSU 
employee. 

Years 

1999-2000 

2000-2001 

2001-2002 

2002-2003 

2003-2004 

(Rupees in Iakhs) 

No. of applications Amount 
sanctioned sanctioned 

5 00.90 

7 00.78 

4 00.80 

32 05.94 

00.20 

Rashtriy8 Amgys Nidi; 

No case from the State of Kerala has been 
sanctioned under the scheme of Rashtriya Arogya Nidhi. 

U .. of fly uh 

3115. SHRI MAGUNTA SREENIVASULU REDDY: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether tonnes of fly ash produced as a bye-
product of various !hennal power plants in our country 
remain unutllized; 

(b) if 10, whether any Initiatives have been taken by 
the. Government to use this fly ash for building roads 
irlatead of Tar and Cement; and· 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) and (c) Govemment has made use of fly ash 
mandatory in construction of roadlfly over embankments 
of National Highways and other centrally sponsored wortcB 
in the areas where fly ash is available within a radius of 
100 kms from a thermal power plant. 

Handset manufacturtng companl .. 

3116. SHRI GURUDAS DASGUPTA: 
SHRI RAJNARAYAN BUDHOLIA: 
SHRI CHENGARA SURENDRAN: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOL.OGY be pleased to state: 

(a) whether It is a fact that several leading mobile 
handset manufacturing companies have plans to set up 
manufacturing facilities In the country; 

(b) if so, the details thereof; and 

(c) the quantum of amount proposed to be spent In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Leading multinational companies viz. Elcoteq, 
Nokia, LG, Ericcson etc. have made certain 
announcements in the media for setting up of 
manufacturing facilities for the manufacture of mobile 
telephones. 

(c) The information is being collected and will be 
laid on the Table of the House. 

NOC for export of druge 

3117. SHRI N.S.V. CHITIHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to stat~: 

(a) the details of the standard prescribed time limit 
to issue NOC for export of drugs; 

(b) whether it takes more than a month for the 
applications to be cleared; 
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(c) if so, the number of such applications pending 
for more than 15 days in the Drug Controller General 
Office; 

(d) the reasons for delay in their clearance; and 

(e) the steps takenlproposed to be taken to clear 
these applications on priority? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRtMATI 
PANABAKA LAKSHMI): (a) to (c) There is no standard 
prescribed time limit to issue No Objection CertifICate 
(NOC) to manufacturer of unapproved new drugs for 
export purposes only. 

Applications for grant of NOC, complete in all respect, 
are processed within 15 to 30 days time. Presently there 
is no backlog of applications for grant of NOC for export 
only. 

(d) and (e) Question does not arise. 

Telephone connections In Uttar Pr..teeh 

3118. SHRI RAJESH VERMA: 
SHRI RAJNARAYAN BUDHOUA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pteased to state: 

SI. No. Year DELs Provided 

1. 

2. 

3. 

2001-02 

2002-03 

2003-04 

4.68 Lakh 

4.36 Lakh 

3.84 LaktI 

(c) To provide better teIec:om service in Uttar Pradesh 
the following initiatives haV!t been taken by BSNL: 

(i) Enhancing of customers base for Mobile as well 
as WLL by increasing capacity 88 well 88 

coverage. 

(ii) Provision of new services like Intelligent Network 
(IN). Broadband Service8. 

(a) the details of waiting list of telephone connections 
in all the major cit!ea, cII8trict headquarters and rural areas 
of Uttar Pradesh 88 on date; 

(b) the details in regard to telephone connections 
provided during the last three years and the amount spent 
thereon; 

(c) whether there is any new telecom scheme under 
consideration of the Govemment to provide better teIecom 
service; and 

(d) if 80, the amount allocated for providing telephone 
connections in rural areas in Uttar Pradesh partlcularty 
Bundelkhand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) ~ total waiting list of 
telephone connections in all the major cities, district 
headquarters and rural areas of Uttar Pradesh Is 1.63 
lakhs 88 on 28.02.2005 including 60535 in urban areas 
and 102970 in rural areas. The details are given In 
enclosed Statement I and II respectively. 

(b) The details in regard to telephone connections 
provided during the last three years and amount spent 

I 

thereon is as under: 

Amount Spent 

As. 1954.71 crores 

As. 1237.20 crores 

Rs. 663.90 crores 

(iii) Computerization of fault repair service & 
customer care service. 

(d) The amount allocated for providing telephone 
connection in rural areas In Uttar Pradesh Is Re. 155.49 
crore during 2004-05. 

As. 329 crore h88 been allocated for provisioning of 
telephone conneCtions in Bundelkhand during the year 
2004-05. 
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StIII6met I 

Oishic/-w;ss Waiting List In UP (EIISf) as on 28. 02.2005 

SI. No. District Urban Rural Total 

2 3 4 5 

1. Allahabad 128 4314 4442 

2. Ambedkar Nagar 2789 914 3703 

3. Auraiya 43 10 53 

4. Azamgarh 3388 5966 9354 

5. Bahraich 238 1060 1298 

6. BaHia 1780 1323 3103 

7. Balrampur 206 555 761 

8. Banda 128 240 368 

9. Barabanki 248 3068 3316 

10. Bast! 142 1373 1515 

11. ChandauJi 400 1378 1778 

12. Chitrakoot 128 240 368 

13. Deoria 2343 3489 5832 

14. Etawah 13 10 23 

15. Faizabad 2352 1015 3367 

16. Farrukhabad 966 994 1960 

17. Fatehpur 504 1648 2152 

18. Ghazipur 20.42 4036 6078 

19. Gonda 574 1354 1928 

20. Gorakhpur 1654 1869 3523 

21. Harnirpur 187 112 299 

22. Hardoi 1257 1105 2362 

23. Jalaun 1525 0 1525 

24. Jaunpur 2215 818 3033 

25. Jhansi 530 127 657 

26. KannauJ 527 981 1508 

27. Kanpur 574 927 1501 
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2 3 4 5 

28. Kafll)Ur Dehat 1120 253 1373 

29. Kaushambi 14 559 673 

30. Kushi Nagar 1922 3875 5797 

31. Lakhimpur 300 1222 1522 

32. Lalitpur 21 18 39 

33. Lucknow 1413 2175 3588 

34. Maharajganj 347 474 821 

35. Mhoba 452 112 564 

36. Mainpuri 1760 796 2556 

37. Mau 668 912 1580 

38. Mirzapur 1194 322 1516 

39. Pratapgarh 842 2019 2861 

40. Raibareli 109 1468 15n 

41. Sant Kabir Nagar 120 338 458 

42. Sant Ravidas Nagar 179 1903 2082 

43. Shajahanpur 1148 919 2067 

44. Shrawasti 37 125 162 

45. Siddharth Nagar 91 631 722 

46. Sitapur 552 1760 2312 

47. Sonebhadra 1351 354 1705 

48. Sultanpur 669 3908 45n 

49. Unnao 884 1027 1911 

SO. Varanasi 242 2879 3121 

Total for UP (East) 42316 66975 109291 

Oisbict-wiss W&fh1g LIst in UP {WtI$t} lIS 017 20.02.2005 

SI. No. District Urban Rural Total 

2 3 4 5 

1. Agra 0 3675 3675 

2. Aligarh 2106 1777 3883 
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2 3 

3. Badaun 127 

4. Baghpat 86 

5. Barelny 157 

6. Bijnore 166 

7. Buianclshahar 8072 

8. Etah 2178 

9. rwozabad 205 

10. G.B. Nagar (Noida) 172 

11. Ghaziabad 455 

12. Hathras 94 

13. J.P. Nagar 88 

14. Mathura 141 

15. Meerut 610 

16. Moradabad 469 

17. Muzzatarnagar 1511 

18. Pilibhlt 85 

19. Rampur 0 

20. Saharanpur 1477 

Total for UP (West) 18219 

Utilization of Indilln .... stance by BIIngladesh 

3119. SHRI SURESH KURUP: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment has signed any 
Memorandum of Understanding with Bangladesh for 
goveming the utilisation of Indian assistance to that nation; 

(b) If so, the detaDs thereof; and 

(c) the details of areas In which the amount is likely 
to be utilised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) and 

4 5 

21 148 

0 86 

20 177 

3201 3387 

4013 12085 

1833 4011 

921 1126 

40 212 

3880 4335 

0 94 

0 88 

1837 197~ 

6351 6961 

1637 2106 

2350 3861 

885 970 

0 0 

3554 5031 

35995 54214 

. (b) Yes Sir. A Memorandum of Understanding goveming 
the utilisation of Rs. 100 crores assistance given by India 
for flood relief was signed between the Govemment of 
India and the Govemment of Bangladesh at New Delhi 
on 11111 February 2005. 

(c) The amount is meant to be used by Bangladesh 
for the procurement of foodgrains, medicines and building 
materials from India for the victims of the floods that hit 
Bangladesh in July/August 2004. 

By-Paee road At NH-209 

3120. SHRI S.K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pJeased to state: 
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(a) whether the Govemment is aware of the heavy 
traffic at Oddanchatram, Dindigul district, Tamil Nadu; 

(b) if so, whether the Govemment proposes to 
construct by-pass road at Oddanchatram (NH-209-
Dindigul-Palani-Coimbatore-Bangalore Road); 

(c) if so, the details thereof; and 

(d) if not, the reason thereofor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) to (c) The State Govemment has proposed for 
inclusion in the annual Plan 2005-06 for provision of land 
acquisition for construction of by-pass road to 
Oddanchatram town. Inclusion of the proposal is subject 
to the availability of funds and inltlr-se-pliotity of works. 

(<1) Does notarise. 

EU scholarships to indian students 

3121. SHRI P. RAJENDRAN: 
SHRI TUFANI SAROJ: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the number of Indian students studying 
in European countries including Russia is Increasing 
constantty; 

(b) if so, the total number of Indian students who 
went to the European as well as other countries during 
the academic years 2003-2004 and 2004-2005, State-
wise and country-wise; 

(c) whether the European Union has set a budget of 
33 million Euros tor 900 post graduate Indian students to 
study in Europe; 

(d) if so, the details thereof; 

(e) whether the Government shall have any say in 
the selection of these students; 

(f) if not, the criteria laid down for the se1ec:tion of 
students for EU scholarships; and 

(g) the names of those countries which provide visa 
to Indian students for their studies there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO IHDERJIT SINGH): (a) and 
(b) As students studying abroad on seH-flnance 
programmes are not required to register with Government 
of IndiS, the data with regard to the total number of 
Indian students studying in European countries, Including 
in Russia. is not available. 

(c) to (f) The European Union has eannar1<ed a 
budget of Euro 33 million under the India Window of the 
Erasmus Mundus Scholarship Programme for the period 
2005-2009. It is projected that 920 students would be 
able to avail of this facility for undertaking higher studies 
at selected European institutions/universities of repute. 
Govemment of India and the European Commission are 
expected to negotiate the Anancing Agreement for this 
Programme, which would, inter-s/ia, set out modalities for 
selection of students. 

(g) All countries which offer and award scholarships 
under bilateral programmes facilitate grant of visa to the 
selected students. 

[Trsnsilltionj 

Accelerated Malaria Control Scheme 

3122. SHRI PRADEEP GANDHI: WIH the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the number of development blocks in Chhattisgarh 
and Madhya Pradesh for which proposals have been 
received under tbe Accelerated Malaria Control Scheme; 

(b) the number of development blocks out of them 
included in the scheme; and 

(c) the time by which the remaining development 
blocks are likely to be included in the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Enhanced Malaria 
Control Project (EMCP) with Wor1d Bank support was 
launched in September, 1997 for a period of five years 
for Intensified malaria control in 1045 tribal Public Health 
Centres (PHCs) in 100 districts of eight States namely 
Andhra Pradesh, Chhattlsgarh, Gujarat. Jhar~hand, 
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Madhya Pradesh, Maharaahtra, Orissa and Rajasthan. 91 
PHCs of Chhattisgarh and 90 PHOs of Madhya Pradesh 
have been included in the Project. 

Proposal for inclusion of 30 PHCs of Chhattisgarh 
and 24 PHCs of Madhya Pradesh was received. by the 
Govt. of India. During the extended period of the project 
(2003-05) 200 additional high risk PHCs have been 
selected on the basis of malaria endemicity and 
14 additional PHCs of Chhattisgarh and 5 PHCs of 
Madhya Pradesh included in the project. 

The said EMCP will come to a close on 31.3.05. 
However, support of Govt. of India in the form of drugs, 
insecticides, monitoring and supervision, training and IEC 
activities covering the entire country including the PHCs 
of Chhattisgarh and Madhya Pradesh would continue. 

Expansion of Post OffIces In rural areas 

3123. PROF. MAHADEORAO SHIWANKAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
SHRIMATI ANURADHA CHOUDHARY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the total number of Post Offices in the country at 
present; 

(b) whether the Govemment contemplates to expand 
Post Offices in the rural areas on the basis of population; 

(c) if so, the details thereof; 

(d) the total amount deposited in the Savings 
Accounts of Post Offices during the current year, State-
wise; 

(e) the details of reasons for the difference in the 
said savings in urban and rural areas; 

(f) whether the Govemment has reduced the number 
of Postmen in some Post Offices during the current year; 
and 

(g) if so, the details and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) There were 1,55,669 Post 
Offices in the country as on 31.3.2004. 

(b) and (c) Post Offices are opened on the basis of 
distance, population and income norms and subject to 
availability of resources. Details are given in enclosed 
Statement I. 

(d) An amount of Rs. 323395.28 crores has been 
depOSited in various types of the Savings Schemes of 
Post Office Savings Bank during the year 2003-04. Circle-
wise details are given in enclosed Statement II. Data for 
the year 2004-05 is not yet available. 

(e) The Department does not maintain data of Postal 
Savings Bank for urban and rural areas separately. 

(f) and (g) Yes Sir. 1356 posts of Postmen have 
been ordered to be abolished based on the 
recommendations of the Screening CommiHee in 
compliance with Govemmenfs directive to abolish 2% 
posts under direct recruitment quota. 

StlltIIm8nl I 

Nonns for Opening Post OffICeS 

1. Nonns for opening Extra Oepattml!Jnta/ Bmnch Post 
OffiCI!JS: 

1.1. Population: 

(a) In Normal Amas: 

3000 population in a group of villages (including the 
PPO village). 

(b) In Hilly, Tribal, Dssett and Inaccessible ArBlIS:' 

500 population in an individual village or 1000 
population in a group of villages. 

1.2. Oistaf1Cl!J: 

(a) In Normal AfBIIs: 

The minimum distance from the nearest existing post 
office wi" be 3 Kms. 

(b) In Hilly. Tnbal, OSS8tt and Inaccessibl8 AfBIIs.· 

The distance limit will be the same as above except 
that in Hilly Areas, the minimum distance limit can be 
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relaxed by the Directorate In cases whera such relaxation 
is warranted by special circumstances which thouIcI be 
clearly explained whHe submitting a proposal. 

1.3. Anticipated Income: 

(8) In Normal Areas: 

The minimum anticipated revenue will be 331/ 3% of 
the cost. 

(b) In Hilly. Ttibal, DestIn and InaccassibItI A!r.?u' 

The minimum anticipated income will be 15% of the 
cost 

It is further to be ensurad that as a result of opening 
of new post office, the Joss in respect of parent post 
office does not increase beyond the permissible limit nor 
is its income reduced below the minimum prescribed. 

2. Criteria for upgradinJ;;"optNIing OepartmenlJll Sub-Post 
Offices: 

(a) In Ruml Areas: 

The Minimum work load of the Extra Departmental 
Branch Post Office, proposed to be upgraded, should be 

five houra per day. The permla8lble flmIt of annual Io8a 
18 As. 24001- in Normal Aural areas and AI. 4800/. In 
Tribal and Hilly areas. 

It 18 further to be ensured that as a l'88ult of the 
opening 01 a new post office, the Io8a in respect of the 
parent post office does not Increase beyond the 
permissible limit nor is Ita income reduced below the 
minimum preecrlbed. 

(b) In UtIJan Areas: 

In Urban areas,' the post office should initlaUy be 
self-supporting and, at the time of the first annual nMew, 
it should show a 5% profit to be eligible for further 
retention. 

The Minimum distance between two post offices 
should be 1.5 Kms. in cities with a popwation of 
20 lakhs and above, and 2 Kms, in other Urban Areas. 
No two delivery offices, however, should be cloaer than 
5 Kms. from each other. 

Heads of Circles have powers to relax the distance 
condition in tOOk of the cases. 

A Delivery Post Office in Urban Area should have a 
minimum of 7 Postmen's beats .. 

SfItt.mMIt U 

Outsl8nding Balancs of Savings SchtImtJs (Circltl-WIS8) 

(As. In crores) 

Circle S.B. R.D. T.D. F.D. C.T.D. P.P.F. M.l.S. N.S.S. 87 N.S.S. 92 K.V.P 

2 3 4 5 6 7 8 9 10 11 

Andhra Pradesh 624.13 2781.32 592.80 .Q.03 0.29 340.15 6857.54 160.58 29.23 5444.26 

Assam 360.72 457.03 1900.98 0.00 -14.02 174.01 793.50 15.42 0.48 1866.26 

Bihar 1027.38 751.52 1614.49 .Q.06 -43.18 313.43 2472.46 -8.76 85.32 9250.73 

Chhattisgartt 122.40 446.42 242.86 0.00 .Q.81 99.65 1153.32 -8.34 -1.48 830.25 

Delhi 449.10 999.62 933.68 -1.23 -1.39 1806.90 6675.01 184.80 62.93 4485.85 

Gujarat 860.31 2114.88 1770.71 .Q.12 4.31 1793.05 11552.86 700.44 -64.98 1227221 

Haryana 362.46 1283.65 1052.57 0.00 0.48 376.44 2591.06 10.85 .Q.56 3525.70 

Himachal Pradesh 248.41 712.95 411.47 0.00 0.52 88.39 583.04 11.35 0.90 1452.15 

Jammu & Kashmir 153.99 204.13 380.79 0.00 0.49 38.38 332.39 3.92 15.71 . 1851.40 
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Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

North-East 

Punjab 

ijajasthan 

TamH Nadu 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Base 

Total 

2 3 4 

63.42 84.14 193.09 

539.52 1809.22 309.82 

301.47 2016.11 926.70 

571.64 1386.72 402.10 

1001.79 4215.32 917.84 

208.41 329.85 113.79 

429.44 567.44 181.23 

749.37 1627.62 2565.13 

471.55 3975.97 3299.75 

851.93 2074.72 730.73 

2291.81 3933.90 2109.96 

97.66 267.55 277.64 

1540.21 1802.41 1938.92 

4021 121.01 121926 

13367.33 33963.SO 24066.11 

Curtailment of rural projects 

3124. SHRl J.M. AARON RASHID: 
DR. RAJESH MISHRA: 
SHRI SAJJAN KUMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Sharat Sanchar Nigam Ltd. is 
cOntemplating to curtail some rural projects; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the extent to which budgetary deficit is likely to 
be reduced as a result of curtailment of thQ projects? 

THE MINISTER OF STATE IN THE MINISTRY OF. 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No Sir. 

(b) and (c) 00 not arise in view of (a) above. 

5 6 7 8 9 10 11 

0.00 1.58 113.87 1574.98 -4.37 -0.86 1136.02 

0.03 

0.01 

-0.02 

0.01 

0.01 

0.09 

0.00 

0.01 

-0.01 

-1.87 

0.00 

22.78 

0.00 

129 474.42 5911.84 126.82 146.97 3393.75 

-0.49 105.49 2665.12 6124 10.57 1435.37 

5.71 278.21 2688.28 -25.68 

0.63 1788.00 15455.47 1477.80 

14.36 31.51 432.78 6.69 

0.00 59.67 1492.29 26.71 

-0.27 960.56 4443.46 127.82 

1.14 1237.78 5418.99 150.75 

-0.83 691.13 6962.68 260.73 

-1.14 '3898.65 

64.71 8939.59 

4.43 838.54 

-0.82 26n.38 

80.83 7201.19 

34.81 4942.07 

69.17 41SO.23 

-4.43 846.54 7114.38 92.55 188.44 22792.28 

-0.02 42.74 710.29 

5.79 590.73 25433.55 

0.04 14.67 SO.93 

5.25 

31.57 

2.39 

-1.25 368.60 

-O.SO 19426.61 

2.34 12.31 

19.60 -28.81 12265.72 113386.04 3410.53 725.25 122191.20 

Acceu Deflclt Charge 

3125. SHRI SITA RAM YADAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Telecommunication Dispute Settlement 
Authority (TOSET) has turned down the request of MTNL 
to slay the implementation of new provisions of the Access 
Deficit Charge (ADC) to be effective from the FebnJary 

" 2005; 

(b) if so, the reaction. of the Government thereto; 
and 

(c) the steps taken by the Government to compensate 
the MTNL for reduction' in AOC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) According to Telecom Regulatory Authority 
01 India (TRAI), the overall ADC amount specified for the 
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fiXed line operators has not been reduced. There has 
been reduction in ADC per minute rates. This has become 
possible as a result of subscriber growth especially in 
Mobile segment and resultant increases in the minutes 
that fund the ADC. Further, it has been stated by TRAI 
that all the fixed line operators, including MTNL, have 
been provided ADC funds of the same order as specified 
under the eariier regime of 29th October, 2003 which 
was applicable from 1.2.2004 to 31.1.2005. 

{English} 

Proposal to reunite divided families of 
India and PakIstan 

3126. SHRI SARVEY SATHYANARAYANA: 
SHRI BADIGA RAMAKRISHNA: 
SHRI KISANBHAI V. PATEL: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI D. VinAL RAO: 

Win the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a proposal by India for demarcation of 
five points along LoC to facilitate the reunion of divided 
families has been rejected by Pakistan as reported in the 
Hindu dated January 25, 2005. 

(b) if so, the details in this regard; 

(c) whether talks have been held with Pakistan in 
this regard; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(d) During the Foreign Secretary level taJka held in 
Islamabad in December 27-28-2004, India had proposed 
to designate a few places along the International Border 
and the LoG where the relatives on both 8ides could 
come and meet The places suggested were Poonch. 
Mendhar, Suchetgarh, Uri and Tangdhar in NeeIam VaDey. 

Response of Pakistan is awaited. 

Construction of NH-6 

3127. SHRI HANNAN MOLlAH: Win the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government 18 aware of several 
complaints In regard to construction of NH-6 in the Howrah 
section between Kollaghat bridges to Dankunl; 

(b) if so, whether the Govemment Is aware that the 
NH authority did not construct any sub-way or over-bridge 
crossing in this stretch (Kollaghat-Dankunl); 

(c) Whether the Government is aware of the 
increasing number of accidents at this crossing due to its 
thickly populated areas; 

(d) whether the Govemment Is also aware that no 
efforts for planting. of trees have been mede In that area; 
and 

(e) if so, the corrective measures taken/proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (a) Yas, Sir. 

(b) and (c) National Highways Authority of India have 
taken the following steps to minimise accidents and 
improve safety: 

(i) ROBs/Interchanges and flyovera have been 
provided at some locations on Kolaghat-Dankuni 
Section of NH-6. 

(ii) Junction improvements are aIao made to facilitate 
safe crossing at junctions. 

(d) Planting of tree8 Is being taken up during next 
planta1ion season. 

(e) Neceesary steps have been taken to ensure 
smooth impIementatlon of project as per contract under 
supervision of international consultant and officials of 
NatIonal Highways Authority of India. 

Re-Openlng of HU8sainlwale Border 

3128. SHRI ZORA SINGH MAAN: WHI the Miniater 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether there is any proposal under the 
consideration of the Government to re-open the 
HU888iniwaIa Indo-Pak Border in cIstrtct Ferozepur, Punjab 
that was closed in the aftermath of 1971 Indo-Pak war: 
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(b) if not. the steps likely to be initiated by the 
Govemment in this regard; and 

(c) the time by when the said border is likely to be 
re.-opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(e) it is the poJicy of the Govemment of India to promote 
trade and economic felations with Pakistan and encourage 
people to people contacts between the two countries. In 
keeping with this policy, during EAM Shri K. Natwar 
Singh's recent visit to Pakistan from February 15-17, 2005, 
agreements were reached with Pakistan to start bus 
services between Sri nagar and Muzaffarabad, and 
between lahore and Amritsar, including to religious pJaces 
such as Nankana Sahib. 

The Govemment· would examine other routes after 
the implementation of the routes currently in pipeline. 

{Translation} 

Wrongful Depiction of Indian Area. 

3129. SHRI TUFANI SAROJ: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether a film called "The Commando" has been 
produced in Nepal wherein some geographical parts of 
India have been allegedly shown as parts of Nepal; 

(b) if so, the reaction of the Union Govemment 
thereto; 

(c) whether the Union Govemment has taken up the 
matter with Nepal; and 

(d) if so, the reaction of the Nepalese Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) Yes 
Sir. 

(b) to (d) Govemment of India has brought this to 
the attention of His Majesty's Government of Nepal and 
has requested it to take corrective action. Response of 
His Majesty's Govemment of Nepal is awaited. 

{English} 

Law on Organ Tran ..... ntatIon 

3130. SHRI PRABODH PANDA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is considering to make 
law on organ transplantation; 

(b) if so, the details thereof; and 

(c) the name of countries where organ transplantation 
is legal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH ANF FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Govemment have already enacted 
the Traneplantation of Human Organs Act, 1994 to provide 
for the regulation of removal, storage and transplantation 
of human organs for therapeutic purposes and for the 
prevention of commercial dealings in human organs and 
for matters connected therewith or incidental thereto. 
Recently, a Committee has been constituted by the 
Hon'ble High Court of Delhi (as per the judgement dated 
6.9.2004 in W.P. No. 813, 2004) to review the provisions 
of the Transplantation of Human Organs Act, 1994 and 
the Transplantation of Human Organs Rules, 1995. The 
composition of the Committee and terms of reference are 
in enclosed Statement. The recommendations of the said 
Committee are awaited. 

(c) As per infonnatlon available with the Govemment 
some of the countries where specific legal provision has 
been defined for organ Transplantation are: 

1. latin America-Brazil, Chile, Columbia, 
Argentina, Cuba, etc. 

2. Asia Pacific Region-China, Singapore, India etc. 

3. Middle East & Afro Arab Region-Egypt, Saudi 
Arabia, Algeria, Bahrain, Jordan, Kuwait, 
lebanon, United Arab Emirates, Yemen, etc. 

4. Africa & Indian Ocean lreland--South Africa 

5. Central & Eastem Europe-Russia, Romania, 
Poland, Hungary, etc. 

6. Developed countries-United States· of America, 
United Kingdom, Canada, France, Germany & 
Spain, Australia, etc. 
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Composition of the Committee: 

The Composition of the Committee is as follows: 

1. Dr. S. Y. Quaraishi, AddJ. Secretary & DG. 
National AIDS Control Organisation [Nominee of 
Secretary (Health) and Convenor) 

2. Prof. S.N. Mehta, Head of Department, Surgery 
Department, AIIMS-(Member) 

3. Dr. Harsh Johri, Renal Surgeon, Sir Ganga Ram 
Hospital, Delhi-(Member) 

4. Secretary, Indian Medical Association, J.P. Estate, 
New DeJhi--(Member) 

5. Mr. Sanjay Jain, Advocate, Chamber No. 488, 
New Chambers Block, Delhi High Court, 
New Delhi-(Member) 

6. Dr. V.K. Arora. Add!. oG-{Member Secretary) 

Tenns of RsfenJnce of 771e CommiIIBe ConsIIIuIsd As 
Per 771e Judgement OBlsd SepI8m/JtIr " 2fJ()IIn w.P. 

No. 81312004 of High Coun 01 0eI1i to RtwitIw 
The Provisions of 771e TnmspIsn/8Iion 01 

Human Organs Act, 1994 And 771e 
Transplantation of Human Of!llll1S 

Rules, 1995 

1. Based on the data available on the 
transplantation of organs and the working of the 
Authorisation Committees, the Committee to 
examine and make its recommendations on the 
composition of Authorisation Committees and 
changes, if any, required to ensure timely 
permisSions. 

2. Whether the jurisdiction of the Authorisation 
Committees should be enlarged by bringing 
within its ambit the process of certifying a "near 
relative" on the task be assigned to another 
designated authority? 

3. Review the Provisions of the Act and Rules 
based on the experience of transplantation of 
organs as carried out and the cflfficulties arising 
due to the bottlenecks faced in the said process. 
The Committee to examine in parttcular 
provisions of Section 9 and requirement of 
carrying out the tests prescribed in Rule 4, 
certificetion in Form-3 to review the definition of 

"near relative" and make ita I'8OOfM18ndations 
in the light of the observations made. 

4. Examine and specify the organs for 
transplantation of which the tests prescribed in 
Rule 4(1)(c) to establish the factum of being 
"near relative" need not be carried out when 
other evidence is available. 

5. Examine the feasibility of establishing and setting 
up Organ Procurement Organizations with data 
bank to facilitate the dissemination of information 
on availability of organs for transplantation to 
encourage organ donation especially from 
cadavers, cases of brain stem deaths and other 
deceased persons, who had authorized removal 
of organs upon demise. 

6. Examine the feasibility of creation of a fund, the 
corpus to be provided partly come from the 
Union of India and partly by levying a· fixed 
charge on the total bill of the hospital for 
transplantation and/or public donations, for 
providing social incentives to a donor. 

7. Examine and recommend ways and means to 
give such incentives, including but not limited to 
help and aid any preferred health care, 
recognition and honour to a donor In the 
community. 

8. Examine the causes that lead to exploitation of 
poor and unaware persons in the process of 
organ donation and suggest method to reduce, 
control and ultimately eradicate such 
malpractices. Recommend programmes for 
dissemination of correct information of ethical, 
legal and devising procedure conceming organ 
donation so that a conductive atmosphere is 
generated and dislnformation in and misgivings 
are dispelled. 

9. Any other matter relevant to the subject. 

Upgredatlon of roads near Ports In GuJand 

3131. SHRI BHARATSINH MADHAVSINH SOLANKI: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Coast line in Gujarat has a number 
of ports which are strategically located near the Oil 
producing countries; and 
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(b) if so, the steps taken by the Union Govemment 
to l,Ipgrade and strengthen the Road infrastructure leading 
to all the important ports of Gujarat? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) Yes, Sir. 

Sr. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

NH 
No. 

8 A 
Extn.New 

8A 
Extn. 

8 A 

8 E 

80 

8 E 
Extn. 

Name of the Ports 
(leading to) 

Between Mandvi and 
Jakhau 

Mundra Port 

Kamila Port 

Gogha, Mahuva, 
Alang, Pipavav, 
Vidor, Jafarabad and 
Diu Port 

V«aval and Mangrol 
Port 

Porbandar and 
Dwarka 

Proliferation of Private Medical Colleges 

3132. SHRI D. VITTAL RAO: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware of the 
proliferation of private medical colleges and the falling 
standard of medical syllabus in the country as appeared 
in the 'Hindu' dated January 29, 2005; 

(b) if so, the details in this regard; 

(c) whether a Committee has been constituted by 
the Supreme Court to examine the facilities as per MCI 
norms in medical collegeS; 

(d) if so, the details of the recommendations of the 
Committee; and 

(e) the steps takenlbeing taken by the Govemment 
for implementation of these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMtLY WELFARE (SHRIMATI 

(b) Union Govemment has up-graded State Highways 
Mandvi Narayan Sarovar road (Km. 143) and Somanalh-
Dwarka road (Km. 206) into National Highways in 
February, 2004. The following works are approved for 
strengthening the road infrastructure leading 10 ports in 
Gujarat: 

Work approved 

Widening to two lane (60 km) and 
Improvement to riding surface (5 km.) 

Strengthening (25 km) and Cross 
Drainage works widening and repairing. 

Improvement to riding surface (10 km.) 

Paved Side Shoulders (PSS) and 
Cross Drainage Works repairing (40 km) 

Paved Side ShoulderslRenewal 
(SO km) and Cross 
repairing 

Improvement to riding Surface 
(25 km) 

Estimated 
Amount in Rupees 

16.00 Cr. 

12.00 Cr. 

3.00 Cr. 

20.00 Cr. 

10.00 Cr. 
Darinage works 

3.00 Cr. 

PANABAKA LAKSHMI): (aj and (b) To check the 
uncontrolled growth of private medical colleges, the Indian 
Medical Council Act, 1956 was amended in 1993 to 
provide for prior permission of the Central Govemment to 
start a new medical college. As per the provision of 
amended Act and Regulations made thereunder any 
person, who is desirous of opening a new medical college 
in the private sector, is required to submit an application 
alongwith Essentiality Certificate issued by the concerned 
State Govemment. While giving such an Essentiality 
Certificate, the State Govemment is required to indicate 
the availability of doctors in the State and the need for 
improving the availability of medical manpower in the 
State. It is also required to certify that the State 
Govemment has no objection to the establishment of the 
proposed medical college and that adequate clinical 
material for the purpose is available as per the Councils 
norms. The Council conducts and inspection for verification 
of the availability of the requisite facilities as per the 
Councils norms before making the recommendation to 
the Central Govemment for grant of permission for the 
establishment of a new medical college. The Council also 
conducts periodic inspection of the already established 
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medical colleges to ensure that the minimum facilities in 
terms of the Councils norms are available in such 
colleges. Necessary provisions are thus available in the 
Regulations of the Council to regulate the establishment 
of the medical colleges in the country and to prevent 
lowering of the standards of medical education. 

(c) to (e) The Hon'ble Supreme Court of India has 
appoi'nted Ad-hoc Committee. presently consisting of three 
members. to monitor the functioning of Medical Council 
of India. The Committee has submitted its report to the 
Hon'ble Court. Copies of the report have also been 
submitted to the Central Government. The 
recommendations made therein pertains to various aspects 
conceming the medical education sector including with 
regard to the functioning of Medical Council of India with 
a view to improve the system as 8 whole. The report is 
presently under consideration of the Government. 

TB Control Programme 

3133. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the details of the amount spent on National TB 
Control Programme during each of the last three years, 
State-wise; 

(b) whe~er the Government of' Karnataka has 
requested for financial assistance to strengthen the 
existing TB centres; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The detail of amount spent 
under National TB Control Programme during fast three 
years, State-wise is placed at enclosed Statement I. 

(b) to (d) Under the Revised National TB Control 
Programme (RNTCP) widely known &sOOTS, which is a 
WHO recommended strategy, funds are not directly 
released to State Governments but to the State TB 
Societies for onward transmission to districts. The State 
of Kamataka is already covered under the RNTCP. No 
requests from the State of Karnataka for additional 
financial assistance under the Programme has been 
received. 

S/8Mmtmt I 

State-wise expenditure under the National TB Control prognmune during the /8$/ IhI'Btl years 

S. No. Name of the State/UT 2001-2002 2002-2003 2003-2004 
Expenditure Expenditure Expenditure 

2 3 4 5 

1. Andhra Pradesh 1509.35 952.66 635.47 

2. Arunachal Pradesh 89.59 40.09 114.13 

3. Assam 195.06 256.81 448.95 

4. Bihar 409.47 285.01 393.29 

5. Goa 9.88 11.37 22.50 

6. Gujarat 466.60 239.74 301.97 

7. Haryana 158.13 137.13 148.91 

8. Himachal Pradesh 144.91 91.20 133.65 

9. Jammu and Kashmir n.76 31.95 125.21 



185 WtitItIn Answers CHAITRA 2, 1927 (Saka) to Ouestions 186 

2 3 4 5 

10. Karnataka 529.45 455.28 636.25 

11. Kerala 450.38 156.31 252.85 

12. Madhya Pradesh 420.38 156.31 252.85 

13. Maharashtra 1167.23 627.18 1399.29 

14. Manipur 87.88 n,14 126.83 

15. Meghalaya 12.93 70.19 58.39 

16. Mizoram 15.81 84.09 97.94 

17. Nagaland 97.31 28.46 68.72 

18. Orissa 528.04 785.45 364.13 

19. Punjab 239.47 202.79 267.01 

20. Rajasthan 744.87 497.23 502.29 

21. Sikkim 31.32 34.28 42.25 

22. Tamil Nadu 679.31 350.10 982.42 

23. Tripura 36.80 44.61 30.80 

24. Uttar Pradesh 1246.37 1142.25 1275.78 

25. West Bengal 656.90 677.95 889.30 

26. Delhi 162.63 393.55 384.15 

27. Pondicherry 3.97 0.00 0.39 

28. Andeman and Nicobar 0.60 13.00 '0.21 

29. Chandigarh 8.55 16.00 30.17 

30. Dadar and Nagar Haveli 0.31 0.00 0.00 

31. Daman and Diu 0.31 0.00 0.00 

32. LakshadweeP 0.00 9.34 3.27 

33. Jharkhand 54.76 78.32 373.60 

34. Uttaranchal 15.53 97.16 273.39 

35. Chhattisgarh 36.30 196.55 513.91 

Total 10288.13 8746.22 11309.98 



187 Wnlten AnSW81S MARCH 23, 2005 188 

Acquired Immuno Deficiency Syndrome Vaccine 

3134, SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Institute of Cytology and Preventive 
Oncology (I CPO) at Noida has developed an Acquired 
Immuno Deficiency Syndrome Vaccine; 

(b) if so, the details thereof alongwith the ingredients 
used for the development of vaccine; and 

(c) the time by when it is likely to be available in the 
Indian Market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) No Sir, Institute of 
Cytology and Preventive Oncology of ICMR at Noida has 
not developed any vaccine against HIVIAIDS. 

(c) Question does not arise, 

Punishment to OffIcials 

3135. SHRI SANTOSH GANGWAR: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of officers/employees punished by 
the Union Government under the CSS rules 14; 

(b) whether punished officers/employees have been 
appointed on the sensitive posts despite their punishment; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Since disciplinary action against officers/employees 
under rule 14 of the CCS (CCA) Rules, 1965 is taken by 
various disciplinary authorities spread over the various 
MinistrieslDepartrrentslOffices of the Government of India, 
such information is not centraUy monitored/available. 

(b) and (c) Posting of punished officers/employees 
on the sensitive posts is decided on each occasion by 

the controlling authority keeping in view the gravity and 
nature of misconduct. Information in this regard is not 
centrally monitored/available. 

Health· Schemes Programme. 

3136, SHRI KIREN RIJIJU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether WHO is financing various health schemes 
and programmes in the country particularly in Arunachal 
Pradesh; 

(b) if so, the details thereof; scheme-wiselState-wise; 
and 

(c) the details of funds earmarked for the acceleration 
of health programmes in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) WHO provides technical 
and financial assistance to projects and ptogl8ilm18S which 
are implemented in coftaboration with the Government of 
India as per country work pia ... prepared Jointfy. The Plan 
of Action for various health programmes drawn for 2004-

2005 biennium in enclosed Statement I. 

The health schemes and programmes particularly 
implemented in Arunachal Pradesh with WHO assistance 
are as follows: 

I. A multicentric study on oral health Is being 
carried out in north-eastern States including 
Arunachal Pradesh for which an Agreement of 
Performance of Work has been signed with 
Directorate of Health Services; Government of 
Arunachal Pradesh for the study of Oral Health 
Problems in the community through a 
standardized instrument. 

II. Technical and financial support was provided to 
norlh-eastem States including Arunachal Pradesh 
under Government of India and WHO 
collaborative project on -Primitive Tribes- during 
the last three biennia. 

A Regional Iodine DefiCiency survey was undertaken 
through WHO support in north-eastern States including 
Arunachal Pradesh in 2000-2001. 
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WHO Count/}' Budget 2004-2005 

51. No. Name of Programme 

2 

I. Communicable Di8enes 

1. 

2. 

3. 

4. 

Malaria Control & Kala-azar 

Tuberculosis 

Other Communicable Diseases 

Communicable Disease Surveillance 

II. Non-Communicable Diseases and Mental Health 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Cancer Control 

Cardiovascular Diseases 

Other Non-Communicable Diseases 

Non-Communicable Diseases Surveillance 

Tobacoo 

Mental Health and Substance Abuse 

Health Promotion 

Disability, Injury Prevention & Rehabilitation and Occupational Health 

III. Family and Community Health 

13. 

14. 

15. 

16. 

17. 

Matenal Health (making pregnancy safer) 

HIVIAIDS 

Reproductive and Child Health & Adolescent Health 

Women's Health 

Nursing 

IV. . Sustainable Development and Healthy Envlro!'ment 

18. 

19. 

20. 

21. 

Food Safety 

Nutrition 

Health and Environment 

Emergency preparedness and Response 

V. Health Technology and Pharmaceuticals 

22. Blood Safety 

to QlI8SIions 190 

Allocation 2004-2005 
(in US$) 

3 

100,000 

75,000 

50,000 

100,000 

300,000 

350,000 

50,000 

50,000 

600,000 

300,000 

100,000 

75,000 

250,000 

100,000 

250,000 

50,000 

400,000 

200,000 

100,000 

50,000 

50,000 

50,000 
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2 

23. Essential Medicine 

24. Traditional Medicine 

VI. Evidence. and Information for Policy 

25. 

26. 

27. 

28. 

Health Information and Management 

Health Sector Reforms 

Health Financing and National Health Accounts 

Research Policy and Promotion 

VII. Miscellaneous 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

Leprosy 

Blindness 

Deafness 

Oral Health 

Health Care for Elderly 

Safety norms for drinking water 

Immunization and Vaccine development 

Organization of Health Services and Tribal Health 

Water Supply and Sanitation (Rural) 

Water Supply and Sanitation (Urban) 

Health City 

3 

425,000 

300,000 

SO,OOO 

200,000 

200,000 

100,000 

25,000 

1SO,OOO 

75,000 

100,000 

75,000 

100,000 

o 
o 
o 
o 

40. Health Policy and Enhancing Health System Performance 

o 
o 

Vln. Other Important area 

41. Sustainable development 

42. WHO Fellowship 

Total 

Triumvirate of Deihl, MollCOW and Beijing 

3137. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Union Govemment has received a 
proposal for the creatIon of a triumvirate of Delhi, Moscow 

800,000 

2,500,000 

8,750,000 

and Beijing for economic development and peace In the 
region; 

(b) jf so, whether all thethr" countries have 
diacussed the various isSlJ88 that are likely to be taken 
up jointly by them; 

(c) if so, the details thereof; and 

(d) the outcome in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) No 
Sir, the Union Government has not received any proposal 
for the creation of a triumvirate of Delhi, Moscow and 
Beijing for economic development and peace in the region. 
However, the Foreign Ministers of India. Russia and China 
have been meeting informally to exchange views on 
various issues of mutual interest including intemational 
issues. 

(b) During the third trilateral meeting of the Foreign 
Ministers held in Almaty, Kazakhstan on 21 October, 2004, 
the prospect of economic cooperation at the trilateral level 
was also discussed. 

(c) The Foreign Minister of Russia and China 
welcomed the proposal made by EAM that India could 
host the first meeting of businessmen of the three 
countries. 

(d) Not Applicable. 

Levy on Maritime Development 

3138. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the· Union Government had fixed levy on 
maritime development amounting to Rs. 50 per M.T.; 

(b)"if so, the details thereof; 

(c) whether the Government proposes to review the 
rate of levy; and 

(d) is so, by when it is likely to be done? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) The 
draft policy for the Maritime Sector (Ports, Merchant 
Shjpping and Inland Water Transport) envisages that part 
of the finances for implementation of this policy will also 
be raised through the levy of a nominal maritime 
development cess for a period of 10 years, say at a 
modest rate of 5 paise per kilogram of foreign going 
cargo passing through the Indian ports and two paise 
per kilogram for coastal and low value cargoo. The policy 
is at draft stage. 

Concesatons to 551 Sector 

3139. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of SMALL SCALE INDUSTRIES be pleased 
to state: 

(a) whether the Union Govemment is aware that the 
small scale industries are facing serious crisis consequent 
to the removal or quantitc!tive restrictions; 

(b) if so, the details thereof; 

(c) whether the Union Govemment is intending to 
give concessions to the border districts !If Gujarat for 
promotion of this industry; 

(d) if so, the time by when the concessions are likely 
to be given; and 

(e) the details of other concessions likely to be given 
to these small scale industries by the Union Govemment? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Government 
has been following a continuous policy of removal of 
restrictions on imports since 1991 and is aware of the 
implications of the removal/phasing out of quantitative 
restrictions. In the liberalized regime of intemational trade, 
the domestic industry, including the small scale industries, 
have to face competition from imports, subject to 
applicable rates of customs duty and all other permissible 
safeguard measures. 

(c) and (d) The development and promotion of small 
scale industries in the State of Gujarat, including those 
in the border districts of the State, are primarily the 
responsibility of the State Government. The Central 
Govemment does not treat small scale industries located 
in border districts differently from those located elsewhere. 

(e) The small scale industries located in the border 
districts, like small scale industries located elsewhere, are 
encouraged to avail of various schemes and programmes 
implemented by the Govemment to assist the small scale 
Industries in respect of availability of credit, infrastructural 
development, technology upgradation, marketing, etc. 

National Innovation Foundation 

3140. SHRI B. VINOD KUMAR: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the total number of projects/proposals received 
and approved by the National Innovation Foundation for 
encouraging grass root innovations; and 

(b) the total amount of grantlfinancial assistance given 
to individuals for grass root innovations as on December 
31, 2004? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEP~RTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) The National 
Innovation Foundation (NIF) identified 51,922 traditional 
practices and grass root innovations from over 300 districts 
in the country. The NIF, through the help of experts, 
short-list innovations and practices for awards, support 
for technical or business development, participating in 
exhibitions and agriculture affairs and R&D assistance. 
About 675 innovators have been helped for these 
activities. 

(b) The National Innovation Foundation (NIF) has 
provided grantlfinaneial assistance of Rs. 88.13 lakhs to 
individual innovations by way of awards, support for 
technical or business development, participating in grants 
tor participation in exhibitions and obtaining patients. 

(Translation] 

Monthly Rent of Basic Phones 

3141. SHRI RAJARAM PAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) Whether the monthly rent of basic phones in all 
districts and rural areas in the States particularly Uttar 
Pradesh is being charged at a part with the urban areas; 

(b) if so, the facts and the reasons therefor; 

(c) whether there is shortage of staff to ensure 
smooth telephone services in rural areas in comparison 
to urban areas; 

(d) if so, whether the Government proposes to 
increase the strength of regular employees in rural areas; 

(e) whether the Government is contemplating to 
reduce the monthly rent of basic phones in rural areas; 

<t) if so, the time by when it is likely to be 
implemented; and 

(g) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) No, Sit. 

(b) Does not arise in view of (a) above. 

(c) Sir, there is unwillingness of staff to move to 
rural areas due to shortage of I9quired amenities there. 
However, telephone services are run smoothly In rural 
areas by computerization of fault reporting system, 
conversion of S8M and 266 P RAXexchanges to RSUs 
and AN RAXs. introductiOn of WLL services and grouping 
of rural exchanges. 

(d) Does not arise in view of (c) above. 

(e) to (g) There is no proposal to reduce rental in 
rural areas since 8SNL's present teleeom tariff for 
subscribers in rural areas is hIghly subsidized and is 
lower than urban areas. 

Revenue Earned from Postal CIrcle. 

3142. SHRI RAM SINGH KASWAN: 
SHRI JUAL ORAM: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the total amount of revenue eamed by the 
Govemment from various postal circles during the lut 
three years; 

(b) the year-wise and circle-wise details thef8Of; 

(c) whether the revenue eaming has been decreasing 
year by year; • 

(d) If so, the reasons therefor; and 

(e) the effective steps taken/proposed to be taken to 
improve the revenue earning from various postal services? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) The total revenue earned 
during the last three years is as follows: 

2001-02 

2002-03 

2003-04 

As. 3697.11 crores 

Rs. 4009.65 crores 

As. 4256.93 crores 

(b) Circle-wise details are given in enclosed 
Statement. 

{c) No, it is not decreasing. 

(d) and (e) Does not arise in view of (c) above. 
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SfIIltlment 

Revenue Receipts 

(As. in crores) 

SI. No. Name of Circle 2001-2002 2002-2003 2003-2004 

1. Andhra Pradesh 161.05 187.Q1 190.34 

2. Assam 21.13 23.00 22.18 

3. Bihar 36.39 33.78 40.30 

4. Base 24.72 26.26 28.37 

5. Delhi 225.13 204.92 206.98 

6. <;2ujarat 118.60 128.97 137.31 

7. Haryana 38.20 44.89 52.84 

8. Himachal 21.80 25.54 26.28 

9. Jammu-Kashmir 13.74 13.97 15.56 

10. Karnataka 151.59 179.67 175.23 

11. Kerala 160.2 179.15 176.45 

12. Maharashtra 418.37 465.56 502.31 

13. Madhya Pradesh 39.05 42.68 44.78 

14. North East 15.02 19.51 18.19 

15. Orissa 33.01 36.39 35.43 

16. Punjab 75.89 86.11 Ba67 

". 
17. Rajasthan 72.62 85.8 84.63 

18. Tamil Nadu 266.2 301.n 313.37 

19. Uttar Pradesh 129.76 138.63 147.41 

20. West Bengal 103.n 114.06 111.32 

21. Chhattisgarh 30.02 36.16 34.79 

22. Jharkhand 18.47 18.21 19.61 

23. Uttaranchal 20.46 24.67 23.83 

24. Head Quarter" 1501.92 1592.94 1760.75 

Total 3697.11 4009.65 4256.93 

• Annual Adjustments ouISlde the Book of RBI Is classified against Headquarter. 
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{English} 

Increasing Accidents on N.H.-52 

3143. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment is aware of frequent 
skidding and topling of vehicles due to very low level of 
dilapidated shoulder along the single lane portion of 
N.H.-52; 

(b) if so, the action taken to ensure strengthening of 
shoulder as well as the road; and 

(c) the year-wise proposed and results achieved on 
strengthening and double laning of N.H.-52 during the 
1 ()Ih Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) As per reports from the Border 
Roads Organisations (BRO), who are developing and 
maintaining N.H.-52, there is moderate level difference 
between carriage way and the shoulders on N.H.-52 in 
Sector North Lakhimpur (Km 345) to Jonai (Km 510). 
However, no case of frequent skidding and toppling of 
vehicles due to very low level of dtlapidated shoulders 
along single lane portion of N.H.-52 has been reported. 

(b) Action for rectiflC8tion of the shoulders has been 
initiated and work in priority stretches has already been 
taken up. This is a continuous process, being part of the 
maintenance and repair work of the National Highway. 
Such works are taken up subject to availability of funds 
and inter se priority. 

(c) Double laning of the single lane sections of 
N.H.-52 is provided for in the 'Special Accelerated Road 
Development Programme' which is under finalization. This 
work - is expected to commence In km 345 to km 360 
during 2005-06, subject to the availability of funds. 

IT rans/ation} 

Marketing of Hems Manufactured by SSt Sector 

3144. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of SMALL SCALE INDUSTRIES: be pleased to 
state: 

(a) whether the small scale industry sector has been 
facing stiff competition in the international market; 

(b) if so, the nature of assistance being provided by 
the Govemment to this sector; 

(c) whether the Government has Signed any 
commercial pacts with various countrieslinternational trade 
organizations in regard to marketing of the items 
manufactured by the small scale industries; and 

(d) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRl MAHAVIR PRASAD): (a) As a result of the world-
wide process of liberalisation and globalisation, including 
phasing out or removal of quantitative restrictions on 
international trade, there is greater competition in the 
international market for most exports, including those from 
the small scale sector. 

(b) With a view to enhancing their competitiveness, 
the Government implements several schemes to assist 
the small scale units in upgradation of technology, 
obtaining quality certification and testing of products, export 
promotion by way of participation in intemational trade 
fairs and holding catalogue exhibitions, dissemination of 
information on intemational tenders, exchange of business 
delegations, etc. 

(c) and (d) No commercial pact has been signed by 
the Government with any other countrylinternationaJ trade 
organizations for marketing of items manufactured by the 
small scale Industries. 

{English} 

Works Undertaken In Punjab by NHAI 

3145. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of works undertaken by the National 
Highways Authority of India (NHAI) in Punjab at present; 

(b) the status of each of the work in progress; and 

(c) by when the works are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
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(SHA.I K.H. MUNIYAPPA): (a) to (0) A list of works 
undertaken by the National Highways Authority of India 

(NHAI) in Punjab at present, indicating their status and 
likely dates of completion is enclosed. Statement. 

Statement 

S. No. Stretch NH 
No. 

1. HaryanaJPunjab Border 
Jallandhar (km 212.00 to 372) 

2. Bhogpur to Punjab/J&K Border .1A 

3. Jallandhar-Amritsar Section 
(km 387.1 to 407.1) 

4. Jatiandhar-Amritsar Section 
(km 407.1 to 456.1) 

5. Pathankot-Amritsar (km 0.00 15 
ro 101.00) 

6 .• Chandigarh-Kiratpur Section 21 

7. Ambala-Chandigarh Section 22 
(Punjab Portion) 

(Trans/ationj 

Lowering of Postal Rates 

Present status 

Maintenance and operation 
contract for the completed 
four lane- section in progress 

Preparation of Detailed 
Project Report (OPR) in 
progress 

Tenders invited and award of 
work is subjudice 

Detailed Project Report 
(OPR) completed. Bids have 
been invited for four laning of 
this stretch on BOT basis under 
NHOP Phase-tH 

Preparation of Detailed 
Project Report (OPR) in 
progress. 

Detailed Project Report 
(OPR) completed. 

Oetailed Project Report 
(OPR) completed. Bids have 
been invited on BOT basis for 
four laning of this stretch under 
NHOP Phase-III. 

Likely date of 
completion 

30.4.2005 
(iar the 
maintenance contract) 

May,2OO5 
(for OPR) 

July, 2008 
(for 4 laning) 

March, 2005 
(for OPRl 

August, 2008 
(for 4 laning) 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

3146. SHRI VIJAY KUMAR KHANDELWAL: WUI the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) and (c) Do not arise in view of (a) above. 

(a) whether the Govemment is aware that Book Fairs 
have become highly expensive affairs due to higher postal 
rates; 

(b) if so, whether the Govemment proposes to take 
action in the direction of making postal rates reasonable 
for the promotionle~nsion of literacy and books; 

(d) As the service "Book Post, containing Printed 
Books' is highly subsidized to the tune of Rs. 20.54 
crores as per estimated for Financial Year 2004-05. The 
tariff of .the servioewas last revised w.e.f. 01.06.2001, 
after 11 years. The present tariff of the service is as 
under: 



203 Written AnsWflfS MARCH 23, 2005 10 Ousstions 204 

For the first 100 gm or fraction thereof Re. 1/-

For every additional 100 gm or fraction Re. 1/-
thereof in excess of 100 gm 

Grant in Aid to Chhattlsgarh 

3147. SHRI AJIT JOGI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the grant in aid sought by Government of 
Chhattisgarh under centrally sponsored scheme for 
providing necessary medicines to Ayurvedic/Homoeopathicl 
Unani Dispensaries; 

(b) the amount allocated to the State; 

(c) whether the amount allocated has been 
sanctioned; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The grant-in-aid sought by 
Government of Chhattisgarh is Rs. 172.50 lakh for 690 
Dispensaries (Ayurveda-635, Homoeopathy-50 and Unani-
5). 

(b) The amount allocated is As. 72.50 lakh. 

(c) Yes, Sir. 

(d) Rs. 72.50 lakh has been sanctioned for 290 
dispensaries (Ayurveda-235, Homoeopathy-50 and Unani-
5) at the rate of Rs. 25,000/- per dispensary. 

(e) Not applicable. 

(English} 

Visit of Pak President to WItness Cricket Match 

3148. SHRI N. JANARDHANA REDDY: 
SHRI BRAJESH PATHAK: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the President of Pakistan has expreesed 
his desire to witness a cricket match In India, if Invited, 
in the on-going cricket series between India and Pakistan; 

(b) if so, whether the Union Government proposes to 
extend a formal invitation to him to watch a match; and 

(c) if so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (8) Yes, 
Sir. 

(b) and (c) Yes, Sir, Govemment has extended an 
invitation and President Musharraf has accepted to come 
to India to watch the One Day International to be played 
in Deihl on April 17, 2005. 

Seminar Conducted by National Entntpreneunhlp 
Development Board 

3149. SHRI KIRIP CHALlHA: WiH the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the National Entrepreneurship 
Development Board recently organized a seminar at 
Gujarst to discuss the importance of entrepreneurship 
education at the college level; 

(b) if so, the reconvnendations of the seminar and 
the extent to which these have been accepted by the 
Government; and 

(c) the details of the manner in which the introduction 
of the subject at college/university levels would help in 
economic development of backward States like Assam? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): No, Sir. 

(b) Does not arise. 

(c) Introduction of entrepreneurial education in 
colleges and universities can train and motivate students 
to adopt entrepreneurship as a career option. This, in 
tum, can encourage the educated new entrants to the 
job market to avaH of the benefits of the aetf-employment 
schemes of the Govemment and thus generate more such 
employment in States like Assam. Pending the introduction 
of such courses in colleges and universities and as part 
of the on-going activities in this regard, sman Industries 
Service Institute (SISI), Tejpur organized an Intensive 
Motivation Campaign at the Commerce. College, North 
Lakhimpur, Assam to apprise the youth of such seH-
employment opportunities. In addition, financIal assistance 
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has be~n provided to the Indian Institute of 
Entrepreneurship, Guwahatl under the National 
Entrepreneurship Development Board Scheme to organize 
a national seminar on entrepreneurship education. 

Integrated Dise ... Surveillance Programme 

3150. SHRI SUGRIB SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether WHO is closing working with Govemment 
of India in providing technical assistance to its Integrated 
disease surveillance programme; 

(b) il so, the names of States getting assistance 
Irom WHO in this regard; 

(c) the details 01 the assistance received by such 
States so lar; and 

(d) the number of persons benefited by such 
assistance in those States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) WHO has been extending 
technical assistance to Integrated Diseases Surveillance 
Programme for research projectsltraining activities in the 
following areas: 

I. Involvement of medical colleges and private 
sector in disease surveillance. 

II. Development of operations, training modules, 
monitoring and evaluation tools for disease 
surveillance. 

III. Training in Post disaster disease surveillance, 
laboratory techniques and epidemic preparedness 
and response. 

IV. MonitOring of outbreak prone disease in Tsunami 
affected districts. 

(b) to (d) Technical assistance has been provided in 
the nine States in the first phase of integrated disease 
surveillance programme (Tamil Nadu, Maharashtra, 
Himachal Pradesh, Mizoram, Kamataka, Andhra Pradesh, 
Uttaranchal, Madhya Pradesh and Kerala) and other 
StatealUTs like Orissa, Rajasthan, other North Eastem 
States, Bihar and Pondicherry in phase two and three. 

ea ... of Infectious ell ...... 

3151. SHRI B MAHTAB: Will the MiniSter of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware that intestinal, 
infectious and parasitic diseases account for 20 per. cent 
mortality in the country, particularly in Orissa; 

(b) if so, the steps taken/proposed to be taken to 
contain Malaria and parasitic incidence in the country; 

(c) whether the Government is aware of the 
Population Foundation of India's report which states that 
28 per cent 01 the children who are less than five years 
faU prey to Diarrhoea; and 

(d) if so, the steps taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) While the infectious 
and parasitic diseases account for certain mortality In the 
country including the State of Orissa there is, however, 
no specific data to indicate its ratio to the total mortality 
caused due to all diseases. 

As per the report of National Family Health Survey 
(NFH8-II) 1998-99, 19.2% of children under the age of 
three years suffered from diarrhoea. The Govemment is, 
however, not aware of Population Foundation of India's 
report in this matter. 

Malaria and parasitiC diseases are linked to 
maintenance of environmental hygiene, sanitation, 
consumption of safe food and drinking water. Health is a 
primarily a State subject and provision of medical relief 
for these diseases through primary and community health 
centres is looked after by the State Govemments. The 
preventive measures taken by the local health authorities 
include provision of safe drinking water, improvement of 
personal and community hygiene, safe disposal of human 
excreta, undertaking appropriate health education, 
surveillance and monitoring, distribution of chlorine tablets 
and ORS packets etc. 

The National Vector Borne Disease Control 
Programme is implemented by the Central Govemment 
which provides technical guidance and commodity 
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assistance to the State Governments for prevention and 
control of major vector bome diseases including Malaria. 
Under this programme, 100% Central assistance is 
provided to the North Eastern States including Sikkim. 
The assistance is provided in the form of commodity and 
cash. In addition, 100% central assistance is also provided 
under Enhanced Malaria Control Project with World 
Bank assistance which was launched in the eight 
problematic States of Andhra Pradesh, Jhar1d'land, Gujarat, 
Madhya Pradesh, Chhattisgarh, Maharashtra. Rajasthan 
and Orissa. The strategies for control of Malaria include 
providing anti-malaria drugs for early treatment through 
health facilities and community volunteers and integrated 
vector control which includes indoor residual spray in high 
risk pockets of the rural areas and larvicides in urban 
areas, use of bednets, environmental measures, capacity 
building. information, education and communication. 

The Government of India supplements the efforts of 
the State GovemmentslUnion Territories through various 
National Health Programmes and by providing funds under 
the Accelerated Rural Water Supply Programme, 
Accelerated Urban Water Supply Programme, Total 
Sanitation Campaign, School Sanitation and Hygiene 
Education and low cost sanitation scheme for tackling 
quality related problems in respect of rural and urban 
drinking water supply. National Institutes of Communicable 
Diseases, Delhi provides technical support to the State 
Governments and undertakes surveHlance, early detection 
and prevention and control of outbreaks of communicable 
diseases. Technical support to improve the quality of 
drinking water is also envisaged to be provided by NICD, 
Delhi. The Government has launched an Integrated 
Disease Surveillance Project to further strengthen the 
disease surveillance system in order to ensure early 
detection and rapid response to arrest spread of diseases. 

Early Tsunami Warning by Fishermen 

3152. SHRI ADHIR CHOWDHURY: Win the Minister 
of OCEAN DEVELOPMENT be pleased to state: 

(a) whether early warning regarding an impem;ting 
natural calamity by some fishermen was ignored by the 
marine research officials as reported in the 'Hindustan 
Times' dated January 15, 2005; 

(b) if so, the facts thereof; and 

(c) the steps taken by the Government to ensure 
that such warning may not be altogether ignored In 
future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) No, Sir. 

(b) There was no prediction by the fishermen about 
the Tsunami. The report regarding Impending natural 
waming has no scientific basis. 

(c) Does not arise. 

OFC In Jammu and Kashmir 

3153. SHRI ABDUL RASHID SHAHEEN: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Optical Rbre cabfe has been laid 
from Jammu onwards up to URI in Kashmir; 

(b) whether some C-Dot Exchanges of Higher 
Capacity have also been installed at various places in 
the valley; and 

(c) if so, the reasons for unsatisfactory Telephone 
Services in the Valley, especially the Border Areas of 
Jammu & Kashmir? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) OFC has been 
commissioned between Jammu to Srinagar, Srinagar to 
BaramuHa, Bararnulla to Bonlyar. OFC work between 
Boniyar to Uri is under process. 

(b) Yes Sir, the C-DOT exchange of higher capacity 
have been installed at Anantnag. BaramuHa, Sopore and 
Kupwara. 

(c) It is not true that the telephone services in the 
valley specially in the border areas of J&K is 
dissatisfactory. The telephone services were recently 
disrupted due to heavy snow fall. However, all efforts are 
being made to restore the faulty services. 
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(Tmnslstionj 

Scholarship for DNB Course 

3154. SHRI BHUBNESWAR PRASAD MEHTA: 
DR. K.S. MANOJ: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) Whether the Government is aware that the doctors 
pursuing DNB (Diplomat National Board) from Govemment 
recognised private institutes are getting less than that of 
the monthly scholarship provided to the doctors pursuing 
the same course from the Govemment run Institutions; 

(b) if so, the reasons therefor; and 

Programme 

Broad Specialties 

Super Specialties 

First Year 

Rs. 8,000 

Rs. 10,000 

World Bank Funds for Hospitals and Dispensaries 

3155. SHRI V.K. THUMMAR: 
SHRI KASHIRAM RANA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the World Bank is providing funds to set 
up hospitals and dispensaries in Gujarat and other States 
in the country; 

(c) the st"PS taken/proposed to be taken by the 
Govemment to ensure the payment of same amount of 
scholarship to the doctors pursuing the same course from 
different institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The National Board of 
Examinations (NBE) recognized Hospitalslinstitutions pay 
monthly stipend to their DNB trainees and not scholarship. 
There had been variation in the rate of monthly stipend 
paid by the different hospitalslinstitutions according to their 
stature, affordability and location. In order to avoid 
discrimination, all NBE accredited hospitalslinstitutions 
(both Govemment and private) have been directed on 
20th December 2004 to pay DNB trainees monthly stipend 
uniformly at the following rates: 

Second Year 

Rs. 9,000 

Rs. 11,000 

Third Year 

Rs. 10,000 

Rs. 12,000 

(b) if so, the details thereof; State-wise; and 

(c) the amount of grant/aid received from the Wortd 
Bank, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Wortd Bank is not 
providing funds to set up hospitals and dispensaries in 
Gujarat. The details of World Bank assisted Health System 
Development Projects in other States for setting up 
hospitals and dispensaries are given in enclosed 
Statement. 

SlJllemtN1t 

The details of on.going WoIfd Bank Assisted State Health System Development projects 

S. No. Name of the Date of <. Area of Crd Disbursement 

Project signingclosiQg implementation amount in upto 31.1.05 
US$ mHIion in US$ flI111ion 

1. Uttar Pradesh Health System Development Project 19.6.2000131.12.05 UP & Uttaranchal 110.00 36.01 

2. Maharashtra Health System Development Project 14.1.99131.3.05 Maharashtra 134.00 75.32 

3. Orissa Health System Development Project 13.8.98131.3.2005 Orissa 76.40 33.24 

4. Rajasthan Health System Development Project 3.6.04130.9.09 Rajasthan 89.00 4.05 

5. Tamil Nadu Health System Development Project 5.1.05131.3.2010 Tam" Nadu 110.83 nil 
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STD In TalukalTehsll ..... dquartera 
In Jh8rkhand 

3156. SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the nurnber of Taluka and Tehsil headquarters 
in Jharkhand having telephone exchanges with STD facility 
as on date; 

(b) the number of the TalukaIT ehsil headquarters in 
the above State which have not been provided with this 
facility so far and the details thereof; 

(c) the time by which these TalukaslTehsii 
headquarters are likely to be provided with the STD 
facility; and 

(d) the action being taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Concept of Taluka 
and Tehsil does not exist in Jharkhand. However, in 
Jharkhand, the entire State is divided in terms of Districts, 
Subdivisions and Blocks. Following is the status: 

Sl. 
No. 

1. 

2. 

3. 

hem 

Districts 

Sub-divisions 

Blocks 

T alii runber T alai runber TtD! IU1iJer 

22 

35 

211 

willi Exchqas will fIIaP10ne 
and STD tdy & STD faciIIy 

22 

35 

193 

22 

35 

211 

(c) and (d) Do not arise in view of (a) above. 

Facilities to Mentally Retarded People 

3157. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Government is aware that the mentally 
retarded people are neither provided with any financial 
protection nor any support for their livelihood; 

(b) if so, the reaction of the Government thereto; 

(c) the details of the various facilities being provided 
to such people by the Government at present; 

(d) whether the Government proposes to launch 
various schemes to provide financial protection, proper 
livelihood and free medical aid to such people; 

(e) whether the Government also proposes to set 
up mental health care centres on the lines of the National 
Institute of Mental Health and Neurological Science 
(NIMHANS), Bellari, Karnataka in other States also; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) As per information 
provided by the Ministry of Social Justice and 
Empowerment in the Governrnent of India, free treatment 
is provided to all persons including the chHdren with 
disabilities in Government Hospitals. The National Trust 
for Persons with Autism, Carebral Palsy, Mental 
Retardation and Multiple Disabilities is providing financial 
support to families who are willing to look after the health 
and livelihood needs of destitute and abandoned children 
with severe mental and multiple disabilities. The details 
of the scheme are available on the website of the National 
Trust (www.nationaltrust.org.In) .• 

(e) No, Sir. 

(f) Does not arise. 

Costly Medicines and Instrumenta In Ho8pItals 

3158. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government provides costly 
medicines and instruments in all the Government hospitals; 

(b) if so, the minimum and maximum prices of these 
medicines and Instruments; 

(c) whether these medicines and Instruments are 
properly utilised by the hospitals; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) In all the Central Govemment 
hospitals, the medicines, instruments and equipments are 
procured as per the need and availability of resources. 

(b) The cost of medicines may vary from a tablet of 
five paise to an injection of ampule of more than 
As. 5000/- likewise C08t of the instruments and 
equipments may vary from a few thousand to few crores 
for a state of the art equipment. 

(c) to (e) The medicines, instruments and equipments 
are utilized for the purpoee for which they are procured. 

{Englishl 

Shortage of Psychotropic Drugs 

3159. SHAI JUAL ORAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there is a shortage of psychotropic drugs 
in the country; 

(b) if so, the reasons therefor; and 

(c) the step taken to ensure the availability of these 
slrugs in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) In view of the insistence 
of certain requirements under the Narcotics Drugs and 
Psychotropic Substances (NDPS) Rules by Ministry of 
Finance there was a temporary dislocation in the supply 
of Psychotropic Drugs. However, the Ministry of Finance 
has issued necessary amendment to the NOPS Rules 
VIOI9. notification GSR 104 (E) dated 25.2.2005. Thereafter 
there has been no shortage of these drugs. 

Rural Community Phone. 

3160. SHRI SUBODHMOHITE: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL has formulated a plan to clear 
waiting list in rural areas; 

(b) if so, the details thereof; 

(c) the State-wise details of the rural community 
phones provided by BSNL during the last one year 
particularly in Maharashtra; 

(d) the areas where setting up of Rural community 
phones are still awaited; and 

(e) the reasons for delay in setting up of these 
phones? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Base 
Terminal Stations (BTSs) have been planned to cover all 
the Short Distance Charging Areas (SOCAs) for clearing 
the waiting list. Bharat Sanchar Nigam Umited (BSNL) 
has already placed order for procurement of 10.25 Lakh 
lines of Wireless in Local Loop (WLL) equipment. The 
supply of equipment has already commenced and the 
eqUipment is under installation at various places. In 
addition supply of 15 Lakh lines of Mobile Switching 
Centre (MSC) based WLL equipment is alao likely to 
commence from July, 2005 onward Further a purchue 
order for procurement of 15 Lakh of Fixed Wireless 
Terminala (FWTs) has also been issued. 

(c) to (e) BSNL has entered into an agreement on 30th 

September, 2004 with the office of Administrator Universal 
Service (USO) Fund for providing 24794 Rural Community 
Phones (RCPs) in the country progressively by September, 
2007. According to the agreement 4959 RCPs are to be 
provided by September, 2005. BSNL has provided 4000 
RCPs including 147 in Maharashtra State; upto February, 
2005. The Telecom circle-wise details regarding RCPs 
targeted to be provided and provided upto 28-02-2005 are 
given in the enclosed Statement. 

Cin:le-wise Oslails of Reps Providtld by B.S.N.L. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

2 

Andaman and Nicobar 

Andhra Pradesh 

Assam 

Bihar 

Jharlchand 

Total No. of RCPs RCPs Pnl'Iidad 
k) be pruvidIId by ... 
SepIImber, 2004 2&02-2005 

4 

0 0 

aen 123 

1913 0 

1302 05 

451 65 
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6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu-Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Chhattisgarh 

14. Maharashtra 

15. North East-I 

16. North East-II 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Tamil Nadu 

21. Uttar Pradesh (East) 

22. Uttar Pradesh (West) 

23. Uttaranchal 

24. West Bengal 

Total 

3 

1801 

145 

95 

122 

1528 

01 

1810 

576 

3140 

505 

193 

936 . 

43 

1416 

1424 

2210 

429 

05 

1072 

24794 

4 

933 

20 

23 

03 

435 

o 

975 

172 

147 

06 

o 

129 

43 

170 

618 

13 

60 

02 

58 

4000 

Integrated Infrastructure Development Works 

3161. SHRI ASADUDDIN OWAISI: WiH the Minister 
of SMAll SCALE INDUSTRIES be pleased to state: 

(a) whether the Government has received proposals 
from various States for Integrated Infrastructure 
Development works for small industries in the country; 

(b) if so, the details thereof; State-wise; and 

(c) the action taken or proposed to be taken in this 
regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (8) Yes, Sir. 

(b) and (c) One proposal for setting up an Integrated 
Infrastructure Development (110) Centre In district Nalabari 
of Assam and eight proposals for upgradation of 
infrastructure in the existing industrial estates at Sonepat, 
Rohtak, Bhadurgarh, Ambala, Yamunanagar, Hissar, 
Panipat and Gurgaon in Haryana have been received for 
consideration of the Central Govemment. Under the 110 
Scheme 86 new itO Centres and upgrada110n of 
13 existing jndustrial estates have been sanctioned so 
far. 

{TflInslstion/ 

Telephone Adala" In Andhra Pradeeh 

3162. SHRI M. ANJAN KUMAR YADAV: Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to. state: 

(a) the dates on which telephone adalats were held 

in each district of Andhra Pradesh during the last two 
years; 

(b) the number of casea received in these adalats 
during the last two years, district-wlse; 

(c) the number of cases disposed of in 1heee adaIats, 
district-wise; and 

(d) the details of relief m888Uf88 provided to the 
telephone subscribers and the rulea for conducting 
telephone adalats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Details are given in 
enctosed Statement I. 

(d) Details are available at enclosed Statement I 
and II. 
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St6lt1tMnt I 

Holding of Telephone Adalats·SSA Level 

51. Name of the 5SA 01-01·2003 10 31·12·2003 01-01·2003 10 31·12·2004 
No. Dislricl Date No. 01 No. of DetaIs Date No. of No. of 0eCais 

cases cases ofrelel cases cases ofralef 
Received 0i&p0IIed ~il Received Disposed given il 

As. As. 

2 3 4 5 6 7 8 9 10 

1. Adilabad 28102103 Nil Nil Nil 26I02I04 Nil Nil Nil 

25104103 Nil Nil Nil 22I04I04 Nil Nil Nil 

27106103 Nil 24I06I04 2 2 Nil 

22106103 Nil Nil Nil 26108104 Nil Nil Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 2 2 

2. Anantapur 28102103 Nil Nil Nil 26I02I04 Nil Nil Nil 

25104103 3 3 Nil 22104104 Nil 

27I06I03 Nil Nil Nil 24I06I04 4 4 33 

22108103 Nil Nil Nil 26I08I04 284 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 3 3 6 6 317 

3. Cuddpah 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25104103 Nil Nil Nil 22104104 3 3 Nil 

27/06103 Nil Nil Nil 24I06I04 6 6 Nil 

22108103 Nil 26108104 Nil Nil Nil 

24110/03 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 5 5 Nil 23112104 Nil Nil Nil 

Total 6 6 9 9 

4. EluN 28102103 Nil 26102104 Nil Nil Nil 

25104103 Nil NU Nil 22I04I04 Nil Nil Nil 

27/06103 Nil 24I06I04 Nil Nil Nil 
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2 3 4 5 6 7 8 9 10 

22I08I03 Nil Nil Nil 26108104 241 

24110103 Nil Nil Nil 28110/04 Nil Nil Nil 

26112103 1 329 23112104 Nil Nil Nil 

Total 3 3 329 241 

5. Guntur 28102103 5 5 Nil 26102104 Nil Nil Nil 

25104/03 3 3 685 22I04I04 Nil 

27106103 Nil 24I06I04 Nil Nit Nil 

22I08I03 6 6 Nil 26I08I04 4 4 Nil 

24110/03 10 10 Nil 28110104 6 6 Nil 

26112103 1 Nil 23112104 4 4 Nil 

Total 26 26 685 15 15 

6. Hyderabad 28102103 3 3 Nil 26102104 Nil Nil Nil 

25104103 Nil 22104104 Nil Nil Nil 

27106103 1 Nil 24I06I04 3 3 Nil 

22108103 Nil 26I08I04 Nil Nil Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 6 6 3 3 

7. Karimnagar 28102103 2 2 1,805 26102/04 Nil Nil Nil 

25104103 Nil Nil Nil 22104104 2 2 NO 

27I06I03 Nil Nil Nil 24106104 3 3 3,898 

22108103 Nil 26108104 Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 3 3 1,805 6 6 3,898 

8, Khammam 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25104/03 Nil Nil Nil 22104104 NO 
27106103 Nil Nil Nil 24106104 3 3 ~ 

22108103 Nil Nil Nil 26I08I04 2 2 Nil 

24110/03 Nil Nil Nil 28110104 1 'Nil 
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2 3 4 5 6 7 8 9 10 

26112103 Nil Nil Nil 23112104 1 Nil 

Total 8 8 

9, Kurmool 28102103 Nil Nil Nil 26102104 7 7 Nil 

25104103 Nil Nil Nil 22104104 Nil Nil Nil 

27I06I03 Nil Nil Nil 24106104 Nil 

22108103· 5 5 Nil 26I08I04 4 4 Nil 

24110103 Nil Nil Nil 28110104 4 4 Nil 

28112103 NH Nil Nil 23112104 3 3 Nil 

Total 5 5 19 19 

10, Mahaboobnagar 28102103 Nil Nil Nil 26102104 1 Nil 

25I04I03 2,000 22104104 Nil Nil Nil 

27108/03 Nil Nil Nil 24106104 1 Nil 

22108103 Nil 26108104 Nil Nil Nil 

24110103 3 3 Nil 28110104 Nil Nil Nil 

26112103 4 4 Nil 23112104 Nil Nil Nil 

Total 9 9 2,000 2 2 

11, Nalgonda 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25104103 Nil Nil Nil 22I04I04 Nil Nil Nil 

27I06I03 Nil Nil Nil 24106104 Nil Nil Nil 

22I08I03 Nil Nil Nil 26I08I04 Nil Nil Nil 

24110/03 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 

12, NeHore 28102103 Nil 26I02I04 Nil Nil Nil 

25/04103 Nil Nil Nil 22104104 6 6 Nil 

27/06103 Nil Nil Nil 24I06I04 Nil Nil Nil 

22I08I03 2 2 940 26I08I04 Nil Nil Nil 

24110/03 Nil Nil Nil 28110104 '3 3 Nil 

26112103 Nil Nil Nil 13112104 Nil Nil Nil 

Total 3 3 940 9 9 
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2 3 4 5 6 7 8 9 10 

13. Nizamabad 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25I04I03 Nil Nil Nil 22104104 Nil Nil Nil 

27I06I03 Nil Nil Nil 24I06I04 Nil Nil Nil 

22I08I03 Nil Nil Nil 26108104 Nil Nil Nil 

24110/03 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 

14. OngoIe 26102103 Nil Nil Nil 26I02I04 Nil Nil Nil 

25I04I03 Nil Nil Nil 22I04I04 Nil Nil Nil 

27I06I03 Nil Nil Nil 24I06I04 Nil Nil Nil 

22I08I03 Nil Nil Nil 26108104 Nil Nil Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112T03 Nil Nil Nil 23112104 Nil Nil Nil 

Total 

15. 
Rajahmundry 

28I02I03 
5 

5 
2,263 

26102104 Nil Nil Nil 

25I04I03 Nil Nil Nil 22104104 Nil 

27I06I03 2 2 Nil 24I06I04 2 2 Nil 

22108103 Nil Nil Nil 26108104 3 3 Nil 

24110103 Nil Nil Nil 28110104 NU NU Nil 

26112103 1 532 23112104 3 3 Nil 

Total 8 8 2,795 9 9 

15. Sangareddy 28I02I03 Nil Nil Nil 26I02I04 Nil Nil Nil 

25104103 Nil Nil Nil 22104104 2 2 Nil 

27106103 Nil Nil Nil 24I06I04 Nil Nil Nil 

22108103 Nil Nil Nil 26I08I04 Nil NH Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 
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2 3 4 5 6 7 8 9 10 

27106103 Nil 24106/04 Nit Nil Nil 

22108/03 Nil Nil Nil 26108104 Nil Nil Nil 

24110/03 Nil Nil Nil 28110/04 Nil Nil Nil 

26/12103 Nil Nil Nil 23112104 3 3 Nil 

Total 3 3 

18. Tirupati 28102103 Nil Nil Nil 26/02104 Nil Nil Nil 

25104103 Nil Nil Nil 22104104 Nil Nil Nil 

27106103 Nil Nil Nil 24106104 1 Nil 

22I08I03 Nil Nil Nil 26/08104 Nil Nil Nil 

24110/03 Nil Nil Nil 28110/04 Nil 

26112103 Nil 23112104 Nil Nil Nil 

Total 2 2 

19. Vijayawada 28102103 Nil Nil Nil 26102104 Nil 

25I04I03 Nil Nil Nil 22104104 Nil Nil Nil 

27106103 Nil Nil Nil 24106104 8 8 1,200 

22108103 5 5 10,584 26/08104 2 2 Nil 

24110103 Nil Nil Nil 28110/04 811 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 5 5 10584 12 12 2011 

20. Visakhapatnam 28I02I03 2 2 Nil 26102104 Nil 

25104/03 2 2 50 22104104 2 2 Nil 

27106103 2 2 Nil 24106104 Nil 

22I08I03 Nil Nil Nil 26/08/04 Nil Nil Nil 

24110103 Nil Nil Nil 28110/04 Nil . Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 6 6 50 4 4 

21. Vizianagaram 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25104103 Nil Nil Nil 22104104 Nil Nil Nil 

27106/03 Nil Nil Nil 24106/04 Nil Nil Nil 

22108103 Nil Nil Nil 26108104 Nil Nil Nil 
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2 3 4 5 8 7 8 9 10 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 1500 23112104 Nit Nil Nil 

Total 1500 

22. Warangal 28102103 Nil Nil Nil 26102104 Nil Nil Nil 

25104103 Nil Nil Nil 22I04I04 Nil Nil Nil 

27106103 Nil Nil Nil 24106104 Nil Nil Nil 

22I08I03 Nil Nil Nil 26108104 Nil Nil Nil 

24110103 Nil Nil Nil 28110104 Nil Nil Nil 

26112103 Nil Nil Nil 23112104 Nil Nil Nil 

Total 

StIItIImMt H 

No. 12-1/2001-(PG) ShtInII Sllnchar Nigam Limited 

(A Govemmsnt of Intiill EnlstptisB 1d" !loot; Chandlalok Building Jsnp81h, NtJw Ds/hi-II(J(J()1 

To 

All Heads of Telecom Circles and DIstricts 

Sub: Holding of Telephone Adalats. 

References: 18-1/87-PG&1 dated 11-6-87. 18-1187-PG&1 dated 8-2-88, 
18-1/87-PG&1 dated 17-9-89, 18-11B7·PG&1 dated 22-5-92. 
18-1/87-PG&1 dated Oct. 96. 2·2/2000 PEG (PG) dated 16-12-2001, 
2-2/2000-PG dated 9-2·2001 12-112OO1·PG) dated 20-3-2001 

Dated: 22.06.2001 

In order to bring Department and aggrieved customer face to face and settle the customer's problem on an 
appointed date, it was decided to fonn Telephone AdaIats in Telecom Circles and Distric:ta as an internal arrangement 
of the departments. 

Scope 

The scope of Telephone Adalat as per the earlier orders was to cover all problems relating to telephone services 
such as excess billing complaints. service complaints, non provision/delayed provision of telephone connections etc. Now 
the scope of Telephone Adalats shaD cover all Telecom Services provided and billed by the respective Telecom CIrcIesJ 
Districts. Adalat headed by CGMs can also consider the· cases of appeals against the decisions of the Adalat chaired 
by SSA head and the cases which are not individual andlor having a repercussion in whole of the Circle. The appeal 
shall be based on the facts presented before the SSA Adalat. Adalat headed by SSA heads can also consider cases 
ot excess billing which have been rejected by them 88 Administrative heads. Cases more than three months old only 
be considered by Adalats. 
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Jurisdiction and Venue: 

The Jurisdiction of Telephone Adalats conducted by CGM sh II be h' T . 
Telephone Adalat conducted by SSA head shall be his SSA a 18 elecom C,rclelDistrict. The jurisdiction of the 

Committee 

Following will be the ConstiMion of the Committee. 

(i) Adaiat headed by CGM 

(a) CGM of Telecom Circle/Districts 

(b) Financial Advisor of Circ/e/District 

(c) Engineering Officer next to CGM in Circle Office 

(d) Sr. DDGlDDGs nominated by BSNL headquarter 

Sr. DDslDDsGcan depute their joint DDsG when ever requintd. 

(ii) Adalat headed by SSA 

(a) SSA Head 

(b) Financial Advisor of SSA head 

(c) Engineering Officer one level below the SSA head 

(d) Nominee of CGM 

List of nominee from BSNL headquarter is mentioned in Annexure-I. 

Frequency Date and TH11tI: 

Chairman 

Member 

Member 

Member 

Chairman 

Member 

Member 

Member 

CGMs are to hold AdaJats once in three months and SSA heads are to hold Adalats once in two months. The 
Adalats should be conducted at regular interval. The date and time can be decided by the Chainnan of the Adalats. 
In case of Metro Districts CGM can hold Adalat once in three months and Area GMs may hold the Adalat once in two 
months. In case of SSAs where more than one CGM is holding independent charge, then all such independent GMs 
wiN hold independent Adalats for their area once in two months. 

Publicily: 

The information of holding Adalats by CGM and SSA head may be given wide publicity through local News Paper 
and Electronic Media Concerned MP and MLAs may be intimated in advance. A gap of atleast 30 days should be 
provided between the date of publication and date of Adalat. Last date to receipt of applications may be 15 days before 
the date of Adalat. 

Dscision Making: 

The decision of the Adalat should be in speaking order. The Adalat conducted by CGM shall evaluate the quality 
of Adalat conducted by his subordinates. 

Record Keeping: 

The consolidated information about number of cases settled, amount of rebate given and other relevant information 
pertaining to whole Circle may be maintained in the Circle Office. This information may be kept in the Circle web site 
so that customers of BSNL headquarter can have access and the credibility of Telecom CirclelDistrict is improved. After 
each Circle level Adalat, the representative from BSNL HQ attending the Adalat shaD give a brief (one paragraph) report 
through his Sr. DDG/DDG to Sr. DOG (PG) who shall maintain a record in his unit. 

SdI-
Sr. DOG (PG) 

22.6.2001 
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Monitoring of Systems in Earthquake Prone Areas 

3163. SHRI RAKESH SINGH: WiH the Minister ot 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether inspection and monitoring of working of 
equipments and disaster management systems in 
earthquake prone areas is done regularly; 

(b) whether any time-limit has been fixed for the 
purpose: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHAI KAPIL SIBAL): (a) to (c) Yes, 
Sir. For inspection and monitoring of working of 
earthquake recording equipments, trained persons are 
posted at the seismological observatories of the national 
network to check the performance of the epuipments 
regularly. In case of any malfunctioning officers from the 
Head Quarters of India Meteorological Department (IMO) 
are deputed immediately for rectification of faults. 

/English} 

Blacklisted Suppliers 

3164. SHRI PRABHUNATH SINGH: WIN the PAIME 
MINISTER be pleased to refer to the reply given to 
Unstarred Question No. 227 on 1.12.2004 and state: 

(a) whether the information has since been collected; 

(b) if so. the details thereof and the action taken 
thereon; 

(c) the reasons for not terminating the supplies of 
the suppliers from whom recoveries were made as has 
been done in the case of other suppliers and whose 
rates were found higher than the marketlNCCF; 

(d) whether responsibility of Purchase Committee! 
employees has since been Investigated; 

(e) if so, the outcome thereof alongwith the action 
taken in this regard; 

(f) whether the vigilance department has since 
investigated the selling of Gateway brand typing and 
duplicating paper at higher than the marketlNCCF prices; 

(g) if so, the outcome thereof; 

(h) the action taken to terminate deating with the 
supplier; 

(i) whether it is also a fact that recoveries have been 
made from DD enterprises for selling HP cartridgesltonners 
at higher than marketlNCCF rates; and 

0) if so, the reasons for not terminating the supplies 
thereof as has been done in the case of other suppliers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINlSTRY OF 
PARLIAMENTARY AFFAIRS (SHRt SURESH PACHAURI): 
(a) to 0): The information will be laid on the Table of the 
House. 

GuldeHne for Proper Disposal of Hospital Waste 

3165. KUNWAR MANVENDRA SINGH: Will the 
Minister of HEALTH AND FAMtL Y WELFARE be pleased 
to state: 

(a) whether the Government is aware that recently a 
team from the Central Pollution Control Board found that 
in Ludhiana (Punjab), Cotton waste from hospitals, 
dumped at the city's solid waste disposal plant was being 
silted, dried in the open there and sent to pack mattresses 
and quilts; 

(b) if so, the details thereof; 

(c) whether Government proposes to issue fresh 
guidelines regarding disposal of bio·medical waste by the 
hospitals; 

(d) if so, the details thereof; and 

(e) the measures taken or proposed to be taken by 
the Govemmerrt to check recurrence of such cases in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMJ): (a) to (e) The information is being 

collected and will be laid on the Table of the House. 



233 
CHAITRA 2, 1927 (Saka) 

234 to Questions 

{Translation! 

Development assistance to Uttaranchal 

3166. SHRI RAJENDER KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government of Uttaranchal has 
demanded a lump-sum amount as assistance for 
development of the State particularly of Haridwar and 
Nainit8l; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has taken any 
comprehensive steps in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (e) The 
Government of Uttaranchal is proposing Annual Plans for 
the development of the State including of Haridwar and 
Nainital. The size of Annual Plan is decided on the basis 
of availability of resources for various projectslprogrammes 
and state specific needs. The size of Annual Plans 
2004-05 and 2005-06 were finalized at As. 1810.40 crore 
and Rs. 2700 crore respectively. Besides, additionality of 
Rs. 20.47 crore were provided during Annual Plan 
2004-05. It is also mentioned that for HaridWar Ardha 
Kumbh Mela, an amount of Rs. 135 crore was provided 
for creation of infrastructure. . 

Works In Departmental ColonIe. 

3167. MOHO. MUKEEM: Will the Minister of 
COMMUNICAnONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the total number of letters from the Members of 
the Parliament received by the Minister of Communications 
and Information Technology, his deputy, the Chief General 
Manager (Maintenance) Northern Telecom circle, New 
Delhi regarding completing the works in departmental 
colonies viz Kalibarl MarglUdyan Marg, New Delhi from 
January 1, 2004 to February 15, 2005; 

(b) the details of the action taken on each letter 
separately during the said period; 

(c) whether he is aware that the departmental officers 
neither take any action nor reply to the letters written by 
the Members of the Parliament; 

(d) if so, the reasons therefor; and 

(e) the time by which appropriate action is proposed 
to bEi taken on the said letters and replies accordingly 
sent to the Members concerned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Four. 

(b) Action taken· on each letter is given in the 
enclosed Statement. 

(c) No, ~ir. The concerned officers are taking 
appropriate necessary action and replies have already 
been sent to the Members of Parliament. 

(d) and (e) Do not arise in view of (c) above . 

StsIIll1Nll7I 

SI. No. 

1. 

2. 

Name of the M.P. 
with letter No. & Date 

2 

Sh. Ajay Maken. MP 
No. 844104 dated 4.7.04 

Sh. Mitrasen Yadav, NIP 
date 23.11.04 

Details of action taken on MPs letters 

Subject 

3 

Representation from P&T 
Resident Welfare Association 
about facilities available in 
P&T Quarters Kali Bari Marg. 

Problems in P&T Colony, Kali 
Bari Marg, New Delhi. 

Remarks 

4 

Reply sent Wde DO No. 
BSNU12-201SRI2004 
dated 9.11.04 

Reply sent w'de letter No. 
4-68212004lBldg.ldated 
14.12.04 
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3. Sh. Ajay Maken, MP 
No. 1940104 dated 3.12.04 

Regarding various wol1<s In 
P& T Quarters Kall BarilUdyan 
Marg. 

Reply sent vide letter No. 
1-BldgiAraa. M.P.J2OO4 dated 
7.1.05 

4. Ajay Maken, MP 
No. 2019/04 dated 17.12.04 

Regarding renovation of P&T 
Quarters KaJi Bari Marg, New 
Delhi. 

Reply sent vide D.P. No. 
BSNU12-41SRI2OOS dated 
8.3.05 

Irregutarittes in IT Purchases 

3168. SHRI BRAJESH PATHAK: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government is aware of the 
irregularities reportedly made in the purchase of X-224 
server of I.B.M for integrated package specially at 
exorbitant prices, illegal purchase of sub-standard quality 
of software for crores of rupees in the name of 
computerization, sub-standard underground cabling wortc, 
security wol1<s carried out by a private company at very 
high rates and laying of OFC Cable by the Uttar Pradesh 
Telecom Circles (east); 

(b) if so, the facts thereof; 

(c) whether the Govemment is also aware of the 
fact that telephone equipment specially WLL is not being 
used in U. P. telecom circle (east) since the last few 
years; 

(d) if so, the details and the reasons therefor; 

(e) whether the Govemment has carried out any 
investigation or is contemplating to do so by constituting 
a high-level Central committee in this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) This has come to 
the notice of BSNL through a letter of Shri Brajesh 
Pathak., Hon'ble MP. The letter was regarding X-225 
Server and other issues. UP (East) Telecom Circle has 
purchased X-225 Server and not X-224 server for 
implementation of integrated packages. The softwares 
purchased for implementation of integrated packages went 
approved by BSNL Corporate Office. Regarding the laying 

of underground cable and optical fiber cable, specific route 
details are required for further detailed action. 

(c) WLL Equipments is being used as per available 
resources. 

(d) Does not arise in view of (c) above. 

(e) and (f) Regarding purchase of X-225 Server and 
the award of security works, the circle vigilance wing has 
been askad to investigate the matter. 

[English} 

Village Public Telephone SyMein 

3169. SHRI KASHIRAM RANk 
SHRI BIR SINGH MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether it is a fact that private operators have 
been given undue benefit to the tune of crores of rupees 
with regard to the Village Public Telephone System; 

(b) if so, the details thereof; 

(c) whether the Govemment has spent more than 
90 crore rupees to provide VPTs on behalf of private 
operators; and 

(d) if so, the facts thereof and the reaaons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Licences granted for 
operation of Basic Service in 1997-98 to six private 
companies stipulated provision of Village PubliC 
Telephones (VPTs) in 97,806 villages as a part of roll 
out obligation. All of them were not able to fulfil their 
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obligations in the stipulated time frame. Liquidated 
Damages amounting to Rs. 53.75 crores were recovered 
from private Basic Service Operators for delay in 
commencement of service and delay in provisiOning of 
VPTs and Director Exchange Lines (DELs). The licence 
also stipulated that in case a VPT is provided by 
Department of Telecommunications (Bharat Sanchar 
Nigam Ltd. as successor organization), the said rollout 
shall be treated as fulfilled. Accordingly, in the absence 
of commencement of service by the private Basic Service 
Operators or non availability of the network of private 
Basic Service Operator in that area, the Department of 
Telecommunications had provided VPTs. It may not be 
correct to draw a conclusion that Department spent more 
than Rs. 90 crores on behalf of private operators or 
private operators were given undue benefit to the tune of 
crores of rupees. 

Trends of Population Growth 

3170. SHRI SURESH PRABHAKAR PRABHU: wm 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the trends of population growth in various States 
and at the All India level during the last ten years till 
date; 

(b) the States where the proportion of female 
population especially below 14 age groups has fallen 
sharply in recent years; and 

(c) the step taken to rectify the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) A Statement showing State-
wise and All India decadaI growth rate of population 
'between 1991 and 2001 based on Census of 1991 and 

, 2001 is as enclosed. 

(b) In all the StateslUnion Territories ~xcept, Uttar 
Pradesh and Bihar, proportion of female population to 
total population in the age group 0-14 years. has declined. 
State-wise details on the basis of the Population Censuses 
1991 and 2001 is at Statement II. 

(c) The steps taken by the Govemment of India are 
as below: 

(i) The Pre-natal Diagnostic Techniques (Regulation 
and Prevention of Misuse) Act, 1994 has been 

amended to make it more comprehensive and 
renamed as Pre-conception and Pre-Natal 
Diagnostic Techniques (Prohibition of Sex 
Selection) Act, 1994 and has come into force 
with effect from 14.2.2003. 

(ii) Use of Mass Communication Medium such as 
Newspaper, Radio and T.V. for disseminating 
the message condemning female foeticide. 

(iii) The Govemment of India has launched 'Save 
the Girl Child Campaign' with a view to lessen 
son preference by highlighting the achievements 
of young girls. 

(iv) Seeking cooperation of religious and spiritual 
leaders for highlighting the importance of girl 
child and after effects of elimination of female 
foetus. 

StstemtHIt I 

Oscsda/ growth rats 01 population-StatsslUnion 
renitori8s: 2001 

India and StatelUnion Territory 1991-2001 (in per cent) 

2 

INDIA 21.54 

Andaman and Nicobar Islands 26.90 

Andhra Pradesh 14.59 

Arunachal Pradesh 27.00 

Assam 18.92 

Bihar 28.62 

Chandigarh 40.28 

Chhattisgarh 18.27 

Dadra and Nagar Haveli 59.22 

Daman and Diu 55.73 

Delhi 47.02 

Goa 15.21 

Gujarat 22.66 

Haryana 28.43 

Himachal Pradesh 17.54 

Jammu and Kashmir' 29.43 
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Jharkhand 23.36 Arunachal Pradesh 41.9 42.3 
Kamataka 17.51 Assam 37.9 41.2 

Karala 9.43 Bihar 41.7 40.9 

Lakshadweep 17.30 Chandigarh 30.3 33.6 

Madhya Pradesh 24.26 Chhattiagarh 36.6 37.5 

Maharashtra 22.73 Dadra and Nagar Haveli 38.5 39.4 

Manipur2 24.86 Daman and Diu 31.5 34.9 

Meghalaya 30.65 Delhi 33.5 36.3 
~~ 

Mizoram .• 28.82 Goa 24.4 28.5 

Nagaland 84.53 Gujarat 32.2 35.5 

Orissa 16.25 Haryana 35.4 39.4 

Pondicherry 20.62 Himachal Pradesh 30.2 35.2 

Punjab 20.10 Jammu and Kashmir" 35.6 

Rajasthan 28.41 Jharkhand 39.8 40.6 

Sikkim 33.06 Karnataka 31.7 36.3 

Tamil Nadu 11.72 Kerala 24.8 28.8 

Tripura 16.03 Lakshadweep 34.0 37.8 

Uttar Pradesh 25.85 Madhya Pradesh 38.5 39.7 

Uttaranchal 20.41 Maharashtra 32.0 35.7 

West Bengal 17.77 Manipur 32.3 35.6 

1. J & K was not included in 1991 cenaua, Intelpolated figure 
Meghalaya 42.4 43.0 

for population used. Mizoram 35;9 39.9 

2. Includes estimated popuIa1Ion of Paomata, Mao Maram and Nagaland 37.4 39 .• 1 
Punll sub-divisions of SenaptI DistrIct of ManIpur for 2001 

Orissa 32.9 35.~ 
Source: Primary Census Abstract. Census of india 2001 

Pondicheny 26.5 31.1 

StII""'nIH Punjab 30.3 34.7 

Proportion of female population to total population (in Rajasthan 39.4 40.7 

percentage) in age group 0-14 YfIIU8 Sikklm 36.8 41.3 

India and Statel 2001 1991 TamU Naclu 26.2 30.5 

Union Territory Tripura 33.8 36.7 

2 3 Uttar Pradesh 40.8 40.8 

INDIA 35.1 37.3 Uttaranchal 35.5 38.4 

Andaman & Nicobar Islands 31.2 39.4 West Bengal 33.6 37.5 

Andhra Pradesh 31.6 36.7 OJ&!< was not Included In 1991 Ceneue. 
Source: Primary Census Abstract, Ceneua of lnella 2001 
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Synthetic Dye. In Food Item. 

3171. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether food items prepared in India and exported 
have been found to be contaminated due to use of 
synthetic dyes: 

(b) if so, whether Indian food-items have received a 
setback in European countries; and 

(c) if so, the number of consignments held due to 
contamination; 

(d) whether trade experts have demanded enforcing 
a nationwide ban on manufacture and sale of unregistered 
pesticides which are being used in Indian food-items; 
and 

(e) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Rapid Alert 
Notifications issued by the European Union in May/June 
2003 reported presence of Sudan dye in chilH powder 
exported from India. Recently in February 2005, Food 
Standards Authority (FSA), UK had claimed that It had 
detected presence of Sudan 1, a carcinogenic dye in the 
chilli powder reportedly exported from InOla in the year 
2002. Consequently, the FSA had recalled the total of 
575 products contaminated with Sudan 1 dye. 

Rapid Alert, however, does not necessarily mean that 
a consignment is held up at the point of entry into the 
country. Since 10'" March 2005, exporters are to present 
a certificate from species Board to the effect that the 
consignment is free from Sudan I-IV to clear exports. 

The Sudan 1 controversy did not have any impact 
on Indian chilli exports to EU countries or elsewhere as 
is evident from the consistent increase in exports of chilli 
from India. The data for exports of chilli is as under: 

Incian Exports to EU T CUI lillian Exports 
Ye81 QuantiIy (Tones) Quantity (Tones) 

2001-02 4456 69998 

2002-03 4738 81022 

2003-04 5240 81500 

2004-05 (April-Jan) 51n 114000 

(d) and (e) Manufacture and sale of pesticides without 
registration and relevant licence is a punishable offence 
under the Insecticides Act, 1968 and as such use of 
unregistered pesticides in agriculture is already banned. 

Change In Earth Shape 

3172. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
W"I the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether by USing 30 years data of NASA Satellite 
Laser Ranging (SLR), scientists have revealed that earth 
shape has changed and the earth has flattened at the 
poles and widened at the equator; 

(b) " so, the way it is linked to the climatic events 
such as EI-Nino and other weather patterns; and 

(c) the effect of such deVelopments on human beings 
and living organisms on the earth? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) As per 
reports received, using NASA Satellite data, USA scientists 
have observed extremely small changes in the shape of 
the earth (one part ina billion in Earths oblateness). The 
study partially tinked to climatic events, highlights the 
possible influence of EI-Nino and Pacific Decadal 
Oscillation on the earth's shape and not vice versa. The 
effect is expected to be insignificant and scientific studies 
are underway in understanding the intricate processes 
that support life. 

{Ttanslationj 

Cellular Companies in Maharashtra Districts 

3173. SHRI BAPU HARI CHAURE: WiD the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the names of the private cellular companies 
providing their services in Dhule, Nandurbar and Jalgaon 
districts of Maharashtra; 

(b) the number of SIM Cards provided in these 
districts; and 

(e) the details of the criteria prescribed by these 
cellular companies tor providing SIM Cards? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) and (Il) Three private cellular 
companies, namely. Mis. Idea CeUular Ltd., Mis. BPL 
Mobile Cellular Ltd. and Mis. Bharti Cellular Ltd. are 
providing Cellular Mobile Telephone Service (CMTS) in 
Maharashtra telecom Circle Service Area on GSM based 
technology. These companies are providing mobile service 
in Dhule. Nandurbar and Jalgaon districts. The number 
of SIM cards (subscribers) of these companies in Dhule, 
Nandurbar and Jalgaon districts of Maharashtra is as 
below: 

SI. NM1e 01 private Ccmpany No. 01 SN canis (IuIa:rbNs) 
No. • an 28.l12.21lO5 

1. aMs Idea CeIUar Lid. 34.aso 

2. tNs BPL Mabie CeIUar lid. 33,985 

3. tNs Bharti Cel& lid. 17, 02S 

In addition to the above, two private companies. 
namely. MIs Reliance Infocomm Ltd. and Mis Tata 
T ele8ervices (Maharashtra) Ud. are also providing mobile 
service in Maharashtra Telecom Circle Service Area on 
COMA based technology which does not have SIM card. 
Mis Reliance Infocomm Ltd. are providing mobile service 
in Dhule and Jalgaon districts and Mis. Tats TeIeserYices 
(Maharashtra) Ltd. are providing mobile service in DhoIe. 
Jalgaon and Nandurbar districts. 

(c) The SIM cards are provided based on network 
capacity and market demand after proper verification of 
prescribed documents submitted by customel8. 

PermissIon for Treatment In Referral H~pItaI. 

3174. SHRI CHANDRA MANI TRIPATHI: WIH the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether CGHS beneficiaries are required to obtain 
permission of the concemed CGHS dispensary every time 
for continuing treatment of chronic diseases in the referral 
hoSpitals by specialists; 

(b) if so, the reasons therefor; 

(c) whether the letter No C-1310191212OO4-CGHS 
Desk-II dated 03-06.2004 Issued by the Directorate of 
Health Servicea is in conformity with 1he Government 
policy; 

(d) if 80, the effective action taken In compliance of 
the relevant rules referred to in the reply given to the 
Un&tarred Question No. 30()4 dated 18.8.2004 in the Lok 
Sabha; 

(e) whether the OPOS of the Govemment referral 
hospitalslCGHS alSp8nsaries are kept closed during the 
tea break by doctors; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) CGHS beneficiaries 
who are already taking specialised treatment in a referral 
Govt. Hospital are not required to take permission of the 
CGHS dispensary for continuing their treatment in the 
Govt. hospital. As medicines are issued to the 
beneficiaries only on the basis of vaHd prescription, the 
CGHS beneficiaries are advised to obtain fresh opinion! 
renewal of their prescription from the treating Govt. 
specialist after completion of the duration for which the 
eartler treatment had been advised by the Govt. doctor. 

The CGHS beneficiaries can avail of In -patient (IPD) 
treatment and OPD tests/investigations like X-Ray,' 
Ultrasound, etc. in the private hospitals/diagnostic centres 
recognised under CGHS by getting due permission from 
the Government for specific medical procedure/testal 
investigations that have been advised by the CGHSI 
Government specialist or CMO in-charge of the CGHS 
dispensary. Permission is granted to the beneficiaries for 
follow-up treatment in CGHS recognised private hospitals 
up to a period of six months in certain specified 
conditions. 

(c) and (d) In ~ to a letter received from a 
CGHS beneficiary, the CGHS Dte. had clarified the 
position to the beneficiary "** ita letter dated 3.6.2004 
which was of a general nature. The provisions of Govt. 
rules relating to CGHS are circulated from time to time 
for providing services under CGHS to the beneficiaries. 

(e) and (f) CGHS dispensarlee and OPDa of referral 
Govt. hospitals like Safdarjung HoapItaI, RML Hospital 
and Lady Hardinge Medical CoRege & SSK Hospital are 
not closed for any tea-break. As per the CGH~ 
Compendium, Medical 0ffIce18 and staff can take ... on 
their own table after 10.00 a.m. without hampering the 
normal functioning of the dispensary. These orders have 
been reiterated from time to time. 
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Appointment of PubUc Health Workere 

3175. SHRI RATILAL KAUDAS VARMA: 
SHRI HARIBHAU RATHOD: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased 10 state: 

(a) whether Govemment is contemplating to reinstate 
Public Health Workers of the National Rural Health 
Mission; 

(b) if so, 1he details thereof; 

(c) the number of Public HeaHh Workers appointment 
in rural areas in 1977 under the said scheme; 

(d) the details of funds spent thereon at 1hat time; 
and 

(e) the details of funds allocated to each State under 
the said scheme for 2005-20061 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) and (b) Under recently 
announced National Rural HeaHh Mission (NRHM), it is 
proposed to have a new band of community based 
functiOAariesllink workers at viDage level, called AccredIted 
Social Health Activist (ASHA) for any health related 
demands of deprived section, especially women and 
children, who find. it difficult to access health services. 

(c) At the time of inception of Village Health Guide 
(VHG) Scheme, 4.12 Iakh VHGa ware selected. They 
were given an honorarium of Rs. 501- per month for their 
voluntary community service. The scheme was accepted 
by a. States except Tamil Nadu, Kerala, J & K and 
Arunachal Pradesh. 

(d) A provi8lon of Re. 20 crorea was being made 
every year for this Scheme. 

(e) The details of the allocation to Stat .. under 
NRHM are yet to be flflallsed. 

{English} 

Highway from Ahmedabad to Bheruch 

3176. SHRt VIKAAMBHAI AAJANBHAI MADAM: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be plassed to state: 

(a) whether the Govemment is planning to consbUct 
new highway in Gujarat from Ahmedabad to Bharuch via 
Petlad under bolt scheme (not via Borada); 

(b) if so, the details thereof including the present 
status thereof; 

(c) the time by which the work is Hkely to be started; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) and (c) Does not arise. 

(d) At present, Ahmedabad and Bharuch are 
connected with the following two routes: 

1. Ahmedabad - Baroda National 
Expressway-1 

Baroda - Bharuch National 
Highway-B 

2. Ahmedabad - Nadiad National 
Anand-Baroda-Bharuch Highway-8 

80th the routes are in good condition and traffic 
worthy. 

fTnmslalion} 

Negligence of CGHS Doctors 

31n. SHRI TUKAAAM GANPATAAO RENGE PATIL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment is aware 1hat the medical 
officers and other doctors under CGHS are not punctual 
and do not treat the patients property; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to conduct any 
enquiry in this regard; 

(d) if so, the details thereof; 
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(e) if not. the reasons therefor; and 

(f) the total expenditure incurred on CGHS during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Medical Officers 
under CGHS are generally punctual and provide treatment 
to the beneficiaries to the best of their ability. The doctors 
provide primary healthcare at the dispensary !eYe1 and 
provide referral services/follow-up services at the 
secondary and tertiary le~. 

(c) to (e) As and when complaints regarding 
punctuality or misbehaviour against the CGHS doctors 

are received, the&ear. examined and necessary 
corrective/follow-up action taken immediately. When 
required, inquiries are also conducted at various levels in 
the CGHS Dte. There is an inbuih mechanism to Improve 
the functioning of CGHS dispensaries by way of 
inspections, supervision and guidance by Senior Officers 
of CGHSlDte. GHS. Necessary instructions are Issued 
from time to time to maintain punctuality and behsviour 
of the officials in the CGHS dlapansariEis. Inspection 
T earns of Senior Officers have been consthuted to monitor 
the functioning of CGHS in all the cities where CGHS is 
in operation. 

(f) The information is given at enclosed Statement. 

£xpendittue in RespscI 01 Central Govsmment HtIIIIth Scheme 

Total CGHS 

DescnptiOil 

Total CGHS 

Others 

St4JPIies & Materials 

Prolessional Services 

Total CGHS 

B.E Year 2001-2002 

Plan Non-Plan 

75600 1457525 

28500 1175000 

15900 487415 

120000 3120000 

B.E Year 2002·2003 

Plan Non-PIIIn 

58950 1475000 

48250 1185000 

12800 490000 

120000 3150000 

B.E Year 2003-2004 

Plan Non-Plan 

60300 1376400 

60000 1265000 

19700 61IlII00 

140000 3260000 

Total 

1533125 

1203500 

503315 

3240000 

Total 

1533950 

1233250 

502800 

3270000 

Total 

1436700 

1325000 

838300 

3400000 

(As. in thousands) 

R.E Ya 2001-2002 AduIIa Year 2001-3m 

Plan NoIHIIM Total Plan Non-Plan Total 

59475 13209118 13110461 56741 11911143 1253384 

23500 1489470 1512970 44862 111011a 1653B 

7!rlS 642644 649669 13580 644119 657899 

90000 3453100 3543100 115283 3449658 3564941 

R.E Vw 2002·2003 AcIuaIs V8II' 2002-2D03 

Plan Nan-RIn Total PIIn Nan-PIan TOIaI 

68400 1346400 1414800 l195li5 124t488 1331(13 

54400 1565000 1619400 68705 1782537 1851242 

18500 . 738600 757100 25903 793300 819203 

141300 3650000 3791300 184203 3817325 4001528 

R.E Year 2OQ3.2OO4 AcIuaIs Year. 2003-2004 

Plan NoIHIIM Total Plan Non-pIan Total 

70300 1377800 1448100 70669 1314978 1385647 
60000 1765000 lB25000 100257 2108035 2208292 
19700 1278Il00 12l1B3OO 54275 f323S33 1377801l 

150000 4421400 4571400 22S201 4741546 4971741 
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0eacripIi0n elf Year 2001-2002 

Plan Non-PIan Total 

Others 79860 1401400 1481260 

Supplies & Materials 67440 1000000 1067440 

Professional Services moo 2518600 2536300 

Total 165000 4920000 5085000 

/English! 

Promotion of 810-Tech Market 

3178. SHRt EKNATH MAHADEO GAtKWAD: 
SHAI ANANDRAO VITHOBA ADSUL: 
SHRI KIRTI VARDHAN SINGH: 
SHRI SUGRIB StNGH: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment proposes to promote 
the bio-tech market; 

(b) if so, the details thereof; 

(c) the details of assistance provided by the 
Govemment during each of the last three years for 
promotion of bio-tech in the country; 

(d) the criteria for allocation of such assistance; and 

(e) the system evolved to regulate the bio-tech 
protocol regimes in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE OEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes Sir, 

(b) Govemment of India (GOI) has given enough 
attention to the innovative biotech sector with an impetus 
for the development and promotion by providing incentives 
like: rationalization of custom duty on specified machinery; 
150 per cent weighted deduction on in-house R&D 
expenditure; equity support to small and medium 
enterprises through SmaU Industries Development Bank 
of India (SIDBI); 100% foreign equity investments in all 

R.E Year 2001-2002 ActuaIs Year 2001-2002 

Plan Non-Plan Total Plan Non-Plan Total 

154860 1481400 1636260 86037 1402127 1488164 

47440 1500000 1567440 56169 1239250 1295419 

moo 2500000 2517700 144n 2123850 2138327 

240000 5481400 4085140 156683 4765227 4921910 

biotech sectors; fast track clearance route for FDI in 
biotech industry; incentives under Export Promotion C8pitaI 
Goods (EPCG) scheme; customs and excise duty 
exemption to Department of .scientific and Industrial 
Research (DSIR) recognized Scientific and Industrial 
Research Organizations (SIROs). Government has also 
taken several steps for boosting exports. There are special 
incentives for units, which export 100% of their production. 

(c) Department of Bio-technology, Ministry of Science 
and Technology has been given the mandate for 
promotion of bio-tech in the country. The assistance 
provided by Department of Bio-technology during the last 
three years is Rs. 186 Crores, 221 Crores and 263 Crores 
respectively. 

There are few other departments like Department of 
Science and Technology (DST), Council of Scientific and 
Industrial Research (CSIR), Ministry of Non-Conventional 
Energy Sources (MNES), Indian Council of Agricuftural 
Research (ICAR), Ministry of Environmental and Forests, 
which also provide assistance to blo-tech sector. 

(d) The criteria for providing assistance for most of 
the schemes are on the merit of the investigation and 
infrastructure facUities available with the implementing 
agency. For setting up infrastructure facilities and centres 
of excellence, location is also given consideration so that 
these may be optimally utilized and cater to the maximum 
number of scientists. 

(e) The Govemment of India has established a weH-
conceived regulatory framework for approval of biotech 
products with independent appraisal and approval bodies 
for compliance of different Acts and Rules to ensure the 
high levels of environmental safety including human and 
animal health. The expertise and authority for different 
components of the regulatory framework for biotech 
products are, however, with the different departments of 
the Govemment. 
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Submission of GAO by National Highway. 
Authority of india 

3179. DR. K.S. MANOJ: 
SHRI CK CHANDRAPPAN: 

With the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the National Highways Authority of India 
(NHAI) has submitted the GAD (General Arrangement 
Design) for the two ROBs (Road Over Bridge) over 
Ernakulam-Kayamkulam railway line along Alappuzha 
by-pass for N.H-47; 

(b) the expected date of completion of the same 
including the budgetary provision therefor; 

(c) the current status of four laning of NH-47 from 
Cherthala to Thiruvananthapuram; 

(d) whether the survey, land acquisition etc. in this 
regard has been completed; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K H. MUNIYAPPA): (a) and (b) The GADs and estimate 
for the two ROBs on Alappuzha by-pass on NH-47 in 
Kerala are under preparation by the Railways in 
consultation with the State PWD. The estimate would be 
sanctioned after finalization of the GADs. Date of 
completion and budget provision would be known at the 
time of sanction of the estimate. 

(c) to (e) Four laning from Cherthalai to 
Thiruvananthapuram on NH-47 in Kerala has been 
identified for inclusion in the NHDP (Phase-III) to be taken 
up on Build, Operate and Transfer (BOT) basis. Bids for 
carrying out feasibility study and preparation of Detailed 
Project Report (DPR) have been Invited. Land acquisition 
would be done after finalisation of the DPR. 

(Translation) 

Identification of Poorest in .Adlva8l. 
Dominated Areas 

3180. SHRI RAMDAS ATHAWALE: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to conduct a 
survey with the· help of community baaed organizational 
Non-Governmental. Organizations to identify the poorest 
particularly in the Adivasis dominated areas In the States. 
including Maharashtra; 

(b) If so, the steps taken or proposed to be taken by 
the Government in this regard; and 

(c) the time by which such surveys are likely to be 
conducted, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) 
There is no proposal to conduct a survey with the help 
of community based OrganizationeINon-Govemmental 
Organizations to identify the poorest particularly in the 
Adivasis dominated areas in the States tncluding 
Maharashtra. However, the Ministry of Rural Development 
(MeRD) conducts a Below Poverty Un. (BPL) Ceneue 
for identifying the poor after every five years coinciding 
with the Five Year Plans. For the Tenth FIVe Year Plan 
the field survey WOf1( has already been completed by 
almost by the States. However, the reauIIa have not been 
finalised because of the order passed by the Hon'ble 
Supreme Court Civil Writ Petition No. 196 of 2001 In the 
matter of PUCL loS Union of India. 

[English! 

3181. SHRI SUBRATA BOSE: Wi. the Minister 01 
HEAlTH AND FAMILY WELFARE be pIe888d to state: 

(a) whether the WHO repl1l8entattve in Incia has 
received any letter from Prof. ShIvsankar TriYedI 01 D.S. 
Research Centre claiming that cancer is curable; 

~b) is so, the details 1hereof; 

(c) whether the Government has gone throt.V'l the 
findings of the Prof. Trivedi published in the form 01 a 
book; and 

(d) if so, the reaction of the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE· (SHRIMATI 
PANABAKA LAKSHMI): (8) and (b) The World HeaHh 
Organization (WHO) being a apecIaIlzed agency of United 
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Nations collaborates with the Health MinI8tries of Members 
States . and advises theconcemed individuals who 
approach WHO directly to contact the statutory national 
authorities in the country including ICMR, Research 
Councils of Deptt. of A YUSH and Ministry of HeaI1h and 
Family WeHare. The agency (WHO) frequently receives 
commumcations claiming cure for various diseases which 
are persued by the organization besed on their scientific 
merit. 

(c) and (d) The D.S. Research Centre, Varanasi run 
by one Prof. Shivsankar Trivedi has published a book on 
cancer. He claims to have developed a drug called 
'8arvapistl' without revealing its combination. The drug is 
not manufactured by any licensed drug manufacturing unit. 
Prof. Shivsankar Trivedi Is also ROt a qualified registered 
medical practitioner. 

fTfllnSllllion] 

Satellite for Surveillance of IndIIIn Borders 

3182. SHRI HARISHCHANDRA CHAVAN: 
SHRI Y.G. MAHAJAN: 
SHRI CHANDRA SHUSHAN SINGH: 
SHRI L. RAJAGOPAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Indian Space Research Organization 
(JSAO) is contemplating to develop a satellite for the 
surveillance of Indian borders and also planning to launch 
multi featured sateHite; 

(b) if so, the details thereof; 

(c) whether proposal to launch a new high-powered 
satellite with 24 C-band transponders has been cleared 
by the Government; 

(d) if so, the details thereof; 

(e) the time by which these satellites are likely to be 
developed; 

(f) the amount likely to be incurred on the 
development of these satellites; 

(g) whether the ISRO would launch a 350kg. Italian 
scientific satellite, AGILE, on its PSl V rocket this year; 

(h) if so, whether the ISRO had made an agreement 
With a German company in this regard; and 

(i) II so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRJ PAITHVJRAJ CHAVAN): (a) 
and (b) No, Sir. However, ISRO's earth observation 
satellites are capable of imaging entire globe in multi 
spectral as well as in different spatial resolution modes. 
During Tenth Five Year Plan, ISRO is planning to launch 
multi featured application satellites namely, Cartosat and 
Oceansat. 

(c) Yes, Sir. 

(d) GSAT-5IINSAT-4D with 24 C-band transponders 
will be launched by the 5" flight of GSl V with indigenous 
cryogenic stage. The lift-off mass of the satellite will be 
2200 kg. The transponders will act as orbital spare for 
all C-band services carried out by the INSAT/GSAT 
system. 

(e) GSAT-5IINSAT -40 will be launched by the 3rdl 
4th quarter of 2006. 

(f) Government has approved Rs. 123.75 crores for 
the GSAT-51INSAT-4D satellite. 

(g) Yes, Sir. 

(h) Yes, Sir. 

(i) Antrix Corporation, which is the commercial arm 
of Indian SpaCe Research Organisation (ISRO)lDepartment 
of Space, has entered into a contract with COSM.OS 
International Satellitenstart GmbH, Germany in January 
2004, to launch a scientific satellite "AGilE" belonging to 
the Italian Space AgenCy. The satellite weighs about 350 
Kgs. and will be required to be placed in ~ near equatorial 
orbit at a height 01 about 550 kilometres with a specified 
accuracy, using Indian Polar Satellite Launch Vehicle from 
Sriharikota launch site. 

[English] 

Postal Facilities 

3183. SHRI M. SHIVANNA: 
SHRI MAHENDRA PRASAD NISHAD: 
SHRI RAJARAM PAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether the postal facilities in Owarka subclty of 
New Delhi are not upto the mark; 

(b) the number of post offices functioning at preaent 
in various sectors of Owarka; 

(c) the steps being taken to enhance these f&eilities 
in the area; 

(d) whether the Government has conducted any study 
regarding the ratio of Post Offices and Postal staff 
vis-a-vis the population of our country; 

(e) if so, the number of Postal staff required for per 
thousand population and by what time the Government 
proposes to implement it alongwith its ratio at present; 

(f) whether the Government is contemplating to 
increase the number of Post Offices and posta/staff 
vis-a-vis the population of the country; 

(g) if so, the details thereof; and 

(h) the time by which the number of Post Offices 
and Postal employees are . likely to be increased as per 
requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR SHAKEEL AHMAD): (a) Postal facilities in Dwarka 
are being upgraded in a phased manner keeping in view 
the growth and expense of the area subject to availability 
of resources. Two Post Offices were opened, one in 
Dwarka Sector-6 and another in Neta;i Subash In$tiIUte 
of Technology in March,. 2002 and February, 2000 
respectively. 

(b) Three Post Offices, namely Dwarka Sector-6 
Delivery Post Office, Netaji Subash Ins~ute of Technology 
[)warka non-delivery Post Office. and Raj Nagar Part-II 
non-delivery Post Office (ne~r Dwarka Sector-8). .are 

,'" : 

serving the various sectors. 

(c) Efforts are underway to cater to the growing needs 
of these area in a planned manner. For this, a perspective 
plan is being formulated to provide the required facilities, 
in phases, subject to availability of resources. 

(d) to (h) Post offices are proVIded subject to fulfilment 
of distance, population and income norms. A post office 
serl/es on an average 21.11 Sq. Kms. However, 
manpoWer Is provided only on the basis of workload, not 
population. As on 31.3.2004 there were 2.5 lakh 

dapartmentalemployees and 2.99,1akh extra departmanlel 
employees in the Department working In 155669 post 
offices. . The ratio of itepartmental employ... to 
departmental post offices Is 9.63: 1. Periodical I'8Yiew ot 
the establishment 818 conducted baaed on existing work 
load norms, and where justified, manpower Is baing 
provided by redeployment, after slmultaneoU8ly complying 
with Government guidetines regarding .reduction ,of 
manpower. 

{Tl'SnIMlionj 

Alleged s.Ie of Indian Cultural 
HerI .... on Internet 

3184. SHRI HEMLAl MURMU: Will the Minlatef 
of COMMUNICATIONS AND INFORMATIOH 
TECHNOLOGY be pleased to state: 

(a) whether a racket involved, in the alleged sale of 
Indian ancient cultural heritage on the internet tIM been 
unearthed as reported in the Hindi daily 'Dalnlk Jagran' 
dated Febtuary 5, 2005; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard 
so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) EOU-Vltl branch of CSI 
which deals with the cases relating to Antiquities "-
registered RC SID 2005 E 002 on 2.2.2005 on the 
allegation of selling of anIIquIties on the web site www. 
konark collectable Co. without any valid license. However, 
the details of cases registered by other agenctea may be 
obtained from NCRB. 

(b) RC SID 2005 E 002 has been registered on 
2.2.2005 against Vikram Bachhawat, Prop. MIs Konarit 
Collectables, 20 Lindsay Street, Koikatta, West Bengal, 
ufs. 411 IPCseet. 5 & s.c .. 25 (2)rfw 14 (3) of AAT 
Act, 1972, on the allegation that he was in Hlegal 
possession of antiguities suspected to the stolen and was 
offering to eaR them on the Its web aile www. konart< 
collectables. Co. without 1Ic8nee. 

Joint Surpris8 Check led to the recoveryJeelzure of 
22 objects suspeCted to baAntlquities. .' 

(c) ,This C888.. pr'88efttIylJnder InYeatigation. 
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3185. SHRI PANKAJ CHOWDHARY: 
SHRIJAI ·PRAKASH (MOHANLAL GANJ): 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to. state: 

(a) the· number of leprosy patients in India; 

(b) whether any survey hall been conducted in this 
r.rd by the World Health Organisation; 

.(e) if so, the det$ils thereQf; . 

(d) whether a Board is proposed to be constituted to 
solve the problem of the lepers; and 

(e) if so, the time by which leprosy is likely to be 
eradicated from the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The provlslonalnumber of 
leprosy cases in India at the end of January, 2005 is 
2.07 lakh. 

(b) No, Sir. 

(c) Does not arise. 

(d) No such proposal is under consideration. 

(e) The WHO strategy is for elimination of leprosy to 
bring down the prevalence rate of leprosy below 1 case 
per 10,000 population and not of total eradication. India 
aims to achieve elimination at the National level by 
December. 2005. 

{English/ 

Un utilized Funds Under MPLAD Scheme 

3186. SHRI G. KARUNAKARA REDDY: 
SHRI S. AJAYA KUMAR: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the funds allocated under the Members of 
Parliament Local Area Development Scheme (MPLADS) 
that have not been fully utilized during the last three 
years, year-Wise and State-wise;· 

. (b) the total funds aHocated and the percentage of 
the funds utilized under the said scheme during the last 
three year. year.wise. State-wise; 

(c) the main reasons for delay in ·implementation of 
the schemes sanctioned by the Union Government; 

(d) the steps being taken by the Union Govemment 
In this regard; 

(e) the details of the amount paid as interest for the 
amount borrowed by the Govemment during the last three 
years. year-wise; and 

(f) the action being taken by the Govemment to 
ensure maximum utilization of the funds under MPLAD 
Scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI OSCAR FERNANDES): (a) and (b) The State-
wise and year-wise position of funds released, expenditure 
incurred and percentage of utilization from the inception 
of the Scheme till 31.3.2002, 31.3.2003 and 31.3.2004 
under Members of Parliament Local Area Development 
Scheme (MPLADS) is given in the enclosed Statement. 

(c) The works under the Scheme are sanctioned and 
got executed by the District Administration on the basis 
of recommendation of the concemed Hon'ble Member of 
Parliament. The following are main reasons for delay in 
the implementation of works under Scheme: 

(i) Delay in processing of recommendations 
received from the Members of Parliament by 
District Administration; 

(ii) Delay in preparation of technical scrutiny and 
estimates by the concerned implementing 
agencies; 

(iii) Delay in issue of financial and administrative 
sanction by the District Administration; 

(iv) Delay in transfer of funds from the nodal distric.t 
to the implementing district, and 

(v) Delay in acquisition of land. 

(d) The Govemment of India has been advising the 
State Govemments and District Administration to follow 
the provisions of the Guidelines including those relating 
to monitoring of works and implement works recommended 
by Members of Parliament expeditiously. The District 
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Administrations have been advised to sanction the eligible 
works without waiting for actual release of hn:IB. MPLADS 
works monitoring software has been launched by 
Government of India to have proper monitoring of the 
Scheme implementation at different levels. Special review 
meetings were held with the State Governments and 
District Administration to ensure expeditious implementation 
of the recommended works. 

(e) As per the information furnished by the 
Department of Economic Affairs, Government of India has 
paid total interest on the total outstanding borrowing of 
the Government during the last three years as follows: 

(i) 2001-02 

(ii) 2002-03 

Rs. 114173 ClOre 

Rs. 124573 crore 

(Hi) 2003-04 (Provisional) - As. 128114 crore 

(1) In order to ensure maximum utilization of the fund 
of MPLAO Scheme, the Government receives the status 
Report furnished by the District Administration every 
month. District Administrations have been requested to 
review the implementation with their executive agencies 
and are requested to take immediate necessary action to 
utilize the money already released for completton of the 
pending works. During current financial year 2004-05 
eenior official of the Ministry of Statistics and Programme 
Implementation held review meetings with the District 
Collectors and Senior Officers of State Governments of 
J&K, Punjab, Maharaahtra (Nagpur DivIsIon). West Bengal, 
Deihl, Union Territory of Chandigarh and Tripura for 
expediting utiDsation of the fund. 

Stale-wise MPLAOS funds IfIIB8sed, 8XpBf1dilulfl incumId, ptiIIf:Sf1IJIgt uIiIiution 0IIfIt: IfIIstI8tId 
for both Lok Sabha and Rajya Sabha Membtlnl of PsdIamtJnIImm Ihs Incsption of 

/he schBmtI IiH 31.03.2002, 31.03.2003 lind 31.03.2()(N 

(As. In Lakh) 

Stale Released by GovI. d InIIa Expedn Inamd % UIilIIIion CMI' ...... 

Since 1993-94 til 

31.03.2002 31.G3_ 31.03.2004 31.03.2002 31.03.2003 31.03.2004 31.03.2002 31.03.2003 31.03.2IXM 

2 3 4 5 6 7 8 9 10 

1. Nominated 10710 13600 16050 71ZT.l 10619.5 12322 72:, 78.1 78.77 

2. Andhra Pradesh 70685 82695 94895 55902.5 66700 78581 79.1 80.7 82.81 

3. ArunarJlaI Pradesh 3515 4215 4815 2958.9 3818.9 4593 84.2 90.6 95.40 

4. Assam 23235 28555 33255 18201.3 23217.7 28581 78.3 81.3 85.95 

5. Bihar 66205 n235 88885 47538.8 80151.1 71916 71.8 n~ 8O.t1 

6. Goa 3015 3615 4415 2173.8 2912.4 3301 72.1 80.6 74.78 

7. Gujarat 41625 4933S 57085 29395.2 37128.9 44677 70.6 75.3 78.26 

8. Haryana 17315 20525 23575 14666 1810U 21143 84.7 88.2 88.88 

9. Himachal Pradesh 7935 9335 10735 5970.2 7557.4 9344 75.2 81.0 87.06 

10. Jammu and Kashmir 8250 10850 12850 4924.5 6669.5 8671 59.7 62.6 67.48 

11. Kamatalca 46090 54000 62600 36264.3 43870.9 S8OO3 78.7 81.2 88.4 

12. Kerala 32875 38985 45345 20347.6 26762.4 33010 61.9 68.6 72.80 
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13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Sikkin1 
23. Tamil NaIll 

24. Tripura 

25. * UItar Pradesh 

26. West Bengal 

27. And8man And Niccbar Islands 

28. Chandigaltl 

29. Daman and Nagar HaVlli 

30. Daman and Diu 

31. Delhi 

32. Lakshadweep 

33. Poncicheny 

34. Chhattisgam 

35. UIIaranc:hII 

38. Jharkhand 

CHAITRA 2, 1927 (&rAar) 

2 3 4 5 8 7 

4n40 55860 64460 38119.1 46757.9 56119 

76265 89875 103225 52793.8 67018 81872 

8 

79.8 

69.2 

4615 2878.7 3828.7 4449 84,3 3415 

3015 

2410 

4215 

3915 

2810 

4615 2764.1 3526.5 4076 91.7 

3210 2484.8 2778.7 3112 103.1 
2410 2710 3210 2310 2610 2965 95.9 

35670 41700 48650 22202 28186.8 34568 

22095 25605 3095S 14891.1 19759.2 23714 

41295 46125 55075 33273.5 41053.9 48570 

2400 2810 3110 1937.7 2512.6 2688 

67535. 78535 89785 57495.2 70110.8 84839 

3515 4115 4715 1725.3 2915.6 3955 

130040 152670 176070 99275.8123325.4 148918 

60405 71685 85485 38921.8 49369.8 80569 

705 1205 1605 615.4 872.7 15.52 

1005 1205 1405 574.7 773.8 1378 

1105 1405 1605 776.9 1132.1 1503 

1205 1405 1605 1058.3 1407.3 1490 

10295 11995 14095 7288.1 8656.2 10966 

805 1205 1405 802.9 877.7 938 

2410 2810 3210 1757.8 2255.9 2511 

17145 20165 23765 13533.1 17490.7 19591 

7725 9425 10875 5464 7109.3 8583 

17375 21575 26525 12004 15630.3 19808 

889440 1049780 1217980 661018.3 827270.2 1000938 

62.2 

67.4 

SO.6 

SO.7 

85.1 

49.1 

76.3 

64.4 

87.3 

57.2 

70.3 

87.8 

70.8 

99.7 

12.9 

78.9 

70.7 

69.1 

74.3 

282 

9 10 

83.7 87.08 

74.8 79.31 

86.1 92.39 

90.1 88.32 

98.9 98.83 

96.3 92.37 

67.8 71.05 

77.2 76.61 

85.3 88.19 

88.4 88.44 

89.3 94.49 

70.9 83.89 

SO.8 84.58 

88.9 70.85 

72.4 98.70 

64.2 98.09 

80.6 93.67 

100.2 92.87 

12.2 77.80 

72.8 86.77 

80.3 78.24 

88.7 82.44 

75.4 78.92 

72.4 74.68 

78.8 82.18 

hnplenwrtatlon of PNDT Act (b) if so, the steps taken to implement. the Ad. to 
check female foeticide effectively; 

3187. SHRI MAGUNTA SREENIVASULU REDDY: 
Wi" the Minister of HEALtH AND FAMILY WELFARE be 
pleased to state: 

(a) whether there is a Pre-Natal Diagnostic 
Techniques RegulIIIions and Prevention of Misuses Act; 

(c) whether there is any proposal to set up "Cracle 
Babies Centres- in Andhra Pradesh where unwanted 
children mostly female could. be leal; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes. Sir. ·The 
Implementation of the Pre-Natal Diagnostic Techniques 
Act rests with the States and Union Territories through 
the Appropriate Authorities appointed under the Act at 
State. District as well as at Sub-district 'levels. The 
violators of the Act are punishable with imprisonment upto 
5 years and fine up to Rs. 5 lakhs, along with cancellation 
of registration of the license. By the end of February 
2005, 25770 Units have been registered in the Country. 
There are 300 ongoing CourtlPolice Cases and 33 
machines seized/sealed. Out of the total of 300 violations, 
214 relate to non-registration, 10 relate to non-
maintenance of records, 24 against communication of the 
sex of the foetus and the remaining are for other violations 
of the Act. National Monitoring and Inspection Committee 
has been constituted at the Central level to take stock of 
the ground realities by field visits to the problem areas. 
The sale of ultrasound machine by the manufactures can 
only be made to the units registered under the Act. For 
better implementation of Act at prosecution level, National 
Judicial Academy, Bhopal has been involved in the training 
of Judiciary. To enhance awareness about the Act, a 
number of activities through print and other media units 
are undertaken~ 

It is, nevertheless, recognized that mere legislation 
is not enough to deal with this problem that has roots in 
social behaviour and prejudices. Various activities have 
been undertaken to create awareness against the practice 
of prlHlatal determination of sex and female foeticide 
through Radio, Television, and print media units. 
Workshops and seminars are also organized through 
Voluntary Or~izations at Statelregionalldistrictlblock 
levels to create awareness against this social evil. 
Cooperation has also been sought from religious leaders, 
as weU as medical fraternity to curb this practice. The 
Govemment of India has launched 'Save the Girl Child 
Campaign' with a view to lesson son preference by 
highlighting achievements of young girls. For .. 2003-04, 
Ms. Sania Mirza, Tennis player, and for 2004-05, Ms. 
Aruna Kesvan, CBSE topper, were appointed as Brand 
Amb8ssador for the campaign. 

(c) and (d) The state Govermnent of Andhra Pradesh 
has informed that· they' are discussing the proposaJ to 
place cradles at all Government Hospitals with the Women 
Development and Child Welfare Department. 

Polio Campa 

3188. SHRI RAJESH VERMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the n~r of polio camps held during the last 
three years in the country; State-wise; 

(b) the number of polio cases reported after holding 
the camps in the country, State-wise; 

(c) whether there is any reduction In the number of 
cases of polio tnthe country during the last three years 
in comparison to the period when there were no such 
camps held; 

(d) if so, the details thereof and if not, the reasons 
therator: and 

(e) the step taken to create more awareness among 
the public about the polio? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The number of supp1ementary 
immunization activities held during last .three years is 
enclosed Statement I 

(b) The number of polio cases detected during last 
three years is enclosed Statement II. 

(c) and (d) 1600 polio cases were reported during 
2002 which was reduced to 225 during 2003 and further 
reduced to 136 during 2004. Thus, there has been gradual 
reduction In number of polio cases during last three years 
in the country. Before initiation of polio camp~ign in 1995 
number of polio cases reported during 1992, 1993, and 
1994 were 9390, 7576 and 6041 respectively. 

(e) To create more awareness among the public 
about polio every opportunity is utUized for mass media, 
(electronic & print media), inter personal communication. 
The electronic media covers Information, Education, 
Communication material on the network of radio and 
television. The print media includes publication of 
advertisement in neWspapers across the country (local 
and national). In addition to above, pamphlets, posters, 
banners and hoardmgs are displayed at the . important 
locations of public gathering throughout the country. 
Moreover, to create awareness in the villages, milking 
activities are undertaken during the polio rounds. 
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Statement showing Number of Polio Camps held in /he counlly Statewise in the last 3 yeatS 

2002 2003 2004 

STATENTs NID SNID NID SNID NID SNID 

20111 3rd 29th 17111 5tIl 9th 6IIi 1st 14111 9th 4111 22nd 4111 10111 21st 911 4111 22nd 
Jan Mar Sep Nov Jan Feb ApI J\rle Sep Nov Jan Feb AprI ~ Nov May JtJy Aug 

2 3 6 7 10 11 12 13 14 15 16 17 18 19 20 

Andaman & Nieobar lslandS Y Y Y y Y Y Y Y Y 

Andhra pradesh' 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Dadra and Nagar Haveti 

Daman and Diu 

Delhi' 

Goa 

Gujarat 

Haryana' 

Himachal Pradesh 

Jammu-Kashmir 

Jharkhand 

Kamataka' 

Karala 

Lakshadweep 

Madhya Pradesh 

Maharashl!i' 

Manipur 

Maghalaya 

Mizoram 

Nagaland 

Y 

Y 

Y Y 

Y 

Y 

Y 

Y 

Y 

Y 

Y 

Y 

y 

y 

y 

y 

Y 

Y 

Y 

Y 

Y 

Y 

y 

Y 

Y 

y y 

y y 

y y 

Y Y Y Y Y Y Y Y 

Y Y Y y.", 

Y Y Y Y y' y 

y y y y y y y y y y y yy t y y 

y y 

y y 

y y 

y y 

'y yy y y 

y y y y y 

y y y y y 

y y y y y 

y y y y y y y y y y y 'Y' Y Y y 

y y y y y y y 

y y y y y y y y y y, y y 

y y y y y y y y y y y y y y y y 

y y 

y y 

y y y y y 

y y y y y 

y y y y y y y y y y y y y y y 

y y 

y y 

y y 

y y y y y y y 

y y y y v 

y y y } y 

y y y y y y y y y y y y 

y y y y 

y y 

y y 

y y 

y y 

y y y y y y y y 

y y y y y 

y y y y y 

y y y y y 

y y y y y 



267 MARCH 23, 2006 

2 3 4 5 8 7 8 8 10 11 12 13 14 15 18 17 18 19 20 

26. Orissa' Y Y Y Y Y Y Y Y Y y 

27. Pondicherry Y Y Y Y y. y y y 

28. Punjab Y Y Y Y Y Y Y Y 

29. Rajasthan Y y Y Y Y Y Y Y Y Y Y Y Y 

30. Sikkim Y Y Y Y Y Y Y Y 

31. Tam~ Nadu Y Y Y Y Y Y Y Y 

32. Tripura Y Y Y Y Y Y Y Y 

33. Uttar Pradesh Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y 

34. UIIaranchaI' Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y 

35. West Bengal Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y V 

Y means camp held. Blank nans no camp held 

SlId,.", /I 

Polio c.. lor 2OfJ2 To 2O(U (lIpto #It Ms!r:h, 2005) 

S. No. Name of the StateIUT WId Polio virus 

·02 03 04 

1 2 3 4 5 

1. Andhra Pradesh 0 21 1 

2. Andaman and Nicobar Islands 0 0 0 

3. Arunachal Pradesh 0 0 0 

4. Assam. 0 0 

5. Bihar 121 18 41 

6. Chandigarh 1 0 0 

7. Chhattisgarh 0 0 

8. Dadra and Nagar Haveli 0 0 0 

9. Daman and Diu 0 0 0 

10. Delhi 24 3 2 

11. Goa 0 0 0 

12. Gujarat 24 3 0 
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2 3 4 5 

13. Haryana 37 3 2 

14. Himachal Pradesh 0 0 0 

15. Jammu & Kashmir 0 0 

16. Jharkhand 12 0 

17. Kamataka 0 36 1 

18. Kerala 0 0 0 

19. Lakshadweep 0 0 0 

20. Madhya Pradesh 21 11 0 

21. Maharashtra 6 3 3 

22. Manipur 0 0 0 

23. Meghalaya 0 0 0 

24. Mizoram 0 0 0 

25. Nagaland 0 0 0 

26. Orissa 4 2 0 

27. Pondicherry 0 0 0 

28. Punjab 2 0 

29. Rajasthan 41 4 0 

30. Sikkim 0 0 0 

31. Tamil Nadu 0 2 

32. Tr1XJra 0 0 0 

33. Uttaranchal 14 0 

34. Uttar Pradesh 1242 88 82 

35. WestBenga/ 49 28 2 

Total 1600 225 136 

[TllII1SIationj (a) whether enterprises in core sector need to raise 
the level of production in order to increase the rate of 

tncreulng Level of ProducIIon In Core Sector GI088 Domestic Product (GOP); 

3189. SHRI RAMJI LAL SUMAN: (b) if so, the reaction of the Government thereto; 

DR. CHINTA MOHAN: (c) the entetpriaes included in the core sector so far; 

WUI the PRIME MINISTER be pleased to state: (d) the reasons for non-incIusion of Irrigation sector 
in the core sector; 
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(e) whether improvement and expansion of irrigation 
system is imperative for the development of agricuHure; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) Yes, Sir. 
In order that the economy grows at the rate of at least 
7 to 8 per cent per year in a sustained manner, it is 
essential that crore sector enterprises are enabled to 
realize their intrinsic growth and employment potential. 

(b) The Government is committed to take all 
necessary steps to put the core sector on a robust footing 
through a wide range of policies, programmes and 
projects. 

(c) NTPC, ONGC, IOC, BPCL, HPCL, GAIL, CIL, 
SAIL, RINL are some identified Central Public Sector 
Enterprises in the core sector. This is not exhaustive 
listing as others are free to invest in core sector subject 
to sectoral guidelines. 

(d) to (f) Irrigation is an extremely important 
component of rural infrastructure, and improvement and 
expansion of irrigation system is imperative for 
development of agriculture. In order to give this sector 
appropriate focus, a Committee on Rural InfraStr:ucture 
has been set up. The National Common MinilJ"lum 
Programme has identified irrigation as one of the areas 
of highest priority. The Accelerated Irrigation Benefit 
Programme has been assisting the State Governments in 
completing 'last mile' irrigation projects. The budget for 
this programme has been substantially increased from 
As. 2800. crore in 2004-05 to Rs. 4800 crore in 2005-06. 
A Pilot Scheme for repair, renovation and restoration of 
water bodies has been approved and Rs. 100 crore has 
been provided in 2005-06. To improve water use efficiency 
in agriculture, micro irrigation is being promoted and Rs. 
400 crore has been provided for this in 2005-06. 

Construction of Wider Bridge Acron 
Nanganil River 

3190. SHRI S.K. KHARVENTHAN: W~lthe Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has received 
representations tor construction of anew· wider bridge 
across Nangqnji River of National Higt:Jway (NH 209-

Dindigul-Palani-Coimbatore-Bangalore Road) so as to ease 
the traffIC; 

(b) whether the Government proposes to construct a 
new bridge across the'said river; . . 

(c) if so, the details thereof; and 

(d) if not, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) and (c) The State Government has proposed for 
inclusion of the provision for conat~ of new wider 
bridge across river Nanganji at km 3312 of NH 209 in 
the Annual Plan 2005-06. Inclusion of the proposal is 
subject to the availability of funds and inlllr-se-priotily of 
works. 

(d) Does not arise; 

Health Facilities In Naul Affected Areas 

3191. SHRIMATI KARUNA SHUKLA: 
DR. LAXMINARAYAN PANDEY: 

Will the MINISTER OF HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government is aware that the health 
facilities are almost nil in the naxaJ affecled areas; 

(b) if so, the reasons therefor, 

(c) whether the Government is formulating any 
scheme at the national .Ievel to provide better health 
facltities in the naxal affected areas; 

(d) if so, the details thereof; and 

(e) the time by which the scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANAMKA LAKSHMIY-(a) and (b)HMIh fad1rt1$s in 
the country, including naxal affected areas, are being 
provided through a three tier network of Sub-centre, 
Primary Health Centre and Community Health Centre on 
the foUowing population nonns: 
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Centre 

Sub-Centre 

Primary Health Centre 

Community Health 
Centre 

Population Norms 

Plain Area HlllylTribal 
DifficuH 

Area 

5000 3000 

30,000 20,000 

1,20,000 80,000 

Government is aware of certain gaps in health 
infrastructure in certain areas and has been advising the 
concerned State Governments to fill up the existing gaps 
on priority basis. 

(c) to (e) Government has recently approved 
launching of National Rural Health Mission (NRHM) from 
April, 2005, throughout the country with special focus on 
18 States which includes 8 Empowered Action Group 
States (Bihar, Jharkhand,. M.P., ChhaHisgarh, U.P., 
Uttvanchal, Orissa and Rajasthan), 8 North East States 
(Assam, Arunachal Pradesh, Manipur, Meghalaya, 
Mizoram, Nagaland, Sikkim and Tripura) Himachal 
Pradesh and Jammu and Kashmir. The main objective of 
NRHM is to provide accessible, affordable, accountable, 
effective and reliable primary health care, especiany to 
poor and wlnerable sections of the population. 

[English} 

Empanelment of IPAS 1982 Batch 

3192. SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 

WiH the PRIME MINISTER be pleased to state: 

(a) whether the Government is aware that Prime 
Minister Office has issued instructions to DOPT for 
empanelment of 1982 batch. of India Postal Accounts 
Service for the post .of Joint Secretary under the Central 
Staffing Scheme; 

(b) if so, the reasons.for not considering Indian Postal 
Services (IPS), Indian Forest Service and other Group A 
Services for empanelment alongwith the Indian Postal 
Accounts Service; 

(c) whether the IPS and other Group A Services 
have been empanelled only upto 1978; 

(d) if so, the reasons therefor; 

(e) whether the Govemment proposes to consider 
empanelment of IPS and other Group A Services 
alongwith the Indian Postal Accounts Service; 

(f) if ad, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURf): 
(a) No Sir. 

(b) in view of (a) above, the question does not arise. 

(c) to (g) The empanelment of officers of All India 
Services and other Group 'A' Services for holding the 
posts of Joint Secretary/equivalent under the Central 
Staffing Scheme is done considering officers of the same 
year of allotment together as one group. No distinction is 
made between the services in the matters of 
empanelment. The proposals are processed as per the 
extant instructions· as and when they are received from 
the cadre controlling authorities. 

Outsourcing and Prlvatl.lng of Passport work 

3193. SHRI M.P. VEERENDRA KUMAR: 
SHRI P. KARUNAKARAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Govemment has decided to out 
source and privatise passport work in the country; 

(b) H so, the reasons therefor; 

(c) whether the Government has received any 
representation from the all India Passport Employees 
Association in this regard; 

(d) if so, the details thereof; 

(e) whether there is unrest among staff working in 
various Passport Offices in the country and they have 
resorted to strike etc. on this issue; and 

(f) if so, the steps takenlproposed to be taken in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) No, 
Sir. 

(b) Does not arise. 

(e) and (d) The All India Passport Employees 
Association has been submitting representations from time 
to time on various issues pertaining to service matters. 

<e> Any unrest among staff members on this issue is 
uncalled for since Government has taken no decision to 
OUISource or privatize passport Issuance work. The All 
India Passport Employees Association resorted to strike 
in December, 2004 on this issue which was hence 
unjustified and the strike was also called off by them 
after about a week. 

(f) Some of the legitimate issues pertaining to the 
seMce matters have already been resolved. Some other 
issues require the approval of other authorities in the 
Govemment of India These issues are regularty followed 
up with the concerned authorities. 

3194. SHRI RUPCHAND MURMU: WiD the Minister 
of OCEAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has received any 
proposals relating to ocean Development during each of 
the last three years; 

(b) If so, the details thereof; State-wise; 

(c) Since when theee propoeaII have been lying with 
the Union Govenvnent and the Iateet poeition thereof; 

(d) the reasons for delay in giving clearance to these 
proposals; and 

(e) the time by which these proposals are likely to 
be approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND THE MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) and (b) No 
Sir. The Department doesn't have any provision to support 
the proposals submitted by the State Government, relating 
to Ocean Devetopment. 

(c) to (e). Doesn't arise. 

Elections In Central Council of HomoeopIdhy 

3195. DR. LAXMINARAYAN PANDEY: Will the 
MINISTER OF HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether conducting elections in· the States/Union 
Territories for Central Council of Hornoeopathy is the 
responsibility of the Union Government; 

(b) if so, the details thereof; 

(c) when these elections were last held in aft StateaI 
Union Territories; 

(d) whether these elections were held within the 
specified time period; 

(e) if not, the reaSons therefor; and 

(f) the action taken against the concemed officers in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (b) The Central Council of 
Homoeopathy (CCH) is constituted in accordanca with 
the provisions under Section 3 (I) of the HomoeopIdhic 
Central Council Ad. According to the ptOCedure laid down 
in the Hornoeopathic Central Council (Election Rules) 
1975, the electiol'l8 are conducted in respect of the 
registered Homoeopathic practitioners by the Returning 
Officer appOinted by the Central Govt. on the 
recommendations of the State Go'll. concerned and 
Registrar of the Faculty of Homoeopathy of the UnMtrelly 
concerned. 

(c) to (8) The /at eteetion of the CCH were held in 
1997-98 in all the State8-except Maharashtra and BIhar. 
As per provisions under Section 7(1) of HCC. Act, 1973 
the President, Vice President or members of the Central 
Councils hold office for a term of five years from the· 
date of the election or nomination, as the cue may be, 
or until their successors are duly elected or nominated, 
whichever is longer. 

The State Governments have requested to get the 
CCH election conducted expeditiously. 
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·SIM Card Cloning 

3196. SHRI D. VITTAl RAO: 
SHRI SURESH KAlMADI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether SIM card cloning has become a fast 
growing business in all parts of the country as reported 
in the Hindu dated February 4, 2005; and 

(b) if so, the steps taken/proposed to be taken by 
the Govemment to prevent SIM card cloning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As far as Global 
System for Mobile (GSM) networks in the country are 
concerned, In which Subscriber Identification Module (SIM) 
cards are used in mobile phones, no Instance of cloning 
of SIM cards has been reported in the country so far. 
Moreover, no complaint of Cloning of SIM cards in GSM 
net\tork has been referred by any Service Provider either 
with the Department of Telecommunications or with 
Telecom Regulatory Authority of India. 

However, ctontng of Code Division Multiplex Access 
(COMA) mobile phones have come to the notice. The 
COMA phones do not have a SIM card. 

The cloning of SIM cards may cause concerns to 
security of the country. However, the same can be 
avoided by making chances of cloning extremely rare by 
having latest authentication algorithms and timely detecting 
cases in por-active manner using Fraud Management 
System. 

In this regard, GSMAsaociation has already circulated 
security algorithms to Its members. The network operators 
are requirement to deploy and activate the same in all 
SIM cards and their network. Some of the Operators 
have already deployed such algorithms in their network. 

eaSing of Visa Norms by US 

3197. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether in a significant easing of visa rigours the 
U.S. has extended the validity of visa clearances for 
certain key categories including students, exchange 
visitors, temporary worker, intra-company transferees, and 
tourist and business travelers; 

(b) if so, the extent to which India wiil be benefited 
by this relaxation of U.S. visa norms; 

(c) whether new visa holders in these categories will 
not require a new visa when the original one expires; 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDEAJIT SINGH): (a) Visa 
applications for persons to study or work in certain 
sensitive scientific and technical fields in U:S. are subject 
to an interagency clearance in Washington, DC, called 
Visas Mantis. Visas Mantis clearance process has been 
used to screen against the illegal transfer of technology. 
Once the clearance process is complete and a visa is 
issued, the individual may apply for admission at a U.S. 
port of entry. The U.S. Department of State, in 
consultation with the U.S. Department of Homeland 
Security, has extended the validity of Visas Mantis 
clearances for the F (student), J(exchange visitors), 
H(temporary workers), L(intracompany transferees) and 
B(tourist and business) categories of visas. 

(b) Indian visitors to U.S. coverad under Visa Mantis 
programme would benefit from this relaxation. 

(c) and (d) This relaxation would mean that if the 
original visa has expired and a new visa application is 
filed to retum to the previous study or work programe in 
the United States, another VISas Mantis clearance may 
not be required. However, the U.S. consular officers would 
have the discretion, if warranted, to request a Visas Mantis 
clearance during any visa adjudication. International 
students (F visas) who have received a Visas Mantis 
clearance and been issued a visa will benefit from having 
that clearance be valid for up to the length of the 
approved academic program, to a maximum of four years. 
If a student changes academic programs, the clearance 
will no longer be valid and a Visas Mantis review would 
be required should the applicant reapply for a new visa. 
Temporary workers (H visas), exchange visitors (J visas) 
and intracompany transferees (L visas) can receive a 
Visas Mantis clearance valid for the duration of their 
approved activity to a maximum of two years. If the nature 
of the visa holder'S activity in the United States changes, 
the clearance will cease to be valid and a new Visas 
Mantis review would be required should the applicant 
reapply for a new visa. Business visitors (8-1 visas) and 
visitors for pleasure (8-2 visas) can receive a Visas Mantis 
clearance valid for one year, provided that the original 
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purpose tor travel, as stated in the visa application, has 
not changed on subsequent trips. 

{T ranslationj 

Improvement of Telecom Services In States 

3198. SHRI SHIVRAJ SINGH CHOUHAN: WiD the 
Minister ot COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the existing communication system In 
Uttaranchal, Madhya Pradesh and Chhattisgarh is inferior 
in comparison to other States; 

(b) if so, the reasons therefor, 

(c) the steps taken by the Government to improve 
the communication system in these States; and 

(d) the amount spent on the development of 
communication system in these States during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) In order to further improve the communication 
system. following steps are taken in phased manner to 
improve the services; 

(i) Connecting all exchanges on reliable digital 
media. 

(ii) Replacement of under ground paper core cables 
by other systems in phased manner; 

(iii) Creation of pole less network to reduce drop 
wire; 

51. No. Name of State 

2001-02 

1 . Uttaranchal 149:68 

2. Madhya Pradesh 635.00 

3. Chhattisgarh 93.30 

(iv) Opening of more telephone exchange (Remote 
SwItching Units/Remote Une Units (RSUalALUs) 
thereby reducing. exchange area size. 

(v) Introduction of Wit8tess in Local Loop (WLL), 
Digital Une Concentrators to reduce Under 
Ground Cable. 

(vi) Conversion of Single Base Module (SBM) into 
(ASUs). 

(vii) Conversion of C-DOT 256 Port exchanges into 
AN-RAXs (Accesa Network-Rural Automatic 
Exchanges). 

(viB) Centralized fault booking at soec (Short 
Distance Charging Centre)lLOCC (Long Distance 
Charging Centre). 

(Ix) Provision of maintenance free battery sets and 
Engine Alternators for back-up power euppIies. 

(x) Annual Maintenance Contract (AMC) entered for 
WLL equipment& worlcing in IUJ8I area IncIucIng 
Fixed Wireless Towers (FWTa) and provision of 
AMC in new supplies. 

(xl) Provision of extended maintenance free battery 
with WLL-FWT for providing longer talk time and 
stan*y lime. 

(xii) Battery charger of FWT to operate In the voltage 
range of 90-300 V. 

(xiii) Augmentation of GSM network capacity 
progressively. 

(d) Amount spent on the development of 
communication system in UttaranchaI, MadhVa Pradesh 
and Chhattiagarh States c:UIng last three years is given 
below: 

Amount spent (In Crores of Rupees) 

2002-03 2003-04 

174.01 83.26 

466.69 222.39 

128.12 78.90 
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aDlnguai Entries In Pauporta 

3199. SHRI SANTOSH GANGWAR: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

<a) the language in which entries are being made in 
the passports issued in the country; 

(b) whether during the course of inspection on 
January 07, 2002 of Regional Passport OffIce, Delhi by 
the Parliamentary Committee on Official language it was 
intormed that these entries win be done bilinguaUy; 

(c) if so, the reasons for !ts non-compliance; and 

(d) the time by when It is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) 
English. 

(b) to (d) The matter t)asbeen examined in detail 
and for the time being, due to technical reasons It is not 
posSible to make bHinguai entries In the passports. 

{English} 

Partnership with Intel Corporation 

3200. SHRI IQBAL AHMED SARADGI: 
SHRI RAYAPATI SAMBASIV~ RAO: 
SHRI ALOK KUMAR MEHTA: 

Wilt the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Intel Corporation has announced a 
partnership with the Ministry of Communications and 
Information Technology to provide inexpensive and 
effective communication and IT facilities to remote villages; 

(b) if so, the main points thereof; and 

(c) the extent to which it is likely to be helpful of the 
rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Joint Statement of partnership signed on 18th 
November, 2004 outlines collaboration in the 'broad areas 
of: 

(i) Reaching IT to the masses; 

(ii) Enabling Technology Competitiveness; and 

(iii) Education. 

(c) It will help in enabling rural citizens to avail 
benefits of information revolution, enhance IT literacy & 
PC proliferation, and narrowing the digital divide. 

Indo-Pek Exchange of Information on Nuclear 
Installations 

3201. RAYAPATI SAMBAS IVA RAO: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Pakistan have exchanged 
letters of nuclear installations and facilities; 

(b) if so, the details thereof; 

(c) whether this exchange is likely to continue every 
year; and 

(d) if so, the extent to which is likely to be helpful 
for both the countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(d) Pakistan and India have been, since 1992, under 
Article 1\ of the Agreement on the Prohibition of Attack 
against Nuclear Installations and Facilities between India 
ancI Pakistan, exchanging information on 1 st January of 
each calendar year about the location of each other's 
nuclear installations and facilities. This agreement was 
signed on 31.12.19988 and entered into force on 27th 
January 1991. The agreement is an important confidence 
building measure between India and Pakistan. 

Infrastructural Facilities In Medical Colleges 

3202. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the MINISTER OF HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Govemment has received any 
project proposal for improvement of infrastructural facUlties 
in the Govemment of medical colleges and attached 
hospitals in Gujarat; 

(b) if so, the details thereof; and 

(c) the present status thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (8) to (C) A project proposal was 
received trom Government of Gujarat at an estimated 
cost of Rs. 19.97 crores for strengthening the quality of 
medical education and improving the physical infras1ructure 
of Government medical colleges and attached hospitals 
for World Bank funding. It was examined by the Ministry 
in consultation with the Department of Economic Affairs, 
Planning Commission and World Bank. Department of 
Economic Affairs had communicated that the present focus 
of World Bank tunding for health sector is limited to the 
areas of disease control, primary health, family welfare 
and immunization. The proposal of Government of Gujarat 
tor strengthening medical education in the state being 
not in line with present priorities of World Bank funding 
for the health sector in India, could not. therefore, be 
taken up for consideration. 

Flnalisation of Common Charter of Telecom 
Services 

3203. SHRI CHANDRA BHUSHAN SINGH: WiD the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
had finalised a common charter of telecom servicea to 
provide seH regulation by phone companies; 

(b) if so, the details thereof; 

(c) whether the Government proposes to review and 
upgrade the charter at regular intervals; 

(d) if so, the facts thereof; 

(e) whether the phone companies had given their 
consent to the charter; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The text of the Common Charter containing details 
thereof is given in the enclosed Statement. 

(c) and (d) Yes, Sir. The common Charter will be 
reviewed and modified as per requirements by TRAI. 

(e) Yes, Sir. It was finalized in consultation with 
operators and consumer groups by TRAI. 

(f) Does not arlee in "w of (e) ~. 

Common ChafttJr 01 Tt1Iscom S~ 2005 

1. All Service Providers acknowledge the rights of 
citizens to have a free choice in selecting their 
SeNice Providers and agree to promote their 
services in the best spirit of competition and 
traditions of service to COll8umers. 

2. At! Service Providers agree to promote the 
consumers' right to education, choice, 
representation and redress; 

S. All Service Providers assure that the privacy of 
their subscribers (not affecting the national 
security) shall be scrupulously guarded; 

4. All Service Providers assure that their 
SlbK:ribers shall be entitled to interact with them, 
either.personally or through their authorised 
representatives; 

5. For information and education of subscribers, 
all Service Providers agree to inform their 
subscribers of the broad range of services 
offered, the. individual plans available to them at 
any given point of time, the tariff rates applicable 
to each of these, there validity, terms and 
conditions, payment policies, the biling processes 
and procedures and tha structure within the 
organization where information and clarification 
on consumer redress systems for ~nts and 
biDing disputes will be available . with all their 
relevant contact numbers; 

6. All Service Providers agree to arrange human 
interface with responsille company executives 
whose name and Identity 818 made known during 
the process of disputes resolution In adcfrtion to 
arrangements like Customer Care Service 
through Call Centres; 

7. All Service Providers agree to periodically inform 
their subscribers on the reverse of their bRie, 
their consumer grievance redress process with 
respect to fault complaints and billing disputes. 
They also agree to resolve the disputes as per 
the guidelines of TRAI issued from time to time; 

8. All Service Providers agree to provide an 
applicant basic telephone connection within 7 
days of registration, subject to technical feasibility 
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and the mobRe connection immediately subject 
to compfl8nc8 of all required formalities by the 
subscriber; 

9. All Service Providers agree to repair the faults 
within 24 hours of receipt of complaint from a 
subscriber wherever technically feasible. 

10. All Service Providers agree to ensure shifting of 
telephone connection within 3 working days 
within the same exchange, 5 working days for 
intra city and 30 working days for inter city 
exchanges and closure (disconnection) of 
telephone connection within 3 days on receipt 
of a letter of request from the subscriber. An 
authenticated copy of the last telephone bill shall 
accompany the letter of request. 

11. All Service Providers agree to provide In their 
bills related call and tariff details, payment 
procedures and list of points at which payments 
can be made by subscribers. 

12. All Services Providers agree to register 
complaints in all areas of their service 
immediately, if delivered in person or bye-mail 
and within 24 hours on receipt of the complaint 
by post; 

13. All Service Providers shall render service without 
discrimination to every citizen as per his eligibility 
defined below and who undertakes to pay all 
charges and deposits; 

14. "For the purpose of this clause, a citizen shall 
be defined as an Individual above the age of 
18 or an institution NGO or business/service 
organization engaged in any activity which is 
permissible under the laws of the lan<f. 

14. All Service Providers agree to provide information 
on Directory Services and book complaints on 
toA free number for registering complaints; 

15. All Service Providers agree to provide their 
subscribers satisfactory connectivity to their 
services and interconnectivity to the extent of 
their respective legal obligation under the 
relevant interconnection agreement and to ensure 
the subscribers do not suffer on account of poor 
service; 

16. All Service Providers agree to levy roconnection 
charges as per the TTO or waive the same on 
their own discretion; 

17. An Service providers agree to allow emergency 
services like police, fire and ambulance for a 
period of 15 days during which incoming facilily 
is allowed, if technically feasible, even after the 
telephone connection is suspended. 

18. The subscribers agree to clear all dues within 
the specified time; 

19. All Service Providers agree to achieve the 
minimum benchmarks prescribed by TRAI with 
respect to the quality of service and also commit 
themselves to improve upon the standards of 
service at different points of time; 

20. Mutual courtesy and respect are the hallmarks 
of any durable relationship between the Service 
Providers and subscribers and both agree to 
abide by these prinCiples. 

Though this charter is non-justiceabie, service providers 
agree to strive to adhere all the points contained in this 
charter and to make every effort to abide by the charter. 

Promotion of indian Cultural Heritage by ICCR 

3204. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to slate: 

(a) Whether the ICCR has failed to promote and 
strengthen our rich cultural heritage across the globe; 

(b) If so, the facts thereof; 

(c) The details of effective steps taken/proposed to 
be taken to boost India's culture in other countries; and 

(d) The funds earmarked in the Tenth Five Year 
Plan for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(c) ICCR has successfully projected and promoted India's 
rich cultural heritage abroad through its multifaceted 
programmes which include sponsorship of cultural troupes, 
scholarship programme, exchange of distinguished visitors, 
gifting of musical instruments and books, exhibitions, 
publication of joumals, India's Chairs abroad, deputation 
of teachers, civil society dialogue etc. Role played by 
ICCR in realising these objectives has also been 
acknowledged and appreciated by the Standing Committee 
of Parliament on Extemal Affairs in the 13th Report (13th 
Lok Sabha) on the "Working of ICCR with special 
reference to Cultural Centres abroad". 
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ICCR continues to innovate and undertake new 
initiatives within its budgetary outlay. 

(d) It is not possibieto indicate the funds eannalked 
to ICCR in the Tenth Five Year Plan because ICCR gets 
its budget as grant-in-aid from the Revenue Head of the 
Ministry of External Affairs. 

Functioning of Post OfficeafTelephone Exchanges 
in Rented Houses 

3205. DR. ARUN KUMAR SARMA: WiU the Minister 
of COMMUNICATIONS AND IN~ORMATION 

TECHNOLOGY be pleased to state: 

(a) the details of Post Offices and Telephone 
Exchanges functioning at present in rented houses in 
Assam against those operating from Departmental 
buildings; 

(b) the details of proposals received and action plan 
finalised to construct departmental buildings and post 
oHices. location-wise. indicating target fixed, amount 
allocated and implementation status of such ongoing 
projects; and 

(c) the details of modernisation plan, ·if any, under 
implementation in the State of Assam for Telecom, IT 
and Postal sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Sir, 455 Post Offices are 
functioning in rented. houses against 158 Post Offices 
operating from departmental buildings. 

Information in respect of Telephone Exchanges is 
under collection and will be laid on the Table of the 
House. 

(b) 5 proposals for Post OffIce building projects 
namely Bharalumukh, Nalbart, Ohubrl, Ohema;1 and 
Goalpara Post Offices are tentatively Included In the 10th 
Ave Year Plan. These building projects are likely to be 
commenced and completed with In the 10th Plan period. 

Information in respect of Telephone Exchanges 
building projects is under collection and wiU be laid on 
the Table of the House. 

(c) Details of modernization plan under implementation 
in the State of Assam in. postal sector during the current 
fmancial year is given in the enclosed Statement. 

Information in respect of Telecom sector and 
Information Technology sector is under collection and wiD 
be laid on the Table of the House. 

De/ails of modemisation Plan Undtlr ImplemtJntation in fINI SI6IB of AssIlm During th8 Cummt FmsncItII ytNU 

SI. No. Name of the Scheme/Activity 

1. Computerisation of post offICeS (installation of MPCMs), 
Accounts & Administrative Offices and software development 

2. Modernisation of operative/working system (improving 
ergonomics). 

3. Modemisationlupgradation of premium products 

4. Upgradation & promotion of philately 

5. Modernisation of Circle Stamp Depot 

6. Training equipment 

7. New product & services-development of financial products 
and services. 

Total 

Outlay (As. in crore) 

1.63 

026 

0.12 

0.06 

0.04 

020 

0.04 

2.35 
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COndition of Mortuaries In Govemment Hospitals 

3206. SHRI MANSUKHBHAI D. VASAVA: Will the 
MINISTER OF HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government is aware that as per 
report by a forensic science expert, most of the mortuaries 
in the capital's Government hospitals are ill equipment to 
conduct an autopsy; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the step taken by Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) In the Central 
Government hospitals in Delhi, I'iz., Safdarjung Hospital 
and Lady Hardinge Medical College and Associated 
Hospitals, the mortuaries are well equipped to conduct 
aUtopsies. However, autopsy facirrty is not available in 
Dr. Ram Manohar Lohia Hospital. 

Department 

Shipping 

Road Transport & Highways 

For National Highway work by the State PWDs, the 
Direct Payment Procedure has been introduced in place 
of reimbursement procedure. Reconstruction activities 
are taken up before start of the work, Periodical 
expenditure review of monitoring meetings are taking place 
regularly. 

Genes Data Bank 

3208. SHRI B. VI NOD KUMAR: WiU' the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government has set up a Data Bank 
to identify genes and thereby facilitate their patenting; 

(b) if so, the details thereof; and 

Non-UUllzatlon of Budgetary Amount 

3207. SHRI S. AJA Y KUMAR: Will the Minister of 
SHIPPING. ROAD Tr .ANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Ministry is unable to utiHse the full 
amount of budget allocated; 

(b) if so, the details thereof; 

(c) the amount surrendered in the last three years, 
year-wise; and 

(d) the action being contemplated in this context? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The Ministry has not been 
able to utilize the full budget allocations due to various 
reasons like delay in getting environmental clearances, 
clearances from the appraisal agencies, failure of 
contractors to implement the projects as per milestones, 
delay in shifting of utilities, procedural delay in 
reimbursement to the State Governments and other 
specifiC reasons pertaining to individual projects. The 
quantum of funds which remained un-utilized is as given 
below: 

2001-02 

183.97 

896.74 

Amount unutilized (Rs. in crore) with 
respect to BE Provision 

2002-03 2003-04 

2n.76 298.53 

793.24 1011.47 

(c) the total number of genes identified and patented 
as on December 31, 2004? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) Sir; 
no Genes data bank has been set up to identify genes 
and to facilitate their patenting. At present, genes are not 
patentable in India. However, the novel genes/DNA 
fragments with utility are patentable in some other 
countries. 

(c) So far Indian scientists have identified around 
120 genes of known function through projects supported 
by Department of Biotechnology. 
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Report on Registration of PrIvate Hospitals 

3209. SHRI SITA RAM YADAV: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government has received the Review 
Committee Report on the registration of private hospitals; 

(b) if so, the findings thereof and the action taken 
by the Government thereon; and 

(c) the reasons for setting up the Review Committee 
by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The Central Government have 
not constituted any Review Committee on the registration 
of private hospitals. 

(b) and (c) Do not arise. 

[Translation} 

Appointment of Heads of Departments of CSlR 

3210. SHAI VIJAY KUMAR KHANDELWAL: WiD the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether only the persons having higher 
qualification in science subjects are appointed as heads 
of Department/Cells under CStR; 

(b) if so, whether the persons without post-graduate 
qualification in science subjects have been appointed as 
heads of some departments; and 

(c) if so, the action. taken by the Government to 
rectify the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Directors in 
CSIR Laboratories and Director-General at CSIR Hqrs, 
organise the scientific work into divisions/cells depending 
upon the requirement and there are no fixed guidelines 
for educational qualifications for appointments as divisional . 
heads. 

(b) No sir, the heads of scientific divisions at CSIR 
headquarters have post graduate or higher qualifications. 

(c) Question does not .arise. 

{English] 

Treatment of cancer Patients 

3211. SHRI RAGHUNATH JHA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government is aware that cancer 
patients are not getting proper and sa~ry treatment 
in Safdarjung Hospital, New Delhi due to shortage 01 
trained staff and machines; and 

(b) if so, the steps takenlproposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Cancer patients 
attending Safdarjung Hospital are provided with required 
treatment through trained manpower and the available 
machines. However, strengthening and Upgradation is a 
continuous process, the Radiotherapy Department is 
acquiring two rotational coba" machines and Brachy 
therapy system. Further the vaccines In trained staff which 
could not be filled due to applicability of DOPT OM cit. 
16.5.2001 are now being filled up. 

[Tnmslstionj 

BSNL Mobile Connection In Chhettlsgarh 

3212. SHRI AJIT JOGI: 
SHRI VISHNU DEO SAl: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number 01 mobile connections of BSNL in 
Chhattisgarh as on December 31, 2004; 

(b) whether the service has been started in all district 
and Tehsil headquarters in Chhattisgarh; 

(c) if not, the number thereof; 

(d) the schemes formulated for extension of the 
mobile ~rvice in Chhattlsgarh; 

(e) whether BSNL mobile connections is available on 
demand in Chhattlsgarh; and 
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(1) if not, the time by which the BSNL mobile 
connection is likely to be ma~ available on demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The number of mobile 
connections of Bharat Sanchal Nigam Limited (BSNL) as 
on 31.12.2004 were 32815 lines. 

(b) and (e) Bharat Sanchar Nigam Limited (BSNL) 
has so tar provided cellular service covering all the 16 
District Headquarters and 81 Tehsil Headquarters (out ot 
97) are yet to be provided cellular coverage in 
Chhattisgarh. 

(d) Bharat Sanchar Nigam Limited (BSNL) has 
recently expanded the capacity of the network in 
Chhattisgarh by additional 50,000 lines which is being 
progressivety loaded and plans to expand the network 
further by additional 1,50,000 lines during the year 2005-
06. 

- (e) No, Sir. 

(f) The mobile connections are expected to be 
available on demand within six months. 

(English} 

Tarapur Atomic Power Project 

3213 SHRI ANANDRAO VITHOBA ADSUL: 
SHRI TATHAGATA SATPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the fourth reactor of 540 MWe capacity 
of the Tarapur Atomic Power Project has been 
commissioned recently; 

(b) if so, the details thereof; 

(c) the quantum of power generated by TAPp-1, 2 
and 3; 

(d) whether the Government plans to build nuclear 
power reactor with a capacity of 700 MWe; 

(e) if so, the details thereof; and 

(f) the expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The first criticality of Unit-4 (first Unit of the twin 
unit of Tarapur Atomic Power Project-3 & 4), signifying 
commissioning of all systems, was achieved on 6.3.2005. 
This will be followed by phYSics experiments and 
synchronization with the grid. The commencement of 
commercial operation is expected from August 2005. 

(c) The electricity generated by TAPS-l & 2 (2)<160 
MWe) in 2003-04 was 2496 miUion units (MUs). In the 
years 2004-05, upto February 2005, the generation has 
been 2350 MUs. The completion of the Unit-3 (second 
unit of TAPP-3&4) is planned during the year 2006-07. 

(d) Yes, Sir. 

(e) The Pressurised Heavy Water Reactors to be set 
up in the country in future will be of 700 MWe unit size. 
The basic design work has been completed. Detailed 
design. has been initiated 8lKl the construction is planned 
towards end of X Plan. 

(f) The cost estimates would be finalised after the 
detailed design work is completed. 

Land Policies 

3214. SHRI BRAJA KISHORE TRIPATHY: 
SHRI TATHAGATA SATPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Deputy Chairman, Planning 
Commission has expressed concern over the irrational 
and indefensible land policies which have frozen the 
growth and development of cities in the country; 

(b) if so, the details thereof; 

(c) whether the Government has drawn any plan in 
this regard; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (e) 
While addressing the State Tourism Minister' Conference 
on 4th March, 2005, Deputy Chairman, Planning 
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Commission had voiced the concern about the land 
policies of the State as a major contributory factor for 
lower investment in the real estate and construction see1or. 
Land policy is a State subject which needs to be taken 
care of by the State Government concerned. 

Infrastructure Development In North Eastern States 

3215. SHRI KIRIP CHALlHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is aware of poor 
infrastructure· in the North Eastem States; 

(b) if so, the details thereof; 

(c) whether mid-term appraisal of the Tenth Plan has 
revealed that inadequate resources is largely responsible 
for this kind of situation; 

(d) if so, whether the Government would consider 
allocation of additional funds to the North Eastern States 
for development of roads, ratlways, power and 
telecommunication sectors to speed up pace of 
development in the region during the plan period; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Government is aware of the need for improving 
infrastructure in the key sectors in the North Eastem 
States VIZ. Power, Road, Rail, etc. 

(c) to (e) Mid-term appraisal of the Tenth FIve Year 
Plan has not been completed so far. 

_..... of Facilities to Agro, AUI'III IncIuetrtes and 
Khadl Sector 

3216. SHRI ABDUL RASHID SHAHEEN: WHI the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the facilities and concessions to the Agro 
and Rural Industries and Khadi sector is being misused 
by some organizations; 

(b) whether the Govemment is aware that Agro, Rural 
and Tiny Sector units purchase the product of mills and 
market them in the name of Khadi and Rural Industries 
Sector and no considerable increase in employment takes 
place as a resutt thereof; 

(c) whether Govemment wiD consider to place some 
supe1'Visory mechanism in place and give preference to 
market the goods to Tiny Sector; and 

(d) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTRY OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Some cases of 
misutilisation of facilities and concessions extended by 
the Khadi and Village Industries Commission (KVIC) 
directty to some institutions as well 88 through the State 
Khadi and Village Industries Boards (KVlBS) have been 
reported to the Govemment. 

(b) The khacli Institutions do not deal In mill cloth. All 
transactions involving sale and purchase of khadi are 
limited institutions certified by the Central Certification 
Committee of the KVIC. There has been steady increase 
in employment generated in the village industries and 
khadi, taken together, over the years, as detailed below; 

Year Employment (lakh persons) 

2001·2002 62.64 

2002·2003 66.64 

2003-2004 71.19 

(c) and (d) The Khadi produC1$ supplied to the 
Government Departments are checked for quality control 
by the Inspection wing of Directorate General of Supplies 
and Disposal (DGS&D). All the khadi institutions in the 
country regularly send their khadi cloth samples for 
inspection to the Textiles Committee, a statutory 
autonomous body set up by the Ministry of Textiles uncler 
the Textiles Committee Act, 1963. Further, for khadi an 
internal supervisory mechanism of the KVIC Is already In 
place in the form of Central Certification Committee and 
system of Integrated Audit. The certified sales outlets in 
the khedi and village industries (KVI) sector do not deal 
in any goods except khacli and poIyvastra, produced within 
the KVI Sector. They also sell viDage industry products 
procured from Individual entrepreneurs/institutions 
registered with KVICIKVIBs. 

Four LIming of Agnt.Jalpur SectIon 

3217. SHRI DUSHYANT SINGH: WIll the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) whether the Govemment has a proposal for the 
four laning of Agra-Jaipur section of NatiOnal Highway 
No. 11; 

(b) if so, the estimated cost of the four laning project; 

(c) the amount released for the four laning of the 
project so far; and 

(d) the target date set for the completion of the four 
laning work 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. There is a proposal for 
upgradation of Agra-Jaipur Section of National Highway 
No. 11 to four lane on Build Operate & Transfer (BOT) 
basis under NHDP Phase III. 

(b) The estimated cost of project is Rs. 928 crore. 

(c) The 4-lanning work on Agra-Jaipur stretch of 
National Highway No. 11 has not yet started. No amount 
has been released on this project so far. 

(d) The stretch is likely to be 4-laned by March 2009. 

{Translation] 

National Biotechnology Institute In Jharkhand 

3218. SHRI BHUBANESHWAR PRASAD MEHTA: 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether the Govemment proposes to set up a 
National Biotechnology Institute in Jharkhand; 

(b) if so, whether any proposal has been received 
from the Government of Jhartmand in this r8gard; 

(c) if so, the details thereof; and 

(d) the time. by when such an Institute is likely to be 
set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) No Sir, 
no· sech proposal has· been received regarding setting up 
a National Biotechnology Institute in Jharkhand. However, 

the Department of Biotechnology has been referred by 
Planning Commission regarding comments on the proposal 
on -Release of One Time Additional Central Assistance 
(ACA) to Jharkhand for special priority schemes identified 
by the State Govemmenr, which included Biotechnology 
Park. The commentslviews were provided to Planning 
Commission, which have been communicated to the State 
Govemment for revision of the proposal. 

Posts and Telegraph Facl"tl.. In GuJarat 

3219. SHRI V. K. THUMMAR: WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of Gram-Panchayats in Gujarat not 
having post and telegraph facilities district-wise; 

(b) the number of 'Panchayat Sanchar-8eva' and 
Telegraph offICes set up in Gujarat during the last two 
years; and 

(c) the time by when all the districts of Gujarat are 
likely to be covered by these facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Postal facilities for deUvery 
of Oak, collection of mails and sale of postal stamps and 
stationery through postmen are available in all villages. 

However, the District-wise number of Gram-
Panchayats in Gu~rat not having post offices is given in 
the enclosed Statement. The opening of post offices is 
an on going process. Post offices are opened subject to 
fulfillment of population, distance and income norms by 
relocation of post offices lying in close proximity to one 
another. 

The information regarding the district-wise number of 
Gram-Panchayats in Gujarat not having telegraph facilities 
is being collected and will be laid on the Table of the 
House. 

(b) and (c) The information regarding the number of 
'Panchayat Sanchar-5eva' and Telegraph offices set up 
in Gujarat during the last two years and the time by 
when all the districts of Gujarat are likely to be covered 
by these facilities is being collected and wHI be laid down 
on the Table of the House. 
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District-wise number 01 Gram-PlNlChaysts not lulving 
post offices in Gujluat 

SI. No. Name of District 

1. Ahmedabad 

2. Banaskantha 

3. Gandhinagar 

4. Mahesana 

5. Patan 

6. Sabarkantha 

7. Amreli 

8. Bhavnagar 

9. Jamnagar 

10. Junagadh 

11. Kutch 

12. Porbandar 

13. Rajkot 

14. Surendranagar 

15. Anand 

16. Bharuch 

17. Dahod 

18. Dang 

19. Kheda 

20. Narmada 

21. Navsari 

22. Panchmahal 

23. Surat 

24. Vadodara 

25. Valsad 

Total 

Number of Gram-
Panchayats without 

post otflces 

195 

325 

60 

294 

269 

102 

276 

420 

343 

404 

o 
72 

422 

346 

130 

173 

231 

o 
213 

61 

93 

255 

265 

128 

92 

5169 

Natural Reaourcee StatillticalU8nagement System 

3220. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether all the districts having abundant natural 
resources have been included in the NaturaJ Resources 
Statistical Management System; 

(b) if so, the details thereof: 

(e) If not, the reasons therefor; and 

(d) the time by when these districts are likely to be 
included in the said system? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Details of the on going programmes are 
as follows. 

The programme. of Natural Resource Data 
Management System (NRDMS), spatial databases were 
created by Department of Science and Technology in 52 
districts in the country. NRDMS programme provides 
research inputs for decision support using spatial 
databases and the modem tools such as Geographic 
Information System (GIS), Global Positioning System and 
Remote Sensing. The National Informatica Centre Under 
Ministry of Information Technology have built up a 
programes called DISNIC (District Information System) in 
most of the alStricts and Department of Space is also 
supporting Natural Information Resources System (NIRS) 
at district level in about 200 districts. 

/Eng/'lSh] 

Shortage of Employees In Telephone Clrc ... 

3221. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of telephone circles in AncIva Pradesh 
as on February; 2005; 
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(b) whether it is a fact that every circle is facing 
acute shortage of employees; 

(cl if so, the details thereof and the reasons therefor; 
and 

(d) the steps taken or being taken by the Govemment 
to fill up the vacant posts immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) One 

(b) No, Sir. 

(c) and (d) Do not arise in view of (b) above. 

Upgradatlon of Pay Scales of Inspector 

3222. SHRI SURESH PRABHAKAR PRABHU: Will 
the PRIME MINISTER be pleased to refer to the reply 
given to UnstelT8d Question No. 3070 on 18.08.2004 and 
state: 

(a) whether the Government had sought the 
mandatory advice of DOP&T before upgrading pay-scales 
of the Inspector grades of CBDTICBEC as per the GOI 
(Transaction of Business) Rules, 1961; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the sanctioned strength of the Inspectors grades 
of CBDT/CBEC at the time of upgradation of the pay 
scales, post, wise of CBDT and CBEC separately; and 

(e) the financial implication of their pay scales 
upgradation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (e) The information is being collected and will be 
laid on the Table of the House. 

{Translation} 

Leprosy Training institute. 

3223. SHRt BAPlI HARI CHAURE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the number of Leprosy Training Institutes in 
Maharashtra; 

(b) the names of the cities . in which these Institutes 
have been established a10ngwith the number of leprosy 
patients treated therein; 

(c) whether the Govemment proposes to establish 
such Institutes at some other places also; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) There is no Central 
Govemment run Leprosy Training Institute in the State of 
Maharashtra. However, there are five State Government 
run Leprosy Training Institutes and two non-Govemment 
Leprosy Training Institutes in Maharashtra. 

(b) Five Government Leprosy Training Institutes are 
established in the cities of Pune, SoIapur, Nagpur, Nanded 
and Jalgaon and two Non-Govemment Leprosy Training 
Institutes are in Wardha and Mlraj. These Institutes do 
not provide treatment to Leprosy patients but provide 
training, Treatment for leprosy is provided in all health 
facilities like Primary Health Centres (PHCs), Rural 
Hospitals Centres (RH) and Community Health Centres 
(CH) and Municipal Department etc. 

(e) No, Sir. 

(d) Question does not arise. 

(e) National Leprosy Eradication Programme has been 
Integrated with General Health Care Services. The 
prevalence rate of leprosy in Maharashtra has declined 
significantly from 62 per 10,000 population in 1981 to 
1.94 per 10,000 population in February, 2005. 

{English} 

Science Centre at Jamnaga, 

3224. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the Government proposes to set up a 
science centre at Jamnagar in Gujarat on the line of 
Vikaram Sarabhai Community Science Centre at 
Ahmedabad; 
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(b) if so, the time by when It Is likely to be sat up; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPil SISAL): (a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal to set up a Science Centre 
at Jarnnagar. 

fTtanslation] 

No-obiedIon certHlcates for SSI Units 

3225. SHRI RAKESH SINGH: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of SMAll SCALE INDUSTRfES be 
pleased to state: 

(a) whether entrepreneurs have to obtain nc>Objection 
certificates from various administrative departments before 
setting l4' sma" scale industries; 

(b) if so, the number of such departments; 

(c) whether the Government is contemplating to 
simplify the procedures for setting up of sma/I-scale 
industries; and 

(d) if so, the details 'thereof? 

THE MINISTER OF SMALL SCAlE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) Yes, Sir. Though 
registration of small scale industries is voluntary, 
entrepreneurs who, with a view to setting up of small 
scale industries, want to obtain permanent registration, 
have to get the necessary Iocational clearances from the 
competent authority as well as all other statutory 
clearances/no objection certificates/permission required to 
~ out the manufacture/activity under the prevalent laws, 
regulations and rules in force. Depending on the product 
to be manufactured or activity to be carried on and the 
location of the industry, the number of such clearances! 
no objection certificates may vary. 

(c) and (d) Simplification of the existing procedures 
is a continuos process and It 18 always the endeavour of 
the Central Government to consult the State Governments, 
industry associations, etc., to bring about suitable changes 
from time to time. 

{English] 

DeVelopment of Format by eve 

3226. SHRI TUKARAM GANPATRAO RENGE 
PATIL: 

SHRI BIR SINGH MAHATO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Vigilance Commi8aion had 
developed a format which enabled It to dispose of any 
complaint within four weeks; 

(b) if 80, the number of cases di8posed of wilhin 
less than a week after the development of this Ionnat; 

(e) whether the eve has found a number of cases 
of corruption prevailing in many departments and 8 
number of judicial officers and high and low officials 
working in various departments arrested as 8 reauI of its 
efforts; 

(d) if so, the extent to which the Government has 
been providing help and assistance to the CVC in 
checking corruption; and 

(e) the results achieved as a result of this assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (SHRt SURESH PACHAURI): 
(a) Yes, sir. 

(b) The policy of the evc is to dispose off compIainIs 
within four weeks as far as possible. 

(c) Yes Sir. The CVC's action on complaints of 
corruption resulted on a number of occasions in the arrest 
of public servants coming under the jurisdiction of the 
CVC except the judicial offICers. 

(d) The services of CBI as well 88 the Chelf VIgIIIance 
OffICe(S of various MInI8trieslDepartm are available 
to the evc in checking corruption. 
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(c) The complaints disposed off by the CVC during 
the last three years as under: 

Year CompIlIiIIs I8QIiVIId CompIaiIIs Disposed all 

2002 1n09 1n44 

(including BIF from previous year) 

2003 12362 12131 

(including BIF from previous year) 

2004 10966 10592 

(including BIF from previous year) 

Private Courier Companies 

3227. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details and the contribution of the private 
courier companies and the effect thereof on the Post 
and Telegraph Service in the country; 

(b) whether the Government proposes to constitute 
an authority in order to have control over the private 
courier companies; 

(c) if so, the concept of "Sanchar Sevak" in the 
Department of posts and the time by which the scheme 
is likely to be implemented; 

(d) the manner in which the Telecom. Resolution 
Technology helps in betterment of Telecom Sector; and 

(e) the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Private Couriers in India 
are working in an unregulated environment. Therefor, 
details of these courier companies are not available with 
the Department of Posts. 

(b) The Indian Post Office (Amendment) Bill, 2005 is 
yet to be finalized. The Indian Post Office (Amendment) 
Bill. 2002 which lapsed in February, 2004 proposed 
registration of couriers to ensure a level playing field for 
all operators as also ensure quality of service and 
protection of customers rights. 

(c) Bharat Sanchar Nigam Umited (BSNL) in 
collaboration with Department of Posts has launched a 
pilot scheme on 24-12-2002 under which the telephone 
facility has been provided to villages through Grameen 
Oak Sewak Delivery Agents (GDSDAs) of the Department 
of Posts (DOP). These agents are also called Grameen 
Sanchar Sewaks. While Carrying a mobile fixed wireless 
terminal (FWT) with display unit in a carry bag they visit 
door to door to provide telephone facility to the rural 
population while on their beats in the villages as Grameen 
Oak Sewaks. The equipments have been supplied by the 
Bharat SanCher Nigam Limited. In the Pilot Scheme about 
1800 Grameen Sanchar Sewaks were identified to cover 
about 8000 villages of the country using the existing 
"Wireless in Local Loop Network". The scheme is 
applicable on the existing STDIISD PCO franchise basis. 
The scheme was implemented through out the country 
except in Andaman & Nicobar Haryana and Punjab 
Telecom Circles. As on 31-01-2005 around 11,291 villages 
are being covered by 2,668 GSSs throughout the country. 

(d) There is no such technology as Telecom 
Resolution T echnotogy. 

(e) Does not arise in view of (d) above. 

Telephones on Demand 

3228. SHRI SUNIL KUMAR MAHATO: 
SHRI BIR SINGH MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to provide 
telephones on demand in the country particularfy in rural 
areas; 

(b) if so, whether the Government has examined the 
feasibility of providing technologies having low running 
cost, minimum maintenance, cheap and reliable in rural 
and remote areas; 

(c) if so, the steps being taken by the Government 
in this regard; and 

(d) the progress made in this regard as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The office of the 
Administrator (USO) Funds has entered into Agreements 
with the successful bidders for providing subsidy support 
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towards prOVlSlOl1 of Rural household difect Exchange 
Lines (RDELs) in the eligible 1,685 Short Distance 
Charging Areas (SDCAs), where the cost of providing 
telephone is more than the revenue earned. As per the 
Agreement conditions, the successful bidders should 
provide at least 100 lines per Secondary SwItchIng Area 
(SSA) within six months of the effective date of 
Agreement. Thereafter, aft the wait listed subscribers are 
to be provided with telephones within a period of three 
months in, these 1,685 SDCAs. 

(b) and (e) Bharat Sanchar Nigam Limited (BSNl) 
who is one of the successtuI bidders, has pIaMed to 
cover the far-flung aJ;88S which cannot be covered 
economically on wired lines through deployment of 
Wireless in Local Loop (WLL) Techno/ogy. The WLL 
technology has the advantage of relatively wide coverage 
with less maintenance problems clue to elimination of 
extemal plant. 

(d) Out of a total of 65,62,87 rural telephone 
connections provided by BSNl., 10,45,680 telephones have 
been provided on WLL from 01-04-2001 to 30-01-2005. 

{Translation} 

Guidelines for EffectIve Telecom ServIces 

3229. SHRI RAMDAS ATHAWALE: Will. the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government had issued guidelines 
in June 1996 directing that transfer of local telephone 
connections within the same exchange be effected within 
7 days, Exchange to Exchange transfer within 15 days 
and State to State transfer within 1 month and out of 
order telephones be corrected within 48 hours. 

(b) if so, the number of such complaints received 
from June 1996 till date separately by different 
telecommunicationlMTNL officers wherein compIainI8 were 
not attended as per the said guidelines, State-wise, 
particularly in Delhi; and 

(e) the steps taken by the Union Government for 
ensuring strict compliance of the said guidelines and to 
make them more effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The information is 
being collected and will be laid on the Table of the House. 

Maoista' ActIvItI .. In Border ...... 

3230. SHRI BRAJESH PATHAK: 
SHRI RAliV RANJAN SINGH 'lALAN': 
SHRI RAMJI LAL SUMAN: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI MOHAN SINGH: 
SHRI D. VITTAL RAO: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Union Govemment is aware of the 
growing activities of the Maoists In the country particularly 
in the border areas; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has drawn or 
proposes to draw the attention of the Nepalese 
Government towards the increasing incidents of Maoists' 
activities in border areas; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): <a) to 
(d) Government of India is aware of and concemed about 
the implications of the growth 01 Maoist insurgency In 
Nepal because of the open border and the links between 
Nepafs Maoists and Left Wing Extremist and other groups 
In India. The Maoist insurgency in Nepal has also fuelled 
migration of Nepalese into our border States. His Majesty's 
Government of Nepal is aware of these concerns. 
Government of India has also taken steps to strengthen 
security in border areas and the Sasha8tra Seema BaI 
has intensified its patroHing along the ImIa-NepaI Border. 

[EngIish/ 

Flyovers In NCR 

3231. SHRI JUAL ORAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(8) whether the National Highways Authority of India 
(NHAI) has received~rta from the consultants on the 
construction of flyovers in the National Capital Region 
(NCR); 

(b) If 80, the details thereof; 
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(c) whether the -report on Badarpur flyover has been 
furnished; 

(d) if so, the steps taken in this regard; and 

(e) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUN1YAPPA): (a) Yes, Sir. 

(b) and (c) Reports pertaining to construction of 4 
f1yovers each in Delhi and Haryana on NH-8 have been 
received. Detailed Project Report for construction of six 
lane elevated highway (Badarpur Fiyover) on NH-2 and 
six lane elevated highway at Panipat on NH-1 have also 
been received. 

(d) and (e) Construction of six lane elevated highway 
near Badarpur on NH-2 (km 16.700 to km 19.700) has 
been approved in principle, for implementation on Build 
Operate and Transfer (BOT) basis. Pre qualification 
process for selection of cOncessionaire has commenced. 

Credit Rating Scheme for SSt Sector 

3232. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of SMALL SCALE INDUSTRIES be pleased 
to state: 

(a) whether in view of increasing competition in Indian 
Industry, the small scale sector is realizing .the need for 
credit rating scheme; 

(b) if so, the benefits to be derived under the scheme 
by Indian Industry; and 

(c) the stand of the Government on launching the 
rating scheme for small scale sector? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Yes, Sir. 

(b) The Government, through the National Small 
Industries Corporation of India Ltd., (NSIC) and in 
consultation with the Indian Banks Association (IBA), has 
approved a new scheme, namely, 'Performance and Credit 
Rating of Small Scale Industries'. Benefits of the scheme 
lor the small scale sector are as follows: 

(i) The rating will serve as an independent evaluation, 
by an accredited third party, of the small scale units' 
capabilities and creditworthiness. 

(iQ The small scale industries, on the basis of such 
rating, would be helped in securing credit from banks 
and financial institutions, with comparative ease and at 
reasonable interest rates. 

(iii) The rating scheme will help the banks and 
financial institutions by providing them with 
independent evaluation of the strengths and the 
weaknesses 01 the applicant borrowing units 
which, in tum, would help them in evaluating 
risk and taking credit decisions. 

(iv) Rating of the small scale units would help the 
vendors/buyers in judging their capabilities and 
capacities lor decisions on finalization of 
purchase contracts with them. 

(v) The rating scheme will help establish a sense 
of financial and operational diScipline, which 
would further help the overall growth of small 
scale sector. 

(c) Government has approved the Scheme 
'Performance and Credit Rating of Small Scale Industries' 
for implementation through the NSIC, a public sector 
enterprise under the administrative control of Ministry of 
Small Scale Industries. Reputed rating agencies have 
been ernpanelled by the NSIC for this purpose. The 
Scheme includes Govemment financial assistance to the 
small scale units as reimbursement of a part of the 
expenditure on the rating for fees, payable by such units. 

/Translation} 

Non-Availability of Medicines In 
CGHS Dispensaries 

3233. SHRI PANKAJ CHOWDHARY: 
SHRI VIJAY KUMAR KHANDELWAL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has received complaints 
regarding non-availability of medicines in about 100 CGHS 
dispensaries in Delhi; . 

(b) if so, the details thereof; 

(c) the action taken in this regard; 

(d) whether sufficient funds have been earmarked 
for purchase of medicines through local purchase; 
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(e) if so, the details thereof; 

(f) whether the bills for local purchase have been 
settled; 

(g) if so, the details thereof for the last two years. 
month-wISe and year-wise; 

(h) the steps the Govemment intends to take for 
proper supply of medicillE's and settlement of bills; 

. (i) whether the concerned CMO in each disp~ry 
IS mvolved in the alleged shortage of medicines; 
and 

0) if so. the action proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (h) Adequate quantity of 
medicines is available in CGHS dispensaries. However, 
any drug prescribed by the specialists and not available 
in the dispensary is made available to the beneficiary 
from the Authorised local Chemist on the basis of 
individual prescription. In the case of CGHS dispensaries 
which do not have any authorised local chemist attached 
to them, the CGHS beneficiaries (including pensioner 
beneficiaries) are permitted to purchase the medicines 
from the open market for which reimbursement is made 
by me Government. . 

The Authorised local chemists under CGHS Delhi 
had stopped the supply of indented medicines during the 
period 17.2.2005 to 28.2.2005. The matter has been 
resolved and the Authorised local chemists have since 
resumed the supply of local purchase indent medicines 
with efteet from 1.3.2005. Due to the strike by the local 
chemists, eleven complaints were received from the 
beneficiaries regarding non-availability of medicines. During 
the period of stopage of medicines by the Authorised 
Local chemists, theCMO in-charges of the CGHS 
dispensaries were directed to permit the beneficiaries to 

puICha8e the non-avalable medicines in 1hec:li8pensary 
from the open market and get the amount relmburaed 
from their respective offices in case of serving employees 
and from CGHS Dte. In case In the penaioner cardholders. 

The reasons for the strike cited by the authorized 
local chemists is late payment of their bins by the CGHS 
Directorate. Sometimes, due to paucity of funds near the 
end of the financial year, additional funds are so~ for 
clearing the bills of the CGHS Authorised local chemists. 

The aUocation of funds during the last three years in 
respect of CGHS under the Sub-Head Supplies and 
Material from which payment is made to the Authorised 
Local Chemists Is as under: 

RupeesinCrme 

Financial Non-Plan Plan 
Year 

BE Stage RE Stage BE S1age RE S1age 

2001·2002 117.50 160.88 4.15 5.80 

2002·2003 118.50 178.25 6.18 6.86 

2003-2004 126.50 212.n 7.34 10.68 

Form .. above figure&, it can be seen that during 
the Jaet three years, there has been inc:rea8e in the 
budget allocation for supply of locai purchase Indent 
medicines through the Authorised Local Chemists under 
CGHS. 

Setttementof bills of the Authorised toeal Chemists 
of CGHS Delhi is a contlnuoue process and dependI 
upon availability of funds. The detaH of bills of the 
AuIhorised local ChemIsts of CGHS DelhI·· 8EIttIed during 
the last two years is given at enclosed Statement.· 

(t) No, Sir. 

(ii) In. of (n above, the question does not arise. 

Details 01 monlh-wille/ytJar-wiss IIJfPiII1dIIuIll IIIl1 lIS under: 

Month 

April, 2002 

May, 2002 

June, 2002 

Year-2oo2-2003 

2 

As. 47167928/· 

Rs. 1058097851-

As. 891471221· 

Month Year 2003-2004 

3 4 

April, 2003 As. 50005969/-

May, 2003 As. 1 07481 048/. 

June, 2003 At. 544$16141-
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2 3 4 

July: 2002 As. 2731163391- July, 2003 As. 99446601/-

August, 2002 Rs. 79176573/· August, 2002 As. 191346403/-

September, 2002 As. 84068777/- September, 2003 As. 83954803/-

October, 2002 As. 377695921- October, 2003 As. 72381430/-

November, 2002 As. 58103310/- November, 2003 As. 131007052/-

December, 2002 As. 147743761- December, 2003 As. 114802015/-

January, 2003 As. 528841921- January, 2003 As. 76909370/-

February, 2003 As. 1298792141- February, 2003 As. 51094303/-

March, 2003 As. 2184934981- March, 2003 Rs. 87295798/-

[English} 

Mobile Phone Servioee In KarMtMa 

3234. SHAI G. KARUNAKARA AEDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of companies providing mobile 
phone services in~taka; 

(b) the company-wise number of subscribers so far; 

(c) the safeguards through which the Union 
Govemment protects the interests of the subscribers; 

(d) the areas of Kamataka which have not yet been 
linked with mobile netwofi(; 

(e) the time by when the entire Kamataka is likely to 
be connected with the mobile service netwofi(; and 

(f) the revenue eamed through mobile services in 
the State atongwith· the proportion of earnings and 
expenditure in the state? 

THE MlNlSTER OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Six companies are 
providing mobile phone service in Kamataka. The name 
of these companies and the number of subscribers 
company-wise as on 31.01-2005 is given in the enclosed 
Statement I. 

(c) in terms of Telecom Aegulatory Authority of India 
(TAAI) Act, 1997, TAAI has been, inter-aHa, mandated to 
regulate the Quality of Service, tariff and customer 
perception in the telecom sector. TAAI has taken various 
measures to regulate the Quality of Service of Basic and 
GeHuiar Mobile Telephone Services, monitoring customer 
perception through customer survey and tariff related 
aspects. 

(d) and (e) As per coverage criteria in the Licence 
Agreement, the Service providers are required to cover 
500,4 of District Head Quarters (DHQs) in the service 
area within 3 years of effective date of Licence 
Agreement. The Service provider is also permitted to cover 
any other town in a district in lieu of the DHQ. The 
choice of DHQ/towns to be covered and further. expansion 
beyond 50% DHQsltowns shall lie with the Licensee 
depending on their business decision. In view of above 
provisions of the Licence Agreement, the Government 
does not maintain the information regarding areas not 
linked with mobile service in a State. Further, since the 
expansion beyond 50% DHQsltowns shall lie with the 
Licensee depending on their business decision, therefore, 
the Govemment can not specify any time frame tor 
covering entire Kamataka with mobile service netwofi(. 

(f) The Government maintains Audited Gross & 
Adjusted GrtISS Revenue (AGR) statement received from 
various mobile service providers for the purpose of levy 
of Licence Fee and does not maintain the details of the 
expenditure made by them. As such proportion of earning 
and expenditure is not possible to provide. The details 6f 



315 WnltBn Answers MARCH 23, 2005 318 

gross revenues earned through mobile services in 
Kamataka State as Per AGR statement provided by 

various service providers for the year 2003-04 are given 
in the enclosed Statement II. 

~I 

The Status 01 Mobile Te/ephontJ StINics in Kamatskll Ts/ecom. CNI:* StIIviM 1Iff!111 

SI. Ni. Name of the Operalors(s) 

1. Bharti Mobile Ltd. 

2. Spice Communications Ltd. 

3. Hutchison Essar South Ltd. 

4. Reliance Infocomm Ltd. 

5. Tata Teleservices Ltd. 

6. Bharat Sanchar Nigam Ltd. 

SI. No. Name of the Service Provider 

1. Bharti Mobile Ltd. 

2. Spice Communications Ltd. 

3. Hutchison Essar South Ltd. 

4. MIs Reliance Infocomm Ltd. 

S. Mis Tata Teteservicea Ltd. 

6. Bharat Sanchar Nigam Ltd. 

IT ranslalionj 

MTNL Offices In Rented Buildings 

3235. MOHO. MUKEEM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
be pleased to state: 

(a) whether a number of exchange offices of MTNL, 
Delhi are functioning in rented buildin.gs; 

(b) if so, the rent paid per month and per building 
during the last three years till date; 

(c) whether officers committed alleged irr89'llarities 
while taking buildings on rent; 

No. 01 MobIle Subeol'lbeq as 
on 31.01-2005 

1166918 

339254 

521184 

638147 

95598 

682159 

5,016,061,019 

1,756,945.836 

1 ,442,233,522 

1,646.,990,106 
(from WlL handheld) 

229,391,342 
(from Umited MobIlIty) 

1,855,855,583 

(d) if so, the number of such caee8 coming Into light 
during the last 1hree years and the details of action taken 
in each case; 

(e) whether theMTNl has &pent Cf'OI1I8 of rupee8 
on beautific:ation of such buildings till data; and 

(I) if so, the details thereof and the action being 
taken to check8UCh Irragufaritles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yea. Sir. Oetaila 
are given in the enclosed Statement. 
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(0) and (d) One such case has been reported during 
the year 2004 and same Is under examination. 

(e) No, Sir. 

to Questions 318 

(1) Does not arise in view of (e) above. 

Dstsils 01 £xchsnge 0fIicss 01 MTNL Functioning in RBnIeti Buildings 

AREA: BIKHA JI KAMA PLACE (BCP) 

81. BIikIi1g Name & Localion Being used RenI per month lor 
no. lor the Fmancial Year 

Exdlqe 2002-2003 2003-2004 2004-2005 
~SU 

2 3 4 5 6 

1. 337/3/2 Basement & Ground Aoor V&ge Exchange &, Office 90227 89432 76fi72 
Mahipal Pur. New Delhi 

2. Rat No. 418. A.C.I BCP. New Delhi Office 22230 22428 11762 

3. Rat No. 420 AnsaJ chamber-II. 6 Bhikaji Office 10244 10335 5421 
Cama Place. New Delhi 

4. Rat No. 420 Ansel chamber·II, 6 Bhikaji Office 10244 10335 5421 
Cama Place, New Delhi 

5. GF-61-C. Arjun Nagar. Safda~\6Ig Office & Store 16402 16548 16548 
Enclave. New Delhi 

6. GF-61-C. A~un Nagar. Safdarjung Office & Store 16401 16547 16547 

Enclave. New Delhi 

7. Rat No. 415, SO CH-II, BCP, NO. Office 7515 7515 7515 

8. Rat No. 415. SO CH-li. SCP, NO. Office 7515 7515 7515 

9. Rat No. 415, SO CH-II, BCP. NO. Office 7515 7515 7515 

10. Rat No. 415. SO CH-II. SCP. NO. Office 7515 7515 7515 

11. FF. 1,M.B.C. B.C. Place, New Delhi Office 15041 15175 15175 

12. FF. 11,M.B.C. B.C. Place, New Delhi Office 15041 15175 15175 

13. Rat No. 16-17, MBCB, B.C. Place, New Delhi Office 27377 27621 27621 

14. Rat No. 16-17. MBCB. B.C. Place, New Delhi Office 27377 27621 27621 

15. Rat No.FF-12, MBCB, BCP, NO. Office 37538 3me 3m6 

16. Ral FF-18-19 MBCB B.C. Place Sanchar Haal 68411 67802 70694 

17. Rat No. 416, S.D. Chamber-II, 9, B.C.P. New Delhi Office 23358 23566 23566 

18. Rat No. 417. S.D. Chamber .. I, 9, B.C.P. New Delhi Office 25275 25500 25500 
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19: AB-9 SFJ. Enclave, New Delhi Office 52578 53046 52859 

20. AB-9 5FJ. Enclave, New Delhi Office 26289 26523 26429 

21. AB-9 SFJ. Enclave, New Delhi 'Offictt 13145 13262 13215 

22. AB-9 SFJ. Enclave, New Delhi Office 13145 13262 13215 

23. Chandan complex Asola GF & 1st Roor, Exchange & Office 84040 83292 82963 
Fatehpur Beri, N.D. 

24. 437, Mahipal Pur, New Delhi Exchange & Office 42024 41650 41485 

25. 1611& 16/2 Mehrauli, New Delhi Exchane & Office 72147 71505 73359 

26. 16f1 & 16/2 Mehrauli, New Delhi Exchange & Office 24049 23835 24453 

27. S-28 FIrst Floor Green Park, New Delhi Office 104445 0 0 

28. S-28 First Roor Green Park, New Delhi Office 104165 82811 82384 

29. Chandan complex AsoIa GF & Exchange & Office 48314 27898 23203 
Basement, Fatehpur Seri, N.D. 

30. Basement, S-5 Green Park, N.Delhi Sanchat Haat" Office 50245 49798 0 

31. Basement. S-5 Green Park, N. Delhi Sanchat Haar Office 8371 8446 0 

32. Basement. 5-5 Green Park, N. Delhi 5anchat Haat* Office 8371 8446 0 

33. Basement. 5-5 Green Park, N.Delhi Sanchat Heat" Office 8380 B455 0 

34. Basement, 5-5 Green Park, N. Delhi Sanchat Heat· 0fIice 12562 12673 0 

35. Basement. S-5 Green Park, N. Delhi Sanchat Heat' Office 12562 12673 0 

36. GF. S-5 Green Park, N. Delhi Sanchat Haat* Office 46982 46564 0 

37. GF. 5-5 Green Park. N. Delhi Sanchat Heat" Office 7827 7896 0 

38. GF. S-5 Green Park, N. Delhi Sanchat Hut' Office 7827 7896 0 

39. GF, 5-5 Green Park, N. Delhi Sanchal Haat' Office 7837 7907 0 

40. GF, S·5 Green Park, N. Delhi Sanchat Heat" Office 11745 11850 0 

41. GF, S-5 Green Park, N. Delhi Sanchat Haat' Office 11745 11850 0 

42. FF, 5-5 Green Park N. Delhi Sanchat Hast" Office 48749 48315 0 

43. FF, 5-5 Green Park, N. Delhi Sanchat Haat' Office 8122 8194 0 

44. FF, S-5 Green Park, N. Delhi Sanchat Heat" Office 8122 8194 0 

45. FF, 5-5 Green Park, N. 0e1h1 Sanchat Heat· OffICe 8131 8203 0 

46. FF, 5-5 Green Park, N. Delhi Sanchitt Haat" Office 12187 12295 0 

47. FF. 5-5 Green Park, N. Delhi Sanchat Hear Office 12187 12295 0 
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48. lind RQO(, 8-5 Green Park, N. Delhi Sanchat Haat" Office 49124 48687 0 

49. lind FIOOf; S-5 Green Park, N. Delhi Sanchat Haat" Office 8184 8257 0 

50. lind Floor, 5-5 Green Park, N. Delhi Sanchat Haat" Office 8184 8267 0 

51. Und Floor, 5-5 Green Park, N. Delhi Sanchat Haar Office 8194 8267 0 

52. lind Roor, 5-5 Green Park, N. Delhi 8anchat Haat" Office 12281 12390 0 

53. Hnd Floor, 5-5 Green Park, N. Delhi Sanchat Haat" Office 12281 12390 0 

54. 16/1& 16/2 Meh~:JI!, New Delhi Sanchat Haar Office 50810 50358 51664 

55. 16/1& 16/2 Mehrauli, New Delhi Sanchat Haat" Office 50810 50358 51664 

56. Garege-611C, Arjun Nagar, New Delhi Office 2106 7a5 762 

57. Garege-611C, A1jun Nagar, New Delhi Office 2106 765 762 

58. 19, 8egam Pur, New Delhi Office 10109 10709 10671 

59. GF 198/1 Begam' Pur, N. Delhi Office 69891 73850 73469 

60. Basement 19811 Begam Pur, New Delhi Office 23999 21418 21342 

61. lind Roor 3371312 Village Mahipal Pur .. New Delhi Exchange & Office 37395 48012 47822 

62. 29413 Dhah Mal Road, Chatterpur, New Delhi RSUlExchange 38159 38498 38362 

63. HN. 252, Village Madi, Near Bus Stand, New Delhi RSUlExchange 1404 1404 

64. KH. No. 346158 Saidulajab, N.D. RSUlExchange 4000 4000 3600 

65. Kh. No. 332, Main Road Village Jonapur, New Delhi RSUlExchange 5666 5666 5666 

66. Kh. No. 332, Main Road Village Jonapur, New Delhi RSUlExchange 5666 5666 5666 

67. Kh. No. 332, Main Road Village Jonapur, New Delhi RSUlExchange 5666 5666 5666 

68. Khasra-252, Near Bus Stand, Village-Mandi. New Delhi RSUlExchange 10784 10880 10442 

69. (1) JC-42.t<hirkl Ext. New Delhi Office 62832 73524 73233 

70. 9OI22B Groood Floor, Malviya Nagar. New Delhi Office 43094 434n 51150 

71. 70s-A, 215-1. Ward-3, Mahroli, New Delhi Office 4250 4250 4250 

72. 346/58. INGOU Road. Saidullajab. New Delhi OffIce 20130 20309 20237 

7:3- Indian Oil Bhawan. Vusaf Sarai. New Delhi-16 Office 5000 5000 5000 

74. F-351 Lado Serai New Delhi Office 21292 21217 

75. Shop No,. 48, 49, 50, 58 & 59 Sector-III Office 51520 51520 

Market, 1st Floor. Pushp Vihar, New Delhi 

76. Shop No. 48, 49. 50, 58 & 59 Sector-III Office 41450 41450 

Market 1st Roor. Pushp Villar, New Delhi 
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77. 070 Anand Niketan New Delhi For RSU • :iS191 33888 

78. 070 Anand Niketan New Delhi For RSU • 33191 33888 

79. 346/58 Main Road Viii. SaiduUajab NO Office m4 :rr14 

80. Ral No. 7 1st Floor. inside Anupam Theater. Office 8500 8500 
Saket. N.D. 

81. Shop No. (SCO)31. Sector 12A HUOA Sanchar Haat 0 16300 
Commercial Complex Gurgaon 

'MEANS BUILDING NOT HIRED DURING THAT PERIOD 

AREA: KAROL BAGH 

SI. Location of building Being used for Rent per month for 
No. on rent financial year in Rs. 

2002· 20()3. 2004-
2003 2004 2005 

2 3 4 5 6 

1. 2. West Patel Nagar GM ofIice + DGM Area cid 287087 287087 
(F) AGMO+ not exist 
AGM<A)+ during the 
AGM{OP}+ year 
AGM(P&R)+AGM(L) 2002-<l3 
CAO(B&A) 

2. 2115 West Patel Ngr NO. RSU 96458 96458 

3. 61116 Ramjas Road (GF) NO. RSU 64000 64000 

4. 652 Bijwasan NO. RSU 56725 56725 

5. 59/31 New Rohatak Road NO. OLe 84000 64000 

6. 57H Gali No. 3 Anand Parbat NO. OLe 18000 16000 

7. Shop No. 61. GF Rajendra Bhawan NO. RSU 20866 20885 

8. 377 Kapas Hera NO. RSU 0 20715 

g. 3279 Ranjeet Nagar NO. RSU 858BO 85680 

10. WZ-lIB Naliana Viftage NO. RSU 98803 96603 

11. EG-l11 Inder Pun NO. CordeC:t 3000 3000 

12. 631 RZ Block Anand Parbat NO. OLC 7000 7000 

13. R-535 New Rajimief Nagar NO. RSU 49000 49000 
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2 3 4 5 6 

14. C·28 Community Center Naraina NO Sanchar Han 122980 122980 
OEloo 

15. W-6 West Patel Nagar ND. RSIJ+SDO Office 98086 98086 
16. WZ·121 Toda Pur NO. RSU 14800 14800 
17. WZ-250C Inder Puri NO RSIJ+SDO 37374 37374 

Office+Cordect Antenna 

18. 6/37 WEA Karol Bagh NO.' RSU 0 38069 

19. 1/3 Old Rajinder Nagar NO RSIJ+DE (00)+ 36530 36530 
SDO office 

20. 1747/54 Naiwala, Karol Bagh OLC 14655 14655 

21. 206 Kirti Mahal SOO office 7438 

22. Flat No. 107, Padarna Tower, Rajinder Place AGM (C) Office 8621 

23. Flat No. 108. Padarna Tower, Rajinder Place 14896 

24. Aat No. 109. PadarTia Tower. Rajindar Place 11494 

25. Rat No. 110. Padama Tower, Rajinder Place 11494 

26. Aat No. 111. Padama Tower, Rajindar Place 6667 

·Means building not hired during that period. 

AREA: EAST DELHI 

SI.No. Location of Buiking Being Used Monthly Rent (In As.) Remartts 
on Rent for 2002· 2003· 2004-

2003 2004 2005 

1. Sharat Bldg 10-0arya Ganj OFFICE 219580 219580 219580 
2. Jeewan Vikas Bldg A Ali Rd OFFICE 294447 294447 294447 

3. Universal Bldg A Ali Rd OFFICE 163624 163624 163624 

4. 21. Oarya Ganj 1320 1320 1320 

5. A S U TlI1lar Pur EXCHANGE 8000 8000 BOOO 

6. A S U Aoshan Are Ad 55000 55000 55000 
7. R S U Kamla Ngr EXCHANGE 81000 81000 81000 

8. R S U Chandrewal 75000 75000 75000 

9. R SUP Ganj EXCHANGE 39950 39950 39950 

10. R S U Kishan Ganj EXCHANGE 20000 20000 20000 

11. F F Complex J Walan OFFICE 1855 1855 1855 

12. ISBTBldg OFFICE 782678 782678 782678 

334951 Rent Revised 
w.e.l 
01.02.2005 

Rent revised P.M. w.e.1. 01.02.2005. 
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AREA:SHAKll NAGAR 

St. location of BuHdlng on rent Being Rent per Month for the 
No. \J$ed for .financial year In As. 

2002..()3 2003-04 2004-05 

2 3 4 5 6 

1. Rat No. 111 plot no. 10 KP Block P. Pura RSU 8,786 5,806 6,566 

2. C 5&2 Wazir. Indul. Area RSU 122,673 122,673 138,621 

3. Rat No. 112,113 Kp Block Pitam Pura RSU 10.861 Ul,861 12,271 

4. Rat No. 101 Plot no. 10 1 IIoor KP. P. Pura RSU 5,806 5,806 6,566 

5. 206 Virat Bhawan MKN OFACE 3,826 4,056 4,400 

6. 219 Vlrat Bhawan MKN OFFICE 4,835 5,125 5,560 

7. GF-06 Virat Bhawan MKN ASU 8,689 9,155 9,992 

B. 214 Virat Bhawan MKN OFFICE 4,019 4,260 4.622 

9. 217 Virat Bhawan MKN OFFICE 4,370 4,576 5,026 

10. 215 Virat Bhawan MKN OFFICE 4,019 4,261 4,622 

11. 212-A Virat Bhawan MKN OFFICE 4,370 4,633 5,026 

12. 210 Virat Bhawan MKN OFFICE 4,617 4,895 5,310 

13. 216 Virat Bhawan MKN OFFICE 4,370 4,633 5,026 

14. '. 205 Virat Bhawan MKN OFACE 3,995 4,239 4,595 

15. Bldg. no. 10 LSC 2 floor OJWI Ngr. OFACE 28,738 28,738 22,558 

16. 3 Comm.Centre & 035KPM OFFICE 15,076 . 15,G76 18,188 

17. Bldg. no.· 9 LSC 2 floor 0rwI Ngr. OFACE 28,400 28,400 22,293 

lB. Plot no. 9 lSC 3 Floor 112 DrwI. Ngr OFFICE 14,409 14A09 11.310 

19. Plot no. 9 LSC 3 Floor 112 DrwI. Ngr OFACE 14.409 14.409 11,310 

20. GF-13 Virat Bhawan MKN RSU 8,229 8,229 4,252 

21. Bldg. no. 10 lSC 3 floor 1/2 DrwI Ngr. OFACE 14,568 14,568 11.435 

22. Bldg. no. 10 lSC 3 floor 112 Ora! Ngr. OFFICE 14,568 14,_ 11,435 

23. Rat no. 104.106 KP Block Pitam Pura RSU 11.244 11,244 12.715 

24. 102.103 KP Block Pitam Pura ASU 10.851 10,851 12,271 

25. Rat no. 114,115 Plot no. 11 KP Block ASU 11.244 11,244 12.715 

26. Sh. No. 12 GF KP Block P'rtam Pura ASU 8,786 8,786 9,996 
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2 3 4 5 6 

27. Sh. no. 14 GF KP Block Pitam Pura RSU 8,786 8,786 9,936 

28: Sh. No. 16 GF KP Block Pitam Pura RSU 8,786 8,786 9,936 

29. Sh. No. GF 16 KP Block Pitam Pura RSU 8,786 8,786 9,936 

30. Flat No. 117 KP Block Pitam Pura RSU 8,540 8,540 9,657 

31. GF-13 KP Block Pitam Pura RSU 5,806 8,786 9,936 

32. Aat No. 105 KP Block Pitam Pura RSU 3,810 3,810 4,309 

33. Aat No. 105KP Block Pitam Pura RSU 3,810 3,810 4,309 

34. Flat No. 107 KP Block Pitam Pura RSU 8,540 8,540 9,657 

35. 2812-4 2912 Kewal Park Extn. Azad Pur RSU 65,403 65,403 69,954 

36. 347 RSU Burari RSU 26,563 26,563 28,716 

37. ell Ramgam RSU JHN Puri RSU 91,337 91,337 97,160 

38. Sh.No. 8 BS Block Shalimar Bagh RSU 17,200 12,000 12,934 

39. 192 Al145 Ganesh Pura Tri Nagar RSU 80,792 92,041 92,041 

40. 14537/11 Jai Mata MId. Tri Nagar RSU 32,692 39,873 39,873 

41, Plot no. 2 LSC CU Block Agg. Sh. Comp. Pp. RSU 73,013 87,616 96,059 

. 42. A 17 Aadarsh Nagar OFACE 70,103 iIs,702 88,702 

43. Plot G3 Netaji Subhash Palace Wzr. Pur RSU 15.289 62,500 62,500 

44. Plot G3 Ne1ap Subhash Palace Wzr. Pur RSU 15,167 62,000 62,000 

45. 22 Rajash1tJan Udyog Ngr RSU 98,935 99,470 

46. 229 230 Bharal Nagar RSU 22.907 28,500 

47. 229 Bharat Nagar RSU 22.907 28,500 

48. 537 Dr. MKN RSU 49,696 63,444 
It: 

49. 218 Viral Shawan MKN OFFICE 3,470 2,080 5,588 

SO. Flat No. 204 D1 Viral Bhawan MKN OFACE 2,590 7,049 

51. TU-22 Pitam Pura OFFICE 4,781 10,094 

52. OLC Buran OLC 4,320 836 

53. 204 Viral Bhawan MKN OFFICE 4.360 

-Sudding nol hired during thaI period. 
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AREA: CENTRAL DaHl 

St. Location of Buildng Bing Rent "per Month for the 
No. on rent Used for financial year In As. 

2002-03 2003-04 2004-05 

1. Jeevan Tara Bldg. Office, SDOs, D.E., esc and 44275 44275 44275 
Parliament street, Sanchar Haat 
NO. 

2. A-17, Jangpura 8.51< RSU 83348 43348 
Extn., New Delhi 

3. DOAshopping Offices Qf" DE, SDOP-II, 15580.15 15680.15 15580.15 
center, Under SDE(C-I) & C-II with 
Defence colony FIControI 
FIyover, NO 

4. H-21. NOSE Part-I. NOSE RSU & Area field 61336 61338 

New Delhi staff 

5. A-283, Defence RSU 51708 51708 51708 

Colony. New Delhi 

6. Pratap Shawan, 5 OLC 8100 8100 8100 
B.S.Z. Marg, New Delhi 

7. Antriksh Shawan. OLC 8480 8480 
K.G. Marg, New Delhi 

B. Inder Prakash Bldg. OLC 14368 14368 

9. Mohan Singh Place, KBN Division office 298027 298027 298027 

B.K.S. Marg. NO 

10. Udyog Shawan SDOP-1 SBN 1058 1058 1f58 

11. Shastri Bhawan 010 AM. DE RPISBN, 18322 18322 18322 
RP 0-1 

12. Nirrnan Bhawan RSU 18303 1~ 18303 

13. K.G. Marg Barrack Fault Control, RP. SOOP-II 2018 2018 2018 
Defence pool 

14. Room No. 8-33 & 34 DE lID SBN store 10260 10260 10260 

South Block. NO 

15. Defence pool SBN Exchange 45825 45825 45825 
accounts 

'Buiking not hired dUring that period. 
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{English} 

Speclel Road Fund 

3236. SHRI RAJESH VERMA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether funds have been sanctioned/allocated 
under the Special Road Fund (SRF) for the repairing 
and widening up ot roads in the country; -. (b) it so, the details thereof; 

(c) whether the reconstruction and widening up of 
Sitapur-via Leharpur-Tambour in Uttar Pradesh has also 
been taken up under SRF; 

(d) if so, the details thereof; 

(e) whether the necessary funds have been allocated 
for this purpose; 

- (f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. Funds are, however, 
allocated from Central Road Fund (CRF) infer slis, for 
development ot National Highways and State roads. 

(b) The allocation for 2004-2005 from CRF for 
National Highways and State roads are Rs. 1848 crores 
and Rs. 964 crores respectively. 

(c) No proposal tor reconstruction and widening up 
ot Sitapur-via Leharpur-Tambour road In Uttar Pradesh 
has been taken up under CRF. 

(d) to (g) Do not arise. 

De-Raarvlng Handloom from Sst 

3237. SHRI S.K. KHARVENTHAN: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether handloom is a reserved item within the 
small scale industries; 

(b) if so, whether there is any move to de-reserve 
the handloom sector from small scale industries; 

(c) if so, the details thereof; and 

(d) if not, reasons therefor? 

MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) No, Sir. 

(b) to (d) In view of the reply at (a) above, the 
questions do not arise. 

Anti-Aids Drugs at Concesslonal Rate 

3238. SHRI SUBODH MOHITE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government proposes to make it 
mandatory for the Indian Drug Manufacturers to provide 
Anti-AIDS drugs to local people at concessionel rate; 

(b) if so, the details thereof alongwith the measures 
taken in this regard; 

(c) if not the reasons therefor; and 

(d) the steps taken by the Government for more 
involvement of private sector in HIVIAIDS prevention 
measures? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) No, Sir. The government 
has so far not proposed to make it mandatory for the 
Indian drug manufacturers to provide Anti AIDS drugs to 
local people at concessional rates. 

However, the Government has reduced the cost of 
generic ARV drugs by exempting payment of central 
excise duty in the budget of 2002-03, on ten commonly 
used ARV drugs, such as, Stravudine, Zidovudine, 
Lamivudine, Nevirapine, Efavirenz, Didanosine, Indioavir, 
Ritonavir, Nelfinavir and Saquinavir. 

(d) The National AIDS Control Programme' is 
implementing preventive measures among the High Risk 
Groups through NGOs. Presently 933 such Targeted 
Intervention Projects are operational across the country 
among the High Risk Groups, such as the Female Sex 
Workers, Injecting Drug Users, migrant workers, truckers 
and Men having Sex with Men. NGOs are also involved 
in running Community Care Centres, Drop In Centres tor 
HIV positive individuals and School AIDS. Education 
Programmes. Under the Global Fund for Prevention of 
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AIDS. Tuberculosis and Malaria (GFATU) project, they 
are Involved In conducting counseling, outreach services 
and providing referral linkages with institutions providing 
Anti Retroviral Therapy. 

[Translation/ 

Bio-Medicel Waste Unit In HospItals 

3239. SHRI KARUNA SHUKLA: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government had sought proposal from 
the State Government regarding setting up of bio-medical 
waste unit in the hospitals in each State; 

(b) if so, the details thereof; 

(c) Whether the Government has fixed any criteria 
for setting up of bio-medical waste unit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (b) Yes, Sir. The Ministry 
or Health & Family WeHare had Invited proposals from 
the State/Union Territory Governments for providing 
flO8ncia1. assistance for creating infrastructure in. identified 
Government Hospitalsllnstitutions for establishment of 
Hospital Waste Management System in accordance with 
the 8~Medical Waste (Management & Handling) Rules, 
1998. 

{English] 

DecUne in Sex Ratto 

3240. SHRI M.P. VEERENORA KUMAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government is aware that there is 
decline in Child Sex RatIo among the educated and rich 
sections as reported in the 'Hindu' dated February 
19,2005; 

(b) it so, the facts thereof; 

(c) whether .the Government agrees with findings of 
the study conducted by the Centre for Social Research 
that there is gro)Ying acceptance of female foeticide cmd 
lack of implementation of the law; and 

(d) if so, the steps being taken by the Government 
for the effective implementation of the Pre-Conception 
and Pre-Natal Diagnostic Teehnlques (Prohibition of Sex 
Selection) Act? 

THE MlNISTE:R OF STATE IN THE MINfSTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Declining trend in the 
ChHd Sex Ratio has been a matter of concem for all in 
the country. In India, the CHILD SEX RATtO for the age 
group of 0-6 years was 927 girls per thousand boys in 
2001 against >945 in 1991 Census. The Census 2001 
figures further revealed that the child sex ratio is 
comparatively lower in the affluent regions, ie., Punjab 
(798), Haryana (819). Chandigartt (845), Delhi (868), 
Gujarat (883j and Himachal Pradesh (896). The flQures 
reported in the Hindu, dated February 19,2005, 
Correspond to 'Sex Ratio at Birth' which are not 
comparable with the figures of 'Child Sex Ratio for the 
Age Group of 0-6 years'. 

(c) and (d) The study conducted by the Centre for 
Social Research itself quotes that correct figures on female 
foeticide are not available. So, it is difficult to conclude 
that there is growing acceptance of female foeticide. In 
order to check female foeticide Pre-Conception and Pre-
Natal Diagnostic Techniques (Prohibition of Sex ~) 
Ad has been brought into ope~n in ttle country since 
1996. The Implementation of the Ad rests with the States 
and Union Territories through the Appropriate Authorities 
appointed under the Act at State, District as weD as at 
Sub-district levels. The violators of the Act are punishable 
with imprisonment upto 6 years and fine up to Rs. 5 
Iakhs, along With cancellation of registration of the IIoenee. 
Under the Act, all units U&ing ultrasound machines etc. 
should get themselves registered falling which these may 
be sealed and seized. ay the end of February 2005, 
25770 Units have been regist~ In the Countly. There 
are 300 ongoing CourtlPoIice Cases and 33 machines 
seized/sealed. Out of the total of 300 violations, 214 relate 
to non-registration, 10 relate to non-maintenance of 
records, 24 against communication of the sex of the foetus 
and the remaining are tor other vloIatime of the Act. In 
Delhi, 1779 ultrasound units have been registered and 
there exist 73 CourtlPoIice cases. NattonalMonitorlng and 
Inspection Committee has been constituted at the central 
level to take stock of the ground realities by field visits 
to the problems areas. The sale of uttrasound machine 
by the manufactures can only be made to the units 
registered under the Act. For better implementation of 
Act at prosecution level, National Judicial Academy. 
Bhopal has been involved lrithe training of Judiciary. To 
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enhance 'awareness about 'the Act, 'a number of activities 
through print and other media units are undertaken. 

It is, neverthetess, recognized that mere legislation 
is not enough to deal with this problem that has roots in 
social behavior and prejudices. Various activities have 
been undertaken to ~e awareness against the practice 
of pre-natal detentlination of sex and female . foeticide 
through Radio, Television, and print media units. 
Workshops and seminars are also organized through 
Voluntary Organizations at StatefRegionaVdistrict block 
levels to create awareness against this social evil. 
Cooperation has also been sought from religious leaders, 
as well as medical fraternity to curb this practice. The 
Government of India has launched 'Save the Girl Child 
Campaign' with a view to lessen son preference by 
highlighting achievements of young girls. For 2003-04, 
Ms. Sania Mirza, Tennis player, and for 2004-2005, Ms. 
Aruna Kesvan, CBSE topper, were appointed as Brand 
Ambassador for the Campaign. 

Power to Inspect Hom~pathlc Medical Colleges. 

3241. DR. LAXMINARAYAN PANDEY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 

. to state: 

(a) whether the Homoeopathic Central Coucil Act, 
1973 gives powers to the Central Government to inspect 
Homoeopathic Medical Colleges; 

(b) if so, whether only the Central CouQcil of 
Homoeopathy has the legal right to inspect Homoeopathic 
Colleges and Hospitals; 

(e) if so, whether the Department of AYUSH of the 
Ministry inspected a number of old and new collages of 
Homoeopathy and allowed the opening of two new 
Homoeopathic Colleges at Rohtak and Sriganganagar; 

(d) if so, the details thereof; 

(e) whether the inspection was conducted without 
any legal authority; 

(I) if so, the reasons therefor; and 

(g) the action against those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (g) In order to improve the 
standards of Homoeopathy education and arrest the 

mushroom growth of . substandard· Homoeopathy medical 
colleges in the country, the Homoeopathy Central Council 
Act, 1973 was amended in the year 2002, The amended 
law which came into force on 28.1.2003, provide for prior 
permission of the Central Government for OPening of a 
new Homoeopathy medical college. 

As per provisions under Section 12A of the Act, every 
person or medical institution is to submit a scheme to 
the Central Government for the purpose of obtaining 
permiSSion and the Central Government has to refer the 
scheme to the Central Council for its recommendations. 
On receipt of the scheme from the Central Government, 
the Central Council may obtain such particulars as may 
be considered necessary by it from the person or the 
medical institution concerned. After considering the 
scheme, the Central Council is required to submit it to 
the Central Government together with its recommendations 
thereon. The Central Govemment may after considering 
the scheme and the recommendations of the Central 
Council, and after obtaining, wherever necessary, such 
other particulars as may be considered necessary by it 
from the person or the medical institution concemed, either 
approve or disapprove the scheme and any such approval 
is to be taken as a permission. 

The schemes (applications) received by the Central 
Government for opening of new Homoeopathy colleges 
at Rohtak and Sri Ganganagar were forwarded to the 
Central Council of Homoeopathy for recommendations 
under Section 12 A of the amended Act. As the Central 
Council did not taken action in terms of the legal 
provisions on the scheme (application) referred to them, 
the Central Government deputed experts for inspection 
of applicant institutions to satisfy. itse". This was necessary 
as Section 12A (5) of the Act provides that "where" within 
a period of one year from the date of submission of the 
Scheme to the Central Government under sub-section 
(2), no order is communicated by the Central Government 
to the person or medical institution submitting the scheme, 
such scheme shall be deemed to have been approved 
by the Central Government in the form in which it was 
submitted and accordingly, the permission of the Central 
Government required under sub-section (1) shall also be 
deemed to have been granted. The Act does not in any 
way preclude the Central Government from deputing, as 
required, experts for inspections. 

As per provisions under the HCC (Amendment) Act, 
2002, the Central Government is empowered to grant 
permission to those existing colleges whose permission 
had lapsed in 2003-2004. The legal provisions have been 
followed in letter on spirit. 
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3242. SHRI BALASAHEB VIKHE PATIL: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the cenular Operators Association of India 
(COAl) has written to Government alleging violation of 
licence conditions by MTNL on OeIhi-Mumbai traffic; 

(b) if so, the details thereof; and 

(c) the action taken by the Government In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNtCATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The cellular 
Operators Association of India (COAl) has alleged that it 
appears to them that Mahanagar Telephone Nigam 
Limited (MTNL) is taking its own Long Distance Traffic 
between Delhi and Mumbai as if they have direct 
connectivity between these two service areas COAl has 
requested to consider extending this facility to the private 
service providers. 

(c) It is to mention that as per existing guidelines, 
connectivity between two telecom service. areas is 
permitted only through licensed National Long distance 
(NLD) Operator's Networi( As per information provided by 
MTNL, the traffic between MTNL, Delhi and MTNL, 
Mumbai teIecom service areas is being carried through 
BSNL netwof1(, which is a licensed NLD operator. In view 
of this, there is no violation of license conditions by MTNL 
and hence no further action is required to be taken by 
the Government. 

[T ranslationj 

Decline In Income Earned by Po .... 

3243. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister. of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether there has been steep decline in the 
earning of some major ports during the last year, 

(b) if so, the details thereof, port-wise; 

(c) whether the expenditur8 incurred by the said ports 
on the other hand is increasing continuously; 

(d) if so, the reasons and the details thereof; port-
wise; and 

(e) the correcti\oe steps taken to Increase the 
efficiency and decrease operatIonaIIadministrativecost of 
major ports, particularly of Paradeep Por\? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): <a) and (b) Of the 
12 Major Ports, income of CheMaI and Mumbai Port 
declined from As. 446.04 crores and As. 968.28 crores 
in 2OQ2-03 to As. 413.58 crores and As. 544.88 cl'OAi8 
during the year 2003-04, respectively. 

(c) The expenditure incurred by the said porta durtng 
the last four years is indicated below: 

Chemai Poll Trust 

..... Poll Trust 

437.12 

1095.12 

411.43 

855.97 

(As. in crores) 

319.36 

105.22 

339.39 

761.67 

(d) The Increase in expenditure of Chennai Port 
during 2003-04 is due to Increase In adcIIIonaI contrb.dion 
to Per\sk)n fund on account of retirement of around 900 
employees on Special Voluntary Retirement from service 
and due to reduction in the interest rate to maintain the 
required earnings to meet pension liability. The Incraase 
in expenditure of Mumbai port during 2003-04 is mainly 
on account of increase in salary & wages and general 
increase in costs. 

(e) As a part of ongoing proce8S, periodical reviews 
of different activities are conducted by the Ports to 
increase effIciency. Modernization of ageing plants and 
machinery is also undertaken by Ports to increase 
operational efficiency. 

The total expenditure of Paradip Port which includes 
operating expenditure has not increased during the year 
2003-04 as compared to 2002-2003. The operational 
expenditure increased by 0.55"10 from As. 211.79 crores 
during 2OO2-()3 to Rs. 212.96 crores In 2003-04. There 
is no increase in the administrative expenditure during 
the year 2003-04. 
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{English! 

Upgradatlon of National Highways 

3244. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposes to spend Rs. 
1,72,000 crore for upgrading the National Highways; 

(b) if so, the details thereof; 

(c) whether to fund the mega projects the Government 
is considering to seek market borrowings worth As. 30,000 
crores and also external assistance and private capital; 
and 

(d) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) A presentation was made 
by the Plenning Commission before the Committee on 
Infrastructure for the proposed programme for upgradation 
of National Highways in next seven years (2005-2012) at 
an estimated cost of Rs. 1,72,000 crore (including Rs. 
75,000 crore from Private Participation). 

(c) and (d) It is too early to indicate the requirement 
of market borrowing or external assistance for the 
programme for upgractation of National Highways. 

National Highways Development Proposal 

3245. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

51. No. Section 

2 

East-West Corridor (NHDP Phase II) 

1. 

2. 

3. 

Porbandar-Jetpur 
(km. 2 to km. 117) 

Jetput-Gonda! (km.) 
(117 to km. 143.30) 

Gonctal-Ribda (km.) 
143.30 to km. 160 

NH 

3 

8B 

8B 

88 

(a) whether there is any proposal for National 
Highway Development under the consideration of the 
Union Government; 

(b) if so, the details thereof; 

(c) the priorities of the Government in the Saurashtra 
Region of Gujarat regarding highway development; 

(d) whether any highways has been identified in the 
Saurashtra region for this purpose; 

(e) if so, the details thereof; and 

(I) if not, the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) A presentation was made 
by the Planning Commission before the Committee on 
Infrastructure for the proposed programme for upgradation 
of National Highways in the next seven years (2005-
2012) at a proposed cost of Rs. 1,72,000 crore (including 
Rs. 75,000 crore from Private Participation). The 
presentation included development of National Highways, 
Bypasses, Expressways etc. 

(c) to (f) The National Highway sections identified for 

4 laning under NHDP Phase " and NHDP Phase '" 
along with details in the Saurashtra region of Gujarat are 
enclosed Statement 

Length (km) 

4 

115 

26 

17 

Present Status 

5 

Work has been awarded 

Work is to be awarded on BOT 
basis 

Already 4 laned 
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2 3 

4. Ribda-Rajkot (km.) 8B 
(160 to km.. 175) 

5. Rajkot 8ypass (km.) 88 
(175 to km. 185) 

6. Rajkot-Bamanbore 88 
(km. 185 to km. 216) 

7. Bamanbore- SA 
Ganamore-Gagodhar 
Road Section (km. 182.6 to km. 280) 

NHDP Phase II 

8. Jetpur-Somnath 8D 

Amendment In Telegraph Act 

3246. SHRI CHANDRA SHUSHAN SINGH: w. the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government is considering ·to make 
amendment in the Telegraph Act to ensure that the legal 
provision is more stringent for grey market operations; 

(b) if so, the details thereof; 

(c) whether it is true that the national loss caused 
by grey market operators in the country since 1998 
amounts to Rs. 400.00 crores; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (8) and (b) The amendment to 
the Indian Telegraph Act for revising the amount of 
financial penalties is under consideration. 

(c) and (d) The estimated notional loss of more then 
Rs. 400 crores has been caused to the country, by 267 
grey market cases detected till date, since 1998. Aa per 
available data, as on date the year-wise breakup is as 
given below: 

Year 

1998 

1999 

National Loss (Rupees in Cror.) 

2 

60 

55.92 

4 5 

15 Already 4 Ianed 

10 Work Is to be awarded on BOT 
basla 

31 Already 4 laned 

97.4 Work has been awarded 

127 I~ under NHDP Phase-III 

2 

2000 154.75 

2001 126.63 

2002 19.08 

2003 17.56 

2004 30.93 

2005 27.57 

Technology Perks for Women 

3247. SHRI B. V1NOD KUMAR: WIt the Minl8l8r of 
SCIENCE AND TECHNOLOGY be pIeaaed to state: 

(a> the State-wise number of Technology Parks set 
up for women as on December 31, 2004; 

(b) the number of Technology Parks propoaed to be 
aet up during the remaining yeara of the Tenth Five Vear 
Plan; and 

(e) the amount sanctioned and spent therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): <a> Seventeen 
women technology part<s, including one biotechnology pa/1( 
have been set up in the following States of the country: 
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SI. No. States No. of Technology Parks 

1. Andhra Pradesh 

2. Assam 

3. Chhattisgarh 

4. KeraJa 

5. Kamataka 

6. Madhya Pradesh 

7. Maharashtra 3 

8. Meghalaya 

9. Rajasthan 

.10. Sikkim 

11. Tamil Nadu 2 

12. Uttaranchal 

13. Uttar Pradesh 

14. West Bengal 

(b) Action on setting up aUeast 8 Women Technology 
Parks is proposed to be initialed on receipt of proposals 
from organizations in different agro climatic regions during 
the remaining years of the l(J1h FIVe Year Plan. 

Year Prime Minister's 
OffIce 

1999-2000 17.45 

2000-2001 18.36 

2001-2002 20.48 

2002-2003 21.90 

2003-2004 20.80 

The grants are received for individual patients for 
their treatment. All such patients submit the bills of 
medicines/implants/surgical items etc. for their treatment 
and the vouchers are duly verified by treating physicianl 
surgeon and countersigned by Medical Superintendent and 
then the amount is reimbursed to the patients. For 

(c) Total amount sanctioned is Rs. 331.27 lakhs and 
spent Rs. 287.13 lakhs for Technology parks up to 
31.12.2004. 

Misappropriation of FinancJal Aasistance 

3248. SHRI PRABHUNATH SINGH: Will the 
MINISTER OF HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Govemment is aware that AIMS, New 
Delhi is receiving financial assistance from Prime Minister 
Relief Fund, NGOs, individuals etc. for treatment of poor 
patients; 

(b) if so, the details of donations received during the 
last fIVe years; 

(c) whether the amount received in donations etc., is 
allegedly being misappropriated; and 

(d) if so, the details thereof and the corrective 
measures taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) All India Institute of 
Medical Sciences received financial assistanCe/grants! 
medical advances from various Govemment organizations, 
including Prime Minister's Office, Delhi Arogya Nidhi 
(DAN), NIAF and other NGOs. The details of the grant 
received from the above organizations during the last 
five years is as under: 

Delhi Arogya 
Nidhi 

7.53 

21.10 

26.97 

11.94 

12.38 

National Illness 
Assistance Fund 

33.32 

186.88 

65.95 

87.52 

(Rs. in lakhs) 

Others 

54.88 

79.87 

122.02 

152.69 

1079.36 

procedures, where there are package charges, like 
Cardiology. Neurology and Orthopaedics (for implant only). 
the money is transferred to the account maintained by 
the department for the particular purpose. All grants 
received for such patients are accounted for property and 
utilization certificates are sent individually to the granting 
agency. 
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[Translallonj 

Promotions of Doctors 

3249. SHRI RAJENDER KUMAR: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HEALTH AND FAMILY waFARE 
be pleased to refer to reply given to Unstarred Question 
No. 102 on 1.12.2004 and state: 

(a) whether the infonnation has since been coHected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes, Sir. In CGHS 
dispensaries General Duty Medical Officers and Non 
Teaching Specialists of Central Health Service are posted. 
Their promotions are governed by Central Health Service 
Rules, 1996 and the instructions issued by the 
Government from time to time. In General Duty MedicaJ 
Officer & Non-Teaching Specialist Sub-cadresof Central 
H&aIth Service, the number of officers promoted during 
the year 2002, 2003, 2004 and 2005 are 675. 245. 152 
and 193 respectively. At present 354 doctors are waiting 
tor their promostion because of non availability of requisite 
documents/approval of competent authorities. 

The promotions of other categories of employees 
serving under CGHS are governed as per the provisions 
of the duly notified recruitment rules of the post to wtrictI 
they are promoted. 

{English} 

Inspection of Medical COIlegealHospltals 

3250. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment is aware that there Is a 
provision that every Medical College and Government 
Hospital should be inspected by the Medical Council of. 
India; 

(b) if so, whether Medical Council of India did not 
conduct inspection of Medical Colleges and Hospitals for 
a number of years: 

(c) If so. the r,asons therefor; 

(d) the response of the Government thereto; and 

(e) the measures taken or proposed to be taken by 
the Governrnent to conduct regular inspection of Medical 
Colleges and Government Hospitals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (8) to (e) The Medical Council of 
India is empowered to conduct inspection of medical 
colleges and attached hospitals under the various 
provisions of the Inc:lan Medical CounclAct. 1956, namely 
for the purpose of making recommendation to the 
Government of India for grant of pennlssion to establish 
8 new college or new course of study or increase in the 
intake capacity; tor annual renewal of the pennisslons 
granted; for recognition of the medical courses under 
section 11 (2) of the Act; and also periodical inspections 
of the already recognized institutes to maintain the 
standard of medical education in the country; The MedICal 
Council of India has been conducting regular inspections 
of various medical colleges and attached hospitals which 
are due for inspection under the different categories stated 
above. 

North-SOuth, East-West CorrIdor Projects 

3251. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the National Highways Authority of India 
has awarded six projects worth Rs. 1.800 crore on the 
North-South. East-West corridor; 

(b) if so. whether three of the projects which add up 
to a work value of Re. 995 crores have been bagged by 
the Nagaljuna Construction which has teamed up with 
Daelim of South Korea; and 

(c) if 80. the time by which the work on these projects 
is likely to start and the total expenditure involved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes. Sir. 

(b) Yes, Sir. 

(c) The contractors have started moblliz.ing 
equipments at site. The total expenditure involved on six 
construction packages is estimated at Rs. 1736.59 crore. 
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Gene Revolution 

3252. SHRI SRAJA KISHORE TRIPATHY: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether after. the green revolution, India needs 
gene revolution to develop high yielding foodgrain varieties 
to be able to feed much larger population in future: 

(b) is so, whether the Govemment has asked the 
scientists to work on projects in this regards; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) Yes, Sir. The 
Green Revolution is showing signs of fatigue and farm 
productivity increases are flattening as many of the crop 
varieties are nearing their biological limits of productivity, 
and increase in their productivity with high agricultural 
inputs may not be feasible in future. To meet the needs 
of our increasing population, we need to increase our 
food production with less per capita arable land, less 
water and other natural resources under increasingly 
adverse environmental conditions. Advances in plant 
biotechnology make it possible to transfer defined genes 
from any source into OUr crops across the reproductive 
barriers, for improving their productivity. 

(b) and (c) The Govemment is supporting research 
Projects on cloning and characterization of genes of 
agronomic importance and their transfer into our important 
crops. These efforts have resulted in identification of more 
than two dozen genes such as St., protease inhibitor, 
ferritin, lectin, fatty acid desaturase genes, tissue specific 
promoter, protein quality and salt resistant genes. In 
addition, Indian Initiative for Rice Genome Sequencing 
has identified many genes, and subsequently a new multi-
institutional network programme on Rice Functional 
Genomics has been commissioned for identification and 
functional analysis for genes related to yield and biotic 
stresses. The Govemment is already. supporting research 
projects on biotechnological interventions for improving 
productivity, reducing losses due to biotic and abiotic 
stresses and improving nutritional quality of crops such 
as Rice, Mustar, Tomato, Mungbean, Chickpea, Potato, 
Sweet Potato, Cotton, Sugarcane etc. Indian CoLlncil of 
Agricultural Rese8fCh(ICAR) has also contemplated a 
new programme to develop transgenics in important crops 

such as rice, sorghum, maize, chickpea, pigeon pea, 
cotton, mustard, banana, papaya, tomato, brinjal, potato 
and cassava for impo: ;ant SpecifIC traits. The project would 
be undertaken by 20 ICAR institutions specializing in the 
genetic improvement of these crops. 

/TmnsI8lion} 

Shortage of Pre-Paid Cards 

3253. SHRI SANTOSH GANGWAR: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there is shortage of pre-paid connections 
of the Sharat Sanchar Nigam Umited in Uttar Pradesh, 
particulariy in Sareilly district where complaints have been 
received about not getting connection despite lapse of 
more than one year; and 

(b) if so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes Sir, due to capacity 
constraints and to give trouble free service to the 
customers, the release of pre-paid connections has been 
controlled temporarily. 

(b) Sharat Sanchar Nigam Limited (BSNL) has placed 
Purchased order for supply and installation of equipment 
of 12,20,000 lines capacity including 42,800 lines capacity 
for Bareilly district in Uttar Pradesh and the connections 
are expected to be available on demand within six 
months. 

[English} 

Ayurvedlc and Other Alternative Systems of 
Medicines 

3254. SHRI DUSHYANT SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government has a proposal to 
promote Ayurveda and other alternative systems of 
medicines; 

(b) if so, the programmes drawn up in that regard; 
State-WISe; and 
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(e) the steps being tat<en to promote Ayurvedlc and 
other altemative systems of medicines in Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Govemment is 
committed to promote Ayurveda and other Indian Systems 
of Medicine. A number of Central Sectors and Centrally 
Sponsored Schemes are being implementtkl in this regard 
for development of educational institutions, promotion of 
research activities, drugs quality control, hospitals & 
dispensaries, etc. Financial assistance is given for 
development of educational infrastructure, teaching 
hospitals, strengthening of State drug testing laboratories 
& pharmacies and supply of essential drugs to the 
dispensaries in rural and backward areas in an the States 
subject to suitable proposals in accordance with the 
relevant guidelines. 

(c) The Govemment of Rajasthan has been given 
financial assistance for development of educational 
infrastructure, strengthening of State drug testing 
laboratories & State pharmacies and supply of essential 
drugs to a large number of dispensaries in the rural and 
backward areas of the State of Ayurveda, Unani and 
Hornoeopathic Systems of Medicine. 

[Translation/ 

Vacancies in Central Secretariat Services 

3255. SHRI AJIT JOGI: Wi" the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment is aware that many 
vacancies are yet to be filled up in the Central Secretariat 
Services; 

(b) if so, the time by when these posts are likely to 
be filled up; 

(cl whether the Union Govemment proposes to give 
relaxation in age limit for entry to the Central Secretariat 
Services; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENS10NS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Filling up of vacancies in the Central 
Secretariat Services is an ongoing process and vacancies 

arising periodically In these Services are filled up In 
accordance with the extant rules and instructions. 

(c) There is no such proposal. 

(d) Does not arise. 

Fund. to NGOe 

3256. SHRI BAPU HARI CHAURE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemment provides funds to the 
voluntary organisations NGOs working In the field of the 
Health and Family Welfare Programmes and Rural Health 
Care Schemes; 

(b) if so, the total funds provided to the Non-
Governmental Organisations during each of the last three 
years State-wise; 

(c) the details of the NGOs engaged in the above 
programmes/schemes; and 

(d) the agencies appointed by the Govemment for 
monitoring of the proper utilisation of the funds by these 
NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMt): (8) to (d) The information is being 
collected and will be laid on the Table of the House. 

(English) 

Fraud In Muhmd Poet Offtce" IIumbm 

3257. SHRIMATI KALPANA RAMESH NARHIRE: WHI 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether the inquiryfmvestigation into fraud· relating 
to small investors at Mulund West Post OffiCe (Mumbai) 
has been completed; 

(b) if so, the details thereof; 

(c) whether it is a fact that the postal staff was 
involved in the same; 

(d) If so, the details thereof aJongwith the actiOn 
taken/proposed to be taken by the Govemmentin .Shis 
regard; 
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(e) whether the complaint has been filed by the 
Department with the Murnbai PolicelOBl in this regard; 

(f) if so, the details thereof and if not, the reasons 
for delay; and 

(g) the time by which the money of the investors is 
likely to be refunded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The departmental 
investigation has been completed. 

(b) The amount of fraud detected is As. 57,16,9561-
(Rupees Fifty seven lakh sixteen thousand nine hundred 
and fifty six only). Four Small Saving Agents are involved. 

(c) Four postal employees are found to be involved 
in the case. 

(d) Disciplinary action has been initiated against all 
these officials. 

(e) Yes Sir, the Department has filed complaint with 
the Mumbai Pulice. 

(f) The Police have arrested the agents who are the 
principal offenders and filed charge sheet in the Court. 

(g) So far twelve claims amounting Rs. 2,34,3641 
(Rupees two lakh thirty four thousand and three hundred 
sixty four only) have been sanctioned. No claim is pending 
with the department for settlement at present. 

[Ttans/ation} 

Corruption cases 
3258. SHRI TUKARAM GANPATRAO RENGE 

PATIL: • 
SHRt SUNIL KUMAR MAHATO: 

will the PRIME MINISTER be pleased to state: 

(a) whether the Vigilance Officers responsible for 
checking corruption have proved to be inefficient and 
ineffective; 

(b) if so, the reasons therefore and the reaction of 
the Government thereto; 

(c) whether the Government proposes to review the 
handling of' corruption cases; 

(d) if so, the details thereof; and 

(e) the remedial measures proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. 

(b) Does not arise. 

(c) There is no such proposal. 

(d) and (e) Does not arise. 

{English} 

Telephones to Gram Panchayats 

3259. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether telephones have been provided to all 
Gram Panchayats in Andhra circle; 

(b) if so, the number of Panchayatas covered so far 
and those yet to be covered. district-wise; 

(c) the time by which telephone facilities to all the 
Gram Panchayats are likely to be provided; and 

(d) the budgetary allocation made for this purpose in 
2003-04 and 2004-05 and the amount actually spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No. Sir. 

(b) 18,264 Gram Panchayats have been provided 
with telephone facility and 1,269 Gram Panchayats are 
yet to be provided with telephone faCility. The Secondary 
Switching Area (SSA) wise details is given in enclosed 
Statement I. 

(c) The office of the Administrator Unive.""S81 Service 
Obligation (USO) Fund has signed agreement with Bharat 
Sanchar Nigam Limited (BSNL) on 10-11-2004 for 
extending subsidy towards the prOvision of Village Public 
Telephones in the remaining uncovered villages in Andhra 
Pradesh. This excludes villages which are depopulated, 
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naxalitefmsurgency infested, having. popuIIttion of less than 
hundred persons and those lying in deep forest areas. 
These villages shall be provided with VPTs in a phased 
manner by November, 2007. 

(d) The sublldy support provided from USC Fund 
for the eJdstlng VPTs for various actMties In Andhra 
Pradesh is given in enclosed Statement·lI. 

SIII,.",.,,/ I 

SecondoI}' Switching AtaB (SSA) wisw list of I4fIs.9I'J Panchayats provided with IBIt1phons ~ and }'tit to be 
pmvidsd with teItIphone facility in AndIua PIIIdtIsh 

SI. No. Name of Secondary Switching No. of Panchayats No. of. Panchayats 
Area (SSA) provided with yet to be provided 

telephone facility with telephone facility 

1. Adilabad 629 97 

2. Anantapur 823 42 

3. Chittoor 1144 148 

4. Cuddapah 715 26 

5. East Godavari 869 67 

6. Guntur 959 0 

7. Karim Nagar 988 63 

8. Khammam 575 33 

9. Krishna 933 0 

10. Kumool 811 10 

11. Mahabubnagar 1092 12 

12. Medak 791 18 

13. Nalgonda 968 43 

14. NeOore 900 42 

15. Nizamabad 553 68 

16. Prakasam 897 58 

17. Rangareddy 581 '02 

18. Srikakulam 985 79 

19. Visakhapatnam 724 205 

20. Vizianagaram 832 57 

21. Warangal 686 1~ 

22. West Godavari 809 01 

Total 18264 1269 
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SIIlBment II 

Subsidy suppolt for UnivefoSal Service Obligation (USO) Fund for ViIIIJge Public Te/epllone$ in AndhI1l pnlfitl8h 

SI. No. Name of the Activity 

1. Operation and Maintenance of 
VPTs 

2. Replacement of Multi-Access 
Radio Relay (MARR) VPTs 

Total: 

Technology for Setting up of Telephone Facilities 

3260. SHRI SUNIL KUMAR MAHATO: 
SHRI V. K. THUMMAR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION· TECHNOLOGY be pleased to state: 

(a) whether the Government has identified the 
technology for setting up of telephone facilities in the 
rural areas keeping in view the geographical and social 
conditions of the country; 

(b) if so, the details thereof; and 

(c) the details of various kinds of technologies utilised 
for setting up of telephone facilities in the rural areas of 
the country so far? 

THE MtNISTER OF STATE IN THE MiNISTRY OF 
COMMUNtCATIONS ANOlNFORMATION TECHNOLOGY 
(DR. SHAK£EL AHMAD?: (a) Yes, Sir. 

(b) and (c) BSNL has identified and utilised foHowing 
technology for providing telephone facilities in the rural 
areas keeping in view the geographical and social 
conditions of the country; 

(i) Wireless in Local Loop (WLL): This is a fully 
wireless technology for the access network in 
the rural areas. This system consists of one 
Base Station Controller with multiple Base 
Stations located in different places. 

Subsidy Disbursed (As. in. crore) 

2003-04 2004-05 upto 
28-02-2005 

2.48 3.50 

0.21 5.76 

2.69 9.26 

(ii) Satellite based technology: Villages in remote 
and isolated areas which cannot be covered by 
any other terrestrial media are being provided 
with telephone facility using Digital Satellite 
Phone Terminals (DSPTs). 

(iii) Underground cable/overhead lines. 

[TlBI1SIalionj 

State HeaHh Development Projects 

3261. SHRI BRAJESH PATHAK: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the names of the States as on date where the 
world Bank funded State Health Development Projects 
were launched in 1996 but have since been discontinued; 

(b) if so, the reasons therefor; and 

(c) the achievements made under the said projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI) : (a) to (c) The second State 
Health System Development Project was launched in 
Kamataka, Punjab and West Bengal in 1996 with World 
Bank assistance of SDR 235.5 rnIUS$ 350 million. The 
project was completed on 31 st March 2004. The World 
Bank in its final review has recorded that aU the 
development objectives· set for the project have been met. 
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/EnglishJ 

Restoring Retirement Age of PortIDock Workers 

3262. SHRI JUAL ORAM: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has a proposal to restore 
the retirement age of port and dock workers to 60; and 

(b) if so, the steps taken by Government in this 
regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) Does not arise. 

. Penchayat Sanchar Seve Yojana 

3263. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government had launched Panchayat 
Sanchar Seva Yojana in the year 1995; 

(b) if so, the objectives of the Yojana; 

(c) whether under this Yojana, the Government had 
paid commission to agents who rendered no business; 

(d) if so, the reasons therefor; and 

(e) the loss incurred by the Government as a result 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The objective was to provide basic postal facirlties 
in Gram Panchayatvillages, .which did not have postal 
facilities, in a more cost-effective manner, in collaboration 
with the Panch~yats. 

(c) and (d) Under the Panchayat Sanchar Sew Yojana. 
an agent was paid a fixed allowance of As. 300/- month' 
(later revised to Rs.SOOt- month from March 2001) for 
rendering counter services like sale of stamps and 
stationery and booking of registered letters, as well as 
for collection, conveyance and delivery of mail, wherever 

permitted. Separate incentive/commission was given for 
the quantum of stamps and stationery sold and every 
registered article booked. Where no transaction took place, 
the agent was paid only the fixed allowance, but no 
commission. 

(e) Does not arise in views of (c) and (d) above. 

Allotment of Public Telephone Booths 
In Kamataka 

3264. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of pending applications for 
allotment of public telephone booths, circle-wise, in 
Kamataka; 

(b) the criteria laid down for allotment of such booths; 

(c) the steps taken to clear all the pending 
applications; 

(d) whether any priority is being given to educated 
unemployed youthslhandicapped in regard to the said 
allotment of booths; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Sir, total number of pending 
applications in Kamataka are 1719. District-wise details 
are given in the enclosed Statement. 

(b) AHapplicants of the age of 18. yeara and above 
are eIlgibIe for allotment of Public Telephone booths. The 
connections are provided as per their registration subject 
to technical feasibility. 

(c:) The following steps have been taken to clear the 
pending applications; 

(i) Action initiated to lay underground cables to 
make the non-feasible areas feasible. 

(ii) By installing WLL System in new areas. 

(iii) Procurement of FWTs (Axed Wireless Terminals) 
for areas covered by existing WLl systems and 
WLL capacity available. 
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(d)· and (e) Normally, the Public Telephones are 
allotted to all the applicants as per their registration. 
However, where there is waiting list, priority in allotment 
is given to the handicapped persons along with war-
widows/dependents, SC/ST and ex-servicemen. No priority 
IS laid down for educated unemployed youths. 

(f) No priority to educated unemployed youths is 
considered necessary as the PCOs are available on 
demand in most of the areas. 

Stalt1ment 

Oislric/-wiss Psnding Applications in Kamsta/aJ 

S1. No. Name of . District Pending Applications, for 
PCOS (including local 

and STOIlSD) PCOs as 
on 28-02-2005 

2 3 

1. Bangalore iUlban) 129 

2. Bangalore (Rural) 96 

3. Bidar 0 

4. Belgaum 0 

5. Bijapur 740 

6. Begalkot 222 

7. Senary 18 

8. Chickmanglur 41 

9. Devangere 0 

10. Chitradurga 0 

11. Dakshina Kannada 06 

12. Udupi 17 

13. Gulbarga 11 

14. Hassan 0 

15. Hubli 34 

16. Gadag 107 

17. Haven 28 

18. Kolar 0 

2 3 

19. Mysore 0 

20. Chamrajnagar 0 

21. Mandya 0 

22. Madikeri 0 

23. Raichur 0 

24. Koppal 0 

25. Shimoga 270 

26. Tum!<ur 0 

27. Uttara Kannada 0 

Total 1719 

WLL In RurallSeml-Urban Areas 

3265. SHRI SUBODH MOHITE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has formulated any 
strategy 10 introduce Wll technology in Rural and Semi-
urban areas of the country; 

(b) if so, the details thereof; 

(c) if not, the reasons thereof; 

(d) whether the Government has initiated action 
against basic telephone operators for not fuHilling their 
commitment in providing services in rural areas; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Bharat 
Sanchar Nigam Umited (BSNL) has plaM8d to deploy 
Wireless in Local loop (WLL) technology in all the rural 
and semi-urban areas of the country where the demand 
and viability exists. BSNL has so far deployed 8,59,750 
lines of WLL in urban areas and 16,70,550 lines in rural 
areas as on 31-01-2005. 

(c) Does not arise in view of (a) & (b) above. 
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(d) to (f) Liquidated damages of Rs. 53.75 crore 
were recovered for delay in commencement of service, 
non-provision of Village Public Telephones (VPTs) and 
Direct Exchange Lines (DELs). 

Upgradatlon of Medical Units In Kamataka 

3266. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a> whether the Govemment proposes to upgrade 
276 medical units in Karnataka at the village. district and 
state levels at a cost of slightly higher than Rs. 200 
million for round the clock monitoring regarding occurrence 
of diseases besides keeping a close watch on unusual 
clinic symptoms; 

(b) if so, the details in this regard; and 

(c) whether the Union Government is likely to provide 
funds for the upgradation of these medical units; and 

(d) if so, the time by when these units are likely to 
become functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMtL Y WELFARE (SHRIMA TI 
PANABAKA LAKSHMI): (a) to (b) The Government has 
initiated Integrated Disease Surveillance Project in nine 
states of the country in Phase-I including the State of 
Kamataka. The aim of the project is to strengthen the 
disease surveillance mechanism and for this purpose 249 
Community Health Centres and 27 District Surveillance 
Units in the State of Karnataka have been identified. Out 
of the total allocation of As. 215.95 miI\ion earmarked for 
the State, an amount of As. 29.20 million has been 
released so far. These units are envisaged to become 
functional during the year 2005-06. 

Funds for Telecom ServIces in GuIMd 
~7. SHRI JASHUBHAI DHANABHAI BARAn: wm 

the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the funds allocated for providing teIeoom services 
in Gujarat during each of the last three years and current 
financial year, district·wise; 

(b) whether the teIecom circles have achieved the 
target fixed in this regard; 

(c) if so, the details of the expenditure Incurred 
thereon; 

(d) if not, the reasons for the same; and 

(e) the time by when this target is likely to be 
achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) The details of funds 
allocated to Gujarat Circle for providing telecom services 
during the last three years and cummt Rnanclal Year, 
district·wise are gWen in enclosed Statement \. 

(b) In majority of the cases targets have 
been aChieved. The status Is given in enclosed 
Statement II. 

(c) The details of the expenditure for the last three 
years and current financial year are as under: 

SI. No. Year ExpendItunt Incurred Amount 
(As. In Crores) 

1. 2001·02 1170.81 

2. 2002-03 896.19 

3. 2002-04 337.21 
'5' 

4. 2004-05 95.n 
(upto 31.01;05) 

(d) and (e) Due to late roll out of Mobile Network in 
Gujarat by the Vendor, the provision of Mobile 
Connections was delayed. However the Mobile 
Connections are now being released. 

Sl6f1fnM1t I 

SSAlDislrict/Ysar-wisB Detail 01 FundsAllotttHf for providing TeIfJcom SsIVic8s in GvjanII Cifr:IB 

Amount (As. in Crores) 

51. No. Name of SSAlDistrict Year Year Year Year 
2001-02 2002-03 2003-04 2004-05 

2 3 4 5 6 

1. Ahmedabad 269.1 164.04 159.64 104.24 

2. Amreli 28.92 55.97 3.83 1.61 
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2 3 4 • 5 6 

3. Baroda 87.4 38.01 30.57 12.79 
4. Bharuch 68.61 36.73 15.01 5.88 
5.. Bhavnagar 33.42 23.31 11.89 5.94 
6. Bhu; 62.45 30.26 20.49 6.68 
7. Godhra 45.28 49.27 6.04 3.23 
8. Himatnagar 61.28 60.01 19.1 7.28 

9. Jamnagar 55.69 50.46 25.32 6.91 

10. Junagadh 69.55 22.71 41.7 7.14 

11. Meheana 51.99 100.75 31.96 6.72 

12. Nadiad 57.16 41.15 8.6 4.11 

13. Pa1anpur 44.6 51.81 15.81 6.56 

14. Rajkot 91.16 118.75 22.55 18.3 

15. Surat 90.36 50.38 27.78 11.46 

16. Surendranagar 48.2 34.16 11.72 3.35 

17. Valsad 94.01 64.39 6.08 8.15 

18. C.O AnciIia..y Syst. 66.85 129.78 66.05 39.99 

Total 1326.03 1121.94 523.94 260.34 

StIIItInNInt H 

0etIIiIs 01 TIIIfJIIIS ,. AchitwrJmtInIs Duling IINJ L.ast ThfSB YBB/5 and Duting 2fXN-05 (lJpto 31.01.05) 
in RsspBCI of GujalBt TtIIscom Citdtl 

SI. Year Parameters 
No. Gross Telephone Optical Fibre cable Trunk Automatic 

Connections (FIXed. (Route K'lIometers) Exchanges 
WLL and Mobile) (Kilo Circuits) 

Target Achievement Target Achievement Target AchIevement 

1. 2001-02 650000 587866 9050 9215 59 61 

2. 2002·03 502700 584669 2000 2633 86.5 90.5 

3. 2003-G4 424000 398840 1200 2008 51 29 

4. 2004-05 663000 270111 1000 383 26 16 

(upto 31.01.05) 
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Setting up of Ayurvedlc {Ie_rch Centre 

3268. SHR! VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HEALTH AND FAMilY WELFARE be 
pleased to state: 

(a) whether the Government has received any 
proposal for the setting up of Ayurvedic Centre in Gujarat; 

(b) if so, the details thereof; and 

(c) the time by when the proposal is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) The Central Government has 
not received any proposal for setting up of an Ayurvedic 
Research Centre in Gujarat. 

(b) and (c) Question do not arise. 

Scheme for Hili Areas 

3269. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government has any schemel 
programme for development of Hill Areas of the country; 

(b) if so, the details thereof; 

(c) whether the Union Government has received 
requests for similar scheme/programme for Co~ Areas 
of Orissa; 

(d) if so, the details and the action taken by the 
Union Government on such requests; and 

(e) the time by which the Government is likely to 
chalk out a separate schemelprogramme for the Coastal 
Areas? 

MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 

(b) Special Central Assistance is released under the 
HiD Area Development Programme (HADP) and Western 
Ghats Developrnent Programme (WGDP) for the 
development of designated hUI areas of the country. HAOP 
covers two districts of Assam, one district of Tamil Nadu 
and one district of West Bengal and WGDP covers 171 
talukas of Western Ghats Region comprising Goa (3 

talukas in 1 district), Kamataka (40 talukas in 11 districts), 
Kerala (32 talukas In 3 districts), Maharashtra (63 talukas 
in 11 districts) and Tamil Nadu (33 talukas in 8 districts). 
Special Central Assistance is being allocated to the States 
covered under these programmes on the basis of area 
and population with equal weightage in the case of HADP 
and 75% weightage to area and 25% weightage to 
population in the case of WGDP. 

(c) No, Sir. 

(d) and (e) Do not arise. 

New Map Policy 

3270. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of SCIENCE AND TECHNOlOGY be pleased 
to state: 

(8) whether the Government proposes to evolve a 
new 'map policy'; 

(b) if so, the major provisions of the same; 

(e) whether it includes the necessary changes in the 
field of Aerial/Digital photogrammetry; 

(d) whether the Survey of India loposheets wHl be 
available in public domain in digital form; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) Yes, Sir. 

(b) to (e) The New Map Policy is still under 
consideration of the Government The provisions are in 
the process of finalisation. 

US Developing New Nukes 

3271. SHRI BALASAHEB VIKHE PATIL: WiN the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) Whether the US has been designing new 
generation nukes as reported in the Hindusflln TimtIs 
dated February 8, 2005; and 

(b) If so, the reaction of the Government thereto? 
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THE MINISTER OF STATE ·IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) 
Government has seen the report about US plans to 
develop· new generation nuclear weapons. The report 
pertains to the Reliable Replacement Warheads 
Programme of the US. Dr. Samuel Bodman, the US 
Energy Secretary commenting on the programme has said 
"It's a matter of maintainir:g what we have. I think some 
have suggested' it's creating something new. It's 
maintaining what we have". Earlier Stephen G. Rademaker 
the US Assistant Secretary of State, in a statement on 
February 3, 2005 said ·Consistent with our alliance 
commitments and defense requirements, it is our policy 
to continue to plan for contingencies and conceptuaUy 
explore technical options that could maintain the credibility 
of our nuclear deterrent capability". He added "the fact is 
that the United States is not developing any new nuclear 
weapons, im:luding low-yield nuclear weapons. The study 
of new weapons designs under funding provided by 
Congress in past years for advanced concepts has been 
entirely conceptual". 

(b) India has maintained that all weapons of mass 
destruction, including nuclear weapons should be 
eliminated globally through multilaterally negotiated, 
universal and non-discriminatory disarmament instruments, 

Regularlaation of Casual Labourers 

3272. SHRI K.C. SIr-JGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment is aware that guidelines 
issued by the Govemment conferring grant of temporary 
status to and regularization of certain categories of casual 
labourers employed in Govemment Departments exclude 
certain casual labourers who were in service on the date 
of issue of the said guidelines, or who got employment 
after the date of issue of the said guidelines despite 
having rendered service for minimum number of days 
prescribed in the guidelines; 

(b) if so, the reasons therefor; and 

(c) if not, the number of casual labourers granted 
temporary status during the last three years, Ministryl 
department-wise particularly those working in the Defence 
Accounts Departments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Yes, Sir. As per the provisions of Casual 
Labourers (Grant of Temporary Status & Regularisation) 
Scheme of Govemment of India, 1993, temporary status 
could be conferred on the casual labourers who were in 
employment on the date of the commencement of the 
scheme and who have rendered a continuous service of 
at least one year, which means that they must have 
been engaged for a period of at least 240 days (206 
days in the case of Offices observing five days week). 
the casual labourers who do not fulfil the above criteria 
are not eligible for grant of temporary status. 

(c) Do not arise in view of a (a) & (b) above, 

Telephone Facilities In Kamatalea 

3273. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether urban and rural areas of au the districts 
of Kfmataka have been provided with telephone faciHties; 

(b) if not, the number of viHages where telephone 
facility has not been provided, district-wise; 

(c) the details of the waiting list in rural areas of 
Kamataka, district-wise; 

(d) the reasons behind the alleged failure of Union 
Govemment in achieving the targets of National Telecom 
Policy in rural areas; 

(e) the time by when the waiting list of telephone 
connections in rural areas of Kamataka is likely to be 
cleared; 

(f) the amount provided for this purpose; and 

(g) the steps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Urban areas in all 
the districts & accessible, inhabitated and undisputed 
village in Kamataka have been provided with telephone 
facilities, 

(b) Does not arise. 
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(e) Details are given in the enclosed Statement. 

(d) AJs per Objectives of New Telecom Policy. 1999. 
the target is to achieve the rural teIedensity from 0.4% 
to 4% by year 2010. The present tele-density is 1.63%. 
It is expected that the tafg8t of 4% fixed under NTP 
1999 will be achieved by 2010. 

(e) Majority of the present waiting list is expected to 
be cleared by June. 2006. 

(I) The amount allocated for proViding telephones in 
rural areas in 2004-05 is Rs. 156.11 crores. 

(g) The waiting list in vlHages is proposed to be 
cleared by using COMA Wireless in Local Loop (WLL) 
equipment. 

SbItIImtmt 

Waiting List in The Ruflll Amas of KlltnlllII/rs 

51. No. Revenue Districts Rural Waiting List 

2 3 

1. Bangalore (Rural) 11.921 

2. Bidar 81 

3. Belgaum 6,449 

4. Bijapur 2,478 

5. BagaJkot 1,046 

6. Chikmaglur 1,996 

7. Davangere 780 

8. Chitradurga (CTL) 1,730 

9. Dakshina Kannada 9,934 

10. Udupi 10,408 

11. Gulbarga 2,385 

12. Hassan 4,064 

13. Hubli 563 

14. Gadag 897 

15. Haven 1,786 

16. Kolar 3,498 

2 3 

17. Mysore 2,685 

18. Charnraj Nagar 75 

19. Mandya 3,402 

20. Kodagu 2,921 

21. Raichur 2,299 

22. Koppal 598 

23. Shimoga 7,120 

24. Tumkur 3.557 

25. uttar !(annada 1,412 

[TflNISIIItionj 

Network of Medical StOl'ft 

3274. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the Govemment proposes to set up a 
country-wide networf( of Government medical stores; 

(b) if 80, the details th$reof; and 

(c) the time by which it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) The Medical Stores 
0rgImizati0n is already having Its country-wide network 
and operates through its seven Govt. Medical Store 
Depots located at Delhi Channai, Guwahati, Hyderabad, 
Kamal, Kolkata and Mumbai. These Medical Stores 
Depots cater to the needs of whole country for supply of 
Medicines to Govt. Hospitals and CGHS Dispensaries. 

[Englishj 

Broadband Servlc .. 

3275. SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
SHRI D. VinAL RAO: 
SHRIMAn ANURADHA CHOUDHARY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) the States where broadband services have been 
launched; 2 3 

(b) the number of applications received for broadband 10. Jammu and Kashmir 767 
connections; State-wise;· 

11. Jharkhand 2029 
(c) whether the Government proposes to extend the 

12. Kamataka said services to mobile phone users also; and 21491 

13. Kerala 6918 
(d) if so, the details thereof? 

14. Madhya Pradesh 5931 
THE MINISTER OF STATE IN THE MINISTRY OF 

15. Maharashtra COMMUNICATIONS AND INFORMATION TECHNOLOGY 15809 

(DR. SHAKEEL AHMAD): (a) Broadband Service has been 16. Mumbai 4763 
launched in January 2005 in 9 States namely Andhra 
Pradesh, Bihar, Delhi, Kamataka, Maharashtra, Kerala, 17. North East-1 754 
Tamil Nadu, West Bengal and Gujarat by Bharat Sanchar 

18. North East-II 399 Nigam Limited (BSNL) and Mahanagar Telephone Nigam 
Limited (MTNL). 19. Orissa 2025 

(b) The details of registrations received by BSNl & 20. Punjab 7313 
MTNLfor Broadband connections state-wise is given in 
the enclosed Statement. 

21. Rajasthan 4739 

22. Tamil Nadu 10166 
(c) and (d) Broadband Policy 2004 visualises creation 

of Infrastructure through various access technologies for 23. Uttar Pradesh (East) 7207 

provision· of Broadband services within the licensing 24. 
framework of service providers and spectrum management 

Uttar Pradesh (West) 3206 

policy Of Department of Telecommunications. 25. Uttaranchal 1096 

SI1IIi11Mnt 26. West Bengal 2927 

27. Chennai Telecom. District 16017 
Details' of Borat:band Registration of BSNL & MTNL 

28. Kolkalta Telecom. District 19168 
SI. No. Name of the Telecom. No. of 

CircleIDistrict Registration "Note: Details at Sr. No. 6 & 16 are in respect of MTNL wh~e 
rest are In l'8l!Pect of BSNL. 

2 3 
{Tnmslationj 

1. Andaman and Nicobar 79 
Delay In Issuance of Passport 

2. Andhra Pradesh 11811 

3. 838 3276. SHRI MANSUKHBHAI D. VASAVA: 
Assam SHRI VIKRAMBHAI ARJANBHAI MADAM: 

4. Bihar 3597 SHRI NIKHll KUMAR: 
SHRI KASHIRAM RANA: 

5. ChhattisgartJ 802 SHRI ATIO AHAMAD: 

6. Delhi 18002 SHRI M. ANJAN KUMAR YADAV: 
SHRI V.K. THUMMAR: 

7. Gujarat 10799 SHRI RAGHUVEER SINGH KOSHAL: 

8. Haryana 3242 Will the Minister of EXTERNAL AFFAIRS be pleased 
9. Himachal Pradesh 642 to state: 
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(a) whether slow progress in police verification is the 
major reason for the delayed issuance ot passports; 

(b) if so. the number of passport applications pending 
as on date, RPO·wise; 

(c) the steps taken/proposed to be taken to clear the 
pending applications at the earliest; 

(d) whether district passport cells have not been set 
up in all the districts; 

(e) if so, the time by when these are rlkely to be set 
up; 

(f) whether inspection of passport offices have been 
conducted recently; 

(g) if so, the details of various cases of conuption 
that have been unearthed thereby; and 

(h) the action takenlproposed to be taken against 
those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDEAJIT SINGH): (a) Non-
rEr..eipt of police verification report in time is sometimes 
one of the reasons for delay in issue of passports. 

(b) A statement is enclosed. 

(c) Steps taken to clear the pendency include (i) 
request police for expeditious verification (il) streamlining 
of the process of application (iii) strengthening of plGIic 
enquiry counters (iv) opening of a Central Public 
Grievance Monitoring cell under direct supeMsion or Chief 
Passport Officer to monitor complaints of delays. 

(d) District Passport Cells have been opened In all 
States except Uttaranchal. Currently, approximately 400 
districts in the country have District Passport CeUs. 

(e) The concerned State Govemment and Union 
Territories have been apprised of the advantages of 
opening of District Passport Cells and have been 
requested to open District Passport CeDs in the districts 
where these have not yet been opened. 

(f) Passport Offices are regularly inspected by offtcerS 
of the Ministry. 

(g) Does not arise. 

(h) Action agalnat thoae found guilty in· such C88e8 
is taken as per rules and Includes auspenSions or 
imposition of appropriate penalties. 

St. No. Passport Office AppIicatIc;Ina pending 
88 on 14.03.2005 

1 2 3 

1. Ahmedabad 4620 

2. BangaJore 4462 

3. BareiI\y 1818 

4. Bhopal 8535 

5. Bhubaneawar 1882 

6. Chandigarh 10488 

7. Chennai 4164 

8. Cochin 3126 

9. Delhi 8779 

10. Ghazlabad 2118 

11. Guwahatl 220 

12. Hydet'abad 2134 

13. Jaipur 22087 

14. Jalandhar 3578 

15. Jammu 79 

16. KoIkata 1208 

17. Kozhikode 13927 

18. Lucknow 10264 

19. Mumbai 745 

20. Nagpur 1375 

21. Panajl 209 

22. Patna 1283 

23. Puna 45 

24. AanchI 2520 
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2 3 

25. Srinagar 2934 

26. Surat 2656 

27. Thane NIL 

28. Tiruchirappalli 4516 

29. Trivandrum 3428 

30. Visakhapatnam 2924 

Opening of Homoeopathlc Colleges 

3277. SHRI VWAY KUMAR KHANDELWAL: 
SHRI FAGGAN SINGH KULASTE: 
SHRIMATI NEETA PATERIYA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the procedures and nonns laid down regarding 
taking approval for opening a Homoeopathy College in 
the country; 

(b) the details of facilities and eligibility to be 
possessed by the Institutes tor being recognised as 
colleges and the agency deputed for conducting inspection 
prior to granting approval in this regard; 

(c) whether the Union Government has given approval 
for opening Homoeopathy Colleges in certain States during 
the recent years; 

(d) if so, the detaHs thereof, State-wise including the 
names of such Institutes; 

(e) the name of the agency which conducted 
inspection prior to opening the said Homoeopathy 
Colleges; 

(f) whether the Union Govemment has given approval 
for opening the said Homoeopathy Colleges without getting 
them inspected by a competent Homoeopathy council and 
without any recommendation; 

(g) if so, the facts of the matter; and 

(h) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) to (h) As per provisions under 
Section 12A of the Act, every person or medical institution 
is to submit a scheme to the Central Governrnent for the 
purpose of obtaining permission and the Central 
Govemment is required to refer the scheme to the Central 
Council for its recommendations. On receipt of the scheme 
from the Central Government, the Central Council may 
obtain such particulars as may be considered necessary 
by it from the person or the medical institution concerned. 
After considering the schemes, the Central Council is 
required to submit it to the Central Government together 
with its Recommendations thereon. The Central 
Govemment may, after considering the scheme and the 
recommendations of the Central Council, and after 
obtaining, wherever necessary, such other particulars as 
may be considered necessary by it from the person or 
the medical institution concerned, either approve or 
disapprove the scheme and any such approval is to be 
taken as a permission. 

The details of facilities and eligibility to be possessed 
by the applicant institute include availability of building 
infrastructure for conducting classes, hospital, laboratories, 
office accommodation Including for teaching faculties, 
recruitment of teaching, technical and non-technical 
manpower as per the minimum prescribed norms, 
prescribed quantity of land, no objection certificate from 
the State Government and consent of affiliation of the 
University concerned. 

Government of India has given permission to J.R. 
Kissan Trust, Rohtak and J.R. Tantia Trust, Sriganganagar 
for opening of new Homoeopathy College at Rohtak 
(Haryana) and Sriganganagar (Rajasthan) respectively. 

The applications received by the Central Government 
for opening of new Homoeopathy colleges at Rohtak and 
Sriganganagar were forwarded to the Central Council of 
Homoeopathy for recommendations under Section 12A of 
the amended Act. As the Central Council did not take 
action in terms of the legal provisions on the scheme 
(application) referred to them, the Central Government 
deputed experts, viz., Dr. S.P. Singh, Adviser 
(Homoeopathy) and Dr. T.N.S. Kurup, Assistant Director, 
CCRH for inspection of new Homoeopathy College at 
Rohtak (Haryana) and Prof. C. Nayak, Director (CCRH) 
and Dr. Alok Kumar, Deputy Adviser (Homoeopathy) for 
inspection of new Homoeopathy College & Research 
Institute at Sriganganagar, (Rajasthan) to satisfy itself. 
This was necessary as Section 12A (5) of the Act 
provides that "where within a period of one year from the 
date of submission of the Scherne to the Central 
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Government under sub-section (2), no order is 
communicated by the Central Government to the person 
or medical institution submitting the scheme, such scheme 
shall be deemed to have been approved by the Central 
Govemment in the form in which it was submitted and 
accordingly, the permission of the Central Government 
required under sub-section (1) shall also be deemed to 
have been granted". The Act does not in any way 
preclude the Central Government from deputing, as 
required, experts for inspections. 

As per provisions under the HCC (Amendment) Act, 
2002, the Central Government is empowered to grant 
permission to those existing colleges whose permission 
had lapsed in 2003-2004. The legal provisions have been 
followed in letter on spirit. 

Recommendation of SCIST Parliamentarian 
Conference 

327B. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is aware that the SCI 
ST Parliamentarian Conference held in December, 1999 
had recommended that SC/ST member should be 
attached with Selection Boards for appointmentInomination 
to high posts in corporation/autonomous bodies! 
Government Departments; 

(b) if so, the action taken thereon; and 

(c) the number of SC/ST employees in Ministry of 
Finance holding such high posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTRY OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. 

(b) and (c) Does not arise. 

[English} 

Draft Regulations Pertaining to Homoeopathlc 
Colleges 

3279. DR. LAXMINARAYAN PANDEY: 
SHRI ANANDRAO VrTHOBA ADSUL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the draft Regulations laying down the 
scheme of recognition of new homoeopathic colleges, 
increase of seats and starting of new courses were sent 
by the Central Council of Homoeopathy to Union 
Govemment for approval; 

(b) if so, whether the Govemment has approved the 
said draft regulations; and 

(c) if so, the details thereof aIongwith the changes 
incorporated by the Government in the said draft. 

(d) whether the changes made were not in conformity 
with the Homoeopathy Central CouncH Act, 1973; and 

(e) if so, the details thereof and the steps taken to 
solve the said issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI~ATI 

PANABAKA LAKSHMI): (8) to (e) The Central Council of 
Homoeopathy had sent draft Regulations for the 
EstabHshment of New HomoeopathicMedical Colleges, 
opening of New or higher course of study or training and 
increase of admission capacity by a Homoeopathic 
Medical College, for the approval of the Central 
Govemment. The Central Govt. with necessary changes 
and concurrence of the Ministry of Law & Justice sent 
the regulations to CCH for notification. The changes were 
made in respect of land area, bank guarantee, application 
fee, etc., for maintaining high standards of education and 
to arrest the mushroom growth of substandard educational 
institutions of Homoeopathy. The changes made were in 
conformity with the provieions of Homoeopathy Central 
Council Ad, 1973. The Central Council. however, did not 
publish the regulations approved by Central Government. 
The matter has been referred to the Inquiry commission 
constituted to look into the irregularities committed by the 
Central Council of Homoeopathy. 

Monitor of High Tech Products 

3280. SHRl RAYAPATI SAMBAS IVA RAO: 
SHRI AOHALRAO PATIL SHIVAJIRAO: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a new agreement had been signed 
between the U.S. and India late last year that committed 
India to monitor not just the end use of high tech products 
but also the end users; 

(b) if so, the salient features of the said agreement 
alongwith the list of U.S. goods which are covered for 
end-use verification; 
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(c) whether under the said agreement India will help 
the U.S. Govemment to carry out a reference check on 
organizations or companies which import sensitive 
technology; and 

(d) if so, the extent to which it is likely to be helpful 
to India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) and 
(b) Yes sir. India and the United States finalised an 
arrangement in September 2004 for end-use verification 
of sel~cted dual use items subi~ct to US licensing 
requirements or prohibitions. The focus of the arrangement 
is on end-use and not on end-users. 

(c) Under the arrangement the Govemment of India 
would facilitate pre-license checks and post-shipment 
verifications in order to ensure the security of high-
technology trade with the . United States. 

(d) As a resuh, the US Govemment has adopted 
more liberal and predictable licensing policies. This has 
led to expansion of high-technology commerce between 
the two countries. 

12.01 hrs. 

PAPERS LAID ON THE TABLE 

/English} 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Sir, I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Seamen's Provident Fund 
Organization, Mumbai, for the year 2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Seamen's Provident 
Fund Organization, Murnbai, for the year 2003-
2004, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Seamen's Provident Fund Organization, 
Murnbai, for the year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. LT 1847/20051 

(3) A copy of the Detailed Demands for Grants 
(Hindi and EngUsh versions) of the Ministry of 
Shipping, Road Transport and Highways, for the 
year 2005-2006. 

[Placed in Library. See No. LT 184812005] 

{Translation} 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): Sir, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coir Board, Kochi, for the year 
2003-2004, along with Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Coir Board, Kochi, for the year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Coir Board, Kochi, 
for the year 2003-2004, together with Audit 
Report thereon, under SUb-section (4) of 
section 17 of the Coir Industry Act, 1953. 

(ii) Statement regarding Review (Hindi and English 
versions) on the Audited Accounts of the Coir 
Board, Kochi, for the year 2003-2004. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

5 

[Placed in Library, See No. LT 1849/2005) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Khadi and Village 
Industries Commission, Mumabi, for the year 
2003-2004. 

(il) A copy of the Annual Accounts (Hindi and 
English versions) of the Khadi and Village 
Industries Commission, Mumabi, for the year 
2003-2004, together with Audit Report thereon. 
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(iii) Statement regarding Review (Hindi and English 
versions) by the Government of the working 
01 the Khadi and Village Industries 
Commission, Mumbai, for the year 2003-2004. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

[Placed in Library, See No. L T 185012005] 

{English/ 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): Sir, I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and English versions) 
of the Department of Telecommunications, Ministry of 
Communications and Information Technology, for the year 
2005-2006. 

[Placed in Library. See No. LT 185112005] 

THE MINISTER OF STATE OF THE MINISTRY OF 
OVERSEAS INDIANS AFFAIRS (SHRI JAGDISH 
TYTLER): Sir, I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and English versions) 
of the Ministry of Overseas Indian Affairs for the year 
2005-2006. 

[Placed in Library. See No. LT 185212005] 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI OSCAR FERNANDES): Sir, I beg to lay on the 
Table a copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Statistics and 
Programme Implementation for the year 2005-2006. 

[Placed in Library. See No. LT 185312005] 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): Sir, I beg to lay 
on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the Central Electronics Limited, New Delhi, for 
the year 2003-2004. 

(ii) Annual Report of the Central Electronics 
Umlted. tlew Delhi, for the year 2003-<2004. 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English veraions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

[Placed in Library. S. No. L T 18S412OOS] 

(3) A copy each' of the foRowing Detailed Demands for 
Grants (Hindi and English versions):-

(i) Department of Ocean Development for the 
year 2005-2006. 

[Placed in Lbnuy. &Is No. LT 186512005] 

(ii) Ministry of Science and Technology, for the 
year 2005-2006. 

(P/aced in Library. S. No. LT 185&'2005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
Sir, I beg to lay on the Table-

(1) A copy of the All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 2004 (Hindi 
and English versions) published In NoIIfIcation No. 
G.S.R. 820 (E) in Gazette of India dated the 
20th December, 2004 under sub-section (2) of 
section 3 of the AI India Services Act, 1951. 

(Placed in Library. S8t1 No. LT 185712005] 

(2) A copy of the DetaIled Demanda for Grants (Hindi 
and English versional of the Ministry of Personnel, 
Public Grievances and Pensions and UnIon Public 
Service Commission for the year 2005-2006. 

[Placed in Ubrary. StItI No. LT 185812006] 

THE MINISTER OF STATE IN THE MINlSTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): Sir. I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
Engliah versions) of the Pharmacy CouncH of 
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India, New Delhi, for the year 2003-2004, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Pharmacy Council of India, New Delhi, 
for the year 2003-2004. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) 

[Placed in library. See No. IT 185912005] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indira Gandhi Institute 
of Medical Sciences (Regional Cancer Centre), 
Patna, for the year 2002·2003, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indira Gandhi Institute of Medical 
Sciences (Regional cancer Centre), Palna for 
the year 2002·2003. 

(4) Statement (Hindi and English versiOns) showing 
reasons for delay In laying the papers mentioned at 
(3) above. 

[Placed in library. See No. IT 186012005] 

(5) A copy of the Prevention of Food Adulteration (3rd 
Amendment) Rules, 2004 (Hindi and English 
versions) published in Notification No. G.S.R. 517 
(E) in Gazette of India dated the 11th August, 2004 
under sub-section (2) of section 23 of the Prevention 
of Food Adulteration Act, 1954 together with a 
Corrigendum thereto published in Notification No. 
G.S.R. 750 (E) dated the 17th November, 2004. 

[Placed in library. See No. IT 186112005] 

(6) A copy of the Indian Medicine Central Council 
(Postgraduate Ayurveda Education) Regulations, 
2005 (Hindi and English versions) published in 
Notification No. 1 In Gazette of India dated 
4th February. 2005 under sub-section (2) of section 
36 of the Indian Medicine Central Council Act, 1970. 

[Placed in ~rary. See No. IT 186212005] 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Kidwai Memorial 
Institute of Oncology, Bangalore, for the year 
2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Kidwai Memorial 
InstiMe of Oncology, Bangalore, for the year 
2003-2004 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Kidwai Memorial Institute of Oncology, 
Bangalore, for tt)e year 2003·2004. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) 

[Placed in library. See No. l T 1863120051 

(i) A copy of the Annual Report (Hindi and 
English versions) of the MNJ Institute of 
Oncology (Regional Cancer Centre), 
Hyderabad, for the year 2003-2004, along with 
Aucflted Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the MNJ Institute of Oncology (Regional 
Cancer Centra), Hyderabad, for the year 2003-
2004. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

[Placed in library. See No. lT 1864120051 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): Sir, I beg to lay on the 
Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 37 of the 
Telacom Regulatory Authority of India Act, 1997: 

(i) The Telecommunication (Broadcasting and 
Cable Services) Interconnection (First 
Amendment) Regulation, 2005 published in 
Notification No. 3-3712OO5IB&CS in Gazette of 
India dated the 3rd March, 2005. 
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(ii) The Reporting System On Accounting 
Separation (Third Amendment) Regulation, 
2005 published in Notification No. 16-612005-
FA in Gazette of India datedttle 4th March, 
2005. 

(iii) The Register of Interconnect Agreements 
(Third Amendment) Regulation, 2005 published 
in Notification No. F.No. 306-312005-OOS in 
Gazette of India dated the 4th March, 2005. 

(iv) The Register of Interconnect Agreements 
(Broadcasting and Cable Services) (First 
Amendment) Regulation, 2005 published in 
Notification No. 6-6/2005-B&CS in Gazette of 
India dated the 4th March, 2005. 

(v) The Telecom Regulatory Authority of India 
(Access to Information) Regulation, 2005 
published in Notification No. F.No. 14-1/2005-
FA in Gazette of India dated the 4th March, 
2005. 

[Placed in Library. See No. L T 186512005) 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English v~rsions) of the Department of Posts 
for the year 2005-2006. 

(Placed in Library. See No. LT 186612005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): Sir, I beg 
to lay on the Table a copy of the Detailed Demands tor 
Grants (Hindi and English versions) of the Ministry of 
External Affairs for the year 2005-2006. 

(Placed in Library. See No. LT 186712005) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAY8(SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956: 

(i) S.O. 1276 (E) published in Gazette of India' 
dated the 17h November, 2004 authorizing 
Chief Engineer. National Highway, Road 
Construction Department, Bihar or his 
authorized representative to coKect fees at 
specified rates on behalf of the Central 

3BB 

Government, on mechaAical vehicles form the 
user of pennanent bridge across Kari Koshi 
on National Highway No. 31. 

(ii) 8.0.95 (E) published in Gazette of India 
dated the 27th January, 2005 regarding 
acquisition of land for four-laning of National 
Highway No.4 (Chennai-Ranipet section) In 
the State of Tamil Nadu. 

(iii) 5.0. 164 (E) published in Gazette of India 
dated the 4th February, 2005 making certain 
amendments in Notification No. 8.0. 1120 (E) 
dated the 29th September, 2003. 

(iv) 5.0. 165 (E) published in Gazette of India 
dated the 4th February, 2005 making certain 
amendments in Notification No. 5.0. 991 (E) 
dated the 6th September, 2004. 

(v) 5.0. 169 (E) published in Gazette of India 
dated the 7th February, 2005 regarding 
acquisition of land for building, maintenance, 
management and operation of National 
Highway NO.5 (Chennai-Vljayawada section) 
in the State of Andhra Pradesh. 

(vi) 5.0. 217 (E) published In Gazette of India 
dated the 17th February, 2005 regarding 
acquisition of land for building (widening) of 
National Highway No. 7 (Mansar-Nagpur 
section) in the State of Maharashtra. 

(vii) S.0.1426 (E) published in Gazette of India 
dated the 30IfI December, 2004 regarding 
acquisition. of· tand for tour-laing of National 
Htghway No. 4 (Chennai-Renipet section) in 
the Stale of Tamil Nadu. 

(viii) S.O. 107(E) published in Gazette of India 
dated the 31st January, 2005 regarding levy 
of fee from the user of four-Ianed National 
Highway No. 4 (Belgaum-Maharashtra section) 
in the State of Kamataka. 

(ix) 5.0. 160(E) published in Gazette of India 
dated the 4th February, 2005 regarding levy 
of fee from the user of four-Ianed National 
Highway Nos. 79 and 79A in the State of 
Rajasthan. 

(x) S.0.161(E) published in Gazette of India dated 
the 4th February, 2005 regarding levy of fee 
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trom the user at four-laned National Highway 
No. 8 in the State at Maharashtra 

(xi) S.0.162(E) published in Gazette of India dated 
the 4th February, 200S regarding levy of fee 
from the user of four-Ianed National Highway 
No. 79 in the State at Rajasthan. 

(xii) S.0.78(E) published in Gazette of India dated 
the 24th January, 2005 regarding acquisition 
of land on National Highway No. 46 
(Krishnagiri-Ranipet section) in the State of 
Tamil Nadu. 

(xiii) S.0.112(E) published in Gazette of India dated 
the 1 st February, 2005 appointing officers 
mentioned therein for acquisition of land in 
the State at Kerala 

(xiv) S.0.116(E) published in Gazette at India dated 
the 2nd February, 2005 regarding acquisition 
of land on National Highway No. 54 (Lumding-
Maibong-Haranganjo section) in the State of 
Assam. 

(xv) S.0.170(E) published in Gazette at India dated 
the 7th February, 2005 regarding acquisition 
of land for building, 'maintenance, management 
and operation of proposed Second 
Vivekananda Bridge on National Highway No. 
2 in the State of West Bengal. 

(xvi) S.O.94(E) published in Gazette of India dated 
the 27th January, 2005 regarding acquisition 
of land for building (four-laning) of National 
Highway NO.4 in the State of Tamil Nadu. 

(xvii) S.0.1409(E) published in Gazette of India 
dated the 24th December, 2004 regarding 
acquisition of land on National Highway No. 
46 (Krishnagiri-Ranipet section) in the State 
of Tamil Nadu. 

(xviii) S.0.1410(E) published in Gazette of India 
dated the 24th December, 2004 regarding 
acquisition of land on National Highway No. 
46 (Krishnagiri-Ranipet section) in the State 
of Tamil Nadu. 

(xix) S.0.52(E) published in Gazette of India dated 
the 13th January, 2005 regarding acquisHion 
of land on National Highway No. 7 in 
Tirunelve.U district in the State of Tamil Nadu. 

(xx) S.0.110(E) published in Gazette of India dated 
the 1 st February, 2005 regarding acquisition 
of land on National Highway No. 7 in 
Kanyakumari district in the State of Tamil 
Nadu. 

(xxi) S.0.114(E) published in Gazette of India 
dated the 1 st February, 2005 regarding 
acquisition of land on National Highway 
No. 7 in Madurai district in the State of Tamil 
Nadu. 

(xxii) S.0.186(E) published in Gazette of India dated 
the 10th February, 2005 regarding acquisition 
of land for four-Ianing and widening of National 
Highway No. 7 and fanning of new by-pass 
between Madhurai-Kanyakumari section in 
the State of Tamil Nadu. 

(xxiii) S.0.199(E) published in Gazette of India dated 
the 14th February, 2005 regarding acquisition 
of land for building, maintenance, management 
and operation of National Highway No. 45 
(Villupuram-Trichy section) in the State of 
Tamil Nadu. 

(xxiv) S.0.236(E) published in Gazette of India dated 
the 22nd February, 2005 regarding acquisHion 
of land on Highway No. 5 for laying by-pass 
road to Singarayakonda village (Chennai-
Vijayawada section) in the State of Andhra 
Pradesh. 

(xxv) S.O. 19(E) published in Gazette of India dated 
the 4th January, 2005 regarding acquisition of 
land for widening and construction of National 
Highway No. 47 (Mannuthy-Aluva section) in 
the State of Kerala. 

(xxvi) S.0.168(E) published in Gazette of India dated 
the 7th February, 2005 regarding acquisition 
of land for building, maintenance, management 
and operation of National Highway No. 5 
(Vijayawada-Visakhapatnam section) in East 
Godavari district in the State of Andhra 
Pradesh. 

(xxvii) S.O. 1422 (E) published in Gazette of India 
dated the 29th December, 2004 regarding 
acquisition of land for building, maintenance, 
management and operation at National 
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Highway No. 1 A (Jalanchar-Pathankot eectIon 
and Pathankot-Jammu section) In the State of 
Punjab. 

(xxviii) S.O.1423(E) published in Gazette of India 
dated the 29th December, 2004 making certain 
amendments in the Notification No. S.O. 1096 
(E) dated the 24th September, 2003. 

(2) Statement (Hindi and English version) showing 
reasons for delay in laying the papers mentioned at 
item No. (i) of (1) above. 

[Placed in Library. 5tHJ No. LT 186812005) 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): Sir, 
I beg to lay on the Table a copy each of the foRowing 
papers (Hindi and English versions) under sub-section 
(1) of section 619 A of the Companies Act, 1956: 

(1) Review by the Govemment of the working of 
the Bharatiya Nabhkiya" Vidyut Nigam Umited, 
Chennai, for the year 2003-2004. 

(2) Annual Report of the Bharatiya Nabhkiya 
Vidyut Nigam limited, Chennai, for the year 
2003-2004, along with Audited Accounts and 
comments of (he Comptroller and Auditor 
General thereon. 

[Placed in Library. 5tHJ No. LT 186912005) 

12.02 hrL 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Seventh Report 

[English! 

SHRI CHARNJIT SINGH ATWAL (PhiIIaur): Sir, I beg 
to present the Seventh Report (Hindi and English vandons) 
of the Committee on Private Members' Bills and 
Reso1utions. 

12.021/2 hra. 

COMMITTEE ON PUBLIC ACCOUNTS 

Ninth Report 

[English) 

PROF. VLJAV KUMAR MALHOTRA (South Delhi): Sir, 
I beg to present the Ninth Report (Hindi and English 

versions) of the Public Account8 CommIttee on ~atIonaI 
Scheme of liberation and Rehabilitation of Scavengers 
and their Dependents-. 

12.03 h .... 

COMMIlTEE ON ll-tE WELFARE OF 
SCHEDULED CASTES AND SCHEDULED 

TRIBES 
sa I I1WIIB 

[T11IIISI81ion! 

DR. SATYANARAYAN JATIYA (Ujain): Sir, I beg to 
lay on the Table the Statements (Hindi and English 
versions) showing FInal ActIon taken replies of the 
Govemment on the recommendationa/observatlons 
contained in Chapter I of the following Action TakMt 
Reports of the Committee on the Welfare of Scheduled 
Castes and Scheduled TrIbes:-

(1) Seventh Report (13th Lok Sabha)-Reaervatlon 
for and Employment of Scheduled Cutes and 
Scheduled Tribes In Canara Bank and credit 
facilities provided by the Bank to them; 

(2) Eighteenth Report (13th Lok Sabha)-
Reservation in-services Including reeervation in 
Adrni8aion and Employment of Scheduled Castes 
and Scheduled Tribes in Central Unlverslliea; 

(3) Twenty-sixth Report (13th Lok Sabha)-Mllltary 
Participation Ratio of Scheduled Castes and 
Scheduled Tribes in Defence SeMc88 Policy 
and Perspective; and 

(4) Twenty-eighth Report (13th LokSabha)-poIicy 
of Recruitment of staff in various Nationaliaed 
Banks after abolition of Banking Service 
Recruitment Board (BSRBa). 

12.03112 hrs. 

STANDING COMMITTEE ON COAL AND 
STEEL 

Sixth and Seventh Reporta 
{English! 

SHRI ANANTH KUMAR (Bangalore South): Sir, I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Coal and Steel 
(2004-2005):-

(1) Sixth Report on the Action Taken by the 
Government on the recommenc:tatIo contained 
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in the Third Report of the Standing Committee 
on Coal and Steel (2004-05) on Demands for 
Grants (2004-05) of the Ministry of Steel; and 

(2) Seventh Report on the Action Taken by the 
Government on the recommendations contained 
in the Forty Seventh Report of the Standing 
Committee on Energy (2004-Thirteenth Lok 
Sabha) on the subject "Safety in Coal Mines". 

12.04 hr •• 

STANDING COMMITIEE ON HUMAN 
RESOURCE DEVELOPMENT 

One Hundred Fifty-Seventh Report 

{English} 

PROF. BASUDEB BARMAN (Mathurapur): Sir, I beg 
to lay on the Table a copy each (Hindi and English 
versions) of the One Hundred Fifty-Seventh Report of 
the Standing Commit1ee on Human Resource 
Development on Action-Taken by Govemment on the 
recommendations/observations contained in the 152Rd 
Report on Demands for Grants (2004-2005) of the Ministry 
of Youth Affairs and Sports. 

(English] 

MR. SPEAKER: Now, we will take up Special 
Mentions. 

. " (Intenvptions) 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I seek 
a clarification on today's Business. We have received the 
Business Paper for today, and yesterday also we had a 
Business Paper. But today's Business Paper does not 
include a discussion on Pension. We would like to know 
from you, and from the Government as to what happened 
to the discussion on the Pension issue .... (lnlerruptions) 

MR. SPEAKER: We will corne to this issue also. 

SHRI GURUDAS DASGUPTA: No, I am seeking a 
clarification on this issue ... (lnll1nvptions). 

MR. SPEAKER: There is a method of seeking 
clarification from the Chair. 

SHRI GURUDAS DASGUPTA: Sir, does the 
Govemment intend to circulate a revised List or is the 
Govemment wining to allow the Ordinance to lapse? Will 
the hon. Minister kindly let us know about 
it ... (IntelTUph"ons). 

MR. SPEAKER: We will find it out. 

SHRI GURUDAS DASGUPTA: Sir, the hon. 
Parliamentary Affairs Minister is sitting here. 

MR. SPEAKER: No, he is not obliged to reply 
immediately. No notice is given, and suddenly you confront 
the Chair with a question. 

SHRI GURUDAS DASGUPTA: Sir, we take it that 
the Govemment is not interested in it. 

MR. SPEAKER: The List of Business has been 
circulated in the morning itself. Shri Lalit Mohan 
SukJabaidya. 

SHRI GURUDAS DASGUPTA: Sir, we would take It 
that the Govemment is not interested in it. 

SHRI KHARABELA SWAIN (Balasore): Sir, on 16th 
of this month I had given a Privilege Notice against the 
hon. Railway Minister, Shri Lalu Prasad. 

MR. SPEAKER: I will let you know about it today. I 
win take a decision today on this issue. 

SHRI KHARABELA SWAIN: Sir, I have been informed 
that it was rejected by you. I would kindly like to know 
the reasons for the same. 

MR. SPEAKER: The reasons wHi be sent to you. 
The usual procedure will be followed in respect of every 
hon. Member . 

SHRI KHARABELA SWAIN: Sir, it seems, it has not 
come to me, and that is why I am asking you about it. 
It has not come to me. Kindly send it to me. 

MR. SPEAKER: Whatever is possible will be sent to 
you. We cannot discuss every Privilege Notice on the 
floor of the House. 

DR. SEBASTIAN PAUL (Emakulam): Sir, I have also 
given a Privilege Notice today. 

MR. SPEAKER: Pardon me, notice of what? 

DR. SEBASTIAN PAUL: Sir, I have also given a 
Privilege Notice. 

MR. SPEAKER: This is a very strange method. The 
Business of the House is being carried out. Can any 
han. Member stand up, and raise any issue that he likes? 
This is not the way to do it. 
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DR. SEBASTIAN PAUL: Sir, I have given a notice of 
Privilege. 

MR. SPEAKER: No, please sit down. 

SHRI LALIT MOHAN SUKLABAIDYA (Karimganj): 
Mr. Speaker, Sir. the National Highway 44 (NH 44) is 
the lifeline of Barak Valley and Tripura. It keeps our 
supply-line alive. In Karimganj District near the Srigouri 
High School, the NH 44 is very badly damaged because 
of erosion done by the river Barak. One lane of the road 
is already eroded, and the traffic is passing through the 
remaining lane of the NH 44. If this is not repaired 
immediately. the remaining part of the lane of NH 44. 
through which we get our supplies. will also become 
unusable. 

I urge upon the Government to take immediate action 
for repair of the said portion of the NH or divert the 
traffic. so that we can get our supplies regularly. 

MR. SPEAKER: Next is Shri Mitrasen Yadav. This 
time is for Special Mention of urgent matters. You cannot 
go on indefinitely. You have made your point. 

SHRI LAliT MOHAN SUKLABAIDYA: Thank you, Sir. 

SHRI BASU DEB ACHARIA (Bankura): Sir, my matter 
is also very urgent. 

{Translation} 

SHRI MITRASEN YADAV (Faizabad): Mr. Speaker. 
Sir. OUtS is agriculture dominated country and agriculture 
is the bigest souroe of income in our country. There 
were 411 irrigation schemes in our country out of which 
only 21 irrigation schemes have been materialised though 
the Planning Commission has actually laid emphasis on 
it. These schemes involved an expenditure of n thousand 
crores of rupees. Owing to non-completion of these 
schemes on time. the expenditure has escalated by one 
lakh twenty thousand crores of rupees. There is 14 
thousand crore hectare cultivable land in the country in 
the agriculture sector and the means of irrigation for the 
same are just one third. Only 6000 crOfe hectare of land 
is irrigated and the rest remains unirrigated. Owing to 
non allocation of funds as recommended by the Planning 
Commission to the States the irrigation facilities are being 
hampered and the agricutture production is being affected 
as no increase has been effected in the irrigated area in 
the country. 

Sir, it is at the more necessary for the Central 
Government to make avaRabie adequate funds as per 
the recommendations made by PlaMing Commission for 
creating irrigation facilities in the country 80 as to boost 
agriculture production and make the country prosperous. 

SHRI SHIVRAJ SINGH CHOUHAN (Viclisha): Mr. 
Speaker, Sir, tribal people residing In sanctuaries of 
several States including Madhya Pradesh are in grave 
danger. They are being deprived of their means of 
livelihood. They are being rendered homeless as well. 
Adivasis are basically simple and unscrupulous people 
who have been deprived of their means of Hvelihood and 
pushed to jungles by the so called civilised society. They 
reside in forests. They worship them and get their 
sustenance from there but the laws enaded during the 
last few days in the name of protection of forests and 
wild animals have squarely failed in ensuring the safety 
of forest as well as wRd animals though criminals remain 
unfettered. All lhese laws are highly detrimental to the 
interest of these tribal people. Sir, tribal people used to 
eam there livelihood of plucking T endu leaves during 
summer but in recent past, an order was passed baming 
the tnbal people to pluck Tendu leaves in sanctuaries. 

In summers. the tribal people used to arrange their 
six months job by plucking Tendu leaves for 20-25 days 
but now plucking of T endu leave has been banned which 
has led to a serious crisis of sustenance for them. 

Sir. roads are not being built there and electricity is 
also not being supplied in these areas. Tribals have been 
residing in forests for hundreds of years. They are not 
being aJIowed to pluck Tendu leaves, not only that the 
forest officers and staff often unleash inhuman assaults 
on them under the cover of forests related laws. They 
are thrashed, their wive's, sister's modesty is outraged 
and their pets are taken away forcibly. All this leads to 
movements like Naxalism and compel them to take 
weapons. 

Sir. through you I would like to make an earnest 
request that aH the laws enacted by us are for the good 
of htmlan beings. If. these laws are used to snatch their 
means of livelihood then such laws are better done away 
with and changed. The Govemment should take the 
initiative in this regard to enable the ~ to eam their 
livelihood by plUCking T endu leaves. Roads should be 
constructed there, electricity be supplied there 80 as to 
facilitate development in those areas. 
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[English! 

SHRI BRAJA KISHORE TRIPATHY (Puri): I associate 
myself with what the hon. Member has stated. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
I would like to draw the attention of the Govemment of 
India, through you, regarding the strike called by 1.50,000 
employees of the public sector insurance companies. Their 
strike will start from today. As the Govemment did not 
respond to their demands and other forms of agitation, 
they were forced to go on strike. 

There are two issues which are pending for quite a 
long time. One is, the pay revision, which is overdue, is 
not being accepted by the Govemment of India for quite 
some time. The other 1hing is, by outsourcing activities, 
particularly in the health insurance sector, several crores 
of rupees are being misused, while the employees of the 
insurance companies are sitting Idle. 

The Government, being the biggest employer in the 
country, $hould be a model employer. Unfortunately, it is 
not behaving like that. The Government is supposed to 
make others, particularly the Corporations and the private 
sector, implement the laws of the land, but the 
Government itself is not doing that. 

We appeal, through you, Sir, that the Government 
should call the employees' organisations, particularty the 
insurance organisations, and settle their demands 
immediately. I may also inform the Government that the 
employees of Hindustan Cables are also on strike. 

MR. SPEAKER: Mr. Basu Deb Acharia, you can 
associate yourself because this week you have already 
spoken. 

SHRI BASU DEB ACHARIA: Sir, it is a very important 
matter-Thousands of insurance employees have gone 
on strike from today onwards for two days. For one year, 
they have been asking for revision of their pay-scales, 
which is overdue. Their demand is, at least, there should 
be a minimum of 18 per cent increase in their salaries. 
Yesterday, there was a negotiation, but that has also 
failed. 

I demand that the Government should immediately 
give instructions to the L1C and the GIC management so 
that wage revision of the employees of the insurance 
companies could be finalised immediately. 

{Tnms/ation! 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Speaker, Sir, I also associate myself with hon. Basu Deb 
Acharia on this subject. 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): Sir, 
I am associating myself with him on the Subject. 

MR. SPEAKER: Alright, Shri Mohan Rawale and Prof. 
Vijay Kumar Malhotra are associating themselves with 
him on the subject. 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, we also 
want that what the bank employees are 
getting ... (Interruptions) 

MR. SPEAKER: Why are you speaking now? I have 
already gone on record that you are associating yourself 
with it 

[English} 

SHRI GURUDAS DASGUPTA: Sir, I am also 
associating. 

MR. SPEAKER: ¥es. 

Hon. Members, I have got 44 notices. Please 
cooperate. 

{Translation} 

SHRI TEKLAL MAHTO (Giridih): Hon. Speaker, Sir, 
through you, I want to draw the attention of the 
Government towards several incidents which have 
occurred in various districts of Jharkhand since the new 
govemment took over there. Several people have died 
there due to poverty and starvation. For example, in 
Ranchi the capital of Jharkhand, seven people of a family, 
Chandika Singh, aged 50 years, his wife aged 45 years 
and their five daughters hanged themselves on 20 March 
owing to poverty and starvation in D.N. Ghosh compound, 
Chiraiya Mahaul street under Lalpur thana. Similarty, 
people are dying in several districts of Jharkhand due to 
starvation. But the State Government is unable to take 
effective steps in this connection. 

Mr. Speaker, Sir, where 54 per cent people are Jiving 
below the poverty line, is it justified to buy vehicles for 
11 ministers with a cost of two and haH crores. I, 
therefore, request the CentraIGovemment to interfere In 
the above matter. 
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[English) 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, I 
am extremely grateful to you. Finally you looked at me. 

MR. SPEAKER: Such a below the belt compliment 
is not necessary, Mr. Satpathy. 

SHRI TATHAGATA SATPATHY: I did not mean to 
be sarcastic, Sir. 

MR. SPEAKER: I wish you could now exchange your 
seat here, and you realise what to do. 

SHRI TATHAGATA SATPATHY: I do not have that 
aspiration, Sir. Thank you. The Tsunami hit areas of India, 
like other parts of the wortd on the boundaries of the 
Indian Ocean, are still reeling under that impact. A mega-
natural event, it has taught all of us a very important 
lesson. Par1iament has to act and save the coasts of 
India.. The only way to do that is to immediately and 
seriously implement the Coastal Regulatory Zone policy. 
A vision of the late Indira Gandhi, one of the most 
important political leaders of free India if the CRZ is put 
into action now in Tamil Nadu, Kerala, Andhra Pradesh, 
Kamataka, Orissa, Andaman and Nicobar IsJands and 
Lakshadweep Islands will create a new environmental 
situation which would benefit the fisher folk who have 
been displaced and need to be resettled. The problems 
that need urgent attention of the Government are many. 
However, for the safety of the populace and the 
environment, this is the ideal time to implement the CRZ, 
which is divided into I, II and III phases, truthfully and 
help the future generations of this nation. This can be 
achieved by following some of the suggested methods, 
me1y-{1) Forestry on the beach where the people who 
are ousted, the Governrnent, and those who do the 
forestry, the investors, share the profits from products 
like palm, coconut. etc.; (2) Rehabilitate the displaced 
persons in areas where they are safe from the wrath of 
the ocean and have good sanitation facilities; (3) 
Concentrate on preserving the groundwater balance near 
the coast; and (4) States not affected directly by 
Tsunami-like Orissa, Kamataka, Maharashtra, Goa-
should take special care and enforce as well as 
demarcate the CRZ area and implement the regulations 
stringently and clear the beach of construction and 
encroachments. 

DR. C. KRISHNAN (Pollachi): Sir, I rise to speak . 
about the welfare of labourers working in tea and coffee 
Estates in VaJparai, Coimbatore District in TamH Nadu. 
Their wages have been reduced. They were getting As. 
76 a day three years ago, However, for the past three 
years they were being paid As. 72 only. TheIr 8IT8at8 

should be given to them by the Estate owners. In Kerala. 
they are paying Rs. 84. The same Estate owners In 
Tamil Nadu are paying As. 72 to Rs. 74 only. This wage 
difference should be removed and they should be given 
a very good amount as daily wages. This Is my request. 

fTrsnsIalion) 

SHRI PUNNU LAL MOHALE: Hon. Speaker. Sir, I 
want to speak on the draught affected areas of the entire 
country. Several States like Gujarat, Maharashtra, Madhya 
Pradesh etc. including Chhattisgarh are reeling under 
drought situation. 

[En¢s/I! 

MR. SPEAKER: There is a fJiscussion on this. You 
can take part then. 

fTmnsI8tion) 

SHRI PUNNU LAL MOHALE: BoIh the Punhari and 
Siyari crops have been damaged due to the prevailing 
drought situation. The farmera are on the verge of ruin. 
The farmers and laborers are RIMing from pillar to post. 
These people are migrating to Delhi, Bhopal, Haryana. 
Punjab, Uttar Pradesh and other Stales in search of 
livelihood. In view of the prevailing drought situation. the 
Chhattisgarh Government has been providing as much 
assistance as it can from within its resources. I demand 
that the Central Government should provide assistance 
to each State to the tune of Rs. 3 crore each 80 that 
developmental wort<s could be undertaken in Chhattisgarh 
and bridges-culverts, roads, footpaths and check dam 
could be constructed an over in Madhya Pradesh.. The 
Central Government should take neceesary steps for all 
the drought affected areas and provide three erare rupees 
to each such area for developmental work. 

SHRI PRADIP GANDHI (Rajnandgaon): I al80 
associate myseH with it. 

[English) 

MR. SPEAKER: Do you want to associate? You can 
associate. But. you are not in your seal 

SHRI BIKASH CHOWDHURY (AsansoI): Mr. Speaker. 
Sir. Raniganj Coalfields area covers Burdwan district and 
some portions of Bankura, Birbhum and PURIlia districtS. 
Heavy water scarcity is felt for many years In the above 
areas due to the deeper mining methods and underground 
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and open cast projects. Water bodies under the ground 
and on the surface have completely destroyed. Water is 
not available even at the depth of 300 metres. Under 
these circumstances, Eastem Coalfields Limited have to 
take action because their activities are going on in these 
areas. Ce.ntral Government should also undertake 
measures by coming forward to provide drinking water 
and provide water for other purposes. I would request 
the Central Government to come forward by extending a 
sum of Rs. 100 crore for providing water for domestic 
use and for other purposes in the Raniganj Coalfields 
Area. Thank you. Sir. 

{TransIBtion] 

MR. SPEAKER: Shri Tufani Saroj. is Azamgarh-
Gazipur road under the State Govemment or Union 
Government? 

SHRI TUFANI SAROJ (Saidpur): Mr. Speaker, Sir, it 
is under the Union Govemment. I want to draw your 
attention towards the Azamgarh-Gazipur State road 
situated in eastem Uttar Pradesh. This road, which is 
under the Uttar Pradesh Public Works Department is being 
widened under the Union Govemmenfs scheme with the 
World Bank bearing aU its expenses. The Government 
plans to widen this road by 7 meters. The contract for 
widening of this 60-62 kms. long road from Azamgarh to 
Birno police station (District Gazipur) has been awarded 
to a contractor from Delhi for a consideration of As. 78 
crore. 

{English] 

MR. SPEAKER: Narne will not be there. 

{Translation} 

SHRI TUFANI SAROJ: The Govemment has given 
directions to widen this road to 7 meters besides 3 layer 
pitching work on it. The road has been made 7 meters 
wide from Azamgarh to Chiraiyyakot Bazar (District Mau) 
as per the Govemment guidelines but the width of the 
road atter Chiraiyyakot has been reduced deliberately. 
The concerned contractor has reduced the width of the 
said road after Chiraiyyakot from 7 meters to 5.5 meters 
only. Not only this, only single layer is being pitched 
instead of 3 layered pitch by flouting the Govem~t 
orders openly. Thus, the contractor is not only lootm.g 
the Govemment's and the World Bank's money but IS 

also engaged in making the Government scheme 
unsuccessful. 

• Not recorded. 

Therefore, I urge the Govemment to Older immediate 
inquiry in the construction work of this road and take 
strict action against the contractor responsible for the 
irregularities being committed in the construction of the 
said road. 

[English] 

SHRI SUNIL KHAN (Durgapur): Mr. Speaker. Sir, I, 
along with other members of my constituency, wrote 
several letters to the Minister of Shipping. Road Transport 
and Highways regarding National Highway-60. 11 goes from 
Raniganj to Midnapore via Mejia, Bankura and Bishnupur. 
The three bridges, namely Sali Bridge, Nagardangha 
Bridge and Tarapur Bridge are in a dilapidated condition. 
That should be recorlStructed. If it is not done, some 
accident will occur. The road from Bishnupur to Bankura 
is in a dilapidated condition. During the rainy season, we 
can have pisciculture in this area. These roads are the 
lifeline between Raniganj and Midnapore. That should be 
immediately plugged up and the three bridges should be 
reconstructed immediately. I urge upon the hon. Minister 
to look into this aspect. 

{TlBnSIstion] 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazar1bagh): Mr. Speaker, Sir, there is gross inegularity 
in the supply and distribution of coal due to corruption 
prevalent in the coal ministry and Coal India. Presently, 
around 500 factories are lying closed due to non-supply 
of coal in Jharkhand, which is the leading producer of 
coal accounting for 37% of coal production in the whole 
country. In Hazaribagh Lok Sabha constituency only. which 
is my constituency. more than 100 factories baaed on 
hard coke and other coal are lying closed. Coal is being 
supplied from Jharkhand to other States. Twenty lakh 
tonnE of coal was given to the Pragatishil Sahakari Samiti 
in Uttar Pradesh and two lakh tonnes of coal was given 
from the Mahanadi Coalfield in double share 
... (Inlsnuptions). 

[English] 

MR. SPEAKER: It is a national asset and it should 
be available everywhere. 

{Translation] 

SHRI BHUVANESHWAR PRASAD MEHTA: Two Iakh 
tonnes of coal was given from the Western Coalfield. 
Jharkhand's coal is being supptled to other States and 
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[Shri Bhuvanshver Prasad Mehta) 

not to the factories there. Hundreds of factories are lying 
closed in Hazaribagh today and 25000 wort<ers have been 
rendered jobless there. Therefore, through you, I want to 
urge the hon. Coal Minister to take action in this regard 
and that such a mentality regarding coal is not right. 
Eleven Coal Ministers were changed at the time of NDA's 
rule and even in UPA's Government the situation of 'Aaya 
Ram, Gaya Ram' exists. 

[Englishj 

MR. SPEAKER: It is not necessary. I do not agree 
with you. 

/TlllI1s1ationJ 

SHRI BHUVANESHWAR PRASAD MEHTA: There is 
no Chainnan in Coal India for one and haH years, I don't 
know how this Ministry will run. Therefore, we want that, 
first of alt, coal should be given to the factories of 
Jhartchand so that the workers there do not become 
jobless. 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Speaker, 
Sir, there are gross irregularities in the census report of 
2001. The population of scheduled castes in Maharashtra 
has decreased by 6 percent. It is 8 very serious matter. 
Gram Panchayat elections are going to be held there 
shortly. Thousands of posts of Sarpanch have decreased 
due to the last census report in 1991. I have seen why 
this has happened. The followers of Dr. Saba Saheb 
Ambedkar there, called . Neo-Buddhist, on being asked 
their caste told that they were Nee-Buddhist. But there Is 
no such caste as Neo-Buddhist in our census. Hon. Shri 
V.P. Singh's Govemment had given SC status to aU the 
Nee-Buddhists. SUch gross inegutarity has been seen in 
Maharashtra only now. Earlier, the population percentage 
of the Buddhists community was 0.1 but now they are 
daiming it to be 6 percent. This is a gross irregularity 
taking place in the census. A constitutional question has 
arisen in regard to SC community. 

Speaking on behalf of Athawale ji, I urge the 
Govemment to pay attention to it and it must be decided 
as early as possible before the forthcoming Gram 
Panchayat elections in Maharashtra. 

SHRI RAMDAS ATHAWAlE (Pandharpur): Mr. 
Speaker, Sir, I also associate myself with it. 

[Englishj 

SHRI ABDUllAKUTTY (Cannanore): The 
Mananthavady-Mysore Road is serving as a link between 

KeraJa and Kamataka and it shortenatne distance· by 
more than 110 kilometres. This road· has been In 
existence since the time of legendary Tipu Sultan. A 
stretch of 32 kilometres each on either slde-BaveJl In 
Kerala and H.D. Kotain Kamataka-runs Itrough Rajiv 
Gandhi National Park set up In recent years. But this 
stretch needs upgradation. This is an existing road, but 
our Forest Department is creating some objections. Many 
people from either side travel on this· road Including 
pilgrims from Kamataka visiting Tirunelli Temple on the 
Kerala side. Being a State highway, the PWDs In 
Kamataka and Kerala maintain this highway. On the 
Kamataka side, the development wort< is being undertaken 
with the ADB aid package. 

Sir, this State highway selV8S as a lifeline for A~ 
inhabiting the area on both sides. The newly announced 
guidelines by the Environment and Forests Ministry permit 
tha development of forest land for public utility purposes. 
This State highway is of utmost utility to users of both 
the States, and so, it needs to be upgf8ded within 1he 
stretch running through the Raiiv Gandhi National Park. 

Therefore, Sir, I would urge upon the Centre to 
accord permission to upgrade this stretch under the new 
guidelines permitting the development of forest land for 
public utility purposes. 

MR. SPEAKER: Some hon. Members have given 
notices to raise their issues during the 'Zero Hour' on 
very important matters like natural disasters. But we are 
going to have a structured discussion today under rule 
193 regarding Natural calamities in the country. We will 
have time. So, instead of raising them now, I wouJcl 
request them to participate in that dis<:ussion. I would 
allow them to participate there. Thank you 

... (InlrJnuptit:Jn8) 

SHRI IQBAL AHMED SARADGI (GuIlarga): Sir, here, 
I would like to draw the kind attention of the Minister of 
Tourism. Gulbarga is a very historic place. It was the 
Capital of the Bahmani Kingdom. It was ruted for more 
than 600 years. There is a hIstoric monument In Gulbarga 
city-a fort, where In one of the biggest mosques not 
only in India but also in Asia. 

(Tf8nS!ationj 

Therefore, through you I would like to say that in 
order to preserve that monument the Min ... of Touriern 
should declare Gulbarga a tourist centre becauae that 
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historical mosque is a heritage asset. That is a big 
attraction for the tourists. Secondly Gulbarga is a religious 
place where the great Sant of tweHth century Shri 
Bisweshwar was born whose statUe was installed in the 
Parliament last year. Lakhs of devotees visit Gulbarga. 
Dargah Bandanawaj, the second largest dargah after the 
one at Ajmer, is Situated in Gulbarga and is visited by 
lakhs of Muslim devotees. Statue of Lord Buddha is also 
there. Gulbarga is a historical as well as religious place. 
Indian Ambassador to Turkey Shri Dharavirji has come 
to visit that mosque. He was informed that it was a 
historical mosque. Therefore he paid a visit to the place. 
Gulbarga is a place where several historical and religious 
monuments are situated. Sir, through you I would like to 
request the han. Minister to kindly declare this place a 
tourist centre in order to attract the tourists. Besides this 
facilities should be provided to the tourists there. 

[Eng/ish/ 

SHRI B. MAHT AS: Sir, I would like to draw the 
attention of the Government towards a very piquant 
situation which has arisen in Orissa relating to the 
postgraduate medical students. Recently, a letter was sent 
by the Medical Council of India to the Principal, SCB 
Medical College, Cuttack stating: "You have admitted more 
number of students and you did not get the permission 
from the MCI". For the last 10 to 12 years, the SCB 
Medical College is admitting postgraduate students 
speciaUy for pediatrics. So, 12 students were admitted. In 
January 2004, the State Government deposited the 
requisite amount and sent the application to the Central 
Government for forwarding it to the MCI. Accordingly, the 
Central Government had forwarded that application to the 
MCI. In the MCI Booklet, it is mentioned that whatever 
are the criteria, they would be followed. An Inspector 
was to be appointed and accordingly an Inspector was 
appointed in the month of April. 

The academic session starts in June. By 30th June, 
all requisite admission procedures are to be completed; 
but the admissions are to be completed by 31st May. 
So, the Health Department of Orissa and the Medical 
College admitted the students for post-graduation. But to 
our surprise, the Inspector visited that place-who was 
supposed to give a report before the admissions took 
place--in . the month of November; and in 2005, he is 
giving a show cause notice, asking them why they had 
admitted those students, they should be debarred and 
discharged from the M~ical College. 

They are bright students, pursuing their post-
graduation studies, that too, in PaedIatricS. Orissa has 

dearth of paediatricians. Today also, we had a number 
of questions in this regard, although they did not come 
up. Orissa is in need of paediatricians, so also the whole 
country. This is a national issue. 

Once the PG students are removed, the whole PG 
list in which students have been admitted for general 
medicines, for surgery, etc., will become topsy-turvy. I 
would like to draw the attention of the Government 
through you, Sir, to this issue, and something should be 
done immediately to instruct the MCI so that the students 
are aHowed to complete their studies. Already they had 
pursued 11 months of studies. One more year is there 
to complete the course. At least they should be allowed 
to pursue their studies and subsequently for furture 
students, whatever method is required to be followed, 
that could be followed in 2005. This is my eamest request 
to you. 

MR. SPEAKER: Shri Tripathy can associate with this 
issue; Shri Swain can associate with this issue. 

SHRI BRAJA KISHORE TRIPATHY: Sir, this is a 
serious matter. I am associating with this issue. The 
Govemment should take immediate action; we have 
shortage of doctors in Orissa. 

MR. SPEAKER: I think, the House should associated 
with this. I consider the future of the students important. 

fTrsnsIation/ 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir, I want to raise a very serious issue. In Rajasthan 
Mustard should have been procured at support price in 
this season. As per the norms fixed by the Union 
Govemment it should be procured at the rate of Rs. 
1700 per quintal. But there are some problems in it. First 
problem is that there are less number of procurement 
centres and even is these centres there is shortage of 
staff. When the farmers go to sell their crops, they are 
asked to get gate passes issued in mandi, and produce 
land record, passbook and crop report issued by Patwari. 
Despite all these formalities the Government employees 
deputed on procurement duty return the produce of 
farmers to them saying that the quarlty of mustard is not 
good or that it contains moisture. Today the situation is 
such that the crop which ought to be procured at the 
rate of Rs. 1700 per quintal, is being procured by traders 
at the rate of Rs. 1300 or Rs, 1400 per quintal and after 
some time they sell the same produce to agencies like 
FCI, RAJFED, Ttlhan Sangh or other selling/procurement 
societies. 
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I want to request that mustard is not being procured 
in my district Alwar. A thorough inquiry of mustard 
procurement centres in Bahrod, Khairtal, Khedi and Alwar 
should be conducted and mustard from the farmers should 
be procured at support price. Sir, through you I request 
the han. Minister of Agriculture to provide for 
this ... (/nte/7Uptions) 

(English} 

SHRI P. RAJENDRAN (Quilon): Thank you, Sir, I 
would like to bring to the notice of the Government, 
through you, that there is no examination centre in Kerala 
State tor PGT Examination for Kendriya Vidyalaya The 
educated youths of Kerala have to appear for this 
examination either in Chennai or in Bangalore. Due to 
this, they are experiencing undue hardships and sufferings. 
The most educated State of India, that is, Kerala is denied 
of this examination centre for PGT and this is most unjust 
and discriminatory. The poor educated youths are not 
able to appear in the examination due to huge expenses 
to be incurred for appearing for this examination in other 
States. 

t would urge upon the Govemment, through you, to 
immediately sanction examination centres in Trivandrum, 
Cochin and Kozhikode for PGT examinations for Kendriya 
Vidyalayas and for all other Central examinations. 

SHRI MANI CHARENAMEI (Outer Manipur): Sir, North 
East Region has been identified as one of the biodiversity 
hot spots of the country. The forest cover in the North-
East Region in 2001 was 1,69,366 sq. kms. and area 
under various Protected Areas is 22,815.84 sq. kms. that 
is 13.5 per cent of the total forest area. In Manipur, the 
forest area is 16,926 sq. km. and area under Protected 
Area is 81 .30 sq. kms. that is 0.48 per cent. of the total 
forest. The remaining 99.52 per cent is outside the 
Protected Areas and it is in these areas where all kinds 
of endangered wild flora and fauna are found. In these 
areas the meat of wild animals is being sold ~nly in 
big markets. Till today, Manipur State has not 
acknowledged the presence of Royal Bengal Tiger and 
elephants in the State. For the last about 20 years, the 
State has been sending nil report. On the other hand, 
killing of tiger has been going on unabated by the. tribal 
people living in the forest. 

In the year 1996, one male tiger was killed at 
Gaicfnnjang village. In the same year, two tigers were 
poisoned by the villagers of Phol<!ong village. In 2002, 
one tiger was killed at Sekjang village and recently on 
5th March, 2005. one tiger was killed by the villagers 

just near the District Headquarters. The number of 
elephants in Manipur before 1980 was .abQut twelve. 
Between 1980 and 1992, about six elephants were killed. 
Today, the remaining etephant8 are locked up in the deep 
forest of Chkha-Lemta forest. All corridors have been 
completely.cut off due to construc;tion of roads. As such, 
they have become resident elephants. AU the above 
mentioned places are outside the Protected Area. 

According to the villagers, the Royal Bengal Tiger 
and wild elephants are stlH at large in the· vast virgin 
forest of the State. I, therefore, urge the Centre to ask 
the State Govemment to conduct cenaua of the tigers 
and elephants in the areas where they are reported to 
have been sighted along with the villagers of the 
respective areas and also take up necessary stepa to 
bring those areas under Project Tiger and Project 
Elephant. I further urge the hon. Minister of Environment 
and Forests to impress upon the Planning Commission 
to earmark fund for conservation of priceless flora and 
fauna, which are outside the Protected Areas with effect 
from the current fmancial year. 

[Tnmslation/ 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Speaker, Sir, through you I would like to draw the 
attention of the hon. Minister of Environment and Forests 
towards the practice of sacrificing of animals and birds 
stili prevalent In various places in the country even today. 

Despite the fact that AI::t to prevent crueHy against 
animals is in force, animals are being sacriflC8Cl in the 
name of religion, they are being klBed mercUessIy. 

Sir, through you, I would like to request the hon. 
Minister that time has changed a lot. BesIdes human 
beings animals and birds are very important from the 
view point of maintaining ecological balance. But about 
six to seven thousand species of wild life have become 
extinct due to this reason. Through you, I would like to 
request the Govemment that sacrifice of animals being 
offered in some temples or other places should be 
stopped. 

SHRI REWATI RAMAN SINGH (Allahabad): Sir, 
through you, I would like to draw the attention of the 
Govemment towards a very important issue. 

Sir, 210 employees are working in Hindustan Cables 
factory in Naini. Allahabad and they are not getting their 
~ for the last seven to eight months. They ... on 
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the verge of starvation, their -chHdren are unable to pay 
for their school fee and medical facility is not available to 
them. This is the only public sector factory manufacturing 
optical fibre. There is huge demand of optical fibre these 
days. If Rs. 27-28 crores are provided to this company 
this company can be modernised completely and it should 
be merged with BSNL or RAIL TEL. Sir, through you, I 
request that salaries of these employees should be 
released immediately so that they could be saved from 
starvation. 

{English} 

MR. SPEAKER: I am sure the Govemment wUl look 
into it. 

[Translation} 

SHRI LAL MANI PRASAD (Basti): Sir, through you, 
I would like to raise a very important issue ... (InIsmJpIions). 

{English} 

SHAI KHARABELA SWAIN: Sir, I am not going to 
demand money for MPLAD ... (lntelT1JPlionsj 

MR. SPEAKER: One Member is speaking. The House 
has never remained quiet as If there is no business before 
the House. An hon. Member is speaking. He is also 
entitled to raise issues. 

{Translation} 

SHRI LAL MANI PRASAD: Sir, I want to speak on 
behalf of the sugarcane farmers and through you I want 
to draw the attention of the Government towards the 
problems faced by them. Sugarcane is the main source 
of livelihood of the sugarcane farmers. By selling the 
sugarcane, a sugarcane grower marries off his chHdren 
and meets his basic requirements. But the condition of 
sugarcane growers is very miserable In my Bastl district. 
There is exploitation of sugarcane growers by the sugar 
mill owners In collusion with the State and middlemen as 
they indulge in under-weighing at the sugarcane purchase 
centres and this has caused resentment among the 
farmers and if they lodge their protests, false cases are 
fabricated against them. I, therefore, request that ~ ~ 
cases against them be withdrawn and their e~itation 
be prevented and their outstanding dueS be paid. 

SHRI D.P. SAROJ (Lalganj): Hon. Speaker, Sir, you 
have given me an opportunity to speak todaY. after a 
long time, I am thankful to you for it. And with your 

permission and through this House, I want to draw the 
attention of the Government towarOl the most backward 
district Azamgarh of the Poorvanchal, Uttar Pradesh. It is 
unfortunate that today the Hon. Railway Minister Is not 
present in the House. Had he been here, it would have 
been better. He has presented a very good budget but 
the way the has neglected not only Azamgarh but the 
entire Uttar Pradesh, is not a good thing. I want to submit 
through you that one train passes to Mumbai via 
Azamgarh and two trains passes to Delhi via Azamgarh. 
There are two platforms at the Azamgarh railway station 
but there is no foot our bridge as a resuH of which the 
passengers face difficulty in crossing over from one 
platform to another and following which several accidents 
have taken place there resuHing in deaths of many people. 
I, therefore, request that an overbridge should be 
constructed there. 

The second thing is that more than one dozen MPs 
both from Rajya Sabha and Lok Sabha travel from that 
area but not a single good train plies from there. Mr. 
Speaker, Sir, you are very generous and I hope, you win 
show your generousness. What I want to ten you that for 
reaching Delhi from Azamgarh, we have first to travel 
100 Km. to reach Varanasi then from there we board on 
another train for Delhi. It is therefore, requested that the 
Lichchavi train which plies from Muzaffarpur to Delhi wa 
Varanasi be diverted to Delhi v!8 Azarngarh at least thrice 
a week, we shall be very grateful to you. So long as late 
Kalpnath Rai was elected from Mau, a first A.C. coach 
used to be attached. Today about 13 MPs travel from 
there. That first A.C. coach has been withdrawn and in 
its place a second A.C. coach Is attached and that is 
quite inferior and that has got no meaning as well. And 
in strong words I would like to say that we had given 
some suggestions to the former Railway Minister about 
the Kaifiat train. 

MR. SPEAKER: Raise the issue of Azamgarh daily. 

SHRI D.P. SAROJ: I have got an opportunity after a 
long time. The Kaifiat Express departs at 9 p.m. 

MR. SPEAKER: The issue should be raised properly 
and one should put forward one's point in correct manner. 
Speaking like this is not good. 

SHRI D.P. SAROJ: That train dep8rts at 9 O'clock 
in the night. And nobody knows whether it will at all ply 
or not or where it wHi halt, nothing can be said certainly 
about this train so the timings of this train should be 
fixed and that should preferably ply in between 3 p.m. to 
5 p.m. There is one Godan Express train for Mumbai. 
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MR. SPEAKER: This is your fourth point. 

SHRI D.P. SAROJ: Mr. Speaker, Sir, I did not gat 
an opportunity to speak on the Railway budget. 

MR. SPEAKER: I support all the issuesralated to 
Azamgarh. 

SHRI D.P. SAROJ: I want that the Godan Expresa 
should be run on regular basis all the days of week and 
this train should reach Azamgarh and Gorakhpur in the 
evening between 2 to 6 O'clock so that passengers ~Id 
go their houses before it gets dali(. 

MR. SPEAKER: Thank you, now your mood must 
have calmed down. 

SHRI RAJNARAYAN BUOHOLIA (Hamh'pur, U.P.): Mr. 
Speaker. Sir, through you. I would like to bring to notice 
of the entire House and the Minister of Human Resource 
Development as well that there is no Kendrlya Vidyalaya 
in parliamentary constituencies of a number of hQn. 
Members. 

SHRI SHAILENORA KUMAR (Chait): This is a very 
important issue. 

SHRI RAJNARA YAN BUOHOLlA: I fail to understand 
as to why the Central Govemment is not going to open 
KerlC:friya Vidyalayas there even in the future just because 
of fuffilling some norms. Therefore, there is a need to 
relax the rules. I urge hon. Human Resource Devetoprnent 
Minister that a Rajya Sabha Member is provided with the 
facility to recommend for admission of two students in 
the entire State wherefrom the Member is elected and 
on the same line the Lok Sabha Members should also 
have the discretion to recommend for admission of two 
students any where in the State in case there is no 
Central School in his constituency. 

[English} 

MR. SPEAKER: In Mure, you should g;"e your notice 
on time. 

[Translation} 

You did not give your notice before ten, still I am 
giving you an opportunity to speak. 

SHRI BHANU PRATAP SINGH VERMA (JaIaun): Mr. 
Speaker, Sir, a large number of patients from my Lok 
Sabha Constituency Jalaun and from others areas in Uttar 

Pradeeh come to the AN Indta . Institute ·ofMedlcal 
Science8and other hoapftaIafor trealment of hole m ·the 
heart. . The age of the patien1s rangee from one' month to 
twenty years. AngIogIaphy of ... patienIa Is done which 
costa between As. 20,000 to As. 45.000. Heart operation 
after angioglBPhY coeas between one 10 two IaIch rupeee. 
The poor fanners from our· .... 8nd other ........ 
getting their chiIdran treated either by _ling their land 
or by taking loan. Many farmers among them are 
committing suicides also after faUing to return the loan. 
Looking at the way the number of the patients suffering 
from this disease Is rising. I urge Ihe Union Government 
to constitute a committee to find out the cause behVKt 
the Increasing number oftheee patienta. The family 
members of several such patients living below poverty 
line should be provided financial assistance for the 
treatment of this disease. 

[EngIi$II} 

MR. SPEAKER: SM Anwar Haaaln, in Mure you 
should g;"e your notice on lime. 

fTranslslion} 

SHRt SHAILENORA KUMAR: Please allow thoee 
Members who have given notice at 8 a."'. 

MR. SPEAKER: Permission will not be given even if 
1he notice Is given at 7.30 a.m. 

[English] 

Will you please not disturb when another hon. 
Member is speaking becau8e your statements are not 
being recorded? Why are you doing this? 

... ("*I1UfJI/on$! 

SHRI ANWAR HUSSAIN (Dhubri): Sir, I would like 
to draw the attention of the bon. Home Minister in reaped 
of the fate of 2.68 IaktI votera of Alsamwho ... debamId 
from exercising their franchise since 1891. Sir, this Is • 
very serious matter in course 01 the intenaIve revision of 
voters list In 1991, the voter lialwas PNP8f8d and along 
with the general voters, the nana of 2.88 Iakh voters 
were marked as MO- and they were debarred 'rom 
8X8f'Cising their right of franchise. This ill a eerious mater. 
Due to public. demand, the Government has taken eome 
steps. During theM 15 years. out of 2.88 Iakh CII888, 
only 40,000 cases have been diIIpoeIed of and all of 
them we,e declared as eligible voters. If this pace 
continues, it will take another 125 years to get " 

• Not recorded. 
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completed. So, I urge upon the Govemment to expedite 
the matter and give the right of franchise to genuine 
voters. 

MR. SPEAKER: Mr. Kharabela Swain, there was a 
discussion in the House today during the Question Hour 
aboUt the MPLAD Scheme. " you want to speak in spite 
of that, you may please proceed. 

SHRI KHARABELA SWAIN: Sir, recently, a circular 
has been issued by the Ministry of Programme 
Implementation regarding the guidelines of the MPLAD 
Scheme. It says that if non-utilisation certificate for more 
than Rs. 1 crore is not sent by the District Magistrate, 
then no further Instalment will be released from MPLAD 
fund. This has put the hon. Members into a lot of 
difficulties. Sir, even though this financial year is going to 
end, the second instalment of Rs. 1 crore has not been 
released. It is the general impression of the intelligentsia 
and most of the members of the media that, probably in 
the beginning of the year, the hon. Prime Minister of this 
country bought 800 big suit cases, stocked with Rs. 2 
crore of hot cash. gave them to all MPs and asked them 
to spend it as they like. It is not like this, Excepting 
making some suggestions to the District Magistrate, we 
do not have anything else to do. The estimate is being 
prepared by the District Magistrate. The work order is 
being issued by him. He makes the cheque 
payment and executes the work. He does everything in 
this regard. 

Now, there Is a provision in the MPLADS guidelines 
that, within 45 days. the estimate has to be prepared. If 
the estimate Is not· being prepared within 45 days. then 
we cannot do anything. There is no time limit as to 
when this work will be executed. If the Magistrate or the 
Collector does not complete it within a reasonabfe time, 
then we cannot take any action against him. 

The impression goes outside and so-called social 
scientists say that the MPs are useless and they are 
incapable of executing their job. In that case, where do 
we go? 

That is why, my appeal to you is, the Ministry should 
be asked to release Rs. 1 crore in every six months and 
the execution of work should be left to us. Some method 
should be found out for this so that at least, if it is not 
executed on time, then we should be eligible to take 
some action against the OM or the ·offioers.1 am not 
demanding that the amoIM'lt should be increased. Through 

you, I appeal to the Govemment on this point. In the 
Business Advisory Committee also. I had appealed to 
you to kindly ask the Minister to see that we should not 
be held responsible for something on which we do not 
have any power. This is my appeal to you. 

MR. SPEAKER: Your position is shared by us. 

... (Intenuptions) 

13.00 hr •• 

MR. SPEAKER: Hon. Members, please hold patience. 
Today, I received 46 notices. 

... (Interruphons) 

MR. SPEAKER: I wish you could ration the time 
sitting here. Out of 46 notices, I find that 12 notices are 
from those hon. Members who have already raised one 
matter in this week. We have adopted this rule, not 
myseH. Our leaders and the BAC have decided that only 
one matter will be allowed per week. Leaving those 12 
hon. Members. I have already called 34 hon. Members 
today. Even then some hone Members are pressing to 
raise some matters knowing well that they have already 
raised .their matters this week and they are not entitled 
to raise any further issues. Some of them have no 
relevance. 

But I am allowing one matter because of its 
importance though the hon. Member who wants to raise 
this matter has already raised a matter this week. I am 
allowing as an exception. not as a precedent. I am 
aRowing Shri Ramji LaI Suman, provided he completes it 
in one minute. 

. .. (Interruptions) 

[Tmnslation! 

SHRI GANESH SINGH (Satna): I want to raise an 
important matter ... (Interruphons) 

Reewanchal Express covers four Parliamentary 
constituencies ... (Interruptions) 

(English! 

MR. SPEAKER: You want to raise a matter relating 
to the Ministry of Railways; when we have already had 
35 hours of discussion on the Ministry of Railways! Sorry. 
I wHI not allow it. I have called Shri Suman to speak. 
Shri Ganesh Singh. I have not called you. 

... (Interruptions) 
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[Translation] 

SHRt GANESH SINGH: To whom we should refer 
this matter to? ... (In/8mJptions) 

MR. SPEAKER: You. please, sit clown. 

... (/nlenuptions) 

(English] 

MR. SPEAKER: Just a minute. I can assure you 
that I will not give you time unless you sit down 
immediately. 

... (In/8nuplions) 

[Translation] 

SHRI RAKESH SINGH (Jabalpur): Mr. Speaker. Sir, 
I have not been given time to speak ... (lnlenupl/tms) 

{English] 

MR. SPEAKER: You can go on shouting till the end 
of the day. I will not succumb. Knowing the rule, you 
have given the notice in your name. Why can it not be 
given in somebody else's name? You are not trying to 
follow the rules and procedures of the House. 

[T rans/ation] 

SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. 
Speaker, Sir. I had also given a notice and my name is 
included in it ... (ln/8lTlJptions). 

SHRI GANESH SINGH: I have an important matter 
to raise. Why am I not being given time to 
speak ... (Interruptions) 

(English] 

MR. SPEAKER: You are creating disturbance and 
DISOrderly scene in the House. You cannot have priority. 

.. . (IntelTlJptions) 

MR. SPEAKER: Nothing will be recorded. Only Shri 
Ramji Lal Suman's speech will go on record. 

... (IntelTlJplions)' 

[Translation] 

SHRI GANESH SINGH: I was not given time to 
speak, so I am hurt and boycott the House. 

• Not recorded. 

13.01 hnL 

(ThtIn sm Ganesh SIngh III7d SM RIIkt1sh Singh 
It1ft thtI HDusB). 

SHRI RAMJILAL SUMAN (Flrozabad): Mr. Speaker. 
Sir, Sardar Sarovar Project is the biggest project consisting 
30 big and 135 medium size dams. The Pfanning 
Commission had sanctioned this project in 1988. At the 
time of its sanction its estimated cost was to. the tune of 
As. 6406 crore. In March 2000 its estimated cost Is As. 
40 thousand erore. Rupees 15 thousand crore have 
already been spent on this project. When the project 
began, a provision was made by the tribunal that the 
people who will be affected by this project and lose 25% 
of their land in the construction of the dam. would be 
provided agricultural land and the families who would be 
affected by the increased water level would also be 
rehabDitated within 6 month. But it is quite regretful that 
affected families have neither been provided any 
a/temative land nor are they rehabilitated even after the 
passage of such a long period of time. In 2000 the 
Supreme Court had said in one of its decisions that this 
project may be continued subject to the rehabilitation and 
payment of compensation to the affected families. 

[English] 

MR. SPEAKER: Please be brief. 

[Translation] 

SHRI RAMJILAL SUMAN: About 33 thousand to 40 
thousand families have been affected in Maharashtra. 
Gujarat and Madhya Pradesh. Nothing has been done 
for their rehabilitation. The moat important thing Is that 
the State Govemments are framing their policies keeping 
in view their respective convenience. The rehabilitation 
work has not been done there and people have not got 
alternative land. Efforts are being made to show in the 
Website that rehabilitation of the people has been finished . 
On 15 March 2005, the Supreme Court said that each of 
the aggrieved families should be provided 5 acres of 
land ... (Infsnuptions) 

{Eng/ish] 

MR. SPEAKER: Shri Suman, this Is the trouble. 

[TranslsfionJ 

SHRt RAMJIlAL SUMAN: Mr. Speaker, SIr, I want 
your protection. The State Govemments have failed to 
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discharge their duty. You please send a team of Members 
of Parliament there In order to have first hand knowledge 
of the situation prevailing there and get justice to the 
affected families. This is my only request. You gave me 
an opportunity to speak for which I am very thankful to 
you. 

[Eng/ish} 

MR. SPEAKER: Dr. Ramkrishna Kusmaria, you have 
also signed this. Would you like to speak on that? This 
is not to be treated as a precedent. I am making an 
exception for you just because of your cooperation. 

[T I'i!InSIslion} 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Mr. 
Speaker, Sir, the Revanvhal Express plies VIS Beene-
Katni section thrice a week and via Jabalpur during the 
remaining four days of a week. I request that this train 
should ply via Beena-Katni section on all days of the 
week so that the people of Bundelkhand get the facility 
and are benefited therefrom. 

[English} 

MR. SPEAKER: Thank you very much for your kind 
cooperation. 

[Translation} 

SHRI VIRENDRA KUMAR (Sagar): This matter is also 
related with my constituency, therefore, I also associate 
myself with it. 

{English} 

MR. SPEAKER: Shri Virendra Kumar will associate 
with it. 

Dr. Sebastian Paul, I have received your notice of 
question of privilege dated 23rd of March, 2005, that is 
today, against the Hindus/an Til118S for publishing an 
article which is derogatory-as you have alleged-as well 
as it intends to lower the image of the Members of 
Parliament You did not even give me one hour's time to 
study this. You want a reply immediately at 12 noon. 
This is not the way to conduct yourself as a Member. 

The matter is under my consideration. 

The House stands adjOurned to meet again at 2.10 
p.m. 

13.06 hr.. 

The Lok Sabha then adjourned for Lunch till ten 
minutes past Fourteen of /he Clock. 

14.15 hrs. 

The Lok Sabhs re-sssemb/ed aher Lunch at 
fiheen minutes past Fourteen of the Clock. 

[MR. DEPUTY-SPEAKER in the Chait] 

[English} 

RE: PENSION FUND REGULATORY AND 
DEVELOPMENT AUTHORITY BILL 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Mr. Deputy Speaker, Sir, may I have your 
permission to make an announcement? 

MR. DEPUTY SPEAKER: Yes. 

SHRI BIJOY HANDIOUE: Sir, I have been instructed 
by the hon. Minister of Parliamentary Affairs to inform 
that the Govemment has decided to send the Pension 
Fund Regulatory and Development Authority Bill to the 
Standing Committee. 

MR. DEPUTY SPEAKER: Okay. 

14.16 hrs. 

MATTERS UNDER RULE 377 

[English} 

MR. DEPUTY SPEAKER: The House wHI now take 
up item no. 19, that is, Matters under Rule 3n, Dr. 
Karan Singh Yadav. 

(I) Need to run Marudhar Express between 
Jodhpur and Varanasl II/S Lucknow 

[Translation] 

DR. KARAN SINGH YADAV (Alwar): Sir, the 
Marudhar Express between Jodhpur to Lucknow-Varanasi 
has been plying for years and passes through Jaipur, 
Bandikui, Alwar and Mathura and in its fro journey from 
Lucknow it passes through Mathura, Alwar, Bandikui, Jaipur 
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and then reaches Jodhpur. But for the last some weeks 
the passengers of my Lok Sabha Constituency have been 
a worried lot as they are apprehensive that now the 
Railway administration is contemplating to stop Its run on 
the Alwar·Mathura route. 

In such a situation, the passengers from Aiw81 will 
be deprived of the facility of trave8ing to Mathura, Agra, 
Kanpur. Banaras and further on. Then there will be no 
other train on the Alwar-Mathura broad-gauge line. 

I. therefore. request the hon. Railway Minister on 
behalf of the passengers of my area that the Marudhar 
Express be continued to ply on Its earlier route ltseH. 

(II) Need to Improve the mobile telephone 
network In Amrell and Junagam Diatrlcta of 
Guiarst and provide connectivity to more 
areas In the region 

SHRI V.K. THUMMAR (Amreli): Sir, I want to draw 
the attention of the Govemment through this House 
towards lack of mobile service facility and substandard 
mobile service in two districts Amreli and Junagarh under 
my parliamentary constituency. In several talukas of these 
districts like Kukawawa, Lathi, Khamba and Liliya 
Jafarabad mobile service has not so tar been launched 
and it is not working properly in Ohari and Amreli .areas 
and this service is virtually non-functional inside the 
houses as a resuH of which people are facing a lot of 
inconvenience. If mobile service functions satisfactorily in 
these areas. the demand for mobHe connections can go 
up substantially following which the Department of 
Telecommunications could earn a good revenue. 
SimuHaneously, I also want to tell the House that internet 
facility is not available in several talukas of my 
pariiamentary constituency due to which people there are 
not able to take the benefit of the latest telecommunication 
services. 

I, request the Govemment through the House to tone 
up the mobile service in Amreli and Junagarh districts 
under my partiamentary constituency and to immediately 
launch this service in the areas where it is not available. 

(Iii) Need to release a commemondlve stamp In 
the memory of Shrl N.M.R. Subbereman, 
freedom fighter hailing from Meetural on the. 
occasion of his Birth Centenary on 14.8.2005 

(Eng/ish! 

SHRI N.S.V. CHITIHAN (Dindigul): Sir, Shrl N.M.A. 
Subbaraman of Madurai admired as "Madurai Gandhi", 

he participated in all Satyagraha Movements of Gandhi 
and courted Imprisonment along with his wife for about 
five years. He held positions like Chainnan of the Madural 
Municipality, Member of then Madras Legislative Assembly 
before and after Independence. He was also elected to 
the Lok Sabha from Madurai Constituency. 

Uplifting the lives of Harijans was a work dear to his 
heart. His work among Harijans to bring them into the 
main stream of socio-polltical life Is legendary. Through 
Tamil Nadu Harijans Sevak Sangh, a unit of aU India 
Hartjans Sevak Sangh founded by Gandhiji, N.M.R. 
Subbaraman was instrumental in establishing a chain of 
Harijan Hostels. 

In the post Gandhian era Shri N.M.A. SI.tJbaraman 
was deeply Involved in Boodhan Movement started by 
Vlnobaji and donated 100 acres of hie fertile land to 
Vinobaji. He was instrumental in establishing the first 
Gandhi Museum in the country at Madurai. 

On 14.08.2005 we will be celebrating Shri N.M.R. 
Subbaraman's Birth Centenary. I request the Government 
to release a commemorative stamp in the memory of 
this great patriot of Incia. 

(Iv) Need to extract coal from Mln)harl ml ..... In 
Chandrapur Dlatrlct, Maharuhtre. 

/Translation] 

PROF. MAHADEORAO SHIWANKAR (Chimur): Mr. 
Deputy Speaker, Sir, there is a need to revive six coal 
mines including Minjhari mine In Chimur area of 
Chandrapur district. Coal is being. inlJorted in the country 
from China at a three-fold prices but mining work Is not 
being started at Minjhari etc. coal mines. Murpar mine 
was run in losses. Ucenced coal is also available in the 
market. All these cases should be investigated. Six mines 
including the Minjharl mine should be revived 80 that 
thousands of people could get employment. 
. .. (Interruptions). 

/EngBsh] 

MR. DEPUTY SPEAKER: Only the approved text will 
go on record. 

... (Inienuplions)' 

/Translation] 

PROF. MAHADEORAO SHIWANKAR: I thank you 
very much for giving me an opportunity to apeak. 

• Not recorded. 
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MR. DEPUTY SPEAKER: What can I say, what you 
have said could not be taken on record. 

(v) Need to Initiate appropriate measures for 
{ controlling air and water pollution in the 

surroundtngs of Khandadhar water falls In 
Keonjhar District, Orissa. 

(English] 

SHRI ANANTA NAYAK (Keonjhar): Sir, Khandadhar 
Waterfall in Keonjhar parliamentary constituency which was 
drawing attention of hundreds of tourists every day is 
fast losing its charm. The indiscriminate mining and felling 
of trees around that famous waterfall has destroyed the 
flora and fauna of the area. Several mines have been 
leased out and sponge iron plants have been set up 
near the tourist resort. The State Environment Control 
Board has given permission to the mine owners and 
industrialists to cany on their activities. The combined 
effect of all these has resulted in destruction of the bio-
diversity of the area. The water of the rivers which are 
flowing in the area is getting increasingly polluted creating 
a severe health hazard for the people and wildlife which 
are dependent on them. The air poDution is increasing at 
an alarming rate. 

It is necessary to preserve the flora and fauna around 
Khandadhar and to free the areas from pollution. 
Otherwise, the flow of tourists will continue to decline. 

I desire that the mining and industrial activities in 
Khandadhar and other parts of Keonjhar district may be 
suspended tiH adequate air and watw pollution control 
measures are taken and the State PoHution Control Board 
may be directed accordingly. 

(Translation! 

MR. DEPUTY SPEAKER: Hon. Members of 
Parliament I would like to tell you that whatever you 
have given in writing and whatever text is approved by 
the office of the Speaker only that text will go on the 
records and nothing else. 

(vi) Need to exclude wild pigs from the category 
of protected species in Uttarancha\. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Mr. Deputy Speaker, Sir, there is a dense forest c~ver in 
the Himalayan region of the country, especially In t~ 
hilly areas of Uttaranchal. Most of the villages of thIS 
region are located near the forests. The inhabitants of 

these villages are mainly dependent on .the vegetables, 
fruits and crops cultivated in their fields and animal 
husbandry is also their major profession. Due to Wild 
Life Protection Act 1972 implemented before Forest 
Conservation Act 1980, the number of wild animals has 
rapidly increased. Especially the population of wild pigs, 
deer, kakad, tiger, bears has increased very much. 

This rapid increase in their population has created a 
shortage of food for the wild animals in the forest as a 
result they have been straying into rural settlements for 
some time now and incidents of killing. of the domestic 
animals of the villagers al;)ng with human beings are 
reported from time to time. The Department of Forests 
pays only a nominal compensation for this. 

Apart from the loss of human life pack of wild pigs 
enter the fl8lds and barns of villagers at night and gobble 
vegetables, fruits and crops being cultivated there and 
also destroy rest of the crop by digging the field. 

Keeping in view the ioss caused to crops in the 
plains of the country Nil Gai has been removed from the 
category of protected species. I would like to request the 
Govemment to provide sufficient compensation for the 
crops destroyed by the wild pigs and also to remove 
them trom the list of protected species. 

(vII) Need to release adequate funds to the 
Government of Madhya Pradesh for ensuring 
timely Implementation of projects under 
Pradhan Mantrl Gramln Sadak Vojane. 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Deputy Speaker, Sir, Pradhan Mantri Gramin Sadak 
Yojana is an important instrument of rural development, 
which envisages to connect every village with pucca road 
and it will create business and trade opportunities in the 
villages. It will facilitate setting up of rural industries and 
stop migration from villages to cities. As per the target 
fixed under this project all the villages have to be 
connected by roads by 2007 but as the sufficient funds 
have not been made available for achieving the annual 
targets, several states are running behind their annual 
targets. Madhya Pradesh, unar Pradesh and Rajasthan 
are some of the main states among them. So far as 
Madhya Pradesh is concemed, it is running for behind 
the schedule due to scarcity of funds far Pradhan Mantri 
Gramin Sadak Yojana. That is why the roads which were 
to be completed during year 2004-2005 in the 
parliainentary constituency of the hon. Members of 
Parliament will now probably be completed in the year 
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2006. Work related to this should be finished within the 
stipulated time. 

Hpnce, I would like to request the hon. Minister to 
: provide required funds immediately to Madhya Pradesh, 

so that the project may be completed within the stipulated 
time. 

(viii) Need to withdraw the Notification dated 9'" 
November, 2004 extending the date of 
exemption of excise duty In Kutch district of 
Gujarat up to 31 11 December, 2005. 

[English} 

SHRI AMITAVA NANDY (Dumdum): Mr. Deputy-
Speaker. Sir, contrary to the assurances given in this 
House by the Minister of State in the Ministry of Finance 
in his replies to Unstarred Question No. 3434 dated 2t)Ih 
August, 2004, a Notification has been issued by the 
Ministry of Finance, Department of Revenue on 9th 

November. 2004 vide No. 55/2004-Central Excise, 
extending the date of exemption of excise duty in Kutch 
district of Gujarat up to 31· December, 2005, Since this 
has definitely defeated the very purpose of the exemption 
and I apprehend, especially in the case of iron and steel 
in the core sector, will put the producers of the entire 
country and West Bengal in particular to face uneven 
competition of carrying on the burden of 16 per cent 
excise duty, I demand either withdrawal of the NotifICation 
eated gth November, 2004 or extension of the same 
benefit of excise duty exemption all over the country. 

(Ix) Need to construct a road overbridge at the 
southern end of Sslempur railway ".Uon, 
U.P. 

[Translalion} 

SHRI HARIKEWAL PRASAD (Salernpur): Mr, Deputy 
Speaker, Sir, with your permission I am giving notice 
under rule 377 regarding the urgent need to construct an 
overbridge at the southern end of Salempur railway station 
in my parliamentary constituency. Presently, for want of 
an overbridge at this place a situation of traffic jam upto 
several kms. is created causing hardship to the people 
and it also leads to wastage of time. At the time of 
marriages there remains unbearable traffic jam at this 
place. This route connects Balia and Bihar through the 
same road is connected Varanasi via Bhatni-Salempur. 
At present more than one lakh vehicles ply through this 
level crossing. This road has to be constructed on sharing 
basis. 

Through this House I would like to request the Central 
Govemment that immediate action be taken to construct 
a road overbridge at the level crossing of the southem 
end of Salempur railway station to do away with the 
inconveniences caused to the people and also to get rid 
of the traffic jams. 

MR. DEPUTY SPEAKER: Dr. Dhirendra Aggarwal-
Not present. 

(x) Need to ensure monthly supply of coal to 
the non-core sector at notified cost. 

SHRI RAJARAM PAL (Bilhaur): Mr. Deputy Speaker, 
Sir, every month, coal has to be made available to the 
norreore sector in a specified quantity through e-auction 
by the Ministry of Coal, Bharat Coking Coal Limited, 
Dhanbad and the North-East Coalfield Limited but even 
till now in the months of February and March, coal is not 
being provided in the specified quantity and at the notified 
price. As a result, factories under non-core sector in the 
whole of Uttar Pradesh, particulartyin district Kanpur, 
are on the verge of closure. Lakhs of daily wage 
labourers will be affected directly if the non-core sector 
industry gets tlosed. Therefore, I demand from the 
Govemment of India to kindly ensure the supply of coal 
to norH:OI'e sector at the specified and notified price every 
month. 

(xl) Need to ensura ram~tlve price. to the 
cotton growera In the country through Cotton 
Corporation of India. 

SHRI ANANT GUDHE (Amravatl): Mr. Deputy 
Speaker, Sir. cotton is produced at a fairly large scale in 
the states like Maharashtra, Gujarat, Madhya Pradesh in 
the country. Procurement of cotton is done through 
Monopoly scheme in Maharaantra. The prices of cotton 
were Rs. 2700 and Rs. 2800 last year in 2003-2004 and 
due to this, the farmers sowed cotton on a large scale 
this year but there is a tremendous tan in the cotton 
prices in the whole country. A heavy fall in the production 
of cotton has been registered due to low rainfall. Cotton 
has been procured this year at prices ranging from Rs. 
18001- to Rs. 20001-only. Through you, I urge the 
Government to procure cotton through CII at the price of 
Rs. 3000 per quintal and 50% income tax should be 
imposed on the cotton imported into India from other 
countries. 
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(xli) Need to Include SembalpurVKoshall language 
In the· Eighth Schedule to the Constitution. 

(EnglISh} 

SHRI PRASANNA ACHARYA (Sambalpur): The 
western region of Orissa has a distinct culture, age-old 
tradition and a different language. This region consists of 
10 districts of Orissa where people generally speak a 
common language known as Sambalpuri/Koshali. 

SarnbalpurilKoshali language has its own words and 
phrases. It has its own dictionary. Nearly one crore people 
speak in this language. The folk song in this language is 
so popular that it has crossed the boundaries of not only 
Orissa but also India. Many high standard literatures 
including epics like Ramayana and Mahabharta have been 
written in this language which are very popular among 
the common readers. In the neighbouring State of 
Chhattisgarh also, which is adjacent to the KoshaJa region, 
many people speak in this language. There are many 
eminent writers and poets who have created high standard 
literature in this language. The great poet Gangadhar 
Meher belongs to this region. 

In view of the above facts, there has been a 
consistent demand since last so many decades to 
recognize this language and place it in the Eighth 
Schedule to the Constitution of India. I would urge upon 
the Central Government to consider this demand and 
include the SambalpurilKoshali language in the Eighth 
Schedule to the Constitution of India. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Sir, I 
would like to associate myself with Shri Prasanna Acharya 
as I come from Western Orissa and the question is about 
including the language in the Eighth Schedule of the 
Constitution. 

MA. DEPUTY-SPEAKER: You are associated. 

(xIII) Need to air-lift essential commodities to 
Ladakh region to meet the shortage In the 
region. 

SHRI CHHEWANG THUPSTAN (Ladakh): The entire 
ladakh region is faced with a crisis situation due to 
shortage of essential commodities which could not be 
stocked in sufficient quantity due to sudden blockade of 
National Highways linking Ladakh with rest of the country. 
The situation has further been precipitated due to unusual 
heavy snowfall experienced in the entire State of Jammu 
and Kashmir including Ladakh. There is an apprehension 

that the road link between Srinagar and leh, and Manali 
and Leh would take longer to be restored and the roads 
may not be connected before second week of June. 
Under the circumstances, necessary arrangements shall 
have to be made for ttFlnsporting essential commodities 
through Air Force Services Aircraft. I would request the 
Government of India to intervene in the matter and 
arrange for air-lifting of essential commodities in service 
aircraft of the Defence Ministry so that essential 
commodities could be made available to the people in 
ladakh region. 

14.37 hrs. 

STATUTORY RESOLUTION RE: APPROVAL 
OF NOTIFICATION SEEKING TO AMEND 
THE FIRST SCHEDULE AND SECOND 
SCHEDULE TO THE CENTRAL EXCISE 

TARIFF ACT 

[Eng/ish} 

MR. DEPUTY-SPEAKER: Now. we will take up Item 
No. 20, Statutory Resolution. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (Shri S.S. Palanimanickam): Sir, I beg to move 
the following Resolution: 

"In pursuance of suG-section (2) of Section 3 of the 
Central Excise Tariff Act, 1985, this House hereby 
approves of Notification No. 1412005-Central Excise 
dated 7ft' March, 2005 [G.S.A. 161 (E) dated rn 
March, 20051 which seeks to amend the First 
Schedule and Second Schedule to the Central Excise 
Tariff Act so as to maintain the rates of duty in 
respect of chassis fitted with engines, for certain 
motor vehicles, whether or not fitted with a cab, falling 
under Heading No. 8706 and 'other woven fabrics of 
man-made fibres' falling under Tariff Item 58063200 
of the First Schedule to the amended Central Excise 
Tariff Act, 1985 at the Same rate as were in force 
on 27'h February, 2005". 

MA. DEPUTY-SPEAKER: The question is: 

"In pursuance of sub-section (2) of Section 3 of the 
Central Excise Tariff Act, 1985, this House hereby 
approves of Notification No. 1412005-Central Excise 
dated 7ft' March, 2005 [G.S.A. 161 (E) dated 7th 
March 2005] which seeks to amend the First 
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Schedule and Second Schedule to the Central Excise 
T aritt Act so as to maintain the rates of duty in 
respect of chassis fitted with engines, for certain 
motor vehicles, whether or not fitted with a cab, falling 
under Heading No. 8706 and 'other woven fabrics of 
man-made fibres' lall;ng under Tariff Item 58063200 
of the First Schedule to the amended Central Excise 
T aritt Act, 1985 at the same rate as were in force 
on 27'" February, 2005". 

The motion was adopted. 

14.39 hrs. 

PAREL INVESTMENTS AND TRADING . 
PRIVATE LIMITED AND DOMESTIC GAS 

PRIVATE LIMITED (TAKING OVER OF 
MANAGEMENT) REPEAL BILL, 2005 

[English! 

MA. DEPUTY-SPEAKER: Now we win take up item 
No. 21. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Sir, I beg to move: 

"The the Bill to repeal the Parel Investments and 
Trading Private Umited and Domestic Gas Private 
Limited (Taking over the Management) Act, 1979, as 
passed by Rajya .Sabha, be taken into consideration.· 

MA. DEPUTY-SPEAKER: The question is 

.. . (/n/enupbOns) 

SHRI MANI SHANKAR AIYAR: I think, Sir, I wiD have 
to give an explanatory statement. 

MA. DEPUTY SPEAKER: Okay. 

SHRI MANI SHANKAR AIYAR: Mr. Deputy-Speaker, 
Sir, I have the honour to present for your consideration 
the Parel Investments and Trading Private Umlted and 
Domestic Gas Private Limited (Taking Over of 
Mallagement) Repeal Bill, 2005, as passed by Rajya 
Sabha. 

With your /eave, Mr. Deputy-Speaker, Sir, might I 
seek your indulgence to explain the background to this 
BiR? MIs HindUstan Petroleum Corporation Umlted (HPCL), 

a Govemment of India undertaking was formed after 
merging four companies at different points in time, namely, 
ESSO, Lube India Undertaking, Celtex and Kosangas 
Company. HPCL has an ail-India presence in the LPG 
business. 

Two companies, namely, MIs Parel Investments and 
Trading Company limited (formerly known as Parel 
Investments and MIs Trading Private limited) and 
Domestic Gas Private Limited were concessionaires of 
Caltex, appointed as distributors for the sale of Caltex's 
packed LPG for southern and eastern India. The 
Govemment of India' took over the management of PITCL 
and DGPL, and pending acquisition of their LPG business, 
HPCL were appointed as custodian through the Parel 
Investments and Trading Private Limited and Domestic 
Gas Private Umited (Taking Over of Management) Act, 
1979 . 

The Goculdas Group of Companies, the common 
promoter of these two companies, flied writ petitions in 
the Delhi High Court in 1979 in respect of these 
companies. The Court granted interim relief to the 
petitioners and ordered that the non-LPG business of 
these companies shall not be taken over by the 
Government or HPCL. Shri A.M. Goculdas, the authorised 
representative of the Goculdas Group of Companies, 
offered an out-of-court settlement to Government in 1985. 
It was felt that a negotiated out-of-court settlement would 
end long drawn out litigation. Pending f1na1isation of the 
settlement, the writ petitions were cfasposed of by the 
Delhi High Court in December, 1996, with liberty to the 
parties to apply for their revival, if need be. However, the 
settlement could not be finalised. 

In February, 2000. Shrl Ashok Chandra, former 
Secretary, Ministry of Petroleum and Natural Gas was 
appointed to hear all the interested parties and give his 
recommendations. 

On the basis of these recommendations, an out-of-
court compromise settlement was negotiated between the 
Gocutdas Group of Companies, HPCl and Ministry of 
Petroleum and Natural Gas. It envisaged taking over the 
LPG business of PITCL and DGPL only at a nominal 
amount of As. 10,000 handing back the management 
relating to non-LPG business to the GocuIdas Group of 
Companies, and not raising any dispute in future with 
regard to taking over the management and asaets and 
liabifities of their LPG business. 

The title of the LPG business of the two companies 
was required to be vested In HPCL In order to reguJartse 
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HPCL's investments in modernising and expanding their 
LPG business. The acquisition of their LPG business 
would enable HPCL to maintain the bottling, transporting, 
marketing and distributions of LPG. 

In accordance with the decision, the conveyancing of 
LPG business and related assets of PITCL and DGPL in 
favour of Government of India and HPCL has since been 
effected through deeds of assignment on April 2, 2004. 

Under the deeds of assignment, all the assets relating 
to LPG business, namely, leaseholds, land, building, gas 
cylinders, bottling and filling facilities, tank lorries, LPG 
stock, bank balances, books of accounts, registers, have 
been acquired and transferred subsequent to management 
take over in 1979. In addition, only liabilities arising out 
of deposits collected from customers for LPG cylinders, 
gratuity to employees, current liabilities relating to sundry 
creditors and wages of employees have been assumed 
by the Govemment and HPCl. The remaining liabilities 
continue to be with the respective companies. 

The Act of 1979 had displaced the Board of Directors 
of the two companies and had empowered HPCL to 
perform all functions of the Board of Directors. Under the 
deeds, the management of the said two companies shall 
be relinquished in favour of the respective two companies, 
except in relation to the LPG-related business which has 
been acquired. 

An amount of Rs. 10,0001- has been paid for the 
assignment of the LPG business to each of the said two 
companies. 

Under the deeds, the officers and workers employed 
in the LPG business of PITCL and DGPL shall be 
absorbed on the rolls of HPCl. Their employment shall 
continue on the same terms and conditions as were 
applicable prior to the acqUisition and until revised by 
HPCl. 

As the process of conveyancing is completed, it is 
now proposed to repeal the Pare! Investments and Trading 
Private limited and Domestic Gas Private Limited (Taking 
Over of Management) Act, 1979. The present Bill aims 
at this. 

I, therefore, commend the Bill to this august House. 

MR. DEPUTY-SPEAKER: Motion Moved: 

"That the Bin to repeal the Parel Investments and 
Trading Private Limited and Domestic Gas Private Umited 

(Taking over of Management) Act, 1979, as passed by 
Rajya Sabha, be taken into consideration. 

SHRI KHARABELA SWAIN (Balasore): Sir, I will 
complete inane minute. I would like to just draw the 
attention of the hon. Minister to a very interesting fact. 

Shri A.M. Goculdas, the authorised representative of 
the Goculdas Group, had offered an out-of-court 
settlement to the Govemment of India in 1985. But when 
did the Govemment of India accept it? It was accepted 
after 15 years, that is, in 2000. It Is very unfortunate. 
How is our Government functioning that it took 15 years 
for them to accept the offer? I will just seek one small 
clarification from the hon. Minister. He has mentioned 
about some liabilities arising out of taking over the charge, 
like gratuity to the employees, deposits collected from 
customers and current liabilities relating to sundry 
creditors. Are they very substantial? It is a very small 
clarification which I want to seek from the hon. Minister. 

I support the Bill. 

SHRI K.S. RAO (Eluru): Sir, I am very happy that 
the hon. Minister has taken up the Parel Investments 
and Trading Private limited and Domestic Gas Private 
limited (Taking Over of Management) Repeal Bill now. 
This is a glaring example as to why the countrymen are 
losing faith in the Govemment as well as the JudiCiary. 
It took 26 years to bring the Repeal Bill here. It could 
have been done long back_ Now, suppose, they sey that 
the assets and other things would not have any value, 
the assets might not have been there at aU and whatever 
assets are there they belong only to the Government. 
So, while appreciating the hon. Minister, I request the 
Government to bring such legislation and infuse 
confidence in the people that the Govemment is working 
and the Judiciary is also working. You must also send a 
message to the Judiciary that the cases should not be 
kept pending for decades. 

I can understand if there is litigation going on which 
cannot be decided in a short span of time. But it took 25 
years for such a smaH case where hundreds of crore of 
rupees are not involved. 

I definitely appreciate when Shri Bahuguna in 1979 
felt that in the interest of the publiC, he had to take over 
this private company. We can understand it. But when it 
has becOme difficult to run even public sector undertakings 
in a profitable condition, there Is no sense in taking up 
the private companies by the Govemment. 
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So, I support the hon. Minister that at least now he 
has brought this Repeal Bill and handing over, more 
particularly, the non-LPG business. But, once again, as 
my hon. friend Shri Kharabela Swain has said, I wish the 
hon. Minister to ensure that the valuable assets . like land, 
which are there in the name of the company belonging 
to this LPG business, should not be left to that company 
aod such assets should be taken care of by the hon. 
Minister. 

SHRI MANI SHANKAR AlYAR: Sir, I regret that I do 
not have the exact figure of the liabilities that are arising 
out of it. I should certainly communicate them to the 
hon. Member. But I can assure him that in 80 far as the 
liabilities relate to the LPG business, it is only reasonable 
that when we are taking over the assets, we should take 
over the liabilities as weH. It. is a profitable business and 
it will be run well. 

I agree with the hon. Member Shri K.S. Rao that we 
should attempt to expedite these matters, but sometimes, 
disputes do require time to be the leavening for finding 
a solution to the problems. 

Sir, with these words, I commend the Bill to the 
House. 

MR. DEPUTY-SPEAKER: The question is: 

"The Bill to repeal the Parel Investments and Trading 
Private Limited and Domestic Gas Private Limited 
(Taking over of Management) Act, 1979, as passed 
by Rajya Sabha. be taken into consideration" 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The House will now take 
up clause-by-clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the BiN. 

Clause I, the Enacting Fonnula, the Pn!JIunIJM and 1M 
Long Title were add6d to the Bill. 

MR. DEPUTY-SPEAKER: Now, the. Minister may 
move that the Bill be passed. 

SHRI MANI SHANKAR A1YAR: I beg to move: 

"That the BiD be passed:,· 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill be passed," 

The motion was 1idopted. 

14.52 hr •• 

DISCUSSION UNDER RULE 193 

RE: NATURAl CALAMITIES IN THE COUNTRY 

/Translation} 

SHRI RUPCHAND MURMU (Jhargram): Hon. Mr. 
Deputy-Speaker, Sir, kindly allow me to speak is Bangia. 

MR. DEPUTY-SPEAKER: Alright you may Speak. 

'SHRI RUPCHAND MURMU: At the outset I thenk 
you for giving me the opportunity to initiate a discussion 
on natural calamities under rule 193. Almost every year 
we talk about drought and flood in this august House. In 
1999, there was an oceanic storm in Orissa and in 2001, 
Gujarafs Bhuj was struck by an earthquake. Due to these 
natural calamities. there was large scale devastation in 
those areas. But Sir, what I would like to mention is that 
on 26.12.2004, there was a tsunamt---which has utterly 
devastated various parts of the world. More than 2 lakh 
people have died, many have gone untraced. Sri Lanka, 
Indonesia, Thailand have been worst hit. Five States of 
India viz. Tamil Nadu, Pondicherry, Andhra Pradesh, 
Kerala, Andaman & Nicobar Islands have suffered 
tremendous loss. According to the official figures, in these 
5 States 10,273 persons have died, 5,823 persons are 
missing, more than 530 children have become orphans, 
crops spanning about 22 acres of land have been 
damaged, more than 36,000 animals have died. Besides 
ports, jetties. schools, coHeges have collapsed along with 
the entire communication system. Sir, the relief measures 
have. been undertaken by the Central Government on a 
war footing. Hon. Prime Minister had visited the 
devastated areas. UPA Chairperson and other hon. 
Ministers had gone there as well. From west Bengal. 
our Ministers like 800 Kanti Ganguly, Shri Gautam Deb 
have also been there. Military and para military forces 
have been deployed. Even the NGOs had done a great 
job. Actually the Central Government, State Governments 
have done a commendable job and I would like to 

"Trane&aIIon of the sPeech orlglnaiiy ~ In BangIa. 



433 Oiscu.ssion Und6r CHAITRA 2, 1927 (Sskll} Rule 193 434 

congratulate the Govemment for this. We have already 
suffered a huge loss. Now, in any type of natural calamity, 
three aspects are there-rescue, relief and rehabilitation. 
Relief measures are yet to reach certain areas. But 
rehabilitation is most important. To combat the crisis 
situation, enough funds have been raised. The 
Govemment has announced a paekage of Rs. 2731 crore. 
But this is a measly sum. West Bengal Govemment has 
limited resources. Still it has raised Rs. 91/ 2 erore for the 
PM's relief fund. We, the members of CPI (M) party had 
asked our cadres to go to each and every house to 
collect aicl-donations, foodstuffs. clothings. We, on behalf 
of our party have sent relief items and cash worth Rs. 2 
crore to Andaman Nicobar and Tamil Nadu. Some of our 
hon. MPs like Shri Rarnchandra, Shri Shamik Lahiri. Shri 
Sujan Chakravarty had gone there with relief materials. 
The thing is that. the people who have suffered huge 
loss have to be adequately compensated. Women and 
children are worst hit by any natural disaster. In Indonesia, 
Thailand, children have been kidnapped, raped. However 
in our country. no such incidents have been reported. 
But there are complaints regarding distribution of relief 
materials. Govemment should be more vigilant in this 
regard. 

I would like mention about the fishermen. They have 
lost everything they had. They should be given proper 
compensation. The agricultural tracts have been utterly 
damaged. They are tilled with either sand or salt water. 
Government should take immediate steps to make the 
land cultivable once more, by using fertiliser, removing 
the sand and water or by whatever means it can. Sir, 
people who have survived the disaster are still sceptic, 
they are frightened of another plausible misfortune as 
earthquakes are occurring in some place intermittently. 
So I would urge upon the Govemment to appoint experts 
who would be able to predict the Mure of Andaman 
Nicobar islands. The educational institutions, hospital 
buildings which were destroyed should be built up once 
again. 

We know that prevention is better than cure. But our 
country does not have proper mechanism to predict the 
possible disaster. Otherwise so many lives could have 
been saved. 

15.00 hr •. 

It is seen that natural calamities are increasing in 
number due to a great IlTibalsn;e in the environment. 
We have to protect our environment. Sir, some countries 

of the Pacific belt have evolved tsunami waming system. 
In this region in 100 years, 700 tsunamis .have occurred. 
But they have been detected earlier by the tsunami 
warning system. I would say that such warning system 
must be installed in our country also. We have so many 
leamed and expert scientists and researchers. We are 
fortunate to have an internationally acclaimed scientist as 
our PreSident. He can contribute to a great extent in 
setting up such a tsunami warning system. 

Sir, in 2002, 400 diatricts of 18 States had faced 
drought. The then Government did not announce it as a 
national disaster. When there were floods in some States 
the Government did not send adequate relief materials. 
In States like West Bengal, Assam there are frequent 
floods. Recently, due to heavy snowfall in Jammu & 
Kashmir, people faced a lot of problems. I request the 
Govemment to take cognisance of the situation and try 
to help out the people who suffer losses. 

With these words I would like to end my speech. 

SHRI MANVENDRA SINGH (Sarmer): Thank you, 
Mr. Deputy-Speaker, Sir. My more leamed Bolshevik 
colleague talked about the relief aspects of disasters and 
calamities. I will limit my talk to the management aspects 
of it. 

I would like to first thank the hon. Minister of Home 
for committing the Govemment and making a commitment 
and a declaration in the House that India will finally see 
a National Pis aster Management Authority. It is a 
commendable step. It is long overdue. India is unique in 
many aspects, but is also unique in this unfortunate fact 
of life that India has suffered more natural disasters of a 
larger variety than any other country in the world. So, 
this is a welcome step. I wish the hon. Minister of Home 
that these measures are expedited, that the House gets 
to discuss the creation of this authority, the House gets 
to discuss it at greater length. As I said, I will limit myself 
today just to the management aspects of it. 

I would like to remind the House as well as the 
Minister that when India as well as other countries on 
the Bay of Bengal rim were struck by the terrible tsunami 
on the 26111 December, the first Disaster Management 
Teams that were mobilised within India were from the 
State of Gujarat. That was because after having suffered 
the devastating earthquake in Gujarat, the Govemment 
of Gujarat had created their own Sate-level Disaster 
Management Teams. So this as a body already exists in 
the country, albeit in a State. It would be useful to draw 
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upon the lessons of· how this body has functioned, in 
order to draw a national blueprint. 

After all, the aim of any Disaster Management 
Authority is to minimise the damage (that is already 
happening), save lives, save livelihoods by helping those 
that are affected, protect their cattle, their animals or the 
other aspects of their livelihood. So, it requires that this 
proposed NOMA be as responsible and as responsive in 
terms of speed to the disaster zones as it is humanly 
possible. For any Authority to be responsive, to have the 
fastest possible response, that Authority must have the 
most decentralised fl.alCtioning. 

Then it is possible. Decentralised authority in tenns 
of decision-making and in terms of despatching the 
response team is required. It also requires that there 
should be decentralised monitoring agencies because 
India, being a vast country, is affected by various climatic 
zones or weather pdems in different parts of the country 
on the same day. The country will be affected by various 
weather phenomena which are completely contrasted with 
other parts of the country. So, that requires that this 
monitoring authority be deoentralised in its functioning. 

MR. DEPUTY-SPEAKER: Hon. Members, please keep 
silence. 

SHRI MANVENDRA SINGH: On 26th December, 
2004, when there was an earthquake on the Coast of 
Sumatra, it does not take much more than a-if I 
remember correcUy-ll th Standard Geography lesson to 
tell one that when there is a coastal earthquake or a 
sub-sea earthquake, it certainly has to be followed by 
Tsunami. However. because our monitoring system in the 
country is overty centralised, the measurement of data 
takes time and because the measurement of data takes 
time, the dissemination of information takes time and that 
time is invaluable in those few hours or minutes. When 
information is not shared to those who are likely to be 
affected, precious lives are lost, livelihood is affected, 
animal wealth and humanly-created wealth and all that 
had been created is lost. 

So, to make decision-making responsive, it has to 
be decentralised. Response teams have to be 
decentralised. Monitoring agencies should be 
decentrarlSed. That is one of my suggestions to the lion. 
Home Minister. 

During the tenure of the former Deputy Prime 
Minister, and now the Leader of the Opposition, the 

subject of disaster management was quite rightlytalcen 
away from the Agriculture . MInistry and placed in the Home 
MinistJy. Quite rightly 50, as it was long overdue. The 
Horne Ministry is tar more responsible in. the 88088 that 
it covers more aspects of India's governance and· has 
more linkages with India's administrative structure than 
the Agriculture Ministry. So, I am happy to not that step 
was taken. 

15.14 hrs. 

{SHRI !\JAY MAKEN in the ChaHi 

I would like to suggest that this process be taken 
further and response mechanism of India's disaster 
management authority be not just limited to the Ministry 
of Home Affairs but also include the Ministry of Defence. 
It is ultimately the first to respond to any disaster in 
India. That rests on the abHity of the military and on the 
Armed Forces-to react, to respond, and to bring relief 
suppHes to the affected zone. It would be pertinent to 
point out at this juncture that India's response, the military 
response, the military mobilisation after the devastating 
earthquake in Kutch, airlift of troops by the Indian Air 
force is a case study. That is a studied by various 
professional militaries around the wood. The scale and 
the scope of that airlift into the disaster zone of Kutch is 
a case study in itself. So. obviously we have the 
capability, we have the experience. What is required Is 
that we have put the structures around it so that the 
country respond as frequently as is required at a faster 
pace. 

People who are affected should get their retief 
supplies, get their relief material much faster in order to 
save their lives. Ultimately. the most important point is to 
save lives. To use the military terminology, the KRA or 
the 'Key Result Area' of this Disaster Management 
Authority has to be to save human lives. 

In this, I would like to add another point. In the 
process of creating this disaster Management Authority, 
in the process of creating this structure and for it to 
function, I have already elaborated, I think, extensively 
on having a decentralized response mechanism, a 
decentralized monitoring mechanism and to take it further. 
I would suggest and recommend that in the functioning 
between the Ministry of Home Affairs and the Ministry of 
Defence, this responsibility. this creation of a response 
team mechanism be brought down to the lowest possible 
formation levels of the armed forces because the military 
formations live together, they train together, they practise 
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together. Our disaster management team or disaster 
response team could be an aspect of this formation in 
theif' functioning. It could be at the brigade level or it 
could even be at the unit leVel in cOnjunction with the 
local Air Force stations, local Naval Stations so that the 
formation practices and its drills on disaster management, 
are in order. 

Their training cycles include response to disaster; it 
includes lifting of supplies carried by air or by land, 
carrying relief material to disaster zones. We have seen 
the disaster after the Tsunami which was the first of its 
kind in recorded Indian history. Now, we see the highest 
snowfall in the Valley of Kashmir in the last 30 to 35 
years. We have an Avalanche situation which we have 
not heard of in many years. So, the response mechanism, 
the response team has to cater to the obvious disasters 
in those areas. For example, the formation in the Vatley 
would cater to train . for response to disasters which are 
created by exceesivesnowfall. The team on the coastal 
regions could cater to aresponae to Tsunami kind of a 
situation or those within land could cater to situation like 
flood. About flood,l would like to point out that in our 
normal discourse about plaming on disaster, we look at 
cyclones, we look at earthquakes and now, after the 
December Tsunami, Tsunami features very high on our 
agenda. But the disaster which happens almost annually, 
the disaster which affects the maximum number of Indians 
annually which affects the livelihood, which affects animal 
wealth, which affects assets, is the drought. It covers 
more parts of India It covers more Indians annually than 
any other disaster. In our planning, I would request the 
Minister of Home Affairs to also keep in mind the 
monitoring mechanism as weD as the response mechanism 
to drought. This is not just a parochial point because it 
affects my State or my constituency but it affects the 
neighbouring States, it affects more States than any other 
aspect of disaster and calamities. 

Connected to this, there has been a talk for almost 
about five decades now, on the long-pending project. 

One of the pet themes of the hon. Persident of India, 
since the time he was a senior scientist in the Ministry 
of Defence, is the inter-linking of rivers. The Government 
has made a commitment before the Supreme Court that 
the Inter-linking project has not been shelved. It is a 
welcome commitment. I wish, the Government would go 
further on It, and I also wish that this House would have 
a debate on this issue of inter-linking of rivers beCause 
white one part of the country is reeling under droughts, 
another part of the country, at the same time, is suffering 

from floods. There cannot be a more contrasting situation 
In the country than what I have just elaborated on. So, 
the inter-linking of rivers could also be a project taken 
up or a study taken up by this authority. 

As a last point, Sir, I would like to commend the 
hon. Home Minister again for his commitment. But at the 
same time, I would like to remind him that in the recently 
tabled Budget, under the head 'Disaster Management,' 
there has been a serious cut back. But I hope, the hon. 
Minister uses his clout, his seniority and his conviction to 
restore that imbalance in the Budget. 

Thank you for giving me the time.' 

SHAI MANOAANJAN BHAKTA (Andaman & Nicobar 
Islands): Mr. Chairman, Sir, I rise to participate in the 
debate regarding Natural Calamities in the country initiated 
by my good friend, Shri Aupchand Murmu. I am grateful 
to him because he has specifically mentioned some of 
the good work for the relief and rehabilitation. He has 
also pointed out sorne of the points, which he thought fit 
for further better activities for the rehabUitation of the 
tsnunami victims. 

We have seen many calamities in our country, viz, 
droughts, floods and even the avalanches killing many 
people. But about tsunami, this is a new area which we 
have not experienced in the past. We have found that 
this is more powerful than any other such disasters, 
because more than 10,000 people, in a few islands, have 
either died or gone missing. Those who are missing, are 
not actually missing, they have gone forever. 

Now, the main question is: what the Administration 
could do and what the Administration had done. 
Immediately, the whole Administration was deployed for 
the reHef and rescue operations. Thereafter, the question 
of rehabilitation comes. For the relief and rescue 
operations, it took a long time, because the Andaman 
and Nicobar Islands are scattered islands with very small 
pockets, where it is difficult to land. Due to this disaster, 
many of the jetties got broken. There was no 
communication system. So, the helicopter was the only 
way by which one could reach the victims and provide 
them the relief materials. This took some time. 

Sir, I also feel that nobody has had any experience 
to face such an alarming situation. But to some extent, 
there was a lack of planning also. But even then, what 
the Central Government has done is unique and 
commendable. On the very second day, the Defence 
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Minister and the UPA Chairperson, Shrimati Sonia Gandhiji 
visited Car Nicobar and other areas, and all proper 
instructions were given to the defence personnel for help. 
So. the defence personnel, civilians and officials of the 
Administration, all put together, tried to face the situation 
to save and rescue those who were blocked in certain 
areas including Campbell Bay. 

Then, the question came of providing accommodation, 
as to how to resettle the victims, because their houses 
had been washed way in the tsunami waves. 

So, it was necessary to construct temporary houses. 
That work is now going on. Perhaps the Home Ministry 
has taken as a challenge. A number of offICers have 
been deployed; relief material is reaching. They have 
targeted that, by the 1 st" April they should be able to 
complete the construction ot temporary houses. Thereafter, 
construction of permanent houses will start. 

Sir, I would like to say and place it on record in this 
House that the way the whole country stood by us during 
this time-irrespective of caste, creed, religion and 
language-is not equal to anything. Immediately, the 
Central Ministers-Horne Minister, AgricuHure Minister and 
Minister for Tribal Affairs-Ministers of State-Shri 
Jaiswalji, Regupathyji, Dr. Shakeel Ahamedji-and many 
other dignitaries visited the Islands. They tried to monitor 
the situation and, wherever the help was needed, they 
tried to provide that. I also acknowledge the way the 
Prime Minister reached there and immediately declared a 
relief of Rs. 200 crore. That is also commendable. 
Members of Parliament, including Members of this 
House-at the instance of the hon. Speaker-had 
volunteered Rs. 10 lakh from their MPLADS fund for the 
rescue and rehabilitation of the people, who were hit by 
the Tsunami. That is why, I would like to mention that 
we-the people of the Andaman and Nicobar Islands and 
being their representative-cannotforget the way our 
countrymen stood by us. We feel that, whatever may be 
our differences in party politics and in other matters, India 
is one. This has been proved once again. So, I would 
like to thank all the hon. Members of Parliament for their 
best wishes. 

Sir, when this situation has come, two or three points 
come to our mind. First is whether there is any system 
or mechanism available by which an early warning may 
be available so that the same may be percolated down 
to the people and they may take their position in safe 
places. But, I think, even in the past,there was some 
discussion on disaster management in the Andaman and 

Nicobar IsIarIds; I think some report .. al80 prepared 
but nobody read It. We could not use the 
recommendations made in that report. However, now, the 
time has come when the fate of the Islands haa to be 
thought of. It is necessary that the MinIstry of Home 
Affairs, being the nodal Ministry, takn the initiative for 
scientific study of the Islands and, thereafter, makes B 
disaster management plan so that we may face any 
eventuality in future. Otherwise, it win be very difficult for 
us to face them as we live in the Islands, which fall in 
seismic zone." we do not foUow the system, which can 
provide information regarding earthquakes and Tsunami, 
there will always be problema. That wII be In the Interests 
of the 1aIands. 

Sir, I would like to say that there Ie the rehabIIilatIon 
package, which is before U8, and the work is going on. 
There ant some discrepancies; there are some lacunae. 
A good package also can have acme Iaamae. So, as 
and when they are detected, It wllbe the responsIbiIIIy 
of the Govemmant to rectify them. After all, what is the 
purpose of having it? What is the purpoee of providing 
such relief and rehabilitation? We want that our people 
should be reaetlled in a much better way than they were 
in the past. 

So, when we want to do that, we ahouId aee the 
ground reality or the ground aituatton. The ground reality 
is that the entire Andaman and Nicobar Islands was 
affected because of the earthquake and the following 
Tsunami. When the entire Andaman and NIcobar IaIand8 
was affected, there was a difference in degree of damage. 
In the Andaman district, agricultural land was atlected 
and there was damage to concrete hou8e8. In the Nicobar 
district, coconut trees got completely W8IIhed away and 
almost aU the deaths reported from that diatrict, 

So, we will have to 888 all this while providing 
assistance. What Is the assistance? The tribal Nicobaris 
live on coconuts. It is their only livelihood, and there is 
no other livelihood for them. " they are peid As. 20 per 
tree as the compensation, it will be a very laughing 
situation because As. 20 com.. to the cost of two 
coconuts. When the Defence acquired the lands, they 
paid them Rs. 5.000 per tree, When the Andaman and 
Nicobar Administration acquired the lands, they paid Ra. 
1,000 per tree. Now, they are proposing to pay As. 20, 
which is very much less. At least. the minimum amount 
should be provided as compenaatlon. 

In Andaman, there is no big landowner and they are 
only small and marginal farmers. They have onty 5-10 
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acres or 1·2 hectares of land. Their entire land is flooded 
with salt water. There was not only flooding of lands by 
salt water, but also their standing crops were lost. When 
this Is the position, payment of Rs. 2,000 per hectare as 
compensation for standing crops Is not fair and it is 
absolutely impossible for them to live. When we want to 
re-settte them, we should purposefully do it, and it should 
be better than the past. That is my request. 

I have :some suggestions to make. through you, Sir. 
As regards fisheries, there has to be a payment of Rs. 
1 lakh in cash to the affected fisherman whose dOngies 
and boats were fully damaged or lost. Immediate cash 
payment must· be made for the repair of boats and 
dongie8. Three months have passed since Tsunami struck 
and yet, they could not repair their dongles and boats. 
Replacement must be made of fishing equlpments of 
those flshemien who lost their fishing equipment. They 
should issue permit for collection of logs to those 
fishefmen who intend to purchase or make bongs dongies. 
They should aHow selection. of site for settlement of 
fishermen who lost their residential buildings. 
Compensation should be made to fishermen, seff-helf 
groups, unemployed youths, cooperative societies, vendors 
and fishermen. Immediate sanction must be made of soft 
loan under Rajiv Gandhi Fmancial Assistance to Tsunami 
affected fishermen. They should issue ration for six 
months. Even if their houses are repaired, they will have 
no income. So, how will they live? Sustenance Is 
necessary for them at this stage. They should get the 
damaged cold storage repaired. As regards agriculture, 
they shOUld immediately announce a package of 
assistance to farmers whose crop and plantations are 
affected due to Tsunami. They should allot alternate hifIy 
land whose lands are affected due to Inundation of sea 
water. They shoutd issue ration to an affected farmers 
for a minimUm period of one year or till the land is 
reclaimed. 

• The Government should provide employment to 
at least one member frOm the affected families. 

• Payment of compensation of Rs. 30,000 per 
hectare of paddy and vegetable. 

• Payment of compensation of at least Rs.8.25 
laktJ per hectare for coconut tree to the tribals. 

.• Payment of compensation of Rs. 50,000 .to 
affedecl Government servants. Many G· ''1emment 
servants are also affected by this caJarr.lry. Some 
Government servants who are still working. have 
seen their wives 3nd children being taken away 

by the tsunami. Since they are the Government 
servants, they should not be discriminated. 

• Payment of compensation to affected 
shopkeepers and sanction of soft loan. 
Compensation of Rs. 1 lakh to fully damaged 
building. Payment of compensation to partially 
and minor damaged building. 

• Sanction of soft loan for vehicle owner who lost 
their vehicles for replacement. 

• Due to tsunami, economic conditions of most of 
the families were affected. Therefore, a fresh 
BPL survey may be conducted to re-determine 
their economic status. 

• Immediate arrangement for payment of national 
security amounts to orphans and widows. 

• Repairs of damaged infrastructure on prior'ity 
basis under time bound programme. This work 
is going on but some more speed is necessary 
because rain is coming very fast. 

• To provide employment to affected families under 
Food for Work or Employment Guarantee 
Scheme. I understand that the Andaman and 
Nicobar districts, having remote and backward 
~erritory, were not included in the 100 Days 
Employment Scheme. I request that these two 
districts should be included immediately so that 
they can benefit under the Food for Work or 
the Employment Guarantee Scheme. 

• Marketing of agricultural produce like areca nut 
and coconut should be immediately undertaken 
and growers helped. 

• Stay legal action for recovery of outstanding loan 
of affected families. 

• Waiving of interest on loan up to Rs. 2.5 laktJ 
including PMRY and other loan sanctioned under 
Rural Development Programme. 

• Development of allotted grazing land under Rural 
Development Scheme from PRI Fund Scheme 
considering the acute shortage of grazing land 
due to tsunami. 

• Issue of fodder and cattle feed on subsidised 
rate till the allotted grazing land are developed. 

• Permission to affected families for collection of 
logs from standing trees on their allotted land 
for construction of building and proper 
development of plantation crop. 
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• Repair of sea well on emergent basis, as there 

is inundation of seawater into the paddy field. 
Therefore, a re-survey be conducted to include 
all those affected for reclamation besides 
providing sluice gates at vulnerable points. 
Automatic sluice gates drain out accommodated 
water during low tide and gate closed during 
high tide. 

• All the vacant posts under plan and non-plan 
should be filled in immediately. The Government 
of India was kind enough to withdraw the ban 
on recruitment in public service for Andaman 
and Nicobar. Moreover, the Andaman and 
Nicober Administration may be advised to take 
into confidence the Panchayati Raj Institutions 
for better implementation of Government policies 
and programmes. 

These are some of the requests that I have made to 
the hon. Home Minister and the Govemment of India. I 
would like to mention categorically that the amount of 
Rs. 821 .88 crore which has been sanctioned for the relief 
and rehabilitation work is really unique. I would like to 
thank very much to the country, the Parliament and the 
Government for this. 1 thank once again for giving me 
this opportunity to speak. 

MR. CHAIRMAN: We have a list of 40 speakers. 
Therefore, I would like to request to all the speakers to 
be as precise as possible. 

DR. SUJAN CHAKRABORTY (Jadavpur): Mr. 
Chairman, Sir, I thank you for giving me this opportunity. 
At the very outset, I would like to thank Mr. Rupchand 
Murmu for initiating this discussion. The issue has really 
been very important for the entire nation. The issue of 
natural calamity has come up again due to the two 
unpreacedented happening-one is Tsunami and its 
effects and the other is avalanches and snowfall in Jammu 
and Kashmir and other States. 

In our country, obviously natural calamity is 
manifested mostly in flood and drought. Basically, it is an 
annual happening in the country. There are a very few 
countries which are having natural calamity every year 
and every time. In fact, our country is facing natural 
calamity twice or thrice a year. It is facing different sortS 
of calamities which is very unfortunate for our country. 

I would like to concentrate on Tsunami and Its effects. 
There is no doubt that the country is shocked. More 
than three lakh people have died world over. In our 

country also, the figure is huge. Mof8 ImpotWrtIy around 
10,000 people have died and more than 50 Iekh people 
have been affected. The official figure ,of the death toll 
may be more than 10,000, but according to the unofficial 
sources the death toU is much more. The detailed report 
has not been gathered by the officials at the very etart 
of the incident. What I would Iik. to say is that when on 
26" December, the incident broke up, the entire country 
saw a total unpreparedness. I must congratulate the 
Government of India. There Ia no doubt that the 
Government has tried very sincerely. It is a fact. The 
Prime Minister himself rushed to the affected 8I88Sbe It 
Andamena, be It Tamil Nadu be It Kashmir and the 
Government has tried to gear up the entire activiIiea. But 
still because of unpreparednesa. it oouId not be reflected 
in the total action. It aI80 appIie8 to different orgaJ IiaIdions, 
State Govenvnents and NGOs. I come from West BengeL 
The State Government of West Bengal tried to help 
people in Andamans. The Mlnistere and Members of 
Parliament stationed thems.lv.s at Andamana 
consecutively for one month. The Involvement of people 
and dlferant NGOa has been major. SInce tI Is a calamity, 
this is a right type of action that we could have ........ 

Mr. Chairman, Sir, I personally beIiewI that the stand 
taken by the Government at the oUI8et was very correcl 
Rather than begging for foreign aid to overcome the ... 
effects of this disaster, the way our Government ex .... d.d 
our support to the victims of this calamity in other 
countries was truly commendable. It was In keeping wiIh 
the true traditions of India. While we ourselves were at 
distress, we were amongst the first few nations to rush 
in aid to countries like Shri Lanka and Indonesia to 
support them in their distress. My friends have already 
said about this. From all over the country people have 
contributed ~ to the PrIme Minister's Relief Fund 
for this cause. The Government of West Bengal, clfferent 
organisations and groups have collected money and 
contributed to the Relief Fund. People took the Initiatives 
themaeIvea to collect money In the streefII In order to be 
able to effectively contribute to the FLI'lda of the Prime 
Minister and of the Chief Minister. The local people, be 
it in Andaman or at Tamil Nadu had taken the initiative 
to help In whatever manner possible to help the victImS 
of this natural calamity. 

Sir, I would be failing in my duty If I do not refer to 
an incident that took place In Tamil Nadu. Today, In the 
country, most unfortunately on different oocaaions we try 
to divide this country on Ones of religion and communItY, 
But the Incident in Tamil Nadu has a poeItIve aspect. In 
a Village called Parangepettl In Cuddalore di8trict In Tamil 
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Nadu, which Is basically a Muslim dominated viflage, the 
people who were affected, partlcularty the fishermen 
mostly belonged to the Hindu and Christian community' 
The Muslims of that vUlage had a Mosque Com. 
and at the time of the disaster, they took the initiative to 
evacuate the people from the area, took them to safety 
places and gave them shelter. Around 7,000 people, 
mostly belonging to the Hindu and Christian communities 
were given shelter by them. ' 

MR. CHAIRMAN: Please conclude now. 

DR. SUJAN CHAKRABORTY: Sir, being the first 
speaker from my Party, I was told that I would be allowed 
15 minutes time and I have prepared in that way. 

. MR. ~HAIRMAN: The total time allotted to your Party 
IS ten minutes. You have already taken eight minutes. 
Now, tell me, what should I do? 

DR. SUJAN CHAKRABORTY: Sir, I would then stop 
here. 

MR. CHAIRMAN: I have already told you that there 
are 40 speakers to speak on this subject. So, please be 
as brief as possible. 

DR. SUJAN CHAKRABORTY: These 7,000 people 
were given food and shelter by them. Even a marriage 
of the Muslim community was cancelled and the food 
meant for the guests were served to the victims of this 
disaster, I believe, we should welcome such incidents 
and we, the politicians should take a lesson from this 
incident and try to purify ourselves and imbibe such spirit 
of fratemlly. 

Sir, now the question Is, why did such a devastating 
incident take place? We know the scientific reasons for 
it, but I do not wish to go into those details. Many 
mysteries of the earth are yet to be uncovereq. The 
movement of the tectonic plates resulted in the release 
of huge energy, to the extent of 2.0 exajoules which Is 
equivalent to 150 Iitres of water boiting for the entire 
people of the world. It is huge energy. Oscillation of the 
earth has also been to the tune of 20 to 30 em. The 
topography of the seabed has also changed. This may 
be the fourth biggest natural disaster since 1900 and the 
biggest natural disaster after Alaska in 1964. So, the 
gravity ot this disaster could well be estimated. My 
question is, could It not have been predicted? 

Science has developed to an extent that if we gear 
up ourselves, things can be managed. We are a natural 

calamity prone area and these areas are within seismic 
zones. So, could we not prepare ourselves? In fact, we 
did not join the organisation of 26 countries of the Pacific 
Ocean zone. But in this case also, I an sony to say that 
the United States National Ocean and Atmospheric 
Administration called the NOAA had the information and 
they had predicted it. And they had passed the information 
to the military base of Diego Garcia and they prepared 
themselves as to what to do. But that information has 
not been passed to other countries and to our country 
as well. Even a radio message could have been given. 
It is very unfortunate and shameful on the part of very 
big country and it cannot be accepted. The initial response 
was that they had proposed to give 35 million dillars as 
support which is their breakfast expenditure in Iraq. In 
fact, they did not take it up property. It is very much 
insulting that even the International Monetary Fund have 
announced adjustment of repayment of Indonesia which 
is due in February. 2005 but not waiving. So, the 
international community. majority of them, have been 
taking it very seriously. But all of then have not responded 
property. We should also keep it in mind. 

I would like to place three other points here. One is 
the natural calamity. Causation is natural. But is the effect 
natural? No. Effects are not natural. We see that the 
effects of such incidents are more on the poor people 
and more on the less prepared countries. We will just 
take the example of parts of USA and Europe which are 
earthquake prone areas. But you will hardly find that 
much casualties more than 10,000 there. We had the 
casualty as 2000 in Uttarkashi in 1991. Latur had a 
casualty of 9000 in 1993. It was more than 10,000 in 
Orissa's Supercyclone and 13,000 plus in Gujarat 
earthquake in 2001 and more than 10,000 in the Tsunami 
of 2005. Such is the devastation I Hurricances are 
happening more often in Japan and East coast of America 
but no such devastation happens there, Why? The 
average annual natural disaster kills in Japan is 63 and 
it is 2900 in Peru. Why is it so? The earthquake in 
California took place almost at the time of Latur 
earthquake but they had much less 
casualty ... (Intenuptions) 

MR. CHAIRMAN: Please conclude. You have already 
taken 15 minutes whereas only ten minutes was allotted 
for your Party. Please conclude now. 

DR. SUJAN CHAKRABORTY: Sir, practically, the 
question of disaster management is the most important 
thing. I would suggest only two points. One is, the first 
casualty was disaster management itself which I was liking 
to speak. It is total lack of coordination trom the civil 
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[Dr. Sujan Chakraborty] 
administration and the military administration. We have 
our National Civil Defence College and the National Are 
Training Institute of Nagpur but we could not gear them 
up. Disaster Management Authority is going to be formed 
and things should be looked into very categorically on 
the basis of rescue, communication, transport, people's 
involvement, etc. 

I woukt request you to consider Dr. Swaminathan 
Research Foundation and other organisations because 
much rehabilitation works are to the done on a scientific 
basis. PartlCularty, animals could understand it more. So, 
scientific research should be made in a proper manner 
that the forecasting and understanding of the whole issue 
can be done properly. 

{Translation} 

SHRI SHAILENDRA KUMAR (Chail): Hon, Mr. 
Chairman, Sir, I am grateful to you 'for providing me the 
opportunity to participate in the discussion on natural 
calamity raised by Shri Rupchand Murmu under Rule 193. 
You may caH it Natural Calamity or nature'£; wrath or 
nature's temper but it is one and the same thing. Any 
epidemic striking our country mostly through storm, 
thunderstorm, hailstorm, flood, drought, starvation or 
disease is called natural disaster. 

Just now several han. Members have expressed their 
views about Tsunami, particularly our han. Member Shri 
Manoranjan Bhakt from the Andaman-Nicobar has put 
forth his points in great details. Whenever volcanoes erupt 
in sea, it gives rise to Tsunami. Tsunami has been 
declared a national calamity in which various people, 
voluntary institutions, NGO's all the three wings of Army, 
hon. MlAs or MPs of various states have given their 
assistance. The victims of natural calamity particularly 
need affection. 

Mr. Chairman, Sir, an incident involving great loss of 
life and property occurs suddenly. This calamity strikes 
the poor more. Since the poor earns his livelihood 
struggling with every natural calamity, he becomes victim 
the most. The Tsunami which struck on 26 December at 
the speed of 800 Kmslhr. was a severe blow killing 
around 10,000 people. 7,921 people in Tamil Nadu, 107 
in Keraia, 105 in Andhra Pradesh, 900 in Andaman-
Nicobar and 579 in Pondicherry lost their lives. Besides 
this, around 1,65,000 people died in other countries. 
Indonesia was the worst affected as Tsunami started from 
there. Our country lost As. 5,322 crore and property worth 
As. 7000 crore. 

I . would like to urge that a scheme for Immediate 
reliefie pending with· the Government for the last three 
years. That scheme is related to providing mobile health 
services In the aircreft. 

15.59 hrs.. 

Linder this scheme, mobile facilities can be provided 
to a number of victims by landing a helicopter or aircraft 
at any place facing such calamity. Often, It happens that 
whenever some calamity strikes somewhere, a lot of Uvea 
are lost as It takes too mueh time In 8h1ft1ng the victims 
from one place to another or in bl'lnging them to the 
hospital. I am of the view that priority should be accorded 
to the mobile heaJth service scheme lying pending with 
the Union Government for the last three years so that. it 
can be pressed into service at the time of such caIamIIes. 

So far as rehabilitation of people is concerned, 
permanent houses of composite material should be 
constructed. The people rendered homeIea8 by T8Wl8mi 
are living in forastseven today. Permanent hOU88Il of 
composite material should be constructed for them so 
that they may got houses. 

16.00 tva. 

Secondly, there should not be shortage of funds for 
relief and rehabilitation work. I would like to thank the 
UP A Government for not taking tilly assistance from 
abroad and providing funds required to carry out relief 
and rescue operations after Tsunami. It should be the 
endeavour of aH of us to ensure that I\mds are utilised 
properly and the money should reach to the Tsunami 
affected people. It is being repot'led In the newspapers 
some times that earthquake tramoura ant sttU being felt 
in Andaman and Nicobar Islands. Thenllfore, Ihera Is a 
need to console and ba up the people Shere MCI when 
this issue was raised eatIIer here In theHouae .. that 
time also I had said that those people ehouldbe 
rehabilitated in true sense. The major problem before 
those people particularly the people who eam their 
livelihood daily is of food, clothing and 8heUer. 
Employment should be provided to euch people. The 
Union Government should provide for all this. The Union 
Government has already said that warning system ahouId 
be developed by the year 2007 so that we could get 
prior warning about storm or earthquake and people could 
be shifted to safer places and their life and property 
could be saved. 
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Second thing which I want to say Is that children 
have become orphan and rendered homeless in Tsunami 
affected areas and people are adopting them. I request 
that law relating to adoption should be relaxed so that 
such children could get support. The National Calamity 
Remote Sensing Agency is conducting a study in regard 
to loss suffered and it will give the figures in regard to 
loss suffered and the funds required and the number of 
people rehabilitated. All these thing win come before us. 
Calamity Management Authority should be set up so that 
we could provide relief and facilities to the affected people 
in real sense. 

{English] 

MR. CHAIRMAN: Please conclude. 

{Ttanslation] 

SHRI SHAILENDRA KUMAR: Sir, I am the only 
Member from Samajwadi Party to speak so I may be 
given more time to speak. 

Sometimes incidents of lightening in rainy season 
are heard. Twenty seven people have lost their lives due 
to lightening in Uttar Pradesh this year. This is also a 
major problem and we should do something for safety 
from it. Lightening conductors should be installed under 
trees and at bus stop as is done to save high rise 
buildings from lightening so that death caused due to it 
can be avoided. Sir, 44,000 stormy rains occur every 
day and 100 incidents of lightening occurs every second, 
we should be cautious about it. Only one or two days 
back there was rain in Delhi accompanied with hail storm. 
Crops have got destroyed in Uttar Pradesh due to hail 
stones and the farmers have got ruined. I would like to 
request the Union Government to sanction special 
package to Uttar Pradesh to provide relief to the farmers. 
BeSides we should also formulate an action plan to deal 
with drought and flood problem and to shift and save 
people living along river banks immediately in case of 
floods. Similarly in drought hit areas the farmers are on 
the verge of ruining. Assistance should be provided to 
them also. So the Union Govemment should formulate 
an action plan to deal with such natural calamities .. With 
these words I thank you for giving me an opportunity to 
speak, 

SHRI SITARAM SINGH (Sheohar): Mr. Chairman, Sir, 
a discussion on natural calamity is going on in the House. 
Hon. Mr. Speaker has granted permission for discussion on 
this topic, I would like to thank him for this. 

Sir, discussion is being held on natural calamity. We 
can divide it in t .... o parts--one, which is inevitable and 
strikes every year and the date and time of its arrival is 
a determinate occurrence and the other calamity which is 
not so and which strikes suddenly, like Tsunami. A lot of 
progress has been made in the whole world and India in 
the sphere of Science. I would like to ask the Govemment 
about the preventive measures have been taken by the 
Government of India to guard against the calamity which 
strikes suddenly? Whichever Government may have been 
in the saddle for the last several years, it could only iII-
afford to first wait for the storm/calamity to occur and 
then to know about it and devise safety measures instead 
of taking preventive measures. I would say it clearly that 
tragedies like cyclone and Tsunami took place in the 
country. I thank the Govemment for facing it with a strong 
will and providing relief to the people. But I could not 
understand one thing that there is no science in our 
country which can tell about the possibility of such disaster 
2-4 hours before it actually strikes? But, this did not 
happen. Thanking the Government, I would just say that 
they made a lot of efforts. Voluntary organisations, State 
Govemments and many other people also came forward. 
I want to suggest that concentration shoutd be on putting 
in place a calamity alert system to be followed by 
measures of dealing with the calamity. 

Secondly, I want to tell that some of the calamities 
occur every year with certainly. Many hon. Members have 
discussed it. I want to say that there are many States in 
the country where floods are certain every year. Our 
Bihar tops in it. Uttar Pradesh and Assam are also 
included in it but Bihar has the maximum share of 
clamities what was happening before independence, that 
I cannot say. But, the floods have been occurring regularly 
after the independence. Firstly till date the Govemment 
of India has no method to check the floods. Many dams 
were built and rivers were diverted. The dams have 
become old today but they are not being repaired. Rivers 
are full of silt but they are not being desilted. The work 
of inter-linking of rivers is not being done. Most 
importantly, emphasis should be given on spending 
millions of rupees on preventing measures in order to 
save the money on account of losses being incurred 
every year. Had any of the Govemments moved on this 
line and looked forward to a permanent solution, then a 
permanent solution could have been found and loss of 
crores of human lives could have been avoided. In Bihar, 
particularly in areas like Sheohar, Sitamarhi, Motihari, 
Betia, Oarbhanga, Madhubani in North Bihar and the 
whole of North Bihar is affected by floods every year. 
Quite a long discussion on it took place last year too. I 
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[Shri Sitaram Singh] 
want to tell clearly the losses incurred in that case but 
you will not allow more time for a discussion on that. But 
I want to suggest the Govemment that it should build 
high dams. The Govemment should link the rivers. You 
are doing the same on Brahmaputra. Preparations should 
be made with the technical advisor's help. The reason 
behind all the floods in Bihar is the rivers flowing from 
Nepal. Indian Govemment should hold talks with the Nepal 
GOl/emment so that a permanent solution of the problem 
can be found. Last time, hon. Minister had said during 
the discussion that millions of rupees can be spent on 
this but that expenditure should be incurred by making a 
national project. It seems that there is deficiency in the 
Government's thinking. I would like to say on this occasion 
that the Govemmentshould make preparation otherwise 
whole of the infrastructure would be lost. Farmer's crops 
get deluged, thousands of lives are lost, whole of the 
assets are lost and bridges are destroyed which are not 
compensated. In such a situation, I want to tell the 
Government to make serious effort solve this problem. 
The Government has adopted the district Sheohar but it 
could have adopted Sitamarhi under 'Food for Work' or 
'Sam Vikas Yojana'. Besides, destruction was caused in 
Motihari and Betia. Madhubani and DaJbhanga have been 
facing the same situation ... (/ntenvptions). 

Mr. Chairman, Sir, you have rung the bell but I have 
just started speaking. Kindly, give me some time. 

Mr. Chairman, Sir, I urge the Govemment that 
backward districts should be included in 'Food for Work' 
Scheme or Sam Vikas Yojana. HaR of Bihar has been 
destroyed by drought. It faces drought every year but the 
Government has not found a permanent solution for it. 
Ministers in the Govemment of India say that it is a 
matter of State Government but the State Government 
has no resources. The State Govemment will be In a 
position to do something only if the Centre provides 
resources. The State Government cannot provide for 
irrigation. The Government of India should consider this. 
In addition to natural calamity, there is irony of nature 
too. Bihar has witnessed ruination all along. 

Mr. Chairman, Sir, I will conclude after taking up 
two-three more points. Under natural calamity, a lot of 
damage is caused to the life and property due to 
hailstorm. The Meteorological Department of the 
Government of India never forecasts the hallstrom. H 
should tell through media that various places where 
hailstorm is expected. I consider this either a scientific 
lapse or the Government has become absolutely inactive 
in this matter. The GOl/emment never forms its opinion 

in this regard. When the storm wll/come only after that 
some action wiH be taken in the name of relief. It is my 
suggestion to the Government that itahould consider 1t 
seriously. The farmers will benefit if they can get prior 
information of hailstorm. 

In the end, I wanted to say many things but cannot 
do so because of the constraint of time. Besides, fighting 
with the natural calamity. the Government should look for 
a permanent solution of the known problems. 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur): 
Hon. Chairman, Sir, I thank you very much for giving me 
an opportunity to participate in the discussion on natural 
calamities in the country. 

Sir, I thank the hon. Prime MInister and the hon. 
Home Minister for taking immediate steps to deal with 
the devastation caused due to Tsunami waves In our 
country. There is no other arrangement with Union 
Govemment except the Prime Minister relief fund to deal 
with natural calamities which causes large scale loss of 
life and property. The Union Government does not have 
any department to monitor the utilisation of the assistance 
amount provided by the Union Government or to 
implement the relief programme property and to ensure 
that assistance actually reach to the affected people. The 
Union Government does not have any particular 
department to monitor this. We carry out relief operations 
with the help of Army. When the local administration or 
employees do not co-operate with the army or fail to 
provide prompt assistance in that case army cannot carry 
out the rescue and relief operations to the desired extent 
despite availability of resources. They cannot utilise their 
capacity to the fun in absence of a special cell or for 
want of desired cooperation. Sir, through you, I want to 
say that we should set up a special cell to deal with 
such natural calamities occurring in the country. Natural 
calamity can occur anywhere and anytime. We should 
have a large cell to deal with natural calamities allover 
the country so that it can tackle such incidents occurring 
anywhere in the country with the help of its unit. 

Mr. Chairman, Sir, many natural calamities occur at 
small scale and in a particular region and affect a Iimiled 
area but the impact may be very severe causing lou of 
fife and property. Be it the Math of drought, hall ·storm, 
flood or incident of sudden outbreak of fire that cell· can 
be pressed into service to control these incidents also. 
Natural calamities like earthquakes in GUjarat devastation 
of· Tsunami in 80UIhern parts or heavy snOWfaU and 
landstidlng In Jammu and Kashmir have occurred at large 
scale in our country. 
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Mr. Chairman, Sir, till date we have not been able 
evolve a system so that we can give prior waming about 
natural calamities likely to occur at various places In the 
country to enable ourselves to prepare relief and rescue 
programmes in advance or keep ourselves ready to deal 
with such incidents. 

Sir, recently there was heavy hailstrom in Uttar 
Pradesh in Bundelkhand and Purvanchal and particularly 
in my Fatehpur district parliamentary constituency where 
crops of the farmers of more than two hundred villages 
have been damaged completely. They did not get time 
even to pick up a Single grain from their fields. Roofs of 
their houses made of unbaked tiles collapsed. There is 
devastation of every sort. The compensation provided by 
administration is inadequate. I want to bring to the notice 
of the Government that rate of compensation to the 
families affected by natural calamities is too meagre. I 
request and demand that it should be reviewed and i.n 
true sense it should be determined so that the farmers 
who have taken loan to purchase seed and fertHizers 
and in case his crop is destroyed due to heilstorm, they 
should be compensated to the extent of loss suffered by 
them. 

Sir, today situation is such that the crop of farmers 
has been destroyed due to hailstorm and they do not 
get even a single grain from their farm a serious problem 
arises before them. They camot repay the loan taken by 
them for seed and fertilizers. They cannot marry off their 
sons and daughters and they do not know as to how will 
they feed their family till the next crop. That is why the 
farmers affected by hailstrom are campelled to commit 
suicide because they have a bleak Mure before them. 

Sir, through you I would like to request the 
Government that there should be proper arrangement to 
provide adequate compensation to the families affected 
by natural calamities and rescue and relief operations 
should be carried out expeditiously. Therefore, it Is 
imperative to set up calamity management authority for 
this purpose. I demand this and hope that this will be 
set up and thank you for giving me time to speak. 

·SHRI A.K.S. VIJAYAN (Nagapattlnam): Hon. 
Chairman, this august House is now discussing under 
rule 193 about the natural calamities that affect our 
country. I would like to express my thanks to the Chair 
for providing me with an opportunity to take part in the 
discussion to record my views on beha" of Drevida 

• Translation of the speech originally delivered in Tamil. 

Munnetra Kazhagam. After the formation of our UPA 
Govemment efforts are on to set up a Natural Disaster 
Management Authority. I thank the Govemment on behalf 
of our party DMK. 

When it comes to natural disasters, we witness as a 
continuous tale floods on one part of the country and 
severe drought in another part of the countly. But recently 
we witnessed a shocking devastation in the form of 
tsunami. It might have caused great destruction in many 
parts of the world time and again but the one we 
witnessed recently in Tamil Nadu was a great calamitous 
havoc in the recent history especially in the sulH:ontinent. 
Coastal areas of Tamil Nadu had to bear the brunt and 
Nagapattinam district in my constituency was the worst 
hit coastal district in the southem peninsula In and around 
my constituency alone more than 8000 people have died 
due to unundating tsunami that hit with swallowing waves. 
In our Nagapattinam district alone about 6000 people 
have died. In all about 6500 people have lost their lives 
due to this devastation that hit the sea shores of my 
constituency. 

From Kodiakarai to Kollidam the writ of tsunami ran 
large leaving people high and dry. The enormity of the 
casualty and the extent of destruction and devastation 
were huge in these coastal belts of Tamil Nadu. The 
pilgrimage towns Uke Vehankanni and Nagore were the 
worst hit in the sense that more than a thousand people 
have died in each of these religious shrine towns. When 
such a vast destruction took place there was no 
immediate response from the State Administration to 
ensure that those who were stili alive under the debris 
were saved. Some were even caught alive under mud 
and died due to delayed rescue operations. At this 
juncture I heartily thank our hon. Prime Minister, hon. 
Chairperson of the AdviSOry Council to the UPA 
Govemment Smt. Sonia Gandhi who had deputed Central 
Ministers to rush to the tsunami havoc hit areas Union 
Ministers Thiru Dayanidhi Maran, Thiru T. R. Balu, Shri 
Mani Shankar Aiyar, Thiru Raja were aU there immediately 
to console the people affected by that sudden and 
shocking national calamity. In fact the reHef measures 
gained momentum only after the visit of Central Ministers 
to the affected areas. If waves came like a mountain it 
is tsunami, if mountainous force comes like wave after 
wave it is Jayalalitha's corruption tsunami. A sizeable 
amount of funds meant for tsunami relief work were 
cobbled up by Jayalalitha's AIAOMK men and ruling party 
people that is those who are in power there in Tamil 
Nadu. Our party DMK's leader and our alliance leader in 
Tamil Nadu Dr. Kalaignar Karunanidhi has enlisted all 
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such mishandIings and misappropriatio with documentary 
proof and evidence. I feel it is my duty to record some 
01 them here. In Vedaranyam area the relief assistance 
was taken away in the name of God. In Nalu Vethaapathy 
in Vedaranyan Taluk, as relief assistance a sum of As. 
4000 was given away to one Pethannasamy slo 
Servarayan. On enquiry it was found out that the address 
given was that of a temple. A granite statue has received 
As. 4000 as tsunami relief. The money in fact has been 
pocketed by an AIADMK worker in the name of God. 
Similarly. tsunami relief assistance was given away in 
the name ofa CAPF constable Shri Saravanam slo 
Saminathan who was actuaHy on duty away in Punjab 
and was not at all there when tsunami hit the coasts of 
Tamil Nadu. tn fact Government of Tamil Nadu has not 
given tsunami relief allowance to any.of the Government 
employees in the worst hit Nagapattinam district. In a 
village called Pushpavanarn, in the name of tsunami relief 
help there were corrupt distribution of money as 'ageless' 
wonders. Because, Veerapandian slo Balasubramanian, 
Manikandan slo Dhanapalan, Satish Kumar slo Chandra 
Sekharan and Vasantha Kumar slo Chelladurai are shown 
as eligible beneficiaries. But they are all tiny children 
aged 2, 3, 4 and 4 respectively. Hundreds of such cases 
are there. 

Even landless fanners have been extended with relief 
assistance as if they were compensated for crop loss. 
This is continuing even now. In Aru Kaatu Thurai, 
Kodiakkarai and Pushpavanam the total number of boats 
are not more than 200. But the Government there in 
Tamil Nadu claims to have given relief assistance for 
1500 boats there. In Nagapattinam district alone lakhs of 
rupees have been taken away by AlADMK which is a 
greater swallow than even that of tsunami. Even in 
contracts that have been given for relief and 
developmental work, only the local ruling party men have 
an upper hand. There also the completion of such wor1t 
is far from being satisfactory. Crores of rupees mobilised 
by NGOs that reach those affected areas are also not 
spared from these grabbing hands. Corruption-free 
approach is a rare commodity now. Even in humanitarian 
work inhuman greed is rampant. I wish to draw the 
attention of the Union Government to look into this in 
order to ensure that really needy are not deprived of 
much needed help and assistance at this juncture. 

In Nalu Vethapathy village the total number of family 
ration cards is 709. But the assistance is extended to 
1161 famities. Similarly in Peria Kuthagai village the 
existing cards are 667 but 685 are shown as beneficiary 
families. Likewise, Aru Naatu Thurai is another village 

with 667 family ration cards but It Is recorded that 
thousand families are the beneficiaries. In Kovllpathu 
existing number of family cards 670 but the beneftciaries 
are 717. In Vella Pallam 1321 family card members are 
there. But the beneficiaries are shown to be 1415 In 
number. In Kodia Karai it is no different. Instead of 426 
it is inflated as 667, In Vetta Karan lruppu total family 
cards of 1949 is increased as 2622. In CuddaJore, the 
affected fishermen have gone on road blockade agitation 
yesterday because they could not get any meaningful 
and lasting relief assistance so far. They were aU lathi 
charged and brutal attacks on them were let loose by 
the Government of Tamil Nadu. I urge upon the Union 
Government to safeguard the interests of those worst· hit 
fishermen. 

When it comas to conatruction of dwelling units, Union 
Govemment has proposed to extend an assistance of 
~. 40,000 each ... {lnl9nupt1ol1$). 

I would like to point out that this is not sufficient. Normally, 
even for changing the roof of crematoriums As. 35,000 
is given from MPLADS funds. Hence I urge upon the 
Union Government to enhance the amount of this 
assistance from As. 40000 to As. 50000. When they are 
provided with well constructed houses QUe must be taken 
to ensure their safety and security. Construction and 
building materials must be of standard quality. Because 
the rehabilitation must be a lasting one. 

Sir, the vast extent of damage and destruction we 
witness in places like Mayiladuthurai, Chidambaram, 
Cudclalore, Chengleput, Chennai, Sriperumbudur and 
Kanyakumari have shattered the lives of many. Hence I 
urge upon the Government to provide boats, fishing nets 
and needed help to carry on with their traditional 
livelihood. 

Our leader Dr. Kalaignar had appealed for providing 
permanent residential complexes for fishennen and their 
families and they must get their occupational tools and 
vehicles as their losses are insurmountable. 

Urging upon the Govemment to provide relief to the 
families of missing persons and salt manufacturers also, 
let me /n1)ress upon the Govemmentto take effective 
steps to seek recourse to saIlnated cultivable lends at 
the earliest. 

With this, I conclude. 

SHAI B. MAHT AB (Cuttack): Thank you, Sir. 
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I am stlJOding today to take part in the discussion 
under rule 193 which has been raised by Shri Rupchand 
Murmu regarding natural calamities in the countJy. 

Of course, Tsunami is a point for discussion today 
but at the same time the other natural calamities of high 
intensity also need to be discussed as a part of this 
discussion. 

It is gratifying to not that the Twelfth Finance 
Commission, in its Report, has recommended specifically 
the inclusion of pest attacks, landslides, avalanches and 
cloudbursts as natural disasters in addition to cyclones, 
droughts, earthquakes, fires, floods and hailstorms as 
natural calamities. These are the natural calamities 
identified in the Report of the Twelfth Finance 
Commission. All natural calamities other than drought are 
supposed to be dealt with by the Ministry here in this 
Affairs. 

As has been rightly pointed out by some hon. 
Members here in this House, drought is slow death and 
drought affects large parts Of our country but the system 
of identifying areas affected by drought take quite a lot 
of time. By the time the Government or the administration 
wakes up to the situation, a lot of damage is already 
done. No Ielief or rescue measure is taken up instantly 
as it happens in the case of cyclones, earthquakes, floods 
or any other types of natural calamities. Therefore, I urge 
upon the Government to take this into consideration. 

The idea that has been put forth by the Twelfth 
Fmance Commission in its recommendation, as has been 
accepted by the Govemment. to include all these new 
items as natural calamities is going to be operative from 
April 1, 2005, for the next five years. 

This will be a great help to different States which 
are affected by natural calamities. We heard about it in 
the hon. President's speech and subsequently, of course, 
in the Budget also. It is proposed that a Dis~ster 
Management Authority is going to be created. Accordln~IY, 
a Bill is going to come, to build a institutional m~hamsm 
which will have powers for undertaking prevention and 

. peets of mitigation measures. These are the two m~Jor ~ 
that Disaster Management Authority, and It Will deve~p 
the mechanism for ensuring preparedness, capacity 

. kinds of building and co-ordinated response for vanous. . 
disasters. This will be a Central legislation which Will 
provide for constitution of a National Disaster Manage~nt 
Authority under the Chairmanship of the hon. Pn~e 
Minister. We expected that the Disaster Management Bdl, 

2005, as has been proposed, would be coming up during 
this first part of the current Budget Session. As this is 
the seconc:f.last day of the first part of the Budget Session, 
we hope that it will be brought in the second part of the 
Budget Session. Of course, when that Bill comes up for 
disc'JSSion in this House, we will be discussing It in detail. 
But I would like to draw the attention of the hon. Minister 
because the calamity which struck the Indian Ocean Rim 
countries, be it Indonesia, Maldives, Sri Lanka, Thailand 
or Andaman and Nicobar Islands and our mainland, it is 
of a very large magnitude. There is no doubt about it. 
But there are certain issues which need elaboration to 
be discussed at this level. 

Here I would like to draw the attention of this House, 
through you, on the deadliest tsunami. The recorded 
history of our human civilisation of deadliest tsunami is 
of 1883 which struck Indonesia's Krakatoa volcano which 
killed an estimated population of around 36,000 people. 
The speed at which tsunami travelled varies. Deep Ocean 
tsunami travels fast. The Chilean tsunami hit Japan 
without affecting any other islands in the Pacific. It 
travened for about 22 hours and it killed thousands of 
people in Japan. The earliest tsunami in our eastem coast, 
in fact, at Car Nicobar Islands, was on 31 81 December, 
1881 and the recent one, other than the one which we 
faced on 26th December, 2004, was on 26th June of 
1941. Indian Ocean's plate movement has rendered India's 
coastal areas vulnerable to tidal service for the next 100 
years. As a resuh, the Central and the State Governments 
need strong policies to regulate these high value economic 
zones. 

Recently Shri S. Ramchandra, the Director of the 
Institute of Ocean Management, based at 
Tiruvananthapuram, has said one thing. This is a very 
serious issue and I hope that the Government will respond 
to this. 

He has mentioned the oil and gas explorations may 
be one of the reasons for the changes in the earth's 
core. I think the Ministries of Ocean Development and 
Science and Technology, which are involved, are looking 
into this matter. They should come out with some 
statement on this. The Indian Ocean rim countries should 
become aware of this. India incurred relatively lesser 
damage, no doubt, than its neighbours along the Indian 
Ocean Rim because we find that from the Gangetic basin 
a deep gorge runs through the Bay of Bengal from the 
Bengal coast to Maldives and that has protected the 
mainland to a certain extent. 
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But, at the same time, I would like to draw the 

attention to the magnitude of this incident which has 
aHected us. This tsunami has obliterated the air and naval 
bases at Campbell Bay at Car Nicobar; it has endangered 
nuclear safety at KaJpakkam; it has induced intenuptions 
at the Interim Test Range at Balasore in Orissa and it 
has affected the operations of the Eastem Naval 
Command. This was the magnitude other than the loss 
of life. and property. These are some major issues which 
also should be taken note of. I think there is a need for 
the military preparedness as well as there is a necessity 
to build a disaster management by the civil administration. 

I, now, come to another important aspect. From 
Orissa's super cyclone of 1999 to the earthquake in Shuj 
in Gujarat in 2001, the flow of information was identified 
as the single most important system that needs to be 
made more effective in practice. The super cyclone and 
the earthquake exposed the serious limitations of our 
country, in India's system of preparedness. India has no 
national disaster management policy. During the crisis, 
the State is in charge and Centre offers financ:iaI and 
material support. Different Ministries dealing with disaster 
rather creale administrative crisis during the calamity. The 
disasters are treated as one-time crisis and the disaster 
management is a non-Plan expenditure. There are the 
five points which, I think, the Govemment should address 
and should take steps at the eartiest to mitigate the 
problem. 

I would like to draw the attention of the Minister of 
Home Affairs here that there is a need to have a 
Secretary-level officer who should look after the disaster 
mitigation. Unless that is done, you cannot deal with the 
problem cohesively. 

The earthquake which occurred in the shore of 
Sumatra has created the tsunrnai which hit the S0uth-
East Asian countries. It travelled for more than four hours 
to hit our mainland and Chennai was witness to the 
gravest disaster. 

If the information could have been suppned to Tamil 
Nadu and to other affected areas of Kerala and Andhra 
Pradesh. I think, the human casualties would have been 
much less. Therefore, I would insist that changing the 
State Department of Relief and Rehabilitation into 
Department of Disaster Management will not help unless 
they take up the responsibility of looking at the whole 
cycle of disaster management, that is, prevention, 
mitigation, preparedness, response, relief and rehabl1itation. 
If all the'-..e six aspects are taken Into· account, then only 
we can meet the natural disasters. 

There is also a difference between a natural calamity 
and a national calamity which is to be treated 88 a natural 
calamity of high Intensity. I think, other Members will 
speak in detail about it. We expect a· good reaponae 
from the hon. Minister of Home Affairs. 

MR. CHAIRMAN: Please conclude now. There is a 
good number of Members who want to speak on this 
subject. So, there is not much time. 

SHRI S. MAHT AS: Sir, I would conclude by saying 
that Orissa has been affected by all types of natural 
calamities. Orissa also falls in the aeIsmic zone. Therefore, 
Orissa should get proper attention when a decision is 
taken on natural calamities and aI80 natural caIamItie8 of 
national importance to enhance NCCF and ORF. 

[Tmns/8lionj 

·SHRI M. APPADURAI (Tenkasi): Sir, at the outNt 
I would like to thank the Chair for giving me an 
opportunity to speak on behalf of my party Communist 
Party of India. this House is not discu88ing about the 
natural calamities in the country. Sir, there can be several 
countries in a continent But If there is a country that in 
itseI is a continent, it is India. Here we find mountain 
ranges covered with snow throughout the year. Vast 
deserts are there. A long stretch of coast line is aI80 
there. Our country is situated in a tropical region as a . 
meeting point of all the weather conditions. W. have the 
western ghats that are one of the ancient mountain ranges 
of the world. We have youngest mountain terrain of the 
world and that is our Himalayan ranges. Sir, my 
constituency Thenkasi is situated in the westem mountain 
ranges of the country towards its southem tip. I repreeent 
the people of that region which was the cradle of an 
ancient civilisation an ancient race and an ancient 
language called Tam~ culture and civilisation Tamil race 
and Tamil language. Podhigai hills from where Tamil was 
bom is around my place. Nature's plenty and bounty is 
there. May be because of that nature's fury also shows 
up because ours is a wide and vastly varying environ. 
Sir, it is natural that our country is prone to aU kinds of 
natural disasters because of its geographical location. 
Cyclonic storms, Earthquakes, occasional tsunamis and 
avalanches, rains and floods and also drought are the 
calamities that hit hard the people in so many ways. We 
have learnt from history that tidal waves have swaIowed 
Lenuia or Kumar! continent of yore that had great Tamil 
kingdo!ilS. The tsunami tragedy is a shocking disaster that 
has chwn the IIIIermn d the people not r:Jlt.j from our CCU1IIy 
but from the entire WOItI cornmt.I'lity. We are discussing at 
length Its impact and the needed relief mission. Sir, 

• Translation of the speech originally delivered In Tamil. 
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unpredictable devastation and destruction come out of 
stonns, quakes and tsunamis. But rain and floods and 
drought can be forewarned. Hence I urge upon the Union 
and State Governments to take preventive measures 
ensuring a well coordinated viable mechanism. Sir, if we 
had ensured mangrove forests along the sea coast we 
could have considerably reduced the impact of tsunami. 

Sir floods can be overcome with effective water 
management. Drought can be overcome by timely 
intervention that can be gauged immediately after the 
failure of monsoon. Sir, tsunami the worst tragedy that 
had caused great havoc has affected the coastal areas 
of Tamil Nadu, Andhra Pradesh, Kerala and Andaman & 
Nicobar Islands. Though the governmental agencies failed 
to rush in immediately, the general public and NGOs 
came with help and right humanistic attitude. We could 
have contained the loss of lives and property in the 
tsunami tragedy and managed well the relief wolt( had 
we constNcted cyclone shelters in the sea coasts already. 
Similarly. had we identified effectively in advance the 
earthquake-prone-areas we could have ensured 
construction of houses in those fau" line areas in an 
appropriate manner adopting suitable technology and 
techniques. 

I would like to state that the people of those affected 
areas were gready consoled and touched by the gestures 
of the Centre both in the fonn of visits to the devastated 
sites by the hon. Prime Minister, Union Ministers and 
Central teams and by the announcement of relief 
measures and allocation of funds. 

16.54 hrs. 

(MR. DEPt/TY-SPEAKEfI in the Chail) 

There is a proposal under consideration to construct 
a huge wall on our shores to protect our coastal areas 
from the possible tsunami in future. I do not buy this 
argument. Instead I would like to give a word of caution. 
I would like to point out what had happened to walls 
around Portuguese Fort in Porto Nova or Parangipettai 
and the Government constructed wooden wall structure 
around Mamallapurarn shore temple. After the tsunami, it 
was found out that the recently constructed wall structures 
had been washed away but not the age old structures 
which had been raised with an exclusive technology that 
stood the test of time. The present rulers of Tamil Nadu 
evince keen interest to raise a wall on the entire stretch 
of Tamil Nadu coast. They may be hell bent on this as 
their intent is not so clean. They may be thinking in 
tenns of amassing weaHh by way of misappropriation in 

crores. Our popular poet late Pattukkottai Kalyana 
Sundaram sang. "The legislators as when they try to end 
pilferage by legislating, 

The decisive band of looters continue unabashedly: 

Hence I urge upon the Union Government to see through 
the game and never give scope for those who are adept 
in misappropriation and never give in to their demands 
to construct a long coastal waH. 

We face recurrent disasters in the fonn of both floods 
and drought They devastate the country one and the 
same time when one part of the country suffers floods 
another part of the country is gored by the grip of drought. 
According to Mahakavi Subramanla Bharathl, ever flowing 
perennial rivers are there in this country called Bharath. 
Every year we spend In lakhs and crores to mitigate the 
sufferings of the flood affected people both on the banks 
of Ganges and Brahmaputra. At the same time there is 
a strong plea for As. 1000 crore from the southern States 
of Tamil Nadu to over come drought and near famine 
situation. If we had efficient water management and water 
engineering with amicable water sharing fonnula much of 
our flood havoc could have been averted. That is why 
our national poet Bharathl as a visiOflary said that we 
can make our country fertile by way of linking the mighty 
river Ganges with Cauvery. I am not going to urge upon 
you to link immediately Ganga with Cauvery. But you 
can immediately go in for linking rivers of the south. That 
would help the people of southem States especially those 
who live in drought prone areas in a big way. I urge 
upon the Union Government to take concerted and 
coordinated efforts in this regard. Sir, both floods and 
drought can be fore warned and assessed in advance. 
Once monsoon fails we presume the impending danger 
in the form of drought in months to follow. Timely 
interventions are still lacking to overcome the evil effects 
of drought Do we act immediately? It is only after the 
time has run out, our drought relief wolt( starts. But in 
the meantime the farmers and agricuHural wolt(ers meet 
with huge loss to the tune of lakhs and crores of rupees. 
We need to have preventive strategies in place. The 
Government must remain a safeguarding one before the 
disaster could occur. Improving water resources, 
channelising water canals, ensuring effective water 
management could help overcome the impact of drought 
on our economy and the economic activity of the poor. 
Mega water reservoir projects have helped us to remove 
drought in certain areas. Hence I urge upon the Centre 
to pursue them. Hon. Chairman Sir, the recent tsunami 
has taught us a lesson. 
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Sir, give me few more minutes to complete my 
speech. 

The lesson that the tsunami has taught us is that 
there is no system in place called preparedness to meet 
any kind of natural disaster. Tsunami has shown that our 
country is not at all prepared. Sir, before governmental 
schemes are implemented I would like to impress uPOO 
you a particular point based on my observation. I live in 
Tuticorin, the coastal town. I have seen the impact of 
tsunami personally myself. Before the Govemments could 
come with help, people across the country came forward 
to extend ~ and relief cutting across caste, creed and 
community. Humanitarianism was flooding in. Sir, our 
Minister of State tor Finance has stated in this House 
that the extent of damage in the country caused by 
tsunami has been estimated to be about As. 11000 crore. 
On first of March in a reply to a question the Home 
Minster has stated that As. 8000 crore would be extended 
to affected regions under various schemes in the form of 
loans, subsidies and assistance. I believe that the tsunami 
damages can be much more than As. 11000 crore. I 
urge upon the Government to ensure that none of these 
schemes remain merely on paper. It must be translated 
into action reaching the needy in time. Most of the people 
affected are poor fishermen. We are here to providethern 
with help to rehabilitate themselves. Aehabilitation is 
possible with long term plans to carve out lasting solution. 

Sir, December 2S1" was Christmas. The next day the 
261h of December was a Sunday. That is why many of 
our fishermen did not go to the seas for fishing. Otherwise 
the death toll could have increased manifold and it might 
have even crossed a lakh and above. 

People who have lost everything they had may not 
be able to take loans or subsidies and hence they must 
have assistance fuHy to rebuild their lives. 

I would like to point out at this juncture that some 
people are trying to keep in cold storage the Sethu 
Samudram project pointing a finger at tsunami. I 
understand that such views have emanated from the office 
of our Prime Minister. I would like to express a strong 
protest to any such move to delay the Sethu Samudram 
project any further. It must be noted that tsunmai 
destruction was less in places where the sea depth was 
more. So the digging for Sethu Samudram project could 
only deepen the sea bed that can only help reduce 
tsunami impact. 

Hence I would like to point out that Sethu Samudram 
project could provide a cover to possible tsunami impact 

in future. So I urge upon the Government to implement 
Sethu Samudram project Immediately. Our Centre must 
set up an effective body for disaster management to stay 
in place for all times to come. As such it calls for 
coordination among three Ministries.' This resulta in delay 
in plan and execution. Hence I urge upon the Government 
to set up an exclusive Ministry styled as Natural Disaster 
Management Ministry. I request the Government to 
seriously consider and bring before this House a Bill in 
this regard. Sir, the victims and affected people mU8t 
have insurance cover. Similarly the farmers who have 
been affected by tsunami must have insurance protection 
in the style of crop insurance. Whatever be the disaster, 
the people affected the most are always the poor masseS 
and the working class. The teafS of crores of such people 
must be wiped out. Hence I urge upon the Government 
to take effective steps to protect and safeguard the poorer 
sections of the society from the onslaught of natural 
disaster. 

With this, let me conclude Sir. 

·SHAI ZOAA SINGH MANN (Ferozepur): Thank you, 
Deputy Speaker Sir. 

Sometime ago, severe hailstorms lashed Punjab. 
Even now, reports of hailstorms are pouring in. It has 
wreaked havoc on farmers. The standing crop of wheat 
has been totaHy damaged. The farmers of Punjab are 
already in a miserable condition. They are neck-deep in 
debt and are committing suicides. There was a time when 
farmers were called the 'provider of food' but now they 
are finding it difficult to make both ends meet. Hailstorms 
have snatched away their means of livelihood and their 
families are suffering. My Lok Sabha constituency 
Ferozepur has suffered irreparable damage. The standing 
crops have been destroyed and farmers are in a state of 
shock. They have no money. They cannot buy seeds. 
They cannot purchase fertilizers. Farmers are in a 
miserable condition. Keeping in view their plight, I appeal 
to the Central Government to provide a special package 
to Punjab so that adequate compensation is granted to 
the farmers for the damages suffered by them. This wiN 
bail out the farmers and they will be able to get a good 
crop in future. 

17.00 hra. 

SHAI KAILASH MEGHWAL (Tonk): Mr, Deputy 
Speaker, Sir, today we are debating the arise of natural 
catarnitles. Our Minister of Home Affairs Is a little bit 
fortunate as today's debate win be helpful in someway or 

• T ranaIaIIon of the speech originally delivered In Punjabl. 
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other in dealing with the Bill to be introduced in this 
regard. There have been instances of natural calamities 
in our country before and after independence. Here we 
come across with two types of natural calamities. The 
one which we have experienced and the other is Tsunami 
which was never heard of has been added as a new 
chapter of natural calamity. This was a horrible, terrible 
and an unprecedented natural calamity. Natural calamities 
frequently strike our country rain, flood and drought are 
regular occurrences. Cyclone and snow storm are 
frequent. That is why I am saying that we have gone 
through these natural calamities. On the basis of these 
experiences a Consolidated Act is to be introduced. I 
think that this Act will at least provide succour to the 
people in trouble. 

Mr. Deputy Speaker, Sir, we do not know the nature' 
nature. Today we are making use of natural resources. 
It has two forms. First form is related to reproduction 
under which we produce food grains and keep on 
consuming it. Second, we are exploiting such resources 
which are causing changes in. the structure of the earth. 
We cannot imagine as to what will be the repercussion 
of this change. We are extracting oil, coal from this earth, 
such things do not return there. Lava erupts from 
volcanoes. We are also extracting ground water. As a 
resu" the structure of earth is changing. The fertile layer 
of the earth is eroded. This is helpful in retaining water 
and recharging ground water. In such circumstances the 
ice is ~ing and glaciers are also changing. 

Mr. Deputy Speaker, Sir, do you believe in holy 
scriptures? There is a mention of doom"s day in them. 
When it would occur, nobody can say but I would like to 
request that we must create such conditions which 
minimise the pain and plight of human beings during 
natural calamities. 

In this country not only the Centre but the State 
Government also expend to provide relief from natural 
calamities. It hurts me that rupees one lakh crore have 
so far been spent on providing relief to the victims of 
natural calamities but we have been unable to find out 
permanent solution for such calamities. Now it has 
become imperative that embankments should be 
constructed on the rivers which have been identified for 
causing flood. We have a record of 100 years of the 
rivers which cause flood and see how do they change 
their courses causing devastating flood. In such situation 
cannot we do anything? Rivers are flooded and to prevent 
this there is a need to construct embankments on them 
or we should do something which minimises the impact 
of the flood. 

Just now an hon. Member was saying that natural 
calamities have been identified but we are unable to take 
any preventive measures. This is the failure of our system. 
Whatever wisdom the nature has bestowed upon us, on 
the basis of that we can avoid such failures. The formula 
of disaster relief management has not been satisfactory 
so far. Before the Ninth Finance Commission the teams 
of Central Government used to visit the affected areas 
and thereafter aid was gradually provided. The Ninth 
Finance Commission provided formulae. The Tflnth 
Finance Commission continued to follow the rules made 
by them. The Eleventh Finance Commission followed them 
with slight modifications. Are these fonnulas correct? How 
can we discover the magnitude of natural calamities on 
the basis of the fonnulas of Finance Commission? How 
terribly the calamity would hit, how many people would 
be affected, how much life and property would be swept 
away, we can never know the exact figurt:! thereof. So, 
today it is essential that a new formula be evolved by 
taking guidance and also keeping in view the experiences 
gained from the works done by natural disaster 
management, till date so that the sufferings of human 
beings due to natural calamities and loss of livestock 
and property caused by it can be minimised. 

Mr. Deputy Speaker, Sir, I could not understand tin 
date as to why there is no faith on the role played by 
State Government when natural calamities take place. 
What does the sending of Central team to affected States 
imply? Central team used to be sent even before the 
Ninth Finance Commission. That practice is stili continued. 
The Central machinery acquires infonnation from Patwaris, 
TehsHdars, SPO and from higher offICers of the State 
Governments. When all these informations are to be 
acquired from the State Governments then why State 
Governments are not trusted? I believe that this distrust 
should go. States do have their machinery. States have 
their own employees and the estimate sent by State 
Governments should be accepted instantly by the Central 
Government and limitation of the proviSions should not 
be imposed at least in case of natural calamities. 
Wherever a natural calamity hits, in any State for example 
an earthquake hit Gujarat and recently Tsunami wreaked 
havoc, States cannot manage it themselves. State 
Governments have their own problems. Their economic 
condition is not good, many of the States are in debt, in 
such situation a process of continuous monitoring should 
be started taking the entire country as a base, identifying 
what is needed in a particular part of the country and 
also efforts be made to ensure that human beings and 
livestocks are less affected by natural calamities. In the 
light of the result and the facts which came to the fore 
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following this exercise, we should make arrangements to 
avert the natural calamities and the present formula in 
this regard does not serve the purpose. We will have to 
give up this process. Human beings somehow survive 
the onslaught of nature calamities but the live stock and 
birds have to bear the brunt of famine and this affects 
our environment as well and we have to save all of 
them. We have not put in place a mechanism tiD date to 
tackle famine. Uve-stock has its important place In our 
economy. If we continue to lose our livestock 6ke this, 
we cannot march forward on the path of prosperity. 

Mr. Deputy Speaker, Sir, it's a major issue. Strikes 
are observed, agitations and demonstrations are also held, 
people make demand also in this connection, but the 
effective steps have not so far been taken to save our 
livestock, birds and our environment from the vagaries of 
the nature. 

Sir, you are pressing the bell repeatedly and may be 
I have taken too much time, therefore, finaRy I would like 
to request this much only that a compact and meaningful 
bill based on the experiences till date should be brought 
in so that relief could be provided whenever and wherever 
any natural calamity occurs. H the Hon. Home Minister 
brings such a biD, the entire country would be grateful to 
him with these words, I conclude. 

MR. DEPUTY SPEAKER: I want to put a problem 
before the House. I have a fist of more than 30 Members 
to speak. Even if a member takes five minutes' time I 
think we need more than one and a haH hour and if 
they take 10 minutes each then, it will take 3-4 hours. I, 
therefore, request the Hon. Members if they want to lay 
their speeches, then they could do so and such speeches 
wiD be deemed to be the part of the proceedings of the 
House. 

I think it would be better if the Members conclude 
their speech in two--three minutes and this is my request 
to them as well. You will have to sit here far a long 
time. I therefore, need your cooperation. I have a list of 
more than 30 Members. Next Shri R. Prabhu. I request 
you all to conclude in two-three minutes. Next Speaker 
is Shri R. Prabhu. 

{English} 

SHRI R. PRABHU (Nilgiris): Mr. Deputy-Speaker, Sir, 
we are discussing natural calamities in the country in the 
backdrop of one of the major national calamities in this 
country in recent times, namely, Tsunami. My friends have 

very aptly discussed the effects of the Tsunami and other 
natural calamities. 

On December 26, a gigantic tidal wave. which is 
higher than the Empire State Building, taller than the 
Petronas Tower, travelling at a velocity of an aeroplane, 
carne and hit the coast of India and, of course, Sri Lanka 
and other coast lines. This left a trail of destruction, 
devastation, death, people homeless, people losing their 
beloved ones, husbands losing their wives, children losing 
their parents. This is the kind of destruction, devastation 
that has taken place because of this holocaust of a great 
magnitude. 

As soon as Tsunami hit, immediately the Central 
Govemment got into action. The Congress President 
Shrimati Sonia Gandhi, who is the Chairperson of the 
National Advisory Council of the UPA, han. Prime Minister, 
han. Home Minister, han. Agriculture Minister and various 
Ministers visited the site personally. The· respective Chief 
Ministers also visited the sites. Leaders of most political 
parties went to the site. The visit of the WIPs and VIPs 
focuses attention on the magnitude of the calamity and 
focuses attention of the officers to see that rehabilitation 
and relief work is done on a war footing. I also 
compliment the citizens of this country who have suo 
motu and voluntarily donated a lot of money for the 
Tsunami relief. People have donated As. 2, As. 5 also. 
If you see the newspapers. you can see pages and pages 
of sma/I print that you cannot even read, of people who 
have donated money. I would like to express my gratitude, 
through you, to these people who have donated money 
for the Tsunami reHef. I am sure, the other Members of 
the House will also join me in this. 

Unfortunately, when we travel to the districts of TamH 
Nadu, after three months since the Tsunami hit and see 
that still relief measures have not taken off. People are 
still living in temporary quarters. Their houses have not 
started being constructed. Here, there is hlggling-haggling 
whether Rs. 35,000 is enough or Rs. 40,000 is enough 
or Rs. SO,OOO is enough. I request the han. Minister to 
see--because two--room houses have to be built-that 
proper evaluation on the cost of building should be made 
and if it is Rs. 50,000 or Rs. 60,000, please see that 
money is available to build for these people. 

Sir, I am from the State of Tamil Nadu, and so, I 
am restricting my speech to the Tsunami hit people of 
Tamil Nadu and the problems there. Basically, people 
affected in the coastal districts are fishermen. So, H we 
have to provide relief to them, we have to give them 
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boats. There are three kinds of classifications of fishennen. 
First is, people with big mechanised boats; second is, 
people with small catamarans; and third is, secondary 
people, who self the fish. All these three types of people 
have been affected. Now, they are just HYing in temporary 
quarters, getting the food, which is dolled out to them, 
and some relief. 

Sir, there is also another problem. These fishermen 
used to go into the sea, whenever it was rough or even 
when the weather was bad, without any fear. But today, 
whenever they see the sea, they have a fear complex. 
So. together with re6ef and rehabifltation also, there should 
be counselling for them. Counselling for them is a very 
important aspect. Those people cannot even sell their 
produce or whatever they catch because people think 
that they are going to get sick if they eat the fISh. 

Now, houses have to be provided for these people. 
They are afraid to go and live near the sea. They also 
caMOI go and live too far away from the sea, because 
then they cannot go into the sea to catch fish. So, you 
would have to find an optimum site for them to construct 
houses. One suggestion is that the Salt Board of India 
has a lot of land in the seacoasts and whether they 
could donate some land for construction of houses. I 
would like the hon. Minister to pursue this idea. 

Then, Sir, there is another constituency which has 
been affected. A lot of people are Scheduled Castes and 
Dalits who live along the coastline there. They have also 
been affected. So, their rehabirltation and relief also should 
take ptace quickly. 

Then, there is the problem of students, young men 
and women, boys and girls who are going to schools 
and colleges. Of course, the Tamil Nadu Govemment 
has postponed their examinations for one month, but still 
they have to be counselled and taken care of. to see 
that they pursue their studies further. 

Sir. my friend Mr. Vijayan gave a nice example as 
to how a temple deity was one of the beneficiaries and 
one of the people identified for relief, and a Two-year 
old boy. a Three-year old boy. a Four-year old boy were 
the beneficiaries. But my friend forgot to mention 
somebody who has been dead for the past 25 years 
was also named as one of the beneficiaries for relief. 
So, this kind of haphazard relief is taking place. I do not 
blame any body. My friend from Tenkasi also said that 
their is massive corruption. All I can say is that here, in 
Tamil Nadu, there is an ego clash between the Centre 

and the State. We have a Chief Minister who speaks in 
the Assembly blaming the Central Govemment, blaming 
the Prime Minister, saying that enough relief is not coming. 
Then, relief is being doled out to people like this, to their 
party members. 

Sir, the only way to do this and to see that relief 
reaches proper people, to have a proper delivery system 
and reached the people, would be to have a special 
purpose vehicle to see that relief and rehabilitation work 
is done. 

We talk about money allocation. Thousands of crores 
of rupees are allocated. But do we know whether these 
thousands of crores of rupees do reach the proper people, 
to those who need rehabilitation. These people should 
be properly identified. So, if we have a special purpose 
vehicle, which is chaired by a person or a retired 
bureaucrat who is not an employee of the Central 
Govemment or the State Government today, then I am 
sure, this kind of a proper delivery system could be done. 
This would be a model for all disasters in this country. 

A lot of our friends were saying about the Orissa 
cyclone and about the earthquake. Therefore, a model 
has !obe:created. The hon. Home Minister is going to 
have a Disaster Management Authority. That is fine. Let 
that Authority be in place. But when a disaster of this 
magnitude takes place, you should have, for every 
particular State, a special purpose vehicle, which is 
attached to this Authority. This should be a model for 
Mure. 

Sir, I would just conclude by saying one or two more 
points. There has been a lot of talk that this Tsunmai did 
not affect places which have natural protection. As our 
world has evolved, we have natural protection for 
everything. The hon. President also was complimenting 
our cricketers the other day, for winning the Kolkata Test 
Match in Eden- Gardens. We won that match because of 
Kumble. 

Who was playing in that match. Now, Kumble was 
there in one of the resorts in the coastline near Madras 
when Tsunami hit. He would have been swept away by 
Tsunami. But the only thing that saved him was that, in 
that beach resort, there is a small creek running alongside. 
So, the intensity of the Tsunami, the magnitude of the 
wave, was reduced and dampened. That is how he was 
saved. People think that our temple towns of 
Rameswaram and Velankanni were not affected probably 
because of spiritual reasons. But, there are scientific 
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[Shri R. Prabhu) 
reasons also why they were . not affected. It is because 
natural protections are there, coral reefs 818 there; coconut 
groves are there. That is the reason why they were not 
affected. So. my humble request is that we Should not 
go and try to alter nature. We should not go and try to 
creat~ a separate thing and try to protect where natural 
protection is there. We have a Chief Minister who is 
talking about building a wall along 1700 km. coastline of 
Tamil Nadu. Sir, this is, as our friend said. to have a 
Tsunami of corruption only. This is not to protect the 
people of Tamij Nadu. In certain places, where there is 
Ocean Indirect erosion. I can understand the need to 
have a protecting wall or retaining wall. That is fine. But 
a China-wall like thing along the coastline of Tamil Nadu 
is only going to spoil the whole ecology and beauty of 
the coastline. 

Lastly. there is a folklore in the South. I do not 
know whether it is fairy tale or is true. But. it is said that 
whenever small red fish in large numbers are caught, 
then something is happening at the bottom of the Ocean. 
So. the fishermen would never go out into the sea. This 
time. even though a large number of these red fish were 
caught. the fishermen went out into· the sea and they 
were standing there when the Tsunami hit them. We 
should have some warning system. We should join the 
South-Eastern Asian countries and see that proper 
warning systems are in place. Whatever is the cost, we 
should share that cost and have this warning system in 
place. at the earliest. 

MR. DEPUTY-SPEAKER: Next speaker is Shri 
Varkala Radhakrishnan. If it is possible. please conclude 
within five minutes. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): 
Sir. it is with a high degree of mental agony that I am 
participating in this discussion. Immediately after the 
occurrence, I had the experience of visiting the places 
like coastal areas of Kerala State and the coastal areas 
of Kanyakumari District. We had heard about natural 
calamities. We do read about them even in Papers 
everyday. But. this is a calamity which is unheard of in 
human history. The tragedy was so unbelievable that we 
could see several human beings suffering. I had the bitter 
experience of attending the cremation ceremony of 48 
dead bodies on a single day. I had the bitter experience 
of witnessing the burial of dozens of people in a church 
and a mosque. I never expected to see such a thing in 
my life. How it happens we do not know. But it was said 
that all of a sudden the sea rose and the entire seacoast 
was washed off. The poor fishermen living in the coastal 

areas had to suffer a lot. Immediately prior to the 
occurrence, the eea naturally withdraw. Then the fishes 
came out, people rose together immediately, waters came 
in and everything was washed away. In Alleppey district, 
there is a panchayat, which is 30 kms. or 40 kms. in 
length. On the eastern side, they were faced with 
backwaters and on the western side there is Arabian 
Sea. People were really between the deep sea and the 
deveil. If they run to the east, they would fall in 
backwaters, if they run to the west, they would be in the 
sea. Such a situation arose in Aratupuzha of AJIeppey 
District The loss was horrible, which cannot be explained. 
We cannot narrate it. Such was the experience all around 
at all these places. I went around all these pIacea. Most 
of the people do not know what happene4- member8 of 
the familias are even today missing. No amount of words 
or no amount of relief wort< wiD be a eubstitute for the 
mental agony and the suffering of the poor fishermen 
who have been living for centuries on the eeacoast of 
Keraia and Kanyakumari cflSlric:ts. I had the occasion to 
see all these things. We must realise one fact. We have 
heard of miseries in human lives. But this Is a tragedy 
which we cannot describe in words. Such was the 
experience. 

As far as the loss is concerned, it is estimated that 
in AJleppey District, the loss was about As. 2,253 crores. 
I myseH had seen it. The District Collector was with us. 
It is avery very rare thing that people came together to 
do rescue work. This must be commented upon. Relief 
measures came in abundance. The reputed newspapers, 
institutions, etc. started relief work and started collecting 
fund for relief measures. Thtl Hindu collected a 
magnificent amount towards this fund; Ms/aysls Msnomma 
collected a magnificent amount towards this fund; 0Bsh8 
Abhimsni also collected a magnificent fund forwards thla. 
AD these funds were civerted towards relief meuurea in 
the coastal areas. But still it Is not compl"'e. Houses 
could not be built in Kanyakumari dl8trict. The loss near 
Kulachal. Suchindram, KarunagapaIII, AIIeppey andolher 
places, is immeasurable. We cannot substitute or 
compensate that by de&cribing in words or giVIng money. 
But people came in large numbers to help with all their 
humanitarian feelings. Lakhs and Iakhs of people came 
to help these poor people, but that ianot sufficient. They 
have lost their dwellings, which must be replaced now. I 
request the Govemrnent of India to consider this. 

In Quillon District, 137 people died; in AIIeppeY 
Dlatlnct, 141 people died. There 18 one thing that I would 
like to .point out. Anti-8ea erosion or sea wall has more 
or tess saved them a lot. If that was not there, the entire 
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area would have been submerged. Sea wall Is a safe 
measure, but that Is not a 'sure measure. To some extent 
wHh our experience we saw that the Ma wall saved ~ 
lot. Lot of people had been saved because Of this. I 
request the Central Govemment to prepare a package 
for constructing a sea wall along the coastal area 60 that 
such occurrences may not take place in future and people 
could be saved. 

Living by the seaside has become a challenge now. 
People even now are fearing about it. I would also like 
to mention one more thing. The fishing industry is also 
heavily or adversely affected. There is no fishing activity 
now. Half of the fish could not be caught from these 
places and the fishermen say that the ground beneath 
the water is more or 'less damaged and no fishing is 
possible in those seacoast areas. After Tsunami, fishing 
has been adversely affected in those areas and that is 
a big problem' so far as fishing community Is concemed. 

We should draw lesson from it and we should explore 
the possibility of restoring the fiShing facilities that were 
there before Tsunami. Now, a wonderful situation has 
corne about. The Govemment should take a serious view 
01 the matter. I would like to mention this that Kerala is 
a welf-reputed place for catching prawns; we call it 
chaksra. People eam a lot of money from this. Thousands 
of fishermen flock together in Alleppey coast and catch 
it. ClUlkara Is a very weD-known name there and prawns 
are harvested there. But this time, it is adversely affected 
because of Tsunami. 

I have even seen the sea rising above a certain 
level. It is a very bitter experience. I request the Central 
Government as well as all others concemed to do all 
that is possible. I have mentioned about Mata 
Amritanandamayi, the divine woman, who also belongs 
to the fishing community. She has collected crores of 
rupees through her followers. She has collected a huge 
fund, which is t>eing utilised for the construction of houses 
for these poor people. I request the Central Govemment 
to amass a/l that is possible, give courage and give a 
feeling of safety to these people. I request the hon. Home 
Minister to consider these aspects. Funds should not be 
diverted for other purposes. There is diversion of fund by 
the State Govemment, which should not be allOWed. The 
entire amount allotted should be spent for the rehabilitation 
of the people who are affected by Tsunami. With these 
WOrds I thank you. 

MR. DEPUTY SPEAKER: Shri Devendra Prasad 
Yadav, please be brief. You have got only five minutes 

to speak. I have got a long rlSt of more than 30 speakers. 
OtherWise, we may have to sHup to '100 o'clock. 

{Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I shall try to obey your order 
. .. (InlsmJplions). 

Today we are having discussion on the natural 
calamity. It is a very sensitive iSsue •.. (lntenuptions). 

MR. DEPUTY SPEAKER: I agree with you. 

SHRI DEVENDRA PRASAD YADAV: Sir, in the 
moming on 26 December, 2004, one of the major 
earthquakes in the last four decades which caused 
Tsunami in the coastal areas of the country left a trail of 
death and destruction. Thousands of people in South Asia 
including India had been engulfed into the Sea of death. 
After Indonesia, Sri Lanka was the next country where 
there was massive destruction of life and properly. 
Maldives, Malaysia, Myanmar, Bangladesh, Somalia, 
Kenya, Tanjania, Syeshells etc. suffered heavy loss due 
to the Tsunami. But the eastem coast of India particularly 
NagapaUnam and Andaman Nicobar islands were the 
worst hit areas. As per the available estimates though 
the exact flQUre is not available, about 10 thousand people 
have lost their lives and thousands of people have been 
displaced, most of them are the fishermen. The exact 
estimate cannot be made. As per the figures based on 
the estimate, it is said that property worth Rs. 69 
thousands crore has been damaged. Despite the 
unprecedented national crisis, India came forward to wipe 
the tears of other Tsunami affected countries. Its indeed 
a praiseworthy step. Despite this unprecedented crisis 
seeing faced by the country, it declined to accept foreign 
assistance to tide over their national calamity of such a 
gigantic proportions. I think by doing so you have created 
a new record of self-respect. I appreciate this move of 
the UPA Government very much because they have 
enhanced the glory of our country. They have not let our 
hard working people be depended on the freebies by 
doing so. They had full faith in the capacity of our people 
to serve those who are in distress and they also worked 
out judiciously how to use the available resources to tide 
over the crisis. The foreign countries had promptly offered 
their assistance but the UPA Govemment very politely 
told them that for the time being they did not need foreign 
assistance for relief and rehabilitation work. This is good. 

I also want to submit that the manner in which the 
efforts were made to put in place a disaster management 
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system, I do not say that suHicient work has been done 
in this regard or sufficient relief work has been done, but 
at the same time despite being in crisis, other Tsunami 
hit countries were provided assistance by us. This is 
indeed a praiseworthy step. I think that if any country is 
given dole, it takes no time in accepting such assistance 
and thinks that it has succeeded in securing foreign aid. 
But the stand India took in this regard is quite appreciable. 
But the way the Government a acted to rehabilitate the 
Tsunami victims of the country and to provide relief to 
other Tsunami hit nations by the dint of its own resources 
calls for kudos. 

After all, what is the way out to this problem? Hon. 
Members have given several suggestions in this regard, 
but no lasting solution is in sight. I want that there should 
be some permanent solution to this problem. A forecasting 
network, a warning system will have to be evolved to get 
before hand warning in order to minimize the losses. 
There must be a forecasting network in place, which is 
not impossible in this advanced era of science and 
technology. 

I want to give some suggestions in this regard 
because such incidents occur every year in Bihar. There 
is flood in Bihar for six months and drought like situation 
prevails there for the remaining six months of the year. 
21 districts of the North Bihar completely submerge in 
flood water. We don't have any system to give an exact 
forecast of any natural calamity. Flood damages 
embankments, houses are wiped out and crops worth 
crores of rupees get damaged. The Kamla Balan, Kosi, 
Bagmat; etc. rivers wreck a havoc there. Rivers originating 
from Nepal cause flood in the State. A way out to this 
problem was problem was suggested. It was regarding 
construction of a high level mUltipurpose dam. The 
Government had initiated action to prepare a DPR in this 
regard and a joint project office was proposed to be 
opened at Virat Nagar for the purpose. A proposal of 
opening a joint project office was also mooted in the 
seven water catchment areas along the IndQ.Nepal border. 
When this Government took over on 17 August, it opened 
some offices but some offices are still to be opened 
there. And those offices will prepare a detailed project 
report so that a permanent solution to the flood could be 
found. 

It is estimated that 3300 Megawatt hydropower wUI 
be generated from those rivers. As a resutt of it, the 
seven stales in the country which are particularty flood-
hit-whether it is Assam, West Bengal, Orissa, Bihar or 
certain parts of Uttar Pradesh-these states can get the 
hydropower at a cheaper rate of 17 paise per unit. 

I want to give a suggestion that more than Ra. 10,000 
crore are spent every year In our country is the name of 
disaster management. Recently, Re. 500 crore have been 
added to the NaJural Calamity Fund or Emergency 
Calamity Fund in the name of Tsunami .. 1 would like to 
urge that it should be emphasized and people should not 
be made relief minded. We are passing through hard 
times. 

Alright, we are passing through difficult situations. 
But, instead of giving more attention on distribution of 
food, packets or polythenes etc., we should put more 
emphasis on finding out permanent solution of the 
problem. A scheme should be made for it so that Rs. 
10,000 crore spent in the country in the name of natural 
calamity are spent judiciously. Sir, the rule in that Rs. 
50,000 have to be paid as compensation to the family 
member of a person dying as a result of being drowned 
and also money has to be given for building houses in 
case the house is damaged. Besides, as Food for wor1< 
programme is being run in the 11 drought affected states 
in the country, similarty we have to make payment also 
for the programmes run for the drought affected states. 
I, therefore, think that the people should not be made 
relief minded by giving more emphasis on it. The 
approach of the Central Government in regard to the 
Tsunami is commendable but the public should not be 
made otherwise this country will tum to slaty. This country 
will not be able to stand on its own strength. Therefore, 
the country should not be made even in the time of 
calamity. Arrangel1llent should be made for finding 
permanent solution for the losses suffered by them, only 
this will be a better solution. Therefore, I would like to 
urge that a warning system should be developed. When 
we can have a forecast system for natural calamities like 
earthquakes, Tsunami etc., we shall be able to assess 
the calamity and it can help us in protecting life and 
properly before the calamity hits and thereby deaths of 
thousands of people due to calamity can be prevented. 
Today, when science and technology have developed so 
much, we can also develop a warning system. That is 
why, I would Ake to urge upon you that efforts should be 
made for finding a permanent solution for natural 
calamities and the money of the country should not be 
wasted. We should spend this money properly by making 
schemes. With these words, I conclude. 

[English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): Mr, Deputy· 
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Speaker, Sir, thank you for giving me this opportunity. I 
conaIder It a privilege to participate in this very Important 
debate. 

Sir, I want to preface my remarks by stating that I 
do not want to talk only about Tsunami today. The fact 
of the matter is that that natural disasters are of many 
kinds. There are also manmade disasters. We, as a 
nation, must be cognisant of all possible kinds of disasters 
and be prepared to, the extent we can, reduce the impact 
of the calamity. 

Sir, I wish to invite your attentions to what is called, 
the Himalayan Alpine Fault Range. The Himalayan Alpine 
Fault Range starts from Java and Sumatra and goes 
right up across the Himalayas into the Alpine Range. A 
very small portion of this Himalayan Alpine Fault Range 
is contiguous to the ocean. The rest of it is along the 
land, along the Himalayas. The reason for this Fault Line 
is that the East Coast of India was at one time a part 
of the Eastern part of the Antarctica. They were joined 
together billions of years ago. Over the years, the plate 
broke and after millions of years the Indian sulH:ontinent 
was formed. 

Sir, the fact is that the Indian sub-continent is 
constantly pushing against the Burmese plate and this 
constant friction ultimately is the cause for the frequent 
earthquakes. The movement of the plates is to the extent 
of five centimeters a year. This is something that we 
have. in fact. calculated from the Antarctiica. One of the 
things that we are doing in the Antarctia is seeing the 
distance between the Antarctica and the Fault Line and 
seeing whether annually that distance is increasing and 
by how much. That will give us the speed at which the 
plate is moving against the Burmese plate. 

This movement and pressure cause earthquakes. As 
I said. earthquakes are a constant phenomenon. They 
happen everyday because the plate is constantly moving 
and putting pressure. Now, at what point in time and at 
what place along the Himalayan Alpine range ~ p~u~ 
will result in a gigantic earthquake is something which IS 

impossible to predict. Therefore, civilisation has not found 
a scientific method of determining as to when and at 
what place an earthquake will occur. The result of all 
this is that we are all always caught unawares. 

There is a connection beIween an earthquake and a 
Tsunami. I want to elCplain that to the hon. MemberS of 
this House. The connection is the following. 

Not every earthquake results in a Tsunami. There 
are earthquakes which are more than seven on the 
Richter scale which may result in a Tsunami but not 
every earthquake more than seven on Richter scale 
results in a Tsunami. The cause for the Tsunami can be 
an earthquake. It can be a volcanic eruption under the 
sea. It can be the fall of a meteorite or it can be any 
other natural phenomenon which we have not yet 
understood. But when that happens. there is a vertical 
displacement of billions of tonnes of water. Hundreds of 
kilometres of the ocean structure goes down a few meters 
displacing water vertically. The water when displaced 
ultimately has to find it equilibrium. That is the law of 
nature. And when the water has to find its eqUilibrium, 
the wave starts. So, we could predict the earthquake 
which resulted in the Tsunami. We do not know and we 
did not know the extent of water displacement that took 
place which ultimately resulted in a Tsunami. 

Now, the Tsunami can be predicted. Luckily for 
science, it can be predicted. But I have to tell you that 
in the Pacific Ocean there is a conglomeration of countries 
under UNESCO which have set up the Tsunami warning 
in the Pacific system. But 60 per cent of all Tsunami 
wamings in the Pacific tumed out to be false alarms in 
the Pacific. Confronted with this problem, the Government 
of India decided that we must set up a system which is 
more effective than the Pacific Tsunami warning system. 
We must set up a system which, in fact, in real time 
tells us as to when the Tsunami has taken place. how 
it is moving, at what speed it is moving. when it is going 
to hit different parts of the country and what kind of 
damage will it cause when it hits. For that, we need a 
few technologies. Rrstly. we need what are called bottom 
pressure recorders. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, I 
want a clarification. The Minister'S speech is very 
interesting and enlightening. We are learning many things 
from his speech ... (lnterruptions). 

MR. DEPUTY-SPEAKER: You can ask clarifications 
when the concerned Minister speaks. Nothing will go on 
record. 

... (Intenuptionsj" 

SHRI TATHAGATA SATPATHY: There were news 
reports that the Meteorological Department had heard 
about the Tsunami and the earthquake two hours prior 
to when it hit the coast of India. But they sent the fax 
to some former Minister instead of sending it to the 

• Not recorded. 
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[Shri Tathagata Satpathy] 
Minister concerned. Is that correct? This is a very loaded 
speech. If we err at that level, then we can imagine 
where we are. 

SHRI KAPIL SIBAL: I think the hon. Member, in one 
sentence, has lowered the level at which we are debating 
the issue. So, I choose not to answer him. I think we 
should deal with the issue at a much higher level because 
this is a national issue and I am not just going to talk 
about the Tsunmai alone. I am going to talk about all 
natural disasters. Let us not reduce the level of debate 
as to who sent the fax to whom. I do not think that is 
the issue that we are discussing today. The leamed 
Member can ask a question and I will be happy to answer 
him in the Question Hour. Now, let me continue 
... (Interruptions). 

MR. DEPUTY SPEAKER: The Minister concerned will 
reply. He will clarify. 

... (Interruptions) 

SHRI KAPIL SIBAL: I will be more than happy to 
enlighten him outside the House ... (/~). 

MR. DEPUTY SPEAKER: That should not be 
recorded. 

... (Interruptions)' 

SHRI KAPIL SIBAL: Mr. Deputy-Speaker, the point 
that I was making was that we do have science today to 
actually set up a Tsunami Warning System. It wi" be 
more effective than the Pacific Tsunmai Warning System. 
We have what are called Bottom Pressure Recorders. 
They are only devices which are set at the bottom of the 
sea which send sound waves to what are caHed data 
buoys at the surface of the dCean. Whenever there is a 
change in the pressure at the bottom of the sea, these 
sound waves will communicate that change to data buoys 
on the surface of the ocean. That, in turn, will 
communicate with a satellite which will send the relevant 
data to earth station so that we will know real time, 
almost real. time, the extent of change in the pressure at 
the bottom of the ocean, around six kilometres below the 
ocean. So, whenever a tsunami occurs and the crust of 
the earth has a vertical default resulting in vertical 
displacement of billions of tonnes of water, we will 
immediately know. Now, this Tsunami Warning System . 
or these Bottom Pressure Recorders are available in the 
market. They are caRed DART. We can purchase them. 
That technology is avaifable. That is not a problem. The 

• Not recorded. 

problem is a little more complicated. You may know that 
the Tsunami is coming. you may aIao know the speed of 
the Tsunami. But at what point in time is it going to hit 
which part of the coast and how it is going to impact 
which part of the coast is veryclifficult to know because 
the tsunami may occur in different parts of the faultline 
starting from Java till the Himalayas, tiII,in fact, Myanmar, 
because that is the coastline which Is adjacent to the 
ocean. We will have to calculate usuming that If a 
Tsunami takes place at one point, what would be the 
result if the speed of the Tsunami is assumed, how long 
win it take to reach different parts of the coast. Now, the 
coastline is not unifonn. You have creaks somewhere; 
you have open coastline aomewhere; you have 
marshlands somewhere; you have construction 
somewhere. So, we win then have to see which is the 
weakest part of the coastline It will hit and cauae 
destruction and the extent of destrucIIon. What we need 
today is what is caHed bathymetric survey. it is nothing 
but determining the shallowness or the depIh of the ocean 
along the coast, both East Coast and the West Coast. 
Once you do the bathymetric survey, once you know the 
depth of the ocean and the depth of the coutIine, then 
you will have to prepare a software programme. It will 
programme at what time the tsunami might occur at a 
given point in time along the faultltne, how It will impact, 
assuming it is traveUlng at a speed of 600 kms. per 
house, how long it will take to reach a particular part of 
the coast. This software we wHl have to prepare an along 
the faultline. That would take a period of time. Once we 
have the Bottom Pressure Recorders, the Bathymetric 
Survey and the software, we will have to marry all these 
and then tell real time as to when the tsunami will occur 
and at what point in time It will hit which part of the 
coast. That is the process which we have already started. 
That is the project that we have already prepared. In 
fact, we prepared the outline of the project two days 
after the tsunami occurred. This whole process wiD be 
completed in two and half years and we will have a 
system in place. 

Now, there has been a lot of criticism saying that 
India is not collaborating with the other parts of the world 
beCause we do not want to have· an Integrated taunami 
ayatem. The point that we made W81 that basicaHy it is 
the Indian coast which is exposed. It Is because anybody 
sitting in Indonesia and the tsunami occurring in Indonesia 
does not have the kind of time to ave hImaeIf. It is 
because it occurs there and then. But It impac:lS India 
two hours or two and half houl'S later, or abc hours later 
along the Eat Coast of Africa, namely SomaJIa and even 
Cape Town, South Africa. So, we have surtIcIeM lead 



481 Oiscussion Under CHAITRA 2,1927 (Saka) Rule 193 482 

time to be able to give that information. What we have 
said is that we will set up a Tsunami waming System 
and we will also collaborate with all the neighbouring 
countries including Thailand, Indonesia, Myanmar, Sri 
lanka, Somalia, Maldives, and South Africa. We win do 
it with anybody who wants to collaborate with us. We will 
do networking with them. In other words, information that 
we generate will be networked with Bottom Pressure 
Recorders installed along their coastline. 

It will be networ1<ed with the bathymetric survey that 
they have done and an this wilt then be centralised at a 
station in Hyderabad in Andhra Pradesh. This wilt be the 
real-time Tsunami Waming System. This is what we are 
planning and I wanted to inform the House about it. 

The second aspect that I want to point out to you is 
that Tsunami happens once in a lifetime. In the last one 
hundred years, the known Tsunami happened only in 
1941. So, it may be that the Tsunami may never take 
place in the next 50 years. Therefore, this particular 
system that we are devising WIll, in fact, be destroyed 
through fatigue because nobody will work for the System. 
So, what we are doing is that we are integrating the 
Tsunami Waming System with the Storm Surges System. 
We have already a Storm Surges System. We integrate 
that Tsunami with a storm surge so that the system will 
be wor1<ed every year. Why? It is because storm surges 
occur every year. So, the system wilt not suffer from any 
fatigue. That is one thing, and the cyclone is not involved 
here. This is what we are planning. But, let us look at 
it. Just forget the Tsunami for a moment and look at the 
fault line along the Himalayas. let us ask the question 
whether, as a nation, we are prepared for the 
consequences of an earthquake of a Richter Scale of 8 
and above, if it occurs along the Himalayan fault line. 
What is it? Is the nation prepared for it? The answer to 
that question candidly is 'No, we are not prepared for it'. 
I, in my department, have already started the process. 
The reason why they are not prepared for it is because 
Zone-VI is the dangerous Zone-200 kilometres along 
the Himalayas-where the maximum impact of an 
earthquake of this magnitude will occur. Then, Zone-V 
were Delhi falls and other parts of India fall-this is again 
a hundred kilometres this side-is the next most 
dangerous and affected Zone. Now, in order to ~ow the 
impact of an earthquake of that magnitude, we wdl have 
to do what is caRed micro-zonation. In other words, we 
will have' to divide the entire area along the Himalayan 
fault line into different zones. That we can do. .Afte; 
dividing into zones, we will find out ~at Is. the quality 0 
clay, soil and the structure that is aV8llabie In the ground. 

For example, the land rocky or filled with clay or are we 
dealing with a land filt. The danger to a particular area 
will depend on the nature of the soil. That micro-zonation 
has not started. I have, in my department, told my officers 
to, at least, start that process in Delhi. This is because 
of the fact that due to an earthquake it is the poorest 
people who are most affected. Why? It is because the 
poorest people live in Jhuggifhonpris, it is the poorest 
people who live in landfill areas; it is the poorest people 
who live away from the big colonies, and it is the poorest 
people who have no protection from earthquake. So, we 
must identify which are those areas-through tl'le process 
of micro-zonation-that are going to be impacted the most. 
Take for example, the constructions that take place in 
India. Most of the constructions that take place in India, 
I am afraid to say, are without the kind of structural 
protection that is needed from an earthquake of this 
magnitude. It is very simple. Instead of putting columns 
in the ceiling, if you put columns and cross them at the 
bottom of the building, it will be earthquake-proof. But, 
nobody has taken care to look into this aspect. Therefore, 
before we do all that, before we change the bye-laws, 
we must do micro-zonation. I have ordered that this should 
be done and this process we will try to finish as quickly 
as possible. Then, you will have to determine different 
zones and we will have to have different strategies for 
different zones because one type of strategy will not help 
all the zones. Now, this is the prevention part. In other 
works, if you assume that an earthquake were to occur, 
it will help. We know that an earthquake will happen and 
there is, of course, a fault line in the Westem area also. 
That is why, earthquakes have occurred in Latur, occurred 
in other parts of Westem India, like Koyana. 

18.00 hrs. 

That it is because of some fault line there as well. The 
hon. Home Minister knows very much about that aspect 
of the matter. That is also coming under the Himalayan 
faoH line ... (Interruptions). 

MR. DEPUTY SPEAKER: Sibal ji, please take your 
seat for a minute. I have with me a list of 28 Members 
to speak on this discussion. If the House agrees, the 
time can be extended for one hour. 

... (Interruptions) 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: All right, we extend the 
time by one hour. 
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SHRI KAPIL SISAL: Sir. I am prepared to finish now. 
Since there are so many Members to speak, I can have 
a dialogue with the House another day. I have no 
problem ... (InterruptiOns). 

MR. DEPUTY SPEAKER: You should continue. 
Please try to conclude. 

... (lnterruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shri Kapil Siba!. 

... (Interruptions)' 

SHRI KAPIL SISAL: Sir. I thank you. I appreciate it. 

The point that I was making was that this process 
must start lest we are caught unawares tomorrow, lest 
people ask what was the Government doing. I am very 
happy to state-the hon. Home Minister will talk about it 
at length-that we have decided to set up a Disaster 
Management Authority ... (Interruptions). 

MR. DEPUTY-SPEAKER: Lal Singh ji, the Minister 
from your party is speaking. Please keep quiet. Mr. 
Minister. please continue. 

SHRI KAPIL SISAL: The point is that the Disaster 
Management Authority should be an Authority of experts. 
It should have professionals who understand the 
seismology. It should have professionals who understand 
the climate change. In Japan. for example, today, there 
are buildings which are structured in such a way that 
even if an earthquake with a magnitude of 7 and above 
on the Richter's scale occurs, nothing happens to the 
buildings because the foundation of the buildings 
automatically shifts. Sut we have no such bye-laws in 
place. This is also something that the states must take 
care of because ultimately the construction activity is, as 
you know, a State subject. So, the States must be 
extremely concemed-especially Uttar Pradesh-as to 
what are the kinds of bye-laws which must be put in 
place to protect people from an earthquake of this 
magnitude. 

Now, assuming an earthquake does take place, the 
first thing that happens in an earthquake is that all the 
electricity connections are broken. There is no 
communication. The first problem, as a nation, we face 
is that we must be able to communicate with our people, 
So, I think one of the things we ought to do is to have 

- Not recorded. 

a dedicated frequency which will be a dedicated 
earthquake frequency so that It takes over all other 
frequencies in all channels on radio frequencies. The 
moment an earthquake occurs, even If you do not have 
electricity, our poor people in the villages have transietors 
which work through batteries and they will be able to get 
information about the eal1hquake immediately. So, theee 
are the kinds of things that, as a nation, we must 
anticipate. A dedication of radio frequeooy must be there. 

We know that when there is no electricity, people do 
not know what to do. We must have m place thousands 
of sets, simple sets to generate elec:tricltyby only oycIlng. 
I know that in the Ministry of Science and Technology. 
we can procure such sets. We have a process through 
which a person only by by-cycling, is able to generate 
electricity. We should be prepared for that so that 
electricity, water and information are immediately available. 

Having done that, the next issue is food. There also, 
my Department, the eFTRl, has already supplied food 
during the course of the Teunmai. We have packets of 
food that are immediately available. But. Sir, this is limited 
to the immediate needs of the people. You know what a 
disaster does to the people. 

I went to Antarctica, I have to ahare this with you. 
When I went there, I interacted with people who have 
stayed for about 12 to 13 months without any 
communication with the outside wortd. There situation 
emanates neither from a man-made disaster nor a natural 
disa$ter. But it still has disastrous consequencee on their 
psyche. Please imagine yourself in the Antarctica where 
there is night for 24 hours a day for 8 or 9 months, 
where you cannot move out, when there is a snow-storm. 
If you move out, you cannot see what is beyond your 
nose. 

In the Antarctica, when the temperature comes down 
to minus 40 degree Calcisus, it is very difficult for you to 
expose your eyes. Your eyes tum into atone. Suppose 
you go out and try to repair something, but you cannot 
find your way bad( because you C(lMOt even see where 
the building is. I would say that thta is not a natural 
disaster or a man-made disaster. Yet conditions of 
isolation have has tremendous consequences on the 
psyche of human beings, Most of them lose their eense 
of balance. You can Imagine the situation of a family in 
which young children had lost their lives due to the 
Tsunami. Before it occurred, the sea waves receded one 
JQlometre. In many parts of Tamil Nadu, children ran out 
wondering at the natural phenomenon. Mathena ran after 
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them. Some family members lost everything. What is the 
impact on their psyche. The question before us is how 
we can rehabilitate them and help them lead a normal 
life. It is a task, which we have to deal with. We must 
deal with it. This be done by the Govemment alone; it 
must be a united effort on the part of civil society. 

When a Tsunami or an earthquake occurs, it is not 
only the people who are directly affected, who have to 
be rehabilitated but also others who are indirectly affected, 
as their everyday life depends on the people who are 
directly affected. Do we have any system in place for 
that? I say 'No'. I think we in this House must together 
pledge that we should be cognizant of what we have to 
do when a tragedy of this magnitude occurs-whether it 
is a Tsunami or an earthquake or something like Sars or 
a man-made disaster. I shudder to think what will happen 
to my people in Chandani Chowk who have built houses 
are on top of another, ignoring all the building bye-taws. 
Most of the houses are fire hazards. Sir, wherever fire 
occurs, that, in itself, is a disaster. Is there any plan to 
deal with that situation? I 'say 'No'. Does the local 
administration have plans in place? 

Sir, I am very happy to say that the Govemment, 
through the Home Minister-he will tell you more about 
it-is looking at the entire concept of disasters, and the 
management of disasters in a very co!11)f8hansive fashion. 
We should have plans in place at the national level, at 
the State level or at the district level so that we can 
meet various kinds of contingency as and when they 
happen-whether it is a man-made or a natural di8liSHlr. 
I think, we, in civil society, have to rise together without 
asking any question, which my good friend asked, 
because we cannot reduce the tragedy of human beings 
to a political debate. We should not do that. I think the 
time has come for us to be united, walk together and 
work together for a solution to the problems and 
consequence of disaster. Thank you very much. 

SHRI KHARABELA SWAIN: Sir, I would like to put 
one question before the hon. Minister. Sir, you have said 
about Japan where even if any earthquake takes place, 
nothing will happen to the buildings. In India, whenever 
somebody plans to build a building, he goes to the Town 
Planner who generally gives the permission. But, Sir, there 
are no structural designers: .. (lntenuplions). 

SHRI KAPIL SIBAl: I will give you an answer. 

SHRI KHARABELA SWAIN: I would like to know 
whether you want to continue this thing. I would also like 

to know whether it is not essential that the structural 
designers are aVailable. 

SHRI KAPil SIBAl: I will answer you. As a young 
boy, I went to the United States and worked there for 
several years as a lawyer in WaH Street. One of the 
things that I experienced as a young man when I used 
to work on the 42"" floor of a bOilding, near the World 
Trade Centre, was my offICe door clOSing. as the building 
used to move from our side to another. I realised that 
the building was structurally 80 designed, there existed 
such elasticity of steel that the building stood firm despite 
the swaying of the structure. Now, we have those 
structures. We have that kind of steel. We .have that kind 
of technology. We have the human resource to build 
structures. We also have the technology to ensure their 
safety. 

[TI1lI1S/aIionJ 

SHRI BACH I SINGH RAWAT 'BACHDA' (Almora): 
Sir, the House is debating a very'sensitive and important 
issue namely 'Prevention and remedy for Natural 
Calamities'. As the Churning of sea had produced 14 
'Ratnas' similarly this debate would set forth such 
important and concrete decisions as will be helpful in 
dealing with the natural calamities. 

Mr. Deputy Speaker, Sir, I am grateful to Kapil Sibat 
Saheb who in his speech presented a clear picture of 
Tsunami and earthquake which provided valuable 
information to the hon. Members of Parliament in this 
regard and removed their Mr. conception. Affairs has 
himseH worked. Since our Minister of Home twice as 
Minister in the Ministry of Science and Technology and 
now Kapil Sibbal Saheb is Minister of Science and 
Technology, I hope that they would handle things very 
weH. I have had the opportunity to work as a Minister Of 
this Ministry for about four or· four and a quarter year. I 
would not like to repeat the experiences which I gained 
there but one thing I would certainly like to share with 
this. House that all the equipments and instruments of 
the Data-Voice in the Institute of Ocean Technology, 
Chennai are indigenous. They have been manuf.actured 
in the country. those are not being imported from abroad. 
Therefore, I think that all the scientists working in the 
Department of Ocean Technology should be congratulated 
by this House for indigeneously manufactured equipments. 

Si!':, regarding Tsunmi it is said that this incident 
occurred after a full 100 years so we should make 
arrangements at the earliest. Regarding this I would like 
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[Shri Bachi Singh Rawat "Bachda1 

to say only that we are members of the Standing 
Committee on Science and Technology. We had taken 
evidence and the entire Standing Committee was 
unanimous that the budget and demands for grants of 
this Ministry shoukf· be passed unanimously. Afong with 
this I would like to add one more thing in this that when 
the cyclone hit Orissa the doppler radara of our country 
proved quite helpful in fore-waming people. " is a very 
good thing that hon. Minister has said that the Tsunami 
warning system will be connected with storms waming 
system and informed that soon we would advance in 
that direction. 

Sir, regarding earthquakes, I would like to inform that 
in the Himalayan region zone, the coHision of Euro-Asian 
plate with Tibetan Plate is causing displacement of the 
earth as the rate of 5 c.m. per annum resulting not only 
in the displacements of plates but also in increase in the 
height of Himalayas at the rate of 2 c.m. per annum. As 
a result of this not only the height of Himalayas is 
increasing but due to the collision of plates the entire 
Himalayan Zone is not getting stabiIi8ed and mountains 
not getting saturated to the extent to which they should. 
The mountains of South are in strong condition but the 
mountains of Himalayan region are not gaining strength 
due to this friction and as a result of this during 
cloudboursts and heavy rains all the roads of the entire 
region get blocked due to landslides causing huge 
destruction. During this year too, the landslide which took 
place at Govind Ghat near Hernkund Saheb and in my 
constituency from Champavat. Pithoragarh. Almora, 
Bageshwar to Chamoli was caused due to this reason. 
The main reason for this is tremendous increase in the 
height of the Himalayas and because the mountains are 
not getting saturated. 

Sir. he talked about the measurement of 8 at Richter 
Scale. I can recall that the devastating earthquake which 
hit Uttar Kashi was measured 6.5 at rechter scale but it 
caused so much destruction. Similarly the earthquake 
which hit Chamoli in the year 1997 was also measured 
6.5 at rechter scale. Since in the beginning, I gave my 
thanks to the Han. Minister for providing valuable 
information. I hope that we shall get an opportunity to 
participate in the debate whenever there is a discussion 
on this issue and we shall get some new information 
regarding. this. 

Sir. with Shri Shivraj Patil as Minister of Home Affairs, 
I hope that he will look into as to which inputs of science 
and technology, can be incorporated in it, which 
departments e.g. the Department of Ocean Development, 

D.T.S. etc. can be associated with It and what type of 
co-operatlon may be taken from them. 

Sir, an amount of As. 50 crore has been earmarked 
in the 10th Five Year Plan for the prevention of 
earthquakes in our country. I woukf like to Inform that 
during the previous N.DA Govemment about 0.7 per 
cent was being spent in this field but In the Ninth Five 
Year Plan we have provided an amount of Rs. 12 
thousand crore for research and development. The 1()1h 
FIVe Year Plan will continue tiD 2007 and in this Plan an 
amount of rupees 25 thousand crore has been provided 
for being spent on research and development. During 
previous financial year 1.4% was spent on R&D, that 
has Increased now and I believe that there is a need to 
increase it further. 

And the commitment to enhance it upto 2 per cent 
may be further enhanced. The entire House will fully 
cooperate with the Hon. Minister and the Government in 
It. 

Sir, I do not want to go into more details of the 
Tsunami because of paucity of time. I, therefore, want to 
touch upon some issues related to my area leaving the 
Tsunami and Science and Technology related Issues 
aside. The Government took the drought and flood 
problems seriouely. Meanwhile a controversy had arisen 
that though the former Prime Minister made the 
amouncement. the agreement was not signed. But thank 
God. tor the explanation has came as to why the 
agreements related to Madhy Pradesh and Rajaathan 
could not be signed as the code of conduct had come 
into force. The linkage of rivens programme was a step 
forward In this direction. This was meant to same the 
country from the floods and drought besides to give 8 

fiUIp to tourism. power and river transport. This was 
necessary for aU these things. The central govemment 
should take various states in confidence who have their 
own linkage of rivers programme and go ahead. 

Sir, I was talking about the Wadia Institute of 
Himalayan Geology. It is not in a posftion to forecast 
about cloud bursts which results In heavy losses. Hail 
Storms are constant source of heavy damage. Hall Storms 
destroys not only crops the UttaranchaI but also &prouts 
and fruits. There has been continuous snowfall since last 
year November, 2004. About one hundred and fifty people 
died in Kashmir due to heavy 8IlOWfaH. Roads remained 
blocked for a week in many blocks like Munsiyari. 
DharchuIa. Didlhat of UttaranchaJ and likewise in Himachal 
also. There W8$ heavy loss of livestock as also human 
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life. The Govemment should pay its attention towards 
this problem of heavy snowfall. 

Sir, I would like to draw the attention of the 
Hon. Minister towards a major c~sis because this heavy 
snowfall has resulted in heavy losses. This heavy snowfall 
has occurred a,fter a gap of 50 years and the deposit of 
the snow is not old, it is of this year only, the snowfall 
is still continuing in this month of March. Those who 
know about it say that earlier there used to be heavy 
snowfall, When the rain will start in the month of June 
and July, the level of snowfed rivers will rise precariously 
posing a serious threat of flood in the coming time, this 
is what is predicted. I have a special appeal to make in 
this regard that a team of experts should be constituted 
to as certain the magnitude of the problem and what are 
it's probabilities. this should be known. I have some 
complaint to make here, though I did not want to make 
a complaint but I am compelled to do so. And my 
complaint is that in the budget which is. allocated for the 
purpose. the contribution of. the Central Govemment is 
80 per cent in that-be it from the National Calamity 
Fund, Finance Commission or Prime Minister's Fund, but 
what is happening actually? I do not want to say about 
other States but I can say this about my State with 
certainty that the funds allocated to tackle the national 
calamity is being distributed among the districts. There is 
a Natural Calamity Management Ministry in the Uttaranchal 
Government This money is going directly to the Minister-
in-charge of districts and the legislature instead of taking 
its route through the said Ministry. Now works are being 
undertaken there but this money is not utilized for the 
purpose it is allocated, Suppose, if money is required for 
.a damaged bridge. the same is not available. Work is 
being carried out on the contract basis. I am saying this 
with a/l seriousness that this matter needs immediate 
investigation, If any complaint received from anywhere it 
should be looked into. Rajiv Gandhi used to say that not 
even 15 paisa and of one rupee reaches the people for 
which it is meant. That was then. Now, I would say that 
not even a single paisa reaches to then. It should be 
taken seriously. Actually relief should be provided where 
the calamity has occurred. With there words, due to 
paucity of time, I conclude. 

{English! 

SHRI P.S. GADHAVI (Kutch): I would like to lay my 
speech on the Table of the House. 

MR. DEPUTY SPEAKER: Yes, Please. 

SHRI A. KRISHNASWAMY (Sriperumbudur): 
Mr. Deputy-Speaker, Sir, whenever we have a natural 
calamity, we used to discuss about floods, cyclone and 
drought in this august House. 

It is unfortunate that we are discussing about 
Tsunami, which has affected most of the coastal areas 
of Tamil Nadu and Andaman and Nicobar Islands. Each 
and every citizen of India, cutting across caste and creed, 
has expressed their grief towards the people who have 
lost their lives and property due to Tsunami in all parts 
of India and Andaman and Nicobar Islands. 

I would like to thank the people who have contributed 
funds for the people who have lost their lives and 
property. I would also like to thank those who have 
counselled us, particularly our hon. Prime Minister, our 
UPA Chairman Shrimati Sonia Gandhi, our hon. Home 
Minister Shri Shivraj V. Patil and other Ministers, by 
visiting the Tsunami-affected places in Tamil Nadu. 

My colleague, Shri Vijayan has spoken in detail. He 
has given the facts and figures about the Tsunami 
corruption. I would like to speak very briefly regarding 
my personal experience which had happened in my 
constituency. My constituency is Sriperumbudur. We have 
a very small part of coastal area, pulicat lake. In that 
lake, 20 persons died due to Tsunami attack. The tidal 
wave comes at the height of 10 metres. As we have a 
shallow water river, the speed of the waves decreased 
and the waves went to the river bed, and with the result 
there was a less loss of life. 

The State Government of Tamil Nadu has not taken 
any serious relief measures for the people who have 
been affected by Tsunami. I had seen personally that 
the police people, firemen and revenue people had not 
taken immediate relief measures. Even the Chief Minister 
of Tamil Nadu has not instructed them to take speedy 
action. But our party leader and former Mayor, Thiru M.K. 
Stalin visited all the places immediately and undertook 
relief measures. 

18.23 hrs. 

[SHRI DEVENORA PRASAD Y ADAV in the ChaiJj 

Mr. Chairman, Sir, not only that, the Chief Minister 
of Tamil Nadu had accused the Central Government on 
the floor of the Assembly and she said that the armed 
forces, the military and para-mititary forces have not taken 
any serious steps for the people who have suffered from 
tsunami. This is false, Mr. Deputy-Speaker, Sir. We had 
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IShri A. Krishnaswamy) 
directly seen 1he working of the defence people, military 
and pant-military people. They had done major Tsunami 
relief work. Even our President and our Prime Minister 
thanked the para-military forces, CAPF and praised them, 
and mentioned as to how they had acted in the Tsunami-
affected areas. But the Chief Minlster of Tamil Nadu had 
accused the para-military forces on the floor of the State 
Assembly and said that they had not WOrked very 
seriously in the Tsunami relief work. when our DMK and 
UPA Members opposed her at that time, they were shifted 
from the Assembly, they were thrown out of the Assembly 
and even they were arrested for that. We had witnessed 
this scene in the State Assembly. Not only that, the Chief 
Minister of Tamil Nadu has accused the hon. Finance 
Minister, Shri P. Chidambaram and said that he is a 
pauper. She also said that he has not allotted. any money 
for Tamil Nadu. We know that the Finance Minister has 
allotted thousands of crores of rupees to the State of 
Tamil Nadu. We want to know how far the Tamil Nadu 
Government has handled that amount and also as to 
how they distributed it. 

Sir, it the lime of tsunami attack, no one knows how 
to take care of the deceased people and the people who 
are suffering. My humble suggestion is that those who 
are serving in the coastal areas-revenue people, police 
people, firemen, doctors, nurses and eve~uld 
be trained because Tsunami is predicted. 

This is a new thing for India. So, we have to give 
them training so that in future they can easily handle the 
Tsunami attack. 

In the Tsunami-affected areas, the fund meant for 
relief measures has not been distributed properly. The 
fIShermen are getting only 50 per cent of the amount 
and the remaining 50 per cent of the amount has been 
taken by the ruling Govemment as bribe. Those fishermen 
who live in the shallow and backward riverbeds, 
particularly in my constituency from Pasiyavaram to 
Arambakkam, do not get the relief fund because they 
have been denied that they are fishermen.' Those who 
live in the shallow riverbeds are not treated as fishermen. 
Also, those Adidravida people and the Scheduled Caste 
people who are living there and are doing the profession 
of fishing, have not been treated as fishermen. So they 
are also denied of the relief tund. They should also be 
taken into consideration and they should also be paid 
the Tsunami relief fund. Not only the fishermen but also 
those who depend on fishing should also be teated as 
fishermen and they should also be given the relief fund. 

I want to say in this august House that prevention is 
better than cure. Last· year I had submitted my 
memorandum to the Minister of Science and Technology. 
I had asked him to take steps to grow mangrove trees 
in the coastal areas, which will be fruitful to· us, which 
will protect us from Tsunami like tidal waves. Now that 
we have experienced Tsunami, the Govemment has to 
plant mangrove trees in the entire coastal areas. It will 
be helpful to the fishermen and the people who are living 
in the coastal areas. 

The Natural Disaster Management Authority is one 
of the very good visions. t welcome this. ThIs should be 
monitored properly. This should be implemented very 
seriously. It can. prevent Tsunamis. The waming system 
is also a welcome one. 

The Aajiv Gandhi rehabilitation package for the 
tsunami-affected areas is a very good 8Cheme. You have 
aUocated more than As. 3,644 crore, As. 2,347 crore 
was allotted to Tam" Nadu. 

MR. CHAIAMAN: Please conclude. 

SHAI A. KRISHNASWAMY: I want to say here that 
more than As. 5,000 crore is needed to meet the 
rehabilitation and relief measures in Tamil Nadu. Also, 
the Govemment has announced 50 per cent subsidies 
for the replacement of catamarans, machine boats, motor 
boats, fishing nets and for repairing of the boats. That 
should be given immediately. 

Also, whatever the amount which you give to the 
State of Tamil Nadu should be seriousty monitored by 
the Central Govemment. Whenever you give the relief 
measure funds to those who lost their lives, at that time 
you have to invite the MPs. In the presence of the MPs, 
you have to hand over the amount to the reIativea of the 
deceased persons, those who lost their lives. Why I am 
saying this is because the .Govemment of Tamil Nadu 
issued As. 1 lakh from the Chief Minister's AeHef Fund 
without inviting us. They personally issued the amount in 
the presence of the MLAs. So, I plead with this 
Govemment that in the presence of the MPs you have 
to give whichever amount from the Prime Minister's Aelief 
Fund. 

·SHAI P.S. GAOHAVI (Kutch): Sir, I may be allowed 
to lay on the Table of the House, a few suggestions and 
my views in short on the discussion under Rule 193 on 
National Calamities. 

• Speech was laid on the Table. 
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Sir, in our country, we have faced a number of 
calamities during the period of last fifty eight years like 
droughts, famines, floods, cyclones, earthquakes, Tsunami 
etc. We have lost precious lives of lakhs of people and 
movable and immovable properties worth bUlions of rupees 
have also been lost. 

My constituency Kutch (Gujarat) has also witnessed 
many disastrous calamities during the last seven or eight 
years. In 1998, a cyclone hit coastal areas of my 
constituency and we lost more than three thousand 
precious human lives of poor labourers wor1dng in salt-
manufacturing units. We also lost more than three lakh 
fruit bearing trees of farmers. 

Again in 1999, western ~art of my constituency 
suffered heavy losses due to cyclone. We lost precious 
cattle wealth. More than fHty thousand cattle herds died 
in this calamity. 

In January, 2001, world's worst earihquake caused 
loss of more than eighteen thousand precious lives and 
incalculable loss to movable and immovable properties 
only in my constituency. 

Sir, I would like to submit that if proper system of 
prior timely warning of natural calamity is given to people 
then loss of human lives could definitely be saved. 

Similarly, after natural calamity if rescue relief and 
rehabilitation operatiOns are carried out by properly trained 
disaster management staff, then further loss and damages 
could be saved to a great extent. 

After calamity, a master plan should be chalked out 
immediately for rescue, relief and rehabilitation operation 
worit so that effective measures can be taken. 

I can say that, after the earthquake in 2001, many 
tearns of experts in disaster management from foreign 
countries visited my constituency. With all their equipment 
they did a very commendable rescue and operation worit. 
They saved lives of hundreds of victims of disastrous 
earthquake. 

Sir I would like to submit a few suggestions. There 
, . all 

should be regular courses for disaster management In 
our universities. 

Proper prior warning system of natural calamities 
should be improved. 

At the Centre, as well as, in all the States,there 
should be regular duly qualified and trained staff to take 
care of all the issues concerned to natural calamities. 

Sir, we are facing droughts and famines at some 
places and havoc of flood at other places in our country. 
A solution to this can be inter-river linkage programme. 
And it should be given top most priority. 

Banks and other financial institutions should provide 
easy loans with much lower rate of interest to rehabilitate 
the people who are affected by natural calamity. For 
repayment of such loan, instalments should be spread 
over the period of more than 20 years. 

Calamity affected people and their dependents should 
be given required help from Government for the purpose 
of their resettlement. 

Thank you for giving me this opportunity, Sir. 

·SHRIMATI K. RANI (Rasipuram): Mr. Deputy 
Speaker, Sir, huge seismic sea waves were triggered by 
a massive earthquake of Sumatra under the sea with 
8.9 magnitude. These hit the coastal areas of 
Andhra Pradesh, Tamil Nadu, Kerala, Pondicherry and 
Andaman and Nicobar Islands on 2S1" December, 2004 
causing a heavy loss of human lives, animal lives and of 
property worth crores of rupees. The Tsunami waves 
caused maximum loss of lives and property in Chenna!, 
Nagappatlinam and Kanniyakumari areas of Tamil Nadu. 
The coast guard is undertaking a search for fishermen 
and has reported a damage to twenty seven thousand 
fishing boats along the Tamil Nadu coast. 

The Central team, which visited these areas to assess 
the damage caused by Tsunami has declared a large 
number of people as dead or missing. The affected 
families of missing persons are facing lot of difficulties in 
showing their relatives as miSSing for getting 
compensation. And, it is feared that it will take more 
than five to seven years under the existing rules to get 
their compensetions settled. " the affected families do 
not get compensation in time, I am afraid, their plight will 
become double in size. 

Our charismatic leader Shrimati Sonia Gandhi ~iled 
and met the injured in the Government hospitats and 
displaced fishermen at the two relief centres and told 
"This is where we have to absolutely concentrate and 
ensure that they are rehabilitated as soon as possible 
and this is what the Govemment will definitely do: 

• Speech was laid on the Table. 
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Our Govemment had allotted Rs. 8,000 crore for the 
Tsunami affected people, The Reserve Bank had asked 
the banks and other financial institutions to provide loans 
on easy terms to the survivors. The loans are in addition 
to the assistance that is provided by the States from 
As. 500 crores Central Package. 

The insurance companies had been directed to 
acceterate the claims for damage, particularty, for boats 
and other equipment of fishermen. Even though, it is 
understood that they are not getting the compensation 
and they are made to run from pRlar to post to get their 
loans aBotted. as their family members are missing. 

Therefore, I would like to request the Government 
that the families, whose members are missing, may be 
paid compensation without any further loss of time. Their 
cases mey be decided as soon as possible. 

IT ranslationj 

·SHRI E. PONNUSWAMI (Chidambaram): Hon. 
Chairman Sir, I thank the Chair for giving me an 
opportunity to speak in my mother tongue TamA. Sir, we 
are sharing our views on the natural calamities and 
disasters that have affected our country. Naturat disastens 
could be in any form like cyclones and storms, drought. 
floods and even the recent unexpected Tsunami tragedy. 
When the Indian subcontinent remained unprepared, rather 
unexpectedly on 26.12.04 the great havoc called Tsunami 
hit our southem coasts and caused huge devastation and 
destruction within 5 to 10 minutes. " was a great shock 
and havoc that will be indelible in our living memories. 
The shores of Andhra Pradesh, Kerala, Andarnan & 
Nicobar and Tamil Nadu are the Tsunami hit areas in 
our country. Chennai, Chinglepet, Kanyakumari, 
Ramanathapuram, Tirunelveli, Cuddalore, Nagapattinarn 
and also Karaikal are the heavily hit districts as far as 
Tamil Nadu is concemed. Sir, Nagapattinam district 
suffered the most due to the Tsunami and Chidambaram 
taluk in Cuddalore district that comes under my 
constituency is the next heavify affected area in Tamil 
Nadu. It was a great puzzle in the beginning and a 
lasting horror in the end to the public who witnessed 
personally this natural disaster. Thousands of people were 
killed instantaneously. Lakhs of people were put to great 
hardship and insurmountable suffering due to the fury of 
nature. In my constituency in Cuddalore district the death 
toU rose to 614. The persons stiM missing are 48. The 
number of boats missing are 516. About 1600 hectares 
of cultivable land have become salinated due to inundated 
sea waves that hit the coast as part of the furious 
Tsunami. 1068 cattle heads have perished in this tragedy. 

• Translation of the speech originally delivered In Tamil. 

51 viHages have been either washed out or devastated. 
More than 2Q,8oo families have become victims losing 
lives and properties that belonged to these families. At 
least for 2 days that foUowed the tsunami, the Government 
of TamU Nadu did not rush any help to 12,800 vWages 
that bore the brunt of death and destruction of this 
magnitude. 

Even when the Govemment agencies failed, the local 
public, people from neighbouring districts and States, 
NGOs from across the country rushed humanitarian aid 
in time. The Govemment of Tamil Nadu woke up from 
its deep slumber only aUer two. days. But the 
Union Govemment was way ahead, Right from the hon. 
Prime Minister, our UPA Chairperson hon. Mrs. Sonia 
Gandhi and our hon. Home Minister aJt of them rushed 
to the affected areas in Tamil Nadu a10ngwith the Union 
Ministers from Tamil Nadu to express their sympathy to 
the people affected by the Tsunami. In our recent history, 
we haw not seen a calamHy of this kind. The Chief 
Minister of Tamil Nadu was not forth coming during the 
first two days that followed this calamitous deluge. So far 
Rs. 1760 crore have been allocated by the Union 
Govemment to Tamil Nadu. About Rs. 217 crore have 
been released to Tamil Nedu already. It is only from 
these funds from the Centre that As. 1 IaJ<h each to the 
next of kin of the deceased have been distributed. We 
must ensure that boats, nets and houses are provided 
with adequate funds to give them all a long term relief. 
But so far only Rs. 75000 per catamaran, As. 32000 per 
net just As. 5 Iakh instead of As. 15 Iakh per mechanised 
boat have been distributed. When we asked about this 
inadequate assistance the stock reply from the State 
Administration was that the Central funds have not 
reached them as yet. Recently in the Tamil Nadu 
Legislative Assembly this aUegation was made against 
the Centre by the Chief Minister of Tamil Nadu. The 
Govemment of Tamil Nadu is enacting a play by way of 
making politics out of relief and assistance that has got 
to reach the victims at this hour of need. My esteemed 
colleagues from Tamil Nadu SM A.K.S. Vijayan, Shri 
Krishnasami and Shri R. Prabhu have all dwelt at length 
on these commissions and omissions by the Government 
of Tamil Nadu. Not only our hon. Prime Minister but also 
His Excellency the President of India have stated that 
enough safeguard must be in place and adequate social 
security must be provided to overcome a havoc of this 
extent. Forewarning systems, precautionary measures 
must be there to face such challenges of this nature in 
the future. Hon. Minister for Science & Technology had 
explained In detail the system that could be in place 
soon to give us waming in time about Tsunamis and 
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earthquakes. But what is needed more at this hour of 
need is a non-partisan approach by all concerned. There 
must not be any politicalisation of issues at this tragic 
hour. It must be there either from the Centre or from the 
State. Timely help must be forthcoming in an appropriate 
manner at a time when it is shought more eagerly. As 
far as fishermen are concerned the need for boats, nets 
and shelter in the coastal areas are immediate and 
essential. Not only fishermen, there are labourers and 
unorganised sector wol1<ers in these areas who are from 
the downtrodden classes who belong to the poor masses 
Who live below the poverty line and they have all lost 
their property and livelihood in this disaster. Their lives 
have been shattered and we must rush help to rebuild 
their lives. Immediately houses must be constructed for 
them. They must be helped to carry on with their 
traditional occupation after being provided with boats and 
nets. As far as the State Govemment in Tamil Nadu, 
nothing of this is forthcoming in an evolved manner with 
a well laid out plan. Simply they put the blame on the 
Centre saying that funds have not been received. Sir, 
several crores of rupees have been received by the 
Government there through the efforts of several 
philanthropic organizations, even media organizations and 
NGOs. Even small farmers have not got any help much 
needed at this hour. 

Sir, few days back I saw in newspapers about the 
contributions made by the MPs towards Tsunami relief. 
Only 161 out of 541 members from this august House 
have apportioned funds from the MPLADS funds. This 
was initiated by the hon. Speaker who even evolved a 
way out to divert funds lor Tsunami relief as a special 
case. I appeal to my esteemed colleagues that they must 
come forward to donate liberally from MPLADS funds 
because the extent of damage caused by Tsunami is 
rnucl:l more than what hes been enumerated. Sir, as far 
as I am concemed from the MPLADS fund account I 
oversee, I have donated already Rs. 50 lakh to the fund 
set up by hon. Speaker. I intend to spend the remaining 
As. 1.50 on Tsunami relief work this year. We need to 
react to this natural disaster taking it as a national disaster 
as people from several parts of the country have lost 
their lives and property and they need to compensated 
and rehabilitated. I appeal to Govemment of Tamil Nadu 
through this august House that politicking must stop and 
earnest action must start at least from now on. So I urge 
upon the Union Govemment through our hon. Home 
Minister to provide shelter and professional equipment 
and implements like boats and get to start rebuilding 
their lives at the earliest. 

With this I conclude my speech on our response to 
natural calamities. 

'SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Respected Chairman, in this age of great civilization, 
modemisation, globalisation with wonderful achievements 
and adventures, disasters like Tsunami proved once again 
Nature is very very superior power in the universe 
opposite mankind. 

Whenever the mankind abused the principles and 
laws of Nature for its selfish, principles and laws of nature 
for its selfish life style, nature widely retaliated throughout 
the history, by floods, avalanches, volcanoes, draughts, 
cyclone, storms and diseases like AIDS. 

In spite of our scientific advancement and weather 
forecast, we were unable to trace the waming of Tsunami. 
This once again proves that mankind cannot conquer or 
dictate the Nature. 

My State, Kamataka, along with States like Andhra 
Pradesh drastically suffered by 41/2 years of worst 
draoght, which pushed the poor farmers into the suicide 
death traps, caused greater migration of this locals and 
also threat to the underground water level and drinking 
water. 

It is alarming situation to realise our national 
responsibilities, to protect our nature, like air, forest, 
oceans and, of course, the harmony between the religions, 
races, borders which were causing manmade disasters 
like 9/11 attack on USA. 

According to the Tsunami lab at Novosibirsk in 
Siberia. In the pacific ocean region, during the last 
century, there were 796 Tsunami occurred, out of these 
only 117 caused human casualities and property damage. 

Before 26th December Tsunami earlier there were 
5 such tragedies occurred during 1797, 1843, 1861 and 
1883. In 1797, 300 fatalities. In 1883, 36000, but in 1861 
too thousands of fatalities recorded. Since 1883 from this 
Sumatra-Andaman region till 26111 December, 2004, there 
have been no Tsunami originated. Sumatra-Andaman 
region had seen the earthquake with a magnitude of 
8.4 in 1797, 8.7 in 1843, 8.5 in 1861, 7.9 in 2000. But 
the later earthquake which caused havoc across the South 
East and South Asia has been estimated 9 on the Richter 
scale. 

• Speech was laid on the Tabla. 
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India has a long built expertise in National Disaster 
Management. But Bhopal gas tragedy of 1984 brought 
out serious inadequacies in our expertise and capability 
to deal with disasters of the kind we had not encountered 
in the past. 

It was Shri Rajiv Gandhi. the then PM, openly 
admitted the lapses instead of covering them up and 
initiated the measures to rectify them and acted upon to 
revamp. I feel it is n01 improper to mention in this House 
that after Congress Govemment lost power at the Centre 
in 1989. the succeeding Government has not given the 
same importance as Rajiv did. 

As far as post Tsunami relief is concemed. our 
Prime Minister. Dr. Manmohan Singhji. a visibly humble 
and down to earth leader deserves an appreciation who 
won the hearts and minds of Tsunami victims. 

It will be a sin on our part if we do not recognise 
the priceless service rendered by our leader and UPA 
Chairperson Smt. Sonia Gandhi who personalty visited to 
console the Tsunami victims across the country, and 
monitored the relief measures. 

Sir. nothing can compensate the loss of dear ones from 
the life forever. Mrs. Sonia Gandhiji. who laid down her life 
for his nation. As a proud widow of Rajlvji, who became 
martyr to protect the national integration. As a painful mother 
of two who lost their dearest father Rajivji, as a grandmother 
of tittle two. today she is a complete woman. We are proud 
experience her dedication. In this hour. post Tsunami crisis. 
let us face together any disaster. 

According to the Tsunami Laboratory at Novosibirsk 
in Siberia. there were 796 tsunami in the Pacific Ocean 
region during the last century. Of these, only 117 cause 
human casualties and property damage. In the case of a 
majority of them. the human casualties and property 
damage were near the source of the Tsunami only. Only 
nine of them caused widespread destruction through the 
pacific. The largest number of Tsunamis in a single year 
was 19 in 1938. but they were all minor and caused 
no damage. During the last century. there was not a 
single year when there was no Tsunami in the PacifIC 
region. 

According to the same source. 17 per cent of the 
total Tsunamis 01 the last century were generated in or 
near Japan. This was followed by : South America, 
16 per cent; New Guinea Solomon Islands, 13 per cent; 

Indonesia, 11 per cent; Kuril Islands and Kamchatka, 
10 per cent; Mexico and Central America, 10 per cent; 
the Philippines, 9 per cent; New Zealal'ld and Tonga, 7 
per cent; Alaska and West Coast of Canada and the 
United States. 7 per cent; and HawaI, 3 percent. Thus, 
Indonesia figured fourth In the list of countriealaraas most 
prone to Tsunami in this region. 

Tsunami in the Pacific region are categorised as 
purely local, regional and Pacific wide. Local Tsunamis 
are usually caused by submarine landslides or volcanic 
explosions. A local Tsunami, which occurred off Alaska 
on July 9, 1958, generated waves, which were reportedly 
much higher and more forceful than the waves witnessed 
during the recent Tsunami havoc In the Sough East AsIan 
and South Asian regions, but the damage caused was 
limited to the areas where it occurred. There was no 
spr8ad effect. The last Tsunami, which caused ~d 
damage across the Pacific region, occurred on May 22, 
1960. Among the affected countries were Chile, the USA 
(Hawaii), Japan and the Philippines. A Tsunami of lesser 
spread, but considerable damage was the 1964 great 
Alaska earthquake Tsunami, which reportedly produced a 
wave of 67 metres at Shoup Bay, Valdez Inlet There 
were 106 deaths in Alaska, 13 in California and four in 
Oregon. There was property damage. but not less of 
human lives in the British Columbia area of Canada. 

Before the December 26, 2004 tragedy, there have 
been five destructive Tsunamis. which had originated in 
the Sumartran region--on February 10, 1797, November 
24. 1833, January 5. 1843. February 16, 1861 and 1883 
(months and date not available). There were about 300 
fatalities in 1797 and 36.000 fatalities in 1883. The details 
of the fatalities in· the remaining incidents are not recorded. 
but it was reported that there were thousands of fatalities 
in 1861 too. Since 1883. there have been no Tsunami 
originating from the Sumatran region causing thousands 
of fatalities tift December 26, 2004. 

The Sumatran-Andaman region had seen the 
earthquake with a magnitude of 8.4 on the Richter scale 
in 1797, a magnitude of 8.7 in 1843. a magnitude of 8.5 
in 1861 and a magnitude of 7.9 in 2000. The magnitude 
of the latest one. which caused havoc across South East 
and South Asia, has been estimated at 9. It has been 
reported that there was some delay in the estimation of 
the magnitude of the latest earthquakes by experts in 
many countries, including the U.S.A. 

Explaining this delay, the US Geological survey says: 
"While earthquake location can be determined falrly 
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rapidly, earthquake size is somewhat more problematic. 
This is because location is· mainly based upon 
measurements of the time that seismic waves arrive at a 
station. Magnitude, on the other hand, is based upon the 
amplitude of those waves. The amplitude is much more 
variable than the arrival times, thus causing greater 
uncertainty in the magnitude estimate. For larger 
earthquake, the problem is compounded by the fact that 
the larger the earthquake, the lower the characteristic 
frequency of the seismic waves. The means that surface 
wave arrivals, which contain lower frequency energy than 
the body waves, must be used to determine the 
magnitude. For a great earthquake, several hours of data 
must be recorded in order to accurately determine the· 
magnitude. Thus, accurate estimates of the magnitude 
can follow an accurate estimate of the location by several 
hours. In the case of 9.0 Sumatra Andaman Islands 
earthquake, the standard methods were inadequate for 
measuring the very low frequency energy produced and 
had to be modified. This delayed the final determination 
of the magnitUde until the next day. 

Since the beginning of the 20111 Century, whenever 
an earthquake of large magnitude (7.5 plus) had caused 
a Tsunami wave, the direction of spread have been 
towards the Pacific. This is the first time that the direction 
was towards the Bay of BengaVlndian Ocean Region. 

In view of the frequent occurrence of Tsunami waves 
in the Pacific region, the Pacific Tsunami Warning Centre 
(PlWC) was established in 1949 in Ewa Beach, Hawai, 
to provide advance warning of likely Tsunamis to most 
countries in the pacific basin as well as to Hawai and all 
jother US interests in the Pacific outside of Alaska and 
the US West Coast areas are served by the West Coast 
Alaska Tsunami Waming Centre (WC/ATWC) in Palmer, 
Alaska. The PTWC is also the waming centre for Hawaii's 
local and regional Tsunamis. 

An intemational Tsunami Information Centre (ITIC) 
was established in 1965 by the IOC (Inter-govemmental 
Oceanographic Commission) of the UNESCO (United 
Nations Educational, Scientific and Cultural Organization) 
to create Tsunami awareness and to improve Tsunami 
preparedrtess through networking with scientific research 
and academic organizations, civil defence agencies, and 
the general public in the areas which are prone to 
Tsunamis. It performs, inter alia, the following tasks: To 
monitor international Tsunami waming activities in the 
Pacific; to assist member-states in establishing national 
waming systems. and disseminate information on current 
technologies for Tsunami waming systems. It is located 
in Honolulu. Hawai. 

An Intemational Coordnation Group for the Tsunami 
Warning System in the Pacific (lCG) was set up in 1968 
to ensure that tsunami watches, waming and advisory 
buHetins are disseminated throughout the Pacific to 
member states in accordance with the procedure outlined 
in a communication plan for the Tsunami waming system. 
The. ICG is a subsidiary body of the UNESCO and the 
Intergovernmental Oceansgraphic Commission (IOC). 

The Tsunami Waming System in the Pacific (TWSP) 
presenUy has the following 26 member-states: Australia, 
Canada, Chile, China, Colombia, Cook Islands, Costa 
Rica, Democratic People's Republic of Korea, Ecuador, 
EI Salvador, Fiji, France, Guatemala, Indonesia, Japan, 
Mexico, New Zealand, Nicaragua, Peru, Philippines, 
Republic of Korea, Samoa, Singapore, Thailand, the 
Russian Federation and the USA. It is reported that aU 
these countries have also their national waming systems. 

Despite this, not only Indonesia and Thalland, but 
also Westem countries such as the US, France, Canada, 
Australia and New Zealand and Japan from where 
thousands of tourists spend their Christmas-New Year 
holidays in Thailand, Sri Lanka and the Maldives seem 
to have been taken by surprise by the Tsunami waves, 
which caused the death of over 1,20,000 people of this 
region and 2,000 plus foreign, mainly Westem tourists. 
The deaths of Westem tourists have been reported mainly 
from Thailand and Sri lanka. 

The Westem countries, particular1y the USA, issue 
advisories to their nationals travelHng abroad about the 
likelihood of any danger to their Jives, whether from 
terrorism from natural disasters. How come no advisory 
seems to have been issued to their nationals holidaying 
in their thousands (estimate 40,000) in this region, 
particularly in Thailand, Sri Lanka and the Maldives, after 
the occurrence of the seaquake off Ache in Indonesia? 

How did the Pacific waming system in general and 
the national waming systems of Indonesia and Thailand 
in particular fail to forewarn their nationals and foreign 
tourists of the impending tsunami disaster? How did the 
Westem countries and the sophisticated systems set up 
by them since 1949 apparently fail to provide advance 
wamings when the direction of spread was towards the 
Bay of BengaVlndian Ocean region? Now satisfactory 
explanation has so far been forthcoming. 

An unnamed member of the Thai meteorological 
department has quoted as alleging that a Tsunami alert 
was not issued for fear of hurting the country's important 
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tourism industry in case it tumed out to be a false alarm. 
Prime Minister Thaksin Shinawatra has promised an 
investigation into the matter. 

India has not been a member of any of the Tsunami 
warning systems. Past proposals for India to set up is 
own national warning system and to join the international 
(mainly Pacific) network was given low priority apparently 
due to the high financial implications (Rs. 1,000 million-
Rs. 45 equal to one US donar) and the fact that India 
had not been a victim of Tsunami waves for a litHe over 
100 years. 

India's vulnerability to Tsunami caused destruction 
was estimated as very low, if not non-existent. As a 
result. not only was there no effort to set up an advance 
warning and international networking system, but Tsunami-
vulnerability was not one of the factors taken into account 
in the determination of the location of our nuclear and 
space launching establishments and in designing their 
safety features. Similarly, this vulnerability was not taken 
into consideration while determining the location of our 
military establishments in the Andaman and Nicobar 
Islands and their safety features. 

According to Indian officials, our nuclear 
establishments, including the power station at KaIpakkam 
near Chennai, the new Russian-aided power station under 
construction at Koodankulam on the southern coast in 
Tamil Nadu and the space. complex at Srihari Kota in 
Andhra Pradesh have escaped any damage. Five 
members of the staff at Kalpakkam were tragically killed 
along with members of their families when the waves 
entered the residential township located near the sea. 

Factoring in the Tsunami-vulnerability aspect in $II 
our future planning of sensitive establishments of national 
security value and upgrading the safety measures of the 
establishments set up in the past is a task needing urgent 
attention. whatever be the cost. 

The Government of India has also announced its 
decision to set up an advance warning system and join 
the international warning network. This would definitely 
increase our capability to anticipate future disasters and 
minimise the loss of human lives and material damage 
provided we pay equal attention to the human factor. 
Gadgets, technologies and international networking 
definitely help us by providing better technological inputs, 
better quality of information, etc. but ultimately how 
effective were are in the prevention or mitigation of a 
disaster or a crisis would depend on the quality of the 

human mind that analyse ......... and makes use of 
the data and how wall-prepared It is and how fast It 
raacts. An alert, observant, analytical. proactive, far'"88fJing 
human mind is a thousand times more valuable than 
gadgets and technologies in the prevention and mitigation 
of disasters and crises. 

This is as true of the crisis created by threats to 
national security as it is of natural and men-made 
disasters. We saw it during the sequel to the Bhopal gas 
tragedy of 1984, before the Katgil conflict with Pakistan 
in 1999 and before 9111 terrorist strikes in the USA. For 
weeks before the Kargll conflict in India and the 9111 
catastrophe in the USA, there were enough Indicators of 
the impending conflict/disaster. The human mind, which 
was expected to analyse the available data correctly and 
in time and act to prevent it, faHed to do so. 

In retrospect, one could see that even in the case of 
the Tsunami tragedy of epic proportions, which overtook 
us on December 26, 2004, there were enough teU-taIe 
indicators such as the power magnitude of the seaquake 
not only off Sumatra, but also off Andaman and Nlcobar, 
which is our own territory, the striking of the Tsunami 
waves against Car Nicobar much before they struck 
Thai/and and their striking Thailand before they &tIUck 
Southem India and Sri Lanka. One would have expected 
that a professional and alert mind would have Immediately 
taken notice, rang the alarm bell and activated the crists 
management machinery at New Delhi. AccordIng to mecIa 
reports, the crisis management machinery got going only 
around 2 PM, above five hours after the monster waves 
struck the coast of TamU Nadu. 

As the cliche goes, it is easy to be wise after the 
event. True. But It is important to be wise at least after 
the event. even If we were not before. Otherwise, we will 
re-Hve slmBar disasters time and again. To be able to be 
wise at least after the event, one needs a clinically 
objective critical analysis of our inadequacies. According 
to the media, sources in the Ministry of Science and 
Technology have claimed that an immediate alert of the 
Sumatra seaquake was not issued because it had 
occurred in foreign territory and not in or in the vicinity 
on Indian territory. According to these souroes, the present 
procedures call for such an alert only if a powerful quake 
takes place in Indian territory or in Its vicinity. It is 
surprising and shOCking that these officials seem to have 
overlooked the fact that the Andaman and Nicobar is our 
territory and that the seaquake had struck in the vicinity 
of our territory and our n8flonals in Car Nicobar were the 
first to be struck by this tragedy. 
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India has a long buiH expertise in National Disaster 
Management. But Bhopal gas tragedy of 1984 brought 
out serious inadequacies in our expertise and capability 
to deal with disasters of the kind we had not encountered 
in the past. A comprehensive and constantly-updated 
disaster management system was found lacking. 

It goes to the credit of Rajiv Gandhi, the then Prime 
Minister, that he openly admitted the lapses instead of 
covering them up and initiated the measures to ractify 
them. He attached a senior officer, with expertise in this 
matter, to the Ministry of Home Affairs of the Government 
of India at New Delhi to revamp our natural disaster 
management system. After the Tsunami struck the 
southern region of India and Andaman and Nicobar on 
December 26, 2004, the local administration down to the 
lowest level rose to the occasion in organising rescue 
and relief work. Considerable credit for the excellent 
reflexes exhibited by them should go to the ground work 
done by Rajiv Gandhi. But, unfortunately, as it often 
happens, after his exist from the Government in 1989 
due to the defeat of hisCongfess Party in elections, this 
subject did not receive the same attention from the 
succeeding Governments as it did under Rajiv Gandhi. " 
is to be hoped that at least now greater priority would be 
given to the urgent task of revamping our disaster 
management system, whether natural or man-made. 

The aftermath of the Tsunami havoc must have 
brought horne to the policy-makers that natural disasters 
can have enormous consequences not only for the lives 
and weHare of the human beings and the economy, but 
also for national security as seen in the Andaman and 
Nicobar. The joint service headquarters set-up in the 
islandS forms an important component of our naval 
defence set-up and our capability to go to the assistance 
of the South East Asian countries in matters such as 
joint patrolling and surveillance of the Malacca Straits 
and the protection of the ships and oil tankers from pirates 
and terrorists. Repair of the damage suffered by our 
military capabilities in the islands is another aspect 
needing immediate attention, irrespective of the cost. 

The delay in Indian joining the advance Tsunami 
warning system and setting up its own national capability 
due to finanCial reasons underlines once again the 
difficulties faced by our national security and disaster 
managers due to Short-sighted approach of our financial 
experts, who reject such proposals on the ground that 
those are based on the likelihood of vulnerabilities and 
not on the possibility or certainty of actual threats. They 
are often reiLlctant to approve proposalS, which are sought 

to be justified on the ground that we have to forearm 
ourselves against a danger which could arise. Such a 
negative altitude could prove counter-productive. The fact 
that what could arise did not arise does not Olean that 
those who drew attention to what could happen wore 
fools or that the expenditure incurred on preventing it or 
mitigating its effect was a waste or the tax-payers' money. 

[Translation] 

MR. CHAIRMAN: I would like to make a request to 
you people that there are 25 hon. Members yet to speak. 
After that, the hon. Minister has to give reply also. So 
this may take 2 and a haH-hour. I want to make a request 
that in view of the time constraint, every Member should 
try to make his submission within five minutes. 

SHRI KHARABELA SWAIN: Even one hour back, 
there were 25 Members to speak. FIVe or seven Members 
have spoken during this period. Are there 25 Members 
yet to speak? 

MR. CHAIRMAN: Chief whip keeps on sending lists. 

[English] 

SHRI KINJARAPU YERRANNAIDU (Srtkakulam): Mr. 
Chairman, Sir, Tsunami has caused great loss to 
Andaman and Nicobar Islands. Tamil Nadu, Kerata, 
Andhra Pradesh, and Pondicherry. The Tsunami has 
affected a total of 2,220 kilometres of coastline, besides 
Andaman and Nicobar Islands. 

In Andhra Pradesh, due to the Tsunami, we lost 
105 human lives, 481 dwelling units, 89 cattle, 596 
hectares of cropped area, and 12,189 boats. For the last 
six years, Andhra Pradesh is consecutively facing severe 
droughts. In Andhra Pradesh, out of 1,104 mandals, we 
had declared drought in 689. mandals in the year 1999-
2000; 142 mandals in 2000-2001; 995 mandals in 2001-
2002; 1,087 mandals in 2002-2003; 453 mandals in the 
last year, 2003-2004; and 802 mandals in the current 
year, 2004-2005. 

The Govemment of Andhra Pradesh had request the 
Union Government to provide Rs. 1,200 crore and 
25 lakh metric tonnes of rise. So, far the Government of 
India has released only Rs. 117.88 crore from the National 
Calamity Relief Fund and sanctioned only 2.2 lakh metric 
tonnes of rice to Andhra Pradesh. 

In the previOUS NDA Government, when the Telugu 
Cesam Govemment was in power, in the State we had 
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sanctioned 55 lakh metric tonnes of rice. We had 
implemented Food tor Work Programme throughout the 
State of Andhra Pradesh. However, this UPA Government 
has sanctioned Food for Work Programme for only eight 
districts. The hon. Prime Minister has launched this 
Programme. TIll yesterday, about 82 lakh agricultural 
workers and about 18 lakh small and medium farmers 
have migrated from Anethra Pradesh to various parts of 
the country. 

The Eleventh Finance Commission has fixed the 
Calamity Relief Fund for each State as to how much 
money we have to provide under the Calamity Relief 
Fund. Secondly, the Government of India, based on the 
team's recommendations, decides the National CaIamiIy 
Relief Fund. So, in the present scenario, even the affected 
States are not getting more money under the National 
Calamity Relief Fund Now, my request, through you, to 
the han. Minister of Home Affairs is that the Budget 
allocations under the Calamity Relief fund and also the 
National Calamity Relief Fund should be increased; 
othelWlSe no State will get more money. 

The Twelfth Finance Commission win start working 
from 2005-2006 to 2010. As per the recommendations of 
the Tweltth Rnance Commission, the Govemment should 
increase the Budget under the National Calamity Relief 
Fund and aiso under the Calamity Relief Fund to the 
States. 

As regards The Tsunami waming centre, Hyderabad 
or Vishakhapatnam is the proper place to establish a 
Tsunami-warning centre. We have a Meteorological 
Department. We have a cyclone waming centre and a 
seismiC waming Centre. But there is no Tsunami-waming 
centre. So, in the All-Party meeting also the Government 
of India has decided to create a Disaster Management 
Authority. They have already issued orders to create the 
Disaster Management Authority and also instructed the 
State Governments to convert their Relief and 
Rehabilitation Department to the Disaster Management 
Centre. They have also decided to enact a law in the 
current Budget Session. So, I am appreciating the 
Govemment of India in this regard. 

Now, they have given Rs. 70 crore out of Rs. 3,666 
crore as a grant to the Slate of Anethra Pradesh. They 
have also given a total sum of Rs. 70 crore to the State 
of Andhra Pradesh from various Heads, from the Ministry 
dealing with Fisheries and other Ministries, and from the 
National Calamity Relief Fund. But so far the activity has 
not started in Andhra Pradesh. We have given the money, 

but the fishermen are also approaching various political 
parties. They are homeless, but we have given the relief. 
We have also done the rehabilitation wol1c and also the 
reconstruction work is going on in Andhra Pradesh. So, 
all the fishermen are homeless. That Is why, I am 
requesting the Government of India to ask the State 
Govemment. We have given the money for this purpose. 
They have to start construction of the houses for the 
fishermen without any delay. 

As far as drought is concerned, there is a severe 
drought in Andhra Pradesh throughout the State. We have 
a scarcity of drinking water and we have a scarcity of 
fodder. There is a lack of Food for Work Programme. 
People are migrating to various parts of the country. 
According to the media reports also, whatever rice is 
given by the Govemment of India to the State of Andhra 
Pradesh, it is exhausted. So, this is the situation prevailing 
in Andhra Pradesh. That is why, the Government of india 
should honour·the request of the State Government. They 
have asked for As. 1,200 crol8 money and 20 lakhrnetrtc 
tonnes of rice. So, I am requesting, through you, to the 
han. Minister of Home Affairs to sanction more money 
under the National Calamity Relief Fund as well as rice 
under the Food for Work Programme. This is my simple 
request. 

Sir, with these few words, I conclude. 

MR. CHAIRMAN: Shri Yerrannaidu, thank you very 
much. You have completed your speach within the 
stipulated time. 

... (lnlenvplionsj 

/Transl8tionJ 

SHRI RAJ NARAYAN BUDHOUA (Hamirpur, U.P.): 
Sir, due to changing weather in the country, the poor are 
the first and the worst affected by hailstorm, excessive 
rains and storm in several States every year. Agriculture 
being the man profession in the country, the farmers live 
in fields and the cattle rearers. in open areas and are 
worst affected by hailstroms. Sudden hailstorms claim 
thousands of lives every year but the Govemment does 
not pay heed to it. Ready crops of farmers are desttoyed 
by these natural calamities. 

Tsunamis have caused huge Io88ea in the country 
and abroad. ThIs august House has already had extensive 
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discussions on this issue. I too, with a sense of grief, 
associate myself with the honourable Members' 
suggestions. At the same time, I want to draw your 
attention to the recent loss caused by hailstorms in 
Hamirpur, Mahoba, Chitrakut, Jalaun, Banda, Jhansi, 
Lalitpur and Chhatarpur etc. districts of Bundelkhand 
region. Ready crops of farmers have been destroyed, 
numerous farmers lost their lives and livestock have also 
died in large numbers. Traffic, power and 
telecommunications have suffered a lot and the houses 
of poor and people belonging to weaker sections have 
got destroyed. The people of the entire affected area are 
giving as SOS call. Sir, I am referring to the hailstorms 
an 2,3,4,8,10,11 and 12 March. Such natural calamities 
cause huge losses every year. So I request the Central 
Government to constitute a fund from which immediate 
relief can be provided to the affected people. With these 
words, I conClude. 

MD. SALIM (Calcutta-North East): Sir, first of all I 
want to thank our colleague Shri Rupchand Murmu for 
starting discussion on this issue and at the same time, 
I want to thank the Chair for providing me an opportunity 
to express my views because I had an apprehension 
that this important issue might lose its importance in the 
commotion. Howsoever pride we may take in the 
development of science, technology and culture but when 
such natural calamities shake the entire humanity then 
we think that we are quite helpless and then we leam a 
lesson regarding the artificial things like religion, caste, 
language etc. Such calamities spare none of us and we 
have to deal with the same unitedly. This House has 
had enough discussion on Tsunami. Before I come to 
this point. I would like to thank the hon. Prime Minister 
and the Home Minister alon9 whom I had the opportunity 
to visit Jammu & Kashmir. There we witnessed the degree 
of the calamity especially in the month of February which 
the people termed as unprecedented, they had nev~r 
witnessed such snowfall during the last 30-35 years. While 
going through the airway, we witnessed a stran~e scene 
at Pir-Panjar. The entire land was covered with snow, 
electricity poles were looking like X-mas trees covered 
with snow, these were not able to bear the load of that 
much snow. When we went to remote areas, we found 
that power, telecommunication, drinking water all these 
services were disrupted and due to disruption in pow.er 
supply health services were also hampered. Essential 

, . . h nd supplies were also disrupted because hlg ways a 
tunnels to Jammu & Kashmir were also blocked For 
Ihese reasons, people had to face the difficulties. The 
aremed forces, para-military forces, State Govem~~nt, 
Central Government, political parties, non-po~ltlcal 

Ii ·th the problems unitedly. organizations all were dee ng WI 

I would like to say one more thing, Jammu & Kashmir 
is of paramount importance. We often have rumours that 
our neighbouring country wants to cut our supply line, 
sometimes it is militancy what we talk about and the 
other time there is firing on the highway. In such 
circumstances, the State capital is shifted to Jammu in 
winter time. So we should keep ration and stock of 
essential supplies for three to four months to deal with 
the situation. During the last snowfall, your must have 
seen on T.V. how the tourists were stranded there, there 
was no LPG supply. If at all there was any LPG, there 
was no arrangement for supply. The State Government 
also had the same problem be~ause the State had not 
witnessed such calamity during the last 30 years. Still he 
tried to overcome the situation and efforts were also made 
to send Central assistance from Delhi. 

Just now our friend from Himachal Pradesh has told 
that there has been too much snowfall. It is feared that 
flash flood can come when the snow will men and glaciers 
will subside. Now summer is arriving, therefore. 
assessment should also be made regarding how much 
water can come down on mening of snow there and 
which problems it can cause to the people living 
downside. 

We all are very well aware of the Tsunami disaster. 
The speed with which the Govemment of India responded 
to deal with such situation is highly commendable and I 
praise it. The Union Government also talked to the other 
States. I come from West Bengal. I know that the Centre 
spoke to our State Govemment because Andaman-Nicobar 
is near us. Therefore, we talked to the administration 
there and did whatever we could. The public, State 
Government, private corporate bodies and public sector; 
all of them worked in their own way setting up an 
example. 

MR. CHAIRMAN: Please give some suggestions also. 
You are an experienced Members. 

MD. SALIM: We also appreCiate the US and other 
countries which extended their help immediately at the 
time of such disasters. But we also appreciate ttte fact 
that the Government of India has raised the sovereignty, 
integrity and glory of the country by saying that they 
would ask for help when they would need it. We said 
that we can do ourselves the immediate relief and rescue 
work. Besides, we provided assistance to the Maldives, 
Sri Lanka, Indonesia, which is also praiseworthy. I believe 
that the core groups formed by you in regard to 
rehabilitation should not be an ad-hoc arrangement. Some 
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relief is provided, somewhere Rs. 20,000 and somewhere 
As. 50.000 are given, this should not be done. Whether 
it is coastal area of Andaman-Nlcobar, it is not only the 
question of housing or dwelling units but also of the 
development of the fishermen there. Hon. President 
speaks about providing urban facilities in the rural areas. 
So. we have got this opportunity where we should set 
up an example by making provisions where their 
integrated development can be accomplished and to which 
the other State Government can give a new direction by 
adding relief and rehabilitation in it inspite of floods, 
earthquake or any other problem. 

As far as the Disaster Management Authority is 
concerned. we appreciate it. We hear about bringing of 
a legislation in this regard and it should be brought as 
soon as possible. It has been seen that we respond only 
when there is some sudden catastrophe or a situation 
like thal And then slowly, slowty the matter loses its 
importance. Though the snowtaD took place in February 
but we are discussing it in March. This should continue. 

Whenever such a calamity, whether man made or 
natural. strikes rlke subsiding of the glaciers in Amamath, 
I try to go there. I also went to Arnamath. The biggest 
problem at such places is that of communication. Many 
people were killed there. But, the people who get trapped 
there face the problems. There should be some 
communication network. We saw that people from our 
area had gone to Tamil Nadu and Andaman-Nicobar in 
the Christmas season, when this calamity struck there, 
then our people thought that they had perished. Therefore, 
arrangements should be made in regard to how to 
respond in an emergent situation. Similarly, there are your 
Govemment OffICers. Everything is OK if the train are 
running smoothly but nobody will take responsibility if 
there is an accident and it disrupts the routine work. 
There are some people or organizations to see what is 
to be done and how it is to be done but they should 
also be trained to handle such works. We should also 
pay attention to science and technology which was 
discUssed just now. Floods, drought, cyclone, erosion by 
rivers natural calamities strike our country. Asking for a 
package has also become a fashion in our countJ'y. The 
package tor diSaster shoUld be proportionate. Hare, people 
setUenear river banks. I support the works done by the 
UPA Govemment tor the natural calamity. We should 
work in this regard by rising above politics. We should 
not put a sticker of someone's name on such worb. We 
do not believe in this system of pasting stlcfters. At the 
time of national tragedy, we should work rising above 
petty interests. 

/English] 

·SHRIMATI V. RADHlKA SELVI (T1lUChendur): Sir, I 
thank you very much for giving me an opportunity to lay 
my speech. In this natural calamity diacuaaion. My thanks 
also go to our beloved leader Shri KaJlgnar M. Karunanktli 
and Jupiter of Tamils Talia Pathi M. K. Stalin. 

Sir, my Tiruchendur constituency has land, ... and 
mountains, Water, which starts its journey from the 
mountain with millions of cubic water, enters into the 
sea. During the course of its journey, many people are 
blessed whereas millions of cubic water enters into the 
sea without any utilisation. River Thamirabarani in my 
constituency enters into the sea in the viUage named 
Punnakayal. During flood many villages are damaged and 
miHions of cubic water gets into the sea without any help 
to mankind. Whereas places like Radhapuram and 
Sathankulam in my constituency are worst affected for 
lack of water. Now, it is high time that the flow of River 
Thamirabarani is channelised to hefp people living in 
Radhapuram and Sathankulam. Central Government 
should put in suitable projects to implement this. 

Government would not have forgotten the tragedy of 
Tsunami that occurred in the Andaman and Tamil Nadu. 
In my constituency, many fishermen have lost their lives 
and livelihood. Many of their boats were damaged. Some 
are irrepairable and some are repairable. They have lost 
their shelters also. In Punnankayal and Chinnamuttam 
sand dunes are formed thereby preventing the flshennen's 
entry into the sea. They have to remove the sand dunes 
before enterning into the sea. Government should take 
proper steps to remove the sand dunes and also find 
solution to prevent formation of sand dunes. This will 
provide much help for the people of Punnakayal and 
Chinnamuttam. 

There is a small harbour in Chinnamuttam for the 
past 20 years. It has the capacity to hold 150 fibre boats. 
But now 350 boats are there. Due to over-crowding boats 
get damaged quite often. During Tsunami many boats 
were damaged and the loss is around Rs. 75 cr0r8· 
Even though the Central Government has sanctioned the 
amount, it has not reached the affeoted fishermen 
properly. They are worried about their future. Shelters 
provided to them are in damaged condition. The Central 
Govemment should see that fishermen community should 
get what they have lost during Tsunami. My brothers 
Shri A.K.S. Vijayan and SM A. KrlShnaswamy have 
already explained about Ms. Jayalalflha Govemmenfs 
corruption tn detail. So, r do not want to touch that subject 
again. 

• Speech waa laid on the Table. 
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Central Government should take steps to provide mini 
harbours in various fishing villages to minimise damages 
that may occur during natural calamities in future. 
Recently. during new moon day, water entered about 100 
meters in my constituency. To prevent these 
calarnities. Government should bring in mini harbours at 
the earliest. 

(Trans/shan} 

SHRI GANESH SINGH (Satna): Mr. Chairman, Sir, it 
is a proven fact that our country is a country of natural 
calamities. Every year our country is visited by some or 
other natural calamity causing huge devastation in the 
country. Our farmers always say that they are totally 
dependent on nature and their well ~ing is only in the 
hands of God. In fact, this is the condition prevaHing in 
our country. Day by day the equilibrium of nature is 
getting disturbed and it is imperative to look into the 
causes of these calamities but the Government is not 
serious enough. Calamities hit our country in different 
forms viz. floods, drought, earthquake, cyclone, hailstorm, 
blight, landslide, avalanche, cloud burst, fire and insects 
which destroy the crops of the farmers. Only due to 
Tsunami, 6 countries got totally devastated and about 67 
islands are still missing, life and property worth crores of 
rupees were lost. Mr. Chairman, Sir, from 684 A.D. to 
1940, Tsunami waves have hit 84 times. In Chile, such 
catastrophe struck in 1960. Thereafter Tsunami waves 
hit on 26 December, 2004 which was the biggest calamity 
of the world. I Lakh 36 thousand 973 people have so far 
been killed in earthquakes in our country only between 
1985 till date. 10,273 people lost their lives in Andhra 
Pradesh, Kerala, Tamil Nadu, Pondicherry and Andarnan 
and Nicobar and crops in 22750 hectares of land was 
destroyed by the Tsunami waves. About 2 lakh 39 
thousand 24 families were affected. About 83 thousand 
788 boats were destroyed and the members of the 
families of the boatmen lost their lives. 40 feet high 
Tsunami waves have proved that the nature can play 
havoc in any country. A large part of the States of Bihar, 
Assam, Madhya Pradesh, Uttar Prac:lfSh, West 8engaI 
and Jhari<hand got &Haded by floods. At thai time, people 
of entire country ernpathise with the affected people but 
we could not find any permanent solution of this malady, 
it things continue like· this, the condition of this country 
I1lilY further deteriorate, 

19.00 hr •. 

pi become victims of Farmers and the poor peo e 
. . . b r Today many States natural calamities In largest num e . , 

of the country are affected by flood and several others 
are hit by drought. Recently, aids were provided to the 
victims of Tsunami under the name of Late Rajiv Gandhi 
Rohabilitation package whereas the people of the entire 
country extended their support, therefore it is not 
appropriate to glorify only one man. 

MR. CHAIRMAN: At present more hon. Members are 
to speak. Hence, if the House concurs its time may be 
extended by yet another hour. 

SHRI GANESH SINGH: Minister of Ocean 
Development just announced that Tsunami warning system 
would be set up at a cost of Rs. 125 crore and in the 
next two and half years, we would be able to warn the 
country about Tsunami in advance. Five tribes of 
Andaman, namely-Jarava, Ogi, Shompens. Sentinelese, 
Great Andamanis had intuition that Tsunami was about 
to hit and that is why they left their settlements in 
advance. Not a single man of their community was 
affected. Can we not learn anything from this method? 
Can these methods not be used SCientifically? 

Every year, several villages of the country are 
destroyed by hailstorms. Chaurasias, who cultivate betel 
leaves, tied hailstone to prevent hailstorms. Similarly, 
animals and birds have the intuition of earthquakes. After 
all some natural method has always been there. Why 
have we not been able to use that method till now? Why 
we cannot do any thing to save the people from natural 
calamities? This is a serious question. 

I believe that all the work undertaken so far to deal 
with natural calamities are not enough. Recently due to 
heavy hailstrom crops worth crores of rupees were 
destroyed in 22 districts of Madhya Pradesh including 
Satna, Katni, Vidisha, Raysen etc. and many other States 
of the country. I want that the Central Government should 
at least provide compensation to the farmers for their 
destroyed crops. For that purpose a Central team should 
tie sent to make on the spot study. 

We would certainly welcome the decision to set up 
Natural Disaster Authority. The NDA Government had also 
constituted a National Disaster Management Committee. 
The them Minister of Agriculture Shri Sharad Pawarji was 
the Chainnan of that Committee. I would like that the 
recommendations made by them are incofl)Orated in this 
BiH meant for constituting the Authon"ty. We can control 
floods by constructing big bunds. We can also inter-link 
the rivers so that the people of the villages are protected 
against these calamities. 
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The farmers who are brought under NatiOnal Crop 
Insurance Scheme are not benefited because tehsil is 
fixed as the area under insurance. If the Patwari haIka 
is fixed as the basis of Crop Insurance Scheme and the 
crops destroyed by insects and other cflSeases are also 
Included in this Insurance Scheme, then farmers will 
certainly stand benefited. 

SHRI MADAN LAL SHARMA (Jammu): Hon. 
Chairman. Sir, I am thankful to you for giving me an 
opportunity to speak. First of all I would like to thank 
Rupchand Murmu p who initiated this discussion. And I 
am also thankful to Hon. Home Minister. If I speak on 
the Tsunami, I will repeat the same what has been said 
by the Hon. Members. I, theretore, wish to associate 
myself with them. Today, the UPA Government has 
earned a name for itself all over the World. Whenever 
our country was struck by natural calamity, a IaJge number 
of institutes and many countries came forward to extend 
their support to deal with the situation. But it is for the 
first time that our Government has humbly told tham that 
we are strong enough to tackle the situation and we do 
not want to take help from any country. The people of 
the country have rallied around the Government in this 
hour of crisis. This has raised the stature of our country. 
We not only helped the victims of our country but also 
provided assistance to other Tsunami affected countries. 
The Government do have its responsibility but NGOs, 
people of the film industry also came forward to provide 
aid to the Tsunami affected people. 

Mr. Chairman, Sir, may I remind you of the 1962 
war with China when the mothers and sisters of our 
country sold their jewellery in order to send money to 
our brave soldiers. We are ready to do anything that is 
required for the security of our country. Then we fought 
the 1965 war. Our country was not SO advanced at that 
time, despite that, people showed their unity and faced 
the situation. Then there was a war in 1971 and in 1999 
we fought the. Kargil War. Our country was facing crisis 
at that time. Besides, natural calamity had also struck 
and there were some man made problems also but we 
took here decisions rising above the party politics to tackle 
all these calamities. I feel that ours is a peace loving 
country. I want to give my thanks to madam Sonia 
Gandhi, Chairperson of the UPA, an Icon of nobility Mr. 
(Dr.) Manmohan Singh and Mr. Sivraj Patil. These people 
approached the Tsunami affected people and. wiped 1heir 
tears. Now, it is the responsibility of the Government to 
discharge its duty. 

MR. CHAIRMAN: Tho6e Member Who want to lay 
their speeches can do so. 

SHRI MADAN LAL SHARMA: Now, I come to my 
State Jammu and Kashmir. I once again thank Madam 
Sonia Gandhi for she visited Jammu Kashmir on the 
third day since the start of the snowfall In Jammu and 
Kashmir. The entire valley was arrveJoped in white sheet 
of snow. Our leader reached the Jawahar tunnel where 
the snowfall was 18 feet. Our senior leaders and Defence 
Minister Pranab Mukherjee also accompanies her. 
Thereafter Hon. Prime Minister and Hon. Home Minister 
also visited there. Jammu & Kashmir had witnessed 
militancy for the last 15 years. The Kargll war broke out 
in 1999 which virtually ruined Jammu and Kashmir. The 
nature played havoc there as snowfall of this magnitude 
never occurred there In 35 years but arrival of our leaders, 
lifted the morale of people there. They felt as if the 
people of entire country are with them in their moment of 
crisis. They took on the spot decisions about relief 
package to be provided to the State. For their this act of 
kindness I give my thanks to the UPA Govemment, the 
Prime Minister, Home Minister, Defence Minister and 
Soniaji on behalf of the public of State of Jammu and 
Kashmir. This all make the people to feel that the entire 
country is behind them. 

Mr. Chairman, Sir, simultaneously I want to give some 
suggestions. I am happy to know that a Disaster 
Management authority is going to be set up, what will 
this Authority do? Natural calamities have become a 
regular feature. Somewhere there is flood and somewhere 
there is draught and at places there are other kinds of 
calamities. In our State there are two rivers, the Jhelum 
and Chenab and after one week when the summer sets 
in, snow will start melting causing floods in these rivers 
destroying the villages situated along the banks of these 
rivers. Thickly populated villages and agriculture land are 
washed away. 

MR. CHAIRMAN: Please conclude now. 

SHRI MADAN LAl SHARMA: Sir, let me speak. With 
your interruptions I am not going to digress from my 
speech. I am aware of the time limit. What f want to say 
18 1hat 8 long tenn plan should be formulated so that 
people there could get rid of this off and en devaatation 
~ by the flood and 1hey get re1lef. Finally, I would 
like to thank the UPA Government, the Prime Minister, 
Sonia Gandhi ji, Home Minister and Defence Mlntster 
who visited our State in this hour of crisis and took care 
of people there and boosted their moraJ ... (lnltlmlptions). 

SHRI RAM KRIPAL YAOAV (palna) : WII you nol 
say thanks to Shir Gulam Nabl Azad? 
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SHRI MADAN LAL SHARMA: All these people 
reached there at his instance. Azad Saab and I are locals. 

'DR. RAMKRISHNA KUSMARIA (Khajuraho): Sir, 
nobody is mentally preparEld to face the natural calamity 
but we have no escape from the same. These calamities 
are food, drought, hailstorm, cyclone, earthquake, tsunami 
etc. These calamities are mainly caused by natural 
imbalance which is mainly caused by human interference 
in nature. Natural resources are being exploited. 
Agriculture does not cause ecological imbalance rather it 
supplements it, but indiscriminate extraction of coal, oil 
and ground water does not make up the losses suffered 
by nature and causes calamities like volcano, earthquake 
etc. Deforestation, PoHuting relenting environment, use of 
luxury items like A.C., fridge etc. are ceusing depletion In 
ozone layer by emitting gases from them which may 
cause rise in atmosphere temperature which may lead to 
disaster. 

The Tsunami. has caused unprecedented loss of life 
and property including livestock in coastal areas of 
Pondicherry, Andaman-Nicobar, Channai, Thiruvanantpuram 
etc. Similarly •. various coastal areas including Orissa and 
Andhra Pradesh have been affected by cyclones. Latur 
and Jabalpur have suffered loss of life and property and 
people have been rendered homeless there due to 
earthquakes. 

Recent hailstorm in Bundelkhand has destroyed crops. 
Nothing is left there to be used as food. Immediate relief 
is required there. Developmental works need to be 
undertaken there. Nearly 100 villages in my constituency 
Khajuraho have been affected by hailstorm. I want to 
say one thing that in addition to relief, they should get 
their claim of crop insurance. Insurance companies are 
engage in loot. The procedure for it should be simplified 
and the unit for this purpose should be the fields as it 
is the fields only where hailstorm affects. 

Sir, the NDA Govemment under the able leadership 
of Shri Atal Bihari Vajpayee had formulated a scheme 
for linking the rivers with a view to deal with the problem 
of flood and drought, this scheme should continue. 

Sir. crisis management should be effected properly 
to check natural clamities, Adequate measures should be 
taken to prevent natural calamitieS. Immediate relief should 
bi& proVided to the affected people. At the same time, 
rehabilitation work for them should start Immediately. The 
work 10 evacuate the affected people should be 
undertaken and assistance should be provid&d to them. 

• Speech was laid on the Table. 

A special package should be provided in the budget 
for aU these works .. Expertise and technical support of 
specialists is required for this. 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir, thank you for giving me an opportunity to 
participate in the discussion on natural calamities. Natural 
calamities can be divided in two categories--first, which 
are still beyond human control and the other, on which 
man do not have control. Calamities in the first category 
include super cyclone in Orissa in 1999, earthquake in 
Bhuj in 2001, hailstorm in various States in the country 
and snowfall at various places. These calamities destroyed 
the crops and caused loss of life and property. The recent 
Tsunamis in South India has posed a challenge before 
the entire mankind. 

Sir, I am Economist, Ma\thos had said that if the 
man failed to keep their population in cheCk then the 
nature would find ways to do so through various 
calamities. I want to say that over exploitation of natural 
resources by man results in natural calamities. We have 
no advance waming system for the calamities on which 
we have no control. Recently I happened to go to Japan 
as part of a delegation. There we saw an exhibition on 
Science and Technology in which equipments relating to 
earthquake were being manufactured and improved but 
they too have had no break through in developing any 
advance waming system. Therefore, I appreciate the 
solidarity displayed in tackling the situation after Tsunami 
in the country and in neighbourhood. For that our 
Government took immediate steps, the NGOs and 
individuals in the country displayed the highest sense of 
solidarity. I want to thank the Govemment for this, the 
Government took immediate measures to tackle this 
situation without any extemal assistance. The Govemment 
deserves all accolades for this. 

I want to give some suggestions in this regard. 
Research and Development in the field of meteorology 
needs to be streamlined. Meteorological office and 
laboratories need to be modemised and well equipped 
and staff need to be trained. In addition to Reserve Forces 
and Para-Military forces, volunteers of NGOs also' need 
to be trained. 

[Translation} 

MR. CHAIRMAN: Please conclude. 

SHRI ALOK KUMAR MEHTA: There should be c0-

ordination between the voluntary organizations and 
Govemments allover the world ... {lntenuplions). 
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MR. CHAIRMAN: You please conclude. The time 
alotted to your party is also over. 

SHRI ALOK KUMAR MEHTA: There is a need to 
constitute a separate fund for development and calamity 
management Rs. 8000 crore have been announced for 
providing assistance to the Tsunami affected people. 
Besides such announcements have also been made in 
various areas but the monitoring mechanism in this regard 
should be streamlined because material do not react to 
the Tsunami affected people hardly they get the benefit 
of it at all because gross corruption is prevailing in It and 
it should be checked •. . (Intenuplions). 

MR. CHAIRMAN: The hon'bIe Member is being asked 
repeatedly by the Chair to keep the constraint of time in 
mind. We have to finish it by half past seven. 

SHRI ALOK KUMAR MEHTA: Sir, I have to raise a 
very important issue which is a technical issue 
also ... (Intenuptions). 

MR. CHAIRMAN: Shri Ram Kripal Yadavjl, you are a 
very senior Member. You should co-operate in conducting 
the House. 

... (/nfBnuptions) 

SHRI ALOK KUMAR MEHTA: Excessive exploitation 
of nature should be checked. We should concentrate on 
minimum exploitation of natural resources. Flood is aIao 
one of the natural calamities which can be controlled by 
man ... (1I1I6nUptions). 

MR. CHAIRMAN: The honble members is not trying 
to understand. Now your speech wiD be concluded from 
the Chair itself. 

SHRI ALOK KUMAR MEHTA: Roods cause massive 
devastation in Bihar and Assam. There is proposal to 
construct a high dam there to control that. Its construction 
should be expedited. When the drought prone State like 
Rajashtan can be tumed into green State then why effodB 
should not be made to tum drought-prone and other 
backward states to green lands ... (/nl6rrup1ions). 

MR. CHAIRMAN: Your speech is concluded. Please 
sit down. What you say now is not going on record, 

... (/ntenuptions)" 

SHRI ALOK KUMAR MEHTA: Sir, I thank you for 
giving me time to speak. 

• Not recorded. 

MR. CHAIRMAN: Shri M.P. Veerendra Kumar. 

. .. (/n/rJnupIIons) 

MR. CHAIRMAN: You cannot lay rest of your speech. 
There Is no rule to that effect. Please do Into give 
suggestions by sitting on your seat. You can either deliver 
or lay your speech. 

{English! 

SHRI M.P. VEERENORA KUMAR (Callcut): Mr. 
Chairman Sir, I only want to make one point I had been 
to places where Tsunami had hit very badly In Kera/a. 
Alappad area in Kollam district was the area where 
mineral mining was going on. It was this 8Ma which was 
very badly affected in Kollem district. In the Aratuppuzha 
area where it was struck, 80 many people died and 
became victims of this. 14 kilometres between 
Aratuppuzha and Harlppad, the difference between sea 
and back water was 15 feet to 50 metres. 

Sir, now it is earmarked for mining. " that area Is 
mined, what will happen? The entire sea water wiN get 
converted into bad water, and the saline water will get 
destroyed. There will be an ecological dlsaater in 
Kuttanad. 

I would make only one more point. The rehabilitation 
work is going on. But the demonstrations are taking place 
because there are complaints that the re&ef Is not reaching 
them. So, it must be monitored. 

Sir, the Kerala Govemment has also estimated a 
loss of Rs. 1,500 crore. But I do not know how only Rs. 
160 crore has been given. Of the total peraons affected, 
two-thirds are the fishermen who have been affected 
more. So, they have to be given boats and they have to 
be rehabilitated. But the rehabilitation work, which is going 
on, is not at an satisfactory. 

So, I would urge upon the hon. MInister to kindly 
see that all these things are properly looked into. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 
(Ramanathapuram): Mr. Chalnnan, Sir, V8Nlkkam. 

-Kedupathum kettarukkuch charval matru aange 
edupathuram eDam mauhar 

The great poet Iyyan Valluvar clearly &tate8 about 
the main natural calarnltles--ftood and drought-ln these 
lines. It means, if we get rain In regular time, people will 
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be happy, but on the other hand, if it fails,· people wUl be 
put into great disaster. If the rain is heavy, there also 
people meet inconveniences. 

Thus, flood and drought are the main calamities. 
Every country faces these problems now and then. In 
our country, the northern part is mainly affected by flood, 
and the south is by drought. Due to the huge Himalayan 
mountain, the holy river Ganges is full of water, and 
sometimes, if she gets angry, she will tum as food, and 
thus the calamity comes. On the other hand, in most of 
the southem parts of India, due to failure of monsoon, 
the rivers are dry, and so, people face calamity. 

Sir, every Member has spoken very well on Tsunami 
impact. I feel that there are two Tsunami. One is 
unexpected Tsunami, which we experienced in December, 
2004, and the other is expected Tsunami, that is, the 
natural calamities like flood and drought. 

At this juncture, I want to express a few words about 
the most backward and watershed constHuency, that Is 
Ramanathapuram. Fonunately, It is my constituency. Most 
of its area is rain-ted looking at the skies for rain. This 
constituency is economically very backward with insufficient 
rainta" and inadequate irrigation facilities. The agricultural 
sector Is not sustainable. There are no large industries 
worth the name. Even the small industries, which are 
already existing. are on the decline. 

Sir, India has definitely not been shining in my 
constituency. Considering the under-development 
conditions of the constituency, which has remained so, 
for many decades since Independence, there is a 
compulsive need to think in terms of a special package 
of assistance from the Government of India to my 
constituency. 

Sir, we know that when an operation Is over, we 
should . give more importance to the post-operatiVe care. 
Similarly, Tsunami is ever but after that, people should 
be relieved from the impact of Tsunami. 

Sir, my constituency has got a very long coastal 
area from Thondi to Kannirasipuram. There, nearly 3.5 
Iakh fishermen are living. They have no other worit except 
fishi~9, for their livelihood. Recently, Tsunami has affe~ed 
people's day-to-day life very much. The pre~alh~g 
Government in Tamil Nadu has, under the Tsunami Relief 
Fund. helped only 20,847 fishermen out of a total of 3! 
lakh. It is very meagre. The Tamil Nadu Government ~ al 
also failed to provide the relief fund to the origm 

fishermen. The people are in dire need 01 the financial 
assistance. So, in order to protect the fIShing society, 
people from Tsunami impact and other natural calamities, 
a barrier wall should be constructed along the seashore 
areas under the multi-crore scheme. 

Sir, about the wasteland project also, at present, the 
Govemment of India has given very negligible funds for 
the backward districts like Ramanathapuram. I would 
request the Government of India to sanction more funds 
for watershed projects under DPAP, IWDP and NWDPRA. 

MR. CHAIRMAN: Please conclude now. 

SHRIMATI M.S.K BHAVANI RAJENTHIRAN: I am 
just concluding, Sir. 

Besides, the Govemment should give suitable financial 
assistance for the construction of concrete houses for 
the fishermen in my constituency. Most of the children 
are without parents and most of the ladies are without 
their husbandli, brothers. 

So, the Central Government should take suitable 
steps to save those orphans. Our pathetic condition is 
that our State Government is not interested in issuing 
the TSunami funds to the original fishermen. It is misusing 
the fund. Other hon. Members from Tamil Nadu have 
very well spoken about it. 

Sir, the Central Government should take special care 
of the Tsunami-affected areas of Tamil Nadu· and should 
give more package for the fishermen. 

{TransialionJ 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Chairman, 
Sir, Iakhs of persons were engaged by the Tsunami waves 
originating thousands of kilometres into the sea. 'The 
entire world expressed sorrow over that Incident. The 
people from every part of the world came forward for 
assistance and donated to the Prime Minister's National 
Calamity Relief Fund and N.G.O.'s fund for providing relief 
to the Tsunami victims. 

Sir, a question arises in mind that these Tsunami 
waves oiiginated thousands of kilometres away and it 
took five to six hours to reach them here but still we did 
not have &rrf technique or system to give prior intimation 
of this to our people. This has demonstrated our 
weakriaSs in this regard. The people exterlded more help 
to the victims than the Government. 



523 Discussion Under MARCH 23, 2005 

IShri Haribhau Rathod] 

Sir, similar earthquake rocked Latuor region of 
Maharashtrain which lakhs of people got ruined and 
killed. Rehabilitation work there has yet not been 
completed so far. Hon'ble Home Minister Shri Shivraj V. 
Patil hails from the same constituency. I would like to 
draw his attention that there are 25 Tandas' in his district 
where rehabilitation has not been alone so far. Villages 
were surveyed but 'Tandas' attached thereto are not 
surveyed, they are left out. I met the hon'ble Chief Minister 
Shri Vilasraoji recenUy and he told me that it is my district 
and you don't worry I wiu see it but 1528 families in 25 
'Tandas' have not been rehabilitated so far, they are yet 
to be rehabilitated. I would like to request the hon'bIe 
Minister to consider and see it and the affected families 
of the 'Tandas' in case where such rehabiJitation has not 
been done so far. 

Sir, last month big hailstones hit Maharashtra 
particulal1y Vidarbha, Marathvada, Jalgaon, Dhule and 
Nasik. Haitstone balls weighing about half kilogram destroy 
crops in the entire region. The farmers there got ruined. 
Before this also the farmers had suffered lot of miaeries. 
You might be remembering that I raise this point here in 
the House in June and July that the farmers sowed their 
fields in the month of July but there was crop failure and 
they have to sow seeds again fora second time and 
now hailstones have hit their crops badly and the farmers 
have got ruined completely. The farmers in that region 
are committing suicide. Previously they had sown seeds 
in their fields three times ... (lntenuplions) 

MR. CHAIRMAN: Please conclude. 

SHRI HARIBHAU RATHOD: Sir, I am just concluding. 
Sir, despite sowing crops thrice by the farmers, it was 
destroyed by hailstones again. In our region crops of 
paddy and oranges were destroyed in Yawatmal, 
Chadrapur, Gadchiroli, Amrawati, Nagpur and that of 
wheat and gram in Marathwada. The same story was 
repeated in Jalgaon, Doole and Nasik ... (lntenuptions). 

MR. CHAIRMAN: Rathod ji, you are only describing 
the probtem and its causes. Please suggest some remedy. 

SHRI HARIBHAU RATHOD: Mr. Chairman, Sir, when 
a man dies, we run after him but the people who are 
going to die can be saved. Today the situation is like 
that farmers are. moribund and we are repeatedly saying 
that the crops of farmers were destroyed by hailstorms 
after being sown twice and thrice by them. People are 
dying. 

WhIch type of Government policy is this? The 
Government should pay attention towards them earlier. 
We show lot of compassion for the people after their 
death? The incidents of suicide will not stop In 
Maharashtra. We are raising this issue in the House time 
and again. A place caught fire in my constituency last 
month in which 25 thousand houses were gutted down. 
I called on District Collector and sought his help. He 
replied to me that it was not a natural calamity. What is 
a natural calamity? When floods hit, people are rendered 
homeless, and when villages are gutted by fire it should 
also be treated as a natural calamity .. . (lnIlInuplions). 

SHRI SHAILENDRA KUMAR: Please allow to 
construct houses in such cases from MPLAD 
fund ... (/nttmuptions) 

SHRI HARIBHAU RA THOD: I agree to this. I told 
the District Collector that I am ready to get 35 houses 
constructed under Indira Awes. I am ready to release 
funds but he said that he woutd release funds only if 
benefICiary is a BPL card holder otherwise not But such 
incidents also merit attention and Government mta 
provide assi8tance. San! Sewa lei had said-

-Rupaya Katora Pani Bikdega, 12 Kos Par Diya 
Jalega 

Jgbudi Ayegi, Sab Samundra Me Sarna Jayenge'-

It seems that the said time has c.ome now. We should 
be able to stop this natural disaster. When aome one In 
the ViHage is hurt, the Government ahouId feel the pain. 
We raise this issue time and again, but nobody pays 
attention to It. This Issue is also raised during Zero Hour, 
evenlhen nobody pays heed to 1t ••• {/nftlmJplkJns). 

Sir, the Govemment of Maharashtra had asked for 
Rs. 1750 crore. Drought like condition is prevailing there 
for the last two years. At that time we did not let the 
House function for eight days, Your Govemment did 
nothing. Government should pay attention to this. 

... (Intenuplions) 

{English} 

SHRIMATI D. PURANDESWARI(Bapat!a): Thank you, 
Sir. 

I rise today to take part in the discusllion under Rule 
193 regarding natural caJamities in the country. 1 would 
initially like to thank my coUeague Shri Rupachand Murmu 
for having initiated the diecusaion and I tt.-1k you alao 
Sir, for having given me the opportunity to &peak. 
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So many words have been spoken about Tsunami 
here. I'would not want to go into the details of it. We all 
know about the tectonic plates; today we are very wise; 
we know the difference between the tidal waves and the 
Tsunami. We know the velocity with which it travels and 
ultimately we know the disaster which it can leave behind. 

However, I would just like to say here that Tsunami 
which has always been a stuff of the Japanese folklore 
tales, has really swept into our lives today. As the waters 
eroded, they not only eroded lands, but they also eroded 
the self-confidence, the livelihood and even the confidence 
of millions of people that it has affected. 

After every great tragedy of this magnitude, even 
before the mind has digested the statistics, the glory 
details, and many words of condolences have been 
eXChanged, it is a long and arduous trek back on to the 
path of reality. Two areas that should concem us here 
are : one, how to manage the recovery and rehabilitation 
with as minimum fuss as possible and second, how better 
would we be prepared if we are faced with such a 
situation next time. 

I would like to reiterate here the words of the Roman 
Scholar, Pliny who said that the only thing of certainty is 
that we are not certain of anything. The killer wave. 
Tsunami that had originated in the Indian Ocean triggered 
by the earthquake clearly emphasizes this. Managing this 
necessarily requires flexible and adaptable approaches to 
environmental management and disaster management 
also. A High Powered Committee had actually been set 
up in 1999 and it submitted its report in 2001. But 
unfortunately I do not think much importance was given 
to the suggestiQns put forth by this Committee. 

One of the few recommendations, which is of very 
grave importance, is that the Disaster Management 
Authority should be under the purview of the Home 

. Ministry and not under the Ministry of Agriculture. I 
suppose steps are being taken towards this and I deeply 
appreciate that. 

I would just like to restrict myself to the suggestions 
that I would like to give here. We always wake up very 
late, after the damage has been done, forgetting that to 
be forewarned is to be forearmed. Most of us are aware 
of the fact that Andaman and Nicobar Islands fall in 
SeismiC Zone Five. Just now, Shri Kapil Sibal was 
mentioning about the seismic zone six, which falls along 
the foothills of the Himelayas. Wa are all aware that the 
Andaman and Nicobar come under the Seismic Zone 
Five and they are also liable to volcanic eruptio~ and 
these two could trigger off the disastrous Tsunarm. 

Here, what Is very much required to take into 
consideration is that even while the entire coast was 
reeling under the disastrous effects of tsunami, there were 
sma" areas like Aureville in Pondicherry, which actually 
braved these deadly waves. These areas were not as 
badly affected as the others. This is stark revelation that 
if the Coastal Regulatory Zone norms are violated then 
how badly we could be affected. CRZ norms of 1991 
seek to regulate human activities within 500 metres of 
the coast. This also categorises the coast into four zones. 
Under the first zone, like one of my coJIeagues was telling 
us, which is the most sensitive zone and under this falls 
the mangroves and the coral reeves and here no 
developmental activity is to take place. Under Zone two, 
we have the buildings and towns which almost touch the 
coast. Under Zone three, we have under developed areas 
and tourist places where developmental activities can take 
place on a case to case basis. zone four includes areas 
like the Andaman and Nicobar Islands. However,these 
have been violated and there has not been any proper 
regulation on this. There have been undue construction 
activity and depletion of underground water resources 
because of industry. Something very stem and strong 
should be done about this. 

Other than this, I would also like to draw the attention 
of the House to the Indian Meteorological Department, 
IMD. Not very long agro IMD had boasted that it had 
one of the best infrastructures compared to the world. 
But this boast will shatter to dust when the hon. Minister, 
Shri Kapil Sibal, himself had accepted that this' IMD 
needed a lot of modemisation and upgradation too. Here, 
we need to take a cue from the China Meteorological 
Administration, which includes a professionally run TV 
station, which provides weather information to farmers, 
fishermen and others. 

MR. CHAIRMAN: Please conclude now. 

SHRIMATI D. PURANDESWARI: Sir, please give me 
a minute more. 

One suggestion is that the East Coast of India is 
very prone to these cyclonic activities. I would like to 
request the Minister that this East Coast may be declared 
as cyclone prone area because the infrastructure required 
should be much stronger than the regulate infrastructure. 
So, Sir, I would request the hon. Minister to consider 
declaring the East Coast of India especially the Andhra 
Pradesh, which falls in that, as thecycJone prone area 
and give it better infrastructure to that extent. 
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SHRI CHENGARA SURENDRAN (Adoor): I thank you 
very much for giving me this opportunity to participate in 
thi$ discussion on natural calamities. I express my deep 
grief to the people who lost their dear ones and suffered 
loss of property due to the devastating killer waves that 
hit the coastal areas on 26th December, 2004. 

In this shocking event, actually Tsunami originated in 
the Sumatra Islands and hit the coastal districts of Kerala 
and Tamil Nadu after five hours or more only. In this 
most modem world, no warning system could work in 
time to help the victims. This has happened when the 
world is so inter-connected and any event in one end of 
the world could be known to the people of the other end 
within second. 

In on district, namely, KoIIam of my State, Kerala 
one of the Panchayats, namely. Allappad, was totally 
washed away. About 200 people died in Keraia and the 
total toss calculated by the State Govemment comes to 
As. 1500 erore. 

I appreciate that the hon. prime Minister, some 
Ministers and some national leaders visited the State and 
met the people who suffered loss of life and property. 
They have realised the gravity of the problem and allotted 
As. 160 crore for rehabilitating the affected people. But 
majority of the sufferers are still living in the relief camps. 
The progress of the work being done by the State 
Government for constructing permanent houses for the 
affected-people is very slow. When the Central 
Government has given such an aid for rehabilitation. I 
would suggest that there should be some Committee to 
monitor the progress of work in which the Members of 
this House from the affected States are the members. 
This will enable them to see whether the money which 
has been given by the Central Government is being 
utilized for the purpose it is given. 

As a result of Tsunami. coastal areas are totally 
destroyed. Not only this. the income of the poor people 
from fISheries has totany come to nil. They are not getting 
fish. So there should be some permanent relief schemes 
for continuing aid to the fishermen. 

The fragile eco-system of the Kerala coast would get 
upset and an ecological disaster would faA in Kerala. if 
the mineral sand mining in Kerala coast at Alappad-
Arattuppuzha area, as proposed by the Kerala 
Government is allowed. That should be stopped. 

Moreover, there should be some Central schemes 
for developing mangroves and sea wall on the coastal 

areas to prevent damage that may be caused dua to 
Tsunami in future. 

{Tl1II7SIslionj 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Sir, today 
we are having detailed discussion on this issue. The 
effects of floods, drought, Cyclone, earthquake and 
thereafter Tsunami have been stated In detail especially 
by the Members of Partiament who witnessed Tsunami 
and the destruction caused by It. I do not want to go In 
detail. I would like to conclude after raising an issue 
relating to my constituency. I would also like to offer 
some suggestions. 

My constituency is dMded into three parts. First part 
is---Kandi, second Bith. and thi~. If the people of 
Kandi and Bith are asked as to how much land they 
own, they would reply that they have twenty acres, thirty 
acres, fifty acres of land, but they are wage earners 
because their land does not get water for irrigation. In 
case, it does not rain they have to work in the fields of 
other people. If their lands are irrigated each of them 
can provide work to 50 people and this can solve the 
problem of unemployment of their area. The second area 
is of bet. Here water is available in plenty and natural 
drainage system gets blocked during rains, fanners who 
have sown seeds In their fields do not get desirable 
produce. There is lack of management thera. Where the 
water is required, it should be provided there. Where 
there is no need of waler, it ahouId be drained efficiently 
and thus floods and drought can be averted in that part 
of Punjab. 

Sir, when Tsunami hit, our party asked us to coUect 
money. Being President of that area, I took up this 
programme in six districts. During this programme I 
coItected funds for Tsunami victims by polishing the shoe 
of the people. Even rickshawpu11er8 donated money. If 
we go a little back we find that one the caB of Netaji 
Subhash Chandra Bose who said 'give me blood, I will 
give you Independence' , many countryman joined INA 
and fought for the freedom of the country. When country 
became independent, the country faced the problem of 
shortage of foodgrains. Then Shri Lal Bhadur Shastri gave 
a caD go skip one meal. I come across many people 
who say that they had skipped one meal. even the 
Dhabas and Hotels remained closed. The country has 
such capacity. RecenUy when Tsunami hit the country 
the Govemment refused to accept foreign aid because 
we believed that people would extend collectively their 
whole hearted help at this time of Crisis. 
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The Hon'ble Home Minister Is going to set up a 
disaster management authority. Every State has sought 
funds and protection of Its interests in anticipation of the 
setting up this authority. Where this money is going to 
corne from? 

(English) 

Charity begins from home. 

(Translation) 

I have a suggestion to make. A" the Members of 
Parliament to donate permanently to the said fund from 
their salaries only as much as they desire. A system 
should be evolved under which right from the Prime 
Minister to peon make their contribution In the said fund 
so that we may not have to dig well when the house 
catches fire. We should have funds/resources available • with us to meet any natural calamity whenever it happens 
to strike us and solve the problem. 

There is paucity of time but I wish that everybody 
should contribute towards geartng up to face any calamity 
that may descend on the country because man leams a 
lot while encountering any adverse situation or difficulty. 
People donate generously after occurrence of earthquakes, 
Tsunami and flood. I want that whenever this fund is set 
up it should be ensured that regular contributions from 
all over the country keep coming to that fund. With these 
words I conclude. 

(Eng/ish) 

SHRI DHANUSKODI R. ATHITHAN (TIrunelveli): Mr. 
Chairman, Sir, I am grateful to you for giving me this 
opportunity to speak on this important subject. 

Sir, calamity is a natural disaster that happens 
frequently and so the States as well the Central 
Government should be more concerned about this. India 
is the largest democracy in the world. Dr. Bimrao 
Babasaheb Ambedkar gave this country a Constitution 
and leaders of this great country like Mahatma Gandhi, 
Pandit Jawahar Lal Nehru, Sardar Patel, Rajaji, Kamraj 
and others declared our nation as-a Welfare State. So, 
the Government should do anything and everything for 
the welfare of the people of this country. Whenever people 
are In distress, the Government should come forward to 
help them out of their distress. The great Tamil saint and 
Poet Thiruvalluvar said, "Udukkai Izhandavan Kaipola 
aange, Idukkan Kazhaivadam Natpu"-this means that 

whenever there is dust on our body, our hands 
automatically comes to remove the dust. Likewise, 
whenever our people are affected and they are in difficulty, 
we should come to their rescue immediately. 

Sir, natural calamities in a larger sense may be 
divided into five major heads, namely, earthquake, cyclone, 
flood, drought and fire. Of all these, earthquake is the 
most devastating. The origing of earthquake is also from 
earthquake which was 8.5 on the Richter scale. 

At 6 a.m. on the 26th of December, 2004, the 
earthquake which was formed in the Sumatra Islands 
had hit Indonesia, Malaysia, Sri Lanka and India and 
caused unprecedented havoc in all these countries. We 
can say that 26th December, 2004 is a black day for 
India. The Eastern and Southern coastal parts of India 
have been severely affected by the killer waves. Andaman 
and Nicobar Islands, particularly Car Nicobar, had been 
totally devastated and destroyed. Andaman, Visakapatnam, 
Guntur, Prakasam in Andhra Pradesh, Pondlcherry and 
13 districts of Tamil Nadu including Chennai have been 
affected besides Kollam and Allapuzha of Kerala. Tsunami 
waves are new to India. Nobody actually knows about 
the velocity and the magnitude of the waves. Within a 
fraction of a second, it had swallowed thousands of 
people. In Chennai, people who were walking on the sea 
shore and the children who were playing were swallowed 
by the killer waves. 

Immediately after the heart-rending disaster, the 
Chairperson of the UPA and the Congress President, 
Shrimati Sonia Gandhi, our hon. Prime Minister, Dr. 
Manmohan Singh and the Ministers of the Central 
Govemment including all leaders rushed to the affected 
areas and consoled the people affected by Tsunami. The 
UPA Chairperson, Shrimati Sonia Gandhi consoled the 
people and discussed about the relief measures. She 
has shown keen interest and taken utmost care to help 
the victims of the Tsunami waves. She has directed the 
State Chief Ministers ruled by the Congress Party to act 
on the relief measures on a war footing. She has directed 
all the PCC Presidents, MPs and MLAs to get actively 
involved in the relief activities physically as well as 
financially. 

The hon. Prime Minister visited Tamil Nadu twice 
and consoled the affected families. He assured the people 
that all their damages whether they are houses, boats, 
nets, cattle and other things will be set right and the 
Central Government will compensate for. all the losses. 
He announced Rs. I lakh per head as death 
compensation. 
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The Tamil Nadu Congress President, Shri G.K. 
Vasan. under direction and guidance from the Congress 
President, has visited an the vHlages which have been 
affected by Tsunami. He has toured and spent most of 
his valuable time for about 15 days in consoling the 
affected people. He distributed goods worth CI'Of8S of 
rupees to the affected people from Chennai to 
Kanyakumari. 

I wish to compliment the Chief Ministers of Andhra 
Pradesh and Karnataka and the PCC Presidents who 
have liberally donated money and materials to the 
Government of Tamil Nadu and PCC, Tamil Nadu. I wish 
to appreciate Dr. Kalaignar, the DPA Chairman who has 
donated Rs. 1 .25 crore to Shrimati Sonia Gandhi and 
Shri Stalin, MLA who has given Rs. 21 lakhs to the 
Chief Minister of Tamil Nadu. Besides that, I wish to 
compliment Shri Dayanidhi Maran, Mr. Kalanidhi Maran 
and the SUN TV which contributed more than Rs. 5 
crore through their viewers. The Hinducontributed Rs. 10 
crore through its readers to the Prime Minister Relief 
Fund and all the State Chief Ministers also contributed to 
the affected people. 

MR. CHAIRMAN: Please conclude now. 

SHRI DHANUSKODI R. ATHITHAN: I also 
compliment Shri Pranab Mukharjee for directing the 
Defence personnel for rescue operations. 

MR. CHAIRMAN: Shri Santosh Gangwar may present 
the BAC Report to the House. 

19.54 hrs. 

BUSINESS ADVISORY COMMITIEE 
Tenth Report 

(English! 

SHRI SANTOSH GANGWAR (BAREIU Y): Sir, I beg 
to present the Tenth Report of the Business Advisory 
Committee. 

19.54 hrs. 

DISCUSSION UNDER RULE 193 
Natura. calamity in the country-c0nt4 

(Translation! 

SHRI CHANDRA MAN I TRtPATHI (Rewa): Mr. 
Chairman. Sir, thank you YefY much. We are having a 
discussion under Rule 193 on natural caJamities when 

we have not yet been abJe to quite get out of the· vast 
devastations caused by TsuQ8lTli. ·Perhaps it was not 
possible to check it. Had our Govemment adopted 
scientific techniques and new scientific inventions taking 
place well in time then perhaps loss of life and property 
of such a magnitude might have been avoided. 

But the way in which the entire country stood united 
and came forward extend help generously to the victims 
of Tsunami tragedy is commendable. Each and every 
section of society from every nook and comer extended 
help to the affected people. But I want to say that not 
only the Tsunami tragedy has occurred in the country 
but such tragedies are an annual feature in ()ffll or the 
other part of our country either in the shape of excessive 
rainfaiI, causing floods, or lack of rainfaU causing drought, 
or hailstorm or outbreak of fire causing loss of life and 
property worth crores of rupees. I am not just talking of 
the Govemment of the day. Since independence no long-
term scheme has been formulated to deal with natural 
calamities. We are accustomed to act or react only when 
the tragedy befalls us. Short terms schemes did get 
formulated at times but no Io~erm scheme has ever 
been formulated on account of which we have suffered 
loss of life and property worth crores of rupees. I would 
like to urge the UPA Government that while setting up 
the Disaster Management mechanism by tearing a lesson 
from the past it should also take preventive measures to 
check natural calamities. 

With aU humility I would like to say that we should 
not try to take undue advantage of such tragedies as 
has been the wOot of almost everyone here. The Prime 
Minister's National Calamity Relief Fund is there but I 
am unable to understand as to what extent of this 
Government is willing to go in the matter of hero-worship. 
Is it a proper way to deal with any tragedy to cany out 
relief work in the name of any particular person? The 
hon'ble Home Minister is sitting here in the House and 
he is a seasoned politician and with all hum~ity I would 
like to say that we should shun hero-worship. Howsoever 
great a man may be, he can deViate from the right track. 
Therefore we should look forward to a real remedy or a 
way out rather than adoring a mere passer· 
by ... (Intsrruptions). 

[English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Why does the Member talk about irrelevant 
things? We are running against tirne ... (lnllHruptions). 
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MR. CHAIRMAN: Nothing will go on record except 
Shri Tripathi's speech. 

[Translation} 

SHRI CHANDRA MANI TRIPATHI: Recently cyclone 
wreaked havoc in Orissa. Similarly an earthquake struck 
in Gujarat and Madhya Pradesh. But there is no scheme 
to tackle such calamities. When the crops get damaged, 
only nominal. assistance is provided to farmers. 

MR. CHAIRMAN: Tripathi ji, you are an experienced 
Member. You can give your suggestions in a short time. 
So give your broad suggestions. 

SHRI CHANDRA MAN I TRIPATHI: Today the prices 
of commodities have gone up substantially. Circumstances 
have changed. But even today the assistance to the 
farmers is provided under the RBC which was conceived 
during the British regime. What I want to say is that the 
farmers are not being provided assistance in proportionate 
to the damage to their crops. In a way, this assistance 
is just like a drop in the ocean ... (lnterruptfons) 

MR. CHAIRMAN: Now your time is going to over. 
Today, we do not have more time. Please conclude now. 

SHRI CHANDRA MANI TRIPATHI: I have 12l(en two 
minutes times only. Now I am concluding in one minute. 
I would like to say that for preventing 
floods ... (Interruptions) what are you saying? 

20.00 hrs. 

{English} 

· .. (Interruptions)' 

MR. CHAIRMAN; No, No. Nothing will go on record. 

· .. (Interruptions)' 

MR. CHAIRMAN: Nothing will go on record. 

· .. (Interruptions)' 

[Translation} 

MR. CHAIRMAN: No unparliamentary words will be 
recorded in the proceedings. 

SHRI CHANDRA MANI TRIPATHI: The work should 
be taken up for inter-linking of the rivers ... (Interruptions). 

• Not recorded. 

[Eng/ish} 

MR. CHAIRMAN: Please take your seat. 

{Translation} 

SHRI CHANDRA MAN I TRIPATHI: Dredging of river 
banks should be taken up and the encroachments which 
have come up along the river banks should be removed. 
I want to say that LlC provides assistance in the form of 
insurance when the losses are suffered in other fields, 
similar assistance should be extended on this count too. 
With these words, I conclude and thank you for giving 
me an opportunity to speak. 

MR. CHAIRMAN: Hon. Member,now it is 8 O'clock. 
Earlier the time of the House was extended for one hour. 
I think there are stili five-six members who have to speak. 
Therefore, the time of the House is extended for one 
more hour. 

CHAUDHARY LAL SINGH (Udhampur): .Sir, thank you 
for giving me an opportunity to participate in this 
discussion. Sir, the situation of flood and drought occur 
ever year but in between calamities like earthquakes and 
Tsunamis also occur and this year for the first time in 
thirty years there were heavy rains and snowfaD in Jammu 
& Kashmir. These things cause heavy losses. Be it 
Tsunami or the avalanches in Jammu & Kashmir, the 
army and the Air Force have played an important role. 
Through you, I covey my thanks to them. I thank the 
Army, air force and para-military forces for their 
contribution in maintaining connectivity and serving life. I 
would like to give some suggestions with regard to these 
calamities. My first suggestions in this regard is that we 
should bring a legislation to tackle such situations, then 
only we can manage the disasters. Responsibilities of 
the State Govemments and the Central Government will 
be fixed in the said legislation. The earlier Government 
failed in bringing any such legislation but I hope, this 
time the present Government will bring such a legislation 
wherein a legal frame will be provided suggesting the 
measures to be taken in such situations. Otherwise, 
whenever we are faced with any calamity we have to 
think as to how we have to take appropriate steps, 
arrange ration, army, shelter, tent, how to save life, 
arrange equipments, manpower for ice breaking, ways 
and means to clear the roads-I have practically seen all 
such things. These things can be done only when you 
find oui a well planned solution to this problem. 

Further, I want to say that funds are provided to the 
States every year, including ours, on account of flood 
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and drought. This has to be kept in mind that funds are 
provided regularly to the districts which have been 
declared as drought prone. But there has never been 
any let up in the drought situation in these districts rather 
it has aggravated. It is so because the funds are not 
utilised there, Sir, I would like to submit that at the time 
when the Government provide funds a monitoring cell or 
committee should atso be constituted simultaneously so 
that the people get the benefit As someone dies in a 
family, the priest, performing the last rites becomes happy, 
similarly, when there is a murder, the SHO of the area 
becomes happy in the hope that somebody has fallen 
prey to him. I mean to say that some opportunists start 
minting money even in such hard and sad. times. Some 
people take the flood or drought as an opportunity to 
mint money. There is a need to put check on this trend. 

MR. CHAIRMAN: Please, take your seat. Hon. 
Member, you have already taken your time. Please 
conclude. You have only half a minute. 

CHOUDHARY LAL SINGH: Sir, I am concluding. The 
elected Members and representatives of our people should 
be given this responsibility in their respective 
constituencies so that they can oversee such type of 
work. Along with this, I would like to say that a survey 
has been conducted to build 15 thousand houses in my 
constituency. 

I would like to say tnat we need 20,000 houses. 
You please pay attention to this. Provide some relief, we 
have problem of both food an fodder. I would like to 
mention some areas which have been affected by snowfall 
at this time. These areas are namely Kishtwar, Madwa, 
Badawan, Dashan, Indrawat, Mugatmaidan, Shatru, Assar, 
Baggar, Atholi, Padar, Thathri, Bhalesa, Goha, Desa, 
Banihal, Ramban, Pogalparistan, Chlnani, Doodu, 
Basantgam, Sannasar, Patnitop: Lutiduna, Ramnagar, 
Majalata, Bilawar, Bani, Basauli, Dharmamahanpur, 
Dhardugnu, Dharjankhal, Kathua, Athiyalata, Athun, 
Udhampur and Doda. Avalauche has taken place in some 
areas of Kashmir because people have cut the jungle 
and have settled in higher regions. So attention be paid 
towards the forests under Government's control. If we go 
against nature, it will avenge. 

[English] 

SHRI TAPIR GAO (Arunachal East): Mr. ChaIrman, 
Sir, I thank you very much for giving me this opportunity. 

Sir, we are discussing the natural calamities and 
about national disaster management In this august House. 
This is a kind of shedding crocodile tears. In Hindi it is 
called magarmachcha ke Aansu. We are simply discu8sing 
the occurrence. We are simply highlighting the problems 
faced by the victims when such natural calamities strike. 
This coun~ needs Important attention to this problem. 
This country needs a separate Ministry, Budgetary 
provisions for solving atl these issues every year. 

We have got natural calamities, eerthquakes, snow-
fall affected areas, rain and flood affected areas 
throughout the country. This country, Saharat, has got 
different characteristics of geographical picture. Without 
taking much time, I wiUtake the august House towards 
the North-Eastem region. From Bihar to the entire North-
Eastem region, this is a permanent phenomenon every 
year. After every six months, we are going to face the 
problem. We are facing the flood situation in that part of 
the country. I am concerned about drought, snow-affected 
areas also. But a permanent phenomenon that distorts 
the eastem part of the country every year is this. Every 
year, we are simply getting As. 40 or As. 50 crore for 
the areas from Bihar to the North-Eastem Region. I would 
like to inform the hon. Minister that the characteristics of 
the rain and flood in the North-Eutem region is cifferent 
from Bihar or Assam also. In the mountainous and hilly 
areas, once there is a major flood, the entire geography 
of the land surface is totally affected. I wiH cite one 
example. 

Last time, we had a major flood in Arunachal 
Pradesh. The main tributaries of the river Brahmaputra 
are inside Arunachal Pradesh. 

{Translation} 

When an elephant is to be caught. hold it by Its 
Head, if we hold it by taU 

[English} 

if we try to catch hold of the elephant by its tall, we are 
doing nothing. In Arunachal Pradesh.· we have got five 
major tributaries of the river Brahmaputra. The TriblJtaries 
of Brahmaptra, which regard flood control management, 
as per your view, I am suggesting the remedies. 

Inside Arunachal Pradesh, we have got five major 
tributaries of the river Brahmaputra. All the rain waters 
from TIbet and the Himalayan Region flow into Arunachal 
Pradesh. We face fIooda for six months. The flood' water 
accumulates and It affects entire Assam and even the 
neighbouring countries. That Ie why, we need a 8udgetal'Y 
provision for flood control. The country needs a separate 
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Ministry and separate management at the State level 
district level to tackle such situation. ' 

Last time also, the hon. Prime Minister visited. Every 
year, the hon. Prime Minister and the Minister concerned 
hire a helicopter to visit the affected areas of the North-
Eastem region. 

20.10 hr •. 

[MR. DEPUTY-SPEAKER in the Chalij 

In spite of this management system, in spite of the 
visits which are made by the hon. Prime Minister and 
hon. Ministers concerned, a huge amount is spent in the 
management of helicopters and all that. In spite of that 
management system, Mr. Deputy-Speaker, Sir, the floods 
and natural calamities have affected the areas. The 
Government of India should constitute a special team 
permanently for such affected areas. Before the expiry of 
six months, we should constitute a high-powered 
Committee. It should come forward to help the victims. 
One of my hon, friends from Gujarat has cited about the 
Gujarat earthquake. All these problems are due to lack 
of proper management system. Even the Tsunami-hit 
victims are not getting even their due compensation. We 
should set up separate committees at the Central level, 
at the State level or at the District level. It is my humble 
appeal to the hon. Minister that we should provide for 
separate budgetary allocation for such natural calamity. 

SHRI J.M. AARON RASHID (Periyakulam): Mr. 
Deputy-Speaker. Sir, on 26 December, 2004, the Tsunami 
killer wave hit the 600 kilometre long coastal areas of 
Tamil Nadu. On the very next day, Prime Minister, Dr. 
Manmohan Singhji, our Chairperson of UPA and our 
beloved Congress leader Smt. Sonia Gandhiji and Rahul 
Gandhiji came to Chennai and visited the Tsunami-hit 
areas. Shrimati Sonia Gandhiji consoled the fishermen 
who have iost their properties, namely, fishing boats, 
roving boats, catamarans, houses and their personal 
belongings. The thatched houses of poor fishermen have 
been fully destroyed. The Central Govemment came with 
an immediate helping hand by sending Paramilitary Forces 
and the Tamil Nadu State Police personnel helped the 
victims. Temporary shelters and camps had been put up. 
Food and medicines were supplied by the Central 
Government, to the needy people affected by Tsunami. 
From our UPA Central Government, Shri Pranab 
MUkherjee, our Home. Minister and Shrimati Ambika Soni 
along with Madam Chairperson of UPA, visited the 
affected areas. Madam Soniaji went to the far-away places 

even by road and in helicopter to all the coastal 
areas ... (lntenvptions). 

MR. DEPUTY-SPEAKER: This will not go on record, 
except the speech of the hon Member. 

. .. (Intenvptionsj· 

SHRI J.M. AARON RASHID: After the visit of our 
Prime Minister and Madam Soniaji, the Central 
Government has given an immediate relief package of 
Rs. 1,400 crore to Tamil Nadu for which I am very 
thankful to them. I would like to request the Central 
Government that the amount should go directly to the 
affected persons. Yesterday also, there was a big protest 
and road roko in Cuddalore. The Tam;1 Nadu Police lathi-
charged the crowd and chased them away. The hon. 
Minister of State for Law and Justice is also here. Many 
people were injured and they were admitted in the 
hospital. 

The affected fishermen are not getting the 
Government subsidy and help. The local State ruling party 
people are beneftted ... (lntel7llptionsj Shri Swain, please 
do not disturb me. 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

... (Intenupt;onsj· 

SHRt J.M. AARON RASHID: I would like to bring to 
the notice of the Govemment to one important aspect. 

{Translation} 

Several tenants live in rented houses there but they 
do not get anything and all the benefits go to the house 
owner. TenanlS retum to their rented houses after toiling 
for the whole day to eam their daily bread and they pay 
As. 10001- as rent. The facilities which the Govemment 
provides to the house owners should be given to the 
tenants also. 

[English} 

Many people lost all their belongings. At least, they 
should be given some compensation. 

In Nagore, the minority Muslims, as a goodwi;! 
gesture, came forward to help the Govemment and 
removed the dead bodies and buried them in Muslim 
burial grounds. KuJachal town of Kanyakumari district is 
badly affected. 

• Not recorded. 
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Sir, many places in the constituancy of our hon. 
Minister of Stata for Home Attains are aJeo affected by 
the Tsunami tragedy. The affectad places ara, 
Ammapattinam, Jagadapattinam, Kottaipattinam, 
Manamalgudi, Meemisal, Kattumangucil, MaUipattinam and 
Adhirampattinam. In these places, all tha fishermen have 
lost their boats and their belongings. 

MR. DEPUTY -SPEAKER: Please conclude. 

SHRI J.M. AARON RASHID: Sir, I am concIucfJng, 

Then, Velankanni and Nagappattinam ara the worst 
affectad areas in Tamil Nadu. Whatevar" flas been 
promised by the UPA Government has been fulfilled. But 
we have completety forgotten the salt Industry. We have 
not done anything to the salt industry. Everybody who 
spoke here spoke on behalf of house owner, boat owners, 
cattamaran ownars, but not on behalf of the people 
working in the salt industry. 

Sir, salt was an instrumant chosen by Mahatma 
Gandhi to driva out the mighty British Empire. In this 
7f}h yaar of the Salt Satyagraha undertaken by Mahatma 
Gandhi, Known as 'Dandi March', it is being reenacted 
now. We got freedom due to Dandi March and our BJP 
people are enjoying the fruits in Gujarat with their 
Govemment over there. Salt is the cheapest product and 
it is very sensitive. Salt comes under Central Subject. It 
is very pathetic that the Government 01 Tamil Nadu has 
not looked into the plight of the salt indtBtry and Its poor 
workers. So, I would request the Central Govemment to 
step in immediately and give relief to the olJ)haned salt 
workers. 

Sir, in the Nagappattinarn district of Tamil Nadu alone, 
more than 6,000 people have lost their lives. Many people 
have lost their near and dear ones and aM their properties. 
My sincera and humble request to the UPA Government 
is to extsncl further help to the Tsunarni-affected people. 

MR. DEPUTY-SPEAKER: Please conclude now. 

SHRI J.M. AARON RASHID: Sir, I am just concluding. 

MR. DEPUTY-SPEAKER: If you do not conclude now, 
I am going to call the next speaker. Shri A.V. Beflermin. 

SHRI J.M. AARON RASHID: Sir, I would request the 
Central Govemment to send a committee of experts to 
monitor and review the relief works being carried out 
there. It would be a great help to the affected people 
there. I. once again. request the Central Go\lemm8nt to 
send a team Immediatety to Tamil Nadu to review the 

raHat works which have been done til now· and 8180 
extend more help Immediately to the aff8cted people; 

[TflllJSlllliDnJ 

·SHRI A.V. BELlARMIN (NagercoH): Sir, we may 
have corne across several natural disaster. But the one 
that has affected us seriously and occupy our minds stiR 
is Tsunami the tragedy of the century. Our NagercoH 
constituency was hit hard and the second largest"1oss of 
lives and property has taken place there. In Tamil Nadu. 
the second most affected district Is ours. This Tsunami 
that had caused great havoc in several parts of the world 
in several States of our country had hit many districts in 
our State of Tamil Nadu. Our district suffered the second 
largest devastation in Tamil Nadu. I do not find matching 
words to describe the huge loss of life and property in 
our fishing villages and small harbours. Even If I find 
words I am afraid I may not be able to find time during 
this discussion as the time is being restricted or regulated. 
Hence, I want to record in this august House certain 
important things. What followed Tsunami the harbour wave 
was the humanitarian wave that came as wave aftar wave. 
It is only with that humanitarian help that people affected 
by Tsunami got immediate help and relief above aft rescue 
operations help. It is only with the help from the public 
that came forth generously and instantly timely help was 
extended in digging out corpses from beneath the debris 
and muddy beaches. It took at least two to three days 
for both the Govemments at the Centre and the State to 
come to the aid of the affected people. We must rise 
above politiCS and must look into the relief and 
rehabilitation process with all its seriousness it warrants 
at this grave moment. I would like to point out that our 
huge administrative machinery needs to be geared and 
tuned to hanc:le disaster management of this magnitude 
and natural disaster of any kind. Our men need to be 
trained in a proper way. We must set up suitable 
organisational structure toeftactively Intervene and 
manage disaster relief work. Wa must take care to 88e 
that forewaming mechanisms and systems must be In 
place as prevention is always better. The people who 
were affected need lasting rehabilitation measures than 
immediate cosmetic interventions that are short term. long 
term strategies must be evolved to provide lasting solution. 
FIShermen have been affected rnosIIy and hence there is 
an urgent need to provide shelter and tools tor their 
livelihood. Catarnarns, vallama, boats and mechanised 
boats along with nets and angles are required to rebuild 
and restart their lives. Interim relief work has got many 
lacunae and lapses. Shelters that ware raised immediately 
after Tsunami are not in a livable condition 80 soon. So, 
permanent rehabitltation measures must focus on provIcIng 
things needed to carry out these occupatio". that 8re 

• T r&nIIatlon of the speech originally delivered In Tamil. 
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most otten traditional in nature. If well laid structures are 
to be raised as shelters as part of permanent and lasting 
rehabilitation measure, I would like. to suggest certain 
things to be bome in mind. New housing facilities must 
be sufficiently kept apart from the sea. When it comes to 
housing for the Tsunami affected, the funds claimed to 
have been apportioned are quite substantial. It is said 
the Centre is extending· Rs. 2800 crore. State 
administration is also expected to spend considerably on 
shelter. A good amount has been mobilised as contribution 
to the Chief Minister's relief fund. Many agencies have 
come forward to construct cluster of houses to rehabilitate 
people who have been rendered homeless. Many NGOs 
have also come to. the fore. Even now there is no proper 
coordinating mechanism to avoid overlapping of and 
duplication of work. Hence I urge upon the Government 
to ensure viable coordination. Based on that, permanent 
settlements have to be raised intact in locales that cannot 
be hit easily by the waves even during cyclonic storm 
and even during Tsunamis. Even before Tsunami could 
destroy houses, the State Government-built hOUSing-
clusters collapsed. That rnuch for construction. Sir, when 
Government goes in for constructing houses they must 
entrust the job with professiomil agencies that can ensure 
standard and quality of construction. We need to maintain 
our coast line also from being affected further. In our 
coastal areas, rare earth in our sands is being quarried 
by several private players. Removal of sands is carried 
out uninterrupted. This will add to the vulnerabiHty of our 
coastal areas in the face of inundating sea waters. 

There rnust be a ban on sand quarrying on our 
beaches. Enough technical know how must be developed 
to have more of mangroves in our sea shores that would 
avoid both sea erosion and devastating force and impact 
of tidal waves. Boulders must not be spread across our 
sea shores. Instead lasting and conserving methods must 
be adopted. As far as Kanyakumari district is. concemed 
more than 2000 fishing boats were in operation. Already 
there are proposals to develop four fishing harbours. 
Kolachal harbour must be expanded further to improve 
economic activities and sea transportation. While carrying 
out permanent rehabilitation work, AVM canal in that area 
could be included as part of infrastructure development 
for a lasting solution to overcome the problems that are 
being faced by the people there now. This can generate 
employment opportunities. So I urge upon the Go~~nt 
to take up lasting projects for permanent rehabilitation. 
When we are putting our heads and hearts together to 
bring about lasting relief to those affected by the 
swallowing Tsunami, we must ensure that our schemes 
are not swallowed by 'corruption Tsunami'. 

At this juncture I would like to thank our hon. p~me 
Minister, our hon. Chairperson of the Advisory CounCil to 

the Government Mrs. Sonia Gandhi and other Union 
Ministers who have visited the Tsunami ravaged areas I 
also thank our hon. Speaker of Lok Sabha who had 
impressed upon the hon. Members of Parliament to 
donate liberally from MPLADS funds towards Tsunami 
relief. I also thank All the donors who have donated 
generously to help rebuild the lives of gloom marooned 
people hit by Tsunami. 

With this. I cOnclude. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Mr. 
Deputy-Speaker Sir,·· since there is a disaster situation 
and time management, I will not make a speech, I will 
only make points. 

Sir, firstly, the Govemment should prepare a complete 
Atlas, a mapping of the orsaster prone areas and one 
should prepare that map using GIS and other technology. 
You must compulsory insist on insurance cover for all 
those who live in high risk disaster prone areas because 
it is not possible for any Government to provide funds 
indefinitely and infinitely for a disaster management 
operation. 

Secondly, you must involve more and more voluntary 
organisations into disaster management area. I am happy 
that yesterday only, the hon. Home Minister has convened 
a meeting of Home Guards. I think, we really need to 
create more such cadres from schools, from colleges, 
with factories who can respond to disaster in a very 
~hort time because it is not possible that the Government 
can create a standing team for disaster management. 

Thirdly, we really need to find out, how compulsory . 
insurance will be introduced in a high risk disaster 
management area. That will prevent people from settling 
in that area. Uke, when Tsunami came, in fact, there 
was a clear violation of Coastal Regulation Zone, CRZ. 
If the people had not settled down there, probably many 
lives could have been saved. The CRZ should also be 
implemented in a very strict manner and that also should 
be done. 

Sir, another thing that I would like to say is that in 
every district there is a team, but it needs a serious 
revamp. I remember when I used to go to the school, 
everyday, at 9 o'clock In the morning, a siren used to 
go. It was just to test whether the siren was working or 
not. I think, for this disaster team, at the district level, 
there should be a regular dnll that will be conducted so 
that they do not wake up only at the tirne when the 
disaster comes. So,. they should do it on an ongoing 
basis. 

Sir, another thing is that we should introduce a new 
building code, most of the people died because the 
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building collapsed and they died under the debris. If we 
have buildings, like in Japan, which is an all time 
earthquake prone area, then the number of casualties 
would be less. 

Every time when the earthquake takes place, neither 
many people die nor the property loss is more. So, we 
really need to change our building code in a big way. 

The second point is that rapid response mechanism 
should now be introduced. We need some core team all 
over the country which can really respond rapidly to 
supplement this infonnal structure that would be created, 
and that should be taken into consideration. 

While we talk about natural calamities, there are 
certain man-made calamities that we are encountering 
now. We have seen that in Cyclical and regularity, floods 
come and droughts come. We really need an action plan 
which the Home Minister mentioned while he was 
intervening in the debate last time. We really need a 
drought proofing of this area and that we can do. 

The other one is that all these will not fall In place 
unless we really go to the rootcause, that is, the rise in 
population. The density of population in a square kilometre 
ratio is so high. That is why, the incidence of death is 
also very high. We really ~ massive population control 
measures. I think, that is some thing which is really 
lacking now. 

I come to my last point. Climate change is an external 
factor which is influencing the entire climate pattern of 
the country. not just the country but the work! also. 
Therefore, natural disasters unknown to us so far will 
happen in the next few years. We are seeing now rains 
in areas where it never rained. It snowed in UAE. 
Therefore, this climate change is a component which 
should also be taken into consideration while dealing with 
the natural calamity. 

MA. DEPUTY-SPEAKER: Our last speaker is Dr. K.S. 
Manoj. Only three minutes please. 

DR. K.S. MANOJ (Alleppey): Mr. Deputy-Speaker, Sir, 
I come from a place which has been affected by Tsunami. 
Arattupuza Panchayat of A1apuza district in Kerala is very 
severely affected in Tsunami. 

Sir, Tsunami is a rare phenomenon. occasional 
phenomenon. But along the. sea c:oQt of Kerala. sea 
erosion due to high tide waves during the monsoon 
season is very common. A lot of houses were lost and 
also the properties were lost In this sea erosion. But 
definitive measures are not taken to safeguard the lives 
and properties of these poor fishermen who reside along 
the sea coast. 

Sir, the sea coast of Kerala, unlike the sea coast of 
Andhra Pradesh or some other States, is very densely 
populated. Some of my colleagues have already pointed 
this out. There are narrow strips of lands between 888 
coast and backwaters. In this area, there is no transport 
facRIty. In Arattupuza and Alapatt panchayats, many 
deaths occurred due to lack of transport 1aciIitIes. Around 
this 14 kilometres narrow stretch between the lake and 
the sea, not even a single bridge is there. They were in 
a hurry and we cannot save their lives. The people 
reskfmg along the sea coast should be protected. The 
tragic thing is that sea erosion which takes the IHe of 
thousands of people is not considered 88 a natural 
calamity. 

We are neither getting funds from the Calamity Relief 
Fund nor from the Natural Calamity Contingency Fund. 
My humble request to the hon. Home Minister is that 
sea erosion should be considered as a natural calamity 
and assistance should be given to the people who are 
affected. 

The coastal line of Kerata, as I mentioned earler, 
should be protected. As far as we are concemed, sea 
waH has got some amount of protection. All these deaths 
occurred in area where sea wall was deficient. Either 
you consider construction of sea wall· or 88 has been 
mentioned by. my coIeagues, growing of mangroves, which 
can be tried. 

Sir, due to the paucity of time, I conclude my speech 
now but please allow me to lay the rest of my speech. 

MR. DEPUTY-SPEAKER: No. 

The House stands adjourned to meet tomorrow, the 
24'" March, 2005 at 11.00 a.m. 

20.30 hrL 

""'8 Lok Sebha then adjourned liD EI8ven 01 the Clock 
on ""'ursdsy, Man::h 24, 2tJ05/ChaiJnt ~ 1927 (S8U). 
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